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The study provides analytical Information 
about the work done by the Eighth Lok 
Sabha (15 January 1985 to 27 November 
1989), during Its 14 sessions. The work of 
Parliament is not only varied in nature but 
also tremendous in volume. The image of 
Parliament and Its credibility as a 
representative institution largely depends 
on the role and functions of its Members. 
The present study, inter alia, depicts the 
socio-economic t>ackground of members 
of the Eighth Lok Sabha and their 
participation in the activities of the House.
Its Committees, etc. Some of the notewor
thy features of the Eighth Lok Sabha were 
the passing of as many As 333 Bills 
(including two Important constltutkinal 
amendments relating to banning defections 
by legislators and reduction In the voting 
age from 21 to 18 years) and answering of 
a staggering number of 98,390 Questions 
in the House.

There were also several important 
procedural developments during the term 
of the Eighth Lok Sabha. Rules of 
Procedure and Conduct of Business in 
Lok Sabha, adopted in 1952, were 
subjected to a comprehensive review for 
the first time to bring them in conformity 
with the actual practice that had been 
evolved over the years through rulings 
from the Chair, precedents, conventions, 
etc. Certain consequential amendments 
to'Directions by the Speaker, Lok Sabha’ 
were made. From the angle of 
strengthening administrative accountability 
to Parliament, the most historic procedural 
development was the setting up of three 
new standing Subject Committees -  one 
each on Agriculture. Science & Technology 
and Environment & Forests. These 
parliamentary cbmmittees would ensure a 
constant, concurrent and Indepth 
examination of the working of concemed 
Ministries/Departments/ allied organisa
tions. Oistinguishied members of 
Parliament and other experts haive 
contributed articles on these and several 
other aspects based on their rich and long 
experience.

The pul)licatlon will be of great value to 
researchers, parliamentarians and all those 
interested in the working of parliamentary 
institutions.
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PREFACE

This Study attempts to analyse information regarding socio-economic background of the members of the 
Eighth Lok Sabha and their participation In the work of Parliament and varied activities of the House, Its 
Committees, etc. This is sought to be done by means of articles by distinguished members of Parliament and 
others, and statements and statistical tables supplemented by brief introductory notes. An effort has been 
made also to present a comparative picture in respect of the background of Members of the earlier Lx>k 
Sabhasand the work done by them.

One of the noteworthy features of the Eighth Lx>k Sabha, which held 14 sessions consisting of 485 sittings 
lasting over 3220 hours, was the enactment of as many as 10 Constltutk>nal Amendments, Including the 
Constitution (Fifty-second Amendment) Act, 1985 banning defections of legislators and the Constitution 
(Sixty-first Amendment) Act, 1989 reducing the voting age from 21 to 18 years.The House devoted 508 hours 
34 minutes or 15.77 per cent of its total time to discussions on important topical matters.

The highlights of the procedural developments during the Eighth Lok Sabha were the amendments to the 
Rules of Procedure and Conduct of Business in Lok Sabha -  first adopted in 1952 -  as a result of the first ever 
comprehensive review to bring them In conformity with the actual practice that had evolved and developed 
over the years through rulings from the Chair, precedents, conventions, etc. Certain consequential amend
ments to ‘Directbns by the Speaker, Lok Sabha’ were also made. A major leap forward in strengthening the 
Parliamentary Committee System was the setting up of three new Subject Committees -  one each on 
Agriculture, Science and Technology and Environment and Forests.

It Is hoped that this study will prove to be of Immense value to researchers, legislators and all those who 
are engaged In the study of the working of Parliamentary institutions and processes.
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HE Mr Mikhail S. Gorbachev, General Secretary, CPSU, addressing the Members of Parliament in the 
Central Hall on November 27, 1986

HE Mr Mikhail S. Gorbachev, General Secretary, CPSU addressing the Members of Parliament in the 
Central Hall on November 27, 1986 .



Speaker, Lok Sabha, Dr Bal Ram Jakhar, inaugurating the Conference of Presiding Officers of 
Legislative Bodies in India held at Bhopal, September 20-21, 1989
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Secretaries of Legislative Bodies in India at Bhopal, September-19, 1989



Speaker, Lok Sabha, Dr Bal Ram Jakhar, inaugurating the exhibition on ‘Parliannent and State Legislatures” 
at Bhopal organised during the Conference of Presiding Officers of Legislative Bodies in India at Bhopal, 
Septembe'^ 20-21, 1989

Speaker, Lok Sabha. Dr Bal Ram Jakhar, having a look at the books displayed at the exhibition on 'Parliament 
and State Legislatures” held during the Conference of Presiding Officers of Legislative Bodies in India at 
Bhopal, September 20-21, 1989



Speaker, Lok Sabha, Dr Bal Ram Jakhar, presiding over the Conference of Presiding Officers 
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Speaker, Lok Sabha, Dr Bal Ram Jakhar, inaugurating the three newly, constituted Subject Committees on 
September 17, 1989

Eighth Commonwealth Parliamentary Conference held in New Delhi between January 6-8, 1986



Speaker, Lok Sabha, Dr Bal Ram Jakhar, leading the Indian Delegation at the 76th Conference 
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Speaker, Lok Sabha, Dr Bal Ram Jakhar, with a team of Members of the Foreign Affairs and Unification 
Committee of the National Assembly of the Republic of Korea led by HE Mr Hyun Wook Kim, 
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Banquet Party given by the Speaker, Lok Sabha Dr Bal Ram Jakhar, in honour of visiting Bntish 
Parliamentary Delegates led by HE Mr Bernard Weatherill, Speaker, House of Commons on August 16,1989

Prime Minister, Shri Rajiv Gandhi, looking at the model of the Sansadiya Gyanpeeth after laying foundation 
of the building on August 15, 1987



Inauguration of exhibition on GV Mavalankar Centenary’ and ‘Diamond Jubilee of Lok Sabha Secretariat’ 
by the Minister of Parliamentary Affairs, Shri HKL Bhagat on November 25, 1988

Speaker, Lok Sabha, Dr Bal Ram Jakhar, addressing the Members of Parliament on the occasion of the 
Birth Centenary of Shri G.V. Mavalankar, First Speaker of Lok Sabha on November 26, 1988
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Eighth Lok Sabha -  A General Survey

After the Eighth General Elections held in December, 
1984 under article 81 of the Constitution, the first 
sitting of the Eighth Lok Sabha was held on January 
15, 1985. The five year term of the Lok Sabha was to 
expire on January 14,1990. It was, however, dissolved 
on November 27,1989. There were In all 14 
sessions of tlie House covering a period of 746 
days; the number of days on which the i-louse 
actually sat was 485.

Compared to the times of the Central Legislative 
Assembly and the Constituent Assembly (Legislative), 
there has been a marked increase in the number of 
actual sittings of the House and their duration from 
1951 onwards, revealing an upward trend in the 
legislative and deliberative activities of Parliament. 
Thus, from 1951 to 1989 the average annual duration 
of the sittings was 110.35 days as against 70.36 days 
between the years 1929 and 1950.

During its span, the Eighth Lok Sabha held 485 
sittings with a duration of 3,223 hours and 52 minutes 
as against 464 sittings with a duration of 3,324 
hours 1 minute during the Seventh Lok Sabha, 267 
sittings of about 1,753 hours duration during the Si)cth, 
613 sittings of about 4,071 hours duration during the 
Fifth, 467 sittings of about 3,029 hours duration during 
the Fourth,578 sittings of about 3,733 hours duration 
during the Third, 567 sittings of about 3,651 hours 
duration during the Second and 677 sittings of about 
3,784 hours duration during the First Lok Sabha. The 
average duration of a sitting during the Eighth Lok 
Sabha comes to 7 hours and 4 minutes as compared 
to 7 hours and 9 minutes of the Seventh Lok Sabha, 6 
hours and 33 minutes of the Sixth, 6 hours and 38 
minutes of the Fifth, 6 hours and 15 minutes of the 
Fourth, 6 hours and 27 minutes of the Third, 6 hours 
and 26 minutes of the Second and 5 hours and 25 
minutes of the First Lok Sabha.

Leader of the House
Article 74 of the Constitution of India lays down 

that there shall tie a Council of Ministers with tlie Prime 
Minister at the head to aid and advise the President in 
the exercise of his functions. The Leader of the House

is defined in the Rules of Procedure and Conduct of 
Business of the Lok Sabha as “the Prime Minister, if 
he is a member of the House, or a Minister who is a 
member of the House and is nominated by the 
Prime Minister to functton as the Leader of the 
House".

The Leader of the House draws up the programme 
of official business to be transacted in a Session of 
Parliament. He has the right to address the House 
wiienever he likes. During the Eighth Lok Sabha, Shri 
Rajiv Gandhi was the Leader of the .House from 
January 15,1985 to November 27,1989.

Leader of the Opposition
As defined under the “Salary and Allowances of 

Leaders of Opposition in Parliament Act, 1977“ the 
Leader of the Opposition means that Member of the 
Rajya Sabha or Lok Sabha, who is, for the time being, 
the Leader in that House of the Party in opposition to 
the Government, having the greatest numerical 
strength and recognised as such by Chairman of the 
Rajya Sabha or the Speaker of the Lok Sabha.

The Leader of the Opposition in the Lok Sabha 
and the Rajya Babha are accorded statutory 
recognition and given salary and certain other facilities 
and amenities under the "Salary and Allowances of 
Leaders of Opposition in Parliament Act, 1977"

There was no Leader of the Opposition in the 
Eighth Lok Sabha as no group in the Opposition iiad 
the requisite minimum strength to be accorded the 
recognition as a party.

President’s Address
Under article 87(1) of the Constitution, the 

President addressed the two Houses of Parliament 
five times, viz., at the commencement of the first, 
fifth, eighth (Part I), tenth and thirteenth sessions of 
the Eighth Lok Sabha. The matters referred to in 
the President's Addresses were discussed in 
detail on each occasion on a Motion • of Thanks. The 
total time devoted to these discussions was 77 hours 
6 minutes or 2.40 per cent of the total time 
taken.
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Time Taken on Varioin Kinds of Business
Of the total time, 3223 hours 52 minutes taken 

by the House, legislative business (excluding Budget) 
claimed the maximum, i.e. 806 hours 59 minutes or
25.05 per cent as against 23.99 per cent in the 
Seventh Lok Sabiia, 23.51 per cent in the Sixth, 27.55 
per cent in the Fifth, 22.08 per cent in the Fourth, 23 
per cent in the Third, 28.2 per cent in the Second and
48.8 per cent In the First Lok Sabiia.

The time devoted to discussion on Budgets in the 
Eighth Lok Sabiia was 21.74 per cent of the total time 
as against 20.84 per cent of the total in the Seventh 
Lok Sabha, 23.26 per cent in the Sixth, 21.64 per cent 
in the Fifth, 19.30 per cent In the Fourth, 25 per cent In 
the Third, 20.9 per cent in the Second and 18.5 per 
cent in the First Lok Sabha.

The percentage of time taken on Questions during 
the Eighth Lok Sabha was 12.80 as compared to 12.20 
in tlie Seventh Lok Sabha, 13.70 in the Sixth, 12.61 in 
the Fifth, 15.94 in the Fourth, 15.1 in the Third and 
Second and 14.6 in the First Lok Sabha.

The percentage of time taken on Resolutions in 
the Eighth Lok Sabha was 5.47 as compared to 3.96 in 
the Seventh Lok Sabha, 3.72 in the Sixth, 5.17 in the 
Fifth, 6.45 in the Fourth, 5.9 in the Third. 5.5 in the 
Second and 6.3 In the First Lok Sabha.

The time taken on Motions In the Eighth Lok 
Sabha was 3.66 per cent of the total time as against 
6.35 per cent in the Seventh Lok Sabha, 10.70 per 
cent in the Sixth, 6.55 per cent in the Fifth, 9.22 
per cent in the Fourth, 13.2 per cent in the Third, 
13.7 per cent in the Second and 7.1 per cent in the 
First Lok Sabha.

A distinct feature of the Eighth Lok Sabha as 
regards the time devoted to various kinds of business 
was that a total of 508 hours 34 minutes, accounting 
for as much as 15.77 per cent of the total time, was 
devoted to discussions under Rule 193 and Rule 55.

Questions
A total of 2,50,098 notices of Questions were 

received from Members during the Eighth Lok Sabha 
as against 2,69,221 during the Seventh Lok Sabha, 
1,37,045 during the Sixth, 2,52,700 during the Fifth, 
2,64,742 during the Fourth, 1,62,334 during the Third. 
1,33,328 during the Second and 71,907‘during the 
First Lok Sabha. Out of the notices received 98.390 
Questions representing 39.34 per cent of the total 
were admitted during the Eighth Lok Sabha. The 
corresponding figures for the Seventh. Sixth. Fifth, 
Fourth. Third. Second and First Lok Sabtias were 
1,02,697 or 38.14 per cent; 31,209 or 37.35 per cent; 
98,606or 39.02 percent; 95,538 or 35.30 per cent;

58,440 or 35 per cent; 62,800 or 47 per cent and 
43,350 or 61 per cent of the total received and 
admitted, respectively.

Of the total Questions admitted 89,256 or 
90.72 per cent were unstarred; 9,115 or 9.26 per 
cent were starred; and only 19 or 0.02 per cent were 
Short Notice Questions.

The Ministers to v«^om the largest number of 
Questions were addressed were those of Finance 
(8,816); Agriculture (7,461); Industry (7.417) and 
Human Resource Development (4.814).

Legislative Work
During the Eighth Lok Sabha, a sizeable number 

of legislative measures pertaining to constitutional, 
administrative, social, financial and legal spheres were 
brought on the Statute Book. The number of 
enactments aggregated 333 of which 92 related to 
financial subjects.The Constitution was amended 10 
times. The Constitution (Fifty-second Amendment) 
Act, 1985 (popularly known as the Anti-defection Act) 
and The Constitution (Sixty-first Amendment) Act,
1988 (dealing with electoral reforms) were the 
important ones. Two other important Constitution 
Amendment BHIs, nan^ly the Constitution 
(Sixty-fourth Amendment) Bill, 1989 and the 
Constitution (Sixty-fifth Amendment) Bill. 1989. 
popularly known as The Panchayatl Raj Bill and 
Nagarpallka Bill, respectively were passed by the Lok 
Sabha. However, both these BHIs were negatived by 
the Rajya Sabha.

Among the laws enacted in the social sphere, 
mention may be made of The Dowry Prohibition 
(Amendment) Act, 1986; The Indecent Representation 
of Women (Prohibition) Act, 1986; The Muslim Women 
(Protection of Rights on Divorce) Act. 1986; The Child 
Labour (Prohibition and Regulation) Act. 1986; The 
Commission of Satl (Prevention) Act, 1987 and The 
Scheduled Castes and Scheduled Tribes (Prevention 
of Atrocities) Act. 1989.

Adloumment Motions
During the span of the Eighth Lok Sabha. 

notices of as many as 1801 adjournment motions 
were received. Of these. 80 nottees on four subjects 
were admitted and discussed for a total time of 18 
hours and 27 minutes.

The matters discussed through these adjournment 
motions related to the steep rise In prices of fertilisers 
and petroleum products, failure of the Govemment to 
ensure strict security arrangements at the Rajghat on 
October 2, 1986, serious situation arising out of an 
accklent Involving Indian Airlines aircraft, situation
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arising out of increasing terrorist activities in Punjab 
and Delhi.

No-confidence IMotions
During the Eighth Loi( Sabha, notices of two 

motions of No-Confidence in the Council of Ministers 
were received, of which one was negatived and the 
other standing in the name of Shri K.P. Unnii<rishnan 
was not taken up as the member was not present In 
the House to ask for leave.

Calling Attention Notices
As many as 24,037 Calling Attention Notices, 

under rule 197, were received during the Eighth Lok 
Sabha. Of these, 1252 were admitted representing 
5.17 per cent of the total. In response to the notices 
admitted, 110 statements were made in the House 
by the Ministers concerned.

Motions
Several discussions on matters of urgent public 

importance were raised during the Eighth Lok Sabtia 
through motions under rule. 191 (No-day-yet-named 
Motions); rule 342 (for taking into consideration a 
policy or a situation or a statement or any other 
matter); rule 193 (short duration discussions on 
matters of urgent public importance) and rule 55 
(Half-an-hour discussions on matters of sufficient 
public importance arising out of answers to 
Questions).

Ninety^our short duration discussions under rule 
193 were held and twentyfour motions under rule 191 
and rule 342 were discussed. The number of 
Half-an-hour discussions held under rule 55 was sixty.

Some of the Important discussions raised under 
rule 193 related to the National Transport Policy; 
Judicial reforms in the country; New Textile Policy; 
Communal disturbances in various parts of the 
country; the situation in Punjab; Economic situation in 
the country; Dismal performance of the Indian 
sportsmen at the Seoul Olympics; Need to preserve 
the sanctity and dignity of the National symbols; 
Drought situation in the country; Continuing price rise; 
Atrocities on Harijans, Adivasis and Women; Joint 
Committee to enquire Into Bofors contract; Flood 
situation in the country and relief measures undertaken 
by the Govemment; the successful testing of Agni’ 
and the Jawahar Rozgar Yojana.

Resolutions
In all 83 resolutions were discussed during the 

Eighth Lok Sabha as against 110 in the Seventh, 36 in 
the Sixth, 140 ki the Fifth, 79 in the Fourth, 84 in the

Third, 83 in the Second and 67 In the Rrst Lok Sat)ha 
Out of the 83 resolutions taken up by the Eighth Lok 
Sabha, 11 were Government Resolutions; 48 ware 
statutory resoluttons moved in pursuance of the 
provisions of the Constltutk>n; 15 were Private 
Members' resolutkms; one related to removal of the 
Speaker from the office and 8 were proposed by the 
Speaker. WNIe all the Government resolutions and 
those proposed by the Speaker were adopted, all the 
15 resolutions moved by Private Members were 
negatived. The resolutton for the removal of the 
Speaker from the office was also negatived. Twenty of 
the 48 statutory resolutions were adopted.

The resolutions proposed by the Speaker related 
to: Condemnation of the inhuman polk:y of apartheid 
of the racist regime of South Afrtea; Executton 6f 
Benjamin Moloise; Appeal to the leaders of the USA 
and the USSR to work for substantial reductk>n in the 
stockpiles of nuclear warheads; Grief and sorrow at 
the enormous loss of human lives and property on 
account of cyclonic storm In Tamil Nadu; SympMhles 
with the people of Cohjmbia who were victims of the 
fury of nature; Shock and indignation at the bomt)ing 
rakJs by the USA on the territory of Lybia; Demand for 
immediate and unconditional release of Naiaon 
Mandela, the great and noble freedom fighter of South 
Africa; and for intensification of intemationai 
campaign against apartheid in South Africa.

Points of Onler
During the Eighth Lok Sabha, 194 points of oider 

were raised out of which 34 were upheld by the 
Speaker taking 11 hours and 14 minutes of the total 
time of the House.

Leave of Absence
Under the Rules of Procedure and Conduct of 

Business in Lok Sabha, a memt)er desiring permisskm 
of the House to remain absent from the sittings thereof 
under Clause (4) of article 101 of the ConstitutkNi, is 
required to make an applk^tion in writing to the 
Speaker, mentioning the specific period indtoating also 
the date of commencement and of terminatkMi (or 
which leave of absence is required. Such leave of 
absence applied for at any time shall not exceed a 
perkx) of si>^ days. All such applications are referred 
to the Committee on Absence of Members from the 
sittings of the House. The Committee makes Its 
recommendations to the House in the Repofts 
presented from time to time. After a Report is 
presented, the Speaker takes the pleasure of the 
House for granting the iaave of abeence 
recommended by the Committee. The dedrion of
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the House on the recommendations of the Committee 
is then conveyed to the members concerned.

During the Eighth Lok Sabha, 112 members who 
sought pennission to remain absent from the sittings 
of the House were granted leave of absence by Lok 
Sabha on the recommendations of the Committee.

Procedural Developmentt *
The Rules of Procedure and Conduct of Business 

in Lok Sabha, adopted In 1952, were for the first time 
subjected to comprehensive review by the Rules 
Committee in 1986-89 to bring the same in conformity 
with the actual practice that had evolved and 
developed over the years through the rulings from the 
chair, precedents, conventtons, etc. The Reports 
containing recommendations of the Committee, which 
came Into force w.e.f. May 9, 1989, were laid on the 
Table of the House on May 2 & 3,1989. The highlights 
of the amendments to the Rules are as follows;

As far as notices of Adjoumment Motions are 
concerned, a member should not give more than one 
notice of Adjoumment Motk>n for a sitting.

It is a very rare occasion when two Calling 
Attentton Nottees are taken up on the same day. The 
Rules have been amended to provkle that the fixation 
of time for taking up the second Calling Attention 
Notice t>e left to the discretion of the Speaker.

Regarding suo motu statements by Ministers, a 
Minister can nuike a statement pertaining to a subject 
for which he is responsible, to explain Government's 
policy In regard to a specific matter of public 
importance or topical interest.

On the issue of removal of Speaker or Deputy 
Speaker, it has been decided that a resolution for 
removal of the Speaker/Deputy Speaker should satisfy 
the following coridltions:

(I) It shall be specific with respect to the charges; 
(ii) it shall be clearly and precisely expressed;
(ill) it shall not contain arguments, inferences. 

Ironical expressions, imputations or 
defamatory statements.

As far as raising of matters under rule 377 is 
concerned, rules 377A to 377C have been added 
to the Rules of Procedure of the House laying 
down the condltk>ns of admissibility, the procedure 
to be followed for tat)ling notk^es and their validity. 
It has also been decided that Ministries should 
furnish, within a month, their replies to points raised 
under rule 377.

For a dttallad turvty of the vwloua procadural davaloptTMnts that 
hava takan plaoa during tha tanura of tha Bghth Lok Sabha saa 
Artiola arttKlad "Prooadural Inttlatlvaa, Innovationa and Davalop- 
manta-tha Eighth Lok Sabha (1985-1968)".

Certain consequential amendments to Directions 
by the Speaker and Issue of new directions, as 
recommended by the Committee, were approved by 
the Speaker, Lok Sabha and lakl on the Table of the 
House on May 10,1989.

Sul̂ ect Committee*
In pursuance of the recommendations of the Rules 

Committee, the Eighth Lok Sabha took a major step 
fon^rd in stren^hening the Pariiamentary Committee 
System by setting up three new Standing Subject 
Committees -  one each on Agriculture, Science '& 
Technology and Environment and Forests - w.e.f. 
August 18,1989. These were formally inaugurated by 
the Speaker, Lok Sabha on September 17,1989.

These Committees will Inter alia examine the 
activities of the concerned Ministries and allied 
departments/organisations. They would report as to 
what economies, improvements in organisatk>n, 
efficiency or administrative reforms consistent with 
the policy approved by Pariiament could be effected.

Activities of Pariiamentary Committees
During the Eighth Lok Sabha, various Standing 

Committees of Pariiament held a total of 1385 sittings. 
The three Financial Committees accounted for as 
many as 541 sittings.

The Committee on Public Accounts held 226 
sittings of 468 hours' duration. The Committee 
constituted 52 Sub-Committees/Study Groups and 
visited 143 offices during their tours. The Committee 
presented 186 reports.

The Committee on Estimates held 83 sittings of 
282.15 hours’ duration. The Committee constituted 
30 Sub-Commlttees/Study Groups and presented 150 
reports. The Committee visited 251 establishments/ 
organisations during their tours.

The Committee on Public Undertakings held 232 
sittings of 448.35 hours’ duratksn. The Committee 
constituted 29 Sub-Committees/Study Groups and 
visited 143 establishments/organisations during their 
tours. The Committee presented 70 reports.

Of the other Committees, the Committee on the 
Welfare of Scheduled Castes and Scheduled Tribes 
held 124 sittings of about 311 hours’ duration. The 
Committee constituted 25 Sub-Committees/Study 
Groups and visited 123 places during their tours. The 
Committee presented 50 reports.

Two Bills were referred to the Joint Committees 
whfch heW 55 sittings and presented 2 reports. The 
Joint Committee on The Lok Pal Bill, 1985 held 19 
sittings, while the Joint Committees on the Indian 
Railways Bill, 1986 held 36 sittings. Both the Joint 
Committees presented one report each.

Services to Members
As in the previous Lok Sabhas, the members of 

the Eighth Lok Sabha continued to be assisted by
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the Parliament Library and Reference, Research, 
Documentation and Information Service (LARRDIS) by 
making them available authentic, non-partisan and 
authoritative information, so vital for any Parliament 
to deliberate, discuss and take decisions. It brought 
out a record number of publications -  t)ooks, 
brochures, monographs, informatbn bulletins, etc. -  
showing an increase of more than four times as 
compared to the Seventh Lok Sabha.

The put>lications brought out during the Eighth 
Lok Sabha include Nehru and Pariiament, SAARC, 
Parliaments of the Commonwealth, Dada Saheb 
Mavalankar: Father of Lok Sabha, Constitution 
Amendment in India, Politteal Events Annual, 1987 
and 1988, South Afrtea and Apartheid, President's 
Rule in States and Presidential Elections, besides a 
large number of publications under the Policy Studies 
Series like Foreign Policy, Agricultural Policy, Health 
Policy, Industrial Policy, Labour Policy and so on.

From time to time, well documented and 
exhaustive Backgrounders on subjects before the 
House, like the Union-State Relations, Panchayati 
Raj Bill, Publto Sector, Indian Railways, Indo-Nepalese 
Relations. Decentralisation of Planning, etc., were 
also brought out and made available to members to 
facilitate purposeful debate. Beside ,̂ relevant 
information was supplied -In response to as many 
20,768* references/requests from Members.

The sale proceeds of various parliamentary 
publications touched an all tinne high figure of Rs. 11 
lakhs in one year. In additfon, an amount of over Rs.1 
lakh was realised from the sale of parliamentary 
souvenirs which were devised for the first time during the 
Eighth Lok Sabha.

Sansadiya Gyanpeeth, C.C.T.V. and Computer Centre
Among the notable initiatives during the Eighth 

Lok Sabha were the laying of foundation stone of 
“Sansadiya Gyanpeeth”-a new functionally viable 
building for Parliament Library and other institutions 
like the Parliamentary Museum and Archives: 
installation of close circuit T.V. system with monitors at 
90 vantage points in the Parliament House Complex, 
establishment of a Computer Centre and a Microfilm 
Unit in the Parliament Library, to mention only ̂  few.

In January, 1985, Parliament Library Information 
System (PARLIS) made a beginning in the field of 
Computerised Information Services with the assistance 
of the National Informatics Centre (NIC) of the 
Planning Commission. The information stored in the 
Computers and data available for online retrieval, inter 
alia, related to: Selected Questions and Answers (Lok 
Sabha and Rajya Sabha) with abstracts from 1985 
Debates (Lok Sabha and Rajya Sabha) from 1985 
Government and Private Members’ Bills from 1985

 ̂Upto November 27,1989.

PreskJential and Vice Presidential Elections from 1952; 
Statistical Tables on different areas of economy, etc.

Training Courses and Programmes
With a view to ensuring smooth, efficient and 

prompt services to Parliament and State Legislatures, 
Bureau of Parliamentary Studies and Training was set 
up In January 1, 1976. as an integral Division of the 
Lok Sabha Secretariat.

During the Eighth Lok Sabha, the Bureau arranged 
1 Seminar; 14 Orientatton Programmes for new 
members of Lok Sabha, Rajya Sabha and State 
Legislative Assemblies; conducted 164 Training 
Courses and Programmes covering 7170 officers and 
made arrangements for study visits of members of 
State Legislatures Officers/Probationers of All 
India/Central Services, State Governments and State 
Legislature Secretariats, foreign administrators and 
students of various Unlversities/instituttons. Five 
Parliamentary Internship Programmes and four 
Legislative Drafting Programmes for foreign 
Parliamentary/Government Officials were also 
organised by the Bureau.

Parliamentary Museum and Archives
In 1984, the Lok Sabha Secretariat set up yet 

another institution, the Parliamentary Museum and 
Archives with basic aim of preserving the past and the 
present for the future by protecting from the ravages of 
time and neglect all the precious records historic 
documents and articles connected with Constitution 
and the Parliament and through them to make the 
history and grov^h of Parliamentary institution and the 
political system better understood.

From time to time. Parliamentary Museum and 
Archives in cooperation with the official agencies, 
organises for members of Parliament and general 
public exhibitions on varying themes, mostly conn
ected with the functioning and achievements of 
Parliament. Sixteen exhibitions were organised during 
the Eighth Lok Sabha. Parliamentary Museum was also 
enriched by various types of collection which included 20 
models, 118 photographs, films and video recordings 
and commemorative stamps during this period.

Hall of National Achievements
The General Purposes Committee of the Lok 

Sabha on August 1,1984, approved a proposal for the 
establishment of a Hall of National Achievements 
(HNA) which would seek to present an overall picture 
of the progress the nation has achieved in diverse 
fields, particularly since independence.

HNA would present, through exhibitions, models, 
photographs and other visual material, a panoramic view 
of India’s post independence achievements. The 
underlying idea is to project, through audio-visual 
means, an integrated and healthy image of the country to 
members of foreign parliamentary delegations, visiting 
dignitaries, students, tourists and others coming to Delhi.
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Following the general elections, the Eighth Lok Sabha 
(House of the People) was constituted on Decemiser 31,
1984. TheHousemetforthefirsttinneon January 15,1965. 
The late Shri Jagjlvan Ram, the then senk>r nrx>st member 
of the Lok Sabha. who was appointed Speaker pro-(em 
by the President, administered the oath of office to the 
new members. Dr Bal Ram Jakhar was unanimously 
elected the Speaker of the Eighth Lok Sabha.

The Constitution of India provides that subject to 
the provision for nomination by the President of two 
members for representation of the Anglo-Indian com
munity, the House of the People shall consist of not 
more than five hundred arKl thirty^ members chosen 
from territorial constituencies In the States and not more 
than twenty members to represent the Union Territories. 
The actual strength of the Eighth Lok Sabha at the time 
of its constitution was, however, less; elections had 
not been held In Assam anc^unjab along with the 
general elections. Subsequently, elections for the 13 
constituencies in Punjab arid 14 constituencies in Assam 
were held on September 15 and December 16.1985. 
respectively.

An analysis of the background of the Eighth Lol< 
Sabha members provides interesting insights into the 
representative dimension of our legislative leadership. 
The members belonged to different age-groups, were 
drawn from diverse educational and occupational 
backgrounds and had varied experience. An attempt 
has been made here to highlight their age profile, 
level of educational achievement, occupattonai back
ground, marital status and previous legislative ex
perience. The level of women representation in the 
Eighth Lok Sabha has also been analysed.

Age Profile
The Constitution lays down no age limit for mem

bership of Parliament. But, it prescribes a minimum

•  Comributed by Press and Public Relations Wing (LARRDI 
Service), Lok Sabha Secretariat.

t  The Goa, Daman and Diu Reorganisation Act, 1987 sub
stituted the words "five hundred and twenty-five members" by the 
words ‘live hundred and thirty members”

age of 25 years to contest elections for membership of 
the House of the People (Lok Sabha) and 30 years for 
membership of the CouncM of States (Rajya Sabha). 
In the Eighth Lok Sabha, as had been the case in 
previous Lok Sabhas, middle-aged members in the 
age range of 41-55 had the largest representatfon 
(See Table 1). They constituted 42.1 per cent in the 
Eighth Lok Sabha compared to 44.2 per cent in the 
Seventh Lok Sabha. In fact, representation was the 
highest in the Fifth Lok Sabha-53.2 per cent-and was 
the lowest in the Eighth Lok Sabha. Young members 
who were either 40 or below account for 19.4 per cent 
in the Eighth Lok Sabha compared to 23.7 per cent in 
the previous House. The representation of this group 
was the highest in the Second Lok Sabha with 33.6 per 
cent and the lowest in the Eighth Lok Sabha. There had 
been, however, a marginal decline in the representation 
of the very young members in the age group of 
25-30 from 1.7 percent in the Seventh Lok Sabha to
1.3 per cent in the Eighth Lok Sabha. Members in this 
age group had the largest ever representation in the 
First Lok Sabha with 6 per cent. Old members who were 
56 years of age or above had the highest ever repre
sentation of 38.5 per cent in the Eighth Lok Sabha 
compared to 32.1 per cent in the Seventh Lok Sabha 
and 18.5 percent in the First Lol< Sabha. An inter
esting development again was the enhanced repre- 
sentatton of the very old members in the age group of 
81-85 in the Eighth Lok Sabha. Their representation 
was 0.6 per cent compared to 0.1 per cent in the 
Seventh Lok Sabha. In the first two Lok Sabhas, they 
had no representatk>n. There had also t»een an increase 
in the average age of members in the Eighth Lok 
Sabha. It was 51.4 as against 49.9 in the Seventh 
Lok Sabha. Corresponding figures for the Lok Sabhas 
from the First to the Sixth were, 46.5, 46.7, 49.4, 48.7, 
49.2, and 52.1, respectively

Perhaps one of the most outstanding features of 
the Eighth Lok Sabha was that the Leader of the House 
(The Prime Minister), Shri Rajiv Gandhi himself was 
the youngest ever person to occupy this position. In fact, 
he was one of the youngest Prime Ministers anywhere 
in the history of the democratic world.
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TABLE 1

Dittributlonof Membwtirom FirMtoElgMh LokSaMM«l>yA0«Oraup*

Agt 1st 2nd 3rd 4th 5th 6th 7th 8th
Groups Lok Sabha Lok Sabha Lok Sabha Lok Sabha Lok Sabha Lok Sabha Lok Sabha Lok Sabha

in In In In In In In In In In In In In In In In In
years Nos. % Nos. % Nos. % Nos. % Nos. % Nos. % Nos. % Nos. %

25-30 28 6.0 13 2.6 11 2.3 22 4.4 16 3.1 18 3.5 9 1.7 7 1.3
31-35 54 11.6 60 12.3 34 7.1 37 7.5 28 5.5 26 5.0 43 8.3 36 6.8
36-40 58 12.5 91 18.7 64 13.5 68 13.7 62 12.3 62 11.9 71 13.7 60 11.3
41-45 68 14.7 71 14.6 79 16.6 84 17.0 76 15.0 69 13.3 75 14.5 73 13.7
46-50 74 16.0 64 13.1 73 15.4 85 17.0 99 19.6 94 18.1 70 13.5 77 14.5
51-55 93 20.3 76 15.6 69 14.5 69 14.0 94 18.6 94 18.1 84 16.2 74 13.9
56-60 47 10.1 70 14.4 58 12.2 55 11.0 57 11.3 66 12.7 87 16.8 80 15.1
61-65 29 6.2 25 5.1 58 12.2 39 7.9 35 6.9 41 8.0 41 7.9 74 13.9
66-70 10 2.0 12 2.4 21 4.4 25 5.0 25 4.9 33 6.4 24 4.6 30 5.7
71-75 1 0.2 4 1.0 6 1.2 10 2.0 9 1.7 11 2.1 11 2.1 11 2.1
76-80 1 0.2 1 0.2 2 0.4 4 0.7 3 0.6 6 1.1
81-85 1 0.2 1 0.2 1 0.2 1 0.2 1 0.1 3 0.6

Total 462 486 475 496 504 519 519 531

Total 499 500 503 523 521 544 544 544
f^mber of seats

Occupational Background
Quite in tune with the pattern of representation in 

six of the seven preceding Lok Sabhas, agriculturists 
and lawyers constituted a majority of the membership 
in the Eighth uok Sabha as well (See Table 2). 
Together they accounted for more than 57 per cent. 
Categorywise, agriculturists constituted the single 
largest group in the new House-38.3 per cent com
pared to 39.3 per cent in the Seventh Lok Sabha and
22.5 per cent in the First Lok Sabha. A significant 
developnrient was the decline in the representation 
of full-time political and social workers. Their repre
sentation had decreased from 17.2 per cent in the 
Seventh Lok Sabha to 16 per cent In the Eighth Lok 
Sabha. They had no representation at all in the first two 
Lok Sabhas. Lawyers too, experienced a decline in their 
representation. They constituted 19.1 per cent in the 
Eighth Lok Sabha compared to 22.2 per cent in the 
previous Lok Sabha. In fact, they constituted the singl e 
largest group In the first two Lok Sabhas-35.6 per cent 
and 30.5 per cent, respectively.

Traders and Industrialists had improved their 
position, their representation being 6.8 per cent in the 
Eighth Lok Sabha compared to 6.3 per cent in the 
previous House. However, they constituted 12 per cent 
in the First Lok Sabha. Similarly, the representation of 
teachers and educationists had increased from 6.7 per 
cent in the Seventh Lok Sabha to 7.7 per cent in 
the Eighth Lok Sabha. This group had the largest 
representatksn In the Secorxl Lok Sabha with 11.3 per

cent. However, the representation of ‘journalists and 
writers’ declined in the Eighth Lok Sabha. They con
stituted just 1.3 per cent compared to 2.9 per cent In 
the Seventh Lok Sabha and 10.4 per cent in the First Lok 
Sabha. Those who were either in the civil or military 
service have registered an increase in their repre
sentation from 0.9 per cent in the Seventh Lok Sabha to
3.0 per cent in the Eighth Lok Sabha. The largest ever 
representation Of this-group was in the Second Lok 
Sabha-(4.0 per cent).

There has also been a significant improvement in 
the pattern of representation of medical practitioners 
from 1.9 per cent in the previous Lok Sabha to 4 per cent 
in the Eighth Lok Sabha. This was the highest, next only 
to the First Lok Sabha figure of 4.9 per cent. The 
representation of engineers and technologists had 
decreased from 1.1 percent in the earlier House to 
0.8 per cent in the Eighth Lok Sabha. This group had 
no representation in the first two Lok Sabhas.

Former rulers had also an enlianced repre- 
sentatiorv-O.e per cent in the Eighth Lok Sabha 
compared to 0.2 per cent in the previous Lok Sabha. 
They had the nrtaximum representation of 2.1 percent 
in the Third Lok Sabha. A development worthy of notice 
was the increase in the representation of industrial 
workers from 0.8 per cent in the previous House to 1.3 
per cent in the Eighth Lok Sabha. In the first two Lok 
Sabhas, there were no industrial workers. Religious mis- 
sbnarles had of course, the same representatton of
0.2 per cent In the Seventh and Eighth Lok Sabhas.
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TABLE 2

Occupational Background of Mambars from FIral to Eighth Lok Sabhaa

Prior Occupations 1st 2nd 3rd 4th 5th 6th 7th 8th
Lok Sabha Lok Sabha Lok Sabha Lok Sabha Lok Sabha Lok Sabha Lok Sabha Lok Sabha

In In In In In In In In In In In In In In In In
Nos. % Nos. % Nos. % Nos. % Nos. % Nos. % Nos. % Nos. %

Agriculturists
Political & Social workers
Lawyers
Traders & industrialists 
Teachers & Educationists 
Journalists and writers 
Ovil and MiHta^ Service 
Medical Practitioners 
Engineers and 

Technologists 
Former Rulers 
Industrial Workers 
Rsligious Missionaries 
Artists

97 22.5 141 29.1

153 35.6 147 30.5
52 12.0 50 10.2
43 9.9
45 10.4
16 3.7
21 4.9

1.1

55 11.3
50 10.2
19
17

4.0
3.5

1.4

129

115
50
27
27

4
14

4
10

1
1

27.4 154 30.^
18.7 115 22.9

88 17.5
39 7.5
33 
24 
16 
14

24.5
10.3
5.8
5.8 
0.9 
3.0

168 33.2 
96 19.0

103 20.5 
35 6.8

6.5
4.Q
3.2i
2.8:

0.9
2.1
0.2
0.2

7
7
1
4
1

1.4
1.4 
0.2 
0.8 
0.2

36
32
17
9

6
2

7.1
6.3
3.4 
1.7

1.2 
0.4

0.4

189 36.0 206
105 20.0 90
123 23.4 
17 3.3
44 8.4

2.7
1.7 
1.9

11
9

10

116
33
35
15
5

10

5 0.9
3 0.6
9 1.7

39.3
17.2
22.2 

6.3 
6.7
2.9 
0.9
1.9

1.1
0.2
0.8
0.2
0.2

20
85

101
36
41

7
16
21

4
3
7
1
5

38.3
16.0
19.1
6.8
7.7
1.3
3.0
4.0

0.8
0.6
1.3 
0.2 
0.9

Total 432 486 470 503 506 525 523 530

Total number of seats 499 500 503 523 521 544 544 544

TABLE 3

Educatk>nal Background of Memberafrom FIrat tD Eighth Lok SiAhaa

Educational Background 1st 2nd 3rd 4th 5th 5th 7th 8th
Lok Sabha Lok Sabha Lok Sabha Lok Sabh^ Lok Sabha Sabha Lok Sabha Lok Sabha

In In h In m In In In In In In In m In In In
Nos. % Nos. % Nos. % Nos. % Nos. % U d b . % Nos. % Nos. %

Under Matriculates 112 23.2 120 25.4 141 28.7 54 115 119 23.1 52 9.8 53 10.0 42 7.9
Matriculates/Higher

Certificate holders 88 18.4 90 19.1 87 17.7 101 2^.1 82 16.0 132 24.9 118 22.3 112 21.0
Graduates 177 37.1 160 33.9 157 32.0 172 36.4 178 34.6 205 38.7 213 40.3 238 44.6
Post-Graduates Oncluding

technical qualifications) 85 17.8 92 19.5 98 20.0 113 24.7 127 24.7 132 24.9 136 25.8 131 24.6
Doctoral Degree or other

high academic qualifi
cation holders 15 3.5 9 2.1 7 1.6 17 6.3 8 1.5 9 1.7 8 1.5 10 1.9

Total 477 471 490 457 514 530 528 533

Total number of seats 499 500 503 523 521 544 544 544

Artists had improved their position, their repre
sentation having been 0.9 per cent in the Eighth Lok 
Sabha compared to 0.2 per cent in the Seventh Lok 
Sabha. Religious missionaries and artists had no repre
sentation in the first two Lok Sabhas.

Educational Background
The Constitution does not prescribe any educational 

qualificatton for membership of Parliament. Despitethis, 
however, educational levels of members of the Lok 
Sabha have all along remained reasonably high. The 
Eighth Lok Sabha, in fact, had the distinction of having 
the highest proportion of educated members (see Table 3).

More than 71 per cent were graduates or those, with 
higher academic accomplishments. This was an improve- 
rrient upon the all-time record of 67.6 per cent for the 
Seventh Lok Sabha membera Going by any sln̂ ^e 
category, graduates accounted for the largest repre
sentation in the Eighth Lok Sabha -  44.6 per cent 
compared to 40.3 per cent in the previous House. This was 
the highest so far in any of the Lok Sabhaa The repre
sentation of graduates was the lowest in the Third Lok 
Sabha-32 per cent. There had been a slight decline in the 
representation of post-graduates in the Eighth Lok 
Sabha. It had come down from the all-time record of 25.8 
per cent in the Seventh Lok Sabha to 24.6 per cent. The
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lowest ever representaton of post-graduates was in the 
First Lok Sabha-17.8 per cent Those with doctoral 
degrees arxj other higher academic qualifications had a 
slightly enhanced representation in the Eighth Lok Sabha. 
They constituted 1.9 per cent compared to 1.5 per cent in 
the Seventh Lok Sabha They had the maximum repre
sentation of 6.3 per cent in the Fourth Lok Sabha As in the 
case of post-graduates, there had also been a slight 
decline in the representatbn of matrkrulates, higher 
secondary and intermediate certificate holders in the 
Eighth Lok Sabha It was 21.0 per cent compared to 22.3 
per cent in the Seventh Lok Sabha. Their lowest ever 
representation of 16 per cent was in the Fifth Lok Sabha 
A welcome development was the dedine in the repre
sentation of under-matriculates. It was just 7.9 per cent in 
the Eighth Lok Sabha compared to 10.9 per cent in the 
previous House. As a matter of fact, this was the lowest 
so far in any of the Lok Sabhas. The largest ever repre
sentation of under-matriculates was in the Third Lok 
Sabha with 28.7 per cent.

Marital Status
In the Eighth Lok Sabha, an ovenwhelming majority 

of the members were married. They constituted 96.6 per 
cent of the membership as compared to 93.1 per cent 
in the previous House. Unmarried members accounted 
for just 3.4 per cent in the Eighth Lok Sabha whereas 
they constituted 6.9 per cent in the Seventh Lok Sabha. 
The married members in the Eighth Lok Sabha included 
one couple as against three in the previous House.

Of the 18 unmarried members of the Eighth Lok 
Sabha, 5 (27.8 per cent) were from West Bengal, 3 each 
(16.7 per cent) from Madhya Pradesh and Uttar Pradesh, 
2(11.1 per cent) from Tamil Nadu and 1 each (5.6 per cent) 
from Bihar. Karnataka, Kerala. Maharashtra and the Union 
Territory of Pondicherry. In the Seventh Lok Sabha. of 
the 36 unmarried members, 19 (52.8 per cent) were from 
West Bengal, 4 each (11.1 per cent) from Bihar and Tamil 
Nadu, 3 (8.3 per cent) from Madhya Pradesh and 1 each 
(2.8 percent) from Haryana, Karnataka. Kerala, Orissa and 
the Union Territory of Pondicherry.

With the exception of 28 members of the Seventh 
Lok Sabha (5.7 per cent) and 27 members of the 
Eighth Lok Sabha (5.3 per cent), all others had 
children. In the Eighth Lok Sabha, 106 members (20.7 
per cent) had 3 children each followed by 101 members 
(19.7 per cent) with two each and 51 members (9.9 per 
cent) with only one child each. The remaining 228 
members (44.4 per cent) had children ranging from 4 
to 10. In comparison, in the Seventh Lok Sabha, 88 
members (18.1 per cent) had three children each fol
lowed by 76 members (15.5 per cent) with 2 children 
each and 52 member^ (10.6 per cent) with only 1 child 
each. As many as 245 members (50.1 per cent) had 
children ranging from 4 to 12.

Women Members
The Eigfrth Lok Sabha had the unkiue distinc

tion of having the largest ever representation of women 
members. There were 44 women members in that 
House. They constituted 8.1 per cent as compared to 
4.4 per cent in the First Lok Sabha, 5.4 per cent in the 
Second Lok Sabha, 6.7 per cent in the Third Lok Sabha, 
5.9 per cent in the Fourth Lok Sabha, 4.2 per cent in the 
Fifth Lok Sabha. 3.4 per cent in the Sixth Lok Sabha and
5.1 per cent in the Seventh Lok Sabha. This enhanced 
representation was indicative of the increasing participa
tion of women in national politics.

Previous Legislative Experience
The most distinguishing characteristic of the 

Eighth Lok Sabha was that an unusually large number 
of its memt>ers were new members. If prior legislative 
experience is taken as the yardstick, as many as 48.5 
per cent of the members of the Eighth Lok Sabha were 
new entrants. [See Tat>le 4 ] . Of these, as many as 21.7 
per cent were members of both Parliament and State 
Legislatures at one time or the other, 0.6 per cent were 
members of the Central Legislative Assembly and the 
Constituent Assembly, 1.3 per cent of the Provisional 
Parliament, 2.0 per cent of the First Lok Sabha, 3.1 per 
cent of the Second Lok Sabha, 4 per cent of the Third 
Lok Sabha, 7.2 per cent of the Fourth Lok Sabha, 13.4 
per cent of the Fifth Lok Sabha, 11.6 per cent of the Sixth 
Lok Sabha and 43.6 per cent of the Seventh Lok Sabha.
1.8 per cent of the members of the present House were 
members of the Rajya Sabha at one time or the other. 
Members with some legislative experience in the Central 
Legislature, in fact, constituted a majority of 51.5 per 
cent in the Eighth Lok Sabha.

Veteran Parliamentarians
Among those with previous legislative experience, 

three veteran parliamentarians deserve special mention. 
They were the late Shri Jagjivan Ram, Professor N.G. 
Ranga and Shri Frank Anthony. All of them were mem
bers of the Central Legislative Assemt̂ ly before Inde
pendence and the Constituent Assembly. Of them all. 
Professor Ranga had the longest Legislative innings at 
the Centre. He entered the Central Legislative Assemb
ly in 1935. But for a break of membership during 
1971-77, he had all along been a member of the 
national Legislature. Shri Jagjivan Ram, ever since his 
election to the Central Legislative Assembly in 1946 
continued to be a member tHI his death without any 
interruption. He was a member of the Bihar Legis
lative Council for one year during 1936 -  37 and of 
the Bihar Legislative Assembly for 9 years during 
1937- 46. If this experience in the provincial legislature 
is also taken into account, Shri Jagjivan Ram had the 
longest legislative experience. Shri Frank Anthony
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had the record experlerx:e of about 40 years as a 
member. After his first election to the Central Legislative 
Assembly In the year 1942, he continued to be a member 
of the popular House till 1977. In fact, from 1952 to 1977 
he was a nominated member of the Lok Sabha. Since 
1980, after a break of three years, he was again 
nominated as a member representing the Anglo-Indian 
Community.

TABLE 4

Pravleus Lsgislatlv* Expwiwic* of Eighth Lok Sabha Mambora

Legislature No. of 
Membei^

Percentage 
to Total

Central Legislative Assembly (1942-46) 3 0.6
Constituent Assembly (1946-50) 3 0.6
Provisional Parliament (1950-52) 7 1.3
Firs. Lok Sabha (1952-57) 11 2.0
Second Lok Sabha (1957-62) 17 3.1
Third Lok Sabha (1962-67) 22 4.0
Fourth Lok Sabha (1967-70) 39 7.2
Fifth Lok Sabha (1971-77) 73 13.4
Sixth Lok Sabha (1977-60) 63 11.6
Seventh Lok Sabha (1 9 8 0 ^ ) 237 43.6
Council of States (Rijya Sabha) 10 1.8
New Entrants 264 40.5

Going by ministerial positions. Speakerships or 
Deputy Speakerships, prior to membership in the 
Eighth Lok Sabha, one finds an enhanced repre
sentation of members who have held such high 
offices. 10.5 per cent of the members of the Eighth 
Lok Sabha were Ministers in the Union Council of 
Ministers at one point of time or the other. In the 
Seventh Lok Sabha, such members constituted only
8.1 percent. Members whohekJ ministerial positions 
in State cabinets accounted for 22.6 per cent In the 
Eighth Lok Sabha. Such members constituted 19.3 per 
cent of the membership in the previous House. The 
percentage of members who held Speakership in the 
Central Legislature came to 0.6 per cent in the Eighth 
Lok Sabha compared to 0.2 per cent in the Seventh Lok 
Sabha. Dr. Bal Ram Jakhar who was unanimously 
elected as the Speaker of the Eigiith Lok Sabha was 
also the Speaker in the previous House. It was inciden

tally for the first time that any Speaker of the Lok Sabha 
after completing a full five-year term, was re-elected 
Speaker for a successive term. Shri B.R. Bliagat was a 
former Speaker and Professor G.G. Swell a former 
Deputy Speaker of the Lok Sabha. Shri Shyam Lai Yadav 
was earlier Deputy Chairman of the Rajya Sabha. 
Members of the Eighth Lok Sabha who were Speakers 
or Deputy Speakers in State Legislatures constituted
3.3 per cent as compared to 1.7 per cdnt in the pre
vious House. 2.6 per cent of the members of the 
Eighth Lok Sabha were Chief Ministers at one time or 
the other as compared to 3.9 per cent in the Seventh 
Lok Sabha. The late Shri Charan Singh, a former Prime 
Minister of India, was also a member of the Eighth Lok 
Sabha till his death in May, 1987.

Conclusion
The content of parliamentary representation oc

cupies a key position in any scheme of democratic 
Government. The Lok Sabha, which is the popular 
House of Parliament, is the mirror and the microcosm 
of the nation. No political institution in the country is 
more reflective of the contemporary social structure 
and social forces at work than this House. The com- 
positk>n of the Eighth Lok Sabha, like the previous 
ones, revealed that mkidle-aged legislators were the 
most favoured group of the Indian electorate. Judged 
by their educattonal qualifications, the level of 
achievements of the members of that House was by 
far the highest. This incidentally also shows that the 
collective educational level of the Lok Sabha had been 
improving very consistently right from the First Lok 
Sabha to the Eighth Lok Sabha.

Female representation was the highest in the 
Eighth Lok Sabha in comparison to the earlier Lok 
Sabhas. A vast nfiajority of the members had previous 
legislative experience in the Union or State Legislatures. 
Again,agriculturists constituted the- single largest 
group in the occupational composition of the Eighth 
Lok Sabha-a trend .set in motton right from the Third 
Lok Sabha and one that indk:ates how each suc
cessive Lok Sabha in Its composition has been 
becoming more and more representative of the 
people at the grassroots-of those who live in 
villages and work on farms.



Eighth Lok Sabha: Speaker Jakhar’s Rulings’

It is one of the important functions and responsibilities 
of the Speaker to interpret the Constitution and the 
Rules, so far as matters in or relating to the precincts of 
Parliament and business of the House and its proceed
ings are concerned and no one, including the Govern
ment, can enter into any argument or controversy with 
the Speaker over such interpretation. His rulings con
stitute precedents by which subsequent Speakers, 
Members and Officers are guided. Rulings of the 
Speaker cannot be questioned except on a substantive 
motion. Speaker’s decision is final and he is not bound 
to give reasons. He does not enter into public or press 
controversies regarding his Rulings.

The present SF>eaker Dr Balram Jakhar who has 
adorned the Chair with distinction over the last decade 
was the ninth Speaker of Lok Sabha. First elected to the 
exalted office on 22 January, 1980, he was re-elected as 
Speaker of Eighth Lok Sabha on 16 January, 1985. 
During this period, he has had to face a turbulent House 
on many occasions and was called upon to give his 
rulings on a host of contentious issues on which the 
House itself was badly divided. The present article 
recapitulates some of the most important rulings given 
by Speaker Jakhar during the term of the Eighth Lok 
Sabha for the benefit of those interested in the function
ing of the supreme legislative body in our country. The 
range, variety and depth of these rulings indeed makes 
a fascinating study. It is, therefore, only proper that in 
certain cases the entire text of the observations/rulings 
by the Speaker is reproduced in full for the benefit of the 
reader. The rulings themselves have been arranged 
subject-wise in an alphabetical order.

Budget
Budget can be presented to the House on such day 

as the President may direct and not necessarily on the 
last day of February

On 28 February, 1987 immediately after Speaker 
Jakhar called the Prime Minister (Shri Rajiv Gandhi) who 
was also holding the Finance portfolio, to present the 
General Budget for 1987-88, a member (Prof Madhu

' Contributed by Table Office, Lok Sabha Secretariat.

Dandavate) on a point of order stated that it had been 
the conventbn of the House that Budget shouM be 
presented on the last working day of the month of 
February. Since 28 February, 1987 was a closed holiday 
being Saturday, that convention had not been 
honoured. Disallowing the member's contention, 
Speaker Jakhar referred to Rule 204(1) of Rules of 
Procedure and Conduct of Business of Lok Sabha 
which reads as under;

“The Annual Financial Statement or the Statement 
of the estimated Receipts and Expenditure of the 
Government of India in respect of each financial 
year (hereinafter referred to as ‘the Budget') shall be 
presented to the House on such day as the Presi
dent may direct."

Commltslon of Inquiry: Report of
Referring to the question raised by several members 

on 28 March, 1989, whether Govemment had laid the 
complete Report of the Thakkar Commission on the 
Table of the House, Speaker Jakhar in his ruling on 3rd 
April, 1989 observed that the complete Report of the 
Thakkar Commission had been laid on the Table. After 
considering the matter in all Its aspects including the 
opinion given by the Attorney-General and the views 
expressed by members in the House during discussion 
on the question of privilege on the issue earlier on that 
day. It appeared that the Com mission had used the words 
‘Report’, 'Volumes’, ‘Parts’, ‘Materials’ and 'Records’ 
rather loosely. He added that having laid the Interim and 
Rnal Reports of the Thakkar Commission alongwlth a 
statement of action taken thereon, on the Table of the 
House on 27 March, 1989, in terms of sub-sectton (4) of 
section 3 of the Commissions of Inquiry Act, 1952, 
Govemment had fulfilled the statutory requirement. Full 
text of the ruling is reproduced in Appendix I.

Courts
(I) Speaker not to appear before a Court of Law

On 6 November, 1987, Speaker Jakhar informed 
the House of a notice received on 20 October, 1987 from 
the Assistant Registrar of the Supreme Court requir
ing his appearance before the Court on 9 November, 
1987 in connectton with a transfer petltton fited by
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Sarvashrt Ram Dhan and Satya Pal Malik, MPs, against 
the Union of India, Speaker Lok Sabha and Chairman 
Rajya Sabha challenging the validity and constltutk>nality 
of the Constitution (Fifty-second Amendment) Act, 1985, 
for transfer of the case from the High Court of Delhi to the 
Supreme Court of India. Speaker Jakhar observed that 
as per established practice and convention, he had 
decided not to respond to the notice and had passed on 
the relevant papers to the Minister of State In the Ministry 
of Law and Justice for taking such action, as he might 
deem fit. to apprise the Supreme Court of the correct 
constltutlonat position and well established conventtons 
of the House.

Speaker Jakhar reiterated this ruling on 27 July, 
1988, while disposing of two notices received from the 
.Deputy Registrar, Bombay High Court (Appellate Side) 
on 11.7.1988, in connection with some alleged variance 
between the Bill (The Central Excise Tariff Bill, 1985), as 
passed and as gazetted with regard to the rate of excise 
duty on some goods.

Later, the Additional Registrar, Bombay High Court 
(Appellate Side) in his letter dated 6 August, 1988, ad
dressed to Speaker, expressed his deep regrets and 
apologised for the letter addressed by his office 
"reproducing the language of the usual notice addressed 
to parties.” He stated that keeping in view the averments 
of the petitioner in tfie two writ petitions, the offrce, 
through ‘oversight’ issued the letters in the usual form. 
He added that they (the summons) were not intended to 
encroach upon the privileges of the Speaker or those 
of the House and may be treated as cancelled.

(ii) Application of the Rule of sub-judice
On 17 November. 1987, Speaker Jakhar referring to 

a notice from a member (Prof Madhu Dandavate) regard
ing interpretation oisuthjudice rule observed that the test 
of the sub-judice rule was that the matter sought to be 
raised in the House should be substantially identical with 
the one on which a court of law had to adjudteate. 
Drawing attention of the House to the Report df Commit
tee of Presiding Officers (1968). he further observed that 
rule of sub-judice would apply only during the period 
when matter was under active consideration of a court 
of law or court-martial. That would mean inter alia :

(a) In criminal cases-from the time charge sheet is 
filed till judgement is delivered;

(b) In Civil suits-from the time issues are framed till 
judgement is delivered;

(c) Injunction petitions-from the time they are 
admitted till orders are passed.

Ministers
Ministers should first announce important 

decisions in the House when it is in session
On 16 August, 1985, Speaker Jakhar while giving 

his ruling on a question of privilege given notice of by a

member (Prof Madhu Dandavate) against the Minister 
of Finance and Commerce (Shri Vishwa Nath Pratap 
Singh) for allegedly making policy announcements out
side the House, observed that it was well established that 
no privilege of the House was involved If statements on 
matters of public importance were not first made in the 
House. It was, however, a matter of propriety that when 
the House was in session, so far a&<possible, important 
decisions should first t>e announced in the House. The 
Speaker further observed that although no breach of 
privilege was involved in the present case, it would have 
been more appropriate if the announcements were first 
made in the House, particularly, tsecause these had 
financial implications. The Speaker urged the Ministers 
to take care that these aspects were kept in view in 
future.

On 7 March, 1988, Speaker Jakhar reiterated this 
ruling while disallowing notices of question of privilege 
tabled against the Minister of Home Affairs (Shri Buta 
Singh) for making announcement regarding the dis
solution of the Punjab Legislative Assembly outside 
the House while the House was in session. He ob
served that proclamations under article 356 and or
ders thereunder could be issued even while Parliament 
was in session. The only requirement was that the 
Proclamation had to be laid on the Table of the House 
at the earliest opportunity. He further observed that 
the Constitution did not enjoin upon the President to 
consult Parliament when it was in session before issuing 
the Proclamation. Therefore, he ruled out any breach of 
privilege. However, he observed, it was well established 
that policy decisions must first be announced on the 
floor of the House if it was in session and it was a 
matter of judgement whether the present decision 
amounted to a policy decision.

Notices: Admissibility of
Admissibility of notices of questions etc. lies only in 

the Jurisdiction of Speaker
Two Members (Sarvashri V.S. Krishna Iyer and Ram 

Pujan Patel) in whose name an Unstarred Question was 
admitted for 12 April, 1987 sought information, inter alia 
$ibout the norms and rules followed for allotment of 
residential accommodation to the ESI doctors in Delhi 
and the circumstances under which out of turn allotment 
was allowed. In reply, the Minister of Labour stated that 
“these are matters of routine administration in the day- 
to-day working of the Corporation, and are dealt with 
under their delegated powers."

Later, the members represented to Speaker 
about withhokJing of information - by the Minister. The 
representations of the members were forwarded to the 
concerned Ministry for complying with Direction 13A 
which enjoins that answers to questions shall be com
plete and as far as possible, each part thereof, shall be 
answered separately.
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The Labour Secretary, instead of furnishing infor
mation. argued that the question related to day-to- 
day administration and should have, therefore, t»en 
disallowed. The Minister of labour was informed that the 
admissibility of notices of questions lay in the jurisdiction 
of the Speaker and his decision could not be questioned. 
The Minister was further infomied that any attempt to 
argue or raise a controversy about the admissibility of a 
question after It had been admitted might constitute a 
breach of privilege and contempt of the House. He was 
advised to lay the requisite information on the Table of 
the House. The Minister in reply explained that there was 
no Intention on the part of Labour Secretary to cast any 
aspersion on the authority and judgement of the Speaker. 
As per direction of the Speaker, the Minister laid on the 
Table on 29 July. 1987 a statement giving the information 
as required in aforesaid quest ton.

Parliamentary Committee : Appointment of 
Chairman

Speaker can appoint any member of a Par
liamentary Committee as its Ctiairman

On 8 May, 1989, Speaker appointed Shri P. Kolan- 
daivelu of AIADMK-II Group as Chairman of Public 
Accounts Committee. On 9 May, Leader of Janata Dai 
Group (Prof Madhu Dandavate) in a letter to Speaker 
drew his attention to the convention of appointing a 
member of Opposition Groups as Chairman of Public 
Accounts Committee by rotation on the basis of their 
respective strength and contended that the member 
from Janata Dal Group should have been appointed as 
Chairman. Same day. Prof Dandavate raised the matter 
in the House after Question Hour whereupon Speaker 
asked the member to meet him in his Chamber. As the 
matter was again raised in the House on 10 and 15 May,
1989 by Prof Dandavate, Speaker Jakhar, before ad
journing the House sine die, observed in a very 
significant rulirtg that under rule 258 of the Rules of 
Procedure and Conduct of Business in Lok Sabha, the 
Chairman of a Committee was to be appointed by the 
Speaker from amongst the members of the Commit
tee provided that if the Deputy Speaker was a member 
of the Committee he should be appointed Chairman of 
the Committee. The power vested in the Speaker in this 
regard was unfettered and could not be challenged. 
The Speaker couW appoint anyone from among the 
members of the Committee in-espectlve of party 
affiliations. Public Accounts Committee was the oldest 
committee of the Central Legislature and it was not 
that it had always been chaired by a leader from the 
Opposition. Before independence, the Finance Member 
used to preside over the Committee on Public Accounts 
of the Central Legislative Assembly and Its secretarial 
functions used to be discharged by the Department of 
Finance. During the period 1950 to 1967, the Chairnnan

of the Public Accounts Committee had been appointed 
■from among the members of the rding party. Since 1967 
the practice developed by which the Speaker nominated 
a member from the Opposition as the Chairman of the 
Public Accounts Committee.There had, however, been 
no consistent practice to appoint a member of the first, 
second or third largest groups in the Opposition in a 
strict rotational order. There had been instances where 
smaller parties like the DMK and BJP, had been given 
preference and the parties which had larger strength in 
the House had been given opportunity in the third or 
fourth year of the term of the Lok Sabha. In view of 
the provisions of the Rules and Directions, the first and 
foremost duty of the Speaker vis-a-vis the Public Ac
counts Committee was to ensure that the Committee 
functioned in a harmonious and non-partisan manner 
and that its high traditions and prestige were maintained. 
It might be a very salutary practice to appoint the Chair
man of PAC from the Opposition. Also, it could not be 
ignored that there was no recognised Opposition or 
Opposition Party in Lok Sabha. In such a situation where 
a recognised Opposition Party or Official Opposition 
definitely did not exist, the Speaker had to be cautious 
while thinking of some lofty parliamentary traditions in 
regard to the rights and privileges of the Opposition. The 
Speaker found it to be his foremost duty to ensure that 
the new Public Accounts Committee functioned and 
remained effective. He had. therefore, considered all 
aspects of the matter, including the past practices and 
conventions obtaining in India and elsewhere when he 
had chosen Shri Kolandaivelu to be the Chairman of the 
Committee. He did not find any reason to change 
his decision in the matter and rejected the demand 
to appoint a particular member as the Chairman of 
the Public Accounts Committee for 1989-90.

The full text of the Observations/Ruling by the 
Speaker in this case is reproduced in Appendix II.

President
(i) Name of the President of India not to be brought 

in controversial speech&s/press interviews
On 8 April. 1985, Speaker Jakhar associating him

self with the feelings of the House, deprecated bringing 
in the name of the President of India in controversial 
speeches/press interviews by Giani Kripal Singh. 
Head Granthi of Akal Takht and others.

(ii) Relationship between the President and the 
Council of Ministers can not be a matter for discussion 
on the floor of the House

On 19 March, 1987, disallowing the question of 
privilege given notices of by several members against 
the Prime Minister for allegedly violating article 74 of the 
Constitution, Speaker Jakhar observed that the relation
ship between the President and the Council of Ministers 
was a matter entirely between them and could not be
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discussed on the floor of the House. Also, such official 
correspondence and discussions at the highest level- 
tjetween the President and his aovisers (the Ministers) 
were in their very nature, confidential, privileged and 
protected. Referring to Rule 352(v) of the Rules of 
Procedure and Conduct of Business in Lok Sabha, 
the Speaker observed that conduct of persons in 
high authority could not be discussed except on a 
substantive motion drawn in proper terms.

The Speaker further observed :
"The high institutions created by the Constitution 
including those of the President and the Council of 
Ministers with the Prime Minister as its head are 
emt)odiments of our national aspirations. I am 
absolutely dear in my mirKj that any dettate on the 
floor of the House which brings in the name of the 
President into any controversy or whtoh tends to 
discuss the relationship between the President 
and his Council of Ministers, must be avoided at all 
costs in the wider interests of the nation. We are still 
in the process of developing sound conventions 
and traditions. Let us not, in the heat of the moment, 
do something which might hamper this process. ” 
Full text of the Ruling is reproduced in Appendix III.

. Privileges
(i) Right of the House to discuss all matters of public 

importance involving ministerial responsibility to the 
House

On April,6 1987, Speaker Jakhar referred inter alia 
to the notices of Privilege against the Minister of State 
for Finance for engaging the services of a foreign agen
cy, namely, FAIRFAX GROUP of the United States and 
the alleged discrepancies between the Minister’s state
ment and the press reports of an interview purported to 
have been given by the President of the Fairfax Group.

Disallowing the notices of Privilege Speaker Jakhar 
observed:

"Every Minister is a member of Parliament, is part of 
Parliament and responsible to this House. Once he 
makes a statement on the floor of the House, it is 
presumed that it is madewith full sense of responsibility 
and it is to be accepted as such unless, incontrovertible 
evidence to the contrary is brought before the House. 
I find that in tiie present case the Minister’s statement 
is sought to be controverted only on the basis of certain 
statements by certain individuals as published in the 
newspapers. In the absence of any authentic evidence, 
I have to rely on the Minister’s statement on the floor of 
the House. There is nothing to prove that the Minister 
made an incorrect statement or one deliberately to 
mislead the House. As such, I mie out all notices of 
breach of privilege on the subject,"
Full text of the Ruling is reproduced in Appendix IV.

(ii) Discussion on certain paragraphs of the 
Report of the Comptroller and Auditor General of 
India

Under the provisions of article 151 of the Constitu
tion, reports of the Comptroller and Auditor General of 
India relating to the accounts of the Union are required 
to t>e submitted to the PresMent who causes them to t>e 
laid before each House of Parliament. There is no time 
limit within which the said reports are required to be laid 
on the Table of each House.

The Audit Report relating to the Union Govern
ment- Defence services (Army and Ordnance Factories) 
for the year ending 31st March, 1988, was laid on the 
Table of the House on 18th July, 1989. Paras 11 and 12 
of the Report dealt with the purchase and licensed 
production of 155 mm towed gun system and ammuni
tion from M/s Bofors of Sweden and payment of com
mission to Indian agents respectively. A number of 
members both from the ruling party and the opposition 
gave notices under Rule 193 demanding a discussion 
on these two paragraphs of the Report.

Normally, the reports of the Comptroller and Auditor 
General automatically stand referred to tiie Public 
Accounts Committee and are not discussed in the 
House. In fact, these reports form the basis of Inves
tigation by the Public Accounts Committee. The Com
mittee in turn submits its report thereon to the 
Parliament. In view, however, of the demand from all 
sections of the House and the right of the House to 
discuss any matter of public importance. Speaker Jak
har departing from the established practice and as a 
very special case, permitted a short duration discussion 
under rule 193 on the aforesaid paragraphs.

However, most of the Opposition Members 
demanded resignation of the Prime Minister in view of 
revelations made in the C&AG’s report which according 
to them, contradicted the stand taken by the Govern
ment during earlier discussions on the subject. Speaker 
Jakhar observed that he had already allowed a discus
sion on the subject and the members oould express their 
views in the matter. Alternatively, they could bring a 
motion of No-confidence in the Council of Ministers. The 
Opposition members, however, persisted in their 
demand for resignation of the Prime Minister and 
interrupted the proceedings of the House. No official 
business could be transacted after conclusion of 
Question Hour on three consecutive days i.e. 19,20 and 
21 July, 1989. On 20 July, 1989, the House had to be 
adjourned 8 times for brief spells- a record number 
of adjournments on any single day.

When the House met on 24 July, 1989, a large 
numtter of members from the Opposition and some from 
Ruling party handed over their letters of resignation from 
the membership of Lok Sabha at the Table of the House. 
By the time House adjourned for the day, the number of
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members who had tendered their resignations rose to 
73 including 4 members of the Ruling Party. 30 more 
members from the Opposition Groups and 3 from the 
Ruling Party tender^ their resignations during the 
period 25 July to 8 August, 1989. The resignations were 
accepted by the Speaker.

The discussion on the relevant paragraphs of the 
C&AG’s Report commenced on 24 July, 1989 and con
cluded on 26 July, 1989.

(iii) To constitute a breach of privilege or contempt 
of the House, a statement should not only be wrong or 
misleading but It must be made deliberately, knowingly 
and wilfully

On 1 March, '1988, Speaker Jakhar, withholding his 
consent to the raising of a question of privilege given notice 
of by Shri P.R. Kumaiamangalam agsrinst another member 
(Shri K.P. Unnikrlshnan) for making an untrue statement 
deliberately to mislead the House during discussion on 
‘No-confidence Motbn against the Council of Ministers' on
10 December, 1987, observed that an untrue or incorrect 
statement or an unfounded allegation made by a member 
on the floor of the House did not constitute a breach of 
privilege or contempt of the House. In order to constitute 
a breach of privilege or contempt of the House, it had to 
be proved that the statement was not only wrong or 
misleading but it was made wilfully, deliberately, knowing 
it to be false and with tfie Intention of mislead ing the House. 
He also observed that Shri Unnikrishnan made a sweeping 
allegation which was immediately refuted by the Minister 
of State for Commerce Shri P.R. Das Munsi to correct 
the position.

The Speaker further observed :
"The question whether a matter complained of is 
actually a breach of privilege or contempt of the 
House is entirely for the House to decide but the 
Speaker before‘giving his consent to the matter 
being raised on the floor of the House or before 
making reference to the Committee has to be satis
fied that the matter is fit for further enquiry or re
quires the intervention of the House. Successive 
Speakers have held that the Speaker, before he 
gives his consent, must be satisfied that a prima 
facie case of breach of privilege has been made 
out.
Even when the Speaker is satisfied of there being a 
prima facie case of breach of privilege, the normal 
thing is for him to allow the matter to lie raised on 
the floor of the House and for the House to take a 
decision itself or refer the matter to the Committee. 
The Speaker's power under Rule 227 is an excep
tional provision to t>e used by the Speaker in his 
discretion only sparingly and in very clear cases of 
breach of privilege on which there may appear to be 
unanimity in the House.

After careful consideration of the facts in the 
present case, rules, precedents and well-estab- 
llshed parliamentary conventions, I am satisfied that 
no prima facie case of breach of pHvlege has 
been made out ’
Speaker Jakhar, therefore, withheld his consent to 

tfie raising of the matter in the House as a question of 
privilege.

Full text of the ruling Is reproduced in the Ap
pendix V.

(iv) Criticism by the Press vis-a-vis question of 
privilege

On 3 December, 1985, disallowing the notices of 
question of privilege, given notice of by two memt>ers 
(Shri K.P. Unnikrishnan and Prof. Madhu Dandavate) 
against Shri R.N. Goenka for an article published in' 
the Indian Express dated 30November, 1985, Speaker 
Jakhar observed that the tone and tenor in which 
the article was written was not becoming of a person 
who had himself been a member of the House and 
was well aware of its rights and privileges. In a 
democracy, the Press had every right of fair criticism 
but it should not be used in a manner so as to put the 
institution of Parliament and its members into disrepute 
or lower their dignity in the eyes of the public. The 
Speaker added:

“As the supreme representative institution of the 
people, this House has always shown its mag
nanimity and broad vision, particularly to the 
Press by not taking notice of critical comments 
made by them, in order that Parliamentary 
privilege in no way fetters or discourages the free 
expression of opinion or fair comments on the 
proceedings of the House. I feel that it adds to the 
dignity of one and all if power in a democratic 
system is exercised with restraint and the more 
powerful a txxiy or institution' is, the greater 
restraint is called for particularly in exercising its 
penal jurisdiction.
In keeping with this approach and best traditions of 
theHouse, I am of the opinion that this House would 
best consult its own dignity by taking no further 
notice of the matter. "

(v) Alleged violation of a constitutional or statutory 
provision-no parliamentary privilege is involved

On 30 January, 1986, a member (Prof Madhu 
Dandavate) gave notice of a question of privilege 
against the then Minister of State in the Department of 
Power (Shri Arif Mohammad Khan) and the Minister of 
Environment and Forests (Shri Z.R. Ansari) for allegedly 
violating article 75(3) of the Constitution by expressing 
totally opposite views in a Private Member's Bill, 1985 viz. 
the Code of Criminal Procedure (Amendment) Bill.
1985. Disallowing the notice of question of privilege, the
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Speaker observed on 25 February 1986 as follows:
"A contempt of the House can generally arise only 
when something is done which directly or indirectly 
causes or tends to cause obstruction in the function
ing of the House, members, officers or committees. 
I do not find any of the aforesaid ingredients in the 
speeches made by Shri Arif Mohammed Khan and 
Shri Z.R. Ansari. Moreover, alleged violation of any 
Constitutional or statutory provision is a matter to 
be decided by courts and no parliamentary privilege 
would arise in such cases.”
Full text of the Ruling is reproduced in Appendix VI.

(vl) Leakage of Budget proposals cannot form 
t>asis for a breach of privilege

Disallowing the notices of question of privilege 
given notice of by several members against the Mini
ster of Finance (Shri Vishwanath Pratap Singh) for al
legedly releasing to the press on 10 February. 1986. the 
estimates of the projected revenue and expenditure of 
Central Government for the year 1986-87, Speaker Jak- 
har ruled on 28 February, 1986 as follows :

“Accofding to tfie categorical statement of the Firicince 
Minister the newspaper report has no factual basis and 
there has been no rdease of the revenue estimates for 
1986-87 to the press. Secondly, it is well established 
and repeatedly held by me and my distinguished 
predecessors that leakage of Budget proposals can
not form any basis for a breach of privilege. Until the 
financial proposals are placed before the House, they 
are an official secret."

(vii) Announcement regarding exemption from cus
toms duty on certain goods on the eve of the Budget 

On 28 February, 1986, while withholding his con
sent to the raising of question of privilege given notice 
of by Prof. Madhu Dandavate against the Minister of 
State for Finance (Shri Janardhana Poojary) for al
legedly announcing exemptions from customs duty 
on certain luxury goods a week before the presenta
tion of the budget by issuing certain notifications 
under the Customs Act, 1962, Speaker Jakhar ob
served that on a perusal of the notifications which 
were laid on the Table of the House on 21 February,
1986,he found that rnost of the notifications had been 
issued under sub-section (1) of section 25 of the 
Customs Act. 1962 and the Central Government was 
empowered to do so in the public interest and there
fore no irregularity was involved in it.

He further observed that as many as 25 of the 
notifications referred to by Prof Dandavate in his notice, 
were published in the Gazette of India on varying dates 
during the period 19 December, 1985 to 30 January.
1986 and one on 7 February. 1986. i.e. much before 
the commencement of the Budget Session. Speaker 
Jakhar. therefore ruled that it was not correct to say.

as contended by Prof Dandavate, that these exemp
tions were announced only a week before the 
presentation of the budget.

(viii) Alleged attempt by Minister to malign mem
bers by mentioning their names in a charge sheet 
filed by the police in a Court of law

On 19 March 1986. withholding his consent to the 
raising of the question of privilege against the Minister 
of Home Affairs (Shri S.B. Chavan) and the Minister of 
State in the Department of Internal Security (Shri Arun 
Nehru) for allegedly defaming some members of Parlia
ment by insinuating that they had some association or 
links with the alleged spy Ram Swaroop as mentioned 
in the charge sheet filed by the police in the Court under 
the Official Secrets Act, Speaker Jakhar observed that 
in order to constitute a breach of privilege any libel or 
charge against a member of Parliament must concern 
his character or conduct in his capacity as a member of 
the House and must be based on matters arising in the 
actual transaction of the business of the House. He 
further observed that no charge had been made against 
any member of the House and mere mention of names 
of memt»ers in the charge sheet did not involve any 
breach of privilege or contempt of the House on the part 
of the Ministers.

The Speaker further observed:
“I must, however, add what I told the House on 5th 
March, 1986, and I reiterate that I am one with all the 
members of the House in upholding the honour, 
respect and dignity of the House and Its members. 
As public men. Members of Parliament have got to 
meet a large number of people either individually or at 
public functions. It is obviously impossible for them to 
check the antecedents of every individual or organisa- 
tionthat they come into contact with. To impute motives 
of mala fides to any such casual meeting, without 
sufficient proof, is reprehensible. What is still more 
reprehensible is to give publicity to unfounded allega
tions. In the interest of clean public life, it is necessary 
that such tendencies are firmly curbed. As upholders 
of public causes, the Press are our best ally and we 
cherish their freedom as much as we are zealous of our 
own rights as Members of this august House. I have, 
therefore, every hope that the Press would function with 
caution and full sense of responsibility in such matters 
so that the prestige and dignity of this House and the 
Members as also of the Press itself are maintained."
Full text of the Ruling Is reproduced in Appendix VII. 

Security Arrangements
Police personnel posted in Parliament Estate to 

function under the overall control and supervision of 
Director Security

On 25 March, 1988, in a meeting with Leaders of 
Party and Groups in Lok Sabha, Speaker Jakhar while 
referring to complaints of misbehaviour by the poltee
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personnel posted In Parliament Estate with Members of 
the House, observed that the Director, Security who 
functioned under him, was responsible for any mis
behaviour by any police personnel within the precincts 
of Parliament House. He directed the Director, Security 
to bring to his notice immediately, if any problems arose.

Speaker Jakhar further directed that all inter
departmental meetings to discuss security arrange
ments in Parliament Estate, should t)e invariably held in 
Parliament House complex irrespective of the level at 
which they are held.

State Legislature
(i) State Legislatures are autonomous bodies and 

incidents/tiappenlngs in those Houses should be 
raised and discussed there only

On 28 February, 1989, referring to the submission 
by a member (Shri Ashutosh Law) that two members of 
West Bengal Legislative Assembly were beaten inside 
the Assembly Chamber during the Governor’s Address. 
Speaker Jakhar observed :

“This forum is for discussion. ** ** ** I have always 
t)een pleading with all the Members of the State Legis
latures as well as the Parliament Members that here is 
the forum wtiere we have to safeguard each other and 
respect the House also. All the respective State Legis
latures and the Parliament are autonomous bodies. ** 
** ** It is better that these matters are taken up in the 
respective Houses ** ** **. This concerns future of 
democratic rights and democratic traditions. ** ** ** 
I can only say that better sense should prevail in all the 
Houses wherever they are - here as well as there. We 
should safeguard our own interests and with that you 
safeguard the future of democratic procedures, 
democratic traditions and the rights of the people as a 
whole”
The Speaker reiterated this ruling on 2 March, 1989, 

when another member (Shri Basudeb Acharia) sub
mitted that the Governor (Prof.Nurul Hassan) while ad
dressing the Assembly was assaulted by some 
Congress members and requested that the House 
should condemn the incident. When another member 
(Shri Somnath Chatterjee) requested the Speaker to 
make some observations since parliamentary 
democracy was threatened, the Speaker observed :

“I have not only been shouting at the top of my voice 
here but also in the Speaker’s Conference, outside and 
inside the House, that it is not only a question of today 
tjut it is a question of tomorrow. You are cutting the 
very limbs on which this institution rests. ** ** I fiave 
never distinguished between one party and the 
other."

(ii) Presiding Officers of State Legislatures are com
petent to look after the interests of respective Houses

On 17 March 1989, immediately after Question 
Hour, a member (Km. Mamata Banerjee) submitted that

West Bengal Legislative Assembly had passed a resolu
tion for laying the Thakkar Commission Report on cir
cumstances leading to assassination of former Prime 
Minister Smt. Indira Gandhi. Another member (Shri 
Somnath Rath) submitted that since matters relating to 
State Legislatures were not allowed to be raised in Lok 
Sabha, matters pertaining to jurisdiction of Lok Sabha 
should also not be raised in State Legislatures. Speaker 
Jakhar thereupon, observed:

“ It only depends on the good sense of the Speaker 
who presides over that House. ** ** They are to do 
as the rules permit them. It is good sense that should 
prevail. *** ***Every Speaker is responsible to the 
House and they are all autonomous bodies. They 
have to look after the interests of the Legislatures 
and the democratic institutions according to the 
rules and they should do it. If somebody has erred 
somewhere, it is upto him to correct it.”

Appendix I
Mr Speaker : Hon'ble Members may kindly recall 

that on the 28 March, 1989, several members had raised 
the question whether Government had laid the complete 
report of the Thakkar Commission on the Table of the 
House or had withheld some portbns thereof. As there 
was difference of opinion on what constituted the com
plete report of the Commission, it was decided to seek 
the advice of the Attorney-General.

I have since received the opinion of the Attorney- 
General. I have considered the matter in all its aspects 
including the opinion of the Attorney-General. I have also 
heard the views of hon. members as suggested by Shri 
Jaipal Reddy because I am very much.... ** •* *• I 
have also heard the views of hon. members on this 
aspect of the matter during the discussion on the 
Privilege Notice today and am grateful for their lucid 
and learned expositions.

The Commission seems to have used the words, 
‘Report’, ‘Volumes’, ‘Parts’, 'Materials’, and ‘Records’, 
rather loosely. While in para 1.6.1 the Commission 
speaks of the final repoif being in two parts-Part I and 
Part lA-in para 1.6.3 Part lA is stated to contain ‘material’ 
on which ‘report’ is based. Again, in para 1.6.5 : Part lA 
is said to be part of ’records’ which were not formally 
submitted to Government with the report but which were 
to be given to the secretary of the Ministry by the 
Secretary of the Commission later. What has not been 
laid on the Table of the House are these 'records’-some
times referred to as "volumes” or "parf’of the Report- 
sent by the Secretary to the Commission, to the 
Secretary, Ministry of Heme, subsequent to the sub
mission of<the report.

I am of the view that they having laid the Interim and 
Final Reports of the Thakkar Commission as submitted 
by the Commission on 19 November, 1985 and 27
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February, 1986 alongwith a statement of action taken 
thereon on the Table of the House on 27 March, 1989, in 
terms of sub-section (4) of Section (3) of the Commission 
of Inquiry Act, 1952,Government have fulfBled the 
statutory requirement. I rule that the complete Report of 
the Thakkar Commission, irxiluding the Interim and Final 
Reports as submitted to Government, has been laid on 
the Table.

Appendix II
Mr Speaker: Hon’ble Memtiers, I wish to make some 

observations. I am sorry for their inordinate length.
The question of appointment of the Chairman, 

Public Accounts Committee, was raised by some 
Hon’ble Members on 9 May, 1989, after announcement 
was made in the Lok Sabha Bulletin Part-ll dated 8 
May, 1989, that Shri P. Kolandaivelu had been appointed 
as Chairman of the Public Accounts Committee 1989-90. 
The matter was followed up by Shri Dandavate in a 
written communication on the same day (9 May) 
wherein he drew my attention to the convention of 
appointing a member of the opposition as the Chairman 
of the PAC on the basis of the strength of opposition 
parties or groups in the House. According to hinj, the 
obvious choice should have been Shri Jaipal Reddy of 
the Janata Dal.

As Members are aware, under rule 258 of the Rules 
of Procedure and Conduct of Business in Lok Sabha, the 
Chairman of a Committee is to be appointed by the 
Speaker from amongst the members of the Committee 
provided that if the Deputy Speaker is a member of the 
Committee he shall be appointed Chairman of the Com
mittee. The power vested in the Speaker in this regard is 
unfettered and cannot be challenged. He can appoint 
anyone from among the members of the Committee 
irrespective of party affiliations.

Public Accounts Committee is the oldest committee 
of our central legislature and it is not as if it has always 
been chaired by a leader from the opposition. Before 
independence, the'Finance Member used to preside 
over the Committee on Public Accounts of the Central 
Legislative Assembly and its secretarial functions were 
discharged by the Department of Finance. With the 
coming into force of the Constitution in the year 1950, 
the Finance Member/Minister ceased to act as the chair
man of the Committee and the secretarial functions were 
also taken over by the Parliament (now the Lok Sabha) 
Secretariat. During the entire period 1950 to 1967, the 
Chairman of the Public Accounts Committee was ap
pointed from among the members of the ruling Party.

In the elections held in 1967, the ruling Congress 
Party lost majority in several States and was returned 
to Lok Sabha with a very much reduced majority. It was 
expected that a responsible legislature party with req
uisite strength for being recognised as official 9Pposition 
would soon emerge and that whosoever was appointed 
by the Speaker to be the Chairman would not use the 
Committee’s platform for party ends or for serving the 
interests either of the ruling party or of the opposi

tion. In this background and with such hopes, it was 
decided that so far as posslt>le the Chairman of the 
Public Accounts Committee may be appointed from 
among the members belonging to the opposition. 
Thus,since 1967 the practice developed of the Speaker 
nominating a menriber from the opposition to t>e Chair
man of the Public Accounts Committee. There has, 
however, been no consistent practice to appoint a mem
ber of the first, second or third largest.groups in the 
opposition in a strict rotational order. There have been 
instances when smaller parties like the DMK, and BJP, 
were given preference and the parties which had larger 
strength in the House were given opportunity in the third 
or fourth year of the term of the Lok Sabha. Speaker’s 
right to nominate anyone from among the members of 
the Committee was never questioned or interfered 
with until 1988.

Last year.l had first selected Shri C.Madhav Reddy 
as the person who. according to my best judgement, 
appeared to be the most suited for taking over the 
responsibility of the office of the PAC Chairman. As the 
House is aware, a controversy was created and pressure 
tuiilt up for appointing another member -  a particular 
person and none else -  as Chairman. I had then also 
made the position very clear to the opposition members 
that it was the undisputed discretion of the Speaker to 
appoint any member of the Committee who in his judge
ment was the most suitable for presiding over the Com
mittee and conducting its detiberatbns in a smooth and 
non-partisan manner. Leaders in the opposition like 
Prof Madhu Dandavate. S/Shri C.Madhav Reddy, 
Dinesh Goswami and Basudeb Acharia, accepted this 
position when in tho;r letter of 23 August. 1988, they 
observed;

"We fully concede your right as our Hon’ble Speaker 
to nominate the Chairman of the Committee...There 
could be no question of even remotely questioning 
your authority to take your own decision after con
sidering all the relevant circumstances."
Shri Amal Datta in his letter dated 27 August 1988, 

observed as follows;
"I am fully aware of the right of the Speaker to appoint 
the Chairman of the Committee and that all committees 
of the House have to function underthe direction of the 
Speaker in accordance with the rules of the House." 
Following the resignation of Shri Madhav Reddy and 

in deference to these sentiments and assurances of the 
opposition members and in the fond hope that once 
appointed any Hon’ble Member would function in a 
non-partisan manner and in keeping with the lofty tradi
tions of parliamentary committees, I had agreed to 
renominate Shri Amal Datta as the Chairman of the 
Committee for the year 1988-89.

In view of the provisions of the Rules and Directions, 
the first and foremost duty of the Speaker vis-a-vis the 
P.A.C. is to ensure that the Committee functions in a 
harmonious and non-partisan nfianner and that its high 
traditions and prestige are maintained. WhHe the Council
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of Ministers is responsible and answerable to the Lok 
Sabha, Its committees cannot be competing centres of 
power with the Government. In fact, it has to be clearly 
understood and appreciated that in a parliamentary 
system, Parliament and Government are not in an adver
sary position. Government is part of Parliament, comes 
out of it and remains responsible to the whole. The two 
are inseparable partners or co-parceners in ̂ he business 
of Government. While it is a legitimate function of the 
opposition in Lok Sabha to criticize the Government of 
the day. it is not the function of any parliamentary com
mittee to become a committee of inquisition against the 
Government. The Council of Ministers is responsible to 
the Lok Sabha as a whole. While the Govt, is 
responsible’ to this House, it is the officials of the Mini
stries who are ‘accountable’ to the committees for all 
acts of omission and commission. The committees 
oversee administration and not the Government. The 
Ministers as such are not ‘responsible’ to any parliamen
tary committee. Indeed, no Minister is a member of any 
Financial Committee and cannot be called to tender 
evidence before them.

it may be a very salutary practice to appoint the 
Chairman of PAC from the opposition. We cannot, how
ever, ignore the fact that there is no recognised opposi
tion or opposition party in Lok Sabha. The minimum 
number required to be eligible for recognition as a party 
in the legislature is one-tenth of the total membership of 
the House. Since none of the parties/groups in the op
position have in their respective folds even fifty members, 
none of them is recognised as a party and since there is 
no recognised party in the opposition, there is no official 
opposition either. The largest group in the House at 
present can claim a membership of only 28. In the House 
as at present constituted the ruling party has a three- 
fourth majority and the one-fourth of the membership that 
is on the opposition side is fragmented and segmented 
into small groups of 1 to 28. In such a situation where a 
recognised opposition party or official opposition 
definitely does not exist, one has to be cautious while 
thinking of some lofty parliamentary traditions in regard 
to the rights and privileges of the opposition.

The functton of thie parliamentary committees is to 
oversee the administration and to assist Parliament in 
securing its accountability to the Legislature. The Ministers 
function in Govt, on befelf of Parliament and super̂ /ise the 
administration. In an ideal situatbn, the committees of 
Parliament working in a non-partisan manner also seek to 
assist the Ministers in overseeing the administration and 
pointing out the def teiencies or in-egularities so as to enable 
the Ministers to take corrective steps. It is a common task 
with a comnran objective of ensuring that the administra
tion is carried on efficiently and the bureauaacy is kept 
within proper limits. It is because of their objectivity and 
non-partisem manner of functioning that the committees

have tieen able to make their mark in our parliamentary 
system. Naturally, It becomes my bounden duty to assid 
them in this task and not to allow anything to be said or 
done whteh woukJ undemiine their prestige and s ta n i^  
in our partiamentary life.

The Reports of the Financial Committees have al
ways been unanimous and no Minutes of Dissent are 
permitted. Nothing can t>e more unfortunate than if the 
functioning of these committees becomes a matter of 
dispute between the ruling party and the oppositksn. The 
committees cannot and must not function as the mouth
piece of the ruling party but it is at least equally important 
that no effort is ever made to turn them into an instrument 
of the opposition. Once a person is elected as a 
member of a financial committee of Parliament, he 
has to function, so far as possible, objectively and in a 
non-partisan manner in the best interests of the par
liamentary institutions and protect and uphold the dig
nity and traditions of Parliament.

Unfortunately, in the recent past, things came to 
such a pass that the prestigious Public Accpunts Com
mittee almost threatened to become dysiunctional. One 
of the Reports of the Committee could not be finalised 
because of serious differences between the Chairman 
on the one hand and a majority of members on the other. 
In fact, the situation deteriorated to such an extent that 
charges and counter-charges were levelled on the floor 
of the House - members accusing the Chairman of 
misusing his office and the Chairman charging the ruling 
party of issuing a whip. Nothing like this had ever hap
pened in this House before

In this context, I found it to be my foremost duty to 
ensure that the new Public Accounts Committee func
tions and remains effective. I had considered all aspects 
of the matter, including the past practices and conven
tions hitherto obtaining in India and elsewhere, when I 
chose Shri Kolandaivelu to be the Chairman of the 
Committee. I was surprised and pained to find that 
despite the oral and written assurances and commit
ments made by leading opposition members last year 
to the effect that they did not question the right' and 
authority of the Speaker to take his own decision and 
appoint any member as the Chairman of the P. A.C., once 
again a controversy was being created and efforts were 
being made by the same opposition to question the 
Speaker's judgement, to render the Rules redundant 
and to dictate to the Speaker and compel him to appoint 
a particular Hon'ble Member and none else as the Chair
man. If this is not questioning the right of the Speaker to 
take his own decision, what else is it ? And, if the 
one-fourth minority seeks to do it today, what otf|he 
three-fourth majority tomorrow '>

I understand that a press release was issued on- 
behalf of the opposition parties on 11 May. 1989 wher||Btr 
it was stated that at a meeting of the leaders of
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opposition parties of both the Houses of Parliameht held 
tliat day, it was decided that in case the Speai<er of Lok 
Sabha did not respect the tinra-honoured convention of 
appointing the Chairman of tiie Public Accounts Com
mittee from the opposition parties on the basis of their 
respective strength, the opposition memt>ers would 
resign from all Financial Committees as a first step of 
protest. This saddened me. Apart from the impropriety 
of rushing to press, in plain terms it amounted to pres
sure tactics on the Speal<er which cannot but be 
deplored. It has also come to my notice that letters 
written to me by the opposition members have been 
published in the papers even while the matter is under 
my consideration. Correspondence even between two 
individuals cannot be published without the consent of 
the sender and the addressee. Correspondence be
tween the Speai<er and the Members is particularly 
privileged and protected. In the new anti-culture that has 
developed, there are cases in which even before the 
Speai<er gets the letters from Members, these reach the 
press and get published. I must deprecate this tendency 
with all the emphasis at my command. It is most unfor
tunate that those who tend to bring down the prestige of 
parliamentary institutions are the loudest in shouting 
hoarse about the falling standards in Parliament.

I have no doubt that Shri Kolandaivelu will be able 
to provide the right leadership to the Committee and 
keep up the traditions of harmonious and non-partisan 
functioning of the P. A C. setting aside all considerations 
of party or ideology. I am reassured to receive his letter 
of 11 May 1989 wherein he has stated :

“ I will strive my best to uphold the highest traditions 
of the House and the Committee in as much as I 
shall ensure the functioning of the Committee in a 
non-partisan way. I also hope to allay the fears of 
the other opposition parties by the manner In 
which the Committee will function as envisaged by 
the Parliament in constituting this oldest financial 
committee."

I find no reason to change my decision in the matter 
and reject the demand to appoint a particular member 
as the Chairman of the Public Accounts Committee for 
1989-90

Appendix III
Mr Speaker : On 13 March, 1987, Prof Madhu 

Dandavate, Sarvashri Dinesh Goswami and C. Madhav 
Reddy gave notices of question of privilege against the 
Prime Minister for allegedly misleading the House on 2 
March, 1987 during discussion on the motion of thanks 
on the President’s Address. Prof Dandavate also 
enclosed the text of what was allegedly a letter from the 
President to the Prime Minister. It was published in the 
Indian Express dated 13 March, 1987. I refused my 
consent to the matter being raised in the House as I 
found that it was not in order as per Rules in this regard. 
Thesame day. when, after the Question Hour, the Mem
bers sought to raise the matter in the House, I ruled that

the President’s name could not be dragged in any way 
on the floor of the House for Influencing any debate.

2. Again, on 18 March, I received other notices from 
Sarvashri Saifuddin Chowdhary, Dinesh Goswami and 
C. Madhav Reddy seeking my permission to raise the 
matter In the House ; I have since further examined the 
matter very carefully In all its aspects and In accordance 
with the constitutional provisions. Rules of Procedure, 
precedents and earlier rulings. All these reinforce the 
correctness of the ruling given by me on 13 March, 1987.

3. A member can raise a question of privilege on the 
floor of the House “with the consent of the Speaker” 
(Rule 222). The Speaker “shall call the Member 
concemed” only If he has accorded his consent and 
holds that the matter “proposed to be discussed is in 
order” (Rule 225). Thus, unless specifically allowed and 
called by the Speaker, a Member cannot raise any 
privilege issue on the floor of the House. Mere giving of 
a notice of a privilege motion does not entitle a Member 
to raise it on the floor of the House. Also, Speaker's 
decision refusing consent to the raising of the matter 
cannot be questioned on the floor of the House. If a 
Member is dissatisfied and wants to seek any clarifica
tion, he can at best see the Speaker in his chamber.

4. Both on 13 March and on 18 March I refused my 
consent to the matter given notice of being raised on 
the floor of the House as a privilege issue or otherwise 
as I found that it was not in order. So far as the Rules go, 
that should have ended the matter but since some 
Members persisted in pressing the subject matter of 
their notices, I gave my observations on the merits of the 
notices and ruled that the name of the President could 
not be allowed to ho useH in any manner to influence 
discussions on the floor of the House. This was strictly 
in accordance with the Rules inasmuch as Rule 352 (vi) 
expressly prohibited “use of the President’s name for the 
purpose of influencing the debate” Since the whole 
matter centred round a letter alleged to have been 
written by the President, any discussion on the matter 
either by way of a privilege issue or othenwise was bound 
to bring in the name of the President and as such it could 
not be allowed.

5. Earlier, on 2 March, 1987, whil6 speaking on the 
Motion of Thanks on the President’s Address, Shri Amal 
Dutta had raised the issue of the convention of the Prime 
Minister calling on the President and discussing matters 
of State with him. The Chair had at that time also imme
diately drawn attention inter alia to Rule 352 (vi) and 
objected to President’s name being used to influence 
the debate. On Shri Dutta alleging that Article 74 of the 
Constitution had been brought to a nullity, the Prime 
Minister had intervened to deny the allegation and stated 
that he and otfier Ministers had been meeting the Presi
dent. The Prime Minister had further said :

“We like to keep the President above our politics and
we will not involve the President in our daily politics and
I would request the Members to honour the instituttons
of this country and not dtag them down into politics”
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While replying to Shri DuRa the Chair had observed;
“I have already made it very very dear that you cannot, 
as per the Rule, drag the office of the resident The 
Prime Minister has also made it very very clear."
6. When on 9 March, 1967, Shri Madhu Dandavate 

sought to raise the question on the t)asis of the proceed
ings of the House on 2 March, I did not allow him and 
nothing was allowed to go on record because he did not 
have my permission to raise the issue on the floor of the 
House. I categorically ruled :

“use of the President’s name for the purpose of 
influencing the detjate in any way whatsoever is not 
allowed.... even in the first place it was wrong and it 
should not have been done...I am not going to allow 
any wrong to be repeated...I say that I do not ap
prove of the mention of the President’s name by 
anybody in this House...”
Thus, the stand tal<en by the Chair on 2 March, 9 

March, 13 March and 18 March was substantially the 
same and very consistent. On another occasion, as early 
as on 8 April, 1985, I had ruled that the name of the 
President could not be dragged in the debate. All the 
observations and the rulings from the Chair have been 
categorical to the effect that the President’s name could 
not be used on the floor of the House in order to 
influence the debate.

7. Various notices received on the subject raise the 
question of the relationship between the President and 
his Ministers and that of the discharge of their constitu
tional functions. Under Article 53 of the Constitution, the 
executive power of the Union is vested in the President 
and all executive action is tai<en in his name. The 
executive power has to be exercised In accordance 
with the Constitution which inter alia ordains vide 
Article 74 that President has to discharge alt his functions 
in accordance with the advice of the Council of Ministers. 
The Council of Ministers, under Art. 75, has been made 
collectively responsible to Lok Sabha. Thus, for the 
exerplse of all the executive power in the name of the 
President and for the discharge of all his functtons, it 
is the Council of Ministers alone that is responsit>le 
to Loi< Sabha.

8. The question whether any, and if so what advice 
was tendered by Ministers to the President cannot be 
enquired into in any Court of Law (vide Article 74). The 
relationship between the President and his Council of 
Ministers is a matter entirely between them and cannot 
under any circumstances be a fit subject for discussion 
on the floor of the House.

9. It has been held by earlier Speakers that Members 
cannot read even letters received by them from the 
President unless President's specific permission to do 
so has been obtained by them. Also, members are not 
allowed to refer to any private talks which they may have 
had with the President. So far as any talks between the 
Prime Minister or the Council of Ministers and the 
President or any letters exchanged between them are

concerned, they are entirely between them and not the 
concern 6f the House. Also, such official correspon
dence and discussons at the highest level-between the 
President and his advisers (the Ministers)-are in their 
very nature, confidential, privileged and protected.

10. I may also add that Rule 352(v) provides that 
conduct of persons in high authority cannot be dis
cussed except on a substantive motion drawn in proper 
terms. Thus, in the case of Ministers, their conduct can 
be discussed only on a Motion of Censure or No-con
fidence. It sfiouid, fiowever, be stressed that even 
during the discussion on a motion of censure or no 
confidence in the Ministers, the name of the President, 
the relationship between the President and the Prime 
Minister or the Council of Ministers including the 
advice tendered or received or correspondence, if any, 
exctianged between them cannot t>e allowed to 
brought in to influence the debate.

11. in view of the express provisions of the Constitu
tion, the Rules, the precedents and the earlier rulings, I 
do not consider that any case has been made out 
requiring me to reconsider the matter. Accordingly. I 
reiterate my ruling and withhold my consent to the 
matter being raised as a question of privilege or other
wise. No Member has my consent to raise this issue 
again on the floor of the House in any torn.

2̂■ The high institutions created by the Constitution 
including those of the President and the Council of 
Ministers with the Prime Minister at its head are embodi
ments of our national aspirations. I am absolutely clear 
in my mind that any debate on the floor of the House 
which brings in the name of the President into any 
controversy or which tends to discuss the relationship 
k>etween the President and his Council of Ministers, 
must t}e avoided at ail costs in the wider interests of 
the nation. We are still in the process of developing 
sound conventions and traditions. Let us not, in the 
heat of the moment, do something which might 
hamper this process.

Appendix IV
Mr Speaker ; Hon'bie members, I liave received 

several notices of privilege under rule 222 as well as 
under Direction 115 in regard to the statements made 
by the Minister of State for Finance on the question of 
engaging the services of a foreign agency, namely, 
FAIRFAX GROUP, of the United States. I have also 
received several notices under rules 184 and 193 
demanding a discussion on the subject or/and on 
the statement made by the Prime Minister in the 
House on 3 April.

Earlier, in response to the notices received under 
rule 193 from Prof Madhu Dandavate and Sarvashri 
Jaipal Reddy and Ram Bahadur Singh on 24 March,
1987,1 allowed a discussion on the subject on 31 March,
1987 because I strongly felt that such a discussion could 
not be barred and Parliament was entitled to know the
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full facts in the possession of Government. I n reply to the 
discussion, the Minister of State for Finance had clarified 
the position and had tried to answer the various points 
raised by members.

Subsequently, the newspapers published reports of 
an interview purported to iiave been given by the Presi
dent of the Fairfax Group. On 3 April. 1987, Sarvashri 
Jaipal Reddy and E. Ayyapu Reddy gave notices under 
Direction 115 pointing out what, according to them, 
were the discrepancies in the Minister’s statement read 
in conjunction with the aforesaid interview. I also 
received notices of privilege from Prof Madhu Dan- 
davate and Shri Madhav Reddy on the same subject.
I referred all these notices to the Minister of State for 
Finance for comments. The Minister in his reply dated 
3 April, 1987, pointed out that the only basis for the 
allegation was a news item published in a daly paper 
purporting to be a statement of a foreign national. The 
Minister has stated that whatever he had said in reply to 
the debate in the House was based on the information 
and on the records available with the Government and 
there was no attempt or intention on his part to conceal 
the facts or to mislead the House.

Every Minister is a member of Parliament, is part of 
Parliament and responsit>le to this House. Once he 
mal<es a statement on the floor of the House it is 
presumed and that it is made with full sense of respon
sibility and it is to be accepted as such unless, incon
trovertible evidence to the contrary is brought before the 
House. I find that in the present case the Minister’s 
statement is sought to be controverted only on the basis 
of certain statements by certain individuals as published 
in the newspapers. In the absence of any authentic 
evidence, i have to rely on the Minister’s statement on 
the floor of the House. There is nothing to prove that the 
Minister made an incorrect statement or one deliberately 
to mislead the House. As such, I rule out all notices of 
breach of privilege on the subject.

Appendix V
Mr Speaker ; On 15 December. 1987, Shri P.R. 

Kumaramangalam gave notice of a question of privilege 
against Shri K.P.Unnil<rishnan for making allegattons on 
the floor of the House against Shri P.R. Das Munsi. 
Minister of State in the Ministry of Commerce by making 
an untrue statement deliberately to mislead the House 
during the discussk)n on. ‘No Confidence Motion’ on 10 
December 1987.

Shri Kumaramangalam referred to the proceed
ings of the House dated 10 December. 1987. when Shri 
K.P.Unnikrishnan made certain allegations against Shri 
P.R.Das Munsi which were refuted by him. While making 
the allegattons. Shri Unnikrishnan had referred to the 
Kandia Free Trade Zone and stated that “between 
November, 1984 when our distinguished Prime Minister 
came into office on June, 1987, the Bachchan brothers 
in Kandia Free Trade Tone alone have cornered licen
ces worth Rs.23.5 crores, and exported value-added for

Rs.33 crores....I am not talking now about the other 
licences they have cornered through certain corrupt 
elements in the Ministry of Commerce.” Shri Unnikrish
nan wanted the Prime Minister to have an enquiry made 
about the activities of the Bachclian brothers, not merely 
regarding FERA violattons, but also what he called 
■‘import licence scandals. ”

Refuting the allegation. Shri Das Munsi said; ”What 
lie is stating is absolutely wrong, and he is trying to 
overwhelm us by using certain words. We have 
answered this question; he has hinnself but the ques- 
tion....He can quote the answer h im ^ . This is not a
fact...All these norms of value-added or FERA have
been maintained i.e. according to the norms of the 
ibences. We have replied. No fault was there.”
Shri Kumaramangalam contended that since the 

allegations made by Shri K.P.Unnikrishnan had beer̂  
refuted on the floor of the House by Shri Das Munsi. Shri 
Unnikrishnan made an untrue statement deliberately to 
mislead the House and thereby committed contempt of 
the House.

As per established practice. I referred the notice to 
Shri K P.Unnikrishnan for his comments. In his reply, 
Shri Unnikrishnan has stated as follows; .

‘‘I have not been able to understand wtiat exactly is
the breach of privilege....except that Shri
Kumaramangalam accepting the Minister’s version 
that what I said was wrong. Even if, for argument
sake, it is admitted that what I said was wrong....it
does not constitute a question of privilege. A 
wrong statement cannot be construed to be 
a deliberately untrue statement knowingly and 
wHfuiiy made to mislead the House-a condition 
precedent for a question of privilege.”
Shri Unnikrishnan has also referred to the 

provisions contained in Article 105 of the Constitution 
and stated that “when the Constitution of India protects 
the right of members, such right of free speech as 
exercised by tlie member uninterrupted or un
restrained by the Speaker or the Deputy Speaker 
cannot be made subject matter of question of 
privilege.”

Shri Unnikrishnan has not furnished any documen
tary or other conclusjve evidence to prove the allega
tion made by him in (he House. It is well established that 
the statement made by the Minister is considered final 
and accepted as the correct statement of the position in 
a matter unless proved otherwise.

It is also well established that an untrue or incorrect 
statement or an unfounded allegation made by a mem
ber on the floor of the House does not constitute a 
breach of privilege. The remedy and the procedure for 
pointing out mistake or inaccuracy in a statement by a 
Minister or a member is lakJ down In Direction 115. In 
order to constitute a breach of privilege or contempt of 
the House, It has to be proved that the statement was 
not only wrong or misleading but it was made wilfully.
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dellberBtely, knowing it to be felse and with tiie intention 
of misleading the House. Shrl Unnil<rishnan made a 
sweeping allegation which was Immediately refuted by 
Shri Das Munsi and the position stood corrected. This 
was, of course foiiowed by a free exchange of challen
ges and counter challenges between opposition and 
ruling party members and offer, demand and agreement 
for reference of the matter to the Privileges Committee 
in which members of both sides of the House joined.

Matters of privilege are governed by Rules 222 
to 228 which/nfera//a require as the first pre-requisite 
a notice in writing for a question of privilege being 
raised on the floor of the House. After such a notice is 
received, the matter can be raised on the floor of the 
House with the consent of the Speal<er or referred by 
the speal<er to the Committee of Privileges. In the 
instant case, when Shri Unnikrishnan made certain 
allegations which were categorically refuted by the Min
ister. the question of privilege was not at all before the 
House: no notice had been received and no consent to 
raise the matter as a matter of privilege had been given.

In view of this position, so far as the demand, offer 
and agreements in regard to the matter being referred 
to the Privileges Committee made on the floor of the 
House on that day are concerned, they would not 
t)e relevant for determining the matter of privilege.

The question whether a matter complained of is 
actually a breach of privilege or contempt of the House 
is entirely for the House to decide but the Speaker 
before giving his consent to the matter being raised 
on the floor of the House or l>efore making reference 
to the Committee has to be satisfied that the matter is 
fit for further enquiry or requires the intervention of the 
House. Successive Speakers have held that the 
Speaker, before he gives his consent, must be satis
fied that a pr/mafec/e case of breach of privilege has 
been made out.

Even when the Speaker Is satisfied of there 
being a prima facie case of breach of privilege, the 
normal thing is for him to allow the matter te be raised 
on the f̂ oor of the House and for the House to take a 
decision itself or refer the matter to the Committee. The 
Speaker's power under Rule 227 is an exceptional 
provision to be used by the Speaker In his discretk^n only 
sparingly and in very clear cases of breach of privilege 
on which there may appear to be unanimity in the House. 
After careful consideration of the facts jn the present 
case, rules, precedents and well-established parliamen
tary conventions, I am satisfied that no prima facie case 
of breach of privilege has tieen made out.

I, therefore, withhold my consent to the raising of the 
matter in the House as a question of privilege.

Appendix VI
Mr Speaker: On 30 January, 1986, Prof Madhu 

Dandavate gave notice of a question of privilege against

Shri Arif Mohammed Khan, Minister of State in the 
Department of Power and Shri Z.R. Ansari, Minister of 
State in the Ministry of Environment and Forests for 
violating Article 75(3) of the Constitution by expressing 
totally opposite views on a Private Member’s Bill viz. 
the Code of Criminal Procedure (Amendment) Bill, 1985 
by Shri G.M. Banatwalla, M.P. The contention of Prof 
Dandavate is that while participating in the debate on the 
above Bill, Shri Arif Mohammed Khan and Shri Z.R.An
sari tx>th memtiers of Council of Ministers, vehemently 
expressed diametrically opposite views on the Supreme 
Court judgement in the ‘Shah Bano Case’, the former 
defended the judgement while the latter attacked it in no 
uncertain terms. Thus both the Ministers had violated the 
principle of collective responsibility and thereby com
mitted a breach of privilege and contempt of the House.

As the House is aware, the Code of Criminal Proce
dure (Amendment) Bill seeking to amend Sections 125 
and 127 of the said Code dealing with maintenance 
allowance to wives, children and parents is a Private 
Memt)er’s Bill and is at the stage of general .discussion. 
The concerned Minister who will spell out Government’s 
considered views/decision in the matter has yet to reply 
to the debate. As such the policy decision of the Govern
ment on the Bill has not been placed before the House.
The Speaker, therefore ruled ;

"A contempt of the House can generally arise only 
when something is done which directly or indirectly 
causes or tends to cause obstruction in the function
ing of the House, members, officers or committees.
I do not find any of the aforesakJ ingredients in the 
speeches made by Shri Arif Mohammed Khan and 
Shri Z.R.Ansari. Moreover, alleged violation of any 
Constitutional or* statutory provision is a matter to 
be decided by courts and no parliamentary privilege 
would arise in such cases.
Accordingly, I withhold my consent under rule 222 
to the raising of the matter in the House as a question 
of privilege.”

Appendix VII
Mr Speaker; On 13 February, 1986,1 had received 

identical notices of question of privilege given by Sar- 
vashri V.Sobhanadreeswara Rao and S.M.Bhattam 
against th^ then Minister of Home Affairs, Shri
S.B.Chavan, for allegedly defaming some members of 
Parliament by insinuating that they had some associa
tion or links with the alleged spy Ram Swaroop, in the 
charge-sheet filed by the police in the Court under the 
Official Secrets Act. They had also stated that a wide 
publicity was given in the Press to the names of Mem
bers of Parliament menttoned in the charge-sheet as 
was evkjent from the news reports published in the 
Times of India dated 28 January, 1986, and other nation
al dailies of 29 January. 1986. The Members further
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pointed out that according to the impugned news report, 
"Ram Swaroop mentioned to the police the names of 
sonne opposition leaders and Members of Parliament 
stating that they were "sympathetic to him at one stage 
or the other." It is well known that in puisllc life Members 
of Parliament come in touch with many people on 
various occasions. To say that they were ‘sympathetic’ 
to Ram Swaroop. is, in members’ words ‘ a motivated 
and mischievous effort to malign them and to lower the 
dignity of Parliament"

Shri M. Raghuma Reddy gave an identical notice 
on 19 February 1986.

I appreciated the strong feelings of the members 
whose names had figured in newspaper reports in 
connection with the espionage case and, therefore, 
when on 25 February, 1986, Shri V.S. Rao sought to 
raise the matter in the House, I observed. “ If the 
name of any Member from this House has been 

.entioned, I will allow him (to make personal explana- 
n, nr.)"

On 5 March, S/Shri K.P. Singh Deo, D.P. Jadeja and 
Arvind Netam were afforded a special opportunity to 
make personal explanations in the House clarifying their 
position in the matter. They stated, inter alia, that their 
names had been mentioned in the charge-sheet neither 
as accused nor as witnesses. A similar statement was 
made by Shri Chandulal Chandrakar on 11 March, 1986.

On 13 March, 1986, Prof Madhu Dandavate gave a 
notice of question of privilege against the Minister of 
State in the Department of Internal Security, ShriArun 
Nel- ru, for allegedly mentioning the names of Sar- 
vashri K.P. Singh Deo. D.P. Jadeja, Arvind Netam and 
Chandulal Chandrakar In the cfiarge-sheet fled against 
Ram Swaroop for his alleged espionage activities. Prof 
Dandavate contended that though the names of the 
said members were associated neither as witnesses nor 
as accused in the espionage case, “the manner in which
their names were menttoned in the charge-sheet.... has
sought to tarnish patriotic image of these members.”

Another honourable member, Shri Jitendra 
Prasada. also wrote to me on 31 January,*1986, draw
ing my attention to a report appearing in the States
man dated 29 January 1986 which falsely mentioned his 
name among those figuring in the charge-sheet filed by 
the Police in the Ram Swaroop case. The report claimed 
that the charge-sheet had mentioned his name as "the 
Chairman of the Indo-Federal Republic of Germany 
Parliamentary Body." His denial in this regard was 
published by the paper in its issue of 1 February 1986. 
Shri Jitendra Prasada has again written to me on 9 
March. 1986, saying that the Illustrated Weekly in its 
issue of 2 March 1986, had carried an interview with the 
said Ram Swaroop in which he was quoted as saying

that he (Shri Jitendra Prasada) also was a Convenor of 
the Indo-German Parliamentary Group. Shr! Jitendra 
Prasada has pointed out that it is impossible for any 
Member to keep track of all such news items and to issue 
contradictions in respect of each of them, Shri Jitendra 
Prasada has, however, enclosed a copy of the letter 
which he has sent to the Editor d\he Illustrated Weekly 
denying that he had ever been Convenor of the said 
Indo-German Parliamentary Group or that he had ever 
attended any of its meetings. I regret very much that 
such reports should keep on appearing In the press even 
afterthey have been contradicted. I hope the press will 
be more cautious in this respect in future so that the 
nannes of Members of Parliament are not unneces
sarily dragged into controversial matters.

It is well established that in order to constitute a 
breach of privilege any libel or charge against a mem
ber of Parliament must concern his character or conduct 
in his capacity as a member of this House and must 
be "based on matters arising in the actual transaction 
of the business of the House’’. Moreover, I understand 
that the only accused persons in the case are Shri 
Ram Swaroop Sabhanwal and Shri JavecUSIddiqui and 
no charges have been laid against any other person. I 
am, therefore, of the opinion that the mere mention of 
names of members in the charge-sheet does not in
volve any breach of privilege or contempt of the House 
either on the part of the then Minister of Honfie Affairs 
or the Minister of State in the Department of Internal 
Security. Accordingly. I withhold my consent of the 
raising of the matter in the House under rule 222.

I must, however, add what I told the House on 5 
March, 1986, and I reiterate that I am one with all the 
members of the House in upholding the honour, 
respect and dignity of the House and its niembers. As 
public men, Members of Parliament have got to meet 
a large number of people either individually or at 
public functions. It is obviously Impossible for them 
to check the antecedents of every individual or or
ganisation that they come into contact with. To impute 
motives or mala tides to any such’ casual meeting, 
without sufficient proof, is reprehensible. What is stfll 
more reprehensible is to give publicity to un
founded allegations. In the interest of clean public life, 
it is necessary that such tendencies are firmly curbed. 
As uphofd'ers of public causes, the Press are our best 
ally and we cherish their freedom as much as we 
are zealous of our own rights as Members of this - 
august House. I have, therefore, every hope that the 
press would function with caution and full sense of 
responsibility in such matters so that the prestige and 
dignity of this House and in Members as also of the 
Press itself are maintained.



Committee of Privileges -Eightli Loi< Sabha
SOMNATH CHATTERJEE*

Uplioiding and maintaining the privileges of the Parlia
ment and its Members and Committees is necessary to 
enable them to function properly, as without privileges, 
their functioning v/ould be impeded. Privileges are not 
so much for the protection and vindication of the 
dignity of the Members personally, but are required for 
the efficient performance by the Members of their func
tions without interference and hindrance.

Members of Parliament do not enjoy any special 
rights or status except those which are necessary to 
enable them to discharge their obligations efficiently. 
Members fenjoy freedom of speech in Parliament, sub
ject to the provisions of the Constitution and the Rules 
of Procedure and Conduct of Business in the two 
Houses. Further no Member of Parliament is liable to 
any proceedings in any court in respect of anything said 
or any vote given by him in Parliament or any Committee 
thereof, and no person is so liable in respect of the 
publication by or under the authority of either House of 
Parliament of any report, paper, votes or proceedings 
Although the privileges of the Members are not codified, 
yet some of the rights and privileges of the Members of 
Parliament are, apart from those provided in the Con
stitution, freedom from molestation, 'exemption from 
attending as a witness in a court in a civil case, immunity 
from arrest in civil cases during the session of the House 
and freedom from being interfered or obstructed while 
a Member of Parliament is on his way to attend a 
session of the Parliament or a meeting of any Parliamen
tary Committee. Parliament has the right to receive 
immediate information regarding the arrest, detention, 
conviction, imprisonment and release of a Member 
Further, the House has also the power to take action 
against a Member or a non-member for breach of its 
privilege or contempt.

The Rules of Procedure and Conduct of Business in 
Lol< Sabha lay down the procedurefor raising a question 
of Privttege. The essential requirement is to receive the 
consent of the Speal<er to raise any question involving a 
breach of privilege.

The Committee of Privileges consisting of not more 
than 15 members, which is nominated by the Speaker

•  Eighth Lok Sabha.

examines questions referred to it and determines with 
reference to the facts of each case, whether a breach of 
privilege is involved and if so, the nature of the privilege, 
the circumstances leading to it and make such recom
mendations as it may deem fit. The Report is presented 
to the House, whereupon, if necessaary, the House 
takes action.

The Committee of Privileges of the Eighth Lok 
Sabha has submitted in all six reports, two to the 
House and four to the Speaker, some of whk:h deal 
with interesting matters.

Shri S. Thangaraju, M.P., made a complaint to the 
Hon’ble Speaker, Lok Sabha, that he was made to write 
two letters under duress by certain persons accused by 
him of indulging in such action and that the contents of 
the letters were not correct. A complaint was lodged 
with the Central Bureau of Investigation under Sections 
120-B, 342, 365 and 384 of the Indian Penal Code.

A request was made by the Deputy Inspector General 
of Police, Central Bureau of Investigation, New Delhi to the 
Lok Sabha Secretariat for handing over the original letters 
and telegrams addressed to the Hon’ble Speaker. Lok 
Sabha by Shri S. Thangaraju, M.P.,and Miss J. Jayalalitha, 
M.P., Rajya Sabha. The Speaker referred the matterto the 
Committee of Privileges for examination and to investigate 
and report on the matter. The Committee of Privileges 
deliberated over the matter and took note of the First 
Report of the Committee of Privileges of the Second Lok 
Sabha incorporating the procedure for production in court 
of documents connected with the Lok Sabha or its Com
mittees. The Committee of Privileges found that in the case 
of Shri S. Thangaraju, M.P., one letter and one telegram 
■had been received by the Speaker from him and one 
telegram from Miss J. Jayalalitha, M.P., had also been 
received by the Speaker and the same are available in the 
Lok Sabha records.

However, in conformity with the procedure laid 
down by the Committee of Privileges of the Second Lok 
Sabha, it was decided by the Committee that, as no 
communication was sent by the Deputy Inspector 
General of Police, Central Bureau of Investigation stating 
that the documents were required to be produced in a 
court of law, there was no question of production of the 
documents in respect of any legal proceedings nor the
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original documents could be handed over to the 
authorities of the Central Bureau of investigation. 
However, the Committee recommended that the con
cerned officer of the Central Bureau of Investigation may 
come and inspect the relevant documents and obtain 
photocopies thereof, K so desired. The Committee 
also reiterated the procedure namely that without the 
leave of the House being first obtained, no Member ur 
officer of the House should give evidence in a court of 
law in respect of any proceedings of the House or any 
Committee thereof or any other documents connected 
with the proceedings of the House or in the custody of 
the Secretariat of the House. The procedure adopted 
by the House is that whenever a document relating to 
the proceedings of the House or any Committees there
of is required to be produced in a court of law, the court 
or the parties to the legal proceedings should request 
the House to produce precisely the documents required. 
While making such a request they should state the 
purpose and the date by which these documents are 
required. The Committee, therefore, decided that if at a 
later stage, the original documents are required by the 
Central Bureau of Investigation for production in a court 
of law, a proper request may be made in accordance 
with the procedure laid down in the First Report of the 
Committee of Privileges of the Second Lok Sabha.

Aftertheabcve Report was presented in the Lok Sabha 
and was adopted by the House, Deputy Superintendent of 
Police, Central Bureau of Investigation inspected the 
documents in original and obtained photocopies of the 
three documents. Subsequently, he wanted the original 
letter written by Shri S. Thangaraju, M.P., to be handed 
over for the purpose of investigatbn. In a sut)sequent 
communication, the Superintendent of Police. Central 
Bureau of Investigation wanted the T.A. Bills along with air 
journey tickets of Sh. S. Thangaraju. M.P. in respect of 
journeys undertaken by him within the relevant period. He 
also wanted the T.A. Bills along with air journey tickets of 
several other Members of Lok Sabha for the said period. 
Apart from the said T.A Bills, the CBI wanted some other 
documents and also to examine one or two officers of the 
Lok Sabha Secretariat upon receipt of documents from 
several Members of Parliament in connection with the 
said investigation.

The Committee of Privileges in its Second Report 
reiterated its recommendation that the original docu
ments may not be handed over unless the same are 
required to be produced in a court of law. Regarding 
the request for the production of the documents, the 
Committee emphasised that with a view not to hinder 
any investigation, the facility of inspection and examina
tion of the original documents was available to the 
investigating agency and that if at a later stage, the 
original letter was required for production in a court of 
law and a proper request was made, the Committee

would consider the same. Regarding the T.A. Bills and 
air journey ticket counterfoils, the Committee was of the 
opinion that it would not be proper to show the original 
T.A. Bills and air journey counterfoils to any investigating 
agency. However, the Committee recommended that a 
statement showing the details of journeys undertaken 
by Shri S. Thangaraju and other Memt>ers of Parliament 
may be supplied to the investigating agency instead. 
The Committee, however, was of the opinion that any file 
relating to Shri S. Thangaraju’s case which are main
tained in the Secretariat may not be shown to the Central 
Bureau of Investigation. The Committee further refused 
to grant permission to examine one or two officers of the 
Lok Sabha Secretariat by the Officers of the Central 
Bureau of Investigation.

The Committee expressed its displeasure over the 
presumptuous manner in which the concerned com-, 
munteatton from the Superintendent of Police, Central 
Bureau of Investigation was worded. The Committee 
desired that the Ministry of Home Affairs should issue 
suitat3le instructtons to all concerned that their com
munication should t)e couched in polite and courteous 
language.

The Third Report of the Committee of Privileges, 
Eighth Lok Sabha dealt with the question of alleged ar- 
rest/deterrtion of Shri Vidyacharan Shukla, M.P.. by the 
Police on Novemt>er 16. 1987 and non-intimation of the 
fact of such arrest/detention to the Speaker. On the said 
date, at about 3.30 P.M.. the matter was first raised by some 
Members in the House and the Speaker asked the Minister 
of Parliamentary Affairs to ascertain the facts of the case, 
so that he could apprise the House of the correct posaion. 
At 17.14 hours on the same day. the Deputy Speaker, on 
the basis of information received from the Minister of State 
tor Partiamentary Affairs, informed the House that “ It has 
been ascertained from the'Police authorities that no arrest 
or detentton of Shri V.C. Shukla. M.P.. took place today i.e. 
November 16.1987”. On November 17.1.987 the Speaker 
while referring the matter to the Committee of Privileges 
observed, inter-alia, that on November 16, 1987 at 9.30 
P.M. he received, at his residence, a communication from 
the Station House Officer, Police Station, Lodhi Colony, 
informing him that Shri V.C. Shukla, M.P., was detained 
from 12.30 P.M. After its deliberations, the Committee was 
of the view that Shri Shukla was actually detained on 
November 16,1987 for 3% hours and there was inor
dinate delay on the part of the SHO, Police Station. Lodhi 
Colony, in sending a jxoper intimatton to the Speaker 
regarding the detention/release of Shri Shukla and the 
Deputy Commissioner of Poltee (South) had given wrong 
infomfiatkxi to the Commissioner of Police for onward 
transmission to the Speaker, witliout checking the cor
rect position. As the concerned police officer tendered 
unqualified apology, the Committee decided that no 
further action need betaken in the matter.
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The Fourth Report of the Committee of Privileges 
dealt with the matter arising out of a publication in the 
Indian Express captioned "An M.P. and two Accounts” 
published in its issue of March 14,1988 and also similar 
articles published in the Finandal Express and Jansatta 
on the said date allegedly casting reflections on Shri 
Kamal Nath, M.P. Notices concerning breach of 
privileges were given by several Members of Parliament 
against the editors of the Indian Express, the Financial 
Express and Jansatta for the article which was alleged 
to be tendentious, misleading, false and deregatory. 
The matter was ultimately referred to the Committee of 
Privileges by the Speaker on March 22,1988. Twenty 
one sittings of the Committees were held to consider the 
matter and ultimately it was held by the majority that the 
allegations made in the article that accounts maintained 
by the Company with which Shri Kamal Nath, M.P., was 
connected were opened with the prior permission of the 
Reserve Bani< of India, as contended by Shri Kamal 
Nath, that the reputation of a Member of Parliament had 
been damaged by the impugned article and that if Shri 
Shourie’s intention was not honest and straightforward, 
the proper course would have been to check up the facts 
with Shri Kamal Nath himself before publishing the ar
ticle, that the objective of Shri Shourie was to bring down 
Shri Kamal Nath as a Member of Parliament in the eyes 
of the public and that the Memlser's image has suffered 
irrepairaljly.

However, after studying the constitutional position, 
well-established precedents and rulings of Presiding 
Officers in both the Houses of Parliament, the Commit
tee found that the position was quite well settled namely 
that the House may not invoke its penal powers unless 
a libel upon a Member of Parliament concerns his 
character or conduct in his capacity as a Member of the 
House and is based on matters arising in the actual 
transaction of the business of the House. "Where a 
Member’s complaint is of such a nature that if justified,
ii could give rise to an action in the courts, it cannot form 
the subject of a request to the House to invoke its penal 
powers", and the Committee held that the impugned 
article “comes perilously close to criticising the conduct 
of Shri Kamal Nath, as a Member of Parliament with 
an intent to malign him. It does not, however, 
constitute a case of privilege in view of what has been 
said in the preceding paragraphs". The Committee by 
the majority took exception to Shri Shourie writing 
to individual Members of the Committee on the 
matter thereby "seeking to influence their collective 
judgements in the matter” , and came to the finding that 
“the entire tone, tenor and style of the article definitely 
smacks of disrespect for Parliament and its members 
and Shri Shourie did not even have the decency of 
expressing regrets". Ultimately, however, the Commit
tee held as follows:

"(a) WhUe deprecating such behaviour on the part 
of a journalist in Shri Shourie’s position, the Com
mittee would, in the highest traditions of this august 
body, not like to deflect from the correct and judi
cious stand taken by them in similar cases in the 
past. The Committee are entirely in agreement with 
the obvservations made by a pr^ecessor Commit
tee that it adds to the dignity of one and all if power 
in a democratic system is exercised with restraint; 
the more p>owertul a body or institution is, the greater 
restraint is called for, particularly In exercising its 
penal jurisdiction. The Committee would, hc^ever, 
like to caution Shri Arun Shourie and writers of his 
like to t)e more careful and restrained in their writ
ings particularly about those who are in public life 
and whose conduct is ever exposed in public gaze.
(b) The Committee would also like to observe that 
Sarvashri N.S. Jagannathan and Prabhash Joshi, 
Editors oi Financial Express arvi Jansatta should be 
more discreet in future while publishing such articles 
in their newspapers.
(c) The Committee consider that the House would 
t)est consult its own dignity and in keeping with the 
lofty traditions of Parliament, choose not to take any 
further notice of the matter".
Three members of the Committee submitted a dis

senting note in which they said that whether the two 
accounts referred to in the article were illegal or not i.e. 
they were opened with the prior permission of the 
Reserve Bani< of India or not did not arise for considera
tion by the Committee nor it has anything to do with any 
question of breach of privilege and that "it cannot be the 
concern of the Committee of Privilege to consider 
whether a Member of Parliament in his capacity as a 
businessman, has violated any provisions of the Foreign 
Exchange Regulation Act or not nor such question has 
been referred to the Committee.” The Minute of Dissent 
further observed that the contents of the article clearly 
do not cast any reflection on Shri Kamal Nath in the way 
of his discharge of duties as a Member of Parliament and 
the Committee has also so held. On that finding, it was 
not the function or the duty of the Committee to proceed 
any further, particularly to decide on the vexed question 
as to whether the accounts were illegal or not. The 
minority in the Committee stated that “ in our view, the 
Committee should not have gone into the question, so 
as to certify the legality of the accounts, as the same did 
not call for an enquiry and even then, on a cursory 
investigation of the facts, Shri Arun Shourie never al
leged on the basis of his own knowledge that the ac
counts were illegal; what he had written in the article was 
that the Government knew that the accounts were illegal 
and it was the Government which had stopped while 
action was being taken. What could be gone into by the 
Committee, it at all, was the action of the Government in
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Initiating proceedings against the Company of Shri 
Kanial Nath and stopping the same in the midstream, 
but the Committee, through the majority, did not choose 
to do so” .

The Committee by the majority, however, con
sidered the Minute of Dissent and came to the 
conclusion that no case has been made out by the 
three members necessitating any modifications in the 
report as already adopted by them.

Some of the reports of the Committee of 
Privileges of the Eighth Lol< Sabha discussed in the 
preceding paragraphs give an indication of the nature

of Issues that are considered by It. Having had the 
opportunity of being a Member of the Privileges 
Committee for a number of years, I can record 
unhesitatingly that the Committee generally conducts 
Its affairs without any pre-conceived notion or bias; 
usually functions on a non-partisan basis; is not 
eager to add to list of privileges already enjoyed by 
Members of Parliament; and decides all questions 
with objectivity and detachments Its only concern 
being to uphold and maintain the dignity and prestige 
of Parliament and to see that its proper functioning is 
not hindered.



Whipping Less
SAIFUDDIN CHOWDHARY*

"What is the use of sending nfiembers to the 
House of Corrmons who say just the popular 
things of the moment and merely endeavour to 
give satisfaction to the Governnient whips by 
cheering loudly every ministerial platitude and 
by walking through the lobbies oblivious of the 
criticisms they hear ? People talk about our Par
liamentary institutions and parliamenary 
democracy, but if these are to survive, it will not 
be because the constituencies return tame, 
docile, subservient members and try to stamp 
out every form of independent judgement."

Winston Churchill

The above words of Winston Churchill are very true 
and apt for the survival and meaningful functioning 
of Parliamentary democracy in any country. The ex
perience of the Eighth Lok Sabha provides us with an 
opportunity to understand, in the above light, the im
portance and necessity of fearless and independent 
judgement of the Members of Parliament.

The Eighth Lok Sabha presented us momentous 
occasions when ethical approach to issues and policies 
brought members together, irrespective of party affilia
tions. The Eighth Lok Sabha had seen fearless debates 
on the burning issues of the country ranging from im
perialist aided terrorism and communalism to the burn
ing of women, the most poignant reflection of 
reactionary social practice. In many cases debates on 
such issues culminated into consensus adopted by the 
whole House.

Members doubtlessly tried their best to contribute 
to the debates and to keep the glork>us banner of 
Parliament flying. Still a deeper insight woukj reveal that 
there was lack of institutional safeguards for these high 
qualities to develop further.

For taking a courageous stand and forming an 
independent judgement one would require all the 
guarantees and securities. There cannot be any precon
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dition for one's plunging into a life of bright ideals which 
is invariably full of thorns and pains at many stages. 
Still, in a democracy, it is imperative that institutions 
consciously try to encourage the above qualities unfail
ingly.

In this context it is necessary to refer to the enact
ment of the anti-defection law and the incidence, of 
issuing whips on each and every matter. Anti-defection 
law was brought to stop the unethical defections on the 
basis of allurements of office and money. This law was 
acclaimed by the people of the country. But the threat 
of its application in each and every case of violation of 
whip has defeated, in a way, the very purpose for which 
it was enacted viz. cultivating the value based politics. 
This particular threat undoubtedly created an atmos
phere of fear and terror which acted as a deterrent to 
independent thinking and action.

It is right that when one is a member of a party, he 
or she has to abide by its decisions and directions. This 
is more true for those parties which are democratic in 
their style of functioning and decision nrtaking. Here an 
individual member gets enough opportunity to vent 
his/her feelings and opinions inside the party before a 
decision is arrived at. An individual may still very strong
ly feel on an issue and may want to vote against the party 
whip. He does so out of his uncompromising convic
tions and does not bother about the consequences. 
These people are the real embodiment of courage and 
selflessness.

But a most unacceptable situation in regard to whip 
arises when a large number of members of a party feel 
in a particular way about a specific item, and which is 
perceived in people's mind as right, but a whip is issued 
to suppress them. Such oc6 astons arose sometimes in 
the Eighth Lok Sabha. One may lament the failure of few 
individual members to rise upto their own convictions. 
But at the same time issuing of party whips in such cases 
are flagrantly undemocratic and need to be restricted 
effectively.
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One, therefore, feels that there is a need to allow 
a little nK)re liberty in Parliament so that on certain 
issues members are encouraged to rise fearlessly 
and Parliament, as a responsible institution, asserts 
itself. For this, political parties wHI have to bear 
greater responsibility. Political parties should have 
the right to issue whips and invoke anti-defection 
law in cases of money biH, no-confidence motbn or 
other such items as are inseparably linked with its

policies and programmes. A ruling party will un
questionably issue whips on these matters where a 
defeat would mean the down-fall of the Govern
ment. But on all other matters where defeat does not 
mean downfall free debate and free voting should be 
albwed.

This wHI go a long way to encourage value based 
politics in the country and would bring further glory to 
the institutton of Parliament.



Focus on the Need to Change
AMAL DATTA*

Not only for the man in the street but also for men of 
authority and knowledge in all wall<s of life, Parliament 
is an awe inspiring institutton. The circular majestic 
edifice, the myriad procedural complexities, the cfraotic 
cacophony of the Zero Hour, the Committees summon
ing high officials to explain and justify their conduct - all 
combine to inspire respectful admiration in the minds of 
the outsiders.

To the Members of Parliament, on the other hand, 
once they had become fairly familiar with the procedure 
contained in the sketchy rules, the realisation comes 
sooner or later that beyond the 19th century procedural 
heritage still t>eing fondly preserved and maintained 
much of the main functions which the institution must 
discharge for the national weal are never even taken 
up for consideration in the only national forum under the 
Indian Constitution. And those subjects which are taken 
up, are seldom discussed in a meaningful way.

The question hour, usually the best attended part of 
the daily programme of Lok Sabha, is also surely the 
most interesting routine feature to the visitors, at least 
by the look of the crowded galleries. The purpose of 
questions are not only to elicit information but also often 
to influence and caution the Government that its ac
tivities in the area covered by the relevant question is 
being keenly watched. To the new Members, as also to 
the visitors, the spectacle of the ministers, having to 
humbly explain and justify the activities of their depart
ments is not only novel but a fascinating experience. 
As members grow accustomed to the spectacle and as 
they grow discerning and discriminating they usually 
start feeling that precision and even relevance are lack
ing in quite a few replies. They find that even though 
ministers are pulled up by the Chair or heckled by 
members for being evasive or irrelevant not much 
improvement takes place. Disillusionment follows 
soon where questions framed and submitted by the 
members are not "admitted” , some times without 
assigning any reason. Once I had asked why the reason 
should not be made known and was told that giving 
reason would amount to giving away top secret
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information. I have no doubt that admission of question 
in Parliament is an area which requires reconsideration 
and that too by persons who are keen to ensure that 
Parliament keeps the Government under constant 
scrutiny.

Other than question hour and Zero Hour (which I 
would not discuss here) the rest of the proceedings of 
the House are usually dull and drab. This is also 
reflected by the attendance in the press and visitors' 
galleries. Quite often it is so because of the lack of 
topicality of the subjects discussed as the procedure 
often stands in the way of taking up for discussion events 
immediately upon their occurrence. There is also the 
fact that quite often the ballotting system in vogue does 
not allow the most knowledgeable Members from speak
ing on the subject. Again the relevant information of 
events are not made available to members early enough 
to allow them opportunity for its verification which in turn 
would have made the debates more meaningful as well 
as lively. No rules compel the Government to make 
available information in advance for, say, a Call Attention 
though it could easily do so in p>ractically every case. 
These are, therefore, areas on which the existing rules 
are inadequate and have to be changed.

Another area I would like to mention if only t>e- 
cause something can and must be done in this sphere 
immediately. I have worked in the Parliamentary Com
mittees including in a financial Committee for consid
erable period and have found that there is a great need 
for upgrading the Secretariat servicing such Commit
tees. This is not due to any lack of appreciation of the 
work being presently done by the Secretariat, but only 
because it is necessary to keep pace with the develop
ments in the functioning of the Government itself. 
Moreover, the Committee work suffers through lack of 
its own research personnel and in not having assistance 
of experts in various fields to make available relevant 
technical and other information to the Committees. 
Many legislatures including the British Parliament have 
come to realise that it is not possible to properly 
scrutinise the Working of the Government which has 
become quite complex without a well developed 
Parliamentary Committee system. The departmentally
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related Select Committees set lip since 1979 in the 
House of Commons of U.K. are by all accounts doing 
a good job of scrutiny of Government's work and 
policies. We should at least make a move on 
similar lines.

Traditionally the role of Parliament of the 
Westminster model have been to supply the personnel 
of highest executive body and>to legitimise the actions 
proposed or carried out by that body, namely, the 
Councl of Ministers. But another traditional role, in fact 
the one with which the whole concept of repre
sentative legislatures started, has been to monitor and 
control the Government's activities and expenditure and 
also to hold it accountable for Its acts and omissions. 
In many Parliaments this role had taken a back seat 
during the first half of this century but are now

becoming more and more significant. The apprecia- 
ttonof the need for strengthening the Parliamentary 
monitoring, control and accountability apparatus is 
still to arrive in the Indian Parliamentary thoughts, 
debates and discussions. We have been and still are 
too engrossed with the details of day to day conflicts 
both inside and outside the Parliamentary forums to 
be able to take our bearing in the vast ocean of State 
functioning. However, being an optimist I hope that 
the realisation that the role which Parliament shoukj and 
is capable of playing both in widening and deepening 
democracy arid socialism as well as curbing the evils of 
bureaucratism, stagnation, waste, anti-social politics 
will dawn in the national consctousness soon and wll 
be intense enough to bring fon̂ ^ard the necessary 
institutional changes.



The Press, Parliament and Parliamentarian 
Some Reflections

DINESH GOSWAMI

The Parliamentarians and the Press have a iove-hate 
relationship. The Parliamentarians are always happy to 
see in good light their names in print and as expected of 
normal human behaviour, become upset when negative 
projections are made of them. For the Press on the other 
hand, a negative projection has much greater news value 
for readership and this leads occasionally to friction be
tween the Press and the Parliamentarians. However, in any 
system, more particuiaily in a democratic one, neither can 
ignore the other. The Press is a link between Parliamen
tarians and their constituents. It provides material to the 
Parliamentarians to raise issues in the House and feeds 
back to the people the activities of the chosen repre
sentatives. Politics being an important activity of interest 
to the common man the Press also cannot ignore the 
Parliament or the Parliamentarians. This is more true in 
India because the people of our country have unsatiable 
love for politics. Probably, in no other country politics 
occupies so much time in discussions and gossips of an 
average individual as in our country.

Today the Press all over the world gives extensive 
coverage to the proceedings of Parliaments, however, 
the situation was not always so. In the early develop
ments of Parliamentary democracy, the Parliamen
tarians tried to keep the institution as a secluded 
preserve of their own keeping at distance the prying 
eyes of the people and the Press.

The mother of Parliaments, the British Parliament, had 
for a long time allowed sittings in private only and non
members were not permitted even to tie present to witness 
the proceedings, much less to report. Later on special 
authorisations were given in exceptional cases to witness 
proceedings but publications of the proceedings of the 
House of Commons or Lords were considered a serious 
breach of privilege. In 1771 a poor London printer who in 
violation of this practice published certain news items of 
Parliamentary proceedings had to face court action.This 
action led to a serious public debate as the public wanted 
to know what their chosen representatives were doing for 
furtherance of the objectives for which they were elected. 
The Megistiates of London sensing the feeling of the
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people challenged the decision of the Commons and 
proclaimed “no, this is not possible, you shafi not 
prosecute. We will fight it” .Seeing tfie public reaction, the 
House of Commons dropped the action, and the printer 
was set free. From that time onwards news items of what 
happened in the British Pari lament began to appear in the 
print. The Law of Prevention of Publicatton of Parliamen
tary Proceedings, ho\wver, remained in the statute book 
till 1845 when for the firs time in deference to the demand 
of the Press, a gallery was allotted, in the House of Com
mons for the people of the fourth Estate to witness Par
liamentary proceedings.

In the United States, the Press Is allowed to witness 
and report not only the proceedings of the Congress and 
the Senate but also of the Committees. In Poland ver
batim reports of Committees are permitted to be pub
lished. In France, the Press is not permitted to witness 
Committee meetings but the matter is under review. 
Many countries place no restrictions on the Journalists 
either for their presence in Press Gallery of Parliament 
or on their reporting the proceedings of the House. In 
India there are two kinds of restricttons. First, only 
accredited journalists are permitted to sit in the Press 
Gallery and the Central Hall and secondly, the Commit
tee meetings are kept out of bounds for the Press and 
the people. A debate is still going on in many countries 
whether parliamentary proceedings should be televised 
or telecast. In India camera is not a permissitsle item so 
far as parliamentary proceedings are concerned. In UK 
the Radio was denied permission to broadcast the 
King’s speech in 1923 and Budget Speech of Winston 
Churchill in 1926 but presently proceedings are covered 
by Radio since 1978. In Canada and Australia 
proceedings are both televised and broadcast. In 
France, substantial proceedings are covered by audio
visual media.-

In the United States, the Committee meetings are 
extensively televised and the sittings of the House

1 The House of Lords has already allowed TV coverage of its
proceedings. The proceedings of the debates of the House of 
C o m m o n s  are not due to be telecastA>roadcast until a six month 
experiment, which officially begins on 21 November, 1089.

2 The Proceedings of Australian Parliament are telecast only on
certain occasions.



34 PARLIAMENT OF INDIA : THE EIGHTH LOK SABHA (1985-89)

are also telecast under the control of the Presiding 
Officer. The convention followed since long has been 
that when the pfbceedings of the Houses are 
televised the camera Is focussed on the Member 
who is on his legs and the entire House is not shown. 
An Interesting event took place sometime back. A Mem
ber was criticising in strong terms the Speaker in the 
Congress. The Speaker in anger asked the televisk>n 
crew to so shift the focus of the cameras as to show to 
the audience that the Member was speaking to virtually 
an empty House. This led to an acrimonk>us debate. 
Interestingly, no radio broadcast is permitted in the 
United States.

In 1973 when I was attending the Commonwealth 
Parliamentary Conference as an Indian delegate one of 
the subject on which I was called upon to speak was 
whether Parliamentary proceedings should be televised. 
The debate is going on not only in our country but in 
most of the countries where the important media of 
television has t)een kept out of precincts of the Parlia
ment in Sessk>n.

It is also of Interest to note that parliamentary 
proceedings occupy widely divergent percentage in news 
media compared to other news Items in different 
countries. In Fiance, for example, the prestigbus 1  ̂
Monde used to devote two pages every day out of its 
si)Cteen pages for the parliamentary proceedings. But the 
other dailies with much larger circulatk>n devoted much 
less space. In the United States also compared to the bulk 
of the New Yori< Times, the proceedings of the Congress 
and the Senate occupy a relatively lesser anraunt of 
space. But In India, proceedings of the Parliament and 
the State Legislature not only get extensive coverage but 
also the headines. I n fact, there have been comments t>y 
observers that Indian Press is almost obsessed with the 
Patiiament.

The rights and obligations of Press coverage also 
vary in different countries according to their laws and 
conventions. The Press has the responsibility to report 
and reflect public grievances and problems and also to 
inform the people about the acts of omissions and 
commissions of the Government. It acts as a constant 
vehicle of communication with the people to know as to 
what their chosen representatives do in the Parliament. 
To serve this dual objective the Press must have freedom 
of expression. Our Constitution expressly guarantees 
this freedom. Though earlier, the publication of the 
proceedings of Parliament were not subject to protec
tion and immunities from legal proceedings, law has 
been enacted in our country under article 361 A of the 
Constitution providing immunity from the legal proceed
ings for con-ect publication of proceedings of either 
Houses of Parliament.

A general tendency has been noticeable in the recent 
times that the Press gives more prominence only to the

highly controversial issues of sensattonal disctosures and 
debates. It tends to ignore the legislative business and 
also debates whk:h do not generate heat but cut across 
party lines. I myself had an interesting experience of this 
attitude of the media I was caNed upon by the Delhi 
Doordarshan to appear in a discussk>n entitled "Issues 
before the Parliament” on the eve of a Parliament Ses
sion. On my list of prbrities were the issues of price rise, 
havocs caused by natural calamities and the necessity of 
permanent remedies, distorttons in our planning proces
ses and electoral reforms An experienced journalist 
who was to act as a moderator asked me before the 
discussbn about the issues I was to higNight. When i 
referred to the above issues, his reply was “well it appears 
there are no issues before the opposition this time” . All 
these issues were not highly controversial issues whteh 
could generate heat like the Bofors and the Fairfax and to 
my journalist friend these were not issues worth taking 
note of. This tendency of emphasising only on sensation
al or contrbversial items have affected the functioning 
of our Parliament. As deisates on legislations and non- 
controversial but important public issues virtually go 
unnoticed in the media, many Members tend to be 
indifferent to parliamentary debates. This is one reason 
why the House is full during the Zero hour and there is a 
lack of quorum when serbus business is taken up for 
discussion in the House. One other reason has been the 
total apathy of the Government to accept even valuable 
suggestions and amendments and not to make any 
changes once a subject is introduced in the House. A 
change of emphasis in the projectkan 6 f parliamentary 
proceedings has become essential to make the Parlia
ment more effective. The Parliament sliouid be a forum 
for conciliation and consensus rather than of confronta
tion. The emphasis should be on light rather than on heat. 
A time has come when the Presiding Officers, the legis
lators and the mediamen should sit at constant inter
vals to discuss the pros and cons of these issues so 
that the Houses of Legislatures can be nrore effective 
and responsive to the people’s needs and aspirations.

Another unhealthy trend seen in recent times is 
effort of the Government to curb the freedom of the 
media. Already the State controlled media of All India 
Radio and Doordarshan have lost much of their 
credibility. The Defamation Bill 1988 pftssed in the Lok 
Sabha and then withdrawn before introduction in the 
Rajya Sublia on public pressure was taken as an at
tempt to tutor the Press. The Government should 
remember that encouragement of the reporting rather 
than preventing it is the best way to safeguard the 
democratic values. Sir Erskine May’s famous words in 
the Constitutional History of England that “ no cir
cumstances in the history of our country and not even 
Parliamentary reforms has done more for freedom and 
good Government than the unfettered liberty of
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reporting...” reporting instead of being resented by the 
Parliament is now regarded as one of the main sour
ces of its influence; while the people can justly esteem 
it as the surest safeguard of liberty holds true even today. 
The Government would do well to remember that 
“nothing add to man’s hatred to Government than its 
refusal to let them talk” . The Press also, however, 
should remember that while it should enjoy unfattered 
rights of expression it has the onerous responsibility 
not to encroach upon the right of privacy of an in
dividual unless it has something to do with the public

good and not to undermine the reputation of an 
individual without sound basis for the accusations 
The major task of the Press is not merely reporting 
but of educating the people about their rights and 
duties and thereby advancing the cause of the 
nation and the people. The objectives of the Par
liamentarians, the Press and our democratic pdity 
will prosper further if this is kept in mind and the 
Parliamentarians and the mediamen perform their al
lotted tasks with due recognition of each other's rights 
and obligations and with mutual respect for each other.



8
Procedural Initiatives, Innovations and Developments -  
Tlie Eighth L o k  Sabha (1985-1989)

Dr SUBHASH C. KASHYAP, SECRETARY GENERAL, LOK SABHA

Indian polity is essentially people-oriented. In our rep
resentative parliannentary denx>cracy, the legislature 
has to play a very dynamic, responsive and respon
sible role. It has to be ever receptive to the problems, 
hopes, urges and aspirations of the people. Parliamen
tary practice and procedure are intended to regulate and 
faclitate debate and discussions on the issues of vital 
concern to tiie people at large from whom the mem
bers derive all their legitimacy and authority. While the 
basic principles and rules of procedure remain the 
same, parliamentary techniques, practices and devices 
are always in a state of evolution and keep growing to 
suit newer and newer emerging needs of the times. 
Inasmuch as no two situations confronting the Chair or 
the Parliament are exactly alike, parliamentary proce
dure may be said to be evolving or changing - how
soever imperceptibly - almost every moment when the 
House is sitting.

It is a general misconception that our parliamentary 
procedure is a replica of what obtains at the 
Westnfiinster or that we implicitly follow the practices of 
the British House of Commons. The practice and pro
cedure of the Houses of our Parliament have essentially 
grown on the Indian* soil itself during tlie last nearly 
seven decades of the life of the Central Legislature. 
Even though initially modelled somewhat on the British 
House of Commons pattern, the rules.of procedure and 
conduct of business had an organic growth here. In 
any case, after IrKlependence and the commence
ment of the Constitution more particularly, Indian par
liamentary practices have grown on their own, made 
substantial departures in many respects and, over the 
years, chartered our own course in evolving various 
procedures with a view to catering to our own needs.

The Parliament of India has introduced several 
innovations which have proved to t>e of immense value 
in the conduct of the proceedings of the House. 
Provistonsfor Half-an-Hour Discussions, Short Dura
tion Discussions, Calling Attentbn Notices, Raising 
Matters under Rule 377 in Lok Sabha and Special Men
tions in Rajya Sabha, the Business Advisory Committee, 
the Committee on Government Assurances and the

Committee on Papers laid on the Table of the House are 
essentially Indian innovations. The Eighth Lok Sabha 
also contributed in no small nfieasure to the develop
ment of parliamentary practice and procedure.

The Rules of Procedure and Conduct of Business in 
Lok Sabha were first adopted in 1952. During the term 
of the Sixth and Seventh Lok Sabhas, no amendments 
had b^en made to these Rules of Procedure and Con
duct of Business even though a number of changes had 
been effected in the procedure during this period with 
the approval of the Rules Committee and/or the 
Speaker. In many matters, the actual practice as it 
had developed over the years through rulings, 
decisions and precedents, was found to be at variance 
with the relevant Rules. After 1%2, a comprehensive 
review was for the first time undertaken during 1989 to 
formally incorporate the changed practices and 
procedures in the Rules of Procedure and Conduct 
of Business in Lok Sabha. The recommendations of 
the Rules Committee, after approval by the House, 
amended several provisions of the Rules and these 
came into force with effect from 9 May 1989. The 
consequential amendments to the Directions by the 
Speaker were laid on the Table of the House on lOMay 
1989. Some of the procedural changes brought about 
by the amendments are mentioned hereunder:

Sub/ecf Committees : The most important 
amendment in the Rules of Procedure and Conduct 
of Business of Lok Sabha was for providing for fhe 
fbrmatton of the first-ever Departmentaiiy related Sub
ject Committees of the Indian Parliament. With the 
unprecedented growth in the range, magnitude and 
complexity of govemmental activities. Legislatures the 
world over were finding themselves increasingly Ill- 
equipped to F>erfbrm tiieir functions of debating 
policies, making laws and overseeing executive action 
in various fields of administration. There was a grow
ing realisatk>n that in order to carry out its respon
sibilities with efficiency and promptitude, Parliament 
needed an agency of its own in whteh the whole House 
could repose its confidence. Consequently, a search for 
better methods and techniques was on In rbcent 
years. The focus of attentton was the suggestion to
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reform and revitalise the committee system. The House 
as a whole was too large a txxiy for any in-depth 
examination of proposals - whether legislative or 
budgetary. Committees had certain in-buit advantages 
and offered a more searching technique of scrutinis
ing complex subjects away from puttlic gaze and as a 
compact group. Party differences got blurred in Com
mittees, enabling collective wisdom and expertise 
to enrich discussions which took place in an atmos
phere relatively free from partisan considerations and 
political strains, in this context, the setting up of the 
three departmentally-reiated, subject-based standing 
parliamentary committees on Agriculture, Science and 
Technology and Environment and Forests to enable an 
on-going study and scrutiny of the activities of the 
concerned Ministries and agencies working under 
them, on behalf of the House, was indeed a historic 
development of far-reaching importance in the growth 
of our parliamentary institutions. The step was long 
overdue and was reinforced by our experience during 
the Budget Session for 1989-90 when Demands for 
Grants of only three Ministries could be discussed in 
the House with the demands of as many as 33 Mini
stries/Departments guillotined; that is to say, the 
demands of these Ministries/Departments were passed 
without discussion. Time and again during the last few 
years, the issue of streamlining our committee system 
with a view to achieving a wider and more effective 
scrutiny of governmental activities on a continuing 
basis was raised before the Rules Committee and 
other fora. It was a matter of some satisfaction that a 
promising beginning had at last been made with the 
setting up of three committees with effect from 18 
August 1989. It is hoped that during the term of the 
Ninth Lok Sabha, more such committees would t>e 
set up to cover the entire gamut of governmental 
activities. These committees could go a long way in 
securing the administrative accountability to Parlia
ment in a far more effective and efficient manner. 
The details regarding the functions and composition of 
these Committees are dealt with in some depth in a 
separate paper elsewhere.

Disqualification of Members: The Constitution 
(Fifty-Second Amendment) Act provided for dis
qualification of members on ground of defection. The 
Members of Lok Sabha (Disqualification on Grounds 
of Defection) Rules, 1985 came into force with effect 
from 18 March 1986 in pursuance of the provisions 
contained in sub-paragraph (1 ) of paragraph 8  of 
the Tenth Schedule to the Constitution.

Adjournment Mottons: There were no restrictions 
as such on the number of notices of adjoumment 
motions thatcouklbegivenbya member often resulting 
in a large number of such notices, even on trivial 
matters. Rule 57 was, therefore, amended to ensure that

a member does not give more than one notice of 
adjoumment motion for a sitting. Once the discus- 
sk>n on the motion "that the House do now adjourn” 
commences, it has to be concluded and deciston ar
rived at without interrupting the debate. There is, how
ever, no t>ar on taking up formal items like laying of 
papers or having a lunch-break during the discussk>n.

Calling Attention: Under the erstwhile proviso to 
Rule 197(3), in the event of two calling attention mat
ters being admitted for the sanne sitting, the second 
matter used to tie taken up at or Immediately t)efore the 
end of the sitting. As this left hardly any discretion to 
the Speaker to take up the second matter at an earlier 
hour, the relevant Rules were amended to provide that 
the fixation of time for taking up the second calling 
attention matter was left to the d iscretion of the Speaker. 
It was clarified that in case a second calling attention 
was taken up on a day. the Minister might reply to the 
clarificatory questions asked by members in the same 
manner as in the case of the first calling attention. 
Direction 47A was amended accordingly.

Statement by Minister: A Minister could make a suo 
motu statement in the House on matters of policy or 
public importance with the prior consent of the Speaker. 
No individual Minister could, however, express his/her 
personal views through such a statement During the 
Eighth Lok Sabha, the Speaker did not permit a Minister 
to express his personal views with regard to certain 
matters of general national interest To clarify the posi
tion, an explanation was added to Direction 119 clarifying 
that a Minister could make a statement pertaining to a 
subject for which he was responsible to explain 
Govemment’s policy regarding a specific matter of publrc 
importance or topical interest.

Statement by Minister who has resigned : Thus 
far, the Speaker under Rule 199, could in his inherent 
powers, disallow a member who had resigned the 
office of Minister to make a statement in explanation of 
his resignatbn, if the same had been unduly delayed.

The Rule was amended to the effect that a member 
might make a personal statement in explanation of his 
resignation as Minister on any day during the session in 
which the resignation was accepted by the President 
and within seven days from the date of commencement 
of the session if the resignation was accepted when the 
House was not in session.

Removal of Speaker or Deputy Speaker : The 
Speaker and the Deputy Speaker could be removed from 
office only on a resolution of the House passed by 
majority of all the then members of the House. In order 
to ensure that any such resolutbn was expressed in clear 
and unamtiiguous terms and the charges were precise 
and specific. Rules 2 0 0  and 2 0 2  were amended. Thus, a 
resolution forthe removal of the Speaker/Deputy Speaker 
would have to satisfy the following conditions:
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(I) It should be specific with respect to the charges;
(II) it should be clearly and precisely expressed;
OH) it should not contain arguments, Inferences,

Ironical expressions, imputations or defa
matory statements.

Besides, the discussion should be confined to the 
charges referred to in the resolution.

Matters under Rule 377: The procedure hitherto 
foiiowed in raising matters under Rule 377 did not have 
the sanction of any rule. Rules 377A to 377C were, 
therefore, added to lay down the conditions of admls- 
sibflity, the procedure to be followed for tabling notices 
and their validity, etc.

Submissions : Earlier, on days (usually Fridays) 
when the Minister of Parliamentary Affairs made a state
ment regarding Government Business for the following 
week, a maximum of ten members were allowed to 
suggest items of business to be taken up the next week. 
It was found that in practice such submissions were not 
different from matters raised under Rule 377. Tiie Rules 
Committees, therefore, recommended and the House 
accepted that the practice of making submissions be 
dispensed with and matters under Rule 377 be allowed 
on all days of the week wiien the House sat.

Motions : As per extant practice, the priority of 
notces received under Rules 184 and 193 was deter
mined on thie t)asis of the date and time of their receipt 
as there was generally a short gap ( 2 1  days or less) 
between the date of issue of summons and the date of 
commencement of the Session.

With a view to ensuring that members outside Delhi 
at the tirrw of the issue of summons were not put to a 
disadvantage, tlie Rules Committee decided that when 
the time gap between the issue of sumrrans and the 
commencement of the sessbn was more than 2 1  days, 
notices on the same subject received after the issue of 
summons should t>e deemed to have been received on 
the seventh day after the date of issue of sumnfX)ns for 
that session and their inter se prtority determined on the 
basis of ballot. However, in case the time gap was 21 
days or less, inter se priority would continue to be deter
mined with reference to the date and time of thie receipt 
of the notices.

The conditions of admissibility of motions laid down 
under Rule 186 were further elaborated in the light of 
established practices, conventions, precedents, etc. in 
order to make the Rule self-contained to the extent 
possible.

Private Members’ right to quote from and lay Secret 
Documents on the Table: During the Ninth Session of 
the Eighth Lok Sabha, a member referred in his speech 
to a secret document pertaining to a defence matter and 
sougiittolay itontheTable of ttie House. Tfie Speaker 
observed that the memtier would have to authentk^te 
the document and take responsibility for its corectness

adding that there had t>een several precedents when 
Private Members were permitted to refer to or quote from 
confidential documents In their possession. Sub
sequently, the member handed over a photostat copy 
of the document whtoh was sent to the Ministry of 
Deface for comments to enable the Speaker to decide 
whether It coukj be treated as a paper lakl on the Table. 
Subsequently, after the Ministry’s reply was received, 
the Speaker, under Rule 369, read with Directions 117
118, decided not to alk>w the document to be laid on 
the Table or deemed to have t)een laM on the Table.

Direction 118 (2 ) (i) was amended to add : “ If the 
Speaker does not accord the necessary permission, the 
member shall not quote from the document nor refw to 
Its contents." After clause (2 ) so amended, clause (3) (I) 
was inserted to read: "A paper or document sought to 
be laid on Table by a private member may be con- 
sMered for laying on the Table only If the member has 
quoted therefrom. The member seeking to lay the same 
may hand It over at the Table but It shall not be deemed 
to have been laid on the Table unless the Speaker, after 
examination, accords the necessary permission.”

Financial Bills: Earlier, whenever the need arose to 
refer a financial BUI under art. 117 (0 of the Constitution 
to a Joint Committee of the two Houses of Parliament, 
the practice had been to suspend the first proviso to 
Rule 74. During the tenure of the Sixth Lok Sabha, the 
Speaker, on 15 May 1978, ruled that the first proviso to 
Rule 74 was superfluous and in the case of financial 
Buis, its suspension was not necessary. The Rules 
Committee of the Sixth Lok Sabha recomnrtended that 
the proviso should be made applteable to Money Blls 
only. The matter was examined by the Rules Committee 
of the Eighth Lok Sabha again and the proviso was 
amended so as to make it applk:at>le only in the case of 
Money Bills.

Association of Members ot Rajya Sabha with the 
Committees on Public Accounts, Public Undertakings 
and Welfare of Scheduled Castes and Scheduled 
Tribes: As per practtee, members of Rajya Sabha are 
associated with the Committees oh PuWte Accounts, 
Pubik: Undertakings and Welfare of Scheduled Castes 
and Scheduled Tribes. For this purpose, a motton for 
nomination of members by Rajya Sabha was rrioved in 
Lok Sabha every year at the time of motton for electton 
of members from Lok Sabfva to these Committees by the 
Chairmen of the outgoing Committees This practice of 
associating Rajya Sabha members with these Commit
tees was, however, not reflected in the relevant rules. 
Rules 309 (i). 312B(1). and 331B(1) were, therefae, 
amended to truly reflect the associatton of the Rî ya 
Sabha nnembers with these three Committees.

Short Duration Discussions: Hitherto, under Rule 
194(2), the Speaker could allot two sittings in a week for 
Short Duratton Discussions admitted under Rule 193
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and allow such time for discussion not exceeding one 
hour at or before the end of the sitting as he might 
consider appropriate under the circumstances. The 
Rules Committee of Eighth Loi< Sabha recommended 
that the time limit of "not exceeding one hour” be 
amended to "not exceeding two hours." The Rule was 
accordingly amended.

Relative Precedence of Business: Direction 2  of the 
Directions by the Speai<er was amended to effect cer
tain changes in the relative precedence of different 
classes of business before the House.

Translation of Speeches: Under an amendment to 
Direction 115B, a member malting a speech In any of 
the languages for which arrangements for simultaneous 
interpretation into i-iindi or English existed was not any 
more required to furnish a transiatbn of his/her speech 
into Hindi or English butthe translation thereof prepared 
by the interpreter would be printed In the Debates.

Questions : Rule 41 and Direction 1 0  were further 
amended elaborating the conditions of admissibility of 
questions. Two more conditions were inserted in 
regard to the right to asi< a question. These were : (0 it 
should be clearly and precisely expressed and should 
not be too general incapable of any specific answer or 
in the nature of a leading question; and (ii) it should not 
seek information about matters which were in their 
nature secret, such as composition of Cabinet Com
mittees, Cabinet discussfons, or advice given to the 
President in relation to any matter in respect of which 
there was a constitutional, statutory or conventional 
obligation not to disclose information.

Rule 39 was also amended to clarify the position 
regarding the answers to questions in case the 
sitting was cancelled and/or the Question Hour was 
dispensed with or suspended. Thus, if there was no 
Question Hour owing to the cancellation of a sitting or 
its adjournment without transacting any business, the 
answers to questions included in the lists of questions 
for oral as well as written answers were to be deemed 
to have been laid on the Table by the Ministers to whom 
such questions were addressed at the next sitting of the 
House after the Question Hour and to form part of the 
proceedings of that day. If the Question Hour on any 
day was dispensed with or suspended to devote more 
time on any other business or for any other reason, the 
answers to questions included in the lists of questions 
for oral as well as written answers for that day were to 
be deemed to have been laid on tiie Table by the 
Ministers to whom such questions were addressed and 
to form part of the proceedings of the day.

Under the proviso to the rule, if the House did not 
continue with its sitting ^ e r dispensing with or suspend
ing the Question Hour, the answers to questions included 
In the lists of questtons for oral as well as written answers 
for that day were to be deemed to have been laid on the

Table after the Questton Hour at the next sitting of the 
House and to fomn part of the proceedings of that day. 
Further, If the Question Hour was inten’upted after having 
tai<en up the list of questions for oral answer and the list 
was partly disposed of and the sitting continued, answers 
to remaining questions In the list of questions for oral 
answer and answers to questions in thie list of questions 
for written answer should be deemed to have been laid 
on the Table after 1 2  0  Clock and to form part of the 
proceedings of the day. A new sub-rule also clarified that 
if the last sitting of a session was cancelled, the questte>ns 
in the lists of questtons for oral as well as written answer 
for that day would lapse.

Besides. Rule 45 was fully substituted to deal with 
the limit of the number of unstarred questions. Thus, in 
the list of questions for written answer on any one day, 
not more than four questions by tiie same memt>er if he 
had one question in the list of questions for oral answer, 
and not more than 230 questions in ail, should be 
included with a proviso that these limits might be ex
ceeded by the number of questtons transferred or 
postponed from one list of questions for written answer 
to another. Another proviso to the Rule further clarified 
that the overall limit of 230 questions for written answer 
on any one day might exceed by the number of ques
tions pertaining to a State or States under President’s 
Rule subject to the maximum limit of 25.

Debates : A new clause (4) was added to Directton 
115A to the effect tiiat if a member spoke without being 
called by the Speaker to speak or corrtinued to speak 
despite his directions to conclude the speech forthwith, 
the Speaker might direct that such speech or porttons 
thereof, as the case may be, would not form part of the 
proceedings of the House.

Parliantentary Secretary: Rule 2 (1 ) of the Rules of 
Procedure and Conduct of Business in Lok Sabha was 
provided with an expianatton clarifying that a Parliamen
tary Secretary who was not a memljer of the House was 
not entitled to attend its sitting.

Important Procedural Developments
Some of the important proc^ural developments wit

nessed during the tenure of the Eighth Lok Sabha are 
discussed below;

Allegatory remarks by Members against persons 
in high authority: On 7 May 1985, immediately after the 
Questton Hour, a member sought to refer to certain 
reported observations made by a Judge of the Supreme 
Court criticising the policy of the Government in regard 
to transfer of High Court Judges and stated that the 
same was politically motivated. Disallowing the mem
ber from making his submission, the Speaker, observed 
that he could not permit a debate on the subject as the 
reported observations also referred to certain persons 
in high authority who were likely to be brought into
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discussion and their conduct could only be discussed 
on a substantive motion. The Speaker also did not aHow 
remarks against the Judges to go on record.

Discussions on Supreme Court Judgement held 
Inadmissible : On 25 July 1985, the Speaker withheld 
his consent to an adjournment motton given notice of 
by a member about the judgement of the Supreme Court 
delivered on 24 July 1985 regarding the Government’s 
power to sack its employees without holding any inquiry 
and observed that “the wisdom of the judgement.... 
cannot be questtoned on the floor of the House. Courts 
only interpret the law passed by the Parliament and 
where members feet that the law is otherwise than what 
has been interpreted by the Courts, they can have the 
law amended.”

Alleged casting of reflections on the memt>ers, the 
House and its Proceedings: On 2  December 1985, two 
members gave separate notices of questions of 
privilege against Shri R.N. Goenka for allegedly casting 
reflections on members, the House and its proceedings 
of 26 November 1985, in an artk:le published in the 
Indian Express in its issue dated 30 November. Disallow
ing the notices, the Speaker observed on 3 December 
that in a democracy, the Press had every right of fair 
criticism but it should not be used in a manner so as to 
put the institution of Parliament and its members into 
disrepute or lower their dignity in the eyes of the public. 
He added:

I feel that it adds to the dignity of one and all if power 
in a democratk: system is exercised with restraint 
and the more powerful a body or institution is, the 
greater restraint is called for particularly in exercis
ing its penal jurisdiction. In keeping with this ap
proach and best traditions of the House, I am of the 
opinton that this House would best consult its own 
dignity by taking no further notice of the matter. 
Alleged misleading of the House by the Prime 

Minister: During the Eighth Sesston, on 13 March 1987, 
several members gave notices of a question of privilege 
against the Prime Minister for allegedly misleading the 
House during discussion on the Motion of Thanks on 
the President’s Address by refuting on the floor of the 
House an allegation made by a member that art. 74 of 
the Constitution had been brought to a nullity, the same 
having been corroborated by the publication in a 
newspaper of a letter purported to have been written by 
the President to the Prime Minister.

Giving his ruling on 19 March 1987, the Speaker 
observed that the relationship between the President 
and the Council of Ministers was a matter entirely 
between them and could not be discussed on the floor 
of the House. Also, such official correspondence and 
discussions at the highest level-between the President 
and his advisers (the Ministers)-were in their very na
ture, confidential, privileged and protected. Observing

that conduct of persons In high authority could not be 
discussed except on a substantive motion drawn in 
proper terms, the Speaker added that any debate on 
the floor of the House which brought in the name of the 
President into any controversy or whfch tended to dis
cuss the relatkjnship between the President and his 
Council of Ministers must be avoided at all costs in the 
larger interests of the nation.

Rulings by the Chair: During the Eighth Session, 
on 2 1  April 1987, a member tried to say something 
about the ruling of the Speaker given earlier by him in 
the House on a question of privlege. Disallowing the 
member, the Speaker made it clear that his rulings 
could not be questioned except on a substantive mo
tion. A member who protested against the rulings of the 
Speaker committed contempt of the House and the 
Speaker. He further observed that the Speaker’s 
decision was equally binding whether given in the 
House or on a departmental file and that he was not 
bound to give reasons for his decisions. He ruled that 
members couM not criticise directly or indirectly, 
inside the House or outside, any ruling given, opinion 
expressed or statement made by the Speaker.

Secretary-General can corrvey Speaker's directions: 
On 17 Noventber 1987, owing to pandemonium, the 
Speaker adjoumed tlie House at 1240 hours to meet at 
1400 hours. When the House re-assembled at 1400 
hours, the Secretary-General informed members that the 
Speaker had directed that the House would remain ad
journed till 1430 hours. Accordingly, when the House 
met. a member, on a point of order, submitted that the 
announcement about the adjournment of the House till 
1430 hours by the Secretary-General was a serious mat
ter, partteularly when the. Deputy Speaker was in the 
House. Ruling out the point of order, the Speaker ob
served that the Secretary-General had acted according 
to procedure, precedents and conventions. [The sitting of 
the House is not duly constituted and cannot commence 
unless the Speaker/Deputy Speaker/Chairman takes the 
Chair and the Chair cannot be taken unless there is 
quorum. Therefore, in case at the beginning of a day's 
sitting or of an adjourned sitting during the day there is 
no quorum, orders regarding further adjournment are 
announced by the Secretary-General ].

Alleged attempt by a Minister to intimidate members 
and suppress their freedom of speech by issuing a 
whip to them in the House: In Britain, receiving a whip 
is regarded as a privilege of party membership and a 
member is free to refuse the whip. In the House of 
Commons, issue o* a whip is an internal party matter and 
the whip is Issued always outside the House. Issue of 
a whip -  oral or written -  on the floor of the House is 
inconceivable. Issuance of such a whip and warning a 
member not to disobey the whip, might, in fact, amount 
to contempt of the House. The whip only seeks to
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inform members of the business and ensure their atten
dance. One member trying to prevent another member 
from speaking or asking him not to proceed with his 
speech might anfK>unt to molestation of the member. 
Also, the whips cannot arrogate the functions of the 
Chair and a whip cannot be used for restraining mem
bers from challenging a ruling given by the Speaker in 
House. There has been no case in the long history of 
the British House of Commons when a whip was issued 
on the floor of the House or where the Chief Whip of a 
party issued any whip to only a selected few members 
of the party.

in the Constitution of India, the privileges of the 
Houses, Committees and memt>ers of Parliament were 
generally left to be determined by Parliament by law, 
and until so determined, were stated to be the same as 
those of the British House of Commons on the day of 
the commencement of the Constitutton. Nevertheless, 
the founding fathers of India’s Constitution attached 
supreme importance to two privileges which they 
deemed essential for the success of parliamentary 
democracy and therefore, they enshrined them specifi
cally in the text of the Constitution in art. 105(1) and (2 ). 
These privileges of members of Parliament are those 
of freedom of speech and vote on the floor of the 
Houses and in Committees thereof and of full im
munity from any proceedings in any court in respect 
of anything said or any vote given by a member in a 
House of Parliament or any Committee thereof.

For his speech and action in Parliament a member 
is subject only to the provisions of the Constitution and 
the Rules and discipline of the House. Absolute 
privilege has been given to him in respect of anything 
said or any vote given in Parliament or a' Committee 
thereof. Members may speak and vote freely, without 
any fear or favour of apprehension of adverse conse
quences of any kind for speaking out their minds and 
expressing their views and voting as they liked.

After the coming into force of the Constitution 
(Fifty-second Amendment) Act, 1985 and the Anti
Defection Rules framed thereunder, political parties 
came to have constitutional recognitk>n and legitimacy 
and the directives issued by paity leadership came to 
have relevance in law. Disobedience of party directives 
or whips thereafter could result in disqualifying a 
member and losing his membership. I,t is, however, 
to be noted that in ocder to incur disqualificatbn a 
member had to vote or abstain from "voting in such 
House contrary to any direction issued by the political 
party.” Jt did not apply to acts other than voting, i.e. it 
did not interfere with a member’s right of freedom 
of speech in the House.

On 14 December 1987, the Lok Sabha Speaker in
formed the House thA he had received notices of ques- 
tk>n of privilege from Shri Ram Dhan and some other

members against Shri H.K.L. Bhagat, Minister or Par
liamentary Affiairs, for allegedly intimidaiting Sarvashri 
Ram Dhan and Raj Kumar Rai and suppressing their 
freedom of speech in the House by issuing a whip to them 
in the House on 17 November 1987. The following points 
were raised by the members In their notices:

(i) whether the Minister of Parliamentary Affairs, as 
the Chief Whip of the Congress(l) Party, was 
within his rights when he issued a whip to two 
Members of his party on the floor of the House;

(ii) whether the Minister could be held guilty of 
deliberately and wilfully intimidating and 
obstructing the two Members in the due dis
charge of their duties as Members of Parliament 
by issuing whip in the manner aforesaid;

(ill) whether the Minister had, in any way, trans
gressed the jurisdictk>n of the Speaker;

(iv) whether issue of a written or oral whip on the 
floor of the House constituted a contempt of 
the House; and

(v) whether a whip could be issued directing the 
two Members to obey the ruling of the Speaker 
even when there was no motion before the 
House?

The Speaker observed on 14 December 1987 that 
having considered the points raised by members and 
comments of the Minister of Parliamentary Affairs, he 
had given his consent to the raising of the question of 
privilege in the House under Rule 2 2 2  of the Rules of 
Procedure and Conduct of Business in Lok Sabha. Shri 
Ram Dhan then sought leave of the House. Leave 
having been granted by the House, Shri Ram Dhan 
raised the questbn of privilege.

While raising the matter, Shri Ram Dhan stated, inter 
alia, as follows : ‘

(i) There is nothing in the Constitution and the 
rules which gives a right to Chief Whips of 
parties to curb members’ freedom of speech. 
On the contrary article 105 ensures members' 
right of freedom of speech.

(ii) The 52nd Amendment and the Tenth Schedule 
which it added to the Constitution, define the 
word “Original whip” which speaks of any per
son or authority authorised by the Party in rela
tion to issuing direction about voting or 
abstaining from voting. Their jurisdictton is 
limited to voting in a division and cannot be 
extended to an undefined power to encroach on 
rights conferred on members by the Constitu
tion and Rules of Procedure.

(iii) There was no motion before the House and no 
division in the offing. On matters of privileges, 
contempt and discipline, there are no whips.

(iv) The power of disciplining members is vested in 
the Speaker. The Leader of the House or Chief
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Whip cannot even move a motion for a 
member’s suspension till the Speaker has 
named a member for disorderly behaviour.

(v) Shri H.K.L Bhagat has mentioned Hats of mem
bers given by whips to the Chair to help him 
regulate the debate. This is for convenienGe 
only. This does not give the whips the right to 
shut out dissenting opinions.

(vi) To issue whips to a few individuals on a matter, 
which does not involve vote or division, is to 
reduce the whips to moclcery.

The Speaker then allowed 14 other members, in
cluding Shri H.K.L Bhagat, Minister of Parliamentary 
Affoirs, to speak on the question of privilege raised by 
Shri Ram Dhan.

Shri Bhagat inter alia observed that he fully 
t>elieved in the freedom of speech of members as 
enshrined in art. 105 of the Constitution and there 
wasnoquestbn of intimidating them or obstructing 
them in the discharge of their duties as Members of 
Parliament.

At the end of the debate, the Speaker drew the 
attentk)n of the House to rule 226 whfch provided that 
if leave under rule 225 was granted, the House could 
consider the questbn and come to a decision or refer 
it to the Committee of Privileges on a motion made 
either by the memtjer who raised the questkjn of 
privilege or by any other memtwr. The Speaker ob
served:

It is thus for the House (a) to take a decision on the 
matter, or (b) refer the matter to the Committee of 
Privileges, (a) or (b) can be done on a motbn made 
by any member. I woukj like to know if any member 
will like to move a motion.
None of the members, however, moved any motion 

either for the decision by the House or for reference of 
the matter to the Committee of Privileges for examina
tion and report. In the circumstances, the Speaker had 
no other altemative except to take up the next item on 
the agenda papers for the day.

Thus, the tiasic question of privilege of which notice 
was given by five members was merely talked out on 
the floor of the House. No motion was preferrM on the 
floor of the House and no pronouncement was made 
nor was the matter referred to the Committee of 
Privileges. Onecoukl, however, hazard a guess that as 
a result thereof, it was extremely unlikely that such a 
whip would be issued in future. Some of the issues left 
open and undecided were:

(1) Whether a whip - oral or written - could t)e issued
(a) on the floor of the House;
(b) to only a few members of the party;
(c) for the purpose of assisting the Chair to maintain 

discipline in the House and securing obedience 
to the ruling/orders of the Chair.

(ii) Whether such a whip could be conskjered as toeing
(a) tantamount to interfering with the members’ 

right to freedom of speech on the floor of the 
House, intlnrtklating him and causing obstruc
tion in the free discharge of his duties as a 
member;

(b) a breach of memtiers’ privilege artd contempt 
of the House?

Matters of parliamentary privilege should not be 
raised lightly and when raised, ideally speaking, they 
shoukl not be treated as party matters but as matters 
involving the prestige, position and rights of the entire 
House and all Its members. It was obvious that on this 
question of prlviege, opinton in the House was divided 
on party lines. It was, therefore, perhaps as well that a 
decision on important issues of privilege was not taken 
by majority vote and that the Speaker by his astute 
handling of the situatton and the House in its wisdom 
left the questions open and undecided.

Merger of two legislature parties under the 
pro\risions of the Tenth Schedule to the Constitution: 
An event of considerable import in parliamentary history 
took place during the tenure of the Eighth Lok Sabha. 
On 10 March 1989, the Leader of the Janta Party in 
Parliament informed the Speaker, inter alia, that the 
Janta Party in Parliament and the Lok Dal Parliamentary 
Party had decided to merge and form the Janata Dai in 
Parliament and requested that the requisite recognition 
be accorded to them.

After obtaining necessary informatksn/confirmatton 
from the leaders of the concerned groups in the Lok 
Sat)ha and after satisfying himself tliat the conditions of 
merger stipulated in paragraph 4 of the Tenth Schedule 
to the Constitution had been fully met, the Speaker ac
corded recognitton to the Janata Dal Legislature Party in 
Lok Sabha for the purpose of the Tenth Schedule to the 
Constitution and the Rules franried thereunder.

Discussions on the Thal<kar Commission Report: 
Under sectkjn 3(4) of the Commissions of Inquiry Act, 
1952, Report of a Commission appointed under section 
3(1) of the said Act is required to be laid before Lok 
Sabha, together with a memorandum of action taken 
thereon, within a period of six months of the submission 
of the Report by the Commission.

The Commissions of Inquiry (Amendment) Act, 1986 
added inter alia, sub-sections (5) and (6 ) to section 3 of 
the Act empowering tfie Union Government not to lay a 
Report or part thereof, if it was satisfied that it was in the 
interest of the sovereignty and integrity of the country, 
security of the State, friendly relations with foreign States 
or in the public interest, by issuing a notification in the 
Offteial Gazette to that effect and getting the same ap
proved by Lok Sabha within a specified period.

On 30 July 1986, a Statutory Resolution approving 
the notification issued on 15 May 1986 that it was not
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expedient In the interest of the security of the State and 
In the public interest to lay before Lol< Sabha, the 
Reports submitted to the Union Qovemnfient on 19 
November 1985 and 27 February 1986 by Justice M.P. 
Thakkar, a sitting judge of the Supreme Court of India, 
on the assassination of the late Prime Minister Smt. 
Indira Gandhi, was adopted by Lok Sabha. Accordingly, 
the Report of Thakkar Commisston of Inquiry on the 
assassination of tfie late Prime Minister was not laid 
before Lok Sabha.

However, on 14 March 1989, certain portions of the 
Thakkar Commission Report were published in a sec
tion of the Press. Members thereafter demanded in the 
l-iousethat since portions of tlie Report had been pub
lished in a newspaper, the said Report was no longer 
secret and should be laid on the Table of Lok Sabha.

Initially, the Government did not agree to lay the 
Report on the Table on the plea that it was not in the 
interest of the security of the State and in public interest 
to lay the same on the Table. However, on 17 March 
1989 the Prime Minister informed the House that the 
Report would be laid on the Table when the House met 
after recess on 27 March 1989. Accordingly, on that day 
the Minister of Home Affairs laid on the Table a notifica
tion rescinding the notification of 15 May 1986 which 
was approved by the House and the Minister of Home 
Affairs thereafter laid on the Tat>le the interim Report 
dated 19 Novemtter 1985 and the Final Report (with 
appendices) dated 27 February 1986 of the Justtoe 
Thakkar Commission of Inquiry on the assassination of 
Smt. Indira Gandhi along with a memorandum of action 
taken thereon.

On 28 March 1989, some members raised objec
tions that the Report as laid on the Table was not a 
complete Report as, according to explanation under 
section 3(5) oftheCommissionsof Inquiry Act, 1952, as 
amended in 1986, Report included interim Report and 
all proceedings of a Commission.

The Speaker then referred the matter to the Attor
ney-General of India for his opinion on the point whether 
the Report as laid on the Table of the House was a 
complete Report or not. After considering the opinion 
of the Attorney-General, the Speaker gave his ruling 
on 3 April 1989, wherein he pointed out that the 
Commission had used the word ‘Report’,‘Volumes’, 
‘Parts’, ‘Materials’ and ‘Records’ rather loosely in the 
Report. What had not been laid on the Table were those 
‘records’ - sometimes referred to as 'volumes’ or ‘parts’ 
of the Report sent by the Secretary to the Commission, 
to the Secretary, Ministry of Home Affairs subsequent 
to the submission of the report. He ruled that having 
laid the Interim and Final Reports of the Thakkar Com
mission as submitted by the Commission on 19 Novem- 
t)er 1985 and 27 February 1986 along with a statement 
of action taken thereon, on the Table of the House on 27

March 1989, Government had fulflled the statutory 
requirement in terms of section 3(4) of the Act.

Discussion on certain Paragraphs of the Report of the 
Comptroller and Auditor General of Irdia: Under the 
provisions of art. 151 of the Constitution. Reports of the 
Comptroller and Auditor General of India relating to the 
accounts of the Union are required to be submitted to 
the President wlx) causes them to be laid before each 
House of Parliament. There is no time limit within which 
the said Reports are required to be laid on the Table of 
each House. The Audit Report relating to the Union 
Government - Defence services (Army and Ordnance 
Factories) for the year ending 31 March 1988. was 
laid on the Table of the House on 18 July 1989. Paras
11 and 12 of the Report dealt with the purchase and 
licensed production of 155 mm towed gun system 
and ammunition from M/s. Bofors of Sweden and 
payment of commission to Indian agents, respective
ly. A number of members, both from the ruling party 
and the Opposition, gave notices under Rule 193 
demanding a discussion on these two paragraphs of 
the Report.

Normally, the Reports of the Comptroller and 
Auditor General automatically stand referred to the 
Public Accounts Committee and are not discussed in 
the House, in fact, these reports form the basis of 
investigation by the Public Accounts Committee. The 
Committee, in turn, submits its report thereon to the 
Parliament. However, in view of the demand from all 
sections of the House, the Speaker, departing from the 
established practice and as a very special case, per
mitted a short duration discussion under Rule 193 on 
the aforesaid paragraphs.

The discussion listed in the name of two Opposition 
members was scheduled to be taken up on 2 0  July 
1989. However, on 19 July 1989, immediately after 
conclusion of the Question Hour, a majority of the 
Opposition members demanded resignation of the 
Prime Minister in view of the observations made in the 
CAG’s Report which, according to them, contradicted 
the stand taken by the Government during earlier dis
cussion on the subject. The Speaker observed that he 
had already allowed a discussion on the subject in view 
of the demand from all sections of the House, particular
ly of the Opposition members, and they were free to 
express their views on the matter. Alternatively, mem
bers could bring a motion of no-confidence in the Coun
cil of Ministers. The Opposition members, however, 
persisted in their demand for resignation of the Prime 
Minister. As the situation became uncontrollable, the 
Speaker had to adjourn the House a number of times. 
No official business could be transacted after conclusion 
of Question Hour on three consecutive days, i.e., 19,20 
and 2 1  July 1989. Qn20 July 1989 the House had to be
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adjourned eight times for brief spells -  a record number 
of adjournments on any single day.

When the House met on 24 July 1989, a large 
numt>er of members from the Opposition and a few 
from the ruling party handed over their letters of 
resignation from the membership of Loi< Sabha at the 
Table of the House. By the time the House adjourned, 
for the day, the number of members who had tendered 
their resignations rose to 73. The resignations were 
accepted by the Speal<er.

The discussion on the relevant paragraphs of 
the CAG’s Report, listed in the names of two mem
bers of the ruling party, commenced on 24 Juiy 
1989. Before the discussion was taken up, the 
Deputy Speai<er, while upholding the right of mem
bers to discuss any matter of public importance in the 
House, cautioned them not to question the conduct of 
the Comptroller and Auditor General which, he ob
served, could be discussed in the House only on an 
appropriate substantive motion. Reading out a written 
ruling, he said:

As you are aware, the Reports of the C&AG 
automatically stand referred to the Public 
Accounts Committee and are not discussed on 
the floor of the House. In fact, they form the 
basis of investigation by the Committee. The 
Committee, in turn, submits its reports thereon 
to Parliament. In view of the demand from all 
sections of the House, however, the Hon. 
Speaker had, as a very special case, decided to 
do something unprecedented-although not 
tiarred by rules-and admitted the notice for a 
discussion under Ruie 193 on paras 1 1  and 1 2  of 
the C &AG’s Report on Defence Services for the 
year 1987-88.
The Hon. Speaker’s only consideration in 
admitting a discussion on the subject was to 
uphold the rights of this House to discuss any

issue of public importance. The C&AG is an inde
pendent Constitutional authority. Under the Con
stitution, he sends his reports to the President 
who causes them to be laid on the Table of the 
House. These reports fomn the basis of PAC 
scrutiny of administration and reports thereon. 
The C&AG is also an aide to Parliament inas
much as he functions as the friend, philosopher 
and guide of the PAC. The C&AG has been 
accorded by the Constitution and law, a position 
and status analogous to a Judge of the Supreme 
Court. His conduct can be discussed only on an 
appropriate motion drawn in a form approved by 
the Speaker. Therefore, while the House is certain
ly entitled to discuss the findings of audit as con
tained in the C&AG’s Reports, the conduct of the 
C&AG cannot be brought into question during the 
det)ate. I would, therefore, advise tlie members 
to refrain from saying anything which might 
amount to a reflection on the conduct of the 
C&AG and to confine themselves to the paras 
of the Report.

The discussion concluded on 26 July 1989.
It would thus be seen that the Eighth Lok Sabha 

made a significant contribution in effecting procedural 
changes to bring the Rules of Procedure and Con
duct of Business in Lok Sabha in conformity with the 
actual practice that had evolved and developed over 
the years under rulings, precedents, conventions, etc. 
One can safely look forward to the Lok Sabha march
ing fonÂ ard with renewed vigour and dynamism in the 
years ahead and during the Ninth Lok Sabha par
ticularly in the area of evolving still more potent rules 
of procedure for enabling the House to function 
as the grand inquest of the natk^n, as the sheet anchor 
of our parliamentary democracy and as the most effec
tive mechanism for redressal of the grievances of 
the people at large.
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Introduction
Parliamentary Committees play an important and 

useful role In the working of legislatures all over the 
world. Given the multifarious activities of modern 
Governments, legislatures are faced with many complex 
issues. Constituted as they are, they have neither the 
time for a thorough scrutiny of varied and complex 
details of modern administration nor the expertise 
needed for the tasic. Indeed their very size, is a hand
icap. In order to carry out their responsibilities with 
efficiency and speed, legislatures need an agency of 
their own in which the whole House has confidence. The 
most practical method devised for this purpose is the 
setting up of a number of Committees composed of a 
small number of members of the legislature to which 
matters may be referred for examination and report prior 
to consideration thereof by the House as a whole. A 
good deal of parliamentary business is thus conducted 
by these Committees. The system of Parliamentary 
Committees ensures effective Parliamentary control 
over the Executive.

The most significant development in the field of 
Parliamentary procedures in the post-Second World 
War period has been the appointment of subject-matter 
or Department/Ministry based committees of thie legis
lature in many countries with parliamentary system of 
Government. Thus, we now have such Committees in 
countries like U.K., Australia, Canada, etc.

Position in India
In our Parliament there are 'ad hoc' Committees as 

well as ‘Standing Committees’. WhHe the useful work 
done by these Committees in enforcing Executive 
accountability to Parliament is acknowledged on all 
hands, the fact remains that constituted as the 
Committee system in our Parliament is at present, it 
can hardly be expected to keep effective surveillance 
over the entire area of governmental activity on a 
regular and continuing basis. In recent years, there 
has been considerable discussion on the question 
of the reform or reorganisation of the Committee 
system in Parliament (as well as in the State Legisla
tures) pe rticuiarly with a view to achieve a wkJer and 
more effective scrutiny of governmental activities. One

* Contributed by Ugislatlve Br«ich-I. Lok Sabha Secretariat

view is that "more and more Committees" need to be 
set up "to control the functioning of the Executive"- 
either Standing Committees in respect of vark)us Mini
stries "to review the working of the different Ministries" 
on a continuing basis or some new Standing Commit
tees to t>e constituted exclusively to deal with certain 
important aspects of governmental activity, such as, 
public finance, planning, defence, transportation, etc. 
On the other fiand, there are those who brieve that too 
many Standing Committees may not only limit the initia
tive of the Executive but that the association of such 
"aii-Party Committees" with formulation of policy “may 
prove detrimental to, or inconsistent with, the principle 
of ministerial responsibility."

With the ever increasing Governmental spending, 
the question of financial accountability has become one 
of the paramount importance. The three Financial 
Committees of Parliament, namely, the Committee on 
Public Accounts, the Committee on Estimates and the 
Committee on Public Undertakings, endeavour to un
dertake the task of detailed scrutiny of governmental 
spending and performance. The useful work done by 
them in maintaining a vigil over governmental spending 
and performance and that too on a continuing basis, has 
received general approbation.

Besides making a significant imp>act in effecting 
economy and efficiency and plugging various loopholes 
by streamlining administrative procedures, the Financial 
Committees have, from time to time, made various sug
gestions for improvements in the financial system. 
Yet the fact remains that despite their t)est efforts, 
these Committees together are not able to examine 
comprehensively the vast and growing expenditure and 
activities of the Government. For instance, it is unreal to 
expect the Estimates Committee to examine and report 
on the Budget as a whole before it is approved by the 
Legislature. The Put>lic Accounts Committee cannot 
examine the accounts and audit Reports thereon in 
their entirety nor can the Committee on Put)lic Un
dertakings examine the working of all the public 
undertakings in a year. Therefore, functions of the 
three existing surveillance committees, are largely 
post-mortem. They only conduct an ex post facto 
examination. They do not look into what the Govern
ment is doing today. They are not expected to inter
fere with the day-to-day administration.
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Proposal for constitution of ad hoc Budget 
Committees

At present, In the Budget Session lasting for 10 to 
1 2  weeks, the major part of the time of the House 
is devoted to the transaction of financial business. 
Moreover, the whole process of discussion and 
voting of the Demands for Grants and the passage of 
Appropriatbn and Finance Bills is required to be 
completed within a specified time. As a result, the 
Demands for Grants relating to a number of Mini
stries and Departments have to be guillotined. For 
example, in 1985 the Demands for Grants of 15 
Ministries/Departments were discussed while the 
Demands of as many as 2 1  Ministries/Departments 
were guillotined'; in 1986,16 were discussed and 2 0  

guillotined; in 1987, 10 were discussed and 27 guil
lotined; in 1988, again 10 were discussed and 26 guil
lotined and in 1989, only 3 were discussed and 34 
guillotined.

Way back in 1956, the Estimates Committee of 
Lok Sabha tried to examine generally and survey 
briefly the Budget Estimates immediately after their 
presentation. They were aware that such examination 
would have necessarily to be of a character different 
from the searching examinatkin that they conducted 
of a few selected Ministries each year. The Railway 
Budget for 1956-57 was examined and reported 
upon before the commencement of discusston and 
voting thereon in the House. As mentioned in their 
23rd Report (1955-56), the object of the examination 
was more 'to focus attentton on pertinent facts, figures 
and trends’. The Committee recognised that their nor
mal duties of reporting on economies, improvements in 
organisation, efficiency or administrative reform would 
not be covered by such examination. There was, how
ever, no such examination thereafter.

The need for a detailed pre-voting scrutiny of the 
Demands for Grants has been felt in various parliamen
tary fora to secure better and more effective parliamen
tary control over the administration and its expenditure. 
The matter was first brought into sharp focus in the Third 
Regional Commonwealth Parliamentary Association 
Seminar held in New Delhi in January, 1984. The then 
Deputy-Speaker (Shri G. Lakshmanan) in his key-note 
Address on 'Financial Accountability to Parliament; 
How to make it effective ?’ stated :

"At present many Demands for Grants are 
guillotined without discussion.... Something 
has to be done to have a thorough con- 
sideratton of all the Demands for Giants." 
He added ; "Our Estimates Committee is not 
in a positk>n to undertake a detailed scrutiny 
of all the estimates before they are taken up 
for voting by the House. How best this could 
be ensured is a matter for discussion.”

The matter was also debated in the Presiding 
Officers’ Conference held at Calcutta in October, 1984. 
Winding up the discussion on the subject, the Chairman 
of the Conference (Dr B.R. Jakhar) made the following 
observations;

"I find there is general agreement at this Con
ference on the desirability of considering the 
setting up of Budget Committees for indepth 
scrutiny of Demands for Grants on an ex
perimental basis. If you agree, I would be happy 
to have the proposals worked out in the Lok 
Sabha in this regard and circulate it to all State 
Legislatures in India for the consideration of 
their respective Rules Committees or the 
Houses. The details and modalities coukj be 
considered by each State Legislatures in ac
cordance with its own light, needs and perce|> 
tions. I think all of you agree to this."

Soon thereafter, the Hon. Speaker of Lok Sabha had 
a proposal prepared for the setting up of ad rtoc Budget 
Committees for pre voting scrutiny of the Demands for 
Grants of all Ministries/Departments. The Rules Com
mittee of 7th Lok Sabha which considered the Hon. 
Speaker’s proposal felt that the matter could better be 
left for consideration of the 8 th Lok Sabha. The salient 
features of the proposal were:

(a) There may be about nine Committees to be set 
up by the Speaker by a Resolution of the House 
after the general discussion on the Budget is 
over;

(b) The House may adjourn for a recess of three to 
four weeks after the general discussion on the 
Budget during which period the Committees 
might function;

(c) The Committees may scrutinise the Demands 
• for Grants in depth and report on changes in the

Estimates without Increasing the total amount 
of any Demand;

(d) Provision for any policies/programmes and sig
nificant variations, specially increases over pre
vious years, may receive particular attention 
with an overall eye on the need for economy 
and efficiency and relationship between ex
penditure and needs;

(e) The number of members in each Committee 
may be between 50 and 55. Every member of 
the House (other than Ministers) may be a 
member of one or the other Committees. 
Minister’s concerned may be associated as 
ex-officio members. Choice or priorities indi
cated by the members may be taken into con
sideration while allocating members to one or 
the other Committee. As far as possible, the 
party-wise complexion of the House may be 
reflected in the composition of the Committees.
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Members and Chairmen of the Comminees may 
be appointed by the Speaker;

(f) The Committees may have three to four weeks’ 
time for scrutiny and report to the House. The 
reports of the Committees may be precise and 
to the point;

(g) The Committees nfiay discuss brief background 
memoranda provided by the Ministries. Senior 
Government officials concerned may be 
present during the sitting to assist the Commit
tees in their deliberattons. Rules relating to the 
existing Financial Committees may apply to the 
Budget Committees.

After the reports of the Committees are presented 
to the House, tfie House might confine itself to discuss
ing (i) specific points/recommendations made by these 
Committees; and (ii) cut motions in regard to certain 
selected Demands and voting on the Demands.

Subject Committees in Kerala
The Kerala Legislative Assembly was the first to 

embark upon an experiment of such Committees in 
March,1980. In that Assemljly, 10 Standing Subject 
Committees have t)een functioning since then. Each 
Committee has been assigned a fairly well-defined 
subject area. One of the functions of the Subject 
Committee is also to scrutinize the legislation. Thus

The proposal to set up ad hoc Committees for 
pre-voting scrutiny of the Demands for Grants was 
considered by the Rules Committee of 8 th Lok Sabha, 
but no final decision could be reached.

Subject Committees
Even while the proposal to set up Budget Commit

tees awaits finalisation, reform of a far reaching nature 
designed to strengthen the Committee system in Lok 
Sabha and to secure the accountability of the Executive 
in a far more effective manner ttian hitherto was intro
duced in the closing months of the life of the 8 th Lok 
Sabha. A proposal to set up three departmentaliy re
lated subject Committees to t>egin with on the pattern of 
similar Committees in the U.K. and elsewhere was 
mooted by the Rules Committee and accepted by the 
House. The Rules of Procedure and Conduct of Busi
ness in Lok Sabha have accordingly been amended to 
make provision for three Standing Parliamentary Com
mittees, namely:

(a) Committee on Agriculture;
(b) Committee on Environment and Forests; and
(c) Committee on Science and Technology.
The constitution and functions of these Committees 

are as under;

Committee on Agriculture
every Bill, other than an Appropriation Bill, unless <----- T̂he Rules now provide that there shall be a Commit-
referred to a Select Committee, after its general prin^ĵ   ------   ---------- 1— »— «— ^
cipies are approved by the House, on a motion, stands
referred to the appropriate Subject Committee for 
detailed examination.

The main functk>ns of these Committees are to 
scrutinise the Demands for Grants, to examine legis
lation and to consWer the draft of the rules to be framed 
by Government or other authorities in pursuance of the 
rule making powers delegated by an Act of the Legis
lature.

These Committees can also study and report on a 
specified area of governmental activity or a project, 
scheme or undertaking intended for the general wel
fare. The Government can at times consult these Com
mittees on a question of policy or legislation. These 
Committees are also free to discuss generally and for
mulate views on (a) the State’s five year plan program
mes and their implementation; (b) Centre-State 
relations in so far as they concern the State; (c) 
Reports of Public Service Commission; (d) Reports of 
the Public Undertakings; (e) Reports of statutory or other 
bodies, including any Commission of inquiry, which 
are laid before the Assembly.

Pre-voting scmtlny of Budget proposals is in vogue 
in Australia, U.K.. Federal Republic of Germany and 
Japan. The Budget is examined first by Committees and 
then by the House.

on Agriculture to examine all matters connected with 
•A gricu lture as are dealt with by the Ministry of Agriculture

and allied Ministries and to report thereon from time 
Jo tijpe.

The Committee ___ c o n s is t not more ttian 2 2 ,
members comprising 15 members to t>e nominated by 
the Speaker every year from amongst the members of 
Lok Sabha and not more than 7 members of Rajya 
Sabha to be nominated by the Chairman, Rajya Sabha 
for being associated with the Committee. The term of 
office of the members of the Committee siiaii not exceed 
one year.

The functions of the committee shall be:
(a) to examine such of the activities of the Ministry 

of Agriculture and allied Ministries as may seem 
fit to the Committee;

(b) to report what economies, improvements in 
organisation, efficiency or administrative reform 
consistent with the policy approved by Parlia
ment, may be effected;

(c) to examine tlie Annual Reports of the Ministry of 
Agriculture and aliied Ministries with a view to 
finding out whether the expenditure Incurred 
was commensurate with the results achieved;

(d) to examine such of the plan projects/activities 
of the Ministry of Agriculture and allied Ministries
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as may seem fit to the Committee or are 
specially referred to It by the House or the 
Speaker; and

(e) to evaluate and suggest measures for moder
nisation and overall development of agriculture 
and agricultural industries with a view to en
hancing their contribution to economic growth 
through supplies of food, raw materials and 
products for exports, etc.

K '

JBommitlee on Environment and Forests
' The Rules further provide that there shall be a Com
mittee on Environment and Forests as are dealt with by 
the Ministry of Environment and Forests and allied Min
istries and to repdrt thereon from time to time.

^ — The Committee (§hai& conslsk of not more than 2 2  

members comprising 15 members to be nominated 
by the Speaker every year from amongst the members 
of Lok Sabha and not more tiian 7 members of Rajya 
Sabha to be nominated by the Chairman, Rajya 
Sabha for being associated with the Committee. The 
temn of office of the members of the Committee shall not 
exceed one year. *

(kPnUi
The functions of the Commiftee Shall be?:

(a) to examine such of the activities of the Ministry 
of Environment and Forests and allied Ministries 
as may seem fit to the Committee;

(b) to report what economies, improvements in 
organisation, efficiency or administrative reform 
consistent with the policy approved by Parlia
ment, nfiay be effected;

(c) to examine the Annual Reports of the Ministry 
of Envinnment and Forests and allied Ministries 
with a view to finding out whether the expendi
ture incurred was commensurate with the 
results achieved;

(d) to examine such of the plan projects/activities 
of the Ministry of Environment and Forests and 
allied Ministries as may seem fit to the Commit
tee or specially referred to it by the House or the 
Speaker; and

(e) to evaluate and suggest measures for the 
survey and conservation of Hora, fauna, forests 
and wildlife prevention and control of pollution, 
afforestation and regeneration of the degraded 
parts of the environment.̂

Committee on Science and Technology
^  Yet another Committee, namely, the Committee on 

Science and Technology shall examine all matters 
dealth with by the Ministry of Science and Technology 
and allied Ministries and to report thereon from time 
to time.

The Com m ittee<^lLl:onsist^ not more than 2 2  

members comprising 15 members who shall be 
nominated by the Speaker every year from amongst the 
members of Lok Sabha and not more than 7 members 
of Rajya Sabha to be nominated by the Chairman. Rajya 
Sabha for being associated with the Committee. The 
term of office of the members of the Committee shall not 
exceed one year.

The functions of the Commltte^gjhali bVp
(a) to examine such of the activities of the Ministry 

of Science and Technology and allied Ministries 
as may seem fit to the Committee;

(b) to report what economies Improvements in 
organisation, efficiency or administrative 
reforms consistent with the policy approved by 
Parliament may t>e effected;

(c) to examine the Annual Reports of the Ministry 
of Science and Technoiogy and allied Ministries 
with a view to finding out whether the expendi
ture incurred was commensurate with the 
results achieved;

(d) to examine such of the plan projects/activities 
of the Ministry of Science and Technology and 
allied Ministries as may seem fit to the 
Committee or are specially referred to it by the 
House or the Speaker;

(e) to study the policies and programmes of 
Government in the field of science and tech
nological development;

(f) to examine and evaluate Government spon
sored or aided activities for the promotion of 
research and development and their application 
to industry and agriculture as well as to the 
security of the nation;

(g) to examine matters affecting scientific and 
technological institutions, e.g. financial, per
sonnel, purchase and import policies and 
practices;

(h) to examine the plans and programmes In bio
technology;

(i) to examine measures for development and 
utilisation of scientific man-power; and

(j) to suggest measures for promoting economic 
development through Increased use of scien
tific and technological innovations.^

These three Committees(coratltuted in Mjgust, 1 9 ^  
woukJ supplement the efforts^ the EstimatesCommlT 
t e ^  is hoped that a full-fledged system of departmental
ly related subject Committees would come into existence 
soon after the new Lok Sabha is constituted. This much 
needed reform would secure better Parliamentary con
trol over the expenditure of the Government as well as In 
better survelliance ever its activities.



10
Public Accounts Committee*

Financial control and Executive administrative account
ability is the very essence of parliamentary deniocracy. 
This is based on the fundamental principle that no 
taxation without people’s consent and no expenditure 
without people’s authority. In the parliamentary form of 
Government, as we have in India, the will of the people 
is sovereign and the same is exercised through 
people's elected representatives in Parliament/State 
Legislatures.

l-lence the check that Parliament exercises over the 
administration stems from the basic principle that Par
liament embodies the will of the people and It must, 
therefore.be able to supervise the way and the manner 
in which public policy laid down by Parliament is carried 
out. However, due to the magnitude and complexity of 
State activities Parliament as a body cannot effectively 
scrutinise the working of the Government. In tect it has 
neither the time for thorough examination/scrutiny of 
varied complex details of modern administration nor 
because of its size is suited for such a task. Experience 
of Parliaments in all parts of the world shows that in 
enforcing administrative accountability the Committee 
system with adequate powers is the best suited system 
to scrutinize in detail the working of various depart
ments. Under our Constitution, no money can be drawn 
or spent by the Union Government without prior sanc
tion and authority of Parliament. Similarly, money can 
also not be drawn or spent by State Governments 
without the prior sanction and authority of the State 
Legislatures. The power of the purse lies with Legisla
ture and no amount at all can be drawn from the 
coffers without its prior sanction. Union Government’s 
proposals for expenditure are presented to Lok Sabha 
in the form of Demands for Grants at the commence
ment of each financial year. These are discussed, 
voted and approved by Parliament.

Among the Standing Committees of the Lok Sabha 
which have a significant rde in the scheme of Parliamen
tary scrutiny and control are the three Rnancial Commit
tees - (1 ) Committee on Estimates, (2 ) Committee on 
Public Acounts, and (3 ) Committee on Public Undertak

• Contributed by Public Accounts Committee Branch, Lok Sabha
Secretariat.

ings. These Committees keep an unremitting vigil over 
governmental spendings and performance.

Evolution
It wNI be worthwhile and interesting to know the evolu- 

tkxi of the Publte Accounts Committee. The Committee 
was first set up in 1921 under Chelmsford Reforms of 1919. 
At that time the Public Accounts Committee consisted of
1 2  tDembers out of whk^ 8  were elected by the non-official 
members of ttie Central Legislative Assembly and 3 mem
bers were nominated by the Governor-General. The 
Finance Member was the Chairman of the Committee. 
Secretarial assistance to the Committee was rendered by 
the Finance Department After the enforcement of our 
Constitution in 1950, the composition/constitution of ttie 
Public Accounts Committee underwent radical change. It 
became a statutory Parliamentary Committee. The 
Secretarial functbns were also taken over by the Parlia
ment Secretariat. The Chairman was appointed by ttie 
Speaker who was a non-official Chairman.

The Committee, at present, consists of 2 2  mem
bers -15 members from Lok Sabha and 7 from Rajya 
Sabha The members are elected according to the prin
ciple of proportional representation by means of single 
transferable vote. The term of the Committee is one year. 
The Chairman is appointed from amongst its members by 
the Speaker. It is by convention that the Chairman of the 
Committee is from the opposition. A new Committee is 
elected every year before the expiry of the term of the 
office of the outgoing Committee. But it enters office only 
after ttie expiry of the term of the prevbus Committee. By 
convention no memt>er is normally elected to the Com
mittee for more than tvwD consecutive ternre.

Association of Members with Government 
Committees

A member on election to the PAC has to communi
cate to the Secretariat, the particulars of Committee 
appointed by Government with which he is associated 
for being placed before the Speaker. Where the 
Speaker considers it inappropriate that a Member 
should continue to serve on the Government Commit
tee, the Member is required to resign the membership 
of the Committee constituted by Government. Where 
the Speaker permits a Memljer to continue to hold the
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membership of Govemment Committee he may require 
that the report of the Government Committee shall be 
placed before the Committee on Public Accounts for 
such comments as the latter deems fit to make, before 
it is presented to Government. Whenever the Chairman 
or any Member of the Committee on Public Accounts 
is invited to accept membership of any Committee 
constituted by Government, the matter is likewise 
placed before the Speaker before the appointment is 
accepted.

Scope and Functions of the Committee
The scope and functions of the Committee are 

enshrined in Rule 308 of the Rules of Procedure and 
Conduct of Business in Lok Sabha. The mainfunctbns 
of the Committee include examination of accounts 
shoMTing the appropriation of sums granted by Parlia
ment for expenditure of the Government of India, the 
annual Finance Accounts of the Government of India 
and such other accounts laid before the House, as the 
Committee may think fit. In scrutinising the Approrpria- 
tion Accounts of the Government of India and the 
Reports of the Comptroller and Auditor General thereon, 
the Committee has to satisfy:

(a) that the moneys shown in the accounts as 
having been disbursed were legally available 
for and applicable to the service or purpose 
to which they have been applied or charged;

(b) that the expenditure conforms to the 
authority which governs it; and

(c) that every re-appropriatton has been made 
in accordance with the provisions made in 
this behalf under rules framed by the com
petent authority.

One of the functions of PAC is to ascertain tfiat 
money granted by Parliament has been spent by 
Government "within the scope of the demand". The 
functions of the Committee are not to go into the detailed 
accounts but to appraise the reports of the C&AG on 
such accounts, to investigate specific cases of losses, 
nugatory expenditure, financial irregularities and to see 
whether policies approved by Parliament were faithfully 
followed by the Government and in agencies with utmost 
economy and efficiency.

After independence, there had been tremendous 
increase in Governmental activities for achieving rapid 
growth of economy by undertaking process of planning 
and formulating various developmental and social wel
fare programmes. Revenue receipts and capital expen
diture as well as public sector borrowings all fiave ^ n  
rising continuously year after year. This had greatly 
added to the responsibilities of the Public Accounts 
Committee. With the growing volume of public expen
diture and consequently, the greater need for Parliamen

tary surveillance over governmental spending, the 
Pubik; Accounts Committee have started looking 
beyond the "mere formality and legality" of expenditure 
to its "wisdom, faithfulness and economy” . It also 
examines how far the Government is adequately dis
charging its financial responsibilities in regard to various 
schemes and ascertain whether the schemes are being 
executed and their operations conducted efficiently and 
economically and whether they are producing the 
desired results. While dealing with Individual cases of 
lapses, thie Committee try to kientify loopholes or 
lacunae in systems and procedures and make suitat>le 
reommendatlons to rectify the same. To this end, the 
Committee have evolved the following procedure.

At the beginning of its term every year, the Com
mittee divides the Audit paragraphs included in the 
various Reports of Comptroller and Auditor General 
lakJ on the Table In the following three categories ;

(i) Category 'A' paragraphs - These are the most 
important paragraphs which the Committee 
selects for indepth examination. The Com
mittee takes oral evidence on these para
graphs.

(ii) Category ‘B’ paragraphs - Important para
graphs: The Committee calls for written infor
mation in respect of these paragraphs and 
generally finalises its reports on these para
graphs on the basis of only written informa
tion.

(iii) Non-selected paragraphs - Paragraphs other 
than those included in categories ‘A’ and ‘B’.

The Committee calls for detaled advance infor
mation only in respect of category ‘A’ and ‘B’ para
graphs.

In regard to Non-selected paragraphs, the Mini
stries/Departments are required to intimate to the Com
mittee through the Ministry of Finance con-ective action 
taken or proposed to be taken within a period of three 
months from the dates the relevant Audit Reports are 
lakj on the Table of the House.

This system ensures that though at>out 40 para
graphs are taken by the Committee for indepth study, 
action is taken by Govemment on all the Audit para
graphs. It ensures administrative accountability on the 
issues dealt within Audit Reports.

Calling of material / Information fkt>m Ministries 
Departments and non-offidal Organisations

The Committee is empowered to send for persons, 
papers and records. In case a question arises whether 
the evidence of a person or productton of a document 
is relevant for the purpose of the Committee, the ques- 
tkin will t)e referred to the Speaker whose decision shall 
be final. To assist the Committee in examination of
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subjects dealt with In the Audit Reports, the Comptroller 
and Auditor General furnishes to the Committee a 
Memorandum of Important Points (MIP) arising out of 
each Audit Paragraph selected by the Committee for 
detailed examination.

The Memorandum contains the relevant Audit 
Paragraphs, additional information, if any available with 
the Audit and the points that arise, out of the avaiiatile 
information. As soon as copies of Memorandum on 
Important Points (MIP) are received, a questionnaire 
Ijased on the points contained in Audit Para and sup
plemented on the basis of other information available 
with the Secretariat is prepared. In this ̂ ocess, debates 
in the House, parliamentary questions, previous 
recommendations of the Committee on the subject if 
any, tour notes, press reports. Government Commit
tee/Commission report if any. and any other information 
available is relied upon. The members might also 
suggest some points on the bases of their personal 
knowledge and on the spot study visit. The question
naire include points which seel< to elicit detailed/statis
tical infornnatlon. The Ministries/Departments are asked 
to furnish replies to the points contained in the question
naire within a specified time. The informatton required 
by the Committee is furnished by the Ministries/Depart
ments concerned in the form of Notes/Memoranda.

Intensive Examination of Subject Matter
While examining an Audit paragraph, the Committee 

does not necessarily confine itself to the limited issues 
raised therein. The enquiry usually extends iar beyond 
and examines the entire gamut of the problem area. In 
the 167th Report of the Public Accounts Committee 
(1988-89) on import and Distribution of Fertilizers the 
relevant Audit paragraph dealt with excessive imports 
and abnormally high handling and service charges. It 
also covered storage losses, disposal of sub-standard 
fertilizers and non-adjustment of ‘on account’ pay
ment/advances, etc. However, the Committee prob^ 
in depth the reasons leading to excessive imports of 
fertilizers, level of indigenous production, selection of 
technology for indigenous production, continuation of 
foreign collaboration, cost of production and relative 
merits of big, medium and small size plants, subsidy on 
fertilizers etc. The findings of the Committee were reveal
ing. It was discovered that main reasons for excessive 
imports were due to unrealistic consumption estimates 
arived at by applying too simplistic methodology par
ticularly at a time when consumption level was falling 
due to persistant drought conditions in various parts of 
the country. Indigenous production could not be raised 
to the projected level of consumption as there were 
delays and frequent changes in the process of selection 
of new technology for upcoming of new fertilizer

plants. The Committee recommended inter alia as
sessing the consumption requirements on the tiasls of 
reliabi data colleted and analysed scientifically. Inves
tigation into reasons for non-implementation of a policy 
decisktn taken earlier to have more than one technology 
for setting up of fertilizer plants and also circumstances 
responsible for the preference to Haidar Topse tech
nology, a comparative study on cost effectiveness of 
small .medium and big size plants, to conduct study of 
effecting reduction in cost of production by adjustment 
of levies on administered inputs with a view to 
deflate the imports cost. There are other reports also 
where the indepth examination by the Committee has 
gone ter beyond the scope of Audit paragraphs under 
examination.

Action Taken on Recommendations
A report has value if it is properly foltowed up. 

Initially, the Committee watched the action taken by 
Government on its recommendations through action 
taken statements which were appended to the 
Committee's main Reports. To an original Report on any 
particular accounts, say. Civil Accounts, a statement 
setting forth Government replies to all the outstanding 
recommendations of the Commitee on these accounts 
made in the various earlier Reports, was appended. 
However, in the sixties, the practtee of presenting 
separate Action Taken Report on each main ^Report 
set in.

Government’s responsibility does not cease with the 
presentation of the Action Taken Report. As in the case 
of original report, Government is required to intimate to 
the Committee normally within six months of the presen
tation of a report, the action taken or proposed to be 
taken by it on the recommendations contained in the 
Action Taken Report. The action taken reported by the 
Government is laid on the Table of the House in the 
form of statement without any further comments by the 
Committee. This system not only ensures administrative 
accountability to Parliament but also enables Parlia
ment and the general public to appraise Government’s 
final replies to the Committees’ recommendations. 
This completes the examination of a subject by the 
Committee.

Policy Matters
The Committee is not concerned with questions of 

polfcy as such. However, where the Committee find on 
evidence that a particular policy is not leading to the 
desired results or is leading to waste. It is open to the 
Committee to report to the House that a change in the 
poltey is called for. The Reports of the Committee 
presented during the Eighth l^k  Sat)ha period contain 
a number of such instances.
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Examination of Matter* not included in Audit 
Reports

The Reports of the Comptroller and Auditor General 
of India mainfy form subject matter of the deliberations 
of the Committee. Nonetheless, scrutiny by the Com
mittee is not confined to matters dealt with in the Audit 
Reports only. The Committee have, on its own, at 
several occasions initiated enquiries into various ir
regularities/issues which have t)ecome public even 
though there was no formal Audit Report presented to 
the House on the subject.

Examination of some key sectors of economy
The Committee liave broken new grounds in some 

other fields as weH. In recent years, it has examined 
some of the l<ey sectors of the economy in a broad 
overall context of nation wide developmental and pover
ty alleviation programmes. The Committee have care
fully selected the issues that covered a great deal of 
governmental activities and at the same time matters of 
vital importance. Attempts have been made to take an 
objective view of the various aspects brought out in the 
Audit Reports and give constructive suggestions. The 
Committee have during the Eighth Lok Sabha period 
presented some very important Reports on such 
programmes, in this regard mention may be made of 
the Committee’s Reports on (i) Supply of Drinking 
Water to Problem Villages, (ii) Integrated Rural 
Development Programme, (iii) National Rural Employ
ment Programme, (iv) Nattonal Project on Bio-gas 
Development, (v) Universal Elementary Education in the 
age group 6-14, (vi) Family Welfare Programme, (vii) 
Metropolitan Transport Project, Calcutta. Thie findings 
of the Committee in regard to shortfall in performance 
and suggestions to improve financial and administra
tive systems are quite significant.

Excess over Voted Grants
One of the functions of the Commitee laid down in 

the rules is to examine and to report on cases of excess 
expenditure over Voted Grants. If money has been 
spent on a service in excess of the amount granted by 
the House for that purpose, the Committee examines, 
with reference to the facts of each case, the circumstan
ces leading to such an excess and makes such recom
mendations as it deems fit. Such cases, are, thereafter, 
required to be brought before the House by Government 
for regularisation in the manner envisaged by article 115 
of the Constitutbn. While emphasising that excess ex
penditure is “unauthorised expenditure” which Isetrays 
a lack of financial discipline, the Committee had lakJ 
down that the only contingency in which such expendi
ture is understandable, is when a need for unavokJable 
expenditure has arisen suddenly which couldnot have

been anticipated or foreseen and there is no time left for 
the Ministry concerned to approach Parliament for a 
Supplementary Grant/Appropilatlon. Even in such 
cases, advance from the Contingency Fund of India 
should be taken.

Savings
The Committee looks upon savings arising from 

incorrect estimating or other defects of procedure no 
more leniently than It does upon the excesses. It 
regards estimating on the safe side to be as faulty as 
estimating on the low side. In the words of the Com
mittee, “from one point of view ‘safe’ estimating might 
be regarded as even more objecttonable as it might 
easily lead to extravagance, waste or worse” . Yet 
another objection against savings is that they are an 
index of shortfall in performance. The Committee in 
their 57th and 1 2 1 st Reports (7th Lok Sabha) and 17th 
Report (8 th Lok Sabha) deprecated the tendncy of 
under utilisation of funds earmarked for some of the vital 
sectors of the economy. The Committee observed that 
It not only slowed down development in those sectors 
but also deprived other important sectors of much 
needed resources. The total savings during the year 
1983-84 as disclosed by the Appropriation Accounts 
(Civil) was of the order of Rs.6501.04 crores which 
constituted 4.48% of the total sanctioned provision of 
Rs. 1,45,188.68 crores.

Apart from excess expenditure and saving, the 
Committee In their 164th Report had deprecated rush 
of expenditure at the closing months of a year. As it 
vitiates the budgetary control and often leads to ex
cess expenditure, the Committee desired that ef
forts be made to reduce time-lag between the 
incurring of expenditure and Its booking.

Examination of Revenue Receipts
Traditionally, Parliamentary Control over revenue 

has been equated with Parliament’s prerogative to vote 
taxes proposed by the Government Executive. Till early 
sixties Parliament had lacked the requisite wherewithal 
for a detailed scrutiny of the Revenue Receipts of the 
Government. Since 1962, tfie Comptroller and Auditor- 
General has been submitting to Parliament annually, 
Audit Reports on Revenue Receipts. Accordingly, the 
Committee have been examining Audit Reports on 
Revenue Receipts also. Considering the tremendous 
increase in revenue receipts of the Central Government 
the importance of a thorough scrutiny of tax collections 
can hardly be over-emphasised. It is obvtous that any 
laxity or inefficiency in the fiscal administration can result 
in sizeable shortfalls in collection with all their grave 
implications and must, therefore, be detected and rec
tified promptly. In time with this thinking, it devotes
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considerable time to examine. Reports of the Comp
troller and Auditor General on Revenue Receipts on 
Direct Taxes and Indirect Taxes. While examining the 
Reports on Revenue Receipts, the Committee sees 
whether there is any laxity, inefficiency or waste in tax 
administration, in particular whether there are any 
loopholes or lacunae in the tax laws or procedures in 
force which are being or may be taken advantage of by 
unscrupulous elements for tax avoidance. The Commit
tee also sees whether the various tax concessions/ex
emptions given by Government - which involve a heavy 
revenue sacrifice on the part of Government - are result
ing in the achievement of the purposes for which these 
have been given. The Committee's Reports on Revenue 
Receipts have resulted in plugging many a loophole in 
t£ix administration.

Examination of Audit Paragraphs relating to 
Scientific Departments

Another notable feature of the working of the 
Committee is detailed examination of Audit paragraphs 
on Scientific Departments. Since 1988 the Comptrdler 
and Auditor General of India had started presenta
tion of a separate Report on subjects whteh are in 
the domain of Scientific Departments. The Commit
tee realising the importance of emerging new fields of 
governmental activities, have taken increasing interest 
in these subjects and selected a number of para
graphs on subjects relating to Scientific Departments 
for their examination.

Non-Party Approach
A remarkable feature of Committee’s functioning is 

the non-party approach of its members in all their 
deliberations. The Committee, representing all shades 
of opinion in proportion to their strength in the House 
and its recommendations being invariably unanimous, 
commands greater respectabPity and its recommenda
tions are treated as the recommendations of the 
Parliament as such. No wonder, recommendations of 
the Committee are by and large accepted by the 
Government.

Seventh Conference of Chairmen of Public 
Accounts Committees

Another milestone in the working of Public Accounts 
Committee was achieved during the Seventh Con
ference of the Chaimrien of Public Accounts Committee 
of Lok Sabha and State Legislatures held in New Delhi 
on 9 -1 0 September 1986. The Prime Minister graced the 
occasion by inaugurating the Conference. The Prime 
Minister in his inaugural address laid stress on the point 
that our system in the course of time has become such

that It has tiecome increasingly harder to find out w^ere 
the actual failing was and therefore the PAC should not 
only find out the person responsible for wrong doing but 
also at the same time try to go deeper to the root of the 
problem and improve the system so that the recurrence 
of falure coukJ be avoided. IHe informed the Conference 
that In past projects were taken up on the basis of very 
sketchy reports and the target evaluation was based on 
such reports. The project management was now being 
groom ^ in a very different way and the targets were 
fixed on very precise reports and with this end in view 
Zero Based budgeting was being introduced. The 
Finance Minister who was also present on the occasion, 
evinced keen interest in the working of the Public Ac
counts Committee of Parliament at the Central level and 
wished it to be more intimately involved in its decision 
making procedures. In pursuance of the suggestions of 
the Prime Minister a Sub-Committee was constituted to 
deliberate the issues relating to enforcing accountability 
in administration. The Sub-Committee finalised the 
Report relating to ‘Accountability in Administration' and 
presented its report to the Prime Minister on 27. 
February 1987.

Notifications having Revenue Implications
On 4, March 1986. the Hon’ble Chairman, Rajya 

Sabha. made a reference to the Public Accounts Commit
tee to examine the propriety of Government issuing and 
laying certain notifications seeking exemption from levy 
of Customs and Central Excise Duties on the eve of the 
Budget. 1986. The Committee examined the issue in 
depth and fumished a reply to the Rajya Sabha giving their 
comments on the reference, in their reply the Committee 
expressed their view that 15 out of the 49 notiTicattons laid 
on the Table of the Rajya Sabha on the eve of the Budget 
ought to have been held back until Parliament had an 
opportunity to consider them. The Committee particularly 
obsen/ed that It must always be ix>me in mind that post
notification approval by Parliament was no substitute for 
a prior debate and discussion of taxation proposal espe
cially when they depart from the approved budget. While 
announcing the comments of the Committee on Novem
ber 1 1 . 1986 in Rajya Sabha. the Hon'ble Chairman, 
Rajya Sabha expressed hope that Government would 
take due note and endeavour to ensure that resort to 
issuing notificattons having revenue implications 
would be minimal.

Reports presented by the Committee during the 
Eighth Lok Sabha

During the Eighth Lok Sabha, the Committee on 
Public Accounts held 226 sittings of 473 hours duration. 
The Committee constituted 52 Sutj-Committee/Working 
Groups/Study Groups and visited 133 Institutions on 
tour. Since 1950 the Committee has presented 1072
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Reports. Some of the important recommendations 
made by the Committee during the Eighth Lol<Sabha 
are given in Annexure.

Impact of Committee’s Reports
Though ex-post factor in nature, the Committee's 

scrutiny of expenditure and administrative lapses is 
highly effective and often full of considerable insight. 
The awareness of the administration that there is a 
representative parliamentary body, which will scrutinise 
what has been done, acts as a serious deterrent against 
any undesirable tendency towards slacl<ness, 
negligence, arbitrariness and other failings on the part 
of the Government while incurring expenditure from the 
public funds. The detailed examination of accounts by 
the PAC, thus largely achieves a significant aim of 
enforcing accountability in the transactions of govern
ment business and mal<es its contribution towards the 
maintenance of reasonable standard of efficiency and 
financial propriety in the running of the administration. 
Through its constant vigilance and alertness, the Com
mittee has sought to ensure financial discipline in 
expenditure as well as revenue.

ANNEXURE

ImporUint Recommendations made by the Public Accounts 
Committee during the Eighth Lok Sabha

A. Fiscal Administration
1 . In its 23rd Report on Union Excise Duties the 

Committee pointed out that licensed/installed capacity 
of Modi Rubber Ltd. was grossly understated as the 
firm's production of tyres and tubes was double the 
licensed capacity and the company consequently 
reaped the benefit of concessional duty amounting to 
Rs.3.92 crores on the total clearances inclusive of the 
allowance of the concession in duty on clearance 
beyond the limit of 75 per cent of licenced capacity 
amounting to Rs.81.26 lakhs. The Committee desired 
that the Ministry should review the procedure to plug 
loopholes and lacunae which enat>l9s companies to 
produce in excess of licenced capacity without inform
ing the Government or taking their prior apprx>vai.

2 . in the 28th Report on Delay in Remittance of 
Collections by Public Sector Banks the Committee 
expressed concem over the delay in remittance of 
Government dues by Public Sector Banks and opined 
that difficulties like staff agitations, delay in the postal 
transmission of credit devices etc. should t>e easily 
surmounted. The Committee desired that a suitable 
mechanism for monitoring remittance of Government 
revenues and their accounting should be set up 
without delay and the Govemment Directors should 
provide a useful channel for Government’s interests 
in this behalf.

3 . In its 71st Report on Working of FUm Circle the 
Committee expressed dissatisfaction with the nwagre 
revenue collected by the film circles even though the 
turnover of the film Industry was feirly high and special 
circles were specificaNy aeated at Calcutta, Bombay, 
Madras, Bangalore and Hyderabad fa  centralising the 
assessments of fUm personalities. The Committee 
noticed that statutory statenrients required to be furnished 
by film producers under the newly introduced proviskjn 
of sectton 285B w.e.f. 1.4.76 were not filed and default 
was as high as 92 per cent and no watch was kept to 
obtain them and take penal action. The Committee 
recommended that entrustment of responsibility to a set 
of offteials must be specifk: so that they coukl be hekJ 
responsible and accountatrie. The Committee recom
mended that intenttons of legislation should be made clear 
and unambiguous through suitable amendments as the 
provisions of Section 285 B of the Income Tax Act relating 
to persons connected with film industry were not being 
followed as these were construed in a ven/ restrictive 
manner. The Committee also desired that sonfie 
methodology be evolved to ensure that Income from 
incomplete/abandoned films do not go unassessed for 
lack of information. The Committee also suggested adop
tion of a uniform accounting year for film producers, artists 
and others connected with the film industry.

4. In its 78th Report on relief and refunds, the 
Committee recommended that officers held directly 
responsible for delaying issue of refund orders should 
be suitably penalised and annual appraisal reports of 
Income-tax Commissioners should specifically men- 
tton about performance regarding prompt issue of 
refund orders. The Committee also expressed their 
displeasure over the lackadaisical approach of the 
Department of Revenue to eliminate delay in disposal 
of refund cases antT desired that the instructions of the 
CBDT envisaging disciplinary action should be indi
cated in alt cases where refund vouchers were not 
generally issued within seven days of passing of the 
order.

5. In the 116th report on Functionirig of Valuatton Cells 
and Valuatton of Imnrtovabie properties the Committee 
emphasised the need for undertaking a review of the 
functk)ning of the cell so as to renrtedy its weakness and 
deficiencies. The Committee felt that there were still a large 
number of people or class of people like professionals and 
small businessmenAraders/shopkeepers who in spite of 
earning Income which may be liable to be taxed are not 
assessed fa  income-tax The Committee desired the 
Ministry of Finance to intensify the tempo of survey so that 
such persons who have taxable income are brought under 
the tax net.

6 . In its 155th Report on Union Excise the Committee 
pointed out that M/s. Reliance Industries Ltd., availed of 
irregular credit of central excise duty to the tune of 
Rs.1.17 crores on base yarn. The offence was com
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mitted in July 1983 and detected in May 1987. The 
Conftmittee recommended stem action against the gulty 
and desired that facts of the case including complicity 
of the officers, If any, should t>e thoroughly analysed and 
e ff^ ive  steps taken to check recurrence of such 
cases in future, in 1 2 2  cases of alleged invaskm of duty 
involving more than Rs. 1  crore and above detected 
during 1986, 1987 and 1988 (upto August) the Com
mittee recommended that Ministry of Finance shoukJ 
deal with those alleged cases of major evask>n of 
excise duty sternly, expeditk>usly and with more zeal.

B. Railway
1 . In its 50th Report on Complete loss of a parcel 

containing 8  kgs of gold bars valuing at Rs.14.08 lakhs 
from Railways, the Committee deprecated the apathy 
shown by the State Bank of India in discharging their 
agency function by not paying percentage charges on 
the declared value of the consignment towards its in
surance and endorsing on the forwarding Note to the 
effect “Not insured with Railways”. The Committee ob
served that no doubt the claim was recouped by United 
India insurance Company, yet the compulsory in
surance of these articles by the consignors and the 
provision of armed guards by Railway is a safeguard 
against theft/pilferage, and desired that the Ministry of 
Finance should review the procedure for transport of 
gold and other valuable articles by Banks to ensure their 
safe custody during their despatch transit and receipt at 
destination.

2. in its 123rd Report on Railway Electrification the 
Committee observed that though there may t>e a num
ber of benefits of electrification and there is need to 
reduce consumption of imported diesel oil and to use 
the energy thermal plants, yet the fact that this was most 
capital intensive would not be easNy ignored. The Com
mittee observed that the Ministry have not been able to 
prove that the electric traction is the cheapest of the 
three modes of traction, viz. steam, diesel and electric 
as was initially claimed by tliem. The Committee also 
noticed that there was no control on the tariff charged 
by State Electricity Boards for supply of electricity for 
railway traction and recommended that the Department 
of Power should render all possible help to the Railways 
in seeking cooperation of the State Electricity Boards in 
this regard.

The Committee also found that even after spending 
almost the entire plan outlays and Budget Allocations, 
there was considerable shortfall in the achievements of 
targets envisaged for electrification during Fifth and 
Sixth Plan periods. The Committee concluded that Ral- 
ways have failed to exercise proper control over the 
timely execution of the projects in these periods leading 
to consklerabie cost escalation and resultant increase 
in cost electrification per RKM. The Committee Jilso

adversely commented upon the RaBways' poltey to 
spread the avalable resources on far too many 
projects leading to patchy electrification of sec- 
tkins/routes.

Another disquieting feature about the executkxi of 
various projects, according to the Committee, had been 
the feHure of the Railways to complete the spillover 
worksduringthefbliowing plan periods. The Committee 
expressed the hope that Railways would ensure that in 
no circumstances the spill-over works were allowed to 
again spill over and suggested that Railways should 
strengthen their planning implementation and monitor
ing machinery so that there were no time and cost 
overruns.

The Committee also observed that the Railways 
failed to adopt technologicai upgradatksn in technology 
though these had been taking place abroad since long 
and expressed the view that it was necessary to keep 
track of the proven technological changes relevant to 
Indian environment and adopt them at. the earliest 
so that research and development being done abroad 
coukl be advantageously utilised with a view to in
creasing the efficiency and effectiveness of Railway 
electrification.

3. In its 142nd Report on Metropolitan Transport 
Project, Calcutta, the Committee pointed out inordinate 
delay and cost escalatksn in lmplementatk>n of Phase I 
of the project. Apprehending further delays and cost 
escalation the Committee desired Government to draw 
realistic estimates and expedite completion of the 
remaining parts of the project. The Committee ex
pressed surprise that a final deciston to set up 
separate metropolitan transport authority for Calcutta 
was not taken though it was recommended by the 
Cabinet in 1972. Concluding that Railways lacked an 
adequate system for reception, scrutiny for application 
and absorptton and implementation of new tech
nology, the Committee recommended that the present 
system by analysed for Its defects and shortcomings 
and appropriate steps be taken to rectify the 
situation.

C. Civil
1 . The Committee in its 85th Report on supply of 

Drinking Water to Problem villages had pointed out that 
serious efforts should be made to solve the problem of 
drinking water more particularly in drought prone areas 
by identifying these areas for a permanent solution. The 
Committee had also urged the Government to prevent 
pollution of water sources. The Committee had pointed 
out that the funds provided in the Seventh Plan for the 
supply of drinking water to problem villages In accord
ance with the prescritied norms were totally insufftoient 
and, therefore, urged the Government to allocate more 
funds for the purpose.
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2 . In its 91st Report on National rural Employment 
Programnrw tlw Committee pointed out serious 
deficiencies in the formulation and execution of tlie 
scheme with the result that full benefit of a scheme was 
not passed on to rural unemployed and recommended 
that no programme of such a large magnitude should 
be undertal<en without taking proper preparatory 
measures and that there should be some sort of 
specialised treatment for National Rural Employment 
Programme which was so vital for lifting the poverty level 
of person. The Committee also desired that any breach 
or misuse or mis-approprlation of funds in the implemen
tation of NRE Programme should be treated as severe
ly as in the case of economic offences.

3. In the case of 97th Report (8 th Lok Sabha) relating 
in Construction of 1296 dwelling units at Kishangarh by 
the DDA, the Committee, t>esides examining the vartous 
irregularities of construction of dwelling units pointed out 
in the Audit Paragraph, examined the overall structure of 
the DDA and observed that it was the quality of staff 
working in DDA rather than inadequacy of staff strength 
which was responsible for tiie present messy state of 
affairs in the DDA and suggested its total restructuring 
and rationalisation. The Committee also observed that 
it would be desirable to compare the staffing pattem of 
DDA with those of reputed companies. The Committee 
observed that as the DDA grew in size and capability to 
meet the pubik; demand for large scale housing and 
othier infrastructural needs, its ability to control 
development continued to diminish and Its attempt to 
undertake implementatksn of plans on such a large 
scale, without proper gearing up of its capabilities 
resulted in present managerial crisis and total feilure of 
system. There was, thus, an urgent need for revamping 
and restructuring of the organisation to take up the 
challenge posed.

The Committee observed “the DDA today finds itself 
in an environment far beyond its original precepts. 
Building of houses for economically weaker sections 
should be the direct responsibility of the State and its 
agencies. In view of this and also in view of the fact that 
DDA finds it increasingly difficult to squarely meet the 
housing need of the ever increasing population of Delhi, 
the Committee consider that functions of DDA should be 
redefined. Out of the 1.72 lakh registered applk^nts 
since 1979, only 51 thousands could be provided 
houses so far. In view of the resource constraint, it is 
not at all possible for DDA to clear this backlog even in 
the distant future. Even if financial support Is made 
available by Government, the DDA at the most can be 
expected to build 15000 units in a year. This is not at all 
an encouraging proportbn. It would be appropriate if 
individuals, cooperatives, corporation and private agen
cies are increasingly associated in this endeavour as the 
DDA has failed to meet the growing challenge”

4. In its 134th Report on Universal Elementary 
Education in the Age-Group 6-14 the Committee 
analysed the reasons relating to drop outs In the school 
going children and suggested positive measures like 
Improving the relevance of the contents of courses to 
existing realities of life, the methodology and the or
ganisation of the education programme, improvement 
in physical conditions of schools and location within 
walking distance of the students, etc. to tackle the 
problem. With a view to assessing the Incidence of drop 
outs among the school goirig children the Committee 
desired that efforts be made to bring a change in the 
parental attitude of such children apart from taking 
other suitable steps to reduce the incidence of drop
outs among these children as a large number of them 
opt for odd jobs In the absence of any proper guidance. 
The Committee also felt that the Ministry of Labour 
Should enforce the relevant Acts to safeguard the rights, 
welfare and working of children strictly and asked for 
exemplary punishment to be imposed on persons violat
ing the laws.

5. In its 143rd Report on Crash Housing Programme 
for construction of general pool accommodation the 
Committee observed that the programme was not im
plemented with a degree of seriousness or urgency with 
the result that it failed to achieve its objectives of meeting 
the shortage of accommodation for government 
employees. The Committee analysed that casual man
ner of planning and the consequential delays led to 
alarming cost escalation besides hampering completion 
of construction on schedule. The Committee also ob
served that delays in getting clearances and approvals 
from various authorities for construction plans cause 
considerable hardship to general public as well. It has, 
therefore, recommended that a single window approach 
t>e evolved in according and granting clearances for 
construction plans.

6 . In Its 167th Report, the Committee pointed out 
that there were excessive import of fertilisers due to 
over-estimation of demand during 1981-83 resulting in 
accumulation of stocks valued at Rs.392 crores. The 
Committee deplored the demand assessment techni
que employed by the Ministry of Agriculture and 
pointed out that this assessment was based on unreli
able data. In view of the ever increasing burden of 
subsidies on State exchequer, the Committee recom
mended that application of retention price formula and 
correctness of subsidy p>aid to each fertiliser.manufac
turer should be subjected to audit check by the C&AG 
of India. The Committee also recommended that 
feasibility of effecting reduction in cost of production by 
adjusting levels on administered inputs may be con
ducted so that cost of production does not get unduly 
inflated resulting in higher subsidies. On cix>be of Hai
dar Topse technology for indigenous production of
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fertilisers, the Committee recommended that reasons 
for non-implementation of policy decision to have more 
than one technology and circumstances responsible 
for preference to Haidar Topse technology should be 
investigated.

Posts and Telecommunications
In the 100th Report on the working of Calcutta 

Telephones, the Committee took a serious note of

the hardship faced by the sut)scribers due to 
inefficient working of Calcutta Telephones and ob
served thatpubik: should not be forced to pay for 
the Inefficiency of the department of teleco- 
mmunteatlons and suggested that Government 
shouM amend the rules authorising suo motu 
refund of rent subscribers in case of telephones 
/emaining out of order continuously for one week 
or more.

ActivhiM of Public Accounts Commltto# During Eighth Lok Sabha

Years

Items 1 9 6 5 « 1966^7 1 9 6 7 ^ 19 8 8 ^ 1989-90 
upto 16.10M

No. of sittings held 56 60 46 49 15

Duration of Sittings in House 134 hrs. 111 hrs. 105 hrs 103 hrs. 20 hrs.

No. of Sub-Committees/Study Groups 
constituted

0) Sub-Oommittee/Working Groups 7 7 7 7 7
(ii) Study Groups 4 3 4 4 2

No. of pages of material studied 6004 10664 7351 4050

No. of Reports presented 48 57 33 29 19

No. of Institutions visited on tour 25 31 32 25 20
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Estimates Committee*

The Estimates Committee was first constituted in 1950 
to examine the estimates with a view to suggest 
economies in public expenditure and improvements in 
organisation, efficiency, etc. It is well known that par
liamentary control over public expenditure is not limited 
to voting of moneys, required for canTing on the ad
ministration of the country but extends to ensuring that 
the expenditure is incurred in a prudent manner and that 
the objectives underlying the plans and programmes 
have been achieved. This involves in-depth examination 
of estimates presented to the House which includes a 
critical appraisal of the plans and programmes of the 
Government as well as its performance in the field. The 
detailed scrutiny of the estimates has been entrusted to 
the Committee on Estimates.

The question of setting up an Estimates Commit
tee to examine the expenditure of the Government in 
greater detail had been raised in the Central Legislature 
from time to time since 1937, but the proposal was 
accepted by the Government only after independence 
in 1950. The then Speaker, Shri G.V. Mavalankar while 
addressing the first Estimates Committee on 18 April, 
1950 made the following observations delineating the 
principal objectives, role and functions of the Estimates 
Committees: '

(i) To associate with and train as large a number of 
members as possit)ie, not only in the ways in 
which the administration is carried on, but also 
to make them conversant with the various 
problems that Government have to meet from 
day to day;

(ii) To exercise control on the Executive so tliat 
they do not become oppressive or ar
bitrary;

(Hi) To influence the policies of the Government; 
and

(iv) T0 act as a liaison between the Government and 
the general public.
‘The work of the Committee Is very onerous 
and important. Unless the Committee closely 
studies and thoroughly grasp both the purpose

' Contributed by Estimates Committee Branch. Lok Sabha 
Secretariat.

as well as the machinery of executing the plan, 
the estimates of which are before It, will not 
be able to examine fully and properly the 
relevant estimates and to suggest economies 
in money, time and energy. An efficient ex- 
aminatk)n by the Committee will go to create 
consciousness in Governmental machinery that 
there is someone who will scrutinise what is 
proposed. This itself is a great check on the 
Executive. The examinatton of it, if properly 
carried out, will lead to general efficiency of the 
administration. The examination by the Com
mittee may also be useful as a guide for both 
future estimates and future policies.”

Initially, the Estimates Committee consisted of 25 
Members elected by the Lok Sabha from amongst its 
Members according to the principle of proportional 
representation by means of single transferable vote. 
This system of election ensures that all major political 
parties and groups in the Lok Sabha are represented 
on the Committee fairly in proportton to their strength 
in Lok Sabha. In 1956, the membership of the Com
mittee was increased to 30.

A special feature of the Estimates Committee is that 
It consists exclusively of Members of the Lok Sabha. 
The reason appears to be that since the Constitution 
of India vests all financial powers almost entirely In the 
Lok Sabhp, it Is the Lok Sabha alone which should 
exercise the power to scrutinise the expenditure of the 
Government of India incurred against the budgetary 
grants made by the Lok Sabha and suggest 
economies.

An important provision in the Rules of Procedure 
is that a Minister cannot be elected as a Member of 
the Committee and if a Member, after his election as a 
member of the Committee, is appointed as a Minister, 
he ceases to be a member of the Committee from the 
date of such appointment. This provision is intended 
to keep the Committee free from any influence of the 
Government and the Committee Is thus enabled to 
arrive at conclusions, on the basis of facts which 
come to their notice, objectively without fear or 
favour.

The Chairman of the Committee is appointed by 
the Speaker from amongst the Members of the Com-
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minee. The Chairmen so far appointed by the 
Speaker have been only from the Ruling Party. The 
Committee has had the privilege of being chaired by 
eminent political luminaries like Sarvashri M. Anan- 
thasayanam Ayyangar who was Its first Chairman, 
Balwantray Gopalji Mehta, H.C. Dasappa, A.C. Guha, 
P. Venkatasubhaiah, M. Thirumala Rao, Kamal Nath 
Tewari, R.K. SInha, Bhagwat Jha Azad, Satyendra 
Narayan Sinha, Dr. Baldev Parkash, Sarvashri
S.B.P. Pattabhi Rama Rao, Bansilal, Chintamani 
Panlgrahi and Smt. Chandra Tripathi. Presently. Shri 
Asutosh Law is the Chairman of the Committee.

\ The term of the Committee is one year starting from 
1 May to 30 April. However, when a new Lok Sabha is 
constituted and the Estimates Committee is appointed 
later than 1 May, Its term expires on 30 April, in-espec- 
tive of the fact that It does not complete a term of 
full one year during that year. According to a con
vention, some of the parties nominate their members 
for election to the Committee for two consecutive terms. 
By another convention, the Chairman of the outgoing 
Committee, if re-elected to the Committee, is appointed 
by the Speaker as Chairman for the second or even for 
the third term. These conventions add to continuity in 
the functioning of the Committed.

A healthy practice established under the Speaker's 
directkjnisthat no member should continue his mem
bership if he is already a memtter or accepts member
ship. after his election to the Estimates Committee, or 
any Committee appointed by Government without 
Speaker’s approval. This practice also aids in inde
pendent functioning of the Estimates Committee.

The functions of the Committee which have been 
laid down in Rule 310 of the Rules of Procedure and 
Conduct of Business in Lok Sabha are as follows:
“ (a) to report what economies, improvements in or

ganisation, efficiency or administrative reform, 
consistent with the policy underlying the es
timates, may be effected;

(b) to suggest alternative policies in order to bring 
about efficiency and economy in administra
tion;

(c) to examine whether the money is well lak) out 
within the limits of the policy implied in the 
estimates; and

(d) to suggest the form in which the estimates shall 
be presented to Parliament.
Provided that the Committee shall not exer
cise its functions in relation to such public 
undertakings as are allotted to the Committee 
on Public Undertakings by these rules or by 
the Speaker."

The term ‘policy’ referred to in clause (a) above has 
been amplified by the following Directions issued by the 
Speaker:

(1 ) The term ‘policy’ refen-ed to in clause (a) of Rule 
310 relates only to policies laki down by Parlia
ment either by means of Statutes or by specific 
Resolutions passed by it from time to time.

(2 ) It shall be open to the Committee to examine 
any matter which may have been settled as a 
matter of policy by the Government in the dis
charge of its executive functions.

(3) With regard to clause (b) of Rule 310 the Com
mittee shall not go against the policy approved 
by Parliament: but where it is established on 
evidence that a particular policy is not leading 
to the expected or desired results or is leading 
to waste It is the duty of the Committee to bring 
to the notice of the IHouse that a change in 
policy is called for. The fundamental objectives 
of the Committee are economy, efficiency in 
administration and ensuring that money is well 
laid out; but, if on close examination, it is 
revealed that large sums are going to waste 
because a certain policy is followed, the Com
mittee may point out the defects and give 
reasons for the change in the policy for the 
conskJeration of the IHouse.

The scope of the examination of matters of policy 
by the Estimates Committee was discussed in formative 
years by the Chairman, Estimates Committee with the 
Speaker. After the discussion with the Speaker on 1 

September, 1958, the then Chairman, Estimates Com
mittee, Shri B. G. Mehta, spelled out the scope of 
examination as follows, with v/hich the Speaker agreed: 

"With regard to the matters of policy to be 
conskJered by the Committee, I had in my mind 
all along during my discussions with the H.S. 
that the Committee had to conskler matters of 
policy following from the considerations of 
economy, efficiency, uniformity, better output of 
work, greater satisfaction of people’s needs and 
the btest possible use of the people’s money of 
which the Parliament and Its Committee, the 
Estimates Committee, are custodians. I agree 
that the Estimates Committee may not consider 
a matter of policy by itself, merely t>ecause it 
requires to be changed on merit. Such con
sideration should have some relation to the 
various points, I have enumerated above. 
There could not be such conskJeration without 
such relation. But it would be neither desirable 
nor practicable, to rule out ail conskJerations of 
policy matters following from the above-men
tioned conskJerations."

As would be noted from the functions assigned to 
the Committee by the Rules of Procedure, although 
intimately concemed with the ‘Budget Estimates' of the 
Government of India annually presented, and passed by.
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the Lok Sabha, the functions of the Committee are not 
confined to the examination of "estimates” alone. The 
scope of examination is alt pervasive and extends to the 
examination of any aspect of the organisation and wori(- 
ing of any Ministry/Department of the Qovemment of 
India or of subordinate offices and bodies not specifical
ly excluded from its perview by the Rules of Procedure. 
The Committee can as well inquire into any scheme, 
project or any other activity undertaken by the Central 
Government involving expenditure from the Con
solidated Fund of India. The Committee, however, does 
not go behind the estimates and is not concerned with 
the process of formulation of estimates and their finalisa- 
tion t)efore their presentation to Lok Sabha. The Com
mittee also does not examine the “Budget Estimates” 
presented to Lok Sabha as such, before these Demands 
for Grants are finally voted.

The Estimates Committee has been authorised 
under the Rules of Procedure to make detailed rules 
regulating its working and in exercise of this powers, 
the Committee has framed Rules of Procedure for its 
internal working. The procedures of work evolved in 
the course of working of the Committee for over 39 
years have made the Committee an effective instru
ment of inquiry into the functioning of Government 
of India. The activities of the Government here 
become so vast and extensive involving expenditure 
on such scale that it is almost impossible- for the 
Estimates Committee to examine all the Mini
stries/Departments of the Government of India in 
one year The Committee, circumscribed as it is in the 
matter of time and resources at its command, is, there
fore, obliged to select a few subjects for detailed 
inquiry during its term of office i.e. one year It is not 
incumbent on the Committee to examine the entire 
estimates of any one year

Immediately after Its constitution every year, 
generally in the first week of May, the Committee 
conducts its first sitting for selection of subjects 
for examination during the course of the year The 
subjects are selected after considering the various 
suggestions made by the Chairman and the 
Members. Of late, the Committee has been taking 
up for examinatton subjects which are of impor
tance to the common man or are of toptoal 
nature.

As soon as the Committee is constituted, it is 
divided into several Study Groups. These groups are 
appointed by the Chairman of the Committee after 
taking into account the wishes of the Members to 
serve on them. The system of the Study Groups 
enables the Memt>ers to apply themselves inten
sively to the study of subjects according to their 
aptitudes and also encourages specialization 
among Members.

Fortified by the powers ‘to send for persons, papers 
and records', the Committee has an elaborate system of 
collecting nnaterial and information not only from the 
Government but also from non-official organisations, 
institutions and experts on the subjects under ex
amination. This is done by floating questtonnaires to 
institutions.

After the subjects are selected by the Committee for 
examination, the Ministries/Departments concerned are 
asked to furnish preliminary material on the subjects 
within a specified time. For this purpose a questionnaire 
on each subject is drawn up and supplied to the Minis
try/Department concerned. After going through the 
preliminary material, the Members may suggest points 
on whteh further information is required by them. All the 
important points emerging as a result of an inde
pendent study of the preliminary material and other 
literature on a subject, including the points suggested 
by the Members, are consolidated In the form of a 
questtonnaire. After its approval by the Chairman the 
questionnaire Is sent to the concerned Ministry/Depart
ment for furnishing replies in writing. The Committee 
has the system of calling memoranda on the subjects 
selected by it for examination from leading non-official 
organisations and eminent individuals having special 
expertise or knowledge of the subjects which could be 
of advantage and use to the Committee in its examina
tion. If considered necessary, selected non-official or
ganisations, institutions and indivkluals are also called 
by the Committee for oral evidence.

The Committee is usually divided into two Study 
Groups for undertaking tours for on-the-spot study of 
various instituttonsand establishments connected with 
the subjects under examinatton. The impressions 
gathered during these Study Tours and informal dis- 
cussbns heki with local officials are of considerable 
use to the Committee. The representatives of the Min
istries concerned with the subjects, usually the 
Secretaries of the Ministries/Heads of Departments, 
are called to tender oral evidence before the Commit
tee. The oral evidence of the representatives of the 
Ministries is based on questionnaires framed in 
advance after a deep study of the material and 
information collected from the Government and 
non-official organisations and during study tours. 
There may be certain points on which the witnesses 
are unable to furnish information to the Committee 
during evidence itself. In such cases, the Chairman 
may permit the witness to furnish the reply sub
sequently In writing.

After the oral evidence of the representatives of the 
Government is over and all the information promised 
by Government during evidence to be supplied in 
writing is received, the report of the Committee on the 
subject Is drafted.
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A Minister is not called before the Committee either 
to give evidence or for consultation in connection 
with the examination of estimates by the Committee. 
The Chairman of the Committee may, however, when 
considered necessary but after its deliberations are 
concluded, have an informal talk with the Minister con
cerned to apprise him of (a) any matters of policy laid 
down by the Ministry with which the Committee does 
not fully agree, and (b) any matters of secret and 
confidential nature which the Committee would not 
nice to bring on record In its report.

The draft report is divided into Chapters and the 
Chapters into Sections, each dealing with the related 
matters. The report generally consists of a narrative 
portion which summarises the material and evidence 
before the Committee and the observations/recommen
dations of the Committee.

The draft report is then placed before the Commit
tee for consideration and adoption. A copy of the draft 
report, without recommendations of the Committee, is 
sent to the Ministry concerned for factual verification. 
This is done to ensure that the facts contained in the 
report are absolutely correct.

After factual verification by the Ministry concerned, 
the report is presented to the Lok Sabha by the Chair
man. Thereafter, a Press Release, indicating some of 
the more important recommendations made in the 
Report, is issued by the Secretariat.

After the presentation of the report, a copy of it is 
sent to ttie Ministry concerned for taking follow-up 
action on the observations/recommendations of the 
Committee. The Ministries are expected to furnish the 
action taken replies within a period of six months. The 
action taken replies, when received, are examined by 
the Committee and a report containing the views and 
recommendations of the Committee on the action 
taken reported by the Government is presented to the 
Lok Sabha. After its presentation,a copy of the Action 
Taken Report is also sent to the Ministry concerned to 
take action on the observations/recommendattons 
contained therein and to report the action taken within 
a period of six months. The action taken reported by 
the government is laid on the Table of the House in the 
form of statements without any further examination, 
processing or comments. This completes the ex
amination of the subject by the Committee.

Separate procedure has been laid down for ex
amining the estimates of Ministry of Defence. The 
examination of estimates relating to the Ministry of 
Defence Is entrusted to a Sub-Committee of the Com
mittee. The Sub-Committee on Defence has all the 
powers of the undivided Committee, among which the 
most notable are the powers to take oral evidence and 
to draw up report whk:h is deemed to be a report of the 
whole Committee, If approved by the latter.

A feature of the Committee of a feir reaching Impor
tance is the non-party approach of Its members In their 
deliberatkins and conclusions. TNs, In fact, is an es
sential requirement for effective functbning of the Com
mittee. Once the party divisions begin to show 
themselves, the Committee woukJ turn Into a mere 
debating body and not a scrutinising and cortroillng 
one. There Is a great degree of harmony among the 
members during the deliberations of theCommhlee 
and various shades of opinion represented on the 
Committee having varying views on different Issues 
coming before the Committee are synthesised to find 
a maximum area of agreement The reports of the 
Committee are consensus reports. There Is no system 
of appending Minutes of dissent with the reports of the 
Committee. The objectivity reflected In the reports 
of the Committee and the consensus among mem- 
t>ers on Its recommendatk)ns/observatk>ns. In a 
large measure, accounts for the respect In which 
recommendations/observations of the Committee are 
held by the Government. No Wonder that rnajorlty of the 
recommendations of the Committee find ready accep
tance by the Government.

Since its inception in AprI 1950 and upto the year 
1988-89. the Committee had presented more than 800 
Reports (original as well as Action Taken Reports) covering 
almost all the Ministries/Departments of Govemment of 
India

An idea of the quantum of work handled by the 
Estimates Committee each year during the Eighth Lok 
Sabha (from 1985-86 to 1988-89) can be had from the 
following Table.

TABLE

1985-86 1986-87 1987-88 1988-89

No. Of Sittings held 46 32 37 27
No.ofhrs. spent 

a) Mrs 82 55 70 56
b) Minutes 30 55 55 50

Volume of material 
received 

a) No. of memo, 
received from 
non-officials 
i)No. 34 6 44 44
ii) Pages 286 61 664 664

b) Preliminary 
material from 
Ministries 1831 1622 5029 5031
(Pages) 

Reports presented 
a) Original 9 8 8 10
b) Action Taken 24 7 9 8

Further, the Conference of the Chairman of the 
Estimates Committees of Parliament and State Legis
latures was also held in New Delhi on 17 and 18
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Dscember, 1988 to exchange views and experiences 
regarding the functioning of Estimates Committees of 
Partiament and State Legislatures. The Conference 
discussed important topics like Scope, Functions and 
Powers of the Estimates Committee; Examination of 
the development schemes by the Estimates Commit
tee; Powers and Authority of Chairman of the Commit
tee, particularly in regard to examination of records, 
files; Forms and Contents of Budget estimates; and 
implementation of the recommendations of the 
Committee.

As mentioned earlier, the Committee has t>een 
selecting and reporting on subjects which are of topical 
nature or intimately concern the common man. For 
example, anfK>ng the numerous reports presented by 
the Committee during the last 4 years were the reports 
on Congestion in Ports (28th, 1985-86), System and 
Procedure for appraisal of Plan schemes (44th, 
1986-87), Revenue Leakages (48th, 1986-87), Pas
senger Amenities in Railways (60th, 1987-88). Customer 
Services and Security System in Nattonalised Banks 
(64th, 1987-88), All India Institute of Medical Sciences 
(79th, 1988-89) and All India Radio and Doordarshan 
(82nd, 1988-89).

To illustrate, some of the more important recommen- 
datkxis contained in some of the reports presented by 
the Committee to the Eighth Lok Sabha are given in 
Annexure.

A reference to some of these reports would reveal 
that the Committee has always t̂ een having positive and 
constructive approach in dealing with the subjects ex
amined by it. Alt along the endeavour has been to 
improve the organisation and working of the Mini
stries/Departments of the Government. In a democracy 
Government and Parliament are inspired by the 
same objective, to serve the country and the cause of 
the comnfHsn man. Whie pointing out and criticising 
the organisational inadequacies, inefficient execution 
of projects and schemes and expenditure incurred 
without realising the full value of money. It has at 
the same time given suggestions for corrective action 
to effect improvements in the working of Govt. 
Departments.

The Committee has been an effective instrument of 
Parliamentary control over government expenditure by 
keeping an unremitting vigil over and scrutinising, 
governmental spending and performance, examining 
propriety of expenditure bringing to light and criticising 
shortcomings, inefficiencies, wastes and indiscretions 
in the implementatk>n of policies and programmes ap
proved by Parliament: terKiering advice and making 
suggestions with a view to toning up the administration 
for economic, efficient and speedy execution of these 
policies and programmes; and generally casting a 
beneficial influence on the organisation and working of

the Government. The Committee has in 39 years of its 
existence built up a wholesome reputation for its fair, but 
fearless and constructive, appraisal of the functioning of 
the vark>us government departments and by its objec
tive and non-partisan approach. Its vigHant watch on 
governmental spending and timely reports and con
structive suggestions to plug the loopholes in the exist
ing systems and policies has certainly resulted in 
improvement in the organisation and working o‘. 
Government of India. The Committee also provides a 
forum for interaction between Government and Par
liament and an opportunity for infomiation to flow in 
both directtons. Estimates Committee has certainly 
performed Its role with vigour, objectivity, impartiality 
and a sense of fairness so as to inspire respect in 
the Administration and a trusting regard in the 
public mind.

ANNEXURE

Soin* of th« more Important rocomiMndatlons 
contained In a law raporta of tha Eatlmataa

CommKtaa praaantad to tha Eighth Lok Sabha

Congestion in Ports (28th Report)
In this Report while observing that the existing 

system of management of major ports was costlier, 
cumt)ersome and far from satisfactory the Committee 
strongly recommended the establishment of a Central 
Port Authority for better coordination and administering 
the ports on the lines of commercial and resuit-oriented 
enterprises. The Committee also urged the Government 
to seriously consider whether the setting up of an All- 
India Ports Service was feasible so that the experience 
and expertise in handling of ports coukJ be pooled 
together and uniformity of approach in the administra
tion of Ports could t>e achieved. While noting that some 
of the factors causing congestion in ports were lack of 
adequate mechanisation of cargo handling facilities, 
inadequate berthing capacity, conplicated and time 
taking port and customs procedures, high sea sale of 
cargo, strained labour relations, inadequate storage and 
transport facilities, the Committee suggested the 
Govemment to analyse this protjiem in all its ramifica
tions and take necessary corrective steps for reducing 
the waiting period for ships to the barest minimum. The 
Committee, while expressing growing concern over the 
payment of demurrage to the ship-owners, suggested 
the Government to immediately appoint an expert body 
to go into the reasons for payment of such heavy demur
rage/compensation to the ship owners year after year 
and to suggest necessary corrective measures in this 
regard. The Committee also suggested that each Port 
Trust should gradually build up its own dredging fleet for 
day-to-day operations and look forward to the Dredging



ESTIMATES COMMITTEE 63

Corporation of India only for large scale dredging 
operations at periodic Intervals. Tfie Committee also 
desired the Government to review the Industrial rela
tions machinery in each port with a view to mai<e them 
more disciplined, efficient and productive. WNIe noting 
that the continuance of metre-gauge ralway track from 
Tuticorin Port to Tiruneivell was a serious bottienecic 
involving transhipment of cargoes to and from these 
Ports, the Committee urged the Government that the 
gauge converston work of tNs track should be 
speeded up by allocation of more funds so as to com
plete the project during the current plan period. It 
recommended the Departments of Surface Transport, 
Railways and Port Trust Authorities should draw a time- 
bound plan frame for equipping all the ports chosen 
as container terminals with full berthing and handling 
equipment as also with the requisite infrastructural 
back-up.

System and Procedure for Appraisal of Plan 
Scheme (44th Report)

The Committee in this Report suggested that the 
Planning Commissbn should prepare and issue com
prehensive guidelines in regard to the participation of 
people’s representatives in the planning process from 
the initial stages itself so that the Approach Paper could 
be more broad-based and correctly reflect the aspira
tions of tiie people. The Committee expressed unhap
piness that the Ministries did not classify the schemes 
submitted by them to the Planning Commisston 
under the heads'"Vital", "Essential" and “Desirable”, as 
directed by the Planning Commission and urged the 
Planning Commission to issue guidelines to the Mini
stries in unambiguous terms about the criteria which 
should be followed for classification of the schemes 
t>eforethe work on the formulation of a plan was initiated. 
The Committee also deprecated that the time lag be
tween the inclusion of a scheme in the Plan and decision 
about final investment was too large and desired the 
Planning Commission to streamline the procedure and 
initiate necessary corrective measures in this regard. 
The Committee also expressed unhappiness that out of 
264 projects which were under implementation at the 
beginning of the year 1986-87,134 were delayed and as 
a result thereof the anticipated capital cost escalated 
from the original approved cost of Rs.26,802 crores to 
Rs.43,890croresi.e. byas much as 64% as on 31 March,
1986 and recommended that the Planning Commission 
should make all-out efforts by taking up the matter with 
concerned agencies for the removal of causes respon
sible for delays and cost-over-runs to ensure completion 
of projects on time. It also desired that constant vigi 
should be exercised for identifying factors causing 
delay, fixing responsibility and taking requisite remedial

measures expeditiously. It also recommended that 
the practice of diversion of funds earmarked for im
plementation of certain schemes for some other pur
poses should be strictly curbed and scrupulously 
discouraged and funds invariably utilised for the 
sctiemes for whk;h they were alkx^ated. The Com
mittee also desired that the Planning Commission 
shouM have an eftoctive monitoring system at its dis
posal to keep a dose and cottinuous watch on the 
execution of projects so that timely corrective 
measures could be taken, wherever any problem 
arose.

Revenue Leakages (48th Report)
Scheme in this Report the Committee felt that there 

was conskJerable scope for unearthing unaccounted 
income in the self-employed sectors consisting of 
lawyers, doctors, chartered accountants, taHors, ar
chitects, etc. and desired the Government to ensure that 
the element of subjectivity was scrupulously obviated 
so that there was no scope for discriminatk>n in the 
matter of taking decisk>n about conducting raids and 
the consequent follow-up action.

It took note of the fact that as and when new 
measures were incorporated in the tax laws, ways were 
simultaneously discovered by the legal experts to avoid 
taxes by detecting lacunae and loopholes therein and 
accordingly suggested that the tax laws shoukJ be 
simple and clear to an average assessee and incapable 
of having varied interpretations.

While expressing concern over the large scale 
pendency in the final isation of returns filed under the 
Sumnnary Assessment Scheme, the Committee hoped 
that proposed simpiification and rationalisation of the 
summary assessment scheme will go a long way in 
liquidating pending cases. The Committee took a 
serious view of the existence of black money in the 
country and felt that for liquidating black money, a 
vigorous and multi-pronged actio: i on the part of 
functionaries at ail levels could only bring about tangible 
results. It also desired that the Ministry of Finance 
should evolve a machinery to exclusively deal with this 
matter and coordinate with concerned Ministries for 
monitoring progress in implementation of various 
recommendations contained in the Report on Aspects 
of Black Economy so as to achieve the desired results 
underiying these recommendations.

The Committee took a serious view of the attempts 
by importers to import prohibited/restrk^ed goods and 
emphasised that intelligence and other arrangements 
should be strengthened and nriade foolproof so as to 
check all types of malpractices. It suggested that 
in cases where importers resorted to malpractices 
repeatedly, appropriate punitive action including can-
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collation of Import licences should be taken against 
them Tn consultation with the Controller of Imports 
and Exports.

Passengar AmenKies (60th Report)
The Committee in this Report suggested that an in-bult 

mechanism for a periodic review should t>e created in the 
Railway Board as well as in the Zonal Railways to keep a 
constant watch over the requirenfient of basic facilities and 
passenger amenities at each statkxi. While welcoming 
plans to develop 67 model stations in the country, the 
Committee cautioned the Government that equal emphasis 
shoUd be laid on capital wot1<s required to be executed in 
rTKxiemising stations and on the basic f^Hlties and 
amenities ttiat should be available for the travelling pubik: 
as a model statkm must provide to passengers’ bask: 
amenities and facilities of a requisite standard. In the view 
of the Committee, 2 % of the total passenger earnings was 
a reasonable amount whteh shoukj be spent on passenger 
amenities and other works related thereto. It took a serious 
view of the occupation of reserved accomrrKidatkxi by 
unreserved persons and MST (Monthly Season Tteket) 
holders at the starting station itself and desired that steps 
shoukJ be taken to implement the relevant instmctions 
in the Interest of convenience of passengers.

Customer Services and Security System in Nationai- 
ised Banks (64th Report)

In this Report the Committee emphasised that urgent 
steps sliould t}e taken to appoint workman directors in tlie 
remaining six Nationalised Banks. It regretted that the 
Reserve Bank of India and putiik: sector banks had not 
taken any poltey deciskxi for pruning, relocating and 
restructuring branches in the metropolitan/urban areas, 
where there were a number of over-banked pockets and 
suggested that such areas should be identified to improve 
efTiciency as well as customer services in such banks. It 
also recommended that the putilte sector banks whksh 
topped the productivity scale in relation to industry level 
average shoukl be honoured suitably through, say, a pres
tigious bank award as a motivation for better performance 
and emulation by others. The Committee noted that in 
spite of Instructions Issued by Reserve Bank of India to 
public sector banks for not insisting on succession certifi
cates in cases v/here the amount to the aedit of the 
deceased depositor did not exceed Rs.25,000 tiiese in
structions were being followed more in breach ttian in 
practice. The Committee desired that as a social service 
to the family of the deceased, tiie Banks must intimate the 
legal heirs at the earliest opportunity with a view to move 
them to initiate legal measures to get the accounts of the 
deceased settled. This suggestion was made on account 
of the ̂ t  that there were large amounts of deposits made 
by account hoklers who had made no nominations and 
these were being hekj up in banks as dormant accounts

whteh ultimately went to Gcvemment resulting in loss to 
the legal heirs of depositors. The Committee also ex
pressed concern at the enormity of frauds being com
mitted year after year in connivance witti the bank 
employees with impunity, and suggested the government 
to finalise the departmental enquiries witiK>ut any further 
loss of time and to take up the follow-up actk>n on a 
priority basis.

All India Institute of Mledical Sciences(79th Report)
In this Report the Committee felt that for a country 

of India’s size it was important to have institutes similar 
to AIIMS which should be capable of attending to 
patients with the best and most modem medicines and 
equipments, dispersed so that specialised medical as
sistance was available at reasonable cost to the vast 
multitude of population which was poor and could not 
afford to travel to far off places to seek medical treat
ment. It accordingly suggested to open either the 
branches of AIIMS in Bombay, Calcutta and Madras or 
similar central institutes of excellence in these places so 
as to mitigate the hardships of poor citizens who were 
in woeful conditions due to lack of resources. It also 
expressed concern over the charging of capitation fees 
by a number of medical colleges which was viewed as 
a national disgrace. The Committee desired that a 
National Medical and Health Education Commission 
should be estat)lished with adequate financial powers to 
properly monitor the quality of education in Medical 
Colleges and Institutes. The Committee took a serious 
view over the over-crowding of patients in the CRD of 
AIIMS and noted that while the Hospital was 
equipped to handle 2 0 0 0  patients per day, it had to 
handle 1030568 patients during the year 1987-88 giving 
an average of 3,440 patients per day. It felt that an 
integrated approach and preparation of a master plan 
was imperative to solve the problem. The Committee 
also suggested the opening of a specialised drug de
addiction centre taking into account the havoc which 
the drug menace had started playing in big cities.

All India Radio and Doordarshan (82nd Report)
Inthis Report the Committee felt that it was impera

tive to set up a high level independent agency to 
investigate the allegations of being biased and timid 
levelled frequently against AIR and Doordarshan and 
suggested the establishment of a watch-dog equipped 
to pronounce Impartially on the complaints of bias in 
the programmes of AIR and Doordarshan. It also 
desired that the Government should take concrete steps 
to impart objectivity and professionalism in giving news 
coverage and suggested that tendency to ignore news 
Inaving social and economic consequences should be 
strictly curbed. The Committee also viewed that as far 
as administratively feasiljle, a professionalist rather than
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a generalist should be appointed to man the post of D. G., 
A.I.R./Doordarshan. The Committee felt that the Govern
ment, with so many development projects suffering due 
to lack of funds, could not go on providing heavy 
monetary support to the media units for all times to 
come and suggested that both AIR and Doordarshan 
should try to devise ways and means to raise revenues 
to cover their expenses. However, there should be a 
judicious balancing of commercial interest and

promotion of social objectives to make both the 
media units viable and self-supporting. Forthe selection 
of subjects for serials on Doordarshan, the Committee 
suggested that the guiding principle shouM be not 
only entertainment t>ut entertainment with education 
as the country was in the process of socio-economic 
transformation. It also deprecated the showing of 
poor quality fims on Doordarshan frequently and sug
gested commissioning production of good tele-fllms.



12
Committee on Public Undertai<ings*

The character and functioning of Government unden̂ vent 
a radical change ip our country after independence. With 
the increasing participation of the State in industry and 
trade, a iarge number of public undertakings have come 
into being. Public undertal<ings are important instruments 
of planned deveioprrtent. In 1989, there are 221 public 
undertakings with an investment of about Rs.80,000 CTore. 
Since public enterprises are financed from pubik: funds. It 
is essential that t f i^  must functton within the confines of 
puUk: accountability. The essential feature of this account
ability in a democracy is directkxi and surveillance by 
Parliament. There is, however, no regular programme with 
a specific time schedule for discussnn and review of the 
performance of puUte undertakings by the Parliament. The 
most effective form of Parliamentary surveillance over 
public sector is the examination by a Committee of Mem
bers of Parliament which is designated as the Committee 
on Public Undertakinga

The Committee on Put>lic Undertakings, set up for 
the first time in 1964, is the youngest of the three Finan
cial Committees of Parliament. During Its existence of 
twenty-five years, the Committee has significant 
achievements to Its credit. Since the inception of the 
Committee in 1964, the Committee has presented 420 
Reports (213 Original Reports and 207 Action Taken 
Reports). Out of 213 original reports 28 were Horizontal 
Studies. During the Eighth l_ok Sabha, the Committee 
on Public Undertakings held 230 sittings of 452 hours 
and 30 minutes duration. The Committee constituted 25 
Sub-Committees/Study Groups and visited as many as 
2 2 2  establishments/organisations for on the spot study. 
The Committee presented 64 Reports in all during the 
Eighth Lok Sabha.

Constitution of the Committee
The Committee on Public Undertakings is con

stituted each year. It consists of 2 2  Members • fifteen 
elected by the Lok Sabha and seven by the Rajya Sabha, 
from amongst their Members, according to the principle 
of proportional representation by means of single trans
ferable vote. Thus, the membership of this Committee is 
drawn from almost all parties in Parliament roughly in

* Contributed by Public Undertaking Branch, Lok Sabha Secretariat.

the proportion to their respective strength and the 
system of electton by proportional representation en
sured this. So, the Committee constitutes a cross
section, not only of each House but of Parliament as 
a whole.

A Minister is not eligible to become a Member of the 
Committee. If a Member after his election to the Com
mittee is appointed a Minister he ceases to be a Member 
of the Committee from the date of such appointment. 
The Chairman of the Committee is appointed by the 
Speaker from amongst the Members of the Committee 
belonging to Lok Sabha.

Functions of the Committee
The functions of the Committee have been laid down 

in Rule 312A of the Rules of Procedure and Conduct of 
Business in Lok Sabha. These are:

(a) to examine the reports and accounts of the 
public undertakings specified in Fourth 
Schedule of the Rules;

(b) to examine the reports, if any, of the Comptroller 
and Auditor General of India on the pubik: 
undertakings,

(c) to examine in the context of the autonomy and 
efficiency of the public undertakings whether 
the affairs of the putriic undertakings are being 
managed in accordance with sound business 
principles and prudent commercial practices; 
and

(d) to exercise such other functions vested in the 
Committee on Public Accounts and the Com
mittee on Estimates in relation to the put)lic 
undertakings specified in the Fourth Schedule 
as are not covered by clauses (a), (b) and (c) 
above and as may be allotted to the Committee 
by the Speaker from time to time.

The Committee is, however, precluded from ex
amination arxj investigatk>n of any of the following ;

(I) matters of major government policy as distinct 
from business or commercial functtons of the 
public undertakings;

(ii) matters of day-to-day administration; and
(Hi) matters for the consideration of which 

machinery is established by any special statute
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under which a particular public undertaking is 
established.

Jurisdiction of the Committee
In terms of Rule 312A of the Rules of Procedure and 

Conduct of Business in Lot< Sabha read with Fourth 
Schedule to the Rules every government company 
whose annual report is p lac^ before the Houses of 
Parliament comes within the purview of Committee on 
Public Undertakings. Thus all government companies 
incorporated under the Companies Act, 1956 in which 
Central Government is a member could be examined by 
the Committee. This is not the case with the public 
undertakings established by special Central Acts. Only 
those undertakings set up under Central Acts which 
have been specified in Part I of the Fourth Schedule to 
the Rules could be examined by the Committee. Other 
undertakings can be brought within the purview of the 
Committee only through amendment to the schedule 
recommended by the Rules Committee and approved 
by the Lok Sabha as has been done on some earlier 
occasions. At present, the Reserve Bank of India, State 
Bank of India and its subsidiaries. Nationalised Banks, 
National Bank for Agriculture and Rural Development 
and the Unit Trust of India are not included in Part I of 
the Schedule.

Worldng of the Committee
The Committee selects from time to time for examina

tion such Public Undertakings or such subjects as they 
may deem fit and as fall within their temfis of reference. 
Keeping in view the constraints of time and staff, the 
Committee normally selects 7 to 1 0  undertakings for ex- 
aminatk)n each year. The Committee may select for ex
amination such Undertakings where comprehensive 
appraisals appear in the Audit Reports of the Comptroller 
and Auditor-General of India who assists the Committee in 
such cases in examination of the undertakings. The Com
mittee may select on its own certain other undertak
ings/subjects for independent examination.

It has been a problem for the Committee to cope 
with the growing number of public undertakings. With 
a view to widen its scope of coverage the Committee, in 
addition to the taking up of individual undertakings for 
examination, takes up a horizontal study of one or more 
common aspects or prolilems of all the undertakings. 
During the Eighth Lok Sabha the Committee took up 
horizontal study in respect of Accountability and 
Autonomy of Public Undertakings.

The Committee has covered a wide spectrum of 
public undertakings in the field of Steel Minerals & 
Metals, Coal. Petroleum, Chemicals and Phar
maceuticals, Heavy Engineerings, Medium and Ught 
Engineering including Electronics, Transportation 
Equipments. Trading & Marketing, Transport Services

Contracts and Construction Services and Tourist Ser
vices etc. Some of the important putjiic undertakings 
examined were Oil and Natural Gas Commisskm, Bharat 
Electronic Limited. Indian Petrochemicals Limited, Air 
India. Shipping Corporation of India. Indian Drugs and 
Pharmaceuticals Limited. India Tourism Development 
Corporation. Trade Fair Authority of India and State 
Trading Corporation of India Limited etc. In addition to 
conducting horizontal and comprehensive examination 
of the undertakings, the Committee has further 
broadened the scope of its coverage by taking up a few 
selective aspects of the functioning of public undertak
ings such as Air India - Working Results and Traffic 
Growth. Indian Airlines • Fare and Cost aspects etc. The 
Committee has also enfolded in its ambit for the first time 
since its inception, the examination of a few limited 
aspects of the undertakings based on Audit Paras con
tained in the reports of the Comptroller and Auditor 
General of India relating to 'Audit Observations on In
dividual Topics’. To illustrate, the Indian Oil Corporation 
Limited - Installation of two LPG Bottling Plants at Ban
galore. ONGC - Undue benefit of Rs.5.10 crores to a 
contractor, Food Corporation of India - Despatches of 
Sub-standard Wheat are but some of the subjects which 
were taken up for examination by the Committee.

Committee at Worit
The Committee on Public Undertakings has acted 

as the eyes and ears of Parliament as far as the public 
sector undertakings are concerned. The Reports of the 
Committee which cover a wide range of national ac
tivities reveal the manner in which public undertakings 
are functioning and that there is tremendous scope for 
effecting improvement in the interest of rendering better 
service to the people.

The distinctive feature of the Committee's Reports 
is that they are concise and comprehensive and bring 
out in sharp focus the accountability of not only the 
public undertakings but also of the administrative mini
stries for the efficient functioning of the undertakings. 
The Committee has tried to establish the nexus between 
the Plans and the Public Undertakings and highlighted 
the shortfalls in physical, economic and financial terms.

The Committee's appraisal is not only confined to 
the financial performance of the undertakings but in
cludes wide gamut of important aspects which are cru
cial for the health of the undertakings. For instance, the 
Committee has in its report on India Tourism Develop
ment Corporation, not only commented on the dismal 
performance of some of its hotels and units but has also 
advocated declaration of tourism as an industry 
throughout the country. Project formulatbn and im
plementation has been perpetually a weak area In the 
management of Put)lic Undertakings on which attention 
has been focussed by the Committee from time to time.
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The Committee have been recommending a vigilant 
control both by the Management as vî ell as the Govern
ment over the factors causing time and cost over runs 
in the implementation of various projects.

The Committee's Reports have been unanimous 
and the exposures of weaknesses and shortcomings 
have always been made in a constructive manner. The 
Committee not only criticises the undertakings for their 
deficiencies but also suggests corrective measures side 
by side. For instance, the Committee's Report on Indian 
Airlines - Passenger Services would reveal that there was 
no arrangement at airports particularly at the internation
al airports whereby a passenger could contact an Officer 
and get an answe: to all his problems. The Committee 
have, therefore, suggested that there should be a ‘Single 
Window’ at each airport where responsible officers 
equipped with all the information pertaining to their 
department should be available for attending to the 
complaints/queries of the passengers.

The Committee in their Report on Shipping Corpora
tion of India have expressed unhappiness on SCI’s plac
ing orders for acquisition of ships from foreign shipyards 
especially when our own shipyards were starving for 
orders and felt that by placing orders on foreign 
shipyards we are indirectly helping the foreign shipbuild
ing industry at the cost of our own shipyards. The 
Committee, therefore, recommended that SCI should 
place orders for acquisition of ships on indigenous 
shipyards as far as possible and orders on foreign 
shipyards should be placed only in very exceptional 
circumstances.

In their Report on the working of Food Corporation 
of India, the Committee have noted that there is utter 
disregard of procedures prescribed for periodical 
checking of foodgrains stored in the FCI godowns result
ing in deterioration of quality. Foodgrains are 
despatched to different stations without verifying their 
quality and quantity. Shortages are simply written off as 
storage and transit losses. The matters relating to 
negligence of officers are deliberately allowed to linger 
on for years together without anybody being held 
responsit)ie for the delays and lapses. The Committee 
have recommended that suitable steps be taken imme
diately by FCI to plug all the loopholes so that not only 
proper quality is ensured in so far as supply c ' 
foodgrains is concerned but the heavy losses are also 
minimised considerably.

The Committee also appreciate the difficulties and 
constraints faced by the public undertakings and recom
mend suitable rem^ial action to be taken at the Govern
ment level. To illustrate, the Committee’s Report on STC 
would reveal that there had been frequent changes in 
incumbent for the post of Chairman, STC during the last 
five years, hampering thereby formulation of long term 
planning and healthy growth of the Company in the

future. The Committee, therefore, recommended that 
Government should appoint the Chief Executive of the 
Undertaking for at least a term of five years so that 
uncertainty is removed and the goals targets could be 
delineated more precisely.

Besides, the Committee have always appreciated 
that since public enterprises are to be Judged by their 
overall performance, a certain degree of operational 
autonomy should always be allowed to them In order to 
enable them to work in an open and free atmosphere 
and their freedom be scrupulously honoured so long as 
they functton economically and efficiently. Since 
autonomy inherent in any form of public enterprises, 
does not mean abdication of Government responsibility 
and authority nor does it mean abrogation of parliamen
tary superintendence, the Committee in their Report on 
'Accountability and Autonomy of Public Undertakings’ 
have recommended that a proper balance be struck 
between their accountability to the Parliament and their 
need for freedom in day to day administration in order 
to enable them to function prudently in accordance with 
sound commercial practices. They have further sug
gested that the areas of powers and authority be clearly 
dennarcated t)etween the public undertakings and the 
administrative Ministries. In this connection, the Com
mittee have expressed their concern over the growing 
tendency on the part of the Ministries to interfere into the 
working of the enterprises. Tfiey have desired that 
necessary ground rules should be laid down to restrict 
the Government directions only to matters of policy 
without transgressing into the spheres of detailed ad
ministration.

In their above Report, the Committee have ap
preciated the concept of the Memorandum of Under
standing (Annual Performance Plan) as in the 
Committee's view, it would result in better efficiency of 
the concerned Undertaking. The Committee have 
hoped that earnest efforts would be made to achieve the 
objectives set forth in the Memorandum of Under
standing and the Government would introduce ex
peditiously this concept in other public sector 
enterprises also. The Committee have desired that the 
perfornnance in relation to Memorandum of Under
standing should be fully evaluated at the end of the year 
and also reflected in the Annual Report of the concerned 
undertaking. They have also recommended that non
fulfilment of the perfornfiance targets contained in the 
MOU should be probed into and responsibility fixed 
therefor.

Implementation of Recommendations
The Committee is not satisfied with only presenta

tion of Reports. It has devised a system of watching 
implementation of its recommendattons/observatbns. 
The Committee calls for statements from the Govern



ment within 6  months of presentation of Reports show
ing action taken by the Government on Its various 
recommendations. A Sub-Committee of the Committee 
scrutinises these statements and prepare. Action 
Tal<en Report which, after approval by the main Com
mittee Is presented to the Houses of Parliament in 
the same manner as original Reports. In the Action 
Taken Reports, the Committee may accept the replies 
of the Government or may not accept. The Committee 
in the latter cases may reiterate their earlier recom
mendations and offer their remarks I observations as 
deemed fit.

Impact of the Committee’s Report
Going by the comments that appear In the National 

Press from tinne to time It can safely be said that Com
mittee could create an impact on the public sector. 
Government and the public. The Committee on Putilic 
Undertakings has not succeeded merely in its primary 
task of facilitating effective parliamentary oversight upon 
the functioning of public enterprises, but has undoub
tedly filled a need. Its many Reports provide at one 
convenient point the fruits of critical and constructive 
examination of the Vast and multifarious experience that 
has already been gained in public enterprise administra
tion and management.

The Committee on Public Undertakings is the only 
device available to the management whereby they are 
able t6  meet representatives of the people directly and 
In-confidence, giving them the opportunity explain 
their problems and difficulties not only in management 
but vis-a-vis Government. But for this mechanism their 
point of view would have to be put to Parliament through 
the agency of a Minister which is possible only to a
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limited extent. The Committee on Public Undertakings 
is again the only forum where Parliament,executive and 
the management directly meet each other, face to face, 
as it were, and moved by a common purpose they 
erxieavour to analyse the prolilems of public 
enterprises, and find out acceptable solutions for the 
better planning and management of these enterprises.

In short, the Committee on Public Undertakings has 
performed’very useful functton in giving substance to the 
concept of accountability of the public undertakings to 
Parliament. It is for that reason that the Committee is 
regarded as one of the most important and influential 
Parliamentary Committees.

Activttim of Committee on PuWte Undertaking* during th« 
Eighth Lok Sabha

Years
noms

1 9 8 5 ^ 198M7 1987-88 1988^9 1989-90
(Till date)

1 2 3 4 5 6

No. of sittings 
held

67 77 35 37 14

Duration of 
sittings

157 hrs. 
lOmts.

160 hrs 
30mts.

, 62 hrs. 
55mts.

56 hrs. 
30mts

15 hrs. 
25mts.

Noof Suk> 
Committees/ 
Study Groups 
oonstitulsd

5 6 4 5 5

No. of pages 
of material 
studied

3174 10548 'J628 5062 2050

No. of Reports 
presented

11 20 15 12 6
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Committee on Subordinate Legislation*

The Committee on Subordinate Legislation Is a Standing 
Committee set up under the Rules of Procedure and 
Conduct of Business in Lok Sabha. The Committee 
consists of 15 members nominated by the Speaker. A 
Minister is expressly prohibited under the Rules from being 
a member of the Committee. The term of office of the 
Committee is one year from the date of its appointment

The Committee scrutinizes all rules, regula
tions etc. made in pursuance of the provisions of the 
Constitution or an Act of Parliament, whether laid 
on the Table of the House or not. In this task, the 
Lok Sabha Secretariat renders assistance to the 
Committee by conducting preliminary examination 
of all subordinate legislation.

Under Rule 320, the Committee on Subordinate 
Legislation examines each rule, regulation made under 
an Act from the following angles;

(i) Whether it is in accord with the general object 
of the Constitution or the Act pursuant to 
which it is made;

(ii) Whether it contains matters, which in the 
opinion of the Committee, should more 
properly be dealt with in an Act of Parlia
ment;

(iii) Whether it contains imposition of any tax;
(iv) Whether It directly or indirectly bars the juris

diction of courts;
(v) Whether it gives retrospective effect to any of 

the provisions in respect of which the Con
stitution or the Act does not expressly give 
any such power;

(vi) Whether it involves expenditure from the 
Consolidated Fund of India or the public 
revenues;

(vii) Whether it appears to make some unusual or 
unexpected use of the powers conferred 
by the Constitution or the Act pursuant to 
which it is made;

(yiii) Whether there appears to have been un-
justifiabie deiay in its publk>ation or in laying 
it before Parliament; and

(Ix) Whether for any reason its form or purport
calls for any elucidation.

' Contributad by CommittM Branch-ll, Lok Sabha Secretariat.

The root cause of abuse of subordinate legislation 
lies in unfettered, unguided discretionary powers con
ferred on the executive. One of the primary duties of the 
Committee is to ensure that adequate built-in 
safeguards are provided against the possible abuse of 
such powers. Some of the broad principles underlying 
the recommendations of the Committee in this regard 
are summed up as follows;

(1) As far as possible, guidelines/criteria to l̂ e 
followed by the authority vested with the 
discretionary powers should be laid down in 
the rules.

(2) In cases where the authority concerned 
deviates from a norm, it should be required 
to record in writing the reasons for such 
deviation.

(3) I n order that the persons similarly placed are 
not treated differently, the power of exemp
tion/relaxation should be exercisable in 
respect of categories or classes of 
persons’, as contr3 distinguished from in- 
divkJuais.

(4) Before taking any adverse action, the party 
concerned should be given a reasonable 
opportunity of being heard, and after a 
decision adversely affecting a party has 
been taken, that party should have the 
right of appeal or representatbn, as the 
case may be.

(5 ) in case where an authority is vested with the 
power to suspend a licence or supplies, 
pending institution of regular proceedings, a 
maximum time-limit for suspension should 
be iaid down in the rules.

(6 ) The provisions of rules which may make a 
citizen liable to a penalty should be well- 
defined, and not vaguely worded.

(7 ) In case of rules relating to disciplinary 
proceedings, not only the punishing powers 
of the competent authority should be 
precisely defined but the procedure to be 
followed by the competent authority should 
also be laid down in the rules.
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(8 ) The conditions of service should be deter
mined through statutory rules and not 
through executive orders for the executive 
orders are not published in the Gazette and, 
therefore, do not come to the notice of the 
Committee.

One of the functions of the Committee, as laid down 
in Rule 320, is to see whether an instrument of subor
dinate legislation gives retrospective effect to any of the 
provisions in respect of which the Constitution or the Act 
does not specifically give any such power. Cases have 
come to the notice of the Committee where an Order or 
some of its provisions have been given retrospective 
effect without an express autliorisatbn to that effect in 
the parent taw. As is well understood. Parliament in its 
wisdom may empower subordinate legislation to be 
operative retrospectively. Without such a law, no sub
ordinate legislation can have any retrospective effect. 
The Committee has, however, emphasized that even in 
cases where Government has power to give retrospec
tive effect to subordinate legislation, such power should 
be exercised only in unavoidable circumstances and 
should in each case be accompanied by an ex
planatory note affirming tliat no one is likely to be 
affected adversely as a result of retrospective effect.

The Committee has been critical of inordinate delay 
in framing of rules under the Acts. As far back as May, 
1959, the Committee, in paragraph 34 of their Fifth 
Report (Second Lok Sabha), had desired that when an 
Act provkied for rule-making power, the rules should 
ordinarily be framed as soon as possible after the com
mencement of the Act and In no case this period should 
exceed six months. This recommendation has been 
reiterated by the Committee time and again.

The Committee has also deprecated delays in laying 
the orders on the Table of the House. According to the 
Committee, apart from being against the spirit of the 
parent statutes which provkJe that every rule made by 
Government “shall be lakJ as soon as may be after it is 
made” , before each House of Parliament, such delays 
preclude Parliament from exercising its statutory right of 
modification or annulment of rules for unduly long 
periods. The Committee has recommended that the 
rules framed by Government shoukl be laid t>efore 
Parliament within 15 days after they are made if the 
House is in sessbn and within 15 days from the 
commencement of the next session if the House is 
not then in session.

The Committee on Subordinate Legislation of Lok 
Sabha also examines Bills as introduced in, or laid 
before the House to see whether the provisions requiring 
the rules, regulations, etc., made thereunder to be laid 
on the Table of each House, have been made. In case 
a Bill does not contain a suitable provision for laying of 
the rules before each House, a suitable amendment to 
the Bill is sponsored by the members of the Committee. 
Such amendment is generally accepted by Govern
ment. The decisions of the Committee are unanimous

and party considerattons are not aUowed to effect Its 
deliberations.

During the term of Eighth Lok Sabha, the Com
mittee on Sutx>rdinate Legislation hehj 83 sittings and 
presented 25 Reports. Since the Conwnittee started 
functioning from December 1,1953, it has presented 
125 Reports.

Besides the regular scrutiny of a large number of 
notifications containing the statutory rules and amend
ments thereto as are published in the gazettes from time 
to time, the Committee has also undertaken detailed 
scrutiny of rules/regulations framed by public institu: 
tions/organisations like the Air India, Life Insurance Cor
poration, Industrial Finance Corporation of India, 
Central Warehousing Corporation, International Airports 
Authority, Oil and Natural Gas Commission, Delhi 
Development Authority and the like. For this purpose, 
each year at the commencement of Its term, the Com
mittee makes a random selection of certain important 
organisations and examines all rules/regulations con
nected therewith. Of late, the Committee has also 
started entertaining representations from the service 
associations and members of general public who are 
adversely affected by the operatksn of certain rules 
framed by the executive and apnicach the Parliament 
for redressal of their grievances. [With the intervention 
of the CommitteerSGbverhment oTfen acts' qalckly and , 
provkJes measures of instant relief to the affected per- /' 
sons. To mention a couple of instances : 5

(1 ) In June, 1988, a citizen from Bomtiay made a 
representation to the Committee tfiat the Post

^  Office Savings Bank had not accepted a che
w  que as it involved an amount of 38 paise.

Further, Postal authorities were also not ac
cepting ‘Dividend Warrants’ in Savings Bank. 
On inquiry, the Ministry of Finance confirmed 
that action of Post cJffice in not accepting 
cheque of Rs.2873.38 and also a DivkJend 
Warrant was in accord with the rules as they 
stood then. However, on interventton by the 
Committee, the Ministry amended the rules so 
as to permit the acceptance of cheques involv
ing an anKtunt in between integers of 5 paise 
involving an amount in between integers of 5 
paise as also Dividend Warrants in the Post 
Office Savings Bank for facility of the general 
public. (24R(8LS)|

(2 ) In a resolution dated 30 April. 1986, the Ministry 
of Finance announced tiiat accumulations in 
the General Provident Fund and 1 1  other 
Funds shall carry interest at the rate of 1 2  per 
cent per annum. It also provided that in cases 
where withdrawals were made during the year 
an amount equivalent to one per cent of the 
amount withdravwi would be deducted from 
the interest creditable to the sul»aiber. The 
matter was referred to the Minist^ for clarifying 
whether impositkjn of penalty in the form of
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deduction of 1 per cent from the interest 
through an executive order was proper. The 
Govemnient re<x>nsidered the matter and 
decided to deiete the provisions for deduction 
proposed earlie^l 1 R(8 LS)]

The range and variety of subjects dealt with by the 
Committee can t>est t>e illustrated by recounting some 
of the important recommendations contained in the 
Reports presented by the Committee during the term of 
Eighth Loi< Sabha. These are:

(i) The Social Security Certificates Rules, 1962 
Rule 26 provided tliat the post office shall 
not be responsit)le for any loss caused to a 
holder of the social security certificate by any 
person obtaining possession of a certificate 
and fraudulently encashing it. The Committee 
felt that absolving the Post Office of tfie entire 
responsibility of any loss to any genuine holder 
of the social security certificate was of a sub
stantive nature and should more appropriately 
be provided for in the parent Act. For furtiier 
facilitating the process of encashment on 
maturity, the Committee suggested introduc
tion of a system of marl<ing visible iden
tification marks of the purchaser of the 
certificate on the face of the certificate itself so 
as to obviate any difficulty In its encashment 
at a later stage or on maturity. (Paras 2 1 - 
2 2 ,6 R(8LS)]

(ii) The Exports (Control) Order, 1977 
Definittons of the terms ‘Chief Controller’ and 
'Deputy Chief Controller' ss given in the Ex
ports (Control) Order, 1977 were at variance 
with the definitions of these temis in the Imports 
and Exports (Control) Act 1947. When the 
matter was brought to the notice of the Ministry 
of Commerce by the Committee, the Secretary 
(Commerce) agreed tliat it would have been 
better and more elegant to have anfiended 
the Act itself instead of putting a different 
definition in the Order. The Committee 
recommended to the Government to bring 
forth necessary amending legislation Ijefore 
Parliament if the definitions were required 
to be enlarged or otherwise altered in any 
manner and make consequential changes 
in the Exports (Control) Order. (Para 2 2 . 
7R(8LS)1

(111) Non-exercise of rule-mal(ing power under 
the Indian Forest Act, 1927 
The Central Government did not exercise rule
making power conferred upon it under the 
Indian Forest Act. 1927. In fact, the rule
making power was conferred on the Central 
Government through an amendment in 1937 
to provide for regulation of movement of timber 
or other forest-produce into or from the ter

ritories within the country and aaoss the cus
toms bairiers but the undeiiying purpose of the 
legislature in confernment of such a power was 
allowed to remain unfulfilled for half a century. 
The Committee were very critical of the 
Government for not framing any rule for so long 
a time and exhorted it not to allow the matter 
to be prolonged indefinitely. (Paras 1 1 - 
12.13R(8LS)1

(iv) The Cochin Port and Dock Regulations, 
1975
Regulation 135 conferred absolute disae- 
ttonary powers on the Cochin Dock Labour 
Board not to accept any goods for storage 
either in its godowns or in the open. The 
Committee recommended that with a view to 
avoid any misuse of the discretionary powers,, 
the Ministry of Transport might lay down 
broadly the circumstances under which thie 
Board couW refuse to accept any goods for 
storage. The Committee also recommended 
that the words ‘goods for storage' should 
be clearly defined to obviate any ambiguity 
in Interpretation. (Para35,16R(8LS)]

(v) The Dock Workers (Regulation of Employ
ment) Rules, 1962
The enabling Act viz. the Dock Workers 
(Regulation of Employment) Act. 1948 em
powered the Unton Government to frame rules 
regarding quorum for the meetings of the Dock 
Labour Board whereas Rule 7(2) left It to be 
determined by the Board Itself The Committee 
held that delegation of tfiese powers to the 
Board was tantamount to sub-delegatton of 
legislative powers. The Committee, therefore, 
recommended that proper rules t>e framed 
by the Union Government itself in compliance 
writh the provision of the Act. (Para 28, 
18R(8LS)1

(vi) The Employees' Provident Funds 
Scheme, 1952
In terms of paragraph 60 of the Scheme, inter
est used to be credited to the subscriber's 
account on the opening balance standing to 
the credit of an employee in his Provident Fund 
Account only once on the first day of relevant 
accounting year. Thus, no interest was al
lowed on the anfiount of subsequent subscrip
tions credited to the account nor was there any 
loss of interest on account of withdrawals 
made during the year. The Committee did not 
see any justification wfiatsoever in depriving a 
large sectton of industrial employees of their 
legitimate earnings in the form of interest on 
their monthly contritxjttons. The Conwnittee 
considered the system of cateulation of inter
est on Government side as more scientific and
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just and. therefore, recommended that ur
gent steps might t>e taken to swtehover to 
the new system of calculating Interest on 
the running montNy t»lances. (Paras 5-7, 
19R(8LS)]

(vii) The Merchant Shipping (Continuous Dis
charge Certificate) Rules, 1960 
By an amendment to Rule 1 2 (2 ), the fee for 
obtaining a duplicate copy of the Con
tinuous Discharge Certificate was en
hanced from Rs.2  to Rs.4 whereas the 
parent Act viz. the Merchant Shipping Act, 
1958 did not expressly authorise the 
Govemment to levy any fee for the issue of 
such certificate. The Committee, therefore, 
held that the levy of fee was without any 
legal authority and, as a consequence, no 
fee for issue of original certificate or a dupli
cate certificate should be levied until and 
unless necessary authorisation was ob
tained by means of an amendment of the 
parent Act. The Committee recommended 
that the provisions provid ing for levy of a fee 
of Rs.4 should be deleted forthwith. [Paras 
49-50, 19R(8LS)]

(viii) The Life insurance Corporation (Staff) 
Regulations 1960
Regulation 36 provided that where the 
penalty of dismissal, removal or compul
sory retirement imposed upon an employee 
was set aside by a court of law and the 
disciplinary authority decided to hold fur
ther Inquiry, the employee shall continue to 
remain under suspension. The Committee 
pointed out that no such further enquiry 
should be held unless it was intended to 
meet a situation where the Court had 
passed an order purely on technical 
grounds without going into the merits of the 
case. The Ministry of Finance agreed to 
amend the regulations to the desired effect. 
[Para 76,22R(8LS)]

(ix) The Railway Protection Force Rules, 1987 
In terms of Railway Protection Force 
Regulations. 1966, 50 per cent of the posts 
of Senior Security Officers, used to be 
reserved for departmental candidates and 
the remaining 50 per cent were filled by 
Officers on deputation from the State Police 
or tiie Army. Under the revised Railway 
Protection Force Rules of 1987, 80 per cent 
of the posts of the Chief Security Commis
sioners were reserved for being filled by 
deputation of Officers from other services, 
with the result that only 2 0  per cent of these

posts would be filled by pronwtion from the 
permanent cadres of Ralway Protection 
Force. The Committee observed that the 
career prospects of the senior Officers 
borne on the permanent cadre were adver
sely affected and to that extent the change 
in the Rules appeared to be artiitrary and 
unreasonable. The Committee recom- 
nwnded that the rules might be amended 
suitably to provide adequate opportunities 
to the R.P.F. personnel for promotion to the 
higher posts in the interest of maintaining 
their morale and high standard of efficien- 
cy.[Paras 1.20-1.21,23R(8LS)]
While scrutinizing the Railway Protection 
Force Rules. 1987, the Committee came 
across certain provisions which had been 
changed or modified without adequate jus
tification. One such glaring case pertained 
to the changes nfiade in the requirement of 
educational qualifications and age of 
recruitment of Sub-inspectors-and Ral(- 
shaks. The minimum qualification for Sub
Inspectors was raised from "Intermediate 
Examination" to "Bachelor’s degree" 
Likewise, in the case of Rakshaks, educa
tional qualification was raised to “High 
School Examination" instead of “ablltyto 
read and write". The Committee expressed 
the view that while making changes, the 
realities of the situation on ground had been 
ignored. With the level of literacy being 
what it was, the requirement of matricula
tion certificate for the post of Rakshak ap
peared to be totally unjustified. The 
Committee were afraid that it could only 
det)ar persons belonging to poorer and 
weaker sections of the society from seeking 
entry into the Force. The Committee recom
mended that the qualifications as laid down 
in 1959 be restored and in-service facilities 
t>e provided to enable the new recruits to 
acquire the requisite educational standards 
alongwith other training. [Paras 1.32-1.33, 
23R(8LS)j

The recommendations of the Committee are nor- 
m ^y implemented by the Government. In cases where 
any Ministry is not In a position to implement, or feels 
any difficulty in giving effect to a recommendation 
made by the Committee, the Ministry places its 
views before the Committee which may, if It thinks fit, 
either drop the recommendatton or modify it or insist 
on its implementation and make a further report to 
the House accordingly. Finally, it is for the House 
to take a view on tiie matter and any member is 
free to ask for a discussion thereon under the 
relevant Rules.
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Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes*

Under the provisions of Article 338 of the Constitution, a 
Special Officer designated as Commissioner for 
Scheduled Castes and Scheduled Tribes investigates all 
matters relating to the safeguards provided for 
Scheduled Castes and Scheduled Tribes and report to 
the President upon the working of those safeguards. 
The reports of the Commissioner are laid before each 
House of Parliament. The Commissioner has so far 
submitted 28 Reports.

The reports of the Commissioner, on motion moved, 
can also be discussed in the House. During the course 
of discussion on the Fourteenth and Fifteenth Reports 
of the Commissioner in Lok Sabha in August, 1967, 
suggestions were made by several Members that a 
standing Parliamentary Committee be set up with full 
investigating powers to look after the safeguards for 
Scheduled Castes and Scheduled Tribes and to ensure 
the implementation of recommendations made by the 
Commissioner in his reports. The suggestton was ac
cepted by Government and a Parliamentary Committee 
on the Welfare of Scheduled Castes and Scheduled 
Tribes was constituted in 1968. The term of office of 
members of the Committee was initially for a period of 
two years from the date of the first meeting of the 
Committee which was held on the 18 December, 1968. 
The Committee was reconstituted in August, 1971 and 
September, 1973. Consequent on the incorporation in 
the Rules of Procedure and Conduct of Business in Lok 
Sabha in December, 1973, the Committee became a 
Standing Committee and its term now does riot exceed 
one year. The important functbns of the Committee as 
given in Rule 331A of the Rules of Procedure and 
Conduct of Business in Lok Sabha, inter alia, are to 
consider the reports submitted by the Commissioner for 
Scheduled Castes and Scheduled Tribes, to examine the 
measures taken by the Union Government to secure due 
representation of the Scheduled Castes and Scheduled 
Tribes in services and posts under its control (including 
appointments in the public sector undertakings, 
nationalised banks, statutory and semi-Government

■ Contrtboted by SCTC Branch, Lok Sabha Secretariat.

bodies and in the Union Territories) having regard to the 
provisions of article 335; and to review the working of 
welfare programmes for Scheduled Castes and 
Scheduled Tribes in the Union Territories and to examine 
such other matters as are specifically referred to it by the 
House or the Speaker. After the constitution of Eighth 
Lok Sabha in December. 1984 a motion was moved in 
Lok Sabha on 26 March, 1985 for holding elections for 
constituting the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes for the year 1985-86. The 
Committee was constituted on 10 May, 1985 and Shri 
Krishan Datt Sultanpuri was appointed its Chairman by 
the Speaker on 21 May, 1985. The term of this Commit
tee was upto 30 April, 1986. The Committee for the year 
1986-87 was constituted on 16 May, 1986 for the term 
ending on 30 April, 1987 and Shri Krishan Datt Sultanpuri 
was re-appointed as Chairman.

The Committee for the year 1987-88 was constituted 
on 26 May, 1987 and Shri Ram Ratan Ram was ap
pointed as its Chairman. The Committee for the year 
1988-89 was constituted on 13 May, 1988 and Shri 
Arvind Netam was appointed as its Chairman. The Com
mittee for the year 1989-90 was constituted on 9 May, 
1989 and Shri Arvind Netam was re-appointed as its 
Chairman.

The Committee held 124 sittings during Eighth Lok 
Sabha which lasted for 226 hours. At the beginning of 
each term, the Committee selected for examination in 
depth, subjects of varied interests pertaining to the wel
fare of Scheduled Castes and Scheduled Tribes. In 
selecting the subjects, the Committee gave due impor
tance to the issues which had a bearing on the socio
economic conditions of Scheduled Castes and 
Scheduled Tribes. The Committee took up subjects 
such as representation of Scheduled Castes and 
Scheduled Tribes in services of Central Government 
Departments, Central Public Undertakings and 
Nationalised Banks: credit facilities provided to 
Scheduled Castes and Scheduled Trit>es; benefits to 
Scheduled Castes and Scheduled Tribes In Sixth and 
Seventh Five Year Plans; working of Integrated Tribal 
Development Projects; implementation of Special Com
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ponent Plan for Scheduled Castes ; Socio-economic 
conditions of Scheduled Castes and Scheduled Trlt)es 
in the Union Territories; educational facilities provided 
for Scheduled Castes and Scheduled Trities by Univer
sity Grants Commission and in Central Universities 
under the control of, or aided by Central Government; 
Public Sector OH and Fertiliser Companies and awarding 
of contracts to outer agencies and catering services by 
Indian Railways.

During the tenure of Eighth Loi< Sabha the Commit
tee presented 22 reports on original subjects as per 
details given in Annexure. Some of the important mat
ters dealt with In these reports are mentioned below. 
Apart from this, the Committee also presented 27 Action 
Taken Reports.

As a step towards providing social justice, Commit
tee had impressed upon the State Govemments to tal<e 
all possible nf>easures to protect Scheduled Castes, 
Scheduled Tribes and other weaker sections of society 
against all types of crimes, exploitation and social injus
tices. The Committee emphasised the need to give land 
ownership right to trit>al population in Andaman and 
Nicobar islands, provide mid-day meals at highly sub
sidised rates to the poor tribal students in Andaman and 
Nicobar Islands.

Education plays a key role in the tribal development. 
The Committee had therefore, recommended enhance
ment in the rates of scholarships to the poor Scheduled 
Caste/Scheduled Tribe children and desired that the 
problems of illiteracy should be tackled on a priority 
basis.

For the expeditious filling up of backlog of vacancies 
of SCs/STs in various categories of posts, the Commit
tee had stressed that wide publicity be given to vacan
cies through various mass media including regional 
newspapers. All India Radio broadcasts and Rozgar 
Samachar by Doordarshan and special recruitment 
centres should be set up in tribal populated areas.

For all round development of the Scheduled 
Caste/Scheduled Tribe communities the Committee 
recommended that the Scheduled Caste/Scheduled 
Tribe beneficiaries should be encouraged to start their 
own small scale industries/small business and to take up 
non-caste based professions. For this purpose all 
nationalised Banks were advised to provide necessary 
assistance in fomnuiatlng viable schemes and granting 
of loans lit>erally to the maximum limit admissible to 
SC/ST beneficiaries so that they ai-e able to stand on 
their own feet.

The Constitution (Scheduled Castes) Order, 1950 
issued under Arttole 341 specifies the Scheduled Castes 
In various States/Union Territories. Similariy the Con
stitution (Scheduled Tribes) Order, 1950 issued under 
Article 342 specifies the Scheduled Tribes In various 
States/Union Territories. Scheduled Caste/Scheduled

Tribe persons are required to produce casteAribe certifi
cates from the competent authorities for getting various 
facilities like scholarships, employment on the t>asis of 
reservatk>ns, loan at concesstonal rate of interest etc. 
The Comnnittee recommended that to curb the menace 
of false Scheduled Caste/Scheduled Trit>e certificates 
produced by non-Scheduied Caste/Scheduled Trit>e 
people for the purpose of getting employment against 
reserved vacancies and also other t>eneflts, strictest 
scrutiny of such certificates should be nriade by con
cerned District Magistrates/appropriate authorities.

During the Eighth Lok Sabha, the Committee laid oh 
the Table of the two Houses of Pariiament 28 Tour 
Reports on Study Tours performed in different parts of 
the country for understanding the problems of the 
Scheduled Castes and Scheduled Tribes.

With a view to tackling the problems faced by the 
Scheduled Castes and Scheduled Tribes. State Legisla
tures of Andhra Pradesh, Assam, Bihar, Gujarat, 
Haryana, Himachal Pradesh, Karnataka, Kerala, Madhya 
Pradesh, Maharashtra, Manipur, Meghalaya, Orissa, 
Uttar Pradesh, Tripura, West Bengal and Punjab have 
set up their own Committees on the lines of the Par
liamentary Committee.

Over the years the Committee has developed into 
an effective instrument for safeguarding the interests of 
Scheduled Castes and Scheduled Tribes. The Commit
tee has made considerable impact on the Government 
and the Public Sector Undertakings, Nationalised Banks 
insofar as the Socio-economic development of 
Scheduled Castes and Scheduled Tribes is concerned. 
An awareness has been created that there is a watch
dog Committee of Pariiament to exercise surveillance on 
the implementation of the constitutional safeguards 
provided for Scheduled Castes and Scheduled Tribes. 
By virtue of its terms of reference, the Committee has 
taken special care to elicit information or clarification 
from the Government as to the action taken on the 
recommendations made by the Commissioner for 
Scheduled Castes and Scheduled T>-it>es with particular 
reference to the subjects selected by the Committee for 
examination. In many reports, the Committee has taken 
the Executive to task for their failure to implement the 
statutory recommendations of tiie Commissioner, The 
Committee has also reiterated the recommendations of 
the Commissioner and reinforced them by making its 
own suggestions for amelioration of the conditions of 
Scheduled Castes and Scheduled Tritses.

In the words of late Shri Bhola Paswan Shastri. who 
was the first Chairman of Commission for Scheduled 
Castes and Scheduled Tribes, the Committee has 
played a unique role in assessing the progress of the 
schemes being implemented for the welfare of 
Scheduled Castes and Scheduled Tribes as also various 
safeguards provkjed to them in the Constitution and
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have recommetxied to the Governments at the Centre 
and*In the States to Implement various program
mes/safeguards along right lines.

The Speal<er of Lok Sablia, Dr Bal Ram Jal<har in 
his valedictory address in May. 1987 appreciated the

commendable work done by the Committee and stated 
that the Committee had made many important recom
mendations in their reports which would go a long way 
in transforming the socio-econdmic conditions of 
Scheduled Castes and Scheduled Tribes.

ANNEXURE

Ltoi of OrlgltMl RapofU of th« CommttlM on the WoHara of Schadutod Caalaa and Sehadulad Tribaa (Eighth Lol( Sabha)

SI. No. No of Reports Subject Date of
presentation

1. 2nd Report Reservations for and employment of Scheduled Oastes/Scheduled Tribes in National 
Aluminium Company Limited.

23.8.85

2. 4th Report Reservations for and employment of Scheduled Castes/Scheduled Tribes in Bharat 
Heavy Electricals Limited.

18.3.86

3. 9th Report Problem of Drinking Water Supply for Scheduled Castes/Scheduled Tribes in States 
and Union Territories

17.4.86

4. 10th Report Reservations for and employment of Scheduled Castes/Scheduled Tribes in Shipping 
Corporation of India Limited.

28.436

5. 11th Report Atrocities on Scheduled Castes^Sched'uled Tribes 25.4.86
6. 12th Report Socio-economic conditions of Scheduled Castos/Scheduled Tribes in Arunachal 

Pradesh.
28.4.86

7. 13th Report Working of Integrated Tribal Development Projects in Andhra Pradesh. 29.4.86
8. 14th Report Reservations for and employment of Scheduled Castes/Scheduled Tribes in Oanara 

Bank and credit facilities provided by the Bank to Scheduled Castes/Scheduled 
Tribes

30.4.86

9. 21st Report Reservations for and employment of Scheduled Castes/Scheduled Tribes in Life 
Insurance Corporation of India.

20.4.87

10. 22nd Report Working of Integrated Tribal Development Projects in the State of Himachal Pradesh. 21.4.87

11. 23rd Report Reservations for and employment of Scheduled Castes/Scheduled Tribes in Western 
Railway.

27.4.87

12. 24th Report Reservations for and employment of Scheduled Castes/Scheduled Tribes in UCO Bank 
and credit facilities provided by the Bank to SCs/STs

28.4.87

13. 29th Report Resers âtions for and employment of Scheduled Castes/Scheduled Trit>es in Air India. 12.11.87

14. 30th Report Socio-economic conditions of Scheduled Castes/Scheduled Tribes in Andaman and 
Nioobar of Lakshadweep.

.2.3.88

15. 35th Report Socio-economic conditions of Scheduled Castes/Scheduled Tribes in the Union 
Territory of Lakshadweep.

26.4.88

16. 36th Report Reservations for and employment of Scheduled Castes/Scheduled Tribes in Bank of 
Baroda and credit facilities provided by the Bank to Scheduled. Castes/Scheduled Tribes

26.4.88

17. 37th Report Reservations for and employment of Scheduled Castes/Scheduled Tribes in Steel 
Authority of India Umited.

29.4.88

18. 38th Report Reservations for and employment of Scheduled Castes/Scheduled Trit>es in University 
Grants Commission and Central Universities and admission and other facilities provided 
to Scheduled Caste/Scheduled Tribe students.

29.4.88

19. 46th Report Reservations for and employment of Scheduled Castes/Scheduled Tribes in Indian 
Tourism Development Corporation.

25.4.89

20. 47th Report Reservations for and employment of Scheduled Castes/Scheduled Tribes in Eastern 
Railway.

25.4.89

21. 48th Report Reservations for and employment of Scheduled Castes/Schedviled Trik>es in State 
Trading Corporation of India Limited.

26,439

22. 49th Report Reservations for and employment of Scheduled Castes/Scheduled Tribes in Dena 
Bank and credit facilities provided by the Bank to them.

27.4.89



15
Committee on Papers Laid on ttie Table*

During the Sessions of Parliament, a large number of 
papers are laid on the Table of the House every day. In 
view of the volume and variety of these papers, the 
House, by itself, is not in a position to give a closer 
scrutiny to all these papers and to become aware of their 
importance and significance. As there is no prior cir
culation of these papers, the members also are not in a 
position to raise objections, if any, as and when these 
are laid. Only in those cases where there was an ap
parent delay in laying the papers objections used to be 
raised on the floor of the House and the Minister used 
to explain the reasons for delay Anticipating such ob
jections, it became the practice on the part of the Mini
ster to annex where necessary, an explanatory note to 
those papers explaining the reasons for delay Later on, 
it was found that even the explanatory memorandum 
given by the Minister setting out reasons for delay was 
inadequate and often unsatisfactory. Sometimes papers 
laid on the Table by a Minister were objected to on the 
ground of unconstitutionality and impropriety also. The 
House, in fact, as a whole, did not have the time to go 
into all these matters. These considerations neces
sitated the constitution of the Committee on Papers laid 
on the Table.

The functions of the Committee on Papers laid on 
the Table, as laid down in Rule 305B of the Rules of 
Procedure and Conduct of Business in Lok Sabha, are 
to examine all papers laid on the Table of the House by 
Ministers and to report to the House on (a) whether there 
has been compliance with the provisions of the Constitu
tion, Act, rule or regulation under which the paper has 
been laid; (b) whether there has been any unreasonable 
delay in laying the paper; (c) if there has been such delay 
whether a statement explaining the reasons for delay 
has been laid on the Table of the House and whether 
those reasons are satisfactory; (d) whether both the 
Hindi and English versions of the paper have been laid 
on the Table; and (e) whether a statement explaining the 
reasons for not laying the Hindi version has been given 
and whether such reasons are satisfactory. [Rule 
3058(1) of the Rules of Procedure] Besides, the Com
mittee on Papers laid on the Table performs such other 
functions in respect of the papers laid on the Table as

* Contributed by CommittM Branch-M, Lok Sabha Sacratatriat.

may be assigned to it by the Speaker from time to time. 
[Rule 305B(2) of the Rules of Procedure]

After the papers are laid on the Table of Lok Sabha, 
the Secretariat takes up for examination only those 
papers which involve delay Where the reasons for delay 
have not been adequately explained in the explanatory 
memorandum or it is found that the constitutional, 
statutory or convent tonal requirements have not been 
complied with, the matter, is referred to the concerned 
Ministry to furnish necessary clarification. On receipt of 
the reply from the Ministry, the nfiatter is placed before 
the Committee in the form of a memorandum for con
sideration. If it is felt that the matter requires further 
examinatton and if the Committee so decide, the repre
sentatives of the concerned Ministry/Ministries are 
called to appear before the Committee to explain the 
delay Thereafter, a draft report reflecting the decisions 
of the Committee is prepared and placed before the 
Committee for consideration and approval. After it is 
adopted by the Committee, the report is presented to 
the House.

After great deal of consideration, the Committee 
have laid down a time limit of 9 months after the close 
of the accounting year for laying on the Table of the 
House the Annual Reports and Audited Accounts of the 
Organisations and Undertakings in which Government 
have spent or invested huge sum of moneys. The idea 
behind laying down this time limit is to ensure proper 
and timely accountability of the Organisations and 
Undertakings to Parliament. Since the Annual Reports 
and Audited Accounts are the only media through 
which the Members of Parliament can have an idea of 
the day-to-day activities, achievements, future 
programmes, policies, financial health etc. of (he Or
ganisations, it is but imperative that these are laid on 
the Tat)le of the House within a reasonable time so that 
the Members may, at the time when Demands for 
Grants are discussed in the House, draw the attention 
of the House and Minister concerned to any shortcom
ings which they might have come across whSe going 
through the Annual Reports and Audited Accounts of 
such Organisattons.

Apart from laying down the time limit, the Commit
tee have also laid down certain guidelines for being 
followed by various Ministries and Departments of the
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Government of India. The main guidelines are: (i) both 
the English and Hindi versions of the papers should be 
laid on the Table of the House simultaneousiy; (ii) the 
administrative Ministry should prepare and lay 
alongwith tha Annual Report and Audited Accounts, 
their ovi/n ‘Review’ on the worl<ing of the organisations 
bringing out dearly the achievements or shortcomings 
of those organisations; and (lii) in case of delay in 
laying a paper, the concerned Ministry should invariab
ly indicate in the statement the reasons for delay at 
various stages through which the paper passed so that 
the House may identify the stage and extent of delay 
and suggest remedial measures.

During the Eighth Lok Sabha, the Committee on 
Papers laid presented 25 Reports (including 9 Action 
Taken Reports) to the House, after examining about 130 
cases relating to the delays in presentation of Reports 
and Accounts. J\

The Committee have been at .pains to stress the 
need of presentation of the Annual Reports. Audited;

Accounts and Audit Reports thereon of the various or
ganisations funded by the Government within the 
prescribed time limit of nine months from the close of 
the accounting year The Committee have also im
pressed upon various Ministries of the Government of 
India to prepare their own assessment of the activities 
and performance of the organisattons under them in the 
form of ‘Review’ reports and lay them on the Table 
alongwith the Reports, Accounts etc. of the organisa
tions concerned to enable the Members of Parliament to 
make use of-the material while the denrands for grants 
in respect of those organisations are discussed in the 
House.

The recommendations made by the Committee 
Tom time to time have had great impact on the Mini
stries/Departments of Government of India. It is a 
matter of satisfaction that as a result of the 
Committee’s labours, the element of delay involved in 
laying of Annual Reports etc. has been greatly reduced 
over the years.



Select/Joint Committees on Bills*

16

Origin
Referring of Bills to Select or Joint Committees has 

been in vogue since 1854 and has proved very useful. 
The Bill is better considered by a small number of 
Members than by the whole l-iouse as the Members 
appointed to the Committee are quite knowledgeable if 
not experts, in the field. The Committee system saves 
the time of the House from getting lost in details and 
losing hold on matters of policy and basic principles. 
The Committee considers all thd pros and cons of the 
proposed legislation and improves the form and content 
of the Bill within the framework of the policy outlined in 
the Bill. The Committee also offers an opportunity to 
have a second thought on the controversial and delicate 
provisions of the Bill.

A Select Committee is a Committee of Members of 
only one House of the Parliament, appointed on a mo
tion adopted in that House to consider a Bill and other 
matters connected therewith and to submit its Report 
thereon to that House. A Joint Committee is a Commit
tee of Members of both Houses of Parliament appointed 
on a motion adopted in one House and concurred in by 
the other'House to conskjer a Bill and other matters 
connected therewith iand to submit its Report thereon to 
the House in which the motion for reference was 
adopted and a copy of the report is simultaneously laid 
on the Table of the other House.

Composition
The names of Members proposed to tie appointed on 

a Select Committee are set out, in the motion of reference 
itself. The membership of the Select Committee is not 
fixed. It may vary from Committee to Committee, but the 
normal memtiership is between 30 and 35.

The motion for reference of a Bill to a Joint Commit
tee gives the number and names of the Members of Lok 
Sabha to be appointed to the Committee and also the 
number of Members from Rajya Sabha who are invited 
to join the Committee. The proportion of Members of 
a Joint Committee from Lok Sabha and Rajya 
Sabha is 2: 1. The actual membership of a Joint Com
mittee is not fixed. It varies from Committee to Commit
tee. the most usual number being 30 or 45.

' Contrlbgt*d by Comtnltt** Br«nch-ll. Lok Sabha Secretariat.

Only names of such Members are proposed to a 
Select or Joint Committee as are willing to serve on it. 
The mover obtains their consent before proposing their 
names in-the House.

The Minister in charge of the Bill or dealing with the 
subject-matter of the Bill Is invariably Included as a 
member of the Committee as his presence is necessary 
for explaining the Government's point of view in the 
Committee. The mover of the motion (or amendment) 
for reference of a Bill to a Select or Joint Committee is 
normally appointed a member of the Committee, al
though his exclusion from the Committee does not 
render the motion invalid.

The composition of a Select or a Joint Committee 
reflects the strength of the various parties and groups In 
the House and in this sense the Committee is a 
microcosm of HouSe or the Houses.

Term
The term of Joint/Select Committees is set out in the 

motion of reference itself. These are ad-hoc Commit
tees and they cease to exist, as soon as they complete 
their work and submit their reports.

Scope and Functions of the Committee
When a Bill is referred to a Committee, the Motion 

defines the scope of the Committee’s powers. A Com-, 
mittee can take into consideration certain amendments 
consistent with the principle and scope of the Bill touch
ing upon the clauses of the BNI. But a Committee cannot 
amend or revise the Bill so as to render It obstructive to, 
or destructive of, the principle of the Bill as referred to 
the Committee. It is not open to the Committee to jJter 
the main concept of the Bill. The whole Bill has to be 
taken into consideration in ascertaining the principled or 
scope of the Bill. Therefore, all amendments or 
modifications must be within the scope of the Bill and 
relevant to the subject-matter of the clauses or 
schedules to which they relate. They should also be in 
conformity with the principle of the Bill to which the 
House has already agreed. It follows, therefore, that a 
Committee may amend and re-draft a Bill completely 
including the long title and the short title without chang-
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ing Its principle. Likewise, a Committee may insert new 
provisions in the BHI, restrict the scope of the Bill or even 
vary the incidence of taxation proposal after obtaining 
the prior recommendation of the President. Hence, 
every Committee iias to work within the ambit of powers 
endowed on it by the House and no Committee can 
overstep the bounds of authority conferred on it.

The functions of the Committee are to see tiiat the 
subject matter of the Bill brings out clearly the klea 
contained in the various clauses, that there is no defect 
in Its Implementation after having been enacted and that 
It does not clash with any other existing law.

Before the Committee arrives at a final decision on 
a Bill, it may invite written memoranda, representations 
or notes from associations, organisations, experts or 
indivkiuais interested in the subject matter of the Bill. It 
may hear oral evkjence from experts or Interested par
ties and also from Qovemment officials concerned with 
the BHI to understand in detail the policy outlined in the 
Bll. The Committee may have on-the-spot study visits 
to institutions/production units/organlsations/offices 
etc. to see the likely effect on implementation of the 
clauses of the Bill.

After going through these procedures, the Com
mittee members form their opinion on the Bill and 
then they take up clause-by-clause consMeration of 
the Bill and the report is prepared on the decisions 
formulated by them.

The number of the Bills referred to Select/Joint 
Committee during each Lok Sabha is shown below:

No. of Bite

First Lok Sabha 46

Sacond Lok Sabha 35
Third Lok Sabha 21

Fourth Lok Sabha 25

Fifth Lok Sabha 21

Sixth Lok Sabha 7

Seventh Lok Sabha 5

Eighth Lok Sabha 2

Total 162

The Lokpal BHI and the Railways Bill
During the Eighth Lok Sabha, Joint Committees were 

constituted to examine the Lokpal Bill, 1985 and the Rail
ways Bill, 1986. The Committees after examining tlie 
numerous memoranda/representations and replies to 
questionnaires issued by them on the subject pertaining 
to each Bill, hekJ their sittings in Delhi and other State 
capitals to hear the official and non-offk;ial witnesses who 
wished to appear before them for placing their views on 
the concerned Blits tiefore the Committee.

The Lokpal Bill, 1985 sought to appoint a Lokpal to 
inquire into allegations of corruptk>n against Unkxi Mini
sters and for matters connected therewith. As a number 
of witnesses told the Committee thattiie Bill was defective 
because it dkl not provide fortheredressalofthegrievan- 
ces of the citizens but only provkJed fora pre-trial enquiry 
into the cases of corruption, the Mlnister-in-ciiarge of the 
Bill felt that It would be desirable to re-examine the entire 
issue relating to the establishment of Lokpal. his powers 
and jurisdiction. On 15 November, 1988, the Minister 
proposed to the Committee that he might be permitted to 
withdraw the BHI and bring fonward a more comprehensive 
legislation for redressal of putjik: grievances and the 
institutional an^ngements required ttierefor. The Com
mittee consUered the notice of the motbn for the 
withdrawal of BUI on 29 November, 1988 and recom
mended in their Report presented on 6 December, 1988 
that leave to withdraw the BHI be granted.

The 45 member Joint Committee on the Railways 
Bill, 1986 was constituted to consolidate and amend the 
law relating to Railways as the Indian Railways Act, 1890 
had undergone changes a number of times since Its 
enactment in 1890. Tlie Bill whHe giving effect to the 
changes that were necessary due to the change of 
circumstances, provided among other things, for the 
constitution of railway zones, abolition of existing zones, 
appointment of General Managers as heads of these 
zones, revision of limits of the monetary liability of rail
way administration in respect of payment of compensa
tion for loss, damage etc. of goods, power to the Union 
Government to fix the rates for the carriage of pas
sengers and goods over the railways and more stringent 
punishments for the offences under the Act. Apart from 
suggesting a host of amendments to the 211 Clauses of 
the Bill, the Committee in their report presented on 21 
February. 1989 desired that statutory rules carrying out 
the purposes of different provisions of the Act should be 
framed expeditiously and published aiongwith the new 
Railways Act at one place for the guidance of the railway 
users. Tlie Committee also recommanded that proper 
arrangements be made for expeditious payments, 
wherever refund of fares was due. and. as far as pos
sible. this should be arranged on the spot. The Commit
tee also urged the Railway administration to attach great 
importance to public grievances and impressed upon 
them the n e ^  to ensure that some senior super
visor or official was present at a conspicuous place on 
the platform at the time of arrival and departure of 
trains to gukJe the passengers and solve their problems 
on the spot. The Committee also felt tiiat in case of an 
accident it should be possible for the Railways to make 
direct payment as per schedule of compensation al
ready laid down in the Rule and recommended that 
Railways should set up necessary machinery for the 
purpose.



17
Private Members’ Business in The Eighth Loi< Sat>ha*

Members of Parliament whether t>elonging to the 
ruling party or the opposition, have an important role 
to play in shaping the destiny of the nation.'No doubt 
the luckier ones who are appointed Ministers par
ticipate more actively in shaping the policies of the 
Government. This does not mean that those who do not 
become Ministers and are in Parliamentary parlance 
i<nown as Private Members, have no initiative or role 
to play. Parliamentary rules and procedures in India 
provide enougfi elbow room to Private Members to 
initiate legislation or move resolutions to project their 
ideas in the form of Private Members' Bills or Resolutions 
on various topical issues conceming the common man. 
Discussions on such Bills and resolutions provide yet 
another opportunity to the House to come to grips with 
current problems, to suggest appropriate solutions 
therefor or at least to generate and set in motion serious 
thinl<ing on the subject by the Government of the day. 
The opinions expressed on such occasions oblige the 
Government to take initiative by either accepting the Bill 
or resolution or alternatively to give an assurance to the 
member-in-ciiarge, that the matter would t>e followed 
up by Government through suitable legislation on the 
subject or through appropriate administrative measures 
as might be called for.

The interest evinced by Private Members in the 
Eighth Lok Sabha can be gauged from the fact that as 
many as 417 Bills were introduced by them during its 
term. Besides, notices of 115 resolutions on a variety of 
subjects were received seeking discussion thereon in 
the House.

Of the Bills which gained priority in the ballot, only 
23 could conne up for discussion. Of these 16 were 
withdrawn, 6 negatived and one remained part-dis
cussed.

A Private Member's Bill has to cross many hurdles 
before it can come up for discussion in the House.

First, if it is a Constitution (Amendment) Bill, it has 
to be recommended for introduction by the Committee 
on Private Members' Bills and Resolutions, who satisfy 
themselves that the measure has not been brought up 
light-heartedly.

* Contributed by Legislative Br«nch-ll, Lok Sabtta Secretariat

Secondly, after the Bills have been introduced these 
are classified into two categories, so as to place more 
important Bills in category A' and less Important in 
category 'B' Thus, a BUI put in category ‘B’ hardly has a 
chance to see the light of the day.

Thirdly and most importantly, a Bill has to be lucky 
at the t)allot to be included in the agenda for dtocusston. 
According to practice, only four BUIs (apart from the 
part-discussed Bill, If any) whk:h gain priority in the 
t>allot, are included in agenda for discussion. Even 
these four Bills do not always come up for discussion as 
a ballot is valid only for two consecutive sittings devoted 
to such Bills.

Normally, the Committee on Private Members’ BiUs< 
and Resolutions allots two hours for discussion of 
each Bill. In actual practice, it has been observed that 
Bills on important subjects have taken even more than
12 hours, repeated extensions having been sought for 
and granted by the House, with the result that otfier 
Bills included in the agenda could not come up for 
discussion.

The range and variety of Bills sought to be placed 
before the House by Private Memt>ers is truly amazing. 
Some of the important Bills introduced by Members 
were as under;

(a) The Constitution (Amendment) Bill, 1985 
(Amendment of article 326) by Shri 
Satyagopal Misra, the Constitution (Amend
ment) Bill, 1965 (Amendment of article 326) by 
Shri Puma Chandra Malik; and the Coratitu- 
tion (fimendment) Bill, 1987 (Amendment of 
aiticles 19and 326) by Prof. MadhuOandavate 
seeking reduction in voting age to eighteen 
years;

(b) The Constitution (Amendment) BUI, 1985 
(/Amendment of article 200 and 201) by 
Shrimati Geeta Mukherjee seeking to impose 
a time limit for Governor's assent to the B is 
passed by a State Legislature;

(c) The Constitution (Amendment) Bill, 1985 
(Amendment of article 155, etc.) by Shri 
Sudhir Roy to provide for direct election 
to the office of Governor of State, by the 
people;
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(d) The Constitution (Amendment) BUI, 1985 
(Amendment of article 130) by Prof. P. J. 
Kurien for the establishment of a Bench of 
Supreme Court at Bangalore;

(e) The Constitution (Amendment) Bill, 1985 (In
sertion of new article 326A) by Shrlmatl Geeta 
Mukherjee for elections to the LAk Sabha and 
the State Assemblies by a system of propor
tional representation;

(f) The Constitution (Amendment) Bill, 1985
{Insertion of new article 342A) by Shri G.M. 
Banatwalla for appointment of a Commission 
for the welfare of women;

(g) The Constitution (Amendment) Bill, 1986
(Amendment of article 101) by Shri Anoop- 
charxi Sfiah to make provision for the recall of 
an elected member of the House of the People 
on certain grounds;

(h) The Constitutk>n (Amendment) Bill, 1986
(Omission of article 370) by Shri H.N. 
Nanje Gowda seeking to put to end to the 
special status of the State of Jammu & Kash
mir;

(0 The one-Family One-Job Norm Bill, 1985 by 
Shri Ram Bhagat Paswan for provision of at 
least one-job to each family;

(j) The PublK and Private Schools (Abolition) 
Bill, 1985 by Prof. Saif-ud-Din Soz seeking 
to atx>lish all put)lic and private schools;

(k) The Construction Workers (Regulations of
Employment and Conditions of Service) Bill,
1986 by Shri Indrajit Gupta for regulating the 
employment and conditions of work of the 
Construction Workers;

(I) The Doctors and Engineers (Regulation of
Migration to Foreign Countries) Bill, 1987 by 
Dr. P. Vallal Peruman for regulating the migra
tion of Doctors and Engineers to foreign 
countries; -

(m) The Prohibition of Tests for Pre-birth Sex
Determination Bill, 1987 by Shrimati Meira 
Kumar for prohibiting the tests for pre-birth sex 
determination;

(n) The abolition of Begging Bill, 1988 by
Shrimati Basavarajeswari for the abolition 
of begging.

Unfortunately, none of these Bills coukl gain 
high enough priority in the ballot to be taken up for 
consideration by the House.

Of the Buis whteh did come up for discussion 
in tiie House, the debate on the Code of Criminal 
Procedure (Amendment) Bill, 1985 by Shri G. M. 
Banatwalla which inter alia sought to provide that a 
divorced woman shall not be entitled to maintenance 
allowance if she had been offered and had refused

or If she had received the sum so payable under any 
customary or personal law, generated a good deal 
of Interest In the House as also In the public. The 
discussion on the Bill lasted over 12 hours and was 
spread over eight days allotted to Private Members’ 
Blls. Twenty-four members partfcipated In the debate 
on the Bill. The debate on the Bill took an interesting 
turn in the wake of the judgement delivered by the 
Supreme Court in the case of Mohd. Ahmed Khan 
versus Shah Banu Begum and others wherein It 
was held that in case of any confltot between the 
Muslim Personal Law and the provisions of the Code 
of Criminal Procedure as regards maintenance al
lowance, the latter would prevail. Two Ministers (Sar- 
vashri Arif Mohd. Khan and Z.R. Ansari) who participated 
in tfie detKite in their capacity as members, expressed 
contradictory views on the provisions of the BUI. The 
BUI was finally withdrawn by Shri Banatwalla on the 
assurance of the Government that it would bring for
ward a comprehensive leglslatbn on the subject. The 
Minister of Home Affairs while intervening in the debate 
on the Bill, inter alia, stated that:

“ ....so far as the rights of tfie women and their 
entitlement to maintenance are concerned, I do 
not think that there is a substantial difference of 
opinion on the nrein issue .... We have seen in 
different parts of the country how much the people 
were agitated, how the sentiments have been 
roused by the kind of statements which have been 
made... when the (»jvernment Bill is introduced 
and brought fonvard in this House for considera
tion, hon’ble Members will have adequate oppor
tunities to express their views as to whether it 
provides for all the things which we had com- 
templated or there are some shortcomings. .. .’’

Needless to say the Member's efforts did not 
go In vain.

Even though a Private Member’s BUI may not come 
up for discussion, it is published in the Gazette of 
India - Extraordinary, after introduction and attracts 
the attention only of the press and the public at large 
but of the Govemment as well. In many a case. 
Government decide to bring forward legislation 
based on such Bills. Some of the Private members 
bills which acted as a catalyst and prompted the 
government to bring forward its own BHIs on the same 
subjects, allieit in a more comprehensive manner, were 
the following:

(a) The Constitution (Amendment) Bill, 1985, 
(Amendment of article 102, etc.) by Prof 
Madhu Dandavate; and the Anti-defection 
Bill, 1985 by Prof Saif-ud-din Soz seeking to 
disqualify a Member of Parliament or state 
Legislature from continuing as such member 
on grounds of defection;
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(b) The Andhra Pradesh Legislative Council 
(Abolitbn) Bill, 1985 by Shri G. Bhoopathy 
for the abolition of t he Legislative Councl 
of the State of Andhra Pradesh;

(c) The Constitution (Amendment) BHI, 1986 (In
sertion of new article 394A) by Shri Naresh 
Chandra ChaturvedI for authoritative text 
of the Constitution of India in English and 
Hindi languages;

(d) The Prohibition of Use of religious, Communal 
Regional and Sectoral Nomenclatures for 
Political Parties and Prevention of Misuse of 
Religious Places Bill, 1987 by Shrimati 
Basavarajeswari; and the Prevention of 
Misuse of Religious Places Bill, 1987 by Shri 
Vishnu Modi for prevention of misuse of 
religious places;

(e) The State of Goa, Daman and Diu BHI,
1987 by Shri Shantaram Naik providing for 
the establishment of the State of Goa, 
Daman and Diu;

(f) The Indian Penal Code (Amendment) Bill,
1987 (Substitution of new section for section 
306) by Prof. Madhu Dandavate; the Prohibi
tion of Sati Bill, 1987 by Shrimati Basavarajes
wari; and the Sati Prevention BHI, 1987 by 
Shri Ram Bahadur Singh seel<lng to prohibit 
the practice of sati and to make abetment to 
sati a crime;

(g) The Constitution (Amendment) Bill, 1988 
(Amendment of article 276) by Shri Syed 
Shahabuddin and the Constitution (Amend
ment) Bill, 1988 (Amendment of article 276) 
by Shri Anoopchand Shah for raising the 
ceiling of professional taxes on trades, call
ings, etc.; and

(h) The Representation of the people (Amend
ment) Bill, 1988 (Amendment of sections 
59 and 61) by Shri Sharad Dighe /
providing for the use of voting machines in
elections.

Some other important Bills, which came up for 
discussion in the House were;

(a) The Constitution (Amendment) Bill. 1985 (In
sertion of new article 16A, etc.) by Shri G.M. 
Banatwalla providing for the inclusion of right 
to guaranteed employment in the fumdamen- 
tal rights and for payment of unemployment 
allowance;

(b) The Constitution (Amendment) Bill. 1985 
(Amendment of article 311) by Shri C. Janga 
Reddy and the Constitution (Amendment) Bill, 
1986 (Amendment of article 311) by Shri 
Suresh Kurup sought to omit provisions relat
ing to dismissal, removal or reduction in rank

of persons employed in the civH capacity 
under the Union or State without holding an 
inquiry;

(c) The Constitution (Amendment) Bill. 1986 
(Amendment of article 315) by Shri 
Shantaram Naik provided for the estab
lishment of Public Service Commission in 
the Union Territories;

(d) The Constitution (Amendment) BHI, 1985 (In
sertion of new article ISA) by Shri Thampan 
Thomas provided for making the right to 
employment a fundamental right;

(e) The IndiaaTobacco Company Limited (Taking 
Over of Management) Bill. 1985 by Shri Ram 
Bhagat Paswan provkled for the taking 
over of the management of the Undertaking 
of the Indian Tobacco Company Limited;

(f) The Working Women Welfare Bill, 1985 by 
Shrimati BIbha Ghosh Goswami provided for 
the welfare of the women employed In various 
industries and establishments;

(g) The Beedi and Cigar Workers (Conditions of 
Employment Amendment Bill, 1985 (Amend
ment of section 2, etc.) by Shri Ajit Kumar Saha 
sought to cover the loopholes In the Beedi and 
Cigar Workers (Conditions of Employment) 
Act so as to help the workers working in 
the industry manufacturing Beedi, Cigar or 
tjoth;

(h) The Agro-based Industries Reserved for the 
Producers and workers Cooperatives Bill,
1986 by Shri Baiasaheb Vikhe Patil provided 
for the reservation of agro-based industries for 
the producers and workers cooperatives and 
for financial assistance to such cooperatives 
insetting up agro-based industries;

(i) The Widows' Pension Bill, 1985 by Shri ViidN 
Chander Jain provkjed for payment of pension 
to destitute wkJows;

(j) The Flood Control Authority of India Bill, 1986 
by Dr. Chandra Shekhar Verma provWed for 
the setting up of a Rood Control Authority of 
India to control floods;

(k) The Prevention of Insults to National Honour 
(Amendment) Bill, 1986 (/Amendment of 
section 2, etc.) by Shri H.N. Nanje Gowda 
provkled for more stringent punishment for 
showing disrespect to the national flag or the 
national anthem;

0) The Eradication of Unemployment Bill, 1985 
by Shri G.M. Banatwalla provided fora scheme 
for eradication of umemployment from the 
country and also for the payment of unemploy
ment allowance and starting of an unemploy
ment insurance scheme;
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(m) The Reservation of Posts in Government Ser
vices and Seats in Educational Institutions (for 
Economically Weaker Section of People) Bill, 
1985 by Shri Ram Nagina Misra provid^ for 
reservation of posts in Government services 
and seats in educational institutions for per
sons belonging to economically weai<er 
sections of people; and 

(n) Tfie Unorganised labour Welfare Fund Bill, 
1985 by Shri Balasaheb Vil<he Patil provided 
for setting up a fund for the welfare of unor
ganised latx>ur.

As far as Private Members’ Resolutions are con
cerned, out of 115 resolutions admitted and listed for 
discussion, only 15 could be tal<en up. Out of these, 7 
were withdrawn, an equal number were negatived and 
one remained part-discussed.

The wide ranging issues raised by these Resolu
tions were measures to eradicate poverty; desert 
development programme; setting up of uniform Civil 
Code; relief to farmers affected by droughts; prohibition; 
electoral reforms; measures for upliftment of tribal 
people; measures to save forests; Union-State Rela
tions; 'Right to Wori<' as fundamental right; guidelines 
for appointment and transfer of Governors; and 
measures to control population explosion.

For regulating the Private Members' Business, 
there is a Committee l<nown as the Committee on Private 
Members’ Bills and Resolutions. The Committee per
forms the following functions in regard to the Private 
Members’ Bills and Resolutions -

To examine and classify all private members' Bills 
according to their nature, urgency and importance 
after they have been introduced and before they are 
taken up for consideration in the House; to allot time 
to private members' Bills and resolutions; to ex
amine private members’ Bills seeking to amend the 
Constitution before their introduction in the House; 
to examine a private member's Bill which is opposed 
in the House on the ground that the Bill initiates 
legislation outside the legislative competence of the 
House; and to perform such other functions as may 
be assigned to it by the Speaker from time to time. 
During the Eighth Lok Sabha, the Committee held 

sixty-eight sittings which lasted for nearly 34 hours. The 
Committee presented 68 reports to the House. The 
Committee examined 138 Constitution (Amendment) 
Bills and after screening the same recommended that 
in the case of all those Bills, except two, the members 
giving notices thereof might be permitted to move 
for leave to introduce the Bills. The Committee 
refused to give permission for introduction to the 
following Bills;

(1) The Constitution (Amendment) Bill, 1989 
(Amendment of article 87) by Shri Shan-

taram Naik proposing that the address by 
President to both Houses of Parliament as- 
semtiled together should be held in an 
open space where general public could 
attend.

(2) The Constitution (Amendment) Bill. 1989 
(Amendment of article 118) by Shri Shantaram 
Naik providing tiiat the Rules of Procedure of 
both Houses of Parliament framed under ar
ticle 118 of the Constitution should be com
pletely uniform.

In the former case, the Committee felt that it would 
not serve any specific purpose as the President's ad
dress to both Houses of Parliament was already being 
given wkle publicity by the Radk>, T.V. and Newspapers, 
etc. Moreover it was not necessary to amend the Con
stitution to provide for the place of address, which 
could be arranged at any place decided by the 
Government.

In the latter case the Committee was of the view 
that the two Houses of Parliament were independent 
of each other as far as the power to make rules for 
regulating their business was concerned. It was the 
exclusive power of a House of Parliament to decide on 
the Rules of Procedure for conducting its business in a 
smooth manner. It would be difficult to have uniform 
rules particularly in view of special powers guaranteed 
to the Lok Sabha in certain matters, e.g. , financial 
business, introduction of Money Bills, right to move 
adjournment moticps T;otions of no-confidence in 
Council of Ministers, etc. If at any time, a member felt 
that certain rules in the Rules of Procedure of the 
House required change, he could suggest amend
ments to the existing rules for consideration of the 
Rules Committee.

The Committee also considered 406 Bills for clas- 
sificatton. Out of 406 BHIs, the Committee classified 
105 Bills in category 'A' according to their nature, urgen
cy and importance. From time to time requests for 
upgradatlon of Bills from category ‘B’ to category 'A' 
were received from the members. The Committee 
reconsidered the classification of 25 Bills and changed 
the original classification of 8 Bills.

The Committee also allotted time to 406 Bills 
and 97 Private Members' Resolutions. Generally 2 
hours were allotted by the Committee for discussion 
of BHIs/Resolutions in the House.

The interest evinced by Private Members In the 
matter of tabling Bills and Resolutions for discussion in 
the House has been commendable. The zeal and con
viction with which they pursued matters close to their 
hearts and the contribution that they made to the 
proceedings of the Eighth Lok Sabha will no doubt 
provide the beacon light to our parliamentarians for 
years to come.
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Joint Committee on Offices of Profit*

Origin
The concept of disqualifying tlie holder of an office 

of Profit under the Government for being chosen as. and 
for tjeing, a memljer of the Legislature originated from 
the need in democratic Governments to limit the control 
and influence of the Executive over the legislature by 
means of an undue proportion of office holders being 
members of the Legislature.

In ail democracies, including the United Kingdom 
and U.S.A., office holders under the Government, as a 
rule, are disqualified for being members of Legisla
tures. In India, this principle is embodied in articles 
102(1)(a) and 191(1 )(a) of the Constitution in regard 
to the Members of Parliament and State Legislatures 
respectively. Article 102(1 )(a) of the Constitution reads 
as under:

“ 102 (1) A person shall be disqualified for being
chosen as, and for being, a member of either 
House of Parliament-

(a) if he holds any office of profit under the 
Government of India or the Government of 
any State, or other than an office declared by 
Parliament, by law not to disqualify its 
holder.”

Parliament has passed a law, namely the Parlia
ment (Prevention of Disqualification) Act, 1959 laying 
down which offices would not disqualify holders thereof 
from the membership of Parliament. Briefly, this Act 
provides that if a member/director of a statutory or 
non-statutory body/company is not entitled to any 
remuneration other than the compensatory allowance, 
he would not incur disqualification for receiving those 
allowances. Under Section 2(a) of the said Act. "com
pensatory allowance" has been defined as any sum 
of money payable to the holder of an office by way of 
daily allowance (such allowance not exceeding the 
amount of daily allowance to which a Member of Par
liament is entitled under the Salary, Allowances and 
Pension of Members of Parliament Act. 1954). any 
conveyance allowance, house-rent allowance or 
travelling allowance for the purpose of enabling him

* Contributed by Committee Branch-ll, Lok Sabha Secretariat.

to recoup any expenditure incun’ed by him in per
forming the functions of that office”.

The expression “holds any ofBce of profit under 
the Government" occurring in Articles 102(1)(a) arxJ 
191(1) (a) has nowhere been defined precl^y. its 
scope has. therefore, to be gathered from the 
pronouncements on the subject made from time to 
time by Courts. Election Commission, etc.

As the position in this regard was not clear, upon 
representation from some members the then Speaker 
Shri G.V. Mavalanl<ar In consultation with the Chair
man, Rajya Sabha, appointed on 24 August 1954, a 
Committee on Offices of Profit under the Chairman
ship of Pandit Thakurdas Bhargava, M.P. to study 
various matters connected with disqualification of 
members and to make recommendatk>ns in order to 
enable Government to consider the lines along 
which a comprehensive leglslatbn could be brought 
before the House. This Committee known as Bhar
gava Committee, among other things, recommended 
that a standing Parliamentary Committee composed of 
Members of Parliament of both the Houses might 
be constituted to undertake the work of continuous 
scrutiny in respect of Offices of Profit.

Thus, a Partiamentary Joint Committee on Offtees of 
Profit was first constituted for the duration of the remaining 
period of Second Lok Sabha on a motton moved in Lok 
Sabha by Shri R.M. Hajamavis, Deputy Minister of Law, on 
August 1959. It was constituted again in 1962,1967, 
1971 and 1900 for the duration of the Thitd. Fourth, Fifth 
and Seventh Lok Sabha respectively. TWs Committee 
was, however, not constituted during the Sixth Lok 
Sabha. For the term of the Eighth Lok Sabha, the 
Committee was constituted on a motton moved and 
adopted by Lok Sabha on 2 April 1985 and concurred 
in by Rajya Sabha on 6 May 1989.

Scope and Functions
The functions of the Joint Committee on Offices of 

Profit are;-
(i) to examine the composition and character of 

all existing ‘committees’ and ail •committees'
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that may hereafter be constituted, member
ship of which may disqualify a person for 
being chosen as, and for being a member of 
either House of Parliament under article 102 
of the Constitution;

(II) to recommend in relation to the
‘committees’ examined by it vyhat offices 
should disqualify and what offices should 
not disqualify;

(iii) to scrutinise from time to time the
Schedule to the Parliament (Prevention of 
Disqualification) Act, 1959, and to recom
mend any amendments in the said 
Schedule, whether by way of addition, om- 
misslon or otherwise.

The Committee also examines any queries relating 
to 'Offices of Profit’, received from Members of Parlia
ment. Ministries of Government of India, State Govern
ments or other Institutions and sends replies in 
appropriate cases.

Approach of the Committee
The Joint Committee on Offices of Profit has been 

following the undermentioned criteria for determining 
whether an office ought or ought not to disqualify the 
holder thereof for being chosen as, and for being a 
Member of Partiament-

(i) Whether Govemment exercises control over 
the appointment to and removal from the 
office and over the performance and func
tions of the office;

(ii) Whether the holder draws any remuneration 
other than the ‘compensatory allowance' as 
defined in Section 2(a) of the Parliament 
(Prevention of Disqualification) Act, 1959;

(iii) Whether the body in which an office is 
held, exercises executive, legislative or judi
cial powers or confers powers of disbur
sement of funds, allotment of iands, issue 
of licences, etc., or gives powers of appoint
ment, grant of scholarships, etc; and

(iv) Whether the body in which arj office Is held 
enables the holder to wield influence or 
power by way of patronage.

Achievements
During the Eighth Lol< Sabha, the Committee 

scrutinised particulars of about one thousand bodies 
and examined in detail the composition and character 
of 254 ‘Committees/bodies' for determining whether the 
memlsership/directorship thereof ought to disqualify the

holder for being chosen as and for being a member of 
Parliament. The Committee presented nine reports to 
Parliament. Some of the important recommendatbns of 
the Committee are given beiow:

(i) Non-official Chairmen or Directors in Limited 
Companies set up under Companies Act, 
1956, have not been exempted from dis
qualification as the Boards of Limited Com
panies run on commercial lines and exercise 
executive and financial powers on behalf of 
the Companies;

(ii) The Committee have reiterated their earlier 
recommendation made in the Ninth Report 
(Seventh Lol< Sabha) presented on 27 April, 
1984 emphasising the need for evolving 
uniform principles in regard to disqualifica
tion for membership under Articles 102(1 )(a) 
and 191(1) (a) of the Constitution of India 
for which the only feasible method could 
be to amend the Constitution and mai<e it 
obligatory for the State Legislatures to be 
guided by such principles as Parliament 
may by law provide in regard to the 
matter;

(iii) The Committee have recommended that the 
Parliament (Prevention of Disqualification) Act. 
1959 should t>e amended so as to allow 
Members of Parliament being associated 
with various Committees appointed by the 
Union and the State Governments, if the 
membership of such Committees would be 
of help to- M.Ps. in discliarging their duties 
towards their constituencies/States more ef
fectively;
In this context the Committee have observed 
that if Mi-As are allowed to associate with 
such Committees appointed by the State 
Governments, MPs should not be debarred 
on account of existing provisions under the 
Act of 1959. The Committee have, therefore, 
once again urged upon the Ministry of 
Law and Justice to tai<e necessary steps 
for bringing legislation to evolve uniform 
principles in regard to disqualification for 
holding office of profit in the light of the 
recommendations made in various Reports 
of the Committee;

(iv) Shrimati Renul<a Chowdhury, M.P. (RS) 
wanted to know whether holding of the 
membership of the Municipal Corporation. 
Hyderabad constituted an office of profit 
under the Government. The Committee
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recommended that although the functions of 
the Corporation included Inter alia the 
powers of allotment of lands, disbursement 
of approved funds, issue of licences, powers 
of appointment to certain posts etc. yet 
Shrlmatl Renuka Chowdhury, M.P. would not 
t>e holding any office under the Government 
in view of the following facts;

(a) Municipal councillor is elected by the 
citizens and election Is final and does not 
require the approval or concurrence of the 
Government:

(b) There is no provision in the Hyderabad 
Municipal Corporation Act under which 
Government could remove an elected 
Member of the Corporation; and

(c) The conveyance allowance of Rs. 250/- 
p.m.is not paid by the Government but is 
paid from out of the revenue of the Cor
poration.

(v) On a reference received from the Govern
ment of Uttar Pradesh, regarding the 
proposed nomination of Shri K. J. Abbasi, 
M.P. as Director/Chairman of UP Waqf Viicas 
Nigam Ltd., the Committee recommended 
that as the Corporation exercised executive 
and financial powers, the Member of Parlia
ment should not be allowed to k>e associated 
with that body;

(vi) The Committee agreed to the proposal of 
the Government of Rajasthan for nomination 
of two MPs (Shri Shanti Dhariwal and Prof. 
Nirmala Kumari Shai<tawat) to the Chamt)al 
Irrigated Area Development Authority as the 
functions of that body were advisory in 
nature and no remuneration was paid to 
the members of the said Development 
Authority;

(vil) The Committee considered a query from 
Prof. (Smt.) Chandra Bhanu Devi, M.P. as 
to whether a Member of Parliament would 
incur disqualification by continuing simul
taneously as a lecturer of a Co-operative 
Evening College and recommended that 
an M.P. will not be holding an ‘office of profit 
under the Government’ by continuing as a 
lecturer of a non government College as the 
Vice-Chancellor/Senate is the competent 
authority to appoint and remove a lec
turer and the government has nothing to 
do with it;

(vlii) While considering the case of Prof. N.C. 
Parashar, MP who had been nominated as 
member of the General Council and Execu
tive Board of the Sahitya Akademi, the Com
mittee observed that the criteria laM down by 
the Committee in the past for judging 
whether an office constituted an office of 
profit, though sound and relevant, had been 
applied in a very mechanical manner so 
much so that even the membership of a small 
village library, which couid be considered to 
be exercising executive and financial 
powers, was held to be an office of profit. The 
Committee also pointed out that in the 
present context. Members of Parliament had 
to be increasingly involved in the implemen
tation of various socio-economic develop
ment schemes and hence the criteria of 
executive and financial powers exercised by 
a body or Committee should be Interpreted 
in such a way that Members of Parliament are 
not deprived of the membership of such 
bodies purely on technical considerations. 
The Committee felt that when judged in the 
light of the above criteria, ordinary member
ship of txxjies like Sahitya Akademi and such 
other bodies concerned with cultural and 
literary activities should not be subjected to 
disqualificatton. The Committee accordingly 
recommended that as Prof. N.C. Parashar 
was not an officer of the Akademi who exer
cised executive and financial powers, but 
was only a member of the General Coun
cil/Executive Board his association with the 
Sahitya Akademi should not be considered 
as holding an office of profit in terms of Article 
102(1) of the Constitution:

(ix) The Committee have recommended that all 
the Ministries of the Government of India and 
the State Governments should take prior ap
proval of the Speaker, Lok Sabha or the 
Chairman, Rajya Sabha before nominating 
any Member of Parliament to any Govern
ment Committee, unless the Act under which 
such Committee had been set up provided 
for appointment of an M.P. or where Mem
bers of Parliament were saved from incurring 
disqualification by the provisions in the 
relevant Acts as was the case with the Rubt»er 
Board, Coffee Board. Tea Board, etc:

(x) Dealing with the case of Members of Parlia
ment associated with Gandhi Smriti and Dar- 
shan Samiti, the Committee have observed
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that as no remuneration or allowances were 
payat)le to the non-official menfibers and the 
functions of the Samiti were prinnarily to carry 
out activities for the promotion of Mahatma 
Gandhi’s ideals the non-official members of 
the GandN Smriti and Darshan Samiti 
should t>e exempted from disqualification for 
t)eing chosen as or for being a Member of 
Parliament:

in the case of Karma Tenzing Topden, Mem
ber of Rajya Sabha, whose nomination as 
Tourism Adviser to the Government of Sik
kim, had been proposed, the Committee felt 
that the facilities being offered to Shri Topden 
would give him a status and prestige which 
was not ordinarily enjoyed by a Member of 
Parliament. As Adviser Tourism, he woukJ 
be performing various functions on tiehalf 
of the State Government and the office 
would be directly under the control of the 
State Government. The Committee further 
observed that ethically also it would not be 
desirable that Shri Topden, who was holding

the post as an IAS Officer, should be allowed 
to hold the same post as an M.P. even though 
in an honorary capacity. The Committee, 
therefore, recommended that Shri Topden 
should not be allowed to accept the post of 
Tourism Adviser under the Government of 
Sikkim;

(xii) in the case of Shri Syed Sibte Razi, M.P. 
who had been nominated as Vice-Chairman 
of the State Level Advisory Committee 
on institutional Finance, Uttar Pradesh, 
the Committee observed that since the 
functions of the said Committee were to 
discuss and sort out problems in the 
availability of funds through institutional 
finance resources, it was a purely 
advisory body. The Committee accord
ingly recommended that the association 
of Shri Razi with the Advisory Committee 
on Institutional Finance, U.P. should not 
be considered as holding of an office of 
profit in terms of article 102(1)(a) of the 
Constitution.
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The Indian Hansard*

In a country like India with a vibrant democracy, par
liamentary debates play a very crucial role and are 
watched with keen Interest by the people, who are 
politically conscious. The Reporters’ Branch is 
entrusted with the responsibility of producing the 
Indian Hansard, i.e.. the Official Report of the 
proceedings of Lok Sabha. "Lok Sabha Debates", 
as they are called, are cyclostyled in the first instance 
and issued dally In two parts. Part I containing Ques
tions and Answers and Part ii containing proceedings 
other than Questions and Answers. The recording of 
the proceedings is done by a team of Reporters wlio 
are experts in their profession, selected after a stiff 
competitive examination in high speed shorthand. Ttie 
team, at present consisting of 22 English and 12 Hindi 
Reporters, is headed by the Chief Parliamentary 
Reporter who is assisted by two Senior Parliamentary 
Reporters. The Reporters record the proceedings in 
relays or "turns", as they are technically called, of five 
minutes each. Before the commencement of the sit
ting of the House each day, two duty Rosters are 
prepared, one for English Reporters and the other for 
Hindi Reporters showing the initials of each 
Reporter and the time at which he/she has to be 
present at the Table of the House to record the 
proceedings.

Under article 120 of the Constitution, the business 
of the House is conducted in English or Hindi. There
fore, at any given point of time one Hindi and one English 
Reporter are simultaneously on duty because the 
proceedings may switch over from English to Hindi or 
vice-versa any moment. For example, a question may 
be put in Hindi and the answer may be given in English. 
It is also not uncommon for a Member to switch over 
from English to Hindi or vice-versa in the midst of his 
speech. At the end of their turns, the concerned 
English and Hindi Reporters sit together and dovetail 
their respective portions. The Proceedings are also 
taperecorded and in case of doubt, the Reporters 
check their portions with the tape to ensure accuracy. 
After clearing their doubts, the Reporters straightway 
type the proceedings on stencils which are handed

' Contributed by Reporters' Branch, Lok Sabha Secretariat.

over to the Chief Parliamentary Reporter or one of the 
two Supervisory Senior Parliamentary Reporters for 
editing.

All the speeches delivered In English are simul
taneously Interpreted into Hindi and vice-versa. A 
Member who cannot express himself adequately in 
English or Hindi may speak in any of the languages 
mentioned in the Eighth Schedule of the Constitution. 
There are anangements for simultaneous Interpretation 
into English and Hindi of the speeches delivered in 
Assamese, Bengali, Gujarati, Kannada, Maiayalam, 
Marathi, Oriya, Punjabi, Sanskrit. Tamil. Telugu or Urdu. 
After the speech is over, the Interpreter prepares from 
the tape a translation of the speech In English or Hindi 
and this translation is included in the Official Report, with 
a footnote giving the name of the language in which the 
speech was actually delivered in the House, in case a 
Member wants to speak in a language (other than the 
languages mentioned above) for which interpretation 
facility is not available, he/she has to supply to the 
Secretariat in advance, an authentk: English or Hindi 
translatbn of the speech he/she proposes to deliver 
and this authentteated translation Is Included in the 
proceedings. If the Member does not supply an 
authenticated translation, merely the fact that he/she 
spoke In such and such language, is mentioned in the 
proceedings without the text of the speech.

The proceedings as typed by the Reporters are 
checked and edited by the Chief Parliamentary Reporter 
with the assistance of two Senior Parliamentary 
Reporters. At this stage, the various procedural require
ments about the moving and disposal of amendments 
to the various clauses in a Bill, the headings for different 
items of business taken up for discussion etc.. are 
taken care of. After arranging the stencils in the proper 
order, they are serially numbered and the Contents Page 
is prepared. The stencllsare despatched tothe Distribu
tion Branch during the course of the day in batches for 
cyclostyling. The last batch of stencils along with the 
Contents Page is sent within about three hours of the 
rising of the House. The Distribution Branch prepares 
complete sets of the cyclostyled debates relating to 
Part I and Part II separately and copies are sent to the 
Ministries of the Government of India. A few copies are 
placed In the Parliament Library for use by Members.
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Two copies of the speech deTivered by each Member 
are sent to his/her residence early next morning for 
confirmation and correction of Inaccuracies, if any, with 
the request that one copy after correction nfiay be 
returned to the Secretariat by 1500 hrs on the next 
wori<ing day. Only minor corrections in respect of 
grammatical errors, mistakes In quotations, figures, 
names, etc., are permissible. Members are not per
mitted to improve the literary form or alter the substance 
of their speeches. The corrected speeches are sent to 
the Editorial Branch. After the receipt of all the corrected 
speeches relating to a particular day, the Editorial 
Branch prepares the manuscript of the proceedings 
complete In all respects and sends It to the printers 
for printing.

The Parliament is supreme and there is no restric
tion on the subjects that it can discuss. Therefore, in 
addition to possessing a high speed in shorthand, it Is 
necessary for the Reporters to have good general 
knowledge and to keep abreast of current affairs not only 
in India but also in other countries. A good command 
over the language, English or Hindi as the case may be, 
is also necessary so that the transcripts are free from 
errors of grammar and idiom. Accuracy and speed are 
the watchwords of the Reporters in their day-to-day

work. The longest sitting of the Eighth Lok Sabha was 
on 5 May,1986 from 1100 hrs till 0248 hrs on the next 
day, i.e., for a total duration of 14 hrs and 48 minutes 
continuously, which is almost two and a half times the 
duration of a normal sitting for a day. This marathon 
sitting was held to pass the Muslim Women(Protection 
of Rights on Divorce) Bill.

The Eighth Lok Sabha held sittings on 463 
days, for a total duratk>n of 3086 hours and 55 
minutes. There were in ail 346 cases of expunctions/ 
non-recording of remarks of an unparliamentary or 
aliegatory nature. The cyclostyled debates of the 
Eighth Lok Sabha covered a total of more than 2.4 
lakh pages.

In addition to reporting the proceedings of Lok 
Sabha. the Reporters* Branch is also entrusted with 
the responsibility of reporting the proceedings of Par
liamentary Committees. Seminars, Conferences etc.. 
organised by the Bureau of Parliamentary Studies and 
Training, Indian Parliamentary Group and the India 
Branch of the Commonwealth Parliamentary Associa
tion. The total duration of reporting of such meetings 
during the period of Eighth Lok Sabha was 2626 hours 
and the typed proceedings of the meetings covered 
more than 77000 pages.



20
Simultaneous Interpretation in Lok Sabha*

The Simultaneous Interpretation Service of Lok Sabha 
hias completed a quarter century in September, 1989. It 
was introduced in the same month In 1964, on the first 
day of the 9th Session of 3rd Lok Sabha to be exact. The 
introduction of this service signifies an important 
landmark in the history of Lok Sabha as it has enabled 
the members belonging to different linguistic groups to 
effectively communicate with each other in the House. 
The idea of simultaneous interpretation of the proceed
ings of the House was mooted to fulfil a longfelt need of 
the Members who were not bilingual and who could not 
follow much of the proceedings which were carried out 
largely in English or Hindi. It has enabled the members 
to understand each other fully and ensured their mean
ingful participation in the debates.

Simultaneous interpretation from Indian languages 
into English or vice versa is a very difficult job as there are 
basic differences between English and the Indian lan
guages in respect of syntax, idiom, expressions and so 
on. The difficulty caused by this structural divergence of 
languages gets aggravated when a member of Parlia
ment speaks very fast or uses purely local imageries and 
idioms. An Interpreter has not merely to translate, but has 
to convey the same flavour which the original speech has. 
Indian languages have a vast reservoir of very powerful 
local idioms and expressions which defy instant transla
tion into English. Yet, the Interpreter is called upon to do 
so as otherwise the listener would miss much of the 
impact of the original speech, and interpretation would 
become a lifeless exercise.

There has been widespread appreciation by mem
bers of interpretation done in the Lok Sabha. As a matter 
of fact the initial reaction to the proposal for simultaneous 
interpretation of proceedings In the House was one of 
scepticism as It was generally believed that it was not a 
wor1<able proposition. Pandit Jawahar Lai Nehru, in 
whose period the proposal was first nwoted, himself had 
reseo/ations about the workabNity of simultaneous inter
pretation and he is reported to have said that if ever It 
became possible it woukj be a great achievement. It 
became a reality during his life-time itself.

The Interpreters of Lok Sabha have proved that this 
extremely challenging job can be done with great finesse.

* Contributed by Interpreters Branch, Lok Sabha Secretariat.

This is bome out by the laudatory comments made by 
Parlianfientarians of all hues and others. While speaking 
In a seminar on the woi1<lng of the Lok Sabha Secretariat, 
Shri Indrajit Gupta, a senior Member of the House, said, 
"When I first came to the House, and for some time 
aftenwards, there were an’angenrients for simultaneous 
translation of nfiembers' speecfies into only Hindi and 
English. That is radically changed now, in keeping with 
the multi-lingual character of our vast country. The trans
lators are excellent."

Speaking on the same occasnn, Shri S.L Shakdher, 
the former Secretary - General, said. "In order to en
courage our staff, Shri Kaul made a system that for new 
work, people from the existing staff woukj only be taken. 
When simultaneous interpretation was first introduced in 
the Lok Sabha, he said that instead of taking people from 
outside, we should first see whether we have people of 
calibre in the Secretariat. For one year, we trained our 
own people who had shown interest in the job and had 
volunteered and they did the job in the finest way possible. 
It might not have been such a success if outsiders were 
brought.”

Needless to say, such complimentary remarks made 
by members have boosted the morale of the interpreters 
and inspired them to reach greater heights.

Simultaneous interpretation is continuously done in 
English and Hindi in the Lok Sabha. When the system was 
introduced for the first time in 1964, it was confined to 
these two languages only. Many years later this facility 
was extended to more and more !ndian languages. 
Today, simultaneous interpretation facility exists In as 
many as eight languages, namely, Assamese, Bengali, 
Kannada, Malayaiam, Marathi, Oriya, Tamil and Telugu. 
Besides, if any member wants to speak in Urdu or Punjabi 
or Sanskrit, arrangement is nfiade for simultaneous inter- 
pretatkjn of such speeches into English and Hindi. Simul
taneous I nterpretation from either of these languages into 
En^ish or Hindi is done at present by the existing Inter
preters who have knowledge of these languages. A 
noteworthy point about the interpretation in regional 
languages is that after interpretation in the House, a 
verbatim translation of the speech is prepared by the 
concerned Interpreter and the same is included in the 
day’s debates. Thus an Interpreter in a regional language 
has to interpret the speech in the House as well as
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translate it later for inclusion in the debates. The Inter
preter wBi take atleast 3 hrs. to prepare verbatim transla
tion of a speech of ten minutes duration, which means 18 
minutes for one minute of speech. Thus, although the 
number of speeches in regional languages may be far less 
than those in Hindi or English, the Interpreters in rsgtonal 
languages have to put in many more hours of worl< than 
what is generally believed.

The I nterpeters of Lok Sabha have displayed their skill 
not only in interpretation, but also in other intellectual 
exercises like lexicography, research etc. The Inter
preters have been lending a helping hand to the LARRDIS 
by doing research work for the preparatk>n of brochures 
on various important topics as and when called upon to 
do so. A glossary of idioms and phrases (En^ish-Hindi) 
prepared by them was acclaimed by the press and has 
become such a popular publicatton that the second edi
tion has almost been sold out. Another glossary (Hindi- 
English) of idioms and phrases is under preparation. 
Another important and voluminous work undertaken by 
the Interpreters is the Dictionary of Constituttonal and 
Parliamentary Terms. When completed, this will be a 
unique dictionary in the sense that it would give in brief a 
comparative study of the procedures and practices 
followed in Indian Parliament and the British and other 
Commonwealth Parliaments. The work calls for lot of 
effort including study of authoritative books on various 
Parliaments as well as Constitutional law.

Over the years, the work of Parliamentary Commit
tees has increased manifold and it has naturally increased 
the work-load of the Interpreters. Simultaneous inter
pretation is done in almost all the Parliamentary Commit
tees when the meetings are held in Delhi. Interpretation is 
also provided during the visits of foreign dignitaries and 
parliamentary delegations as well as seminars organised 
by BPST. There Is a standing instruction from the Prime 
Minister that simultaneous interpretation should be 
provided in all meetings of the Consultative Committees 
attached to various Ministries, meetings of the Ministers 
from various States, meetings of the National Develop
ment Council etc. This practice was started by the late 
Prime Minister, Smt. Indira Gandhi. Sometimes, the ser
vices of the Interpreters of Lok Sabha are requisitioned for 
important International Conferences. One such Con
ference was held last year on Ramayana in which 
delegates from different parts of the world recorded their 
apprecation of the excellent interpretation services 
provided by the Interpreters of Lok Sabha. Indira Gandhi 
Award Function, 7th Congress of Afro-Asian Peoples’

Solidarity Organisation and Conference regarding 
"Towards Nuclear Weapon-Free and Non-violent World ” 
were some of the other International Conferences covered 
by our Interpreters.

The excellence in the performance of Interpreters of 
Lok Sabha is in no small measure due to the constant 
practice which they do to keep themselves in trim. During 
every inter-session period, a whole day schedule is drawn 
up for undertaking rigorous practice in interpretation in a 
room specially equipped for this purpose. Apart from 
interpretation, the practice Includes exercises in speech 
nnaking, group discussions on contemporary issues etc. 
An Interpreter is described as a nrK>ving encyclopaedia. 
He has to have basic knowledge about almost every 
subject and he can acquire it only by incessant reading. 
In the daily schedule of practice, some time is set apart 
for reading newspapers, periodicals and books on various 
subjects.

An I nterpreter's task is unenviable in as much as there 
Is a natural tendency to put the blame on the Interpreter 
for any misunderstanding that may be caused by the use 
of a particular expression by a member. The members 
may feel free to use strong expressions which may be 
unparliamentary. In such a situation the Interpreter has 
no freedom to interpret them differently and that might 
well lead to misunderstandings or even unpleasant situa
tions. This is certainly a risk, but a part of his job and hence 
an acceptable risk. Every Member has his own style of 
expressionand level of perception. An Interpreter has to 
act as his alter ego and faithfully convey his feelings and 
ideas without sacrificing the special quality of his expres
sions. For this purpose, an Interpreter has to master the 
style of each Member and has to familiarise himself with 
his thought processes and background.

A quarter century of its existence has lent an inner 
stability to the system of simultaneous interpretation and 
greater confidence to the Interpreters, this has enabled 
them to cope with the stresses and strains of their work. 
Interpretation, in a larger sense, is an essentia* tool used 
by man to understand and come closer to others. It is at 
once a product of civilization and a tool for expanding its 
horizons. In the context of the Indian Parliament, inter
pretation has been used to facilitate mutual understanding 
among our legislators. It has enabled them to make 
meaningful contributions to the deliberations in Parlia
ment and express the hopes and aspirations of the 
people they represent in this forum untrammelled by the 
constraints of an alien language which cripples their self
expression.
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Parliament Library, Reference, Research, Documentation 
and Information Service ( UVRRDIS)*

Introduction
A library for the exclusive use of members of tfie 

Central Legislative Assembly was set up in 1921. It 
continued to t>e a small Library meeting the limited 
requirements of members in those days. After India 
achieved Independence in 1947 and with the country 
becoming a Sovereign Democratic Republic in 1950, 
need was felt for expanding the Library to meet the 
growing needs of a larger legislature for the Union-The 
Parlielmer .̂ The year 1950 saw the setting up of a 
Research and Reference Branch in the then Parliament 
Secretariat. With the constitution of the two Houses of 
Parliament In 1952 after the First General Elections, the 
demands on the Parliament Library began to multiply as 
it was called upon to serve members of both the Houses. 
Early fifties, therefore, witnessed a major expansion in 
the Library’s collections and their re-ciassification ac
cording to the Dewey Decimal System and reorganisa
tion of the research and reference services. Over the 
years, the organisation grew into what is today known 
as Parliament Library and Reference, Research, 
Documentation and information Service (LARRDIS).

In order to be able to judge each issue on its merits 
and to articulate their views effectively in Parliament, 
members of Parliament need strictly factual, objective 
and unbiased Information. Such information it has been 
felt, can be provided only by an Independent body not 
under the control of the Government or any political 
party, but working exclusively for members and remain
ing in the service of Parliament. This, broadly speaking 
is the basic function performed by LARRDIS in our 
Parliament.

LARRDIS has not only to reckon with the problem 
of increasing the flow of good and useful information 
material into the Library, but, more importantly to un
dertake selective information managennent so as to 
ensure quk:k retrieval, at short notice. The approach 
of LARRDIS in retrieval, analysis, organisation and 
dissemination of information is thus specifically oriented 
in achieving Its distinct objective of supplying authentic,

* Contributad by Ftesearch and tntormation Division (LARRDIS), Lok
Sabha Secretariat.

essential and timely information to members. Working 
ur^ler the overall direction of Secretary-General, Lok 
Sabha, LARRDIS, headed by a Joint Secretary, is 
manned by experienced and professionally qualified 
staff at various levels.

LARRDIS has at present four functional Divisions, 
namely. Library Division. Reference and Press and 
Public Relations Division, Research and Information 
Division and Computer and Documentation Division.

I. Library Division
The Library Division comprises three Sections viz.

(I) Acqulsltk}n Section (ii) Processing Section, and (ill) 
Administration and Preservation Section, located on the 
second floor of Parliament House.

Parliament Library, the ttackbone of LARRDIS. is 
stocked with up-to-date encyclopaedias, year-books 
and other reference material, books on almost all dis
ciplines, periodicals and newspapers (national as well 
as foreign), governmental and non-govemmental 
reports, proceedings of foreign Parliaments, Union Par
liament and State Legislatures and International or
ganisations etc.

The present holdings of Parliament Library are 
about 8,75,000. The books have been arranged accord
ing to the Dewey Decimal System of Classification. A 
weekly Parliament Library Bulletin is brought out to keep 
memt)ers posted with the latest additions of txsoks and 
reports in the Parliament Library.

Parliament Library, at present receives 279 Indian 
and foreign newspapers and 866 periodicals in English 
and Indian languages.

issue of books and other publications to members 
is regulated by a set of Librnry Rules, framed on the 
recommendations of the Library Committee. The Library 
Committee is constituted every year by the Speaker of 
Lok Sabha to advise him on matters concerning the 
Library. The Committee consists of six members 
from Lok Sabha including the Deputy Speaker, and 
three members from Rajya Sabha, who are 
nominated by the Presiding Offk:ers of the respec
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tive Houses. The Deputy Speaker of the Lok 
Sabhais the ex-offlcto Chairman of the Committee. 
During the term of the Eighth Lok Sabha, a total of 
73,879 (tlH October 1989) publications were Issued 
from theUlxary.

Details of growth of Parliament Library during 
the period of Eighth Lx>k Sabha is reflected in the 
following Table.

TABLE I

S.
No.

ltdms 19B5 1966 1987 1988 1989 
(Upto Ootobar)

1. htowtpap^rs 277 277 278 279 279

2 , Journals and 
Ptriodicats

1078 1100 1079 1080 866

3. Books and 
Rsports

8523 9851 9799 9613 7132

4. Debatas and
Qazattas

2971 2417 2417 3725 4028

5. Publications
issuad

12985 14386 12624 22058 11826

A part from receiving and issuing of t>ooks and 
other publications, Parliament Library has ventured 
into other fiekis llkehokling exhibitions of books on 
various themes coinciding with Conferences, Sym
posia and pictorial exhibitkMis. During Eighth Lok 
Sabha, the detals of book exhibitions held are 
given in Table II.

TABLE II

1. 1985 - (Q ‘Nehru and his Legacy ;lncl«pend«noe and
Denoooracy' to nnark «>e 96lh Birth Anniver
sary of Pt. Jawaharlal Nehru, (ii) 'Partlament 
artd Commonwealth'.

2. 1066 - (I) ‘Parlianwnt and Commonwealth' at the
BghVi Conference of Commonwealth 
Speakers w d  Presiding Officers, (ii) 'Nehru 
and Parliament' to marit tie  22nd Death An
niversary of Nehru. (Ill) 'Parliament and State 
Legislatures.' (Iv) 'Nehru ar>d Parliament' to 
mark the 97th Birth Anniversary of Pt 
Jawaharlal Nehnj.

3. 1987 - 0 ) 'Qiimpses of Nehru'. (iQ;F%ile of Nehru in
the Freedom Struggle.'

4. 1986 • 0 )‘G.V.Mavlankar Centenary'and'Diamond
Jubilee of Lok SAha Secretariat.'

8. 1989 - 0 )'Dr ZaMr Hussain's gend Birth Anniversaiy
His Life and Wbrks.' (i) Books on and by 
Jawaharlal Nehru. (Ill) ‘Parliament and 
Conslitulion' at the Corrferenoe of PresM* 
ing Officets at Bhopal (Madhya Pradesh) in 
September, 1889.

If. Reference and Frees and Public Relations 
Division

Members’ Reference Service
Over the years. Members’ Reference Service has 

t)een found quite useful by members as it has been able 
to supply to them all the desired information In an easily 
digestible and readily usable form and within the time 
st^uiated by them. Memt)ers often need such informa
tion at a very short notice not only for debates scheduled 
to take place at a later date but also at times while the 
debates are actually going on in the two Houses of 
Parliament.

The services provkjed by the Members’ Reference 
Service fall broadly under the following categories:

(1) Supply of on-the-spot references to members 
from published documents;

(2) Collection and dissemination of latest 
infoHTiatlon, fectual data, statistics, etc. in 
response to Members' written reference 
requisitions;

(3) Preparation of reference notes;
(4) Preparation of bibliographical notes on impor

tant BHIs either pending or coming up before 
Parliament;

(5) Preparation of Background Notes, Fact 
sheets. Study Boxes and Information Bulletins 
on topical issues by anticipating Members’ 
reference needs; and

(6) Updating and printing of ad hoc publications 
issued by the Reference Service from time to 
time.

The scope of material to be collected in 
response to members’ references Is normally limited to 
subjects connected with the itnmediate business 
before the two Houses of Parliament. Members send 
written requisitions Indk^ating clearly and precisely 
the subjects and the specific points on which infor
mation is desired. They are also free to convey their 

'information requirements on telephone or personally 
to the Members’ Information Desk in the Parliament 
Library (Ground Floor). The requisitk>ns, wherever and 
whenever handed in, are promptly passed on to the 
Members’ Reference Service where the concerned of
ficer or the subject unit starts processing it. The desired 
infbrmatton is culled out from authentic sources, 
arranged and edited In the form of notes or tat)les, as 
the case may be, and passed on to the member who had 
asked for It. References on whtoh Informatton is readly 
available In published documents and which do not 
involve preparation of any detailed analysis or compla- 
tton are shown to members on-the-spot by the Library 
staff at the counter.



PARUAMENT UBRARY, REFERENCE. RESEARCH. DOCUMENTATION 95

Members’ Reference Service also prepares Fact 
Sheets, Bibliographical Notes, Backgroutxi Notes arxl 
Information Bulletins from time to time on important Blis 
and current affairs likely to be discussed in the two Houses 
All books, reports and other documents relevant to a 
particular BH or subject under discussion in Parliament are 
listed and placed in separate Study Boxes fa  reference 
and consultatton in Parliament Library by interested mem
bers at their convenience. The literature placed in these 
study boxes is not issued out till thedebateon the relevant 
BU or subject has concluded.

During the period of Eighth Lok Sabha, the 
Members’ Reference Service prepared 508 Reference 
Notes, 7 bibliographical series, 8 Fact Sheets, 8 In- 
formatton Bulletins, 9 Select Bibliographies, 21 Compila
tions, 16 Background Notes, 4 study boxes and 
brought out 7 ad hoc publicatkins. Background Notes 
covered subjects like Drought and its Impact on Indian 
Economy, Dimensions of Unemployment and 
Employment policy, Indian Railways, Pre-Budget Hikes 
In Administered Prices, Union-State Relations, Emerg
ing Inflationary Trends, Public Sector, Indo-Nepalese 
Relations, Agni-lntermediate Range Ballistte Missile 
and Jawahar Rozgar Yojana. Informatton Bulletins 
were prepared on Railway Budget, General Budget, 
Sarkaria Commission’s Report. First Report of Ninth 
Finance Commission, etc.

Some of the important and interesting subjects on 
which information was asked for were ‘Who called 
Gandhiji Mah«ma first’; Name of the person holding the 
rope of Indian flag for unfurling at Parliament House 
during mid-night session of Parliament (14-15 August, 
1947) at the time of transfer of power; Dialogue between 
Prime Minister Gladstone and Queen Victoria: Duties, 
powers and position of CAGs in foreign countries; ex
tracts from Mahabharata on democracy; expenditure 
per second on Parliament sessbn; exact time, date and 
place of Shri Rajiv Gandhi's birth; Prime Ministers' visit 
abroad during Parliament sessions since 1952; Car
toons that appeared in various newspapers on AIR
6 TV; Frauds and tricks in statistics; Civil List since 1945; 
Persons killed during Indo-Pak wars since 1948; Names 
and tenures of all Chief Ministers of Bihar, Gujarat and 
Maharashtra; and List of coastal Parliamentary Con
stituencies.

Time given for the disposal of references during the 
period of Eighth Lok Sabha indicates that 40 per cent 
references were required on the same day, 45 per cent 
within 2-3 days, 12 per cent within 4-7 days whereas only 
3 per cent of references were required after more than
7 days' interval.

The following Table gives a broad idea of the 
volume of references and time specified by memt>ers 
for collectbn and compilation of reference material 
during each year of Eighth Lok Sabha;

TABLE III

Disposal time 1985 1986 1987 1988 1989*

a) Referanoas requ- 1594 
Irad on tha sama day

1894 1446 1460 1340

b) Rafaranoas raq- 1827 
uirad within 2-3 days

2389 1860 2296 1754

c) Rafaranoas raqu- 311 
irad within 4-7 days

389 579 492 221

d) Rafaranoas raqu- 155 
Irad after mora 

than 7 days

195 248 223 71

Total 3887 4867 4133 4471 3386

•Upto Nov»mb«f 27,1989.

The popularity and usefulness of Members' Ref
erence Service can be gauged from the marked increase 
in the number of references received and handled since 
independence. As against 150 references handled In 
1950, the number rose to 425 in 1960 and 700 in 1970. 
The year 1977 witnessed a sudden increase in the 
numtor of references when it crossed the 1,000 mark 
for the first time and stood at 1,120. The total number 
of references handled by Members’ Reference Ser
vice from 1950 till November 27, 1989 comes to 
52,972.

References from Members flow during session as 
well as inter-sesston perkxds. Out of 20,744 references 
attended to during the period of Eighth Lok Sabha (upto 
November 27,1989), 15306 and 5438 references were 
received and disposed of during sesston and inter
session periods, respectively.

The references received and disposed of during 
the span of Eighth Lok Sabha, both during the 
sesston as well as inter-session periods, are as 
given in the Table IV below;

TABLE IV

Years During Session with 
percentage of total

During Inter-Session 
with percentage of 

total
Total

1985 3171 (81.58) 716 (18.42) 3887

1986 3656 (75.12) 1211 (24.88) 4867

1987 2891 (69.95) 1242 (2a05) 4133

1988 3217(71.95) 1254 (28.05) 4471

1989 2371 (70.02) 1015(29.98) 3386

Total 15306(73.91) 5438 (26.09) 20,744

Subject-¥/ise analysis of references received 
during the Eighth Lok Sabha is given in Table V.
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TABLE V TABLE VI

S. Subject 
No.

Years

1985 1986 1987 1988 1989

Total % Total % Total % Total % Total %

1. National 972
(Political and 
^ a l )  Affairs

2. Economic 190S
Affairs

3. Legal. 349
Constitutional 
and Parlia
mentary matters

4. Science. 583
Technology & 
Defence

5. International 78

25

49

9

15

Total 3887
100%

1703

2239

584

195

146

4867
100%

1736

1570

248

372

207

4133
100%

1788

1788

134

313

447 10

4771
100%

1361

1515

105

337

68

40

45

3

10

3386
100%

N ote: Riferences for the year 1989 have been taken into account
upto 27.1 i m

The Members’ Reference Service is also compiling, 
updating, revising and publishing regularly the following 
ad hoc publications which have been of immense refer
ence value:

(i) Parliament of India : A Souvenir, brought out at 
the end of the tenn or dissolution of each Lok 
Sabha.

(II) President's Rule in the States and Union Ter
ritories.

(ill) Council of Ministers since 1947: (Updated 
and revised edition was brought out in 
1985. The 1989 edition of the publication is 
under print).

A new publication Information Sen/ices in Legisla
tures, which contains details about Library. Research 
and Reference Services in Parliament and State 
Legislatures was brought out recently and has been 
found to be quite informative.

Press and Public Relations Wing
This Wing maintains liaison with the Press and 

various Government publicity organisations and com
munication media. It also handles all matters con
cerning the Press Gallery of Lok Sabha, including issue 
of Press Gallery passes, provision of facilities to Press 
correspondents covering the proceedings of Lok 
Sabha. dissemination of information to Press and 
general public on business transacted by Lok Sabha and 
allied matters.

Facilities provided to Indian and foreign Press 
Conrespondents ̂ during fourteenth Session of Eighth 
Lok Sabha Is given In Table VI.

s. No. Nos.

A. Preee QaHery oTthe Lok Sabha

1. Total numbar of Pr«M Comspondante admitted 320

2. PmM Corraspondentt raprtMnting Indian Newspapars 140

3. PivM CortMpondants raprsaanting Indian Naws agandaa 90

4. Press Correspondents representing Foreign Newspapers 60

5. Press Corresportdents representing Foreign Naws 30
agencies

6. Indian Newspapers and News agencies represented 120

7. Foreign Newspapers and News agencies representsd 60

8. Numt>er of seats in the Press Gallery 98

9. Number of seats allotted to specific newspapers
and news agencies

10. Combined arculation of Indian newspapers 
represented in the Press Gallery

B. Central Hall and Lobby of the Lok Sabha

1, Press Correspondents enjoying Central Hall facilities

2. Press Correspondents enjoying Lobby faciltties

60

67 lakhs 
(approx)

102
10

With a view to keeping the members informed 
about the latest news, national as welt as international, 
English and Hindi teleprinter machines have been in
stalled in the Parliament l-iouse. When Parliament is in 
session, important news items are displayed on 
notice/display boards outside the Parliament Library 
(Ground Floor). In addition to the teleprinter news, 
photographs, maps, charts, etc. relating to parliamen
tary activities are exhibited on these t>oards and other 
places in the Parliament House for the Information of 
members.

Closed Circuit Television (C.C.T.V.) System was 
installed in the Parliament House Complex in February 
1986. About 100 television monitors have been placed 
at various strategic spots to let members, officials and 
the public to have an idea, through visual strips, about 
the on-going business in the Lok Sabha and the Rajya 
Sabha at a given time. In the Central Hall of Parliament 
House, a large screen of Hotline Projection Television 
has been installed to display/information, for 10 seconds 
each, on business going on in Lok Sabha and Ra|ya 
Sabha.

The Press Gallery in Lok Sabha has seating ac
commodation for 98 correspondents, each seat having 
a loudspeaker nearby. Seats In the first two rows, 
provided with smalt writing desks, are alk>tted to 
speclfk: newspapers and news agencies in consult
ation with the Press Gallery Committee. Sixty-four 
headphones connected with the Simultaneous Inter
pretation System are also provided in the Press 
Gallery.
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In order to enable the Press Correspondents to 
follow the proceedings, necessary parliamentary papers 
and Bills as Introduced In the House, are provided to 
them. A copy of the daily agenda is also displayed on 
the Notice Boards outside Press Rooms and Press 
Gallery. Besides, a set of Debates of the various ses
sions reports of Parliamentary Committees. Papers laid 
on the Table. etc. Is maintained for their use. In addition, 
a small Press Library containing bool<s generally needed 
by Press Correspondents, has also been provided.

Three Press Rooms are provided for Correspon
dents or news agencies and leading newspapers to work 
and prepare their reports.

To help the correspondents In preparing their 
despatches on the reports presented to the House by 
various Parliamentary Committees, such as the Com
mittee on Estimates, the Committee on Public Undertak
ings. the Committee on Public Accounts, Press Releases 
are issued by the Lok Sabha Secretariat highlighting the 
salient points in the recommendations/observations 
contained in the reports. Press Releases are also issued 
regarding summoning and prorogation of the sessions 
of Lok Sabha. appointment of Parliamentary Commit
tees. Conferences, Seminars, Exhibitions and visits of 
Parliamentary delegations.

III. Research and Information Division
Research and information services for members of 

Parliament are provided by the Research and Informa
tion Division. Officers and staff in this Division are or
ganised in five self-contained specialised functional 
wings viz. (i) Political Affairs Wing; (ii) Educational, 
Scientific and Social Affairs Wing; (iii) Economic and 
Financial Affairs Wing; (iv) Legal and Constitutional Af
fairs Wing; and (v) Parliamentary Affairs Wing.

The aim of the Research and Information Division is 
to assess in advance the information needs of members 
of Parliament by identifying current developments, na
tional and international, relating to political, Parliamen
tary, legal, constitutional and socio-economic matters 
and to bring out background papers, brochures, infor
mation bulletins, fact-sheets, etc. thereon as also on 
important legislative measures and issues coming up 
before the two Houses of Parliament from time to titro. 
Such information material is based on factual data and 
up-to-date information gleaned from authentic publish
ed sources. These comprehensive studies and handy 
pamphlets are published or cyciostyled and made avail
able to interested members on demand.

The Research and Information Division, brought out 
several publications including books  ̂titled ‘Nehru and

1. S*e Annexure 'D' for the list of Books.
2. See Annexure ‘B’ for the 1st of Brochures.
3. See Annexure 'C  for the list of MooofltBphs.

Parliament’, ‘Dada Saheb Mavalankar • Father of Lok 
Sabha’, and ‘Polittoai Everts Annual 1987 and 1988'. 
The Division was also entrusted with the job of revising 
and updating several important publications like the 
well-known treatise 'Practice and Procedure of 
Parliament'.. The revised edition of this monumental 
workwii hereafter be published as an offtoial publica- 
tton of the Lok Sabha Secretariat, under the title “Kaul, 
Shakdher and Kashyap's Practice and Procedure of 
Parliament” . Its 4th revised edition is under print. A 
revised edition of ‘Parliaments of the ComrrKjnwealth', 
which had been brought out on the occasion of 
Eighth Conference of Commonwealth Speakers and 
Presiding Officer held in New Delhi in 1986. was also 
published, making the coverage of Commonwealth 
Parliaments more comprehensive.

Forty brochures^ including twelve National Policy 
Studies including ‘National Agricultural Policy’, ‘National 
Energy Policy’, ‘National Electronic Policy', ‘National 
industrial Policy’, ‘National Textile Policy’, 'Foreign 
Policy of India’, and 'Tourism Policy of Government of 
India' were also published. Brochures on important 
national issues included those on 'Drug Menace', 
‘Labour and Labour Wdfare’, ‘Transport in India’, ‘Lok 
Pal', 'National Nuclear Energy Programme', ‘Welfare of 
Scheduled Castes and Scheduled Tribes', etc. 
Brochures on important intemattonal subjects like 
‘South Afrk:a and Apartheid', ‘Namibian Ouestton', 
‘Indian Ocean as a Zone of Peace', ‘Non-aligned 
Movement’, ‘Disarmament and Development’, ‘World 
Environment', and ‘SAARC were also brought out.

A number of other publications on parliamentary 
and constitutional subjects like ‘Legislative Councils in 
the States-their Creation and Abolition', ‘Broadcasting 
and Telecasting of Parliamentary Proceedings','Ques
tion Hour in Lok Sabha’, ‘Members of Lok Sabha 
1952-84: A study of their Socio-Economic Background’, 
‘Parliamentary Committees’, ‘Presklential Elections : 
Law, Practice and Procedure (1952-1987)’, Presklential 
Ordinances (1950-1984)’, and ‘Electing the PresMent'. 
were brought out. A series of monographs  ̂on various 
important parliamentary and procedural matters have 
also been published.

Apart from issuing information quickies for mem
bers of Parliament for use in their day-to-day par
liamentary activities. Research and Information Division 
also prepared a large number of Briefs and Back
ground Notes for several parliamentary delegations 
which went abroad on good-will visits and for participat
ing in international parliamentary conferences held 
under the auspk;es of the Inter-parliamentary Union 
and the Commonwealth Parliamentary Association.

Research and information Division prepared Back
ground Notes for use at the Seminars and Symposia 
held on the occasion of the annual Presiding Offteers'
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Conferences and also those organised by the Indian 
Parliamentary Group and the Bureau of Parliamentary 
Studies and Training, in which members of Parliament 
and State Liagislaturestook part. Some of the Important 
subjects on which such Background Notes were 
prepared during the period under review, included 
those on ‘Legislators: Their Duties, Conduct and 
Besponsibiltties’, ‘Parliamentary Devices to Ensure Im
plementation of Government Assurances’. ‘Role of 
Members of Partlament in Contemporary Society', ‘Role 
of Legislators In National Integration', ‘Parliament and 
the Press in Democratic Society', ‘Budget Committees 
in Parliament and State Legislatures' and ‘Erosion of the 
Parliamentary System in India’. DetaHed Background 
Notes were also brought out on ‘Union-State Relations: 
Recent Developments’ and ‘Panchayati Raj Institutions 
in India'.

With a view to provkJe a continuous feedback of 
information to members of Parliament and others inter
ested in parliamentary studies, the Research and Infor
mation Division brings out a number of periodicals both 
in English and Hindi. These are:

0) The Journal of Parliamentary Information 
(Quarterly), containing practice and problem - 
oriented articles on constitutional, legal and 
parliamentary topics from Members of Parlia
ment and other experts in the field. It also 
serves as an authentic recorder of develop
ments in practice and procedure in Indian and 
foreign legislatures and important parliamen
tary events and activities in India and abroad;

(ii) The Digest of Central Acts (Quarterly), con
taining synopses of all Bills passed by Parlia
ment and assented to by the President;

(iii) The Digest of Legislative and Constitutional 
Cases (Quarterly), containing abstracts of 
Judgements of the Supreme Court and High 
Courts involving interpretation of the 
provisions of the Constitution In important 
legislative and other cases;

(iv) Abstracts of Books, Reports and Articles 
(Quarterly), containing abstracts of important 
books received in Parliament Library and ar
ticles appearing in Journals,and leading 
newspapers, synopses of important Indian 
and Foreign (official) reports, including those 
from the UN;

(v) Diary of Political Events (Monthly), a chrono
logy of important national and international 
political developments with important news 
summaries linked to the related Items in earlier 
issues by previous references and cross refer
ences; and

(vi) Public Undertakings : Digest of News and 
Views (Monthly), containing abstracts of Im
portant news Items and comments about the 
performances of various public sector under
takings appearing in dally newspapers and 
perlodtoals. Number of issues of various pe- 
riodk»ls both in English and Hindi, brought 
out during this period are listed In Annexure 
‘A’.

A new periodical ‘IPG Newsletter' (Quarterly), both 
in English and Hindi, has been started since AprH, 1986. 
It keeps members informed of the varbus parliamentary 
events and activities of the Indian Parliamentary Group, 
like exchange of Parliamentary Delegations, IPU and 
CPA Conferences, Meetings, Seminars, Symposia, etc. 
During the period under review, more than a dozen 
issues of this Newsletter have appeared.

All the above-mentioned periodicals have been 
registered with the Registrar of Newspapers.

IV. Computer and Documentation Division

Computerised Information Service
To keep pace with the advances in information 

technology. Parliament Library Information System 
(PARLIS) made a beginning in the field of Com
puterised Information Service with the estab- 
iishmerrt of the Computer Centre in 1987. It was 
felt that since members need instant and up-to-date 
informatton on a wide range of activities and as 
such, apart from the conventional sources of pub
lished literature, recourse to latest information tech
nology had become .absolutely essential for recording, 
manipulating and retrieving the relevant Informa
tion.

PARUS database is designed to cater to instant 
reference needs of Members of Parliament, Qffk^rs of 
Pailiament and research and reference personnel. The 
infonnatk)n stored in the Computers and data available 
for online retrieval, as in September, 1989, Inter alia, 
related to sut̂ ect index references to :

(i) Selected Questions and Answers (Lok 
Sabhaand Rajya Sabha) with abstracts, 
from 1985;

(ii) Debates (Lok Sabha and Rajya Sabha) from 
1985;

(iii) Government and Private Members' Blls 
from 1985;

(iv) Dates of discussktns in the Constituent 
Assembly of India regarding articles and 
schedules of the Constitution of India;

(v) Bio-data profiles of Members of Eighth Lx>k 
Sabha;
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(vi) Bio-data profiles of Members of Rajya Sabha, 
based on information contained in the Rajya 
Sabha Who’s Who 1986.

(vll) Socio-Economic baclcground data In respect 
of members of L î< Sabha from 1 st Lol( Sabha;

(viii) Time taken on various Icinds of business In Lok 
Sabha from March. 1977;

(Ix) Presidential Elections from 1952;
(x) Vice-Presidential elections from 1952;
0(i) Statistical Tables on different areas of 

economy;
(xii) Parliamentary Documentation from January. 

1986; Parliament Library's Serials Control; 
and

(xiii) Microfilms.

Popularity of the Computerised Infonnation Ser
vices has shown increasing trend as indicated in the 
details of references attended to in PARLIS during Eighth 
Lok Sabha in Tat>le Vll below;

TABLE VII

Year No. of References attended to

1985 202

1986 308

1987 512

1988 526

1989 (up to November 27) 641

Expansion of the computerisation activities of PAR
LIS is envisaged in the near future to cover the following 
areas;

(a) Parliamentary activities like Papers Laid on 
the Table, Decisions and Observations from 
the Chair, Parliamentary Committees, etc.;

(b) Other Library functions including catalogues;
(c) Rare Collections of Parliamentary Museum 

& Archives:
(d) Documents of Hall of National Achievements;
(e) Personal profiles of Members of Parliament 

from 1952 onwards; and
(f) Pay rolls of Members of Parliament.
In addition to above, the data relating to some 

parliamentary activities and contained in the database 
of PARLIS are now accessible to State Legislatures for 
their optimal use as and when required through linkage 
of their Computer NEC S-1000 of NIC through NICNET.

A beginning In this direction has already been 
made by the linkage of the Computer Certre of 
Madhya Pradesh L^islative Assembly with PARUS 
database.

Microfilming Service
Micrographics is now indispensable part of infor

mation technology for better management of library 
and information centres. In order to utilise the existing 
space In the Parliament Library and also for preservation 
and future usage, the Microfilming Unit was set up In 
1987, equipped with the latest avalable models of 
microfilming equipments. The Unit provides fadtitlM 
for Computer-assisted retrieval of information from the 
microfilms.

Number of documents microfilmed till October, 
1989 are given in Table VIII below:

TABLE VIII

Year Number of Documents Microflmtd

1988 (fronnjune) 1,43,371
1989 (upto October) 1.49,815

Total 2,93,186

Documentation Service
The Service is mainly responsible for locating, col

lecting and subject-classifying/cataloguing all records 
such as books, reports, periodicals, press clippings and 
documents of all other kinds received and maintained In 
the Library and then abstracting/making available the 
relevant material for the use of members of Parliament 
in their day-to-day parliamentary work. The documen
tation work done in the Service Is brought out In the 
form of periodical publlcations/documentatk>n lists. 
Documentatbn cards are also prepared on all impor
tant subjects and filed In card catalogue cabinets and 
f ^  in the computer as well.

In order to keep members ^formed of the 
current toprcal issues in vartous flekis. Documenta
tion Section brings out a fortnightly periodical. 
Parliamentary Documentation. For this purpose, 
books, reports, newspapers, periodk;ais and other 
documents, received in the Library, during a 
fortnight, are carefully scanned and useful material 
that sliouki be brought to the notice of members 
noted down, suitably annotated and listed sub- 
jectwlse. All this data is then published In this 
periodical for reference by members. Documentatk>n 
Lists on specific subjects selected on an ad hoc 
basis and also on Important subjects coming up 

for discussion In t>oth the Houses and/or of Interest 
to memt)ers are complied and brought out as 
and when required.
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Reprography Service
Reprographic is an integral part of information 

teclinology for providing Information services. The 
most widely used method of reprography in the 
modem libraries and for information retrieval is 
xeroxing.

The Reprographic Service of LARRDIS caters to 
the urgent officiai xeroxing needs of members of 
Parliament, officers and the Branches of the 
Secretariat. It also undertai<es xeroxing and typing work 
of members of Parliament in respect of their personal 
correspondence and documents, against nominal 
payment.

Amount of work undertaken by Reprography Sec
tion during Eighth Lok Sabha is given in Table IX 
below:

TABLE IX

ANNEXURE ‘A’
Number of PuMloatloiM breugM out duiu.g Eighth Lok Sabna 
by RMMfoh and IntornMrtlon Division (upto Ootobsr, 1M9)

YMr No. of impratslons taken

1965

1966 

1987 

1968

1989 (upto October)

2,40,090

4,01,199

3,91,936

4,52,431

3,98,594

Press Clippings Sen/Ice
As an Important aid to reference and research 

work, the Service maintains an exhaustive collectton 
of editorial comments, articles and important news- 
Items from selected newspapers, both in English 
as well as In Hindi. These Press Clippings are kept 
in a chronological sequence In separate folders and 
like other reference material are not Issued out. They 
can only be consulted or referred to by members 
in the Ubrary.

During the Eighth Lok Sabha, number of Press 
Clippings added and number of references attended 
to are indicated in Table X below;

S.NO. Name oflha Publication No. of itauas broughiout

r^iiocllcialt
1. Abatracto of Books, Raports & Articlas (Quartarly) 20
2. Digest of Cantral Acts (Quartarly) 18
3. Digest of Legislative and Constitutional Cases (Quarterly) 18
4. Journal of Parliannantary ^formation (Quartarly) 1£
5. Diaiy of Political Events (Monthly) 56
6. Public Undertaking; Digest of News & \4ews (Monthly) 57
7. Sanaadiya Patrika (Quarterly)* 19
8. Saransh Seva (Quarterly)* 20
9. Samachar Manjusha (Monthly)* 58

10. Sarkarl Upkram; Samachar Aur Abhiniat Sar (Monthly)* 58
11. Kandrlya Adhiniyam Sar (Quartarly)*

(Being brought out since Jan . 85) 19
12. IPG NeM^atter (Quarterly) 86

(Being brought out since April. 86) 13

OlhM Publieatlons
1. Brochures finduding revised editns) 65
2. Monographs 27
3. Background Notes 29
4. Infornrwtion Bulletins 6

* Periodlcsals published by Rajbhasha Prabhag.

ANNEXURE *8’
Brochuraa brought out during Eighth Lok Sabha

1.
2.
3.
4.
5.
6.
7.
8.
9.

10.

Background to Evolving a National Information Polioy 
Broadcasting and Telecasting of Parliamentary Proceedings. 
OonstKution Amendment In India (Rev. Edn.)
Drug Menace
Disamiament and Development 
Expunctlons from Parliamentary Proceedings 
Electing the President 
Foreign Policy of India (Rev. Edn.)
IntroductDiy Quide for Model Parlaments of University 
Students
Indian Ocean as a Zone of Peace

TABLE X 11. Labour and Labour Welfare
12. Lok Pal

Year No. of Press Qippings No. of References 13. Legislative Councils in the State - Their Creation and Abolition
classified and added attended to 14. Legislators in India : Salaries and other Facilities (Rev. Edn.)

15. Members of Lok Sibha 1951-84 • A study in their Socio
1985 1.92,779 13,572 economic Background.

1986 2,10,175 12,939 16. National Bectronfes Policy
17. National Textile Policy

1987 2,24.166 12,320 18. National Education PoHcy
1988 2,33,138 13.110 19. Naiional Health Policy
1989 (Upto Oct89) 1,92,101 7.196 20. National Industrial Policy
Total 10.52.359 59,137 21. NaUonal forest Policy
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22. National Sdanc* and Tachnology Policy
23. National Nudaar Gnargy Programma
24. Ntuniblan Quattion
25. Non-ANgned Movement
26. National Agriculture Policy
27. National Energy Policy
28. Parliament Library, Reference. Research and Information 

Services: A Brief Survey
29. Presidential Ordinances, 19 50 ^
30. Pensionary Benefits to Members of Parliament
31. Presidential elections: taw. Practice and Procedure (1952-1087) 2 .̂
32. Parliamentary Committees

13.
14.
15.
16.

17.

18.
19.
20.

Presidential Section -1967 By Dr Subhah C. Kashyap 
Information Service in the Parliament of India -do-
The Legislative Manager <lo-
Party WNps. Partiamentafy Privilege and 
Anti Defection Law -do-
Private Members' Right to Quote from and Lay Secret 
Documents on the Table of the House
Sxty Years of Servicing the Central Legislature 
Speaker's Right to Resign 
The Office of the Secretary-General 
Anti-Defection Low; Premises, Provisions 
and Problems

-do-
-do-
-do-
-do-

-do-
33. Question Hour in Lok Sabha 22. Inter-Pailiamentary Cooperatton -do-
34. Research and Rsference Publications 1960-87 (Rkv. Edn) 23. Working of the Lok Ssbha Secretariat -do-
35. South Africa and Apartheid 24. Nehru-Atrue Democrat By Shrl R. \AMikataraman
36. SAARC 25. Jawaharlal Nehru : The Maker of
37. Tourism Policy of Government of India Modem Commonwealth By DrS.D. Sharma
38. Transport in India 26. Jawaharlal Nehru : As Extemal Affairs ByShri N.D.Tiwvi,
39. World Environment Minister in Parliament

40. Welfare of Scheduled Castes and Scheduled Tribes 27. Jawaharlal Nehru and Planning in India By Shri Wsant Sathe

ANNEXURE *0’ ANNEXURE *0*

Monographs brought out during Eighth Lok Sabha Books brought out during Eighth Lok Sabha

1. The Parliament and the Executive in hdia Booke Editedby
'By Or Subhash C. Kashyap 1. Nehru and Parliament By Dr Subhash C. Kashyap

2. Parliamentary Museum and Archives -do- 2. Parliament of the Commonwealth -do-
3 Vice-Presidential Election in India 1984 -do- 3. Dada Saheb Mavalankar - Father of Lok Sabha -do-
4. Parliaments and Informatbn Dissemination -do- 4. Political Events Annual 1987 -do-
6. The Parliament of India -do- 5. PollVc^ Events Annual 1988 (under print) -do-
6. Parliament and Humour -do- 6. Foreign Policy of India: A Documentary
7. Bghth Conference of Commonwealth Speakers -do- Study-1947-1988 (3V6IS.) (under print)
8. Servicing Parliament-Staffing the Legislatures and 7. Practice and Procedure of Parliament by Kaul, •do-

Training in Parliamentary Institutions and Procedures •do* Shakdher & Kashyap (4th Rev. Edn.) (under print)
9. Parliament in the Indian Polity -do- 8. National Policy Studies, (under print) -do-

10. Socio-Economic Background of Lok Sabha Members -do- 9. 'Jawaharial Nehru - His Life, Work and Legacy
11. Parliament as a Multifunctional Institution -do- (under print) -do-

12. Parliamentary Privileges -do- 10. Maulvia Abul Kalam Azad (under print) <lo-





1
Constitution and Composition of Loic Sabha

Elections
The Constitution of India wNcIi came into force on 

January 26, 1950, empowered Parliament to make 
laws In regard to elections. Two major Acts, viz., the 
Representation of People’s Act of 1950 and 1951 were 
accordingly enacted by Parliament for the purpose. 
Statutory rules were formulated under these Acts for 
the conduct of elections.

The Constitution also provides for reservation of 
seats for Scheduled Castes and Scheduled Tribes. In 
the Eighth General Elections to the Lok Sabha held 
in December 1984, 78 and 38 seats were reserved 
for the Scheduled Castes and Scheduled Tribes, 
respectively.

Statement 1 shows State-wise number of «eats 
reserved for Scheduled Castes and Scheduled Tribes 
in the Eighth General Elections.

Since the commencement of the Constitution, 
India has held, till October, 1989, eight General 
Elections to the Lok Sabha based on universal adult 
franchise. The first General Elections were held in 
December 1951-February 1952, the second in 
February - March 1957, the third in February 1962, the 
fourth in February 1967, the fifth in March 1971, the 
sixth in March 1977 and the seventh in Decemt>er - 
January 1980. General Elections to the Eighth Lok 
Sabha were held on December 24 and 27, 1984. 
Poiling was held in respect of ^13 Constituencies out 
of 544. The results were available for the 513 seats by 
December 31, 1984, and the. House was duly 
constituted on that date. The first sitting of the House 
was held on January 15, 1985. There was no polling 
for 27 Constituencies in Assam and Punjab and 
election to one Constituency (Mandi) in Himachal 
Pradesh was partially held.

Statement 2 indicates the programme of the 
Eighth General Elections.

Political parties
In the Eighth General Elections to the Lok Sabha, 

candidates of seven national parties, twenty seven 
State parties and thirteen other registered parties 
contested.

Statement 3 lists the names of the parties that took 
part in the electkms and symbols reserved for them.

Swearing-in by Members
The Eighth Lok Sabha was constituted on December 

31, 1984. It comprised 513 Members elected from 
different parliamentary Constituencies. Two Members 
were nominated under Article 331 of the Constitution. Of 
the 506 Members who made the oath or affirmatton 
under Article 99 of the Constitution, during the First 
Sessk̂ n, 219 did so in Hindi, 161 in English, 30 in Telugu, 
28 in Bengali, 26 in TamU, 13 in Urdu, 12 in t<annada, 5 in 
Marathi, 3 each in Gujarati and Kashmiri and 2 each in 
Malayalam, Oriya anti Sanskrit.

Statement 4 indicates the Composition of the 
Eighth Lok Sabha and Statement 5 the language used 
by the Members for subscribing to the oath or 
affirmation.

Bye-elections
During the Eighth Lok Sabha, in all 25 

bye-elections were held. Elections were held for 11 
seats in 1985, 2 seats in 1986, 5 seats in 1987, and 7 
seats In 1988.

Statement 6 shows details about bye-elections 
held during the Eighth Lok Sabha.

Parly Position
Polling was held in respect of 513 Constituencies 

out of 542. Two Members were nominated by the 
PreskJent under Article 331 of the Constitution.

Statement 7 provides the Party-wise position as on 
February 15,1985.

Spealcer, Deputy Speaker and Panel of Chairmen
The Eighth Lok Sabha was convened for the first 

time on January 15, 1985. Shri Jagjivan Ram who was 
nominated as Speaker Pro-tem preskied on January 
15 and 16, 1985. On January 16. 1985, Dr Sal Ram 
Jaktiar was elected Speaker of the Eighth Lok Sabha. 
On January 22, 1985, Shri Thambi Dural was elected 
Deputy Speaker.
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Statement 8 indicates names of Speaker, Deputy 
Speaker and Members of the Panel of Chairmen.

Seating arrangement for Membera
The Chamber of the Lok Sabha is semi-circular 

in shape. The Chair of the Speaker Is placed 
conspicuously at the centre of the diameter 
connecting the .two ends of the semi-circle. In 
the pit of the Chamber just bekM the Speaker’s

Chair is the Table of the Secretary-General of the 
House.

The Chamber has a seating accommodatkm for 
550 Members. The seats are dlvMed into six blocks 
each with eleven rows. On the right of the Chair of the 
Speaker are Treasury Benches and on the left are 
seats for the Opposltkxi Members.

A chart showing the seating arrangement in the 
Lok Sabha Chamber is appended.

STATEMENT 1 
for SeiMdiitod CniM  WMI SehaduM TrIbM

States/Unionlerritories 1984 
General Elections

Statea / UnionTerritories 1984 
General Bections

Total
Seats

SC ST Total
Seats

SC ST

Andhra Pradesh 42 6 2 RBijasthan 25 4 3

Aainaohal Pradesh 2 0 0 Sikkim 1 0 0
Assam 14 1 2 Tamil Nadu 39 7 0
Bihar 54 8 5 Tripura 2 0 1
Goa 2 0 0 Uttar Pradesh 85 18 0
Gujarat 26 2 4 WiNt Bengal 42 8 2
Haryana 10 2 0

Himachal Pradesh 4 1 0 UhionTerrMorlee
Jammu and Kashmir 8 0 0

>Widaman & Nioobar Islands 1 0 0
Karnataka 28 4 0

Chandigarh 1 0 0
Kerala 20 2 0

Madhya Pradesh 40 8 9
Dadra&NagarHaveli 1 0 1

DeIN 7 1 0
Maharashtra 48 3 4

Daman &Dlu« 1 0 0
Manipur 2 0 1

LiOcshadweep 1 0 1
Meghalaya 2 0 0

Mizoram 1 0 1
Pondicherry 1 0 0

Nagaland 1 0 0
TOTAL 543 79 41

Orissa 21 3 5
* Allocated after enactment Of the Goa, Daman and Diu

Purijab 13 3 0 Rsorganisatky) Act. 1987. w.e.f. May 30. 1987.

StATEMENT 2 
ProgramiM of Elglith Q#iMral

STATEMENT 3
Otonm EM onilott»Lok8M i1tt44Jil of ta to  ondSymboli

a.No. Progrmmm* Date 9 . No. National Partiot Symbols Rtaorvtd

1. Data of itauo of notification
2. Latt data for malting nominations
3. Date of scrutiny of nomination
4. Last data for withdrawal of oancNdaturas
5. Dates on which poll was haid

6. Date on which Eighth ijok Sabha 
was constituted

20.11.1984
27.11.1984
26.11.1984 
».11.1984 
24. U 19841 
27.1Z19841 
2B.1Z1984 
31.121984,

1. Indian National Congreas 
2  Indian Congrsss (Socialist) 
a  Communist Party of India
4. Communist Party of India (Mandat)
5. Bharatiya Janata Party
6 .  Janata Party

7. Lok Dal

Hand
Charkha
Ears of com & sickle 
Hammer, sickle and star

within wheel 
raHaldhar) 
f  ploughing the HekJ 

(>^et Jotata Hua Kisan)

(pontd.)
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SI. No. State Parties Symbols reserved Stales in which recognised

1. Telugu Deeam Bioyde Andhra Pradesh

2. Plaint Tribals CkMndl of Aatvn Cultivator Cutting crop Assam

3. Jammu & Kashmir National Oonference Pbugh Jammu & Kashmir

4. Jammu & Kashmir People's Conference Uon Jammu & Kashmir

5. Al India Muslim League Boat Kerala

6. Muslim League Ladder Kerala

7. Kerala Congress Horse Kerala

8. Kerala Congress (J) Elephant Kerala

9. Revolutionary Socialist Party Spade and Stoker Kerala aiWlsst Bengal

10. Peasant’s & Workers' Party Cart Maharashtra

11. Kuki National Assembly Two leaves Manipur

12. Manipur Peoples’ Party Bioyde Manipur

13. AN Party Hill Leaders' Conference Fbwer Meghalaya

14. Hill State People’s Democratic Party Lion Meghalaya

16. Public Demands implementation Convention Spade Meghalaya

16. Naga National Demoormtic Party Cock NiOalmd

17. Shiromani AkaN Dal Scales Pur^ab

18. Sikkim Congress (R) Rising Sun Sikkim

19. Sikkim Pri||atantra Congress Ladder Sikkim

20. All India Anna Dravida Munnetra Kazhagam T ^  leaves Tamil Nadu and Pondichairy

21. Dravida Munnetra Kazhagam Rising Sun Tamil Nadu and Pondichtrry

22. Tripura Upajati Juba Samlti T>m) leaves Tripura

23. AN India Foiwaid Block Uon WMtBanoai

24. People's Party of Arunachal Mithun Arunaohai Pradash

25. Maharashtrawadi Gk>mantak Uon Goa, Daman & Du

26. People's Congress Scales Mizoram

27. Indian Congress (J) Scales -

IpoiM.)



108 PARUAMENT OF INDIA; THE EIGHTH LOK SABHA (1985^)

NmM of th« unr*oognlMd polMoal partiM r«gtoMr«d wHh th* 
CofimMon

1. Backward & Dtprw M d Paopl«% ProtMlion Fund
2. Ooofdarihi Party
3. QatKihi Kamaral National Congrau
4. Jharkhand MukU Morcha
5. Jharkhand Party
6. Naoa National Party
7. National Damocratic Party
8. Rapublican Party of India
9. Rapublican Party of India (Khot>ragada)

10. Socialist Unity Canta o( India
11. TamI Nadu CongrvM (K)
12. Tripura Stata C ongrm  for Oamocracy
13. Paopla's Panthar Party

STATEMENT 3 -ConcW.

STATEMEKT 4
Tlumbarof Mambara ElaeladinHially/iiomlnaAwitotlw ElgMh 

LokSabha

STATEMENT 6 
By*-«»*ctton* hald during Eighth Lok Sabha

ft) MamtMrs alactad

(i) Mambars nominatad
under Article 331 of tha Constitution

513

TOTAL SIS

STATEMENT 5
Languaga nxlaa braak up of tha numbar of mambara 

who mada and aubaeribofi tho oath atflrmallon during 
tha firat aoaakm*

The Speaker Pro-tom Shri Jagjivan Ram made affirmation before 
tha President on January 14, 1S85 and signed the Roll of 
Members at the commencement of the sitting on January 
15.1985.

SI.
No.

Name of 
Msmtwr

ConsHtuency 

& State
Date of oafli/

afflrmatkxi/Taking 
seat In tha House

Language Numt)er of Members 15.

Hindi 219 16.
English 161
Talugu 30

17.
Bengali  ̂ 28
Tamil 26 18.
Urdu 13 19.
Kannada 12
Marathi 5

20.Gujarati 3
Kashmiri 3

21.Malayalam 2
Oriya 2 22.
Sanskrit 2

23.

TOTAL 506
O A

1. Shri Salauddin

2. Snr« Dllkumari Bhandari

3. Shri Kakade Sambh^jirao
Sahabrao

4. Shri RDhanuakodi
Athlthan

5. Shri Arjun Singh

6. Smt Maera Kumar

7. Shri Somnath Chatteijae

6. Shri Sarat Kumar Deb

9. Shri Narendra Budnia

10. Shri Syad Shahabuddin

11. Shri Chandrashefchar
Singh

12. Shri M. Y. Ghorpade

13. Smt. Manorama Singh

14. Shri Aahok Shtnkarrao 
Chavan

Kalanbai

Bhai Patel

Sangma

24. Shri V.P. Singh

25. Shri Khurshid Ahmed
Chaudhry

26. Mohd.AyubKhan

Qodda (Bihar)

Sikkim

BaramaU
(Maharashtra)

Tiniohendur 
(Tamil Nadu)

South Delhi (Delhi)

BIjnor (SC)
Uttar Pradesh

Botpur
(Wkst Bengal)

Kandrspara
(Orissa)

Churu (Raiaslhan) 

Mshanganj p har) 

Banka (Bihar)

Raichur
(Karrtataka)

Bwika (Bihar)

Nsnded
(Maharaahfra)

Hwidwar 
(Uttar Pradesh)

Secunderabad 
(Andhra Pradesh)

Rohtak (Haryana)

Bhiwani (Haryana)

Daman &Diu 
(Daman & Diu)

Sirsa (SC) (Haryana) 

Pali (Ri^sthan) 

Tura
(Meghalaya)

A la h i^  (U.P.)

Faridabad
(Haryana)

13.3.1985

12.4.1985 

29.4.196S

2.5.1985

18.12.1985 

18 ir i9 8 5

19.12.1985

19.12.1985

19.12.1985

19.12.1985

19.12.1985

4.12.1986

28.11.1986

303.1987

27J.1987

9.4.1987

27.7.1987

29.7.1987 

11.11.1987

27.7.1988

27.7.1988

27.7.1988

27.7.1988

27.7.1988

27.7.1988

Udhampur (J& K ) 27.7.1968
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STATEMENT 8 
NaiRM of SpMlwr, Deputy SpMk«r and PaiMl of dMirmon

From To From To

^ o -lM ii SpoaMr
Shri Q.Q. SweN 15.1.1985 iai.1985

SM  JaoiivanRam 

SpoaMr

15.1.1985 iai.1985
Shri Masankara Rao 

Venkataratnam
15.1.1985 27.7.1989

Dr Bal Ram J«khar 1&1.1985 Till thaoomnv 
enoemant, of the 
first sitting of 
the Ninth Lok 
Sabha

Smt. Baaavarajeswari 

Shri Zair̂ ul Basheer 

Shri Shared S. Dighe

iai.1985

iai.1985

iai.1985
OiputySpMkMr

Dr Thambi Durai 221.1985
Stiri Vakkom 

Puruthothaman
iai.1985

fNinal off Chairman
Shri Somnath Rath iai.1985

Shri JagannalhRao 15.1.1985 iai.1985
Shri Narain Chand 

Parathar
13.1989



Sessions of Lok Sabha

Parliament is the supreme legislative body of a 
country. Our Parliament comprises the President and 
the two Houses -  Lok Sabha (House of People) and 
Rajya Sabha (Council of States). Thie President has the 
power to summon and prorogue either House of 
Parliament and to dissolve the Lok Sabha.

Sessions of Lok Sabha
Normally, three sessions of the Lok Sabha are 

hekJ in a year as follows:
(1) Budget Session February-May
(2) Autumn or Monsoon Session July-August
(3) Winter Session November, December

After coming into force of the Constitution of India 
on January 26, 1950 and following the First General' 
Election held under the Constitution, the first elected 
Parliament was constituted on April 17,1952. The First 
Lok Sabha met for the first time on May 13, 1952 and 
was dissolved by the President on April 4, 1957, 
thirty-eight days earlier than its normal life. The Second 
Lok Sabha, which held its first sitting on May 10,1957, 
was dissolved on March 31, 1962 forty days earlier 
than its normal life. The Third Lok Sabha held its first 
sitting on April 16, 1962 and was dissolved on March 
3,1967, forty-four days before the expiry of its term. 
The Fourth Lok Sabha met for the first time on March 
16, 1967 and was dissolved on December 27, 1970. 
one year and seventy-nine days before the expiry of Its 
term.

The first sitting of the Fifth Lok Sabha was held on 
March 19.1971. The term of the Fifth Lok Sabha,which 
was to expire on March 18, 1976, was extended by a 
period of one year, upto March 18, 1977 by the 
House of People (Extension of Duration) Act, 1976. 
Again, the term was extended for a further period of 
one year, upto March 18, 1978, by the House of 
People (Extension of Duration) Amendment Act, 1976. 
However, the House was dissolved on January 18, 
1977 after having been in existence for a period of 5 
years, 10 months and 6 days.
' The life of Sixth Lok Sabha was only two years, four months 

and twenty-eight days.

The Sixth Lok Sabha met for the first time on 
March 25. 1977 after the Sixth General Elections. 
The normal term of Lok Sabha was restored to five
years under the Constitution (Forty-fourth
Amendment) Act, 1978. The House was, however, 
dissolved on August 22, 1979 after having t)een in 
existence for a period of two years, four months and 
28 days.

The Seventh Lok Sabha had Its first sitting on
January 21, 1980. It was dissolved on December 31,
1984 after having t)een In existence for a period of 4 
years, 11 nlonths and 10 days.

The Eighth Lok Sabha was constituted on
December 31, 1984 and the first sitting of the House 
was held on January 15. 1985. The Eighth Lok Sabha. 
whose term was to end on January 14, 1990. was 
dis$olved on Mcmanibar..27. 1989. There were In all 14 

\ sessions consisting of 485 sittings lasting well over 
3,220 hours.

Statement 9 gives the dates of commencement 
and terminations of sessions of the Eighth Lok Sabha.

During its span,the Eighth Lok Sabha devoted 
3,223 hours and 52 minutes to various kinds of 
business transacted by It in 485 sittings. In 
comparison, the Seventh Lok Sabha devoted 3324 
hours and 1 minute to various kinds of business 
transacted by It in 465 sittings.The Sixth Lok Sabha 
hekJ 267- sittings of 1753 hours and 6 minutes 
duration, the Fifth Lok Sabha, 613 sittings of about 
4,071 hours’duration; the Fourth Lok Sabha 467 
sittings of about 3029 hours’ duration; the Third Lok 
Sabha 578 sittings of about 3,733 hours’ duratk)n; the 
Second Lok Sabha 567 sittings of about 3,651 hours’ 
duration and the First Lok Sabha 677 sittings of about 
3,784 hours’ duration. The average duration of sittings 
during the Seventh Lok Sabha was 7 hours and 9 
minutes as compared to 6 hours and 33 minutes of the 
Sixth Lok Sabha; 6 hours and 38 minutes of the Fifth 
Lok Sabha: 6 hours and T5 minutes of the Fourth Lok 
Sabha; 6 hours and 27 minutes of the Third Lok 
Sabha; 6 hours and 26 minutes of the Second Lok 
Sabha and 5 hours and 25 minutes of the First Lok 
Sabha.



112 PARLIAMENT OF INDIA ; THE EIGHTH LOK SABHA(1985-89)

Compared with the earlier periods of the Central 
Legislative Assembly arxj tlie Constituent Assemt}ly 
(Legislative) there has t>een a marl(ed increase in the 
number of annual sittings and their duration from 1951 
OPM«ards, revealing an increasing tempo in the activities 
of the House during these years. Thus from 1951 to 
1989, the average annual duration of the sittings was 
110.35 days as against 70.38 days between the years 
1929 and 19i50.

Statenfient 10 shows the number and duration 
of sittings of tlie House from 1929 onwards.

Time taken by various kinds of business
Statement 11 gives, in a chronological order, the 

important items of t>usiness transacted by the Eigfith 
Lol( Sabha.Statement 12 gives the time involved on 
various l<inds of business. Of the total time of 3,223 
hours and 52 minutes taken by the House, Legislative 
business (excluding Budget) claimed the maximum of 
806 hours and 59 minutes or 25.05 per cent as 
against 797 hours and 48 minutes or 23.99 per cent in 
the Seventh Lol< Sabha, 23.51 per cent in the Sixth 
Lok Sabha, 27.55 per cent in the Fifth Lok Sabha.
22.08 per cent in the Fourth Lok Sabha, 23 per cent in 
the Third Lx)k Sabha, 28.2 per cent in the Second Lok 
Sabha and 48.8 per cent in the First Lok Sabha.

Ttietime involved in discussbn on Budgets was 
21.74 per cent of the total in the Eighth Lok Sabha as 
against 20.84 per cent in the Seventh Lok Sabha 
23.26 per cent in the Sixth Lok Sabha, 21.64 per cent in 
the Fifth Lok Sabha. 19.13 per cent in the Fourth 
Lok Sabha. 25 per cent in the Third Lok Sabha,
20.9 per cent in the Second Lok Sabha and 18.5 
per cent in the First Lok Sabha

The percentage of the time taken on questions 
during the Eighth Lok Sabha was 12.80 compared with 
12.20 in the Seventh Lok Sabha. 13.70 in the Sixth Lok 
Sabha, 12.61 in the Fifth Lok Sabha. 15.94 in the 
Fourth, 15.1 in the Third and the Second and 14.6 in 
the First Lok Sabha.

The percentage of time taken on Resolutions in’the 
Eighth Lok Sabha was 5.47 of the total as against 3.96 
in the Seventh Lok Sabha. 3.72 in the Sixth Lok Sabha, 
5.17 in the Fifth Lok Sabha, it was 6.45 per cent in the 
Fourth Lok Sabha while in the Third Lok Sabha it was 
5.9, in the Second Lok Sabha 5.5 and in the First Lok 
Sabha 6.3 per cent.

The time taken on Motions in the Eighth Lok 
Sabha was 3.66 per cent of tlie total time as 
against 6.35 per cent in the Seventh Lok Sabha, 10.70 
per cent in the Sixth Lok Sabha, 6.55 per cent in 
the Fifth Lok Sabha. 9.22 per cent in the Fourth 
Lok Sablia, 13.2 per cent in the Third, 13.7 per 
cent in the Second and 7.1 per cent in the First 
Lok Sabha.

A distinct feature of the Eighth Lok Sabha as 
regards the time devoted to various kinds of business 
was that a total of 508 hours and 34 minutes 
constituting 15.72 per cent of the total time was 
devoted for Half-an-hour and Short-duration 
discussions. Whereas the Seventh Lok Sabha devoted 
303 hours and 53 minutes accounting for 9.09 per 
cent for discussions under the two categories 
mentioned abovi

The remaining time was taken on Adjournment 
Motions, Calling Attention Notices, Debates on 
President’s Addresses, Statements by Ministers. 
Points of Order and miscelianeous items.

STATEMENT S
Dates of Comm«nc«m«nt and terminations of th« Sessions of tha Eighth Lok Sabha

Sessions Date of Date of Total No. of Total No. of days on
Connmencennent Ternnination days on which 

sittings were held
which the House 
sat for the year

1 2 3 4 5
First 15.1.1985 30.1.1985 11 ■
Second 13.3.1985 20.5.1985 48 109
Third 23.7.1985 29.8.1985 26

7

Fourth 18.11.1985 20.12.1985 24
Fifth 20.2.1986 8.5.1986 48 11
Sixth 17.7.1966 22.8.1966 24 'I 98
Seventh 4.11.1986 9.12.1986 26 J
Eighth (Part > I) 23.2.1987 12.5.1987 50 1 

24 IEighth (Part-II) 27.7.1987 28.8.1987 102
Ninth 6.11.1987 15.12.1987 28
Tenth 22.2.1988 t3.5.1988 53 1̂
Eleventh 27.7.1988 5.9.1988 25 I 102
Twelfth 2.11 1988 16.12.1988 24 1
Thirteenth 21.2.1989 15.5.1989 49 1
Fourteenth (Part -1) 18.7.1989 18.8.1989 22 74
Fourteenth (Part - II) 11.10.1989 13.10.1989 3 ^
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STATEMENT 10 
Nutnb«r and duration of •Ittinga of tha Lok Sabha* 

(A Comparatlva Study)

STATEMENT 11 
Chronology of Important Evanta

Year No. of Duration of Sittings
sittings (in hours)

16.1.1985
1 2 3

1929 62 295.00 17.1.1985
1930 55 261.00
1931 83 394.00
1932 68 396.00
1933 109 510.00
1934 89 423.00
1935 66 206.00
1936 86 409.00
1937 78 468.00 18.1.19851938 99 468.00
1939 59 280.00 21.1.1985
1940 52 247.00 22.1.1985
1941 46 219.00

22.1.19851942 41 194.00
1943 67 319.00
1944 52 247.00
1945 41 ' 194.00 30.1.1985
1946 75 356.00
1947 68 323.00
1948 74 352.00
1949 - 79 362.00 30.1.1985
1950 99 496.00
1951 150 987.00
1952 123 880.00
1953 137 749.00

14.3.19851954 137 716.00
1955 139 859.00 16.3.19851956 151 1026.00
1957
1958

106
125

668.00
781.00 18.3.1985

1959 123 792.00 19.3.1985
1960 121 798.00 20.3.1985
1961 102 668.00

21.3.19851962 116 730.00
1963 122 787.00 22.3.1985
1964 122 753.00 23.3.1985
1965 113 730.00 25.3.1985
1966 119 810.00
1967 110 699.00 12.4.1985
1968 120 801.00
1969 120 747.00
1970 119 782.00 25.4.1985
1971 102 616.20
1972 111 699.35
1973 120 814.25 6.5.1985
1974 119 853.10
1975 63 441.45
1976 98 645.04
1977 86 568.10
1978 115 767.50 •
1979 66 , 417.06 8.5.1985
1980 98 678.32
1981 105 721.13
1982 92 640.28 8.5.1985
1983 93 709.10 9.5.1985
1984 77 574.38 10.5.1985
1985 109 728.31
1986 98 692.34 13.5.1985
1987 102 645.45
1988 102 676.49
1989 74 480.13

1985
Tha Prima M nM art mdion for alacMon of tha 
Spaator (Dr Bal Ram Jakhar) adopttd unanimoutly.

Tha Praaidant's AddraM to tioth Houaat of 
Parliamant Obituary rafartnoas mada to tha pasting 
•way of Smt Indira Gandhi, the lala Prima Mniatar.
Tha Ministar of Chamicals and Fartilitars mada a 
•tatamant on tha tragic aocidant in tha Pattiddas 
plant of Union Carbida (India) Ltd. at Bhopal.

Discussion on Motion of thanks on tha Prasidant's 
Address.

Shri M. Thambi Ourai aiactad as the Deputy 
Speaker.

Tha Constitution (Rfty-second Amendment) Bili, 
1985 passed (By Rajya Sabha : 31.1.8S. 
President's Assent; 15.2.1985)

Motion regarding Six Nation Summit on Nuclear 
Disarmament (held in New Delhi on 28 Jan., 1986) 
adopted.

Railway Budget 1 9 8 5 ^  presented.

General Budget 1985-86 presented.

I

•Rgures relate to Lok Sabha from 13th May, 1952 onwards. In 
respect of the earlier period, these relate to either the 
Central Legislative Assembly (from 1929 to the 3rd February 
1947), or the Constituent Assembly (Legislative) (from the 
17th November, 1947 to the 28th November, 1949) or the 
Provisional Parliament (from the 28th January 1950, to the 
5th February, 1952).

General Discussion on the Railway Budget 
1985-86.

General Discussion on General Budget 1985-86.

The Minister of ComnDerce made a statement 
regarding New Import and Export Policy.

The Prime Minister made a statement on the 
situation in Sri Lanka.

House adjourned for the day due to passing away 
of Dr Saradish Roy, a sitting member and Shri 
Ram Narain Sharma, a merMber of the Rfth Lok 
Sabha.

Motion moved for consideration of the Finance 
Bill, 1985.

Discussion on the Finance Bill, 1985.

Discussion under rule 193 on the situation arising 
out of the series of bomb explosions in Delhi and 
other parts of Northern India and failure of 
intelligence agencies in the country.

23.7.1985 The Prime Minister made a statement regarding
his foreign visit. «

24.7.1985 The Prime Minister made a statement on Punjab 
and also lad on the Table a copy of the 
Memorandum of Settlement
 ̂ ( C o n t d . )

1



114 PARUAMENT OF INDIA : THE EIGHTH LOK SABHA(1985-89)

STATEMENT 11 - C o n t d .

25.7.1985

31.7.1985

1.6.1985
2.8.1985

16.8.1985

21.8.1985

23.8.1985

26.8.1985

28.8.1985

9.12.1985

10.12.1985

16.12.1985

17.12.1985

19.12.1985

20.2.1986

21.2.1986

25.2.1986 ^
26.2.1986 
27.2.1986,

26.2.1986

Discussion undor oils 193 on ths 
natural calamities in various parts of tha country.

IHousa adjournad for tha day after obituary 
references were made to the passing away of Shri 
Laiit Makan, a sitting Memlser of ix>k Sabha.

Discussion under rule 193 on the steep rise in 
prices and the urgent steps to check inflation.

The Minister of Home Affairs made a statement on 
Assam Agreement and also laid on the Table a 
copy of Memorandum of Settlement.

House adjourned for the day after obituary refsrences 
were made to the passing away of Shri Harcharan 
Singh Longowal. President of Shiromani Akali Dal.

The Prime Minister made a statement 
regarding Elections in Punjab.

The Lok Pal Bill 1985 introduced.

Motion for Referer̂ oe of the Lok Pal BiU, 1985 to a 
Joint Committee adopted.

The Minister of Extsmal Affairs moved a Motion to 
oonskier the present international situation and policy 
of the Government of India in relatbn thereto. The 
Motion was adopted. The Minister also laid on the 
Table a copy each of the Chaptsr, the Declaration 
and the Joint Press Statement issued at the 
conclusion of the Summit Conference of SAARC 
heU at Dhaka on 7-8 December, 1985.

The Minister for Human Resource Dsvetopment 
moved a Motion on status paper entitled Chalenge 
of Education - a policy perspective fjiM  on the 
Table of the House on 20th Aug., 1985).

The Minister for Planning moved the Motion to 
conskler the Seventh Five Year Rin 1985-90 ( fM  on 
the Table of the House on 4th Dec., 1985). Discussed 
onltth. 19thand2ah December. 1965.

The Minister of External Affairs made a statement 
on the Summit meeting between the President 
of Pakistan and the Prime Minister of India in 
New Delhi.

The Minister for Finance made a statement 
regarding 'Long Term Fiscal Policy’ and laid on 
the Table a copy of the document.

1986
The PresWent‘s 
Parliament.

28.2.1986

3.3.1986

4.3.1986
5.3.1986
6.3.1986
7.3.1986

10.3.1986 '
11.3.1986
12.3.1986
13.3.1986 .

2.4.1986

24.4.1986
25.4.1986
28.4.1986

6.5.1986

6.5.1986
7.5.1986
8.5.1986 .

17.7.1986

21.7.1986

21.7.1986
22.7.1986
23.7.1986
24.7.1986

28.7.1986
29.7.1986

4.8.1986

Address to both Houses of

Adjournment Motion regarding the steep rise in 
prices of fertilizers and Petroleum products, 
announced on the eve of the Budget Session of 
Parliament thereby destroying the sanctity of the 
budgetary process and causing grave hardship to 
common man. taken up and negatived.

Discussion on Motion of Thanks on the 
President's Address.

Railway Budget 1986^7 presented.

8.8.1986

11.8.1986

14.8.1986

21.8.1986

4.11.1986

General Budget 1986-87 presented.

House adjourned for the day after obituary references 
were made to the assassination of Mr Olaf Palme, 
Prime Minister of Sweden.

General Discussion on Railway Budget 1986-87.

General Discussion on General Budget 1986-87.

Discussion under rule 193 on the grov̂ ng threat of 
ten'orism and its implicatbns.

Discussion on the Finance Bill. 1986.

The Muslim Women (Protectk>n of Rights on Divorce) 
BUI. 1986 discussed and passed. (By Rajya Sabha; 
8.5.86, President’s Assent; 19.5.1966).

Discussion on Resolution on Draft National Policy 
on Education - 1986 (laid on the Table of the 
House on 2.5.1986).

House adjourned for the day after obituary references 
were made to the passing away of Shri Jagjivan Ram 
and Shri Chandra Shekhar Singh, sitting members of 
Lok Sabha.

The Minister of Stats in the Ministry of Home Affairs 
made a statement regarding the Memorandum of 
Settlement on Mizoram. A copy of the Memorandum 
laid on the Table of the House.

Discussion under rule 193 on the Communal 
situation in various parts of the country.

Discussion under rule 193 on the situation of 
Punjab.

The Minister of Finance made a statement 
regarding 'Administered Price Policy*

The Constitution (FWy-third Amendment) BiU, 1986 
introduced, passed on &8.1986 (By R^ya Sabha: 
7.a86, President's Assent 14.8.1966).

The Constitution (Fifty-fourth Amendment) Bill, 
1986 introduced, passed on 12.8.1986. (By Rajya 
Sabha 14.8.86, President’s Assent awaited)
House adjourned for the day due to passing away of 
General A.S. Vakiya. former Chief of the Army Staff.

The Prime Minister made a statement on his visit to 
London and Mexico.

Discussion on Resolution on the Programme of 
Action on the National Polk:y on Education, 1986 Oaid 
on the Table on August 8.1986).

Acljoumment Motk>n regarding “serfous lapses of 
security arrangements on 2nd October 1986 at 
Rflijghat" discussed and negatived.

{Contd.)
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STATEMENT 11-Contf.

5.11.1986

13.11.1986

19.11.1966

25.11.1986

2.12.1986

5.12.1986 

•

23.2.1987

24.2.1987

25.2.1987

25.2.1987 ■
27.2.1987

2.3.1987
3.3.1987

28.2.1987

3.3.1987'
4.3.1987
5.3.1987
9.3.1987

9.3.1987"
10.3.1987
12.3.1987 
13.3.1987.

11.3.1987

31.3.1987

3.4.1987

15.4.1967

15.4.1987
16.4.1987

Motion for Riltivnoe of th» B l. 1986 to a
Joint Comm lttit adoplKl.

Th» Prim* M niM r made a statscmnt ragaiding hit 
visit to (I) Hanra and (8) IndoriMia, Austral*, Nmir 
ZMandand-malland.

Tha Prim* Mlnistsr mad* a atat*m*nt ragarding tw  
asoond Oontarano* of 1h* South Asia Aasooialion for 
Regional Cooporation (SMRC)h*ldonNov»mbar 16 
and 17,1986atBangalo(*.

Olacusaion^undsr rul* 193 on th* alluaiion arWng out 
of Hoods and drought In dHf*r*nt parts of 1h* country.'

Th* Prim* Mrtistar mad* a stat*m*nt r*gatding th* 
visit to India of Mr Qortuchav Q*n*ral S*oratary of 
th* Osntral Committ** of th* Gommuniat Party of 
th* Sovl*t Union from NovwntMr 25 to 3 ,1 986 .

Th* ConsMulion (Rfty^Hth Am*ndm*nt) BUI, 1986 
introduc*d, pass*d on 8.12.1986. (By Rî ya Satiha:
9.12.1986, Pr*aid«nt's Ass*nt; 23.12.1986).

1987
Th* Pr*sid*nt's Addr*ss to both Hous*s of 
Parliam*nt.

Th* Minlst*r of l-tom* Affairs mad* a stat*m*nt 
r*gardlng situation in Punjab.

Railway Budg*t (1987-88) pr*s*nt*d.

Discussion on Motion of Thanks on th* 
Pr*sid*nt's Addr*ss.

G *n*ral Budg*t 1987-88 pr*s*nt*d.

(3*n*rai Discussion on th* Railway Budg*t 
1987-88.

G*n*ral Discussion on th* G*n*ral Budg*t 
1987-88.

Hous* ad)oum*d for th* day aft*r obituary 
r*f*r*nc*s w *r* mad* to th* pai^ng away of Shri 
Moot Chand Daga, a sitting M*mt>*r.

Discussion und*r rul* 193 on th* *ngaging of 1h* US 
*conomic intolllg*no* ag*noy Fairfax Group by th* 
Mlnistsr of Rnanc* for Invvstlgalion of caoss of 
Indians having hug* ll*gal funds 4>road.

Th* Prim* Mnlstar, mad* a statam*nt rsgardkig 
appointmant of a sittf ng Judg* of th* Supram* Oourt 
to anquir* into th* issuaa conn*ct*d with 1h* 
qu*8«on of utilising th* Fairfax Group of th* UnltKl 
Stat**ofAm*rica.

Resolution ragarding Removal of th* Sp*ak*r 
from offic* n*gativ*d.
Discussion und*r nji* 193 on th* Inquiry oid*r*d b y  

th* foim*r Mlnistsr of D*f*no* Into paym*nt of 
Commission by th* suppVsr to an Indian agent In a 
defence deal.

29.4.1987

8,5.1987

27.7.1987

29.7.1967

30.7.1987

Motion for considarelion of t«e FInane* BHI, 1967 
moved. DIsoussad on April 29 and 30 and May 4, 
1987.

Th* Constitution (Hfty-sixth Am*ndm*nt) BM, 1987 
mtroducad and pa*s*d on M.11.1987. (B y R a^  
Sabha 1Z8.86, Prasidant's Aaaant 23,547).

'Houa* adjoumad for th * day aftar obituary 
raf*r*no*s w *r* mad* to th* pasaing away of 
Shri Charan Singh, a sitting M «nb*r and a f*w  
oth*r M*mb*rs of th* pr*vious Lok Sabhas.

Motion for Appointmant of a Joint OommHt** to 
*nquii« into th* various isauas arisirtg from th* 
Report of th* Swadish Nationai AudK Bw m u  on th* 
Bofors Contnot moved. Motion adopted on 6.8.1987.

The Minister of D*f*no* m ad* a 
regarding the assault on th* Prim* Minist*r In 
Colombo whii* inspecting a guard of honour 
b*for* his (topartura to India. •
The Prim* Minlatar m ad* a sut*m *nt r*garding 
th* ;lndo-Sri Lanka Agr**m *nt to **tabll8h 
paac* and normalcy in Sri Ijinka.

Th* Mnlatar of State in th* Ministry of External Affairs 
made a stotarhent regarding the prograea a*hieMd 
so far in ttie impiemenlalion of the hdo-Srl ljuika 
Agreement to establah p*aoe and normalcy in Sri 
Lanka.

Discussions under nile 193 on drought situatkm 
in th* country.

6.8.1987

10.8.1987
11.8.1987
12.8.1987
13.8.1987
14.8.1987 
17.8.1987_

12.8.1987 Th* Ministw of Stats for Labour made a MMemertt 
regarding National PoUoy on Oiild Labour.

26.8.1987 Th* Constitution (FHty-s*>«nth Am*ndm*nt) Bill, 
1987 imroduc*d and paaaad on 28.8.1987 (By Rajya 
Sabha; 31.a87, Presidant'sAaaant 15.9.87)

27.8.1987 Motion for consideraUon of the Constitulion 
(Fifty^lghth Amendment) BRI, 1987 moved md 
adopted. Passed on 24.11.1987. (By Rajya 
Sitoha: 26.11.1987, Pr*sid*nfs Mssnt 9.12.1987).

9.11.1987 ,  Th* Prim* Mlni8t*r mad* a stat*m*nt r*gardlng
th* situation in Sri Lanka.

Th* Prim* Minist*r m ad* a statement ragarding 
his foreign visit.

Discussion under ny* 193 on th* situation arising 
out of incid*nt of 'Sati' at Daorala viiiaga.in  
Rajasthan and th* st*ps propossd to pr*v*nt 
such Incidsnts in futur*.

11.11.1987

12.11.1987
13.11.1987
16.11.1987

27.11.1987 IHous* adjoumad for th* day after obituary r*terano*s 
w*re made to the passing away of Shri G.L Dogra, a 
sitting Member of Lok Sabha, Shri Narain Din, a 
Member of Second Lok S(<>ha. Shri Ram Avtar 
Shanrw, a Member of Fourth Lok Sabha and Shri 
Shao Nm in, a Member of Third, Fourth and SIxlh 
Lok Sabhas. .

(Conta.)
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STATEMENT 11 ^Oontd.

10.12.1907

11.12.1987

24.11.1987

22.2.1988

24.2.1988
25.2.1988
26.2.1988
29.2.1988

1.3.1988
2.3.1988

24.2.1988

25.2.1988

29.2.1988

7.3.1988

8.3.1988 ■
9.3.1988

10.3.1988
11.3.1988
14.3.1988 .

14.3.1988
15.3.1988
16.3.1988
17.3.1988
18.3.1988

17.3.1988

Council of 26.4.1988

22.3.1988
23.3.1988

25.3.1988

6.4.1988

19.4.1988

21.4.1988

}

Motion of no-oonfid«noe in the 
Ministers.
Motion taken up for discussion

Further discussion on Motion of no-confidence. 
Motion negatived.

The Oonstitution (Rfty^ighth Amendment) BIN. 1987 
passed. (By Rsjya Sabha 26.11.1987, Presidents 
Assent: 9 .ia i98 7 )

1988
The President's Address to both Houses of 
Parliament.

Discussion on Motion of Thanks on the 
President’s Address.

Railway Budget 1988-89 presented.

The Prime Minister made a statement regarding 
successful test firing of ‘Prithvi’ surface-to-surface 
missile on February 25, 1988.

General Budget 1968-89 presented.

The Minister of State for Home Affairs made a 
statement regarding dissolution of Punjab 
Legislative Assembly.

General discussion on Railway Budget 1988-89.

General discussion on General Budget 1988-89.

The Prime Minister made a statement regarding 
launching of Indian Remote Sensing Satellite 
(IRSIA) from Baikonour USSR.

The Minister of Extemal Affairs made a statement 
on Sri l^nka.

Discussion and passing of The Constitution 
(Rfty-ninth Amendment) a ll, 1988, introduced on
14.3.1987. (By Rajya Sabha : 15.3.88. President's 
Assent: 30.3.& )
House adjourned for the day after obituary references 
were made to the passing away of sitting Member 
Shri Sarat Kumar Deb, Shri Harlsh Chander Sharma, 
a Member of Second Lx>k Sabha and Shri Rtamber 
Sinha, a Memk̂ er of Seventh Lok Sabha.

The Minister of State for Extemal Alfairs made a 
statement on Sri l^nka

The Minister of State for Extemal ^ ir s  made a 
statement regarding Prime Minister's visit to Japan 
and Vietnam.
The Minister of Defence made a statement regarding 
the allegation of payment of Commission to Indian 
agents in the purchase of Submarines from M / s  

HDW of FMeral Republic of Germany.

27.4.1988
28.4.1988
29.4.1988

2.5.1988

3.5.1988

4.5.1988
5.5.1988

27.7.1988

29.7.1988

22.8.1988

4.11.1988

15.11.1988
16.11.1988

16.11.1988

24.11.1988

25.11.1988

30.11.1988

2.12.1988

6.12.1988

12.12.1988

Presentatton of Report of the Joint Committee, to 
enquire into the Bofors Contrect, presented.

Discussion and passing of the Finance Bill, 1988.

House adjourned for the day due to the passing 
away of Shri Vasudeva Panickar, a sitting Member of 
Rivya Sabha.

Discussion under rule 193 on the Report of the 
Joint Committee to enquire into Bofors 
Contract.

The Minister of State of the Ministry of Railways 
made a statement regarding the accident, to 26 
DN Bangalore • Trivandrum Express between 
Sastuantola and Perinad Station of Southern 
Railway on July a  198a

The Minister of External Affairs made a statement 
regarding Prime Minister's visit abroad during 
June and July, 1988.

The Constitution (Sixtieth Amendment) Bill, 1988 
introduced and Passed on 30.11.1988.

The Prime Minister made a statement regarding 
the recent development in Maldives.

Discussion under Rule 193 regarding Commission 
reported to have been paid by Bofors in the 
Howitzer gun deal.

The Minister of External Affairs made a statement 
regarding recognition of the newly declared State 
of Palestine.

Shri Laiduhoma, an elected Member of Lok Sabha 
from Mizoram disqualified on ground of defection.

The Deputy Speaker paid tribute to Shri G.V. 
Mavalankar on his birth centenary.

(i) Ac^oumment motion regarding seriou« sHuatkxi 
arising out of the recent acckjents involving Indian 
Airlines aircraft, Motion was withdrawn by leave of 
the House after discussion, (ii) The CbnsHtution 
(Sixtieth Amendment) BUI, 1988 Passed. (By Râ ya 
Sabha : 6.121988, Resident's Aesent :
20.121988)

References on the working of Lok Sabha 
Secretariat with reference to the Seminar held on 
December 1,1989 in connection with its Diamond 
Jubilee Celebrations.

Report of the Joint Committee on the Bill to provide 
for the appointment of a Lok Pal to inquire into 
aNegatfons of conupttons against Union Ministers and 
for the matters connected therewith.

House adjourned for the day after the Speaker 
made a reference to the passing away of Dr 
Nagendra Singh, who was a sitting judge of the 
International Court of Justice and was also a 
Member of the Constituent Assembly from July 
1947 to February. 1948._______________________

{Contd.)
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The Constitution (SIxty-flrst Amendment) ijiT  21.4.1989
1968 Introduced and passed on 15.12.1988 (By 
Rajya Sabha : 20.12.1988. President's Assent ; *
28.3.1989)

STATEMENT II-Coolcf.

13.12.1988

21.2.1989

23.2.1989

23.2.1989
24.2.1989
27.2.1989
28.2.1989

1.3.1989
2.3.1989
3.3.1989

28.2.1989

3.3.1989
7.3.1989
8.3.1989 >

9.3.1989 '
10.3.1989

13.3.1989
15.3.1969
16.3.1969
17.3.1969
15.3.1969

17.3.1969

27.3.1969

26.3.1969

30.3.1969
31.3.1969

4.4.1969
5.4.1969 J
3.4.1969

4.4.1969

11.4.1969

10.4.1969
11.4.1969

19.4.1969

Address to bolh Houses* of

1989
The Presidents 
Parliament.

Railway Budget 1989-90 presented.

Discussion on Motion of Thanlcs on the 
President’s Address.

General Budget 1989-90 presented.

27.4.1989
28.4.1989 

2.5.1989.
28.4.1989

2.5.1989

18.7.1989

18.7.1989

General discussion on Railway Budget 1989-90. 24.7.1989

25.7.1989

General discussion on Railway Budget 1989-90. 26.7.f989

Suspension of Members from the Service of the 
House for misbehavbur/quite unbecoming of 
Members on the floor of the House on March 1, 
1989 for the remaining days of the week.
The Prime Minister made a statement regarding 
the Report of the Thakkar Commission.
Interim and Rnal Reports and Memorandum of 
Action taken on the Rsports of Justice Thakkar 
Commission of Inquiry on the Assassination of the 
late Prime Minister Smt Indira Gandhi, laid on the 
Table.
Announcement of Deputy Speaker of Speaker's 
decision to seek the advice of Attorney General on 
the question of complete report of Thakkar 
Commission before giving his final ruling.

Discussion on the Motion to consider the Report 
of the Commission on Centre-State Relations. 
(Justice Sarkaria Commission)

The Speaker ruled that the Complete Report of the 
Thakkar Commission had been lakj on the Table. 
Motion regarding summoning the Attorney General 
negatived.
Announcement by the Speaker regarding formation 
of Janata Dal Legislative Party in Lok Sabha*’.
Discussion on Government Motion to consider the 
Interim and Rnal Reports of the Thakkar 
Commission.

The Deputy Minister in the Ministry of Railways made 
a statement regarding the accident involving tsk>. 
927 D o ^  Bangabre • New Delhi Kamateka Express 
on 16.4.1969. Members stood in silence for a short 
while in menx>ry of the deceased.

27.7.1989

28.7.1989

31.7.1989 
1.8.1969
2.6.1989 

31.7.1989

1.6.1989

2.6.1989

3.6.1989 

7.6.1969

6.8.1969
9.6.1989

10.8.1969

6.8.1969

9.8.1989

11.10.1989

12.10.1989

The Minister of Honrw Affairs made a statement 
regarding dissokitbn of Kwnateka Ugislative 
Assembly.

Discussion on the Rnanoe Bill, 1989.

The Prime Minister made a statement regarding 
Jawahar Rozgar Ypjana.
The Oonstltutbn (Sixty-third Amendment) Bil, 1989 
introduced . Passed on 10 August, 1989 
(negatived By Rajya Sabha).
The Speaker made reterenoes to the passing away 
of Shrl Bir Bahadur Singh, Union Minister for 
Oommunicatbns and a sitting xnember of Ri|jya 
Sabha alongwHh F m  other Members of previous Lok 
Si^has.
Discussbn on Adjournment Motion regarding 
situation arising out of increasing tenrorist activities in 
Punjab and Delhi. ^
Seventythree Members resigned from the 
Membership of Lok Sabha.
Nine Members resigned from the Membership of Lok 
Sabha
Ten Members resigned from the Membership of Lok 
Sabha.
A Member resigned from the Membership of iDk 
Sabha
Three Members resigned from the Membership of 
Lok Sabha.

Discussion under Rule 193 on Jawahar Rozgar 
Yojana.

Three Members resigned from the Membership 
of Lok Sabha.
Three Members resigned from the Membership 
of Lok Sabha.
Two Members resigned from the Membership of 
Lok Sabha.
A Member resigned from the Msmt>ership of Lok 
Sabha
A Member resigned from the Membership t>f Lok 
Sabha.
Discussion* on the Constitution (Sixty-Fourth 
Amendment) Bill, 1989 and The Constitution 
(Sixty-Rfth Amendment) Bill. 1989. Bills passed 
on 10.8.1989. (Negatived by Rajya Sabha on 
13.10.1989).

The Minister of State in the Ministry of Home Affairs 
made a statement regarding the Fourth, Rfth, Sixth 
Interim Reports and Final Report of Kudal 
Commissbn of Inquiry.
A Member resigns from the Membership of Lok 
Sabha.
The Minister of State in the Ministry of Home Affairs 
made a Statement regarding Bodo Agitatbn.
The Prime ^^ni8ter made a statement reoarding 
Nehru Rozgar Yojana the Urban, counterpart of the 
Jawahar Rozgar Yojana.
The Prime Minister made a statement regarding 
’Agricultural Package'.

* Discussed together.
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STATEMENT 12 
Tim* Talwn by Eighth UkSabtw on vwloiwMMtooriMMhMM

S. 1No. Type of Business Time Taken Percentage 
of total time

S. No. Type of Business Time Taken Percentage 
of total time

1 2 3 4 1 2 3 4

Hrs Mts Hrs Mts

1. Adjournment Motions 18 27 0.56 7. Motions
(a) Motions (Rules 191

2. Bills and 342) 102 29 3.19
(a) Gtovernment Bills 684 51 2126 (b) Motions of No-

Private Member’s Blls 122 08 3.79 Confidence in the
Council of Ministers 12 45 0.38

3. Budget (c) Motions for modification
(a) Railway Biidoet 119 45 3.74 of Rules laid
(b) General Budget 546 39 16.94 dovwnonthe Table 2 30 0.06
(c) Budget in respect 34 03 1.06 (d) Motions under Rule 388 1 38 0.03

of States/UTs under
President's Rule a Debates on President’s Address 77 06 2.40

9. Questions 412 16 12.80
4. Calling Attention Notices

(Rule 197) 123 58 3.85 10. Resolutions
(a) Government Resolutions 22 03 0.69

& Discussion ^ ) Statutory Resolutions 50 51 1.56
(a) Half-an-hour discus (c) Private Members

sion (Rule 55) 53 45 1.65 Resolutions 102 53 3.22
(b) Short duration

discussion (Rule 193) 454 40 14.12 11. Statements (Rules 357.372) 36 59 1.15

6. Matters under Rule 377 79 32 2.46 12. Other matters 164 25 5.09

TOTAL 3223 52 100.00



Members and Ministers

Membership of Lok Sabha
Article 81 of tlie Constitution provides thiat the Lok 

Sabha shall consist of not more thian 525 members 
chosen by direct election from the territorial 
constituencies in the States and not more than 20 
members to represent the Union Territories. The 
President of India is empowered under article 331 of 
the Constitution to nominate two members of the 
Anglo-lndtein Community to the Lok Sabha If he Is of 
the opinion that that community is not adequately 
represented in the i-iouse. In pursuance of this 
provision, two members of this community have been 
nominated to all the Lok Sabhas so far.

Article 82 of the Constitution as amended by the 
Constitution (Forty-second Amendment) Act, 1976 
provides that the numt>er of seats as allocated and the 
territorial extent of constituencies as determined by 
the Delimitations of Parliamentary and Assembly 
Constituencies Order 1976, are unalterable until 
publication of the population figures of the first 
census following the year 2000. In other words till 
the population figures taken in the year 2001 are 
published there can be no change in the existing 
number of seats allotted to the House of the People 
(Lok Sabha) to vark>us States and Unk>n 
Territories and also there can be no fresh delimitations 
of parliamentary constituencies in the States and 
Union Territories.

The allocation of seats in the Eighth Lok Sabha to 
the various States and Unton Territories Is indicated in 
Statement 13.

The Eighth Lok Sabha as constituted on 
December 31, 1984 comprised 513 Members elected 
from various Parliamentary Constituencies. Two 
persons from the Anglo-Indian community were 
nominated by the President on January 15, 1985 in 
terms of article 331 of the Constitution. General 
Elections to the Lok Sabha from Punjab and Assam 
were delinked from Eighth General Elections all over 
the country due to disturbed conditions prevailing 
there at that time. These two States together account 
for 27 seats in Lok Sabha. General Elections to one 
constituency (Ladakh) In Jammu and Kashmir were 
also not held at that time and Mandi Constituency in

Himachal Pradesh went to partial polling, due to 
weather conditions of these areas at that time. There 
were in all 29 vacancies in the Eighth Lok Sabha at the 
time of its constitution as well as its first sitting held on 
January 15,1985.

Age Distribution of Members
On the day of first sitting of Eighth Lok Sabha Shrl 

Mukul B.Wasnik was Its youngest member iseing 25 
years and 3 nx>nths oW and Professor N. G. Ranga 
was the oldest on being 85 years of age. The average 
age for the whole House was 51.4 years. As regards 
earlier Sabhas, the average age was as indicated 
below;

Lok Sabha

Yaara

Avaraga Aga

Months

F̂ rat 45 8
Second 46 4
Third 48 10
Fourth 48 7
Rfth 49 2
Sixth 52 1
Sevanth 49 9

In the Eighth lu)k Sabha nnaximum number of 
members were in the age group of 55-60 years 
wNIe in the Seventh Lok Satiha, the maximum numt)er 
of members (87 or 16.8 per cent) were in the age 
group 56-60 years as against only 66 members or 
12.7 per cent in this span in the Sixth Lok Sabha. In 
the Fifth and Fourth Lok Sabhas, the maximum 
number of members were grouped in 46-50 years- 
whereas the age-groups 41-45, 36-40 and 51-55 
claimed the maxinfium numt>er of members in the 
Third, the Second and the First Lok Sabha, 
respectively.

The minimum number of members in the Eighth, 
Seventh, Sixth, Fifth, Fourth and Third Lok Sabhas 
were in the age group 81-85 whereas in the Second 
and the First Lok Sabhas, the minimum number was in 
theage-group7i-75.

Statement 14 provkies, details of age distribution 
of Members.
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Occupational Pattern
In the Eighth Lok Sabha agriculturists including 

cultivators and landlords constituted the largest group 
accounting for 38.3 per cent of the total membership. 
In the Third. Fourth, Fifth, Sixth and Seventh Lok 
Sabhas also percentage-wise representation of this 
category was 27.4, 30.6, 33.2, 36 and 39.3, 
respectively, while in the First and Second Lok Sabhas 
this was the second largest with 22.4, 29.1 per cent of 
total membership, respectively.

After agriculturists, the second largest category of 
members In the Eighth Lok Sabha was that of lawyers 
who had 19 per cent representation In the House. In 
the Seventh, Sixth, Fifth, Fourth, Third, Second and 
First Lok Sabhas this percentage was 22.2, 23.4, 20.5, 
17.5, 24.5, 30.5 and 35.6, respectively. Thus while in 
the First and Second Lok Sabhas lawyers constituted 
the largest group, in all other Lok Sabhas It occupied 
second or third position.

The third largest group in the Eighth Lok Sabha 
was that of Political and Social Workers with 16 per 
cent representation. In the Seventh, Sixth and Fifth and 
Fourth Lok Sabhas this group held the position with 
17.2, 20, 19 and 22.9 per cent representation, 
respectively.

Other categories whrch had sizable representation in 
the Eighth Lok Sabha were (i) teachers and educatkxiists 
(7.7 per cent), (ii) traders and industrialists (6.8 per cent),
(iii) medical practitbners (4 per cent), and (iv) civil and 
military service personnel (3 per cent).

Statement 15 gives detailed information on 
Members of First to Eighth Lok Sabha by prior 
occupation while the information on annual 
expenditure incurred on Members from First to Eighth 
Lok Sabha is contained in Statement 16.

Statement 17 indicates names of the Members of 
the Union Council of Ministers alongwith rank(s) and 
portfolios held by each from time to time during the 
term of the Eighth Lok Sabha.

Leader of the Opposition
To give statutory recognition to the Leaders of the 

Opposition in the Lok Sabha and Rajya Sabha, the 
enactment "The Salary and Allowances of Leaders of 
Opposition in Parliament Act, 1977" was passed 
providing for the payment of salary and certain other 
facilities to them. As none of the groups in the 
opposition had the requisite total membership needed 
for recognition as a Party there was no Leader of the 
Opposition in the Eighth Lok Sabha. For facility of 
reference Statement 18 shows the names and other 
details of the Leaders of the Opposition in the Sixth 
Lok Sabha, after the above enactment came into force.

Leave of Absence
During the span of Eighth Lok Sabha 112 

Members were granted leave of absence from the 
sittings of the House.

Statement 19 gives details of leave of absence 
granted to Members.

Resignations by IMembers
In all 124 Members resigned their seats in the House 

during the term of the Eighth Lok Sabha. Of them 107 
Members resigned during the Fourteenth Session (Part-1) 
alone and out of these 73 Memt>ers tendered their 
resignatkxis on a sln^e day i.e. on July 24,1989.

Statement 20 lists the Members who resigned from 
the Eighth Lok Sabha.

Obituary References
The Eighth Lok Sabha made in all 243 obituary 

references. Details of obituary references are 
contained in Statement 21.

STATEMENT13 
Allocation of Seals to Stataa and Union Territorlas In tha 

Eighth Lok Sabha
Name of the 
Slate/Union Territory

No. of seats

1.
1. States

Andhra Pradesh 42
2. Arunachai Pradesh 2
3. Assam 14
4. Bihar 54
5. Goa 2
6. Gujarat 26
7. Haryana 10
8. Himachal Pradesh 4
9. Jammu & Kashmir 6

10. Karnataka 28
11. Kerala 20
12. Madhya Pradesh 40
13. Maharashtra 48
14. Manipur 2
15. Mehgalaya 2
16. Mizoram 1
17. Nagaland 1
18. Orissa 21
19. Punjab 13
20. Rî asthan 25
21. Sikkim 1
22. Tamil Nadu 39
23. Tripura 2
24. Uttar Pradesh 85
25. West Bengal 42

26.
II. Union Territories

Andaman & Nioobar Islands 1
27. Chandigarh 1
28. Dadra & Nagar Haveli 1
29. Delhi 7
30. Daman & Diu* 1
31. Lakshadweep 1
32. Pondicherry 1

Reorganisation Act 1987 w.e.f. May 30, 1967.
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STATEMENT 14 
Distribution of Mambort from First to Eighth Lok Sabha by aga 

groupa (In numbers)

STATEMENT 16 
ExpandHura on Mambara

Age Groups 1st 2nd 3rd 4th 5th 6th 7th 8lh

25-30 Years 28 13 11 22 16 18 9 7

3t-35 Years 54 60 34 37 28 26 43 36

36-40 Years 58 91 64 68 62 62 71 60

41-45 Years 68 71 79 84 76 69 75 73

46-50 Years 74 64 73 85 99 94 70 77

51-55 Years 93 76 69 69 94 94 84 74

56-60 Years 47 70 58 55 57 66 87 80

61-65 Years 29 25 58 39 35 41 41 74

66-70 Years 10 12 21 25 25 33 24 30

71-75 Years 1 4 6 10 9 11 11 11

76-80 Years • - 1 1 2 4 3 6

81-85 Years • • 1 1 1 1 1 3

Total: 462 486 475 496 504 519 519 531

Total Numt>er 499 500 503 523 521 544 544 544
of seats;

STATEMENT 15
Distribution of Mambara from FIrat to Eighth Lok Sabha by 

Prior Occupation (In Parcantaga)

Prior 1st 2nd 3rd 4th 5th 6th 7th 8th
Occupation
1. Agri 22.5 29.1 27.4 30.6 33.2 36.0 39.3 38.3

culturists
2 Political 18.7 22.9 19.0 20.0 172 16.0

& Social 
Workers

3. Lawyers 35.6 30.5 24.5 17.5 20.5 23.4 22.2 19.0

4. Traders 
& IrKlustria

12.0 10.2 10.3 7.5 6.8 3.3 6.3 6.8

lists
5. Teachers & 9.9 

Educationists
11.3 5.8 6.5 7.1 8.4 67 7.7

6. Journalists 10.4 10.2 5.8 4.8 6.3 2.1 2.9 1.3
& Writers

7. Civil and 3.7 4.0 0.9 3.2 3.4 1.7 0.9 30
Military
Service

8. Medical 4.9 
Practitioners

9. Engineers 
and Techno

3.5 3.0

0.9

2.8

1.4

1.7

1.2

1.9

0.9

1.9

1.1

4.0

0.8

logists
10. Former 1.1 1.4 2.1 1.4 0.4 0.6 0 2 0.6

Rulers
11. Industrial 

Workers
12 Religious 

Missionaries
13. Artists

0.2

0.2

0.2

0.8 0.4

0.2 ..

1.7 0.8 1.3

0.2 02 

.. 0.2 0.9

■ Y a iT - " ........... . Expenditure incurre( 
(in Rupees)

First Lok Sabha 1952-53 37.96,818
1953-54 38.89.783
1954-55 46,00,620
1955-56 52.03,214
1956-57 43,89,087

2.18.79.522

Second Lok Sabha 1957-58 48.61.383
1958-59 45.80.692
1 9 5 9 ^ 47.40,870
1960-61 44.79.964
1961-62 32.76.756
(Upto December. 1961) 2,19.39,665

Third Lok Sabha 1962-63 50.02.715
1963-64 48.29,589
1964-65 68,23.153
1965-66 47,45.730
(Upto November. 1966) 2,14.01.187

Fourth Lok Sabha 1967-68 76.81.929
1968-69 81.81,379
1969-70 1,11.52.543
1970-71 88,22.725
(Upto December, 1970) 3.58.38.576

Rfth Lok Sabha 1971-72 1.11.94,646
1972-73 1,43.64.276
1973-74 1.36.97.156
1974-75 1.61.38.257

1975-76 1.67.63.224
1976-77

(Upto December. 1976)
1.38.24.598
8.59.82,157

Sixth Lok Sabha 1977-78 1,88.30,567
1978-79 3.12.65.993
19 79 ^ 84.50.374
(Upto 22-6-1979) 5.85.46.934

Seventh Lok Sabha 1980-81 2.98.46.458
1981-62 3,76,24,227
1982-83 3.92.66.880
1983-84 4.29.55.090
1984-85 1.63.73.035
(Upto 30-9-1984) 16,60.65.690

Eighth Lok Sabha 1985-86 2.13.89.199
1986-87 3.74,68.338
1987-88 4.79.64.617

1988-69 5,17.33.529
1989-90 2,43.33.197
As on (30-9-1989) 18,28,88.880
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STATEMENT 17 
NaiDM and portfoHo* of tiM MMHMra of tlM Union Council of 

MlntotM* during tlw IN* of tlw Eighth Lok Sabha
PARTI 

Prbna Mlniatar
S.No. Nam* Portfdioa alongwlth 

tha parted tharaof
1. QandhI, Shri Rajiv Prima Ministar and Minister of all 

Ministrias/Dapartmants not allocated to 
any other Cabinet Miniater/ Minister of 
State v^th Independent Charge (Firom 
31.12.1084 to 2.12.1989)

KMd charge of the Ministries/ 
Departments of Commerce and Supply, 
External Affairs, Industry and Company 
Affairs, Sdanoe and Technology, Atonriic 
Energy, Space, Bectronics, Ocean 
Deveiopmertt, Personnel and 
Admlnistrativa Raforms, Youth Affairs 
and Sports, Culture and Tourism and 
Civil Aviation. (From 31.12.1984 to
14.1.1985)

IHald charge of Ministry of Environment 
and Forests (From 31.12.1984 to
22.10.1986)

Held charge of tha Ministry of Planning 
(From 14.1.1985 to 25.7.1987); Ministry 
of Defence (From 25.9.1985 to
24.1.1987); Ministry of Transport (From 
4.8.1986to 24.6.1986)

Also held charge of Ministries/ 
Departments of Science and 
Technology, Atomic Energy, Bectronics, 
Ocean Development, Personnel, Public 
Qrievancas and Pensions and Space 
fro m  22.10.1986 to 24.1.1987); Ministry 
of Programnw Implsmentation (From
4.5.1987 to 25.7.1987); Tourism (From
15.7.1987 to 28.7.1987); External Affairs 
(From 26.7.1987 to 26.6.1988); Water 
Resources (From 22.ai987 to
10.11.1987); and Communications 
(From 31.5.1989 to 4.7.1989)

3. BansI Lai, Shri

4. Bhagat,Shri 
Ball Rim

5. Bhagat, Shri H.K.L.

6. BhaianUI, Shri

7. Bute Singh, Shri

PART II 12. Oubey, Shri
illnlataraveimiwi Miriivivrv Bindheawary

S.No. Nam« Portfolios alongwlth
th r period thereof

1 2 3 13. Fotedar, Shri M.L

1. Ansari, Shri Z.R.

2. Arjun Singh, Shri

Minister of Stats (Indapendent Charge) of 
the Ministry of Shipping artd Transport 
(From 31.12.1984 to 2S.9.1989
Minister of State in the Ministty of 
Environment and Forest (m m
25.9.1985 to 14.2.1988)
Minister of SUte O nd^ndent Charge) 
of the Ministry of Environmervt and 
Forests (From 14.2.1988 to 2&6.1988)
Minister of Environment and Forests 
(From 25.6.1988 to 2.12.1989)
Minister of Commeroe (From 15.11. 
1985to20.1.198Q

Minister of Communications (From 
22.10.198610 14.2.1988)
Minister of Railvtrays (From 31.12.1984 to
25.9.1985)
Minister of Transport (From 25.9.1985 to
4.6.1986)
Minister of External Affairs (From
25.9.1985 to 12.5.1986)
Minister of Partiamentary /Vffairs (From
31.121984 to 25.9.1985)

Mn later of Partiamentary Affairs and 
Tourism (From 25.9.1985 to 125.1986)
Minister of Pariamentary Affairs and 
Fbod &Ovll Supplies (From 12.5.1986 to
14.2.1988)
Mnlster of Partiamentary Affairs and 
hfonnatlon and Broadcasting (From
14.2.1988 to 2.121989)
Mnister of Environment and Forests 
(From 22.10.1986 to 14.21988); Minister 
of Agriculture (From 14.2.1988 to
212.1989)

Minister of Agriculture and Rural 
Devetopment (From 31.12.1984 to
25.9.1985)

Minister of Agriculture (From 25.9.1985 
to 12.5.1986)

Minister of Home Affairs (From
12.5.1986 to 2.121989)
Mnlster of Home Affairs (From
31.121964 to 14.3.1986) Minister of 
Finance (From 25.6.1988 to 2.12.1989)

Minister of Programme implementa
tion (From 25.9.1985 to 4.5.1987)
Minister of Agriculture (From 12.5.1986 
to 14.2.1988)
Minister of Water Resources (From
14.2.1988 to 25.&1988)

Minister of Commeroe (From 25.6.1988 
to 2.12.1989)
Minister of Ijiw  and Justice (From
14.2.1988 to 25.6.1988)

Minister of Labour (From 25.6.1988 to
212.1989)
Mnlster of Steel and Mines (From
25.7.1987 to 2.12.1989); Mso held 
temporary charge of the Ministry of 
Labour (From 6.2.1988 to 14.2.1988); 
Temporary charge of »ie Ministry of 
Energy (From 3.9.1988 to 19.9.1988)

14. Qafoor, Shri Abdul Minister of Wortcs and Housing (From
31.121984 to 25.9.1985)

Minister of Urban Development (From
25.9.1985 to 22.10.1986)

8. Chavan, Shri S.B.

9. Choudhury, Shri 
AaA.Qhani Khan

10. Dhillon, Dr G.S.

11. Dlnash, Singh Shri

15. Kidwai, Smt Miniater of Heatth and Family
Mohaina Wlalfare (From 31.12.1984 to 24.6.1986);

Mniater of Tranaport (From 24.6.1986 to

{Contd.)
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16. Mirdha, Shrl Ram 
Niwas

22.10.1986); Minittar of Urban 
Davalopmaot (From 22.10.1986 to
2.12.1989)
Also held temporary chaige of the 
Minfatry of Touram (From 14.2.1988 to
25.6.1988)
Mlnlatar of State (Independent Chaige) 
of Vw Ministry of Communioalions (FTOm
31.12.1984 to 22.101986); AIm  Mnliter of 
8t«e In the MlnMry of Home /Wads 
(From 4.3.19B6I014.&1986)
Miniater of State (Independent Chaige) 
of the Miniatry of Textilea (Fiom
22.10.1986 to 14.2.1988).
Alao held charge of the Minlaty of 
Water Raaourcea as Minister of Slate 
(From 10.11.1987 to 14.2.1988)
Miniater of Textles (Rom 14.2.1988 to
2.12.1989)

17. Naraslmha Rao, 
Shrl P.V.

18.

19.

20.

Pant, Shrl 
Krishna Chand

22.
23.

24. Shiv Shankar, 
Shrl P.

held charge of the Ministry of 
hleallh and Fmlly Welfare (^ m
24.1.1989 to 4.7.1989)
Miniater of Defence and Planning (From 
31.12.1964 to 14.1.1985); Miniater of 
Defence (From 14.1.1985 to 25.9.1985) 
Miniater of Human Rssouroe 
Development (From 25.9.1985 to
25.6.1988); Also held charge of the 
Ministry of Home Affairs (From 14.3.1966 
to 12.5.1986); Held temporary charge of 
the Ministry of Health and Family 
Welfare (From 24.6.1986 to 14.Z1988); 
Minister of External Affairs (Rom
25.6.1968 to 2.12.1989)
Minister of Education (Frem 31.12.1984 
to 25.9.1985); Miniater of Steal and 
Mines (Rom 25.9.1985 to 12.4.1987; 
Minister of Defence (From 12.4.1967 
to 2.12.1989)

Patil, Shil Veerendra Miniater of Chemicals and Feftillaers 
(From 31.12.1964 to 25.9.1989
Also held charge of the Miniatiy of 
Induatry and Company Affairs (Rom
14.1.1985 to 25.9.19iu)

Rao, Shrl Minlatsr of Food and Civil Suppllea (Rom
Biiendra Singh 3l.12.1984to 25.9.1985)
Sathe, Shri Vaaant Minister of Steel, Mnea and Coal (From

31.12.1984 to 25.9.1985)
Miniater of Energy (From 26.9.1986 to
2.12.1969); AJso held temporary charge 
of the Miniatry of Stoel and Mines (Ftom 
12.4.1967 to 25.7.1987)
Held addMonal chaige of the Ministry of 
Communications (From 1442.1968 to
25.6.1988)

Sen, Shri Aaeke Ministsr of Law and Justice (From
Kumar 31.12.1964to 3.4.1967)
Shankaranand, Minister of brigation and Powwr (Ftom
Shri B. 31.12.1984 to 25.9.1965); Minister of

WMer Reaouroea; (Rom 25.9.1985 to 
22A1987)

25. Singh, Shri 
Bir Bahadur

26. Singh, Shri 
Vlahwanath Pratap

27. Solanki, Shri 
MadhavSnh

28. Syad, Shrl Mufti 
Mohammed

29. Tlwarf,Shrl 
NwayanDatt

30. Vangal'Rao, Shrl J.

31. Vbra, Shri Motilal

Mnisier of Law and Juslce and Water 
Rsaouroes (From 25.6.1988 to2.12.1969)
Mnlster of Commerce (Ftom 20.1.1986 
to 12.5.1986)
Also held charge of the Miniatry of 
Food and Civil Suppties (Rom 
27.146 to 125.1986)
Mbtialef of External Affairs (Rom 
12.5.1966 to 22.10.1S86)
Hakj addttional chaige of the Ministry 
of ConMneroe (From 12.5.1986 to 
22.101966)
Mnlaler of Commeroe (Fiom 22.10.1986 
to 25.7.1987)
Minister of Planning and Programme 
Implementation and Law and Justice 
(Rom 25.7.1987 to 14.2.1988)
Minister of PIsnning and Programme 
Implementation (Rom 14.2.1968 to 
26.6.1969; Minister of Human Resource 
Development (From 25.6.1968 to
212.1969)
Mnlaler of Communications (Rom
25.6.1988 to 30.5.1989)
Minister of Rnanca (From 31.12.1984 
to 24.1.1987); Also held charge of 
the Minlefry of Commeroe and 
Supply (From 14,1.1965 to
30.3.1985)
Held charge of the Ministiy of 
Commerce (Rom 30.3.1965 to 
25.9.1965)
Mnlster of Defence (From 24.1.1987 to 
12.4.1967)
Mnlster of Planning and Progr
amme Implementation (From 25.6.1988 
to 212.1989
Mnisier of Touriam (Rom 12.6.1986 to
15.7.1987)
Mnisier of Induatry (From 26A.1985 tp
22.101986)
Also held additional charge of the 
Mnislry of Petroleum and Naturnl 
Qas (From 24.6.1986 to 22.10.1986); 
Mnlster of External Affairs (Rom
22.1019661025.7.1987)
Mnlster of Finance (From 25.7.1967 to
25.6.1989
Mnisier of Industry (From 22.10.1986 to
212.1989)
Mnisier of Health and Family WSHare 
and temporary charge of the Ministry of 
Civil Aviatton (Rom 14.2.1988 to
3.6.1969
Mnisier of Health and Family 
WMare (Rom 25.6.1968 to
24.1.1969

(SJ^)
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PART III

Mlniatcrs of Stat* with lnd*p«nd«nt Charg* of Tholr 
MlnMrlM/Oopaitnwnto

Sl.No. Nam« Portfolios alongwiththe
period thereof

1 2 3

1. Alam, Shri Rafiqu* Oputy M Mstir In th* M niiiry of 
Patrotoum and Natural Gas (Rom
14.2.1988 to 25.6.1989

Minlatar of Stata In tha M niitry of 
Taxtlaa (Prom 2&6.1966 to 4.7.1989)

Miniatar of StMa Ondapandant 
Charga) of tha Ministry of HaaHh and 
Family WaKara (From 4.7.1989 to
2.12.1989)

2. Anjiah, Shrl T.

3. BrahmDutt, Shri

4. Chandrashakhar, 
Smt Margatham

5. Gadgil, Shri V.N.

6. Gomango, 
Shri Giridhar

7. Jacob. Shri M.M.

Khan, Shri 
Khurahaad Alam

9. Patii, Shri Shivraj

Ministar of Stata (Indapandant Charga) 
of tha Ministry of l.abour (From
31.12.1984 to 20.1.1986)

Miniatar of Stata in tha Ministry of 
Commarca (From 12.5.1986 to
22.10.1988)

Ministar of Stata Ondapandant 
Charga) of tha Ministry of Patrolaum 
and Natural Gas (From 22.10.1986 to
2.12.1989)

Also Mlnlstar of Stata In tha Ministry of 
Rnanoa (From 24.1.1987 to 25.7.1987)

Minister of Stata Ondapandant Charga) 
of tha Ministry of Woman and Sodai 
Waifara(From 31.12.1984 10 25.9.1965)

Ministar of Stata (Indapandant Charga) 
of tha Ministry of Information and 
Broadcasting (From 31.12.1984 to
22.10.1986)
Also haid temporary charga of Ministar 
of Stata of tha Ministry of 
Communioatiora (From 26.9.1985 to
19.10.1986)

Daputy Ministar in tha Ministry of 
WaHva (From 27.9.1985 to 15.2.1988) 
Ministar of Stata in tha Ministry of 
Tourism (From 15.2.1988 to 25.6.1988); 
Minister of Stata in the Ministry of 
Communications (From 25.6.1988 to
4.7.1989)

Minister of State (Independent Charge) 
of the Ministry of Corrvnunications 
(From 4.7.1989 to 2.12.1989)
Minister of State in the Ministry of 
Parliamentary Afftyrs (From 22.10.1986 
to 4.7.1989)

Minister of State Ondependent Charge) 
of tha Ministry of Water Resources and 
Minister of State in the Ministry of 
Parliamentary Affairs (From 4.7.1989 to
2.12.1989)

10. Piiot, Shri Rajesh

11. Sharma, Shri 
Naval Nshore

12. Sangma, Shri P A

Minister of Sute in the Ministry of 
External Affairs (From 31.12.1984 to
25.9.1985)

Minister of State (independent charge) 
of the Ministry of Commerce (From
25.9.1985 of to 15.11.1985)

Minister of Stata (Independent Charge) 
of tha Ministry of Textiles (From
15.11.1985 to 22.10.1986)

Minister of Stata in the Ministries of: (i) 
Defence (Firom 17.10.1980 to 15.1.1982) 
01) Commerce (Independent Charge 
(From 15.1.1962 to 29.1.1983) (iii) 
Departments of Science and
Technology, Space, Atomic Energy, 
Bectronica and Ocean Daveiopment 
(From 29.1.1983 to 31.10.1984) and 
(From 4.11.1984 to 20.10.1986)

Also Minister of State in the Ministry of 
Psrsonnal and Training, Public 
Grievancea and Pensions and
Administrative Reforms (From
25.9.1985 to 4.10.1985)

Minister of State in the Ministry of
Defence (Department of Defence 
Production) (From 22.10.1986 to
25.6.1988)

Minister of State (kidepandant Charge) 
of the Ministry of Civil Ai/iation and 
Tourism (From 25.6.1988 to 2.12.1989)

Minister of State in the Ministry of
Transport (Department, of Surface 
Transport) (From 25.9.1985 to
22.101986)

Minister of State (Independent 
Charga) of the Ministry of Surface
Transport (From 22.10.1986 to
212.1989)

Minister of State (^dependent Charge) 
of the Ministry of Petroleum (From
31.121984 to 25.9.1985)

Minister of State (Independent Charge) 
of the Ministry of Petroleum & Natural 
Gas (From 25.9.1985 to 201.1986)

Minister of State in the Ministry of
Commerce and Supply (From 1.1.1985 
to 30.3.1985)

Mnister of State in the Ministry of
Commerce (From 30.3.1985 to
25.9.1989

Minister of State in the Ministry of Home 
Affairs (Department of States) (Rom 
25.9.198510 20.1.1986)

Minister of State (Independent Charge) 
of the Ministry of Ijibour (From
20.1.1986 to 6.2.1988)

(ConW.)
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14. Singh. Shri
Chandra Shekhar

13 Soindia, Shri M iniM r of State in the Ministry of
Madhavrao Railways (From 31.12.1984 to 25,9.1985)

Mlnistar of Stata in the Ministry of 
Transport (Dapartmant of Railways) 
(From 2 5 ^ .1 9 ^  2Z 10.1986)
Minister of State (independent Charge) 
of the Ministry of Railways (From
22.10.1986 to 2.12.1989)
Minister of State (Independent Charge) 
of the Ministry of Supply and Textiles 
(From 30.3.1985 to 25.9.1985)
Minister of State (Independent Charge) 
of the Ministry of Petroleum and f^turai 
Gas (From 20.1.1986 to 9.7.1986)

15. Singh Deo Minister of State in the Departments of
Shri. K. P. Personnel and Administrative Reforms

and Culture (From 31.12.1984 to
15.3.1985)
Minister of State in the Ministry of 
Personnel and Training, Administrative 
Reforms and Public Grievances and 
Pension and in the Deptt. of Culture 
(From 15.3.1985 to 25.9.1985)
Minister of State (Independent Charge) 
of the Ministry of Food and Clvii
Supplies (From 25.9.1985 to 27.1.1986)
Minister Of State in the Ministry of
Defence (Department of Defence 
Production and Defence Supplies) 
(From 25.9.1985 to 2210.1986)
Minister of State in the Ministry of
Ranning (From 22.10.1986 to 14.2.1988)
Minister of State (Independent Charge) 
of the Ministry of Food and Qvil 
Supplies (From 142.1988 to 2.12.1989)
Minister of State in the Ministry of
Transport (Department of Civi Aviation) 
(From 25.9.1985 to 2210.1986)
Minister of State (Independent Charge) 
of the Ministry of Civil Aviation from
22.10.1986 to 28.7.1987) Minister of 
State (Ind^endent charge) of the 
Ministry of Tourism (From 28.7.1987 to

Minister of State (Independent Charge) 
of the Ministry of Labour (From
14.2.1988 to 25.&1988); Minister of SUite 
(Independent Charge) of the Ministry of 
Food Processing Industries { H o m

25.6.1988 to 2.12.1989)
18. Bajpai, Dr (Smt) Minister of State (Independent Charge)

Rajendra Kumari of the Ministry of Wslfare (From
25.9.1985 to 2.12.1989)

1

16. Sukh Ram, Shri

17. Tytler, Shri Jagdish

PART IV
Mlniatera of State Attached to Varioue Cabinet Minietera/Prlme 

Minister
S.r^. Name Portfolios alongwith 

the period thereof

1. Alva, Smt Margaret Minister of State in the Ministry of 
Parliamentary Affairs (From 31.12.1984 
to 25.9.1985)

2. Arunachalam, 
Shri M.

3. Azad, Shri 
Qhulam Nabi

4. Baitha, Shri D. L

5. Bhardwai, Shri 
HansR^

6. Chandrakar, Shri 
Chandutal

7. Chidambaram, 
Shri P.

8. DasMunshi. 
Shri P. R.

Minister of State in the Ministry of
Human Resource Development
(Deptt. of WMfaie and Women and 
Child Dsvek)pment & Youth Affairs 
& Sports) (From 25.9.1985 to
212.1989)
Minister of State in the Department of 
Industrial Development in the Ministry of 
Industry (From 25.9.1985 to 2121989)
Mhiister of Slate in the MMslry of
Parliamentsry Affairs (From 31.121984 
to 25.9.1986)

Minister of State in the Ministry of
Paiiiamentary Affairs and Tourism (^om
25.9.1985 to 12.51986)

Minister of Stats in the Ministry of Home 
^ ir s  (Department of States) (From 
12.5.1986to 2210.1986)

Minister of State in the Ministry of Food 
and Civil Supplies (From 2210.1986 to
7.9.1987)

Deputy Minister in the Ministry of Food 
arid Civil Supplies (From 14.2.1988 to
4.7.1989): Minister of State in the 
Ministry of Defence (Department of 
Defence Production and Defence 
Supplies) (From 4.7.1989 to 212.1989)

Minister of State in the Ministry of Law 
and Justice (From 31.12.1984 to 
2121989)

U>oked after the work of the Ministry of 
Law and Justice in the absence of 
Cabinet Minister (From 3.4.1987 to
27.7.1987)

Minister of State in the Ministry of 
Agriculture and Rural Development 
(Department of Rural Development) 
(From 1.1.1985 to 27.1.1986)

Deputy Minister in the Ministry of 
Commerce (From 25.9.1985 to 27.9.1985)

Deputy Minister in the Ministry of 
ComnrTsrce (Department of Textiles) 
C F r o m  27.9.1985 to 4 .ia  1985)

Deputy Minister in the Ministry of 
Psrsonnel and Administrative Rsforms, 
Training, Public Grievances and Pensions 
(From 4.10.1985 to 20.1.1986)

Minister of State in the Ministry of 
Personnel, Public Grievances and 
Pensions (From 20.1.1986 to 2 12.1989)

Also Minister of State in the Ministry of 
Home Affairs (From 24.6.1986 to 
2121989)

Minister of State in the Ministry of 
Commerce (From 22.10.1986 to 
2121989

iContd.)
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1

9. Dr^.Shri
Sontosh Mohan

10. OiksMt, Smt Shall*

11. Engtl.ShrlB.

17.

18.

Minister of State In the Ministry of 
Touriwn (From 12.5.1086 40 22.10.19S6)

Minister of State in the Ministry of 
Communications (From 22.10.1966 to
14.2.1988); Minister of State In the 
Ministry of Defence (From 14.2.1988 to
25.6.1988); Minister of State in the
Ministry of Home Afftirs (From 2S.6.1988 
to 2.12.1989)

Minister of State In the Ministry of 
Parliamentary Affairs (From 12.&1986 to
2.12.1989)

Deputy Minister in the Deptt. of Personnel 
and Training (From 12.5.1986 to
4.6.1986); Deputy Mnlster In the Ministry 
of Psrsonrwl, Public Grievances and 
Pensione (From 4.&1986 to 14.2.1988); 
Minister of State in the Mnistry of
Hanning and Programme Implemen
tation (From 14.ai988 to 2.12.1989)

Minister of State in the Ministry of
External Affairs (From 12.51986 to
14.2.1988)

Minister of State in the Mnlstryof 
Rnanoe (Department of Economic
Affairs) (From 14.2.1988 to 2.12.1989)

Minister of State In the Ministry of
Finance (Department of EKpendlture) 
(From 12.5.1986 to 2.12.1989)

Minister of State in the Ministry of
Tourism and Ovil Aviation (From
31.12.1984 to 24.8.1985)

Minister of State In the Ministry of
Energy (Department of Coal) (From
142.1988 to 2.12.1989)

Minister of State In the Department of 
Youth Affairs and Sports (From
31.12.1984 to 25.9.1985)

Minister of State in the Department of 
Chemicals & Petro-Chemlcals In the 
Ministry of hdustry (From 25.9.1985 to
18.2.1988)

Kesri, Shri Sita Ram Minister of State In the Ministry of 
ParllamenUry Affairs (From 25.9.1985 to 
22.10.1986)

12. Faleiro, Shri 
Eduardo

13. Gadhvi, Shri B.K.

14. Gehlot, Shri Ashok

15. Jaffer Sharlef, 
Shri C.K

16. JaichaiKlra Singh, 
Shri R.K.

19.

Khaparde, Miss 
Sarcj

Khan, Shri 
Arif Mohammad

20. Krishna Kumar, 
Shri S.

21.

Also Minister of State In the Ministry of 
Home Affairs (From 12.5.1985 to 
29.0.1985)

Minister of Stats in the Ministry of Energy 
(Dipartnnem of Power) (From 2S.9.1965to 
2B.2.198Q

Deputy Minister In the Ministry of 
Health and Family Welfare (Department 
of Family Welfare) (From 25.9.1985 to 
22.ia i986 ); Deputy Minister in the 
Ministry of Textiles (From 22.10.1986 
to 14.2.1988); Minister of State in the 
Ministry of Information & Broadcasting 
(From 14.2.1988 to 2.12.1989)

Deputy Minister in the Ministry of
Ubour (From 14.21988 to 4.7.1988)

Minister of State in the Ministries of 
Perliamentary Affairs and LatxHjr (From
4.7.1989 to Z12.1989)

Minister of State in the Ministry of Health 
and Family Welfare (Department of 
Health) (From 31.12.1984 to 25.9.1985)
Mnlster of State in the Ministry of 
Agriculture (Deptt. of Agriculture and 
Cooperation) (From 25.9.1985 to 
14.2.1988)
Minister of State in the Ministry of Steel 
end Mines (From 14.2.1988 to Z10.1988)

Deputv Minister in the Ministry of
Rsiiways (From 14.2.1988 to 4.7.1989)

Minister of State in the Ministry of Steel 
and Mines (Department of Mines) (From
4.7.1989 to 212.1989)

Narayanan, Shri K.R. Minister of State in the Ministry of 
Planning (From 31.12.1984 to 25.9.1985)

Mnlster of Stats in the Ministry of External 
Mfairs (From 25.9.1985 to 22.10.1986)

Ministp' of State in the Ministry of Science 
and Technology and Deptt of Ocean

22.

Malaviya, Shri 
Radha Krishna

Makwana, Shri 
Yogendra

23. Mahabir Prasad 
Shri,

24.

25. Natwar Singh, Shri

Minister of State In the Ministry of 
Health and Family Welfare (Department 
Of Health) (From 12.5.1986 to
9.7.1989); Minister of State in the 
Ministry of Textiles (From 4.7.1989 to
2.12.1989)

Minister of State In the Ministry of 
Industry and Company Affairs (From 
31.12.198410 25.9.1985)

26. Namgyai, Shri P.

Development, Atomic Energy, Bectronics 
& Space (From 22.10.1986 to 212.1989)
Mnlster of State in the Ministry of Steel, 
Mines and Coal (Department of Steel) 
(From 31.12.1884 to 259.1985); Minister 
Of State in the Ministry of Agriculture 
(Department of Fertilizers) (From 
25.9.1985to 2210.1986)

Minister of Stats In the Ministry of External 
Mtairs ( F ^  22.10.1986 to 2.12.1989)

Deputy Minister in the Ministry of Surface 
Transport (From 14.2.1988 to 4.7.198^; 
Deputy Minister in the Ministry of 
Partlamenlary Affairs (From 25.6.1988 to 
4.7.1989); Minister of State in *ie  
Ministries of Surface Transport and 
Psrtiementary Affairs (From4.7.1989 to 
2121989)

(CofltoT.)
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29. Oraon, Smt Sumati

30.

31,

27. Nahru.Shri Minister of Slate In the Ministry of
Arun Kunnar Irrigation and Power (Department of

Power) (From 31.12.1984 to 25.9.1985); 
Minister of State In the Ministry ot Home 
Affairs (Department of Internal Security) 
(From 25.9.1985 to 2210.1986)

28. Panja, Shri Minister of State In the Ministry of
Ajit Kumar Planning (From 25.9.1985 to 2 2 .1 0 .1 ^

Also Minister of State in the Ministry of 
Food and Civil Supplies (Rom 19.2.1986 
to 2210.1986)
Minister of State (Independent Charge) 
of the Ministry of Information and 
Broadcasting (From 2210.1986 to
14.21988)

Minister of State in the Ministry of Finance 
(Department of Revenue) (From 14.2.1988 
to 212.1989)
Deputy Minister in the Ministry of 
WeHare (From 14.2.1988 to 4.7.1989)
Minister of State In the Ministry of
Environment m d  Forests ( F ^  4.7.1989 
to 2.121989)
Minister of State In Ihe Ministry of Honr>e 
Affairs (From 12&1986 to 25.6.1988): 
Minister of State in the Ministry of Defence 
(Department of Defence Production and 
Defence Supplies) (From 25.6.1988 to 
4.7.1989)
Minister of State in the Ministry of Finance 
(Department of Banking and Insurance) 
(Rom 31.121984 to 142.1988)
Minister of State in the Ministry of
Agriculture, Department of Rural Devetop- 
ment (From 14.2.1988to 2.121989)

32. Prabhu, Shrl R. Minister of State in the Ministry of
Agriculture (Department of Fertilizers) 
(From 2210.1986 to 2121989)

33. Ral, Shri Kalpnath Minister of State in the Ministry of
Energy (Department of Power) (From
25.6.1988 to 2121989)

34. Rohtagi, Smt Sushila Minister of State in the Ministry of
Human Resource Development (Deptt. 
of Education and Culture) (From 
25.9.1985 to 125.1986)
Minister of State In the Ministry of Energy 
peptt. of Power) (From 12.5.1986 to 
d.5.1988) Also Minister of State in the 
Ministry of Petroleum and Natural Gas 
(From 24.6.1986 to 2210.1986)

35. Sahi, Smt Krishna Minister of State in the Ministry of Human
Resource Development (Department of 
Education and Culture) (From125.1986 
to 14.21988)
Minister of State in the Ministry of Water 
Resources fro m  14.2.1988 to 4.7.1989) 
Minister of State in the Ministry of Human 
Resource Development (D e^m en t of 
Culture) (From4.7.1989to2121989) 
Minister of State in the Ministry of 
Human Resource Development (Depart
ment of Education and Culture) (Rom
142.1988 to 4.7.1989)

Panigrahi, Shrl 
Chintamani

Poojari, Shrl 
Janardhana

36. Sahi, Shrl 
Uliteshwar Prasad

37. Shastri, Shri 
Hari Krishna

38. Singh, Shrl Arun

39. Singh, S h r i  Dalbir

40. Sinha.Smt 
Ram Dularl

41. Tewari, Prof. K.K.

42 Vir Sen, Shrl

43. Yadav, Shri 
Ramanand

44. Yadav, Shri 
Shyam Lai

Minister of State In the Ministry of
Human Resource Development (Depart
ment of Education) (From 4.7.1989 to 
212198^
Minister of State in the Ministry of
AgricuKure (Department of ^ricuHu- 
ral Research and Education) (From
14.21988 to 2121989)
Parliamentary Secretary to the Prime 
Minister (From 1.1.1985 to 25.9.1985)
Minister of State in the Ministry of Defence 
(DR & DO) ( F ^  25.9.1985 to 18.7.1987) 
Minister of State in the Ministry of
Uban Development (From 25.9.1985 to 
2121989)
Minister of State in the Ministry of 
Home Affairs (From 31.121984 to
25.9.1985);Minister of State in the Ministry 
of Steel and Mines (Department of 
Mines) (From 25.9.1985 to 14.21988) 
Minister of State in the Ministry of Industry 
(Department of Public Enterprises) (From 
12.5.1986 to 23.7.1987)
Minister of State in the Ministry of External 
Affairs (From 25.6.1988 to 21.4.1989); 
Minister of State In the Ministry of 
information and Broadcasting (From 
22.4.1989 to 2121989)
Minister of State in the Ministry of Environ- 
nnent and Forests (From 31.12.1984 to
25.9.1985)
Minister of State in the Ministry of 
Agriculture (Department of Rural Develop
ment) (From 125.1986 to 14.2.1988)
Minister of State in the Ministry of Steel 
and Mines (Department of Mines) (From
14.21988 to ^4.1988)
Minister of State in the Ministry of 
Agriculture (Department of Agriculture 
and Co-operation) (From 14.2.1988 to 
212.1989)

PARTV
Parliamentary Secretariee to the Prime Minieter

SI.
No.

Name

’ gffSSS'
2. Patel. Shri 

Ahmed M.

Portfolios abngwith 
the period thereof 

^^rliamentary Secretary to the Prime 
Minister (From 1.1.1985 to 25.9.1985) 
Parliamentary Secretary to the Prime 
Mnister (From 1.1.1985 to 25.9.1985)

STATEMENT 18 
Leadere of Oppoeltion

Name of Leaders of 
Opposition

Date
From

S i x t h  L o k  S a b h a  

1. Shri Y.B. Chavan

2.
3.

Shri C.M. Stephen 
Shri Jagjivan Ram

25.3.19771
10.7.1979^
12.4.1978
28.7.1979

12.4.19781
28.7.1979J
10.7.1979
22.8.1979

S e v e n t h  a n d  E i g h t h  L o k  S a b h a

There was no leader of Opposition in the Seventh and the Eighth 
Lok Sabhas as no group in the opposition was accorded 
reoognitton as a Party.



128 PARLIAMENT OF INDIA : THE EIGHTH LOK SABHA(1965-89)

STATEMENT 19 
Leav« of Absence to Mombors

S.NO. Name of the 
Member

Period for which 
leave granted

Date when 
leave 

granted

S. No. Name of the 
Member

Period for which Date when 
leave granted leave

granted

1 2 3 4 1 2 3 4

1. Shri Saleem 1. Sherwani 13.1.85 to 30.1.85 ] 36. Shri Mahendra Singh 15.4.86 to 29.4.86 j

2. Shri B.N. Reddy 15.1.85 to 30.1.85 37. Prof Ramakrishna More 17.4.86 to 7.5.86 '

3. Shri Jamikjr Rahman 15.1.85 to 30.1.85 38. Shri S.D.N. Wadiyar 21.4.86 to 8.5.86

4. Shri Chandra Pratap 
Narain Singh

13.3.85 to 2.4.85 
8.4.85 to 7.8.85 23.3.85

39.

40.

Smt Indumati 
Bhattacharya
Shri BB. Ramaiah

24.4.8610 7.5.86 
17.7.86 to 14.8.86 i,
25.4.86 to 7.5.86

7.a86

5. Choudhry Girdhari Lai 13.3.85 to 2.4.85
8.4.85 to 15.5.85 41. Shri Charan Singh 27.7.86 to 14.8.86

6. Shri Motilal Singh 8.4.85 to 30.4.85 42. Shri Gangadhar 
M. Kuchen

21.7.86 to 14.8.86 •

7. Shri KN. Nanje Gowda 10.4.8510 5.5.85 i 43. Chaudhary Rahim Khan 28.7.86 to 14.8.86 ^
8. Shri Bharat Kumar M. 

Odedra
23.7.85 to 14.8.85 ■ 44. Shri K.V. Shankara 

Gowda
17.7.86 to 14.8.86 "* 

4.11.86 to 25.11.86
9. Shri Channaiah Odeyar 23.7.85 to 9.8.85 45. Shri S.D.N. Wadiyar 4.11.86to21.11.86

10. Shri Chandra Mohan 46. Shri Blpinpal Das 4.11.86 to 5.12.86
Singh Negi 23.7.85 to 23.8.85 47. Prof N.C. Parashar 4.11.86 to 5.12.86 1.12.86

11. Smt Indumati 23.7.85 to 29.8.85 48. Shri Charan Singh 4.11.86 to 5.12.86
Bhattacharya 18.11.85 to 5.12.85 49, Smt Indumati 4.11.86 to 5.12.86

12 Smt Madhuri Singh 26.7.86 to 23.8.85 'r- 11.12.85 Bhattacharya 1
13. Shri Arvind T. Kamble 7.8.85 to 26.8.85

50. Shri G.M. BanatwaNa 4.11.86 to 9.12.86 j
i 51. Shri S.S. Ramaswamy 4.11.86 to 9.12.86 ] 

6.11.86 to 28.11.86 j

14. Shri S.D.N. Wadiyar 7.8.85 to 29.8.85 
18.11.85 to 20.12.85

11
52.

Padayachi
Shri Chittubhai Gamit

15. Shri Saleem 1. 
Sherwani

18.11.85 to 20.12.85 53. Shri Chaudhary 
Ram Prakash

10.11.87 to 5.12.87 I

16. Shri Manik Sanyal 18.11.85 to 20.12.85 54. Shri Veerendra Patii P3.2.87 to 15.5.87
17. Shri Chlttubhai 25.11.85 to 15.12.85 55. Shri Sunil Dutt 23.2.87 to 22.4.87 1 27.3.87Gamit 56. Shri Udai Singhrao 2.3.87 to 25.3.87 f
18. Shri Charan Singh 29.11.85 to 20.12.85 i Gaekwad

19. Shri K. Ramamurthy 3.12.85 to 20.12.85 j 57. Snnt Vyajayanthimata 
RaIi

2.3.87 to 25.3.87
1

20. Smt Vyajayanthimata 
Bali

18.11.85 to 20.12.85] 58.
DQII
Shri Chittubhai Gamit

1
12.3.87 to 1.4.87

i 59. Shri Yashwantrao 23.3.87 to 3.4.87
21. S n t  Indumati 7.12.85 to 20.12.85 J. Patil 13.4.87 to 24.4.87

Bhattacharya 60. Shri Pratap Singh Baghel 23.2.87 to 22.4.87 '
22. DrG.S. Dhillon 20.2.86 to 143.86 61. Shri Motilal Han$da 27.2.87 to 10.4.87
23. Shri Charan Singh 20.2.86 to 18.4.86 > 21.3.86 62. Prof Ramakrishna More 3.3.87 to 2.4.87
24. Shri av . Desa 20.2.86 to 18.4.86 63. Shri Martand Singh 12.3.87 to 20.4.87 30.4.87
25. Shri B.B. Ramaiah 25.2.86 to 24.4.86 64. Shri L Adaikalraj 18.3.87 to 14.4.87
26. Shri Bharat Kumar 

M. Odedra
3 .3 ^  to 31.3.86 65. Shri Bharat Kumar 

M. Odedra
1.4.87 to 16.4.87

27. Smt N.P. Jhansi Laxmi 3.3.86 to 31.3.86- 66. Smt Akbar Jehan Abdgllah 6.4.87 to 8.5.87 ^
28. Smt Indumati 

Bhattacharya
5.3.86 to 25.3.86- 67. Shri Udaysinghrao 

Gaekwad
26.3.87 to 12.5.87 T

29. Shri Charan Singh 19.4.86 to 7.5.86 1 68. Shri K.V. Shankara 
Gowda

27.7.87 to 18.8.87
1&8.87

30. Shri BV. Desai 19.4.86 to 7.5.86 69. Dr A. Kalanidhi 27.7.87 to 2 6 . i % 7

31. Shri S.D.N. Wadiyar 12.3.86 to 25.3.86
31.3.86 to 11.4.86 m 25.4.86 70. Shri Ju^har Singh 7.8.87 to 21.8.87 J

71. Shri AB. Naraingh 1A87 to 28.8.87’
32. Shri Lala Ram Ken 21.3.86 to 25.3.86

31.3.86 to 10.4.86 72. Shri S.S. Ramaswamy 
Padayachi

8.5.87 to 12.5.87 
27.7.87 to 28.8.87 ;

1.12.8733. Shri A. Senapathi 31.3.86 to 23.4.86 6.11.8710 26.11.87 S
Qoundur 24.4.86 to 7.5.86^ 73. Shri Sunil Dutt 27.7.87 to 243.87

34. Shri Saifuddin Ahmed 3.4.86 to 21.4.86 I 74. Shri Gangadhar Kuchen 10.8.87 to 29.8.87

35. Shri Sambhajirao Kakade 8.4.86 to 7.5.86 r 7.8.86 75. Shri Martand Singh 8.11.87 to 30.11.87 J

(Confd.)
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1
76. Shri V.N. Gadgil
77. Shri KhurshMd 

AlamKhan
76. Shri S.D.N. Wadiyar

16.11.87to 11.1Z871
18.11.87 to 2.1287 J

6.11.8710 15.12.87l 
23.3.8810 12.4.88 

18.4.8810 9.5.88
79. Prof Rarao Chaliha 18.11.87 to 4.12.87 i
80. Shri S.S. Ramaswamy 27.11.87 to 15.12.87

Padayachi 22.2.88 to 1.438
81. Shri Manik Sanyai 22.2.88 to 11.3.88 i
82. Shri Qurudas Kamat 22.2.88 to 18.3.88 [
83. Shri Veerendni Patil 22.2.88 to 25.3.88
84. Shri Sahabrao Patil 22.2.88 to 30.3.88 '

DorHjaonkar 3.4.88 to 12.4.88 I
1 8 .4 «  to 25.4.88 '

85. Shri H.G. Ramuiu 15.3.88 to 10.4.88
86. Shri Y.S. Mahî an 24.3.88to 31.3.88 j
87. Dr Prabhat Kumar 11.3.88 to 12.4.88 I

Mishra 18.4.88 tol 9.4.88
21.4.88 to 6.5.88 !

88. Shri Bharat Kumar 24.3.88 to 12.4.88
M. Ododra 18.4.88 to 25.4.88

89. Shri Chittubhai Qamit 11.4.8810 12.4.88
18.4.88 to 30.4.88 '

90. Shri Anoopchand Shah 11.4.88 to 12.4.88
18.4.88 to 13.5.88^

91. Shri K.P. Unnikrishnan 29.3.88 to 12.4.88^
18.4.88 to 25.4.88 !

92. Dr (Smt) Phulrenu 18.4.88 to 13.5.88
Guha 27.7.88 to 23.8.88

29.8.88 to 1.9.88
93. Shri Azeez Sait 27.7.87 to 10.8.88 j
94. Shri Ram Rattan Ram 27.7.89 to 10.8.89 1
95. Shri Dal Chandar Jain 27.7.88 to 19.8.88 :

96. Shri Girdharilal V y a s 27.7.89 to 12.8.89,1
97. Dr Prabhat Kumar 16.8.88 to 23.8.88'

Mishra 29.8.88 to 5.9.88
98. Shri Gangadhar S. 17.8.88 to 23.8.88 1

Kuchen 29.8.88 to 5.9.88
99. Smt Vyjayanthimala 2.11 88 to 4.11.88

Bali 15.11.88 to 29.11.88 1
100. Smt Akbar Jehan 2.11.88to 4.11.88

AbduUah 15.11.88 to 7.12.88.
101. Shri S.S. Ramaswamy 10.8.88 to 24.8.88]

Padayachi 29.8.88 to 5.9.88

102. Shri A.BA Ghant 
Khan Choudhury

103. Smt Pramlatabai 
Chavan

104. Smt O.K. Bhandari

2.11.8810 4.11.88
15.11.88 to 16.12.88 

21.2.89 to 24.2.89
23.8.88

27.8.88 to 29.8.88
2.11.88 to 4.11.88

15.11.88 to 16.12.88 
21.2.8910 24.2.89

3.11.88 to 16.12.88

3.11.8810 4.11.88 I 
15.1138 to 16.11.88 J

1.12.87

21.3.88

11.5.88

2.9.88

7.12.88

31.3.89

1 2 3 4

105. Shri S.D.N. Wadiyar 2.2.89 to 15.3.89 31.339
106. Shri Bhausaheb 

Thorat
21.2B9 to 10.3.89]

107. S m t  Promlatabai 
Chavan

21.2.89 to 17.3.89 1
27.3.89 to12.4.89 ;

108. Shri Sunil Dutt 13.3.89 to 17.3.89 *
27.3.89 to 12.4.89 •
19.4.89 to 15.5.89 
18.739 to 27.7.8^ L

4.8%9
109. Shri Jaoannath 

Kauahal
17.3.89 1

27.3.89 to 12.4.89 1
19.4.89 to 10.5.89

110. Smt Kishori Sinha 19.4.89 to 10.5.89
111. Shri Ranjit Singh 

Gaekwad
18.7.89 tol 3.89

112. Shri K.V. Shankara 
Gowda

18.7.89 to 11.8.89^

STATEMENT 20 
Raaignation by Members

S. No. Name of the State Date of Date on
Member Constituency Resignation which

accepted by
the Speaker

1 2 3 4 5

1. Shri Narbahadur 
Bhandari

Sikkim
(Sikkim)

13.3.1985 13.3.1985

2. Shri Sharadchandra 
Govindrao Pawar

Baramati
(Maharashtra)

16.3.1985 18.3.1985

3. Shri Bijoyanand 
Patnaik

Kendrapara
(Orissa)

18.3.1985 18.3.1985

4. Smt Manorama 
Singh

Banka
(Bihar)

8.11.1985 8.11.1985

5. Shri S.B. Chavan Nanded
(Maharashtra)

21.7.1986 21.7.1986

6. Shri Hardwari Lai Rohtak
(Haryana)

20.4.1987 22.4.1987

7. Shri Amitabh 
Bachchan

/Mlahabad 
(Uttar Pradesh)

23.7.1987 23.7.1987

8. Shri Chingwang 
Konyak

Nagaland
(Nagaland)

2.12.1987 2.12.1987

9. Shri P.A. Sangma Tura
(Meghalaya)

16.2.1988 16.2.1988

10. Smt Ram 
Dulari Sinha

Sheohar
(Bihar)

24.2.1988 24.2.1988

11. Dr Chinta Mohan Tirupati - SC 2.3.1988 2.3.1988
(Andhra Pradesh)

12. Shri Bhagwat 
Jha Azad

Bhagalpur
(Bihar)

18.4.1988 18.4.1988

13. Shri Arjun Singh South Delhi 
(U.T. of Delhi)

29.6.1968 29.6.1988

14. Shri Rajmangal 
Pandey

Deoria 12.1.1989 (Announce • 
ment made 
by Speaker 
in the House 
on 21.2.89

15. Shri R. Annanambi Pallachi • SC 2.2.1989 2.2.1989
(Andhra Pradash)

(Conte/.)
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1 2 3 4 5 1 2 3 4 5

16, Shri P. Penchalaiah Nellor-SC 7.4.19B9 7.4.1989 45. Smt. Geeta Panskura 24.7.1989 24.7.1989
(Andhra Pradesh) Mukherjee (West Bengal)

17. Shri Ananda Bobbili 24.5.1969 18.7.1989 46. Shri Ajoy Biswas Tripura West 
(Tripura)

-do- -do-
Qajpati Raju (Andhra Pradesh)

18. Shri K.P. 
Unnikrishnan

Badegara 24.7.1989 
(Kerala)

24.7.1989 47. Shri V. Tulsi Ram NagarKumool - SC 
(Andhra Pradesh)

-do- -do-

19. Shri Somnalh Bolpur -do- -do- 48. Shri Hannan Mollah Uluberia 
(West Bengal)
Srikakulam

-do- -do-
Chatterjee (West Bengal)

49. Shri H.A. Dora -do- -do-
20. Shri B.B. Ramaiah Buru

(Andhra Pradesh)
-do- -do-

50. Shri E. Ayyapu
(Andhra Pradesh) 
Kurnool -do- -do-

21. Shri C. Madhav Adilabad -do- -do- Reddy (Andhra Pradesh)
Reddy (Andhra Pradesh) 51. Shri S. Jaipal Reddy Mahbubnagar -do- -do-

22. Prof Madhu Ftajapur -do- -do- (Andhra Pradesh)
Dandavate (Maharashtra) 52. Shri M. Subba Nandyal -do- -do-

23. Shri V. Kishore Parvathipuram -do- -do- Reddy (Andhra Pradesh)
Chandra S. Deo (Andhra Pradesh) 53. Shri Anil Basu Arambagh -do- -do-

24. Shri Dinesh Qwahati -do- -do- (West Bengal)
Goswami (Assam) 54. Shri Gopal Krishna Kakinada -do- -do-

25. Shri Indrajit Gupta Basirhat -do- -do- Thota (Andhra Pradesh)
(West Bengal) 55. Shri G. Vijaya Siddipet - SC -do -do-

26. Shri Vishwanath Allahabad -do- -do- Rama Rao (Andhra Pradesh)

Pratap Singh (Uttar Pradesh) 56. Shri Bajuban Ryan Tripura East -ST -do- -do-
27. Shri N.V.N. Somu Madras North -do- -do-

(T ripura)

(Tamil Nadu) 57. Shri Bh. Vijay Kumar Narasapur -do- -do-

28. Shri Arun Kunnar Rae Bareli -do- ^ o -
Rcju (Andhra Pradesh)

Nehru
58. Shri Zainal Abedin Jangipur -do- -do-

(Uttar Pradesh) (West Bengal)
29. Shri C. Sambu Bapatia

(Ar^hra Pradesh)
-do- -do- 59. Shri Ataur Rahman Barpeta

(Assam)
-do- -do-

30. Shri Arif Mohammed 
Khan

Bahraich 
(Uttar Pradesh)

-do- -do- 60. Shri Satyagopal 
Mishra

Tamluk 
(West Bengal)

-do- -do-

31. Shri Raj Kumar Rai Ghosi -do- -do- 61. Shri Chandra Mohan (3arhwal -do- -do-
(Uttar Pradesh) Singh Negi (Uttar Pradesh)

32. Shri Suresh Kurup Kottayam (b^rala) -do- -do- 62. Shri D.B. PatM Kulaba -do- -do-
33. Shri K. Manvendra Mathura -dp- -do- (Maharashtra)

Singh (Uttar Pradesh) 63. Shri Piyus Tiraky Alipurduars - ST -do- -do-
34. Shri B. Papi Reddy Ongoie -do- -do- (West Bengal)

(Andhra Pradesh) 64. Shri Sudhir Roy Burdwan -do- -do-
35. Shri Saifuddin Katwa -do- -do- (West Bengal)

Choudhury (West Bengal) 65. Shri K. Hindupur <*0- -do-
36. Shri Amal Datta DiamorKi Harbour -do- -do- Ramachandra Reddy (Andhra Pradesh)

(West Bengal) 66. Shri R.P. Das Krishnanagar -do- -do-
37. Shri Basudeb Bankura -do- -do- (West Bengal)

Acharia (West Bengal) 67. Shri Manik Sanyal Jalpaiguri 
(West Bengal)

-do- -do-
38. Shri M. Raghuma Nalgonda -do- -do-

Reddy (Andhra Pradesh) 68. Shri Rampujan Phulpur -do- -do-
39. Shri P. Manik Reddy Medak -do- -do- Patel (Uttar Pradesh)

(Andhra Pradesh) 69. Shri Palas Barman Balurghat - SC 
(West Bengal)

-do- -do-
40. Shri Amar Roy Coochbehar -do- -do-

Pradhan (West Bengal) 70. Shri D.N. Reddy Cuddapah -do- -do-
41. Shri A.J.V.B. Amalapuram <k>- -do-

Shri D. Narayana
(Andhra Pradesh)

Maheshwara Rao (Andhra Pradesh) 71. Anantapur -do- -do-

42. Shri Chundru 
Sri Hari Rao

Rajah Mundry 
(Andhra Pradesh)

-do- -do-
72.

Swamy
Shri Muhiram Saikia

(Andhra Pradesh) 
Nowgang (Assam) -do- -do-

43. Shri Ajit Kumar VIshnupur 
(West Bengal)

-do- -do- 73. Shri Chitta Mahata Purulia (West Bengal) -do- -do-
Saha 74. Shri Syed Masudal 

Hossain
Murshidabad -do- -do-

44. Shri Purna Chandra 
Malik

Durgapur • SC 
(West Bengal)

■do* -do- (West Bengal)

iContd.)
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1 2 3 4 5

75. Dr A.K. Patel Mehsana (Gujarat)24.7.198924.7.1989
76. Shri Mohammad 

Mahfooz AN Khan
Bah (Uttar Pradesh) -do- -do-

77. Smt BIbha Ghosh 
Goswami

Nabadwip 
(West Bengal)

-do- -do-

78. Shri Sanat Kumar 
Mandal

Joynagar 
(West Bengal)

-do- -do-

79. Shri Net Ram Sirsa - SC (Haryana) -do- -do-
80. ShriKhurshid 

Ahmed Choudhry
Faridabad
(Haryana)

-do- •do-

81. Dr (Mrs) I .  
Kalpana Devi

Warangal 
(Andhra Pradesh)

-do- -do-

82. SmtN.P.
Jhansi Lakshmi

Chittoor
(Andhra Pradesh)

-do- -do-

83. Dr. A. Kalanidhi Madras Central 
(Tamil Nadu)

-do- -do-

84. Shri Vijay Kumar 
Mishra

Darbhanga
(Bihar)

-<lo- -do-

85. Shri B.N. Reddy Miryalguda 
(Andhra Pradesh)

-do- -do-

86. Shri Ram Narain 
Singh

Bhiwani
(Haryana)

-do- -do-

87. Shri Charanjit 
Singh Athwal

Ropar- SC 
(Punjab)

-do- -do-

88. Shri A.K. Sen Calcutta North-West 
(West Bengal)

-do- -do-

89. Shri V. Sobhanadr- 
eeswara Rao

N ĵayawad 
(Andhra Pradesh)

-do- -do-

90. Shri Ananda Pathak Darjeeling 
(West Bengal)

-do- -do-

91. Shri Ram Bahadur 
Singh

Chapra 25.7.1989 25.7.1989 
(Bihar)

92. ShriThampan 
Thomas

Mavelikara
(Kerala)

-do- -do-

93. ShriV.S. 
Krishna Iyer

Bangalore South 
(Karnataka)

-do- -do-

94. ShriNarayan 
Choubey

Midnapore 
(West Bengal)

-do- -do-

95. Shri Vijay Kumar 
Yadav

Nalanda
(Bihar)

-do- -do-

96. Shrl Charanjit Singh 
Walia

Patiala
(Punjab)

-do- -do-

97. Shri Sriramamurthy 
Bhattam

N^sakhapatnam 
(Andhra Pradesh)

-do- -do-

98. Shri Tarlochan 
Singh Tur

Taran Taran 
(Punjab)

-do- •do-

99. Shri Teja Singh 
Dardi

Bhatinda
(Punjab)

<lo- -do-

100. ShriK.
Narayanaswamy

Narsaraopet 26.7.1989 26.7.1989 
(Andhra Aradesh)

101. Shri G. Bhoopathy Peddapalli - SC 
(Andhra Pradesh)

-do- -do-

102. Shri Motiial Hansda Jhargram- ST 
(West Bengal)

-do- -do-

103. Shri Gadadhar Saha Birbhum - SC 
(West Bengal)

-do- -do-

1 2 3 4 5

104. Shri Vidyacharan Mahasamund 26.7.1989 26.7.1969
Shukla (Madhya Pradesh)

105. Shri H.M. Patel Sabarkantha
(Gujarat)

-do- -do-

106. Shri S. Rajampet -do- -do-
Palakondrayudu (Andhra Pradesh)

107. Shri Ramashray Jahanabad -do- -do-
Prasad Singh (Bihar)

108. Shri Sambhajirao Baramati <k>- -do-
Kakade (Maharashtra)

109. Shri Shantilal Patel Godhra (Gujarat) -do- -do-
110. Shri N. Venkata- Tenaii 27.7.1969 27.7.1989

ratnam. (Andhra Pradesh)
111. Shri Satyendra Aurangabad 28.7.1989 28.7.1989

Narayan Sinha (Bihar)
112. Shri Sode Ramaiah Bhadrachaiam ST 

(Andhra Pradesh)
-do- -do-

113. Shri C. Janga Reddy Hanamkonda -do- -do-
(Andhra Pradesh)

114. Dr DattaSamant Bombay 31.7.1989 31.7.1989

115. Shri S.M.Guraddi

116. Rao Birendra Singh

117. Prof Parag Chaliha
118. Shri Mewa Singh G»l
119. Shrl Shaminder 

Singh
120. Shri Bhadreshwar 

Tanti
121. Shri P.

Appaian arasinfih ann
122. ShriAnadi 

Charan Das
123. Shri H.N. Nanje 

Gowda
124. Shri Balwant Singh 

Ramoowalia

South Central 
(Maharashtra)
Bijapur
(Karnataka)

-do-

-do-

-do-

-do-Mahendragarh 
(Haryana)
Jorhat (Assam) 1.8.1989 1.8.19B9
Ludhiana (Punjab) -do< -do-
Faridkot 
(Punjab)

Koliabar 
(Assam)
Anakapalli 
(Andhra Pradesh)

-do- -do-

2.8.1989 2.8.1989

-do- -do-

Jajpur
(Orissa)

Hassan
(Karnataka)

Sangruf
(Punjab)

3.8.1989 3.8.1989

7.8.1989 7.8.1989

8.8.1989 8.8.1989

STATEMENT 21 
Obituary Refereneet in the Eighth Lx>k Sabha

S.No. Name and Date of Date of Time
particulars of death obituary Taken
Membership references

Hrs. Mts.

1 2 3 4 5

1. Smt Indira Gandhi 31.10.1964
(Fourth, Rfth, Sixth,
Seventh Lok Sabhas 
and Prime Minister)

2. Shfi Saminuddin 5.1.1985
(Eighth Lok Sabha)

17.1.1985 02 16

(Conld.)
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3. Shri Bshwmnalh Floy 27.6.1964 
(Rfth Lok Sabha)

4. DrB.V. Keskar 284.1964
(Sacond Lok Sabha)

5. Shri Narandra Singh 3.9.1964
Bitht (Rfth Lok Sabha)

6. Shri Ukhan Singh 5.9.1964
(&cond Lok w h a )

7. Shri Bhola Paawan 10.9.1964
Shastri(Ftojya Sabha)

6. Svirnni Brahmanand 12.9.1964
(Fifth Lok Sabha)

9. Shri Gauri Shartkar 2.10.1964
Kakkar (Third Lok Sabha)

10. Shri RV. Swaminathan 4.10.1964
(Seventh Lok Sabha)

11. Shri Narendra Kumar 19.10.1964
Sanghi (Rfth Lok Sabha)

12. Shri Mrltunjay Prasad 19.10.1964
(Sixth Lok Sabha)

13. Shri Somnath Uhiri 19.10.1964
(Constituent Aesembiy)

14. DrMrsT.S. Soundaran 21.10.1964' 
(Third Lok Sabha)

15. Shri Badshah Gupta 12.11.1964
(Third Lok Sabha)

16. Shri M.N. Kaul (Former 20.11.1964
Secretary, Lok Sabha)

17. Shri U.M. Trivedi 24.11.1964
(Third Lok Sabha)

16. Shri Y.B. Chavan (Third. 25.11.1964
Fourth, Rfth, Sixth, Seventh 
Lok Sabhas and former Deputy 
Prime Minister)

19. Shri M.N. Govindan 27.11.1964
Nair (Sixth Lok Sabha)

20. Shri Prabhat Kari 27.11.1964
(Third Lok Sabha)

21. Shri Basant Kumar 2.12.1964
Das (Third Lok Sabha)

22. Shri Rattan Lai Malaviya 6.12.1964
(Provisional Parliament)

23. Shri Ashok Mehta 10.12.1964
(Fourth Lok Sabha)

24. Shri Prem Chand 12.12.1964
Verma (Fourth Lok Sabha)

25. Shri Pratap Singh Negi 18.12.1964
(Rfth Lok Sabha)

26. Sardar Raniit Singh 20.12,1964
(Third Lok Sabha)

27. Shri Dharamvir 22.12.1964
(Seventh Lok Sabha)

26. Shri P^reial Kureel 27.12.1964
Talib (Rrst Lok Sabha)

29 ShriM adanUI 29.12.1964
Shukla (Sixth Lok Sabha) '

30. Shri K.T. Kosairam 27.1.1965
(Eighth Lok Sabha)

31 Shri Bholaram Pradhi 23.1.1965
(Third Lok Sabha)

18.1.1965 0 2 8

18.1.1965 0 20

29.1.1965 0 04

1 2 3 4 5

32. Mr. Yomsnstin U8tim- 
o ^ h  Ch«m«rko 
(General Seaetary CPSU)

10.3.1985'1

33. Shri T. Channirfah 
(Provisional Parliament)

18.1.1985
> 13.3.1985 0 0 6

34. Shri Daanbandhu Parmar 
(Sacond Lok Sabha)

21.2.1985

35. D rVA Sayid Muhanrimad 28.2.19B5; 
(Sixth Lok Sabha) ^

36. Shri Oajiba Baiwantrao 
Daaai (Sixth Lok Sabha)

19.3.1985 27.3.1985 0 0 2

37. Shri Qanapati Ram 
(Third Lok Sabha)

3.4.1985 9.4.1985

27.2.1985^
I. 24.4.1985
1

0 01

38. Shri Jayawant 
Qhanahayanvao Mora 
(SMsond Lok Sabha)

0 0 2

39. Father Anthony Muru 
(Sixth Lok Sabha)

19.4.1985,1i

40. Shri Ram Narain Sharma 
(Rfth Lok Sabha)

11.4.1985
> 6.5.1985 0 0 2

41. Dr Sardish Roy 
(Bghth Lok Sabha)

5.5.1985

42. Shri Balbir Singh 
(Sixth Lok Sabha)

10.5.1985 10.5.1985 0 0 3

43. Chaudhary Qirdhari Lai 
(Bghth Lok Sabha)

14.5.1985 17.5.1985 0 02

44. Shri Somchanbhai 22.5.1985 
Manubhai Sotanki (Fmh Lok Sabha)

1
1

45.
Shri P.S. Khaparde 
(Provisional Parliament)

29.5.1985 1

46.
Chowdhry Pratap Singh 
Damlta (Second Lok Sabhi

30.5.1985
1)

47.
Nazi Lutful Haque 
(Fifth Lok Sabha)

7.6.1985

48.
Shri Khagendra Nath 15.5.1985 
Dasgupta (Fifth Lok Sabha)

49.
Prof Yashwant Rai 
(Provisional Parliament)

15.5.1985
23.7.1985 0 10

50.
Shri Qangasharan 
Dixit (Fifth Lok Sabha)

18.5.1985 1
1

51.
Shri Laxmi Oas 
(Third Lok Sabha)

20.5.1985

52. Shri Mohar Singh 
Rathod (Eighth Lok Sabha]

22.5.1985
\

53. Shri \4nodbhai 
Sheth (Sixth Lok Sabha)

24.5.1985

54. Shri Jamilur Rahman 
(Bghth Lok Sabha)

2.7.1985

55. Shri Somjibhai R. Dalkar 
(Rfth Lok Sabha)

2.7.1985 1
j

56. • Smt Savitri Mgam 
(Third Lok Sabha)

28.7.1985 29.7.1985 0 02

57. Shri Lalit Makan 
(Bghth Lok Sabha)

31.7.1985 31.7.1985 0 25

58. Shri Jadunath Kisku 
(Fifth Lok Sabha)

13.7.1985 5.8.1985 00 4

(ConW.)
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1

SB.

60.

61.

62.

63.

64. 

66.

66.
67.

68.

69.

70.

71.

72.

73.

74.

75.

76.

77.

78.

79. 

60. 

81. 

82.

83.

84. 

86. 

86.

Shri Banarsi Das 3A.1965 5.8.1985 0 04
(S»v«rrth Lok Sabha)
Shft Harcharan Singh 20.8.1985 21.8.1985 0 04
Longowal (Pmidant, ShiromanI Akali Dal)
Smt Jaishri M ji 28.8.19851
(Fifth Lok Sabha) |
Shri Amarnath 21.9.1985
VIdyalankv (Fifth Lok Sabha)
Shri P. Anhmy Raddy 29.9.1985
(Rfth Lok Sabha)
Shri Parimai Qhosh 14.10.1985
(Fourth Lok Sabha)
Shri Chandrabhan 16.10.1985
BaiajiAthraPatii 
(Savanth Lok Sabha)
Shri Baiarao J.Kala 18.10.1985
(Rfth Lok Sabha)
Shri U iit San 18.10.1985
(Fourth Lok Sabha)
Shri Shibbanial Saxana 20.10.1985
(Sixth Lok Sabha)
Shri Rajesh Kumar 3.11.1985
Singh (Sevanlh Lok Sabha) '

ShriVirandraAgaiwal 19.11.1985 21.11.1985
(Fifth Lok Sabha)

iai1.1985 0 11

Dr C.V.RamaRao 
(First Lok Sabha)
Sir Saawoosagur 
Ramgooiam (Governor 
General of Mauritius) 
Shri Kaniahiyalal Balmiki 
(Third Lok Sabha)
Pandit Chatur Narain

25.7.1985 13.12.1985

15.11.1985 16.12.1985

2.9.1985 20.12.1985

30.11.1985 20.12.1985
Malaviya (First Lok Sabha)
Shri Doongar Singh 2.1.19861
(Seventh Lok Sabha) I
Shri Poulsinghji 11.1.1986 I
B. Oabhi (First Lok Sabha) |
Shri Kanwarlal Gupta 19.1.1986 ;
(Fourth and Sixth Lok Sabha) ^
Shri M.S.K. 30.1.1986'
Sathiyendran (Seventh Lok Sabha) i
Shri Prabodh Chandra 8.2.1986 
(Rfth Lok Sabha) ;
Shri T.O.KMenon 10.2.1986J
(Second Lok Sabha)
Shri Maheshwar Naik 14.2.1966
(Third Lok Sabha)
Shri Jagjivanrao 15.2.1986 ^
G.Kadam (Rfth Lok Sabha)
Mr Olaf Palme 28.2.1986
(Prime Minister of Sweden)

Shri Lalit Kumar Dolay 
(Sixth Lok Sabha)
Shri C. Krishna tteir 
(Second Lok Sabha)
Shri Mulya Qhosh 
(Third Lok Sabha)

20.2.1986

16J.1986

5.4.1986

28.2.1986

3.3.1986

7.4.1986

0 02

87. ShriPrafullaOtandra 28.2.1986 25.4.1986
Barooah (Third Lok Sabha)

88. ShriaV.Destl 
(Bghth Lok Sabha)

89. Shri Vairwani Saruvai 4.5.19861
(Second Lok Sabha) I

90. Shri Om Prakash Tyagi 10.5.1986 |
(Sixth Lok Sabha)

91. DrK.LRao 10.5.1986 |
(Rfth Lok Sabha)

92. ShriJogindarSen 16.6.1986 i
(Second Lok Sabha)

93. Shri Nand Mshora Das 28.6.1986
(Provisionai Parliament)

94. Shri JagjK/an Ram 6.7.1986;
(First to Bghth Lok Sabha i
& former Deputy Prime Minister)

96. Shri Chandra Shekhar 9.7.1966;
Singh (Seventh and 
Eighth Lok Sabhas) i

96. Shri Leu(mi Narain 9.7.1966!
Bhanj Deo (Third U>k Sabha)

97. MrLeDuan 16.7.1966 j
(General Secretary,
Communist Party of Vietnam)

4.5.1966 5.5.1986

002

002

0 12

18.4.1966 21.4.1966

0 02 98. Shri Shivkaran Sharda 
(Sixth Lok Sabha)

20.7.1986 25.7.1986 0 02

0 02 99. Shri Budha Singh UUya 29.5.1986 1
(Third Lok Sabha) 1.8.1986 0 02

0 03 100. Prof Satya Deo Singh 17.7.1966j
(Seventh Lok Sabha)

00 3 101. Shri P.Y.Deshpande 26.7.1986 !

102.
(Provisional Parliament)
Shri Y.Bjwara Reddy 
(Fifth Lok Sabha)

3.8.1986 ’
7.8.1986 002

103. General A.S.Vaidya 10.8.1986 11.8.1986 0 07
104. Shri Malauchamy Thevar

0 04
(Third Lok Sabha) 9.8.1986 22.8.1986 0 0 2

105. Mr Samora Machel 19.10.1986"
(President of Mozambique)

106. Shri T. Anjiah 
(Eighth Lok Sabha)

18.10.1986

107. Shri Sudhanshu 22.8.1986 I
Bhushan Das (Third Lok Sabha) i

106. Shri Datta Katti 22.9.1986 > 4.11.1986 0 07

0 0 4
(Second Lok Sabha) 1

109. Shri G. S.Reddy 
(Seventh Lok Sabha)

7.10.1986 I

0 17 110. Shri S.A.Muruganathan 17.10.1986 j

111.
(Fifth Lok Sabha)
Shri Sanka Ruccikotaiah 1.11.19861

0 03 (First Lok Sabha)
112. Shri Janni Ram 23.10.1986 ^21.11.1986 004

(Provisional Parliament)

0 02 113. Shri Wdahi Charan 4.11.1986 J
Parashar (Third Lok Sabha)

iContd.)



134

STATEMENT 21 -  Conld.

PARUAMENT OF INDIA : THE EIGHTH LOK SABHA (1985-89)

1

I

114. Shri \4shnu Sharan 17.11.1986
Oubliah (Ssoond Lok Sabha)

115. Dr Imtoya* Ahmad 20.11.1986
(Fourth Lok Sabha)

116. Shti R Dharmalingam 24.11.1966
(Second and Ihird Lok Sabhas)

117. ShrtSundwlal 3.1.1SB7
(Bghth Lok Sabha)

118. Shrt Turkaram Shankar 12.12.1986 >
Patil (Sacond Lok Sabha) j

119. Shri Raj Narain 31.12.1986
(Sixth Lok Sabha)

120. Shri Harekrushna 
Mehtab (Third Lok Sabha)

121. Shri JaiRan^Vamna 13.1.1987
(Sevanth Lok Sabha)

122. Shri Sardar Singh 
(Provisional Parliamant)

123. Shri Syed Ahmed 
(Rrst Lok Sabha)

124. Shri Mahanfiaya Prasad 12.2.1987
Sinha (Sixth Lok Sabha)

125. Shri Moot Chand Daga 
(Rfth, Seventh, Bghtt), U>k Sabhas)

126. Smt Shashanka 29.1.1987
Manjari (Third Lok Sabha)

127. Or Suresh Chandra 14.2.1987
(Rrst Lok Sabha)

128. Shri Jharkhande M  18.3.1967
(Seventh Lok Sabha)

129. Shri Jagannath Prasad 25.2.1987
Swantra (Sixth Lok Sabha)

130. Shri 1C Obul Reddy 20.4.1987
(Seventh Lok Sabha)

131. DrPurenduNarayan 7.3.1987
Khan (Third Lok Sabha)

132. Smt Padmavatl Devi 12.4.1987
(Fourth Lok Sabha) .

133. Shri Charan Singh 29.5.1987
(Sixth, Seventh, Eghth Lok 
Sabhas and Former Prime Minister)

134. Shrt Banshi Das Ohangar 18.4.1987
(Second Lok Sabha)

136. Shri Paid! Lakshnayga 28.4.1987
(Rrst Lok Sabha)

136. Shri Qanesh Sadashiv 1S.5.1967
AJtekar (First Lok Sabha)

137. ShriRAohuthen 9.6.1987
(Third Lok Sabha)

138. SwdarMangal Singh 20.6.1987
(Central Legislative
Assembly)

139. Prof HC.Laskar 25.6.1987
(Second Lok Sabha)

140. Shri P. Parthasarathy 4.7.1987
(Third Lok Sabha)

21.11.1986

9.12.1986

2.1.1987
23.2.19B7

28.1.1987

2.2.1987

J

10.3.1987 11.3.1987

13.3.1987

18.3.1987

27.3.1987

23.4.1987

8.5.1987

27.7.1987

0 04 141. Shri [^arka Das Mantri 
(Sixth Lok Sabha)

11.7.1987“

0 0 2

142. Shri Dhanna Singh 14.7.1987 
Quishan (Sixth l x > k  Sabha)

- 27.7.1987 0 41

143.

144.

Shri Brijlal Varma 
(Sixth Lok Sabha)
Shri Ula DharAathana 
(^cond Lok Sabha)

19.7.1987  ̂

28.6.1987"

145. Shri M.Ajmal Khan 
(Fourth Lok Sabha)

9.7.1987 7.8.1987 0 0 3

146. Shri Mathura Prasad 
Mishra (Third Lok Sabha)

17.7.1987 J

0 07

147. Shri Krishna Dav Tripathi 
(Fourth Lok Sabha)

31.7.1987
' 28.8.1987 0 0 4

148.

140.

150.

151.

Shri K.K. Shatty 
(Fifth Lok Sabha)
Dr K.G. Adiyodi 
(Eighth Lok Sabha)
Shri Dalbir Singh 
(Eghth Lok Sabha)
Shri M ijad  Aii 
(Second Lok Sabha)

15.8.1987 

22.10.1987" 

30.10.1987

31.8.1987

0 04
152. Dr Pashupati Mandal 

(Fourth Lok Sabha)
16.9.1987

153. Shri Ramsahai Panday 
(Third Lok Sabha)

21.9.1987  ̂ 6.11.1987 0 08

0 03 154. Shri M.Qopalaswamy 22.9.1987 
Thankondur (Third Lok Sabha)

0 02

155. Dr Vasant Kunnar Pandit 25.9.1987 
(Sixth and Seventh Lok Sabhas) 1

156. Shri Khushiram Sharma 
(First Lok Sabha)

29.9.1987

0 02 157. Shri f i iW  Singh 
(Second Lok Sabha)

9.10.1987 i
0 01 158. Shri ^m a Das 

(Fourth Lok Sabha)
10.10.1987^1

1

0 0 2
159.

160.

Shri Jaideep Singh 
(Eghth Lok Sabha)
Shri G.L.Dogra 
(Eghth Lok Sabha)

20.11.1987

27.11.1987'

23.11.1987 0 02

161. Shri Narain Din 
(Second Lok Sabha)

28.10.1987
27.11.1987 0 23

162. Shri Ram M a r  Sharma 
(Fourth Ijok Sabha)

29.10.1987

163. Shri Sheo Narain 
(Sixth Lok Sabha)

11.11.1987^

164. Shri Jaswant Raj Mehta 
(Second Lok Sabha)

26.11.1987 4.12.1987 0 01

0 41 165. Khan Abdul Qaffar Khan 
(Constituent Assembly)

20.1.1988'

166.

167.

Shri MQ.Ramachandran 24.12.1987 
<Chief Minister, Tamil Nadu)
Bghth Lok Sabha)

Chaudhary Rahim Khan 18.12.1987 
(Eghth Lok Sabha)

, 22.2.1988 0 18

168. Shri . A. Subburaman 
(Eghth Lok Sabha)

7.2.1988

169. Shri David Munzni 
(Third Lok Sabha)

3.12.1987,

(Oontt.)
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1 2 3 4 5 1 2 3 4 5

170. Shri SofI Mohammad 
Akbar (First Lok Sabha)

14.12.1967'1 197. Dr A.Krishnaswamy 
(Ssoond Lott Ss<}ha)

22.6.1968'

171. Shri Sonubhau Basvvant 
(Third Lok Sabha)

16.12.1967 198. Shri Tarkashwar Pandey 
(Rfth Lok Sabha)

25.6.1968 ' 27.7.1988 0 0 5

172. Shri P.Ramamurthy 
(Fourth Lok Sabha)

15.12.1967  ̂ 22.2.1988
1

0 18 199. Shri Magan Lai Bagdi 
(SM»nd Lok Sabha)

1.7.1988,

173. Shri S.M. Banarjee 
(Sixth Lok Sabha)

25,12.1967 200. Shri Svad KazimAli 14.7.1968'
Maarza (Sixth Lok Sabha)  ̂ 3.8.1988 00 2

174. Shri Hargovind Verma 
(Sixth Lok Sabha)

15.1.1S68 i1 201. Shri NItyanand Kanungo 
(Third Lok Sabha)

2.8.1966 .

175. Shri Karpoori Thakur 
(Sixth Lok Sabha)

17.2.1966 202. Shri Rananjay Singh 
(Third Lok Sabha)

4,8.1968'
* 19.8.1988 0 0 2

176. Shri Shyama Prasana 
Bhattacharya 
(Sixth Lok Sabha)

16.1.1986.^ 203. Shri Za-ui-Haq 
(President,Pakistan)

17.8.1968 j

177. Shri Ramavatar Shastri 
(Seventh Lok Sabha)

26.1.1968"
204. Shri Awadhesh Chandra 

Singh (Fitth Lok Sabha)
19.8.1988^

* 2.9.1988 0 02

178. Shri CD.ParKley 25.1.1968  ̂ 22.2,1988 0 0 6 205. Shri Fatesinghrao 1.9.1968^ 
Pratao Sinoh Rao Qaekwad

(Seoor)d Lok Sabha) (Fifth Lok Sabha)
179. Shri Upendranath 7.2.1968 206. Shri RO. Bhandare 5.9.1988"

Burman (Second Lok Sabha) (Rfth Lok Sabha)
180. Shri Raghubir Sahai 

;Secx)nd Lok Sabha)
3.1.1968 26.2.1988 0 02 207. Dr Kami Singh 

(Rrst to Rfth Lok Sabha)
6.9.1988 ' 2.11.1988 00 9

181. Shri Muhammad 25.2.1968 29.2.1988 0 01 208. Shri S.B.P.Pattabhi Rama 21.9.1988,Shafee Choudhun 
(First Lok Sabha)

Rao (Seventh Lok Sabha)
209. Shri Lakhmu Bhawani 26.9.19881

182.

183.

Shri Sharat Kumar Deb 25.3.1988 
(Eighth Lok Sabha)
Shri Harish Chandra 21.3.1988 
Sharma (Second Lok Sabha)

 ̂ 25.3.1988 0 0 4 210.
(Third Lok Sabha)
Shri P.Thanuiingam 3.10.1968 
Nadar (Second Ijok Sabha)

 ̂ 2.11.1988 0 0 5

184. Shri Rtambar Sin ha 
(Seventh Lok Sabha)

3.3.1988^ 211. Shri Anant Prasad 
Sharma (Rfth Lok Sabha)

11.10.1988 J

185. Sardarjqbal Singh 
(Fourth Lok Sabha)

Not known '
• 7.4.1988 0 03

212. Shri Kalo Kailho 
(Sixth Lok Sabha)

13.10.1988 18.11.1988 0 01

186. Choudhari Bhimappa 
Ellappa (Rfth Lok Sabha)

3.4.1988. 213. Shri Nltiraj Singh 
Choudhary

28.10.1968 24.11.1988 0 02

187. Shri A.R.Murugaih 9.4.1988 11.4.1988 0 02 (Rfth Lok Sabha)
(Bghth Lok Sabha) 214. Shri Kailash Prakash 12.11.1988 7.12.1988 0 01

188. Choudhary Raghubir 
Singh (First Lok sabha)

12.3.1988 22.4.1988 0 02
215.

(Sixth Lok &bha) 
Dr Nagendra Singh 11.12.1988 12.12.1988 00 4

189. Smt Indira Kumari 
(Seventh Lok Sabha)

22.4.1988 29.4.1988 0 02
216.

(Constituent Assembly) 
Shri VArdha Ram 16.12.1988'

190. Shri K. Vasudeva 2.5.1988 3.5.1988 0 0 5 Phulwari (Seventh Lok Sabha)
Panicker (Rajya Sabha) 217. Shri Ratanlal Brahman 4.1.1989

191. Shri Jai Singh 6.5.1988 (Rfth Lok Sabha) > 21.2.1988 00 4
(Fourth Lok Sabha)  ̂ 13.5.1988 0 0 3 218. Shri Chapla Kant 16.1.1989

192. Shri Ram Sahai 8.5.1988^ Bhattacharya (Second,
(Constituent Assembly) Third and Fourth Lok Sabhas) J

193. Shri Ramji Verma 
(^cond Lok Sabha)

21.5.1988' 219. Shri Vssknt Rao Patil 1.3.1989 2.3.1989 0 02
(Seventh Lok Sabha)

194. Shri Dwarika Prasad 31.5.1988 220. Shri ChutUn Lai 8.3.1989'
Mishra (Ontral Legislative 
Assembiv)  ̂ 27.7.1988 0 0 5 (Rfth Lok Sabha) . 27.3.1989 00 3

195. Shri Sohan Singh Basi 
(Fourth Lok Sabha)

6.6.1988 1 

20.6.1988]

221. Shri Hemvati Nandan 
Bahuguna (Rfth, Sixth and 
Seventh Lok Sabhas)

17.3.1989
1 .

196. Shri M.Kalyanasundaram 
(Sixth Lok Sabha. 
and Rejya Sabha)

222. Shri B.K.Oaschoudhury 25.2.1989 31.3.1989 0 0 3
(Fourth and Fifth Lok Sabhas)

( O o n U . )
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1 2 3 4 5 1 2 3 4 5

223. Shri P.Srinivas 
(Third Lok Sabha)

12.3.1969 31.3.1969 0 0 3 233. Shri V.VairavaThevar 
(Third Lok Sabha)

10.7.1989”
 ̂ 18,7.1989 0 0 8

224. Shri S.M.Jo8hi 
(Fourth Lok Sabha)

1.4.1969 3.4.1969 0 02 234. Shri Ayatollah Ruhollah 
Khomeini (The Religious

3.6.1969
j1

225. Shri Dharambir Sinha 6.4.19691 Head of Iran)
20.5.19691(Rfth ar̂ d Seventh • 235. Shri Yadav Narain

Lx>k Sabhas) ' 12.4.1969 0 03 Jadhav (Second Lok Sabha)
226. Shri Qayoor AN Khan 

(Fourth and Seventh 
Lok Sabhas)

7.4.1969^ 236.

237.

Shri Shrichand Singhal 
(Rrst Lok Sabha)
Shri T.N.Vishwanath

18.7.1969

31.7.1989

 ̂ 11.8.1989 0 0 3

227. Shri A^adheshwar 
Prasad Sinha (Provisional

27.3.1969 5.5.1969 0 02 Reddy (First and Second 
Lok Sabhas)

Parliament and 238. Shri D. Dayabhai Patel 22.7.1989 18.8.1989 0 01First Lok babha) (Sixth Lok Sabha)
22B. Shri Maneklal 

Monganbhai Gandhi 
(Rrst and Second 
Lok Sabhas)

6.5.1969 15.5.1969 0 02 239.

240.

Shri Anand Gopal 
Mukhapadhyay 
(Bghth Lok Sabha) 
Smt Chandra Tripathi

20.8.1989

7.9.1989
229. Shri Bir Bahadur Singh 

(Rajya Sabha and 
Union Minister)

30.5.1969^1

1 241.
pghth Lok Sabha) 
Shri Badul Ram 5.8.1989

230. Shri P.Muruthiah 7.3.1969
Shukla (Rfth Lok Sabha) 11.10.1989 0 05

231.
(Third Lok Sabha) 
Shri S.K.Dey 
(Third Lok Sabha)

24.5.1969
- 16.7.1969 0 08 242. Shri Sarjoo Prasad 

ParKiey (Second, 
Third, Fourth and 
Rfth Lok Sabhas)

25.8.1989 I

232. Shri Chapalendu 30.5.1969 . 243. Shri Shiv Kumar Shastri 3.9.1989.
Bhattacharya (Fourth arKi
(Rfth Lok Sabha) Rfth Lok Sabhas)



Questions

Qenerally, the first hour of a sitting of Lok Sabha is 
devoted to questions and that hour Is called the 
Question Hour. It has a special significstnce in the 
proceedings of Parliament. Asking of questions is an 
inherent and unfettered parliamentary right of private 
Members. During the Question Hour, they may ask 
questions on any aspect of administration and 
governmental activity.

The Question Hour is an interesting part of 
parliamentary proceedings. Although a question 
mainly seeks information and tries to elicit facts on a 
particular subject, there are many a time lively and 
quick exchanges of words between the members 
asking the questions and the Ministers answering 
them. These exchanges are sometimes coupled with 
flashes of wit and humour. That Is why the public 
galleries and the press galleries are packed to 
capacity during the Question Hour.

Types of Questions
Questions are of three types:

Starred.
Unstarred, and 
Short Notice Questions.

A Starred Question is one to which a member 
desires an oral answer in the House and which is 
distinguished by an asterisk mark.

An Unstarred Question is one which is not called 
for oral answer in the House and on which no 
supplementary questions can be asked. To such a 
question, a written answer is deemed to have been 
laid on the Table of the House after the Question Hour 
by the Minister to whom it is addressed. It is printed in 
the Official report of the sitting of the House for which 
it is put down.

A Short Notice Questbn is one which is related 
to a matter of urgent public importance and can be 
asked with shorter notice than the period of notice 
prescritjed for an ordinary questkjn.

A question is primarily asked for the purpose of 
obtaining infomration on a matter of public importance. 
Questions that contain arguments, inferences or 
defamatory statements or otherwise refer to the

character of conduct of any person, except in his official 
or puUto capacity, are not admitted. Questions whteh are 
in substance repetitions of those that have been 
answered prê /iOL»ly or in regard to which informatkjn is 
available in accessible docurhents or in ordinary works of 
reference are also not admitted. Besides, if the subject 
matter of a questkin is pending for judgement before 
any court of law or any other tribunal or body set up 
under law or is under consideration before a 
Parliamentary Committee, the same is not permitted to 
be asked. Questions making discourteous references to 
foreign countries with whom India has friendly relatkxis 
are disallowed. SimHariy, questkxis raising large issues of 
policy are not allowed for it is not possible to 
enunciate polteies within the compass of an answer 
to a question.

Allotment of days for Questions
Immediately on fixation of the dates of sittings of a 

session of Lok Sabha, allotment of the days is nfiade for 
the answering of questions relating to various Ministries 
of Government of India. For this purpose, various 
Ministries are divided into five groups and fixed days are 
allotted to groups of Ministries during a week.

Questions which have been admitted are 
separated from those which have been disallowed. 
Thereafter separate lists are prepared̂  for Starred and 
Unstarred Questions. Admitted questions are entered 
in the List of Questions for tfie day for oral or written 
answers, as the case may be, in the order of priority 
obtained in the ballot. Not more than five questions 
are admitted in the name of a member for each sitting 
of which not more than one is put down for oral 
answer. Normally, not more than twenty questions are 
placed on the list of Questtons for Oral Answers on 
any one day ; also not more than one Short Notice 
Question is put down for answer on any one day. Not 
more than 230 Questions are normally included in the 
list of Questions for written answers.

After the Starred Questions have been answered. 
Short Notice Question, if any, for that day is taken up 
and disposed of in the same way as the questions for 
oral answers.
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A total of 2,50,098* notices of questions were 
received from members during the Bghth Lx>k Sabha as 
against 2,69,221 during the Seventh Lok Sabha and 
1,37,045: 2.52,700; 2,64,742; 1,62,334; 1,43,651; 92,134 
during Sixth, Fifth, Fourth, Third, Second and First Lok 
Sabha respectively. Out of the notices received, 98,390 
questions, representing 39.34 per cent of the total, were 
admitted during the Eighth Lok Sabha. The 
corresponding figures for ttie Seventh. Sixth. Rfth, 
Fourth, Third. Second and First Lok Sabha respectively 
were 1,02,959 or 38.24 per cent; 51,209 or 37.36 per 
cent; 98,606 or 39.2 per cent; 93.538 or 35.30 per cent; 
58,355 or 36.00 per cent; 63.607 or 44.27 per cent and 
42,725 or 46.37 per cent of the total notices received.

Of the total number of questions admitted during 
the Eighth Lok Sabha 89,256 or 90.72 per cent 
were Unstarred; 9.115 or 9.26 percent were Starred

and only 19 or 0.02 per cent were Short Notice 
Questions.

The top five Ministries to whom the largest number 
of questions were addressed were those of Finance 
8.816, Industry 7.417. Agriculture 7.178. Railways 
5.226 and Human Resource Development 4,813.

The minimum number and maximum number of 
questions orally answered on any particular day were 
1 and 13 respectively.

Statements 22-27 show the disposal of questions 
received Session-wise, number of questions notices of 
which were received in Hindi, questions asked under 
various Ministries, the number of questions asked by 
the individual members of the Eighth Lok Sabha and 
the minimum and maximum number of questions 
orally answered on a single day during various 
Sessions of the Eighth Lok Sabha.

STATEMENT 22
SMslon-wiM DIspoMi of Starred, Unttwrad and Short Notica Ouastlona

Years & 
Sessions

Starred Questions Unstarred Short Notice Total

Orally
Answered

Replies laid 
on the table

Total
Admitted

Questions 
Admitted & 
answered

Questions 
Admitted & 
answered

of
(4 )+ (5 ) ^(6)

1 2 3 4 5 6 7

1985
Rrst 42 74 116 377 0 493
Second 283 631 914 7227 3 8144
Third 150 321 471 4985 1 5457
Fourth 203 286 489 5089 - 5578

1986
Rfth 350 618 968 9336 2 10306
Sixth 136 284 420 4294 1 4715
Seventh 149 340 489 5132 - 5621

1987
Bghth (PtI) 327 659 986 9710 1 10697
Bghth (PtII) 136 364 500 5439 - 5939
Ninth 170 366 536 5537 5 6078

1988
Tenth 353 751 1104 11096 2 12202
Seventh 161 319 480 5064 1 5545
Twelfth 128 252 380 3848 - 4228

1989
Thirteenth 306 606 912 8778 2 9692
Fourteenth (PtI) 125 225 350 3344 1 3695
Fourteenth (PtII) - • -

Total 3019 6096 9115 89256 19 98390

* Includes notbes of 1,87.945 Starred Questions, 61. 299 Unstarred Questions and 854 Short Notice Questions.
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STATEMENT 23
OltpoMl of N oH om  of QuMtlons roe«iv«d f̂ om Memb«r« during iho Eiohth Lok Sabha 

(FIgurM in bracket show lha parcantaga of total notlcaa racalvad during tha aaaaion)

Yaars Starred Questions Unstarred Questions Short Notioe Questions Total

Sessions Notices
receivsc

Admitted
1 asSQ

Admitted 
as USQ

Notices
received

Notices
received

Admitted
asSNQ

SQ Admitted
as

USQ

admitted 
as SQ.USQ 
and SNQ
3+4-I-6-*- 
8 + 9+10

Aummci
atUSO

1 2 3 4 5 6 7 8 9 10 11

1985

Rrst 560 116
(20.71)

261
(46.61)

157 115
(7 3 ^ )

52 - 1 493
(1.92)

Second 11866 914
(7.71)

4996
(42.14)

4503 2196
(48.77)

88 3
(3.41)

35
(39.77)

8144

Third 9669 471
(4.87)

3506
(36.26)

3726 1472
(39.51)

109 1
(0.92)

7
(6.42)

5457

Fourth 10528 489
(4.64)

3302
^31.36)

3954 1787
(45.19)

47 ■ 5578

1986

Fifth 17747 968
(5.45)

6583
(37.09)

6764 2753
(40.70)

83 2
(2.41)

- 10306

Sixth 8051 420
(5.22)

3101
(38.52)

3056 1193
P9.04)

49 1
(2.04)

4715

Seventh

1987

11437 489
(4.27)

3458
(30.23)

4356 1673
(38.40)

65
(1.53)

5621

Bghth (PtI) 21281 986
(4.63)

7012
(32.94)

6626 2607
(40.70)

41 1
(2.43)

1 10697
(2.43)

Bghth (Ptii) 11940 500
(4.18)

3954
(33.11)

3498 1485
(42.45)

30 • 5939

Ninth 11152 536
(4.80)

3943
(35.99)

3623 1594
(43.99)

63 5
(7.93)

■ 6078

1988

Tenth 242S4 1104
(4.54)

7989
(32.92)

7105 3107
(43.72)

54 2
(3.70) ■

12202

Eleventh 14220 480
(3.37)

3776
(26.35)

3783 1288
(34.04)

57 1
(1.75)

• 5545

Twelfth 8616 380
(4.41)

2873
(33.34)

2333 075
(41.79)

37
■

4228

1989

Thirteenth 18560 912
(4.92)

6350
(34.21)

5410 2428 ' 
(44.9)

59 2
(3.4) ■

9692

F6urteenth(Pt.l) 8C364 350
(4.34)

2346
(29.09)

2405 998
(41.49)

12 1
(8.33)

3696

Fourteenth (PtII) - - - • " 8 •

1,87.945 9115

(4.85)

63.450

(33.75)

61.299 , 25,781

(42.02)

854 19

(2.22)

45

(5 ^ )

98390

(39.34)
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STATEMENT 24 
Minlstry-wit# disposal of Questions

PARUAMENT OF INDIA : THE EIGHTH LOK SABHA (1985-89)
STATEMENT 25

Maximum and Minimum Numbar of Quastions Orally 
Answarad on a Singla Day during various 

Sessions of the Elghtn Lok ^Dha
SI.No Name of the

Minisiry/ -----------
Department Starred Unstarred SNQ

t 2 3 4 5 6

1. Agriculture 716 6461 1 7178
2. Atomic Energy 119 703 822
3. Qvil Aviation and Tourism 388 3922 2 4312
4, Connmr>eroe 353 3897 4250
5. Communications 266 3945 2 4213
6. Defence 177 1862 - 2039
7. Electronics 76 686 - 762
8. Energy 369 3626 - 3995
9. Environment & Forests 256 2196 - 2462

10. External Affairs 223 1571 1 1795
11. Finance 876 7939 1 8816
12 Food and C'vil Supplies 239 2642 - 2881
13 Food Processing Industries 20 140 . 160
14. Health and Family Welfare 430 3915 . 4345
15. HomeAlfairs 356 2785 1 3142
16. Human Resource 

Development
415 4397 1 4813

17. Industry 627 6789 1 7417
18. Information & Broadcasting 254 2713 3 2970
19. Labour 214 1781 2 1997
20. l^w and Justice 115 856 . 971

15 133 - 148
22. Parliamentary Affairs 3 15 - 18
23. Personnel, Public Grievances 99 

and Pension
912 1 1012

24. Petroleum and Natural Gas 323 3230 1 3554
25. Planning 148 1164 1312
26. Prime Minister 12 12
27. Programme Implementation 23 188 211
2B. Railways 391 4835 5226
29. Science and Technology 76 677 754
30. Space 39 138 177
31. Steel and Mines 245 2056 2301
32. Textiles 290 2959 3249
33. Surface Transport 235 2080 2315
34. Urban Development 289 3248 3537
36. Water Resources 254 1939 2193
36. Welfare 99 1205 1 1305

* 19018 **87617 19 96654

No. of Questions admitted Total Years and 
Sessions

No . of 
Maximum 
questions

Dates No. of 
Minimum 
questions

Oates

1
1985

First
Second

Third

Fourth

1986
Firth
Sixth
Seventh

10
11

12

13

12
10
8

1987

25.1.85
14.5.85

23.8.85

21.11.85

2.5.86
28.7.86

15.11.861
19.11.861*
5.12.86:

18.1.85 
19.3.85"
25.3.85 
29.3.85' 
12.4.85. 
26.7.851
31.7.85 f

18.11.85 1
19.11.85
13.12.85 J

9.4.86
23.7.861

31.12.86]
21. 11.86

Eighth (R.l) 11 25.237 i. 
27.4.87:

4 5.3.87

Eighth (Pt.ll) 9 3.8.87 ’
4.8.87 i 

10.8.87 [ 
25.8.87J

1 30.7.87

Ninth 10 30.11.87 4 25.11.87

1988
Tenth 10 4.5.88 4 25.4.88
Eleventh 10 30.8.88 4 27.7.88
Twelfth 12 6.12.88 5 4.11.88 

16.11.88
17.11.88
22.11.88 
2 5 . M M

2.12.88
1989

Thirteenth 10 10.4.89 3 14.3.89
Fourteenth (Pt.l) 
Fourteenth (Pt.ll)

10 4.8.89 3 19.7.89

Excludes 97 Starred Questions postponed/trvisferrad from one 
Ministry to another.
Excludes 1639 Unstarred Questions withdrawn/deleted/transferred 
from one Ministry to another.

STATEMENT 26
Total Number of Questions noticea of which were received In 

Hindi during Eighth Lok Sabha
Sessions No. of notices

1985
Rrst 107
Second 2204
Third 2092
Fourth 2202

1988
Fifth 2930
Sixth 1312
Seventh 1863

1987
Eighth (Pti) . 3108
Bghth (Pt.ll) 1761
Ninth 1625

1988
Tenth 3555
Eleventh 2068
Twelfth 1414

1989
Thirteenth 2743
Fourteenth (R-l) 
Fourteenth (PMI)

1210
•

Total 30194
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Qu«ttk>nt Admitted During Eighth Lok Sabha 
(M«mb«r wiM Analytit)

STATEMENT 27

S. No N m aoftha Quastions Admitted Total S. No Nanrwofthe Ouaationa Admliad Total
lUtemhAr MAmh«r

Starrad Unstarred Short Starred Unstarrad Short
Notice Notice

1 2 3 4 5 6 1 2 3 4 5 6

1. AbbasI, Shri. K.J. 
(Domariaganj)

2 6 - 8 27. Bairsgi. Shri Balkavi 
(Mandsaur)

2 14 • 16

2. Abdul. Shri Hamid 
(Dhubri)

16 90 . 106 28. Bain̂ va, Shri Banwari U i 
(Tonk)

30 348 - 378

3. Acharia. Shri Basudab 68 328 . 2 398 29. Baitha. Shri D.L. (Araria) 6 63 • 71
(Banl<ura) 30. Baiaraman, Shri L  (Vuidavasi) • 2 - 2

4. Adaikalany, Shri.L 
(Tiruchirapali)

Adiyodi, Dr. K.Q. 
(Calicut)

1 2 - 3 31. Baibir Singh. Shri (Shahdol) - 1 • 1

5. 23 171 • 194
32. Bali. Smt. Vyianthimala 

(South Ma£as)
12 51 - 63

33. Ban. Mahant Shri Deep 2 10 -
6. Agatwal, Shri Jai Prakash 

IChandni Cho¥»rk)
19 134 - 153 Narain (Bairampur)

34. Banatwalia. Shri Q.M. 27 297 - 324
7. Ahmad. Shri Saifuddin 3 16 - 19 (Ponnani)

(Mangaidai) 35. Baneriee, Kumari Mamta 
(Jadavpur)

14 121 - 135
8. Ahmad. Shri Sarfaraz 51 313 • 364

(Giridih) 36. Barman. ShriPaias - 7 . 7
0. Ahmad, Chowdhry Khurshid 2 34 - 36

•XT

(Balurghat)
95 1011 - 1106

10. Akhtar Hasan. Chowdhry 28 196 • 224
o r .

(B«llar^
(Kairana) 38. Buavwaiu, ShriQ.S. 111 957 - 1066

11. Alkha Ram, ChowdhfY . 1 - 1 (Tumkur)
(Salumbar) 39. BaahMr, ShrlT. 70 664 - 734

12. Anand Sinoh ShH 25 210 - 235 (ChiftylnWl)
261(Qonda) 40. BMu,ShriAm (ArwnBagh) 37 224 •

13. Ar^ah, Smt. Manamma 
(^undarabad)

. 9 > 9 41. BhadrMhwar Tantl. Shri 55 583 • 638*
(KaHabar)

14. Anna Nambi Shri R. 6 81 • 87 42. BhaMa. 8hr) Manoranlan 14 189 • 203
(Poilaokhi) (Andaman & Nioobar Wanda)

15. Ansari. Shri Abdul Hannan 
(MadhubanQ

4 42 - 46 43. Bhandari, Smt O.K. 
(SIkMm)

38 662 > 700

16. Antony. Shri PA  
( T r k h u r )

4 231 • 235 44. Bharadwral, Shil Paraaram 
(Saranoaih)

53 429 • 462

17. Appalanaraalmham, Shri P. 1 5 • 6 45. Bharat Sinoh.Shrl 12 91 - 103
(Anakapalli) (Outar Dalhi)

18. Aninachalam. Shri M. 2 18 - 20 46. Bhatia. Shri R.L. (Amrltaar) - 4 - 4
(Tankasi) 47. Bhattachatya, Smt Indumatl 

(HoogWyj
■ 16 - 16

19. Ataur Rahman. Shri 2 12 • 14
(BarpMa) 48. Bhattam, Shri S.M. 69 796 1 826

20. AtNthan . Shri R. Dhanuskodi . 15 - 15 (MaakhafMtanam)
(Tiruchandur) 49. Bhoi, Or Krupaaindhu 60 734 - 794

21. Mhwal, Shri Charanjit Singh - 1 - 1 (SamtMlpur)
(Ropw) 90. Bhoopathy, Shri G. 38 265 - 303

22 AwaaM, ShriJagdltfi 12 214 - 226 (PaddapaH)
pm m o 61. Bhoaala, Shri Prataprao B. 17 347 - 364

23. Azad.Shri Bhaowat Jha - 1 - 1 (Salara)
(B»»oalpur) S2. BhoyaShrlRM. (Dhula) 55 680 • 735

24. Baehchan, Shri Amitabh 
(AUahabad)

3 27 - 30 53. Bhoye. Shri S.S. (»4alagaon) 1 14 . 15

2 5

54. Bhuria. Shri Olaap Singh 54 314 ■ 368
8^ 1̂  Shri Pratap Singh 2 7 - 9 ghabua)

26.
95. BMndar Sb«gh, Shri (Htaaai) 4 38 - 42

BaguaSumbru! Shri 
(Snghbhum)

2 - 2
96. Biawaa, Shri Ajoy (Tr<pura) 47 307 - 354
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STATEMENT 27 -  Contd.

1 2 3 4 5 6 1 2 3 4 5 6
57. Budania, Shri Narendra 

(Churu)
2 5 ■ 7 86. Datta.ShriAmal

(Diamond Hartx>ur)
50 317 - 367

58. Chaliha, Shri Paraa 10 75 • 85 87. Deb, Shri Sarat Kumar 2 - 2
gorhat) (Kendrapara)

59. Chandrashel(harappa, 
ShrlT.V. (Shimoga)

4 36 - 40 88. Dennis, Shri N. 
(Nagarcoil)

61 600 - 661

GO. Chandresh Kumari, Smt 
(Kangra)

- 4 - 4 89. Deo. Shri K.P. Singh 
(Dhenkanal)

1 4 - 5

61. Charles. Shri A. 
(Trivandrum)

23 117 - 140 90. Deo, Shri V. Nshore 
Chandra S.

3 6 - 9

62. Chaturvedi, Shri Nareah 8 65 - 73
(Parvathipuram)

9 70 • 79CharKlra (Kanpur) 91. Deora, Shri Murli 
(Bombay South)

63. Chatterjee, Shri Somnath 
(Bolpur)

5 62 1 68 92. Desai, Shri B.V. 
(Rajehar)

69 474 - 543

64. Chaturvadi, Smt Vidyavati 
(Khajuraho)

9 116 - 125 93. Dev, Shri Sontosh Mohan 
(Silchar)

6 9 - 15

65. Chaudhaiv. Shri Manphool 
Singh (Bikaner)

8 47 - 55 94. Devarajan, Shri B. 
(Rasipuram)

- 2 - 2

66. Chavan. Shri Ashok 
Shankarrao

2 40 - 42 95. Devi, Prof. Chandra Bhanu 
(Balia)

33 221 - 254

(Namded)
96. Dhariwai, Shri Shanti 62 700 - 762

67. Chavan, Smt Premaiabai - 2 - 2 (Kota)
(Karad) 97. Digal, Shri Radhakanta 

(F^ulbani)
33 686 - 719

68. Chidambaram, Shri P. . 15 - 15
(Sivaganga) 98. Dighe, Shri Sharad

(Bombay North Centre)
57 285 - 342

69. Chinta Mohan, Dr 46 421 - 467
(Tirupati) 99. Dioyijay, Sinh Shri 

(Surendra Nagar)
46 236 - 282

70. Choubey, Shri Narayan 41 376 • 417
(Midnapore) 100. Di|g^ay ^ngh. Shri 2 36 - 38

71. Choudhary, Shri Nandlal 1 135 - 136
(Sagar) 101. Dikshit. Smt Sheila 2 13 - 15

72. Chaudharv, Smt. Usha 34 292 • 326 (Kannauj)
43(Amravati) 102. Dinesh Singh. Shri-̂------  ̂% 2 41 -

73. Choudhary, Shri Jagannath 
(Ballia)

4 11 - 15
(Partapgarn)

103. Dogra. Shri Q.L 
(Udhampur)

- 4 - 4

74. Choudhary. Shri Samar 
Brahma (Kbkrajhar)

3 21 - 24 104. Dongaonkar. Shri Sahabrao 
Patil (Aurangabad)

1 4 - 5

75. Chowdhary. Shri Kamal 
(Hoshiarpur)

14 403 ■ 417
105. Dora. Shri H.A. 

(Srikakulam)
23 112 - 135

76. Chowdhary, Shri Saiffudin 
(Katwa)

42 229 1 272 106. Dube. Shri Bhishma Dev 
(Banda)

• 2 - 2

77.

78.

Dabhi*,ShriAiit8inh(Kaira)

Daga. Shri Moot Chand
Pali)

75

3 - 
617 -

3
692

107. Enoti. Shri Biren Singh 
(^onom ous District)

- 3 - 3

108. Faleiro, Shri Eduardo 7 37 ■ 44
79. Dalwai, Shri Hussain 39 549 - 588 (Mormugao)

(Ratnagiri) 109. Gadgil. Shri V.N. (Pune) 1 39 - 40
80. Damor, Shri Somjibhai 

(Dohad)
11 124 - 135 110. Qfldhvi. Shri aK. 

(Banaskanlha)
2 24 - 26

81. Dandavate, Prof Madhu 
(Rajapur)

77 724 - 801 111. Qaekwaid. Shri Ranjit Singh 
(Baroda)

48 546 - 594

82. Dardi, Shri Teja Singh 
(Bhatinda)

30 168 - 198 112. Qamit. Shri CD. 
(Mandvi)

24 192 - 216

83. Das. Shri Anandi Charan 27 407 . 434 113. Qanga Ram, Shri 11 120 - 131
(Jaipur) (Rrozabad)

84. Das. Shri.aP. 34 322 • 356 114. Gavali. Shri Sitaram J. 15 112 - 127
(Krishnagar) (Dadra and l^gar Haveli)

85. Das, Shri Sudarsan 
(Karimganj)

5 70 - 75 115. Qavit, Shri Manikrao Hodlya 
(Ndurba)

11 49 • 60

{Conta.)
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116. Qholap.Shri 62 256 - 318 146. Jangde. Shri Khalan Ram 10 ■ 10

S.G. (Thane) (Bilaspur)
117, Ghosal. Shri Dabi . 26 - 31 147. Jatav. Shri Kammodl Lai 38 108 - 146

(Barrackpora) (Morena)
118. Ghosh, Prof. Bimal Kanti 18 118 • 136 148. Jayamohan. Shri A. 

(Triuppattur)
12 42 • 54

(Saranfipora)
119. QHI.ShriMawa Singh 6 34 - 40 149. Jeevarathinam, Shri R. 4 54 . 58

(Ludhiana) (Arakkonam)
120. Gomango, Shri Qiridhar' 14 139 - 153 150. Jena. Shri Chintamani 138 1296 1 1435

(Koraput) (Balasore)
121. Goswaniy, Smt Bibha Ghosh 10 

(Nabadv îp)
119 - 129 151. Jhansi Ukshmi. Smt.N.P. 

(Chittoor)
34 274 - 308

122. Qoswamy, ShritDinesh 22 178 , - 200 152. Jhikram. Shri Mohan Lai 11 91 - 102
(Guwahati) (Mandia)

123. Goud. Shri T. Bala 23 349 . 372 153. Jitendra Prasad. Shri 32 219 - 251
(Nizamabad) (Shahjahanpur)

124. Gounder, Shri A.S. (Palani) - 3 - 3 154. Jttendra Singh. Shri 3 24 - 27
125. Gowda. Shri H.N.Nanja 116 735 - 851 (Maharajganj)

(Hassan) 155. Jujhar Singh. Shri 
(Jhalawar)

5 36 - 41
126. Gowda, Shri K.V. Shankara^ 21 156 - 177

(Mandya) 156. Kakade, Shri Sambhajirao_____ • 12 47 - 59
127. Guha, Dr. (Smt) Phulrenu 38 471 • 509 (Baramatl)

(Contai) 157. KalanidhI, Or A. 2 24 - 26
12p. Gupta, Shri Indrcyit 

(^sirhat)
71 457 - 528 (Madras Central) 

Is a  Kalpana Oewt, Or T. 35 367 - 402
129. Gupta. Shri. Janak Raj 

(Jammu)
10 111 - 121 (Warangal)

159. Kamal Nath, Shri 45 287 . 332
130. Gupta. Smt Prabhavati 37 169 - 206 (Chhindwara)

(Matihari) leo. Kamat, Shri Gurudas 32 380 - 412
131. Guraddi. Shri S.M. 91 711 - 802 (Bombay North East)

Pjapur) 161. K«nbl«. Shri Arvind 1 48 - 49
132. Haider. Prof M.R. 5 28 - 33 Tulslram (Osmanabad)

(Mathurapur) 162. KamlaKumari (Palamau) 1 9 - 10
133. Hannan, Motlah Shri 

(Ulubaria)
49 347 r 396 163. Kanan, Shri P 

(Truchengoda)
2 18 - 20

134. Hansda, Shri Motilal 
(Jhargram)

4 148 - 152 164. Ken, Shri U la  Ram 
(Balhana)

80
a

3 - 83

136. Haren Bhunu) Shri 
(Dibrugarh)

3 10 - 13 166. KMur Bhuahan, Shri 
(ftalpur)

2 27 - 29

136. Hambrom, Shri Sath, - 3 - 3 166. Khar), Shri Arif Mohammed 3 30 ; 33
(Rajmaha) (Bahaich)

137. Hetram. Shri (Siraa) 3 40 - 43 167. Khan, Shri Aslam Sher 1 8 - 9
13a Hossain, ShriSyad 7 172 • «> 179 (BetuI)

Masudal (Murshidabad) 168. Khan, Shri Khursheed Alam 2 34 - 36
139. lyar, Shri V.S. Krishna 108 1267 2 1377 (Farrukhabad)

(Bangalore South) 169. Khan, Shri Mohd./^ub 8 82 - 90
140. Jadeia. Shri Oaulatainhii 42 358 - 400 (Jhunjhunu)

(Jamnagar) 170. Khan, Shri Mohd. >^ub 8 31 - 39
141. Jagathrakshakan, Dr S. 

(Chengalpatin)
4 32 - 36 (Udhampur)

171. Khan, Shri Mohd. Mahfooz/Vi 39 608 - 647
142. JirfdeeD Smah Shri , 1 - 1 (wanj

(Godhra) 172. Khan, Shri Rahim (Faridabad) 2 35 - 37
143. Jain. Shri Balchwider 

(Damoh)
15 126 - 141 173. Khan, Shri ZulfiquarAli 

(Rampur)
- 16 - 16

144. Jain. Shri Wdhi Chander 
(Banner)

82 824 • 906 174. Khatri, Shri Nirmal 
(Faizabad)

21 181 - 202

145. Janarthanan, Shri M.R. 
(Tirunelveli)

8 50 - 58 175. Khirhw, Shri R.S. 
(Sitamarhi)

1 7 • 8

{CorM.)
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176. Klihu. ShrTPrtthlvlChtnd - 2 - 2 206. Mana. Shri R g 12 112 - 124
(Kumka) (lohalcarar^i)

177. Kolandaivalu Shri P. 46 177 - 223 207. Manorma Singh, Smt 23 86 - 109
(QobioMhipalayam) (^nka)

178. K o f^ g k ,^ i Ching^ang - 22 - 22 208. Manvandra Singh, Shri 
(Mathura)

13 263 - 276

179. Koahalram, Shri K.T. 
(Triohhandur)

4 9 • 13 209. Mavani, Smt Psial Ramaban 44 434 - 478
Rm jibhai (Rajkot)

180. Krishna Kumar, Shri S. 
(QuUon)

4 29 - 33 210. Maena, Shri Run Kumar 
(SM̂ ai Madhopur)

1 2 - 3

181. Krishna SinQh. Shri 31 350 - 381 211. Mahta, Shri Haroobhai 10 103 - 113ienina; (AhrrWdabad)
182. Kujur^Shri Maurloe 

(sundargarh)
• 17 - 17 212 Maiiinlur̂ g, Prof. Kamson 

(Outar Manipur)
1 19 - 20

183. Kumar, Smt Msara, 
PJnor)

7 40 - 47 213. Mishra, Shri Q.S. (Saoni) - 11 - 11
214. Mishra Dr Prabhat Kumar 22 110 - 132

184. Kumaramangatam. Shri P.R. 80 431 1 482 ganigir)
(Salam)

216. Mishra, Shri RamNagina 4 6 • 10
185. Kur^ambu. Shri (Adoor) 34 325 - 359 (Salampur)
186. Kunwar Ram, Shri 

(Nawada)
19 191 - 210 216. Mishra, Shri Shripati 

(Machhaiishahr)
- 1 - 1

187. Kuppusnvamy, Shri C.K. 
(Coimbatofi)

5 145 - 150 217. Mishra, Shri V̂ iay Kumar 
(Oarbhanga)

8 60 • 68

188. Kurfsn, Prof P.J. (idukki) 74 807 - 881 218. Mishra, Shri Uma Kant 3 7 - 10
188. Kurup. Shri Surash 39 459 2 500 (Mirzapur)

(Kottayam) 219. Misra, Shri Mtyananda 25 294 - 319
190. Lai Duhoma. Shri 1 17 . 18 (Balangir)

(Mizoram) 220. Misra, Shri Satyagopal 44 297 - 341
191. Uw , ShriAsutosh 2 13 - 15 (Tamluk)

(Dum-Dum) 221. Modi, Shri Vishnu 37 363 - 400
192. LxMvang, Shri Wanapha 1 24 - 25 (AJmar)

(Arurmohai) 222. Mohandaa, Shri K 28 330 • 358
193. Madhurae Singh, Smt 47' 342 - 389 (Mukundapuram)

(Purrm) 223. Mohanty, Shri Braja Mohan 85 411 - 496
194. Mahajan. Shri Y.S. 42 347 - 389 Puri)

(Jalgaon) 224. Mora, Prof Ramkrishna 71 531 1 603
196. Mahalingam. Shri M. - 44 - 44 (Khad)

(Nagapattinam) 225. MotHal Singh, Shri 3 33 - 36
196. Mahata, Shri Chitta 

(Purula)
42 223 - 265 (Sidhi)

226. Mukhariaa, Smt. Qaeta 85 602 - 687
197. Mahandra Singh. Shri 57 548 - 605 (PanMura)

(Guna) 227. Mukhopadhyay, Shri - 1 - 1
198. Maton, Shri Lallt 2 20 2 24 Ananda Qopal (Asansol)

(South (M N ) 228. Mundackal, Shri Gaorga 
Josaph (Muvattupazn^)

5 26 • 31
199. Makwana, Shri Narsinh 13 101 - 114

(Dhandhuka) 229. Munsi, Shri Priya Rar^an Das 38 367 - 405
200. Malik. Shri DharamPal SirKih 114 723 - 837 (Howrah)

(Sonapat) 230. Murmu, Shri Sidha Lai 2 44 - 46

201. Malik, Shri Puma CharKira 20 271 . 291
(Mayurishani)

366(Durgapur) 231. Murthy, Shri M V 58 308 -
202. Malltok, Shri Ukshman 86 744 - 830

Chandraaakhara (Kanakapura)

(Jagatsinghpur) 232. Murugaiah, Shri A.R. (Kanjr) - 1 - 1
203 Malviya, Shri Bapulal 

(Shajapur)
* 11 • 11 233. Mushran, Shri A|ay 

(Jabalpur)
19 563 - 582

204. Mandal, Shri Sanat Kumar 
(Joynaear)

40 966 - 1006 234. Muttamwar, Shri N̂ las 
(Chinur)

55 325 • 380

206. Mana, Shri Muriidhar 
(Nasik)

35 396 - 431 235. Naik, Shri Q. Davaraya 
(l^nara)

5 23 - 28

(Coma.)
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236. Naik,Shrl Shantaram 

(P»n*«
60 703 - 763 266. p m r n l  Shfl H.M. 

(Sabarlcantha)
20 127 - 147

237. Nalkar. SM  O.K. 
Pianm dNorth)

4 35 • 39 267. Paltl, Shri Mohanbhai 
(Junagarh)

138 973 - 1111

238. Namgyal, Shri P. 
(Ladakh)

28 106 - 134 268. Patel. Shri Ram Pu ân 
(Phulphur)

30 225 - 255

230. Natanjan, Shri K.R. 
pndigal)

1 • 1 269. Palal. Shri Shantilal 
(Qodhra)

28 224 ^ 252

240. NagI.Shrl Chandra
Mohan Singh (Garhwat)

1 - 1 270. Patel, Shri Uttambhai H. 
(Bulsar)

18 169 • 187

241. Nahru, Shri #run Kumar 
(Rai Baralli)

1 31 - 32 271. Pathak. Shrl Ananda 
(Oarjaaling)

50 352 - 402

242. Natam, Shri Aivind (Kankar) 7 62 > 69 272. Pathak, Shrl Chandra Nahora 10 90 - 100
243. Nikhara, Shrl- Ramashwar

(Hoshanoabad)

244. Nihal Singh, Shri (Agra)
246. Odadra, Shri Bharat Kumar 

(Porbandar)

49 •

8 -
57 -

52

8
59

273.

274.

275.

(aanaiaa)
PatH.Shri Balaaahab, 

Vkha (Kopargaon)
Patii, Shri O.B. (KuW>a)
Patil, Shri H.B. (Bagalkot)

115

23
51

1233 2

262 • 
467 .

1350

2BS
518

246. Oraon, Smt Sumati 
(Lohardaga)

34 - 34 276. PaUI, Shri Prakaah V. 
(Sangl)

44 674 - 718

247. Owais, Shri Sultan Salahuddin 1 
(Hydarabad)

15 - 16 277. Patil, Shri Uttamrao 
(Yavatmal)

7 53 - 60

248. PKlayachi, Shri S.&
Ramaswamy (Tindlvaram)

1 - 1 278. Patil, Shri VArandra 
(G u lb i^ )

3 17 - 20

249. PAearMohanMd,ShriE.S.M  
(Mayuram)

36 • 36 279. P g .^ y .,a y N . 61 557 - 618

250. Palakondriyadu, Shri S. 
(R^jampat)

1 222 • 223 280. Patil. Shri Yaahwantrao 
Goadakh (Ahmednagar)

83 783 - 866

251. Panday, Shrl Oamodar 
(Hazaribagh)

1 • 1 281. Patnal(, Shri Jaganruith 
(Kalahandi)

97 781 - 878

252. Panday, Shri Kali Prasad 
(Gopalgani)

55 724 - 779 282. Patrtaik, Smt Jayanti 
(Cuttaok)

104 1582 - 1686

2S3. Pwday, Shrl Madan 
(Gorakhpur)

19 176 - 195 283. Paiwar, Shri batyarwrayan 
(IJUain)

4 36 • 40

254. Panday, Shrl ManoJ 
(Pattlah)

1 17 - 18 284. PanohaUaiah, Shri P. 
(Nallora)

15 160 - 175

255. Panday, Shri Rî  Mangal 
(Daoria)

- 2 • 2 285. Peruman, Dr P.VaHal 
(Chklamt>aram)

13 97 - 110

256. Pwilgrahl, Shrl CNntamani 
(BhutMnasMar)

15 149 - 164 286. Plot, Shri Ri4e#i 
(Dausa)

1 . 4  - • 5

257. PwigraN, Shri Sriballab 
(Daogarh)

74 784 • 858 287. Potdukhe, Shri Shantaram 
(Chandrapur)

3 27 . 30

258. Panika, Shrl RamPyara 
(Robarta Gaol)

46 158 - 204 288. Prabhakar, Smt Sunderwati 
N«val (Karol Bagh)

2 17 - 19

259. Paraahar, Prof NaralnChand 91
(Hamirpur)

260. PMdhI, Shrl Kaahoro 4
(Bhandara)

261. Paawan, Shri Run 58
Bhagat (Roaara)

262. Patol, Or A.K 101

1836 - 

65 - 

498 -

758 -

1927

69

556

859

289.
290.

291.

292.

Prabhu. Shri R (Nlgiri)
Pradhan, Shri K.N. 

(Bhopal)
Pradhani. Shri K. 

(Navrangpur)
Prakaah Chandra. Shri 

(Barh)

2
16

46

81

19 - 
100 -

713 ■

504 1

21
116

759

986

(Maroana)
263. P M I, Shri Ahmad M.* 1 12 • 13

293. Praaad, Shri Jagannati 
(Mohalal GkjnJ)

9 64 - 73

(Broach)
264. Paial, Shri C.D. (Surat) 2 4 - 6

294. Praaad.Or SankU 
(Misrikh)

- 3 - 3

266. Patal, Shri G .I. 
(Gandhinagar)

3 10 - 13 296. Praaad. Shri V. Sieenivasa 
(Qwman^anagar)

89 311 . 400

(ConU.)
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296. Puma Chanda, Shri 
(Hathras)

- 15 - 15

297. Purohit, Shri Banwari Lai 
(Nagpur)

150 946 - 1096

298. Purushothaman, Shri 
Kakkom 
(Alleppey)

63 731 - 794

299. PushpaDevt. Kumari 
(Ralgarh)

28 31 " 59

300. Quroshi, Shri Aziz 
(Satna)

5 47 - 52

301. Ragiura] Singh, Chaudhary 1 - - 1

302. Rai, Shri 1. Ranr)a 
(Kasaragod)

12 58 - 70

303. Rai. Shri Ra) Kumar 
(Qhoai)

81 853 - 934

304. Rai. Shri Ramdao 
(Samastipur)

1 3 - 4

306. Ri^shwaran, Dr V. 
(Ramanathapuram)

2 24 - 26

306. Rajhans, Dr Q.S. 
(Jhanjharpur)

105 657 - 762

3or. Anand Qajapati - 6 - 6

308. Raiu. Shri Vijay Kumar 
(Narasapur)

1 16 - 17

309. Ram, Shri Ram Ratan 
(Hijipuf)

- 19 - 19

310. Ram Shri Ramsyvarup 
(Gaya)

22 140 ■ 162

311. Ram Dhan, Shri 
(Lalganl)

32 197 - 229

312. Ram Prakash, Choudhary 
(Ambala)

25 276 - X I

313. Ram Samujhawan, Shri 
(Saidpur)

4 76 - 80

•314. Ram Singh. Shri 
(Hardwar)

4 14 - 18

315. Ramachandran, Shri 
MullappaHy (Cannanore)

88 1460 - 1548

316. RamMah, Shri B.B. 
(Buru)

14 100 - 114

317. Ramaiah. Shri Sode 
(Bhadracharam)

6 144 - 150

318. Ramamufthy, Shri K. 
(Krishnagiri)

74 631 - 705

319. Ramoowalia. Shri Balwant 120 749 - 869
Singh 
(Sangrur)

1 2 3 4 5 6
320. Ramulu. Shri KG. 

(Koppal)
7 136 - 143

321. Rao, Shri A.J.V.B. 
Mahaswara (Amalpuram)

19 120 - 139

322. Rao. Shri Birandra Singh 
(Mahandra Garh)

- 8 • 8

323. Rao, ly  G. Vijay Rama 
(Siddipat)

70 707 . 777

324. Rao. Shri K.S. 
(MachRipatnam)

10 240 • 250

325. Rao. Shri C.H. Srihari 
(Raiahmundri)

45 285 - 330

326. Rao. Shri V. Kriahna 
(Chikbalapur)

53 303 • 356

327. Rao. Shri 
Sobhanadreeswara 
(Vijayawada)

81 601 - 682

328. Rath. Shri Somnath 
(Aska)

101 964 • 1065

329. Rathawa, Shri Amarsinh 
(Chhota Udaipur)

102 993 ' 1095

330. Rathod. Shri Uttam 
(Hungoli)

51 265 - 316

331. Rathore, Shri Mohar Singh 
(Churu)

- 9 • 9

332. Ratnam, Shri N.Venkata 
(TenaB)

6 153 ■ 159

333. Raut, Shri Bhola (Begaha) - 2 • 2
334. Ravani. Shri Navin 

(^nrali)
7 24 - 31

335. Rawat, Shri Harish 
(Aimora)

139 1511 - 1650

336. Rawat. Shri Kamla Praaad 
(BarabankI)

36 393 - 429

337. Rawat. Shri Prabhu Lai 
(Banawara)

1 25 - 26

338. Raddy. Shri aN . 
(Miryalyuda)

4 36 - 40

339. Raddy, Shri Bazawada Papi 
(Ongole)

i 3 31 - 34

340. Raddy, Shri C. Janga 
(Hanamkonda)

118 743 - 861

341. Reddy. Shri C. Madhav 
(Adilabad)

93 705 - 798

342. Raddy. Shri D.N 
(Cuddapah)

30 285 - 315

343. Reddy, Shri E. Ayyapu 
(Kumool)

44 566 - 610

344. Reddy. Shri 
K. Ramachandra 
(Hindupur)

63 459 - 522

345. Reddy. Shri M. Subba 
(Namdyal)

3 64 - 67

346. Reddy, Shri M. Raghuma 
(Nalgonda)

121 795 - 916

347. Reddy. Shri Manik 
(Medak)

83 769 - 852

348. Reddy. Shri S.Jaipal 
(Manboobnagar)

21 91 • 112

(ContU.)
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349. Shri Bcju Ban 

(Tripura East)
13 84 . 97 380. Sharma, Shri Pratap Bhanu 

(Vidisha)
32 267 - 299

350. Roy, Dr Sudhir (Burdwan) 41 351 - 392 381. Shastri. Shri Hari Krishna 10 63 • 73
351. Raypradhan, ShdAmar 

(Coochbehar)
58 325 - 383

382.
(Fatehpur)

Shervani. Shri Saleem L 6 54 - 60
352. Saha, Shri AJit Kumar 

(Vishnupur)
23 181 - 204

(Budaun)
383. Shingda. Shri D.B. 

(Oahanii)
- 5 - 5

353. Saha, Shri Gadadhar 16 155 - 171
(Birbhum) 384. Shukta, Shri Vidyachiran - 4 • 4

354. Sahi, Smt. Krishna 3 17 . 20
(Mahasamund)

(Bagusarai) 385. Skjdiq, Shri Hafiz Mohd. 14 301 - 315

355. Sahu, Shri Shiv Prasad 4 28 • 32
(Muradabad)

(Ranchi) 386. SMnat. Shri S.B. 53 375 - 428
356. Saikia. Shri Muhiram 7 37 - 44

(Belgaum)

357.
(Nagaur)

Sait. Shri Ebrahim Sulaiman - 7 . 7

387. Singaravadlvel, Shri S 
(Tnanjavur) ■

48 • 48

358.
(Manjeri) 

Salahuddin, Shri 5 44 - 49

388. Singh, Shri Ariun 
(South Delhi)

" 1 - 1

(Qodda) 389. Singh. Shri Bhanu Pratap 
(Rlibhit)

1 1 - 2
359. Samant. Dr Datta 43 335 • 378

(Bombay South Central) 390. Singh. Shri K.N. 
(*p u r)

• 1 • 1

360. Sambu.Shri Chimata 
(BapaHa)

15 394 . 409 391. Singh. Shri Kamla Prasad 
(Jaunpur)

47 770 - 817

361. Sonyal. Shri Manik 
(Jalpaiguri)

9 90 > 99 392. Singh, Shri Krishna Pratap 
(MaharajganJ)

11 111 - 122

362. Sayeed, Shri P.M. 
(loikshadwaep)

87 831 - 918 393. Singh, Shri N. Tombi 
(Inner Manipur)

24 229 253

363. Selvendran, Shri P. . 7 - 7 394. Singh. Shri Raj Karan 
(Sultanpur)

2 29 - 31
(Periyakulam)

364. Sen, Shri Bhoianalh 
(Calcutta South)

16 227 - 243 395. Singh, Shri Ram Bahadur 
(cSiapra)

31 190 - 221

366. Sethi. Shri Ananta Prasad 
(Bhadrak)

51 469 - 520 396. Singh, Shri Ram Pal 
(Amroha)

2 3 - 5

366. Shah, Shri Anoopchand 
(Bombay North)

18 124 - 142 397. Singh, Shri Rsmashray 
Prasad (Jahanabad)

55 655 - 710

367. Shahabuddin, Shri Syed 
(Krishnaganj)

48 1255 - 1303 398. Singh. Shri Rana W  
(Kaiserganj)

- 1 1 0

368. Shahi.Shri LAliteshwar 16 113 - 129 399. Singh, Shri S. D. (Dhanbad) 1 41 - 42
Prasad (Muzaffarpur)

400. Singh, Shri Santosh Kumar 4 72 - 76
369. Shailesh, Dr B.L. (Chaii; 89 1388 • 1477 (Azamgarh)

370. Shaktawat, Prof Nirmala 
Kumari (Chittorgarh)

34 340 - 374 401. Singh, Shri Shivendra 
Bahadur (Rajnandgaon)

11 51 - 62

371. Shaminder Singh. Bhai 
(Faridkot)

10 • 10 402. Singh. Shri SurendraPal 
(£jlandshahr)

2 - 2

372. Shankar Lai, Shri (Pali) 4 4 - 8 403. Singh, Shri Sl̂ vaml Prasad 
(^m irpur)

2 92 - 94
373. Shankhwar, Shri Aahkaran , 21 - 21

(Ghatampur) 404. Sinha. Shri Atish Chandra 46 269 • 315
374. Shanmugam. Shri A.C 

(Vello^
2 19 • 21 (Berharampur)

405. Sinha. Smt Kishori 86 606 - 692
375. Shanmugam, Shri P 

(Pondicherry)
- 10 . 10 (Vaishali)

406. Sinha, Shri Satyendra 71 505 • 576
376. Shanti Devi, Smt. (Sambal) - 5 • 5 Nvain (Aurangabad)

377. Sharma. Shri Chiranii 1̂ 1 18 162 - 180 407. Sodi, Shri Mankuram 8 57 - 65
(Karnal) (Bastar)

378. Sharma, Shri Nawal Kishore 
(Jaipur)

1 - - 1 408. Solanki, Shri Kalyan Singh 
(Aonia)

1 9 - 10

379. Sharma. Shri Nand Kishore 
(Balaghat)

* 2 . 2 409. Solanki, Shri Natavar 
Sinh (Kapad Ganj)

4 18 - 22

(Contd.)
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STATEMENT 27 -  Oonid.

\ 2 3 4 5 6 1 2 3 4 5 &
410. Somu. Shrl N.V.N. 

North)
- 3 - 3 442. Tur, Shri Tarioohan Singh 

(Taran Taran)
6 21 • 27

411. Sorw). Shri Hvihar 31 616 - 647 443. T ^ i.S h r i Dharam 

(Muzaffamagar)

33 - 33

412.
(K^njhar) 

Soundari^an, Shri N. 1 26 - 26
(SK^akati) 444. Unnlkrishnan. Shri K.P. 24 265 - 269

413. Soz. Prof Satfuddin 29 141 - 170 (Bkdagwa)
(BaramiHIa) 445. Vanakar, Shrl Purwm - 6 ■ 6

414. Sukh Ram. Shri (Mandi) - 6 • 6 Chand MIthabhai

415.

416.

Sultanpuri, Shri K.D. 
(Smla)

Suman, Shri R.P. 
(AMMupur)

16

21

224 • 

136 -

242

156

(Patth)
446. VknkalMan, Shri 

P.RS. 
(Cuddalora)

14 174 - 166

417. Sundarany. Shri N. 1 13 - 14 447. VMnkalMh. DrV. 
(Kolar)

68 671 - 759
(Pudaukotlai)

416. SuTKlar Lai. Shri 3 - 3 448. Varma, Or Chandra Shakhar 6 36 - 44
(Hftrdwar) (Khagaria)

419. Sundar Singh. Chaudhwy 
(PhUaur)

- 13 - 13 440. Varma, Smt Usha 
(Khail)

6 57 - 63

420. Sunil Dun. Shri 
(Bombay North-VMaat)

2 3 - 5 450. V/IJayaraghavan, Shri V. 8 . 
(Palghat)

45 509 - 554

421. Suggvimti. Shrl Narsingh 33 659 - 692 451. Vir San, Shri 
(Khurja)

■ 13 - 13

422. SvMuny, Shri D. Narayana 9 35 - 44 452. Wadiyar, Shri Srikantha 40 762 - 822
(Anantapur) Oatta Naraslmharaja 

(Myaora)
423. Swamy. Shri Katuri Narayana 2 20 - 22

(Navararaopat) 453. Waiia,Shri Charanjit 5 9 • 14

424. SwMall, Shri G.S. (Shillong) 17 124 - 141 Singh
(Patiaia)

426. T«)dal. Shrl Qopiri K. 
(Daman & D lu)

- 15 - 15 454. Waanlk, Shri Mukul 
(BUdhana)

22 347 - 369

426. Tariq Anwar, Shri (Katlhar) 6 62 • 70 455. Yadav.ShriBal 4 44 • 48
427. TAMary, Prof K.K. (Buxar) 11 27 1 39 Ram 9ngh 

(MainpMfT)426. Thakkw, Smt Usha 1 17 - 16
(Kutoh) 456. Yadav, Shri D.P. 6 39 > 45

429. Thakur.ShriC.P. (Patna) 24 130 - 154 (Monghyr)

430. Thangaraiu. Shri a  
(Parambabur)

2 3 - 5 457. Yadav, Shri Kallash 
galasar)

1 11 - 12

431. Thara Davi. Kumari D.K. 
(Chikamagalur)

5 92 • 97 456. Yadav, Shri Mahabir 
Praaad

2 25 ■ 27

432. Thomas. Prof K.V. 67 749 - 636
(Madhopura)

p^nakulam) 45B. Yttlav, Shri R.N. 1 7 - 8

433. Thomas. Shrl Thampan 67 361 • 426
(PariJhani)

36 - 40(Mavbalikara) 460. Yadav, Shri Ram Singh 4

434. Thota. Shri C^opala Krishna 11 43 - 54 (Alwar)
11(Kakinada) 461. Yadav, Shri Shyam l^ 2 9 -

436. Thungon, Shri P.K. - 9 - 9 (Varanasi)
708(ArunachalWast) 462. Yadav, Shri Subhash 93 615 -

436. tigga. Shri Simon 
(IO)unli)

1 143 - 144 (Khargona)
463. Yadav. Shri \Ajay Kumar 61 456 - 519

437 Tirakey ShriPiyus 9 299 • 306 (Nalanda)
(Alipurduars) 464. Yazdani, Or. Golam 2 26 > 28

436. Tomar, Smt Usha Rani - 2 - 2 (Raiganj)

439.
(Aligarh)

Tripalhl.Or(Smt) Chandra 
^ k h a r  (Khalibhabad)

77 707 - 784
466. Y ^sh ^S h rl Yogaihvw  

(Chatra)

7 119 - 126

440. Tripattii. Smt Chandra 
(DmdaulO ■

1 .
t  .

1 466. Zairtai Abadin, Shri 
(Janglpur)

17 165 - 182

441. Tulsiiam.ShriV.
(Nagarkumoon)

63 1066 - 1151 467. Zainui Baihar, Shri 
(Qhazipur)

6 97 - 103



Legislation

A Bill is a draft of a legislative proposal, put in proper 
form which, when passed by both the Houses of 
Parliament and assented to by the President, becomes 
an Act.

The Legislative process starts with the introduction 
of a Bll in either House of Parliament, |joi< Sabha or 
Rajya Sabha. A Bll can be introduced either by a 
Minister or by a Private Memtier. In the former case, it 
is ioiown as a Government Bill and in the latter case It is 
known as a Private Member's BW. Money Buis (e.g., 
Bills, which contain only provisions for the imposition, 
abolition, alteration or regulation of taxes; Bills for 
appropriation of moneys out of the Consolidated Fund; 
and other matters mentioned in cl(1) of Article 110 of 
the Constitution) can be introduced in Lok Sabha only.

> fter the BiH is passed by one House, it is sent to 
the other House for concurrence. In regard to Money 
Bills, Lok Sabha has got the exclusive power to 
legislate and Rajya Sabha can only recommend 
amendments therein and must return such a Bill to Lok 
Sabha within fourteen days from the date of Its receipt. 
It is open to Lok Sabha to accept or reject any or all of 
the recommendatk>ns of Rajya Sabha with regard to 
a Money BUI. If Lok Sabha accepts any of the 
recommendations of Rajya Sabha, the Money B i is 
deemed to have been passed by both Houses with 
amendments recommended by Rajya Sabha and 
accepted by Lok Sabfia . But if Lok Sabha does not 
accept any of the recommendatk>ns of Rajya Sat>ha 
the Money Bill is deemed to iiave t>een passed by both 
Houses in the form in wNch it was passed by Lok 
Sabha withoQt any of the amendments recommended 
by Rajya Sabha. If a Money Bill passed by Lok Sabha 
and transmitted to Rajya Sabha for its 
recommendations is not returned to Ijok Sabha within 
the said period of fourteen days, It is deemed to have 
been passed by both the Houses at the expiration of 
the said period in the form in which it was passed by 
Lok Sabha

If a Bill, other than a Money Bill, passed by one 
House is rejected by the other House or. the Houses 
have finally disagreed as to the amendments to be 
made in the Bll, or more than six months elapse from

the date of receipt of the BiH by the other House 
without the Bill being passed by it, the President may 
call a joint sitting of the two Houses to resolve the 
deadlock. If, at the joint sitting of the Houses, the 
Bll is passed b y^  majority of the total number of 
members of both the Houses present and voting, with 
the amendments, if any accepted by them, the Bll is 
deemed to have been passed by both the Houses.

When a Bll is passed by both the Houses, it is sent 
for Prestienfs assent The Bll becomes an Act only after 
the President’s assent has been given thereto.

The President can give his assent or withhokJ his 
assent to a Bill. The President can also return the Bll 
(except a Money Bill) with his recommendatons to tfie 
Houses for reconsUeratk>n, and If the Houses pass the 
Bll again with or without amendments, the Bll has to 
be assented to by the President. However, in the 
case of a Bill to amend the Constitution, after It is 
passed by the Houses with the requisite special 
majority and.wtiere necessary, ratified by the State 
Legislatures, the President has to accord his assent 
thereto.

Legislation by the Eighth Lok Sabha
During the tenure of the Eighth io>k Sabha, a 

sizeable numt)er of legislative measures pertaining to 
constitutional, administrative, social, financial and legal 
spheres were brought on the Statute Book. The 
number of enactments aggregated 333, of which 92 
related to financial subjects. The Constltutk}n was 
amended 10 times. Two of the nfK>st important 
constitutk}n Amendment Acts were The Constitution 
(Fifty-second) Amendment Act, 1985 (popularly known 
as the Anti-defectk>n Act) and The Constitution 
(Sixty-first) Amendment Act, 1988 (dealing with 
electoral reforms). Two other important Constitution 
(Amendment) Bills, namely The Constitution 
(Sixty-fourth Amendment) Bll, 1989 and The 
Constitution (Sixty-fifth Amendment) Bll, 1989, 
popularly known as the Panchayati Raj Bll and 
Nagarpaiika Bll, respectively, were passed by the 
Lok Sabha. However, these two Bills were negatived 
by the Rajya Sabha.
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Among the Important enactments in the 
administrative field, mention may be made of The 
Administrative Tribunals Act, 1985; The Terrorist and 
Disruptive Activities (Prevention) Amendment Act, 
1985; The Commissions of Inquiry (Amendment) Act. 
1986; The State of Mizoram Act, 1986; The State of 
Arunachal Pradesh Act, 1986 and The Goa, Daman 
and Diu Reorganlsatbn Act, 1987.

In the social sphere, mention may be made of 
the Dowry Prohibition (Amendment) Act, 1986; The 
Indecent Representation of Women (Prohibition) Act. 
1986; The Muslim Women (Protection of Rights on 
Divorce) Act, 1986; The ChUd Labour (Prohibition and 
Regulation) Act.. 1986; The Commission of Sail 
(Prevention) Act, 1987 and The Scheduled Castes and 
Scheduled Tribes (Prevention of Atrocities) Act, 1989.

On the financial and banking matters, some of 
the important Acts were the Rnance Act, 1985; The 
Direct Tax Laws (Amendment) Act,l987 and 1988; The 
National Housing Bank Act, 1987 and The Small 
Industrial Development Bank of India Act, 1989.

In the legal and parliamentary fields, mentton 
may be made of The High Court and Supreme Court 
Judges (Conditions of Servfces) Amendment Act. 
1985 and 1986; The Code of Criminal Procedure 
(Amendment) Act, 1988; The Representation of the 
People Amendment Act 1987.1988 and 1989.

Other noteworthy leglslatbns enacted by the 
Eighth Lok Sabha were The Environment (Protection) 
Amendment Act, 1986; The Consumer Protectkin Act, 
1986; The Air (Prevention and Control of Pollution) 
Amendment Act, 1987; The Water (Prevention and 
Control of Pollution) Amendment Act, 1988 and The 
Forest (Conservatton) Amendment Act, 1988.

Statement 28 indicates the volume of legislatk^n 
passed year-wise during the Years 1935 to 1989. 
Statement 29 to 34 show the Bills passed, subject 
wise arrangement of Acts, Bills referred to 
Joint/Select Committees. Financial Business 
discussed, dissolution and voting on Demands for 
Grants and Ordinances promulgated t>y the 
President during the Eighth Lok Satiha.

STATEMENT 28 
Volume Of Legislation Peeeed

Year Number of 
Acts passed

Year Number of 
^ ts  passed

Year Number of 
Acts passed

Year Number of 
Acts passed

1935 14 1949 77 1963 58 1977 48

1936 24 1950 80 1964 56 1978 50

1937 29 1951 72 1965 51 1979 32

1938 26 1962 82 1966 57 1980 72

1939 42 1953 58 1967 38 1981 62

1940 42 1954 54 1968 67 1982 73

1941 27 1955 60 1969 58 1983 49

1942 26 1956 106 1970 53 1984 73

1943 30 1957 68 1971 87 1965 92

1944 18 1958 59 1972 82 1986 71

1945 11 1959 63 1973 70 1987 61

1946 38 1960 67 1974 68 1988 71

1947 38 1961 63 1975 57 1989 38

1948 62 1962 68 1976 118
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Aola pMaad by Parlanwnt during «M EigMh Lok 8 « M m i (Ammgad Sub|Mt-wiM) 
(AeU Indleatad with Mtwlato «mt« iraaM m Mon«y or fliMnetal BWs)

STATEMENT 30

I. AdmMatralion

1. Th» Foralon Contribution (Rtgulation) Amendment Act. 1965.
2. The Qangtok Municipal Corporation (Antandment) Act, 1985.
3. ThaMministrativ«Trtt>unal« Act. 1985.
4. Tha NMional Saourity (Amandmant) Act, 1S85.
5. Iha Qovamnnant of Union Tarrkoriat (Amandmant) Act, 1985.
6. Tba Tarroriat and aanipliva Actlvitiaa (Pravantion) Act, 1985.
7. Tba Arma (Amandmant) Act, 1985.
8. Tba Tarroriat Affaotad (Spadal Courts) /Imandmant Act, 1985.
9. Tba Tarroritf and Dsntpliva Aeti\Htiat (Pravantion Amandmant 

tet.1985.
10. Tba Eaaantial Sarvioas Maintananoa (Amandmant) Act, 1985.
11. Tba Criminal Ijnw Amandmant (Amending) Act, 1985.
12. The kitaligenoe Organiaationa (Raatriotlon of Rights Act, 1985.
13. Tba Qtizanahip (Amendment) Aot, 1985.
14. The Salaries and Alk>«i«noes of Ministers (Amerxlment) Act,

1985.
15. Tbe President's Pension (Amendment) Act, 198S.*
16. Tbe Administrative Trtbunals (Amandmant) Act, 1986.
17. Tba State of Mizoram Act, 1988.
18. Tbe Oommisaions of Inquiry (Amendment Aot, 1986.
19. Tbe National Security Quard Aot, 1986

2 0 .  Tbe CHizensbip (Amendment)/kst, 1986.
21. Tbe State of Arunacbal Pradesh Act, 1986.
22. The Delhi Municipal Corporation (Amendment) Act, 1987.
23. Tbe (3ovemors (Emoluments, Aliowanoas and Privileges)

Amendment Act, 1987.
24. The Goa, Daman and Oiu Reorganisation Act, 1987.
25. Tbe State of Arunachal Pradesh (Amendment) A a ,  1987.
26. Tbe National Security (Amendment) Act, 1087.
27. Tbe Terrorist and Diaruplive ActMtiea prevention) Act, 1987.
28. The Adminiatrative Tribunals (Amandmant) Act, 1987.
29. Tba Chandigari) (Delegation of Powers) Act, 1S87.
30. Tbe Dsihi Administration (Amandmant) Act, 1988.
3 ll Tba Delhi Municipal Corponrtion (Amendment) Act, 1988.
32. The Authorised Translation (Central Laura) Amendment Act, 1988.
33. Tlta lij^ a l Migrants (Datsrmlnation by Trixjnals) Amendment

34. Tbe Special Protection Group Aot, 1988.
35. The Rsligtous Institutiorw (Prevention of Misuse) Act, 1986.
35. The Arms (Amendment) Act, 1988.
37. Tbe National Saourity (Amendment) Act, 1988.
38. Tbe Prevention of Corruption Act, 1988.
39. Tbe State of ArunaobalPradatfi (Amendment) Act, 1988.
40. The Commiaelon of Inquiry (Annendment) Act, 1988.
41. Tba Sixth Schadula to the Constitution (Amendment) Act, 1988.
42. The Rspreeentationofthe People (Amendment) Aot. 1988.
43. Tbe Terrorist and Diaruptiva Activitiea (Prevention) Amendment 

Act. 1988.
44. Tbe Osntrai Industrisi Security f^ o e  (Amendment) Act, 1988. 4. Tbe Companies (Amendment) Aot 1985.

45. The ftmjab ne-amplion (Chandigarh and Dalii Rspaal) Act. 
1989.

•.Agriouilura and Irrigation
1. Tbe Sugar Undertakings (Tdiing over of Management) 

Amertdment Act, 1985.
2. Tbe Inter-State VMiter Dispute (Amendment) Act, 1986.
3. T|^ AgtouHural Produce (Grading amd Maricing) Amendment

4. Tbe Cotton, Copra and Vegetable Ols Cass (AboVtion) Act. 1987.
5. Tba Coconut Development Board (Amendment) Act 1987.
6. Tbe National Dairy Development Board, 1987.
7. Tba Tamil Nadu Agricultural Saivica Cooperative Sociefes 

(Appointment of Sp^ai Officers) Amendment Act. 1988
8. The Tamil Nadu Co-operative Societias (Appointment of 

Special Officers) Amendment Act. 1988.
9. The Food Corporation (Amandmant) Act, 1988*.

Ill Banking and Inauranoe
1. The Banking Laws (Amendment) Act. 1985
2. Tbe General Insurance Business (Nationalisation) Amandmant, 

Act, 1986.
3. Tbe Industrial Davetopment Bank of India (Amandmant) Act, 

1986.
4. The biduslrial Rnanoa Corporation (Amendment) Act, 1986.
5. Tbe National Houaing Bank Act 1967.
6. Tba Regional Rural Banks (Amartdment) Aot, 1987.
7. The Banking Public Financial lna«tuik>ns and Negotiable 

Inatrumartt Laws (^^ndnwnt) Act, 1987.
8. Tbe General inaurance Business (Nationalisation) Amandnrtent 

Act, 1989.
9. Tba Small Induatriai Davetopment Bank of India Aot, 1989.

IV.CMISuppBea

1. Tbe Standarda of Wsights and Maaaures (Entorcament) Act,
1985.

2. Tba Essential Commodities (Amendment) Act 1988.
3. Tbe Consumer Prolsction Act, 1986.
4. Tbe Standards of waights and Measures (Enforcement) 

Amendment Act 1986.
5. Tbe Essential Commoditiaa (Second Amendment) Act, 1988.
6. Tbe Standards of Waights and Maaaurea (Amandmant) Act,

1986.
7. The Eaaantial Commodities (Special Prô aiona) Continuarwe 

Aot 1987
8. Tbe Warehouaing Corporation (Amendment) Act, 1989.

V. CommarM and Induatry
1. Tbe Agricultural and Prooaaaad Fbod Products Export Caaa Aot 

1985*
2. The Bhopal Oaa Leak Disastar (Prooesstng of Qaim  ̂Act, 1985.
3. Tba Handtooms (Rasarvatton of Aitidee for Production) Act, 

1985.

(Coo*/.)
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STATEMENT 3 0 -Confd.

5. The Tea Companies (Acquisition and Transfer of Sick Tea 
Units) Act, 1981

6. The Monopolies and Restrictive Trade Practioes (Annendment) 
Act. 1986.

7. The Ooffee (Amendment) Act, 1985/
8. The Tobacco Board (Amendment) Act, 1985.
9. The Sick Industrial Companies (Special Provisbns) Act, 1985.

10. The AQricultural and Processed Food Products Exports 
Devetopment Authority Act. 1985.

11. The Monopolies and Restrictive Trade Practices (Amendment) 
Act, 1986.

12. The Spices Board Act. 1986.*
13. The Spices Cess Act, 1986.*
14. The Tea (Amendment) Act. 1986*.
15. The ^adesht Cotton Mills Company Ltd. (Acquisition and 

Transfer of Undertakings) Ayct. 1986.

16.
17.

The Rssearch and Development Cess Act 1986.
The Jute Packaging Materials (Compulsory use in Packing 
Commodities) Act 1987.

18. The Khadi and Vilage Industries Comnnission (Miendment) Act, 
1987.

19. The Brentford Bectric (India) Limited (Acquisition and Transfer 
of Undertaking) Act. 1987.

20. The Companies (Amendment) Act, 1988.
21. The Alcock Ashdown Company Limited (Acquisition of 

Undertakings Amendment Act, 1988.
22. The Monopolies and Restrictivs Trade PracHoes (Amendment) 

/^ ,1988 .
VL Constitutional

1. The Constitution (Fifty-second Amendment) Act, 1985
2. The Constitution (Fifly-lhird Amendment) Act, 1986.
3. The Constitution (Fifty-fourth Amendment) Act, 1986.
4. The Constitution (Fifty-fifth Amendment) Act, 1986.
5. The Constitution (Fifty-sixth Amendment) Act, 1987.
6. The Constitution (Fifty-seventh Amendment) Act, 1987.
7. The Constitution (Fifty-eighth Amendment) Act. 1987.
8. The Constltutk)n (Fifty-ninth Amendment) Act, 1988.

9. The Constitution (Sixtieth Amendment) Act, 1988.
10. The Constitution (Sixty-first Amendment)** Act, 1988.

VIL Defence

1. The Aircraft (Amendment) Act, 1985.
2. The Navy (Amendment) Act, 1987.
3. The Aircraft (Amendment) Act, 1988.

VIII. Education and Culture
1. The Indira Gandhi National Open University Act, 1985.

2. The Pondicherry University Act. 1985.
3. The Aurovllle (Emergency Provlsk)ns) Amendment Act, 1985.
4. The University Grante Commission (Amendment) Act. 1985.
5. The Aurovilte (Emergency Provisions) Anrwndment Act. 1987.
6. The m  India Council for Technk)al Education Act. 1987.

**  The Bll was Introduced in Lok Sabha as ‘The Constitution 
(Sixty-second Amendment) Bill. 1988**.

7.
8. 
9.

10.

1.
2.
3.
4.

5.

6.
7.
8.

9.
10.

11.

12.
13.
14.
15.
16.
17.
18.
19.
20. 
21.

22.
23.
24.
25.

26.

27.

28.
29.
30.
31.
32.
33.
34.
36.

37.

38. 
39 
40.

The AuroviHe Foundation Act. 1988.
The Jamia MIRia Islamia Act, 1968.
The Assam University Act. 1989.
The Nagaland University Act, 1989.

IX. Finance 

The Appropriation Act, 1985 *
The >^ropriation (No.2) Act, 1985.*
The Punjab Appropriation Act, 1985.*
The >H^ropriation (Vote on Account) Act, 1985*.
The Appropriation(No.3) Act. 1985.*
The Punjab Appropriation (Vots on Account) >k̂ t. 1985.*
The Punjab Appropriation (No.2) Act, 1985.
The Conripulsory Deposit Scheme (Income Tax Payers) 
/^endm ent Act, 1985.*
The Union Duties of Excise (DistribuHon) Amendment Act, 1985.*
The Additional Duties qf Excise (Goods of Special Importance) 
Amendment Act, 1985.
The Estate Duty (Distribution) Amendment Act, 1985.
The Appropriation (No.4) Act. 1985.*
The Finance Act, 1985.
The Coinage (Amendment) Act, 1985.
The Securities Contracts (Regulation) Amendment Act, 1985. 
The Punjab Appropriation (No.3) Act, 1985.*
The Appropriation (No.5) Act. 1985.*
The State Financial Corporation (Amendment) Act. 1985.
The Estate Duty(Amendment) Act. 1985.*
The Government Savings Laws (Amendment) Act, 1985.

Drugs and Psychotropic Substances Act,The Narcotic
1985.
The Unit Trust of India (Amendment) Act. 1985.
The Central Exdse and Salt (Amendment) Act, 1985.*
The Customs (Amendment) Act, 1985.*
The Central Excise Tariff Act, 1985*

The Additional Duties of Excise (Textiles and Textile Articles) 
Amendment Act, 1985 *
The Additional Duties qf Excise (Goods of Special Impoftance) 
Amendment Act. 1985.
The Customs Tariff (Amendment) Act, 1985.*
The Appropriation (No.6) Act. 1985.*
The Appropriation (Vote on Account) Act, 198&*
The Appropriation Act, 1986.*
The ^propriation (No.2) Act. 1986.*
The Appropriation (No.3) Act. 1986.*
TheRnanceAct, 1986.*
The Central Duties of Excise (Retrospective Exemption) Act.
1986.*
The Taxation Laws (Amendment and Mlscelaneous 
Provisions) Act. 1986*
The Appropriation (No.4) Act. 1986.*
The Estate Duty (Amendment) Act. 1986.*
The Appropriation (No.5) Act. 1986.*______________________
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41. The Customs and Exdse Revenues Appellate Tribunal Act,
1986.

42. The Customs Tariff (Amendment) Act. 1986.*
43. The Central Excise Tariff (Amendment) Act, 1966.*
44. The Appropriation (Vole on Account) Act, 1987.*
45. The Appropriation Act, 1967.*
46. The Appropriation (No.2) Act, 1987.*
47. The Appropriation (No.3) Act, 1987.*
48. The Direct Tax Laws (Amendment) Act, 1987.*

49. The Finance Act, 1987.*
50. The Conservation of Foreign Exchange and Prevention of 

Smuggling Activities (Amendment) Act, 1987
51. The Punjab Appropriation Act, 1987.*
52. The /^propriation (No.4) Act,1987.*
53. The Expenditure Tax Act, 1987.*
54. The Appropriation (No.5) Act, 1987.*
55. The Rnance (Amendment) Act, 1987.*
56. The Comptroller and Auditor General's (Duties, Powers and 

Conditions of Service) Amendment Act, 1987.*
57. The Appropriation (Vote on Account) Act, 198a*
58. The Appropriation Act, 1988.*
59. The Punjab Appropriation (Vote on Account) Act, 1988.*
60. The Punjab Appropriation Act, 1988.*
61. The Tamil Nadu Appropriation (Vote on Account) Act, 1988.*
62. The Tamil Nadu Appropriation Act, 1988.*

63. The Appropriation (No.2) Act, 1988.*
64. The Rnance Act, 1988.*
65. The Customs (Amendment) Act, 1988.*
66. The Appropriation (No.3) Act, 1988.*

67. The Customs and Central Excise Laws (Amendment) Act, 1988.*
68. The Punjab Appropriation (No.2) /tet,1988.*
69. The Tamil Nadu Appropriation (No.2) Act, 1988.*
70. The Pre\«ntion of Illicit Traffic in Narcotic Drugs and

Psychotropic Substances Act, 1988.
71. The Appropriation (No.4) Act, 1988 *
72. The Tamil Nadu Appropriation (No.3) Act, 1988 *
73. The Punjab Appropriation (No.3) Act, 1988.*
74. The Appropriation (No.5) Act. 1988.*
75. The Narcotic Drugs and Psychotropic Substances (Amendment) 

Act, 1988.
76. The Direct Tax Ijm s  (Amendment) Act, 1989.*
77. The Appropriation (Vote on Account) Act, 1989.*
78. The >H)propriation Act, 1989.*
79. The Punjab Appropriation Act, 1989.*
80. The Punjab Appropriation (Vote on Account) Act, 1989.*
81. The hcome tax (Amendment) Act, 1989.*
82. The Appropriation (No.2) Act, 1989.*
83. The Rnance Act, 1989.*
84. The Union Duties of Excise (Distribution) Amendment Act, 1989.*
85. The Additional Duties of Excise (Goods of Special knportance) 

Amendment Act, 1969*
86. The Appropriation (No.3) Act, 1986.*

87. The Punjab Appropriation (No.2) Act, 1989.*
88. The Appropriation (No.4) Act,1989.*
89. The Karnataka Appropriatton Act. 1989.*

90. The Appropriation (No.5) Act. 1988.*
91. The Direct Tax Laws (Second Amendment) Act, 1989.*
92. The Customs (Amendment) Act, 1989.

XHm IMi

1. The Prevention of Food Adulteration (Amendment) Act, 1986.
2. The Drugs and Cosmetics (Amendment) Act, 198&
3. The Mental Health Act 1987.
4. The All India Institute of Medical Science and the Post 

Graduate institute of Medical Education and Research, 
Chandigarh (Amendment) Act, 1987.

5. The Maternity Benefit (Amendment) Act, 1988.

XI. Judiciary and Legal
1. The l-ligh Court and Supreme Court Judges (Conditions of 

Service) Amendment Act, 1985. *
2. The Judges (Protection) Act, 1986.
3. The Delegated Legislation Provisions (Anrtendment) Act, 1985.
4. The Supreme Court (Numt>er of Judges) Amendment A c t ,  

1966.
5. The Hiah Court and Supreme Court Judges (Conditions of 

Servtee) Amendment Act, 1986 *
6. The Legal Services Authorities Act. 1987.
7. T l^  t^h^Court Judges (Conditions of Service) Amendment

8. The Repealing and Amending Act, 1988.
9. The High Court and Supreme Court Judges (Conditions of 

Servjoe) Amendment Act, 1988*.
10. The Code of Criminal Procedure (Amendment) Act. 1988.
11. The Delhi Municipal Laws (Annendment) Act. 1989.
12. The High Court and Supreme Court Judges (Conditions of 

Service) Amendment Act, 1989.*

XU. Labour

1. The Payment of Bonus (Amendment) Act, 1985.
2. The Employment of Children (Amendment) Act, 1985.
3. The Bonded Labour System (Abolition) Amendnr>ent Act,

1985.
4. The Payment of Bonus (Second) Amendment Act. 1985.
5. The Contract Labour (Regulation and Abolition) Amendment 

Act. 198&
6. The Coal Mines Libour Welfare f=und (Repeal) Act. 1986.
7. The Apprentices (Amendment) Act. 1986.
8. The Sales Promotion Employees (Conditions of Service) 

Amendment Act 1986.
9. The Dock Workers (Safety, Hesrith and Welfare) Act, 1986.

10. The Labour Welfare Fund Laws (Amendment) Act̂  1987.
11. The Factories (Amendment) Act 1987,
12. The Payment of Gratuity (Amendment) Act. 1987.
13. The Cine Workers W^M r̂e Fund (Amendment) Act 1987.
14. The Equal Remuneration (Amendment) Act, 1987.
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15. TTm  EmployMS' Provident Funds and Miscelanaous 
P»ovWon« (Amendment) Act 1988.

16. The One Workers and Cinema Theatre Wbrkers (Rsgulation of 
Employment) Amendment Act 1988.

17. The Labour Laws (Exemption from Furnishing Rekims and 
Malnlaining Register by certain Establishments) Act. 1988.

18. The Employees* State Insurance (Amendment) Act, 1989.
19. The Working JoumaKsts and Ottier Newspaper Empk>yees 

(OondMons of Sendee) and Miscellaneous Provisions 
(Arr>endnr>ent) Act, 1989.

M il. Pailiamefitary (Leglalalive)

1. The Rspresentatlon of People (AmendiDent) Act, 1985.
Z  The Salary. AHowanoes and Pension of Members of Parliament 

(Amendnnent) Act. 1985.
3. of officers of Parliament 

of Opposition in

The Salary and Allowances 
(Amendment) Act, 1985. *

4. The Salary and Allowances of Leaders 
Parliament (Amendment Act, 1985.

5. The Andhra Pradesh Legislati^ Council (Abolition) Act, 1985.
6. The Tamil Nadu Legislative CkHjncH (Abolition) Act, 1986.
7. The Punjab State Legislative (Delegatkxi of Powers) Act, 1987.
8. The Rspreeentation of the People (Amendment) Act, 1987.
9. The Representation of the People (Second Amendment) Act, 

1987.
10. The Ripreeentatlon of the People (Third Amendment) Act, 1987.
11. The Salary, Allowances and Pensions of Members of 

Parliament (Amendment) Act, 1988.
Tamil Nadu State Legislature (Delegation of Powers) Act, 1988. 
The Ripreeentatkxi of the People (Anrtendment) Act, 1988.
The Rspreeenlatlon of the People (Antendment) Act, 1989.

12.
13.
14.
15. The Salary, Altowances and Pension of Members of Parliament 

(Amendment) Act. 1989.

XIV. Social

1. The Dowry Prohibition (Amendnnent) Act 1986.
2. The Suppression of ImnrK̂ ral Traffic in Women and Girts 

(Amendment) Act, 1986.
3. The Juvenile Justice Act. 1986.
4. Jh Indecent Representation of Wbmen (Prohibition) Act 1986.
5. The Child Labour (Prohibition and Regulation) Act, 1986.
6. The Bureau of Indian Standards Act, 1986.
7. The Muslim Women (Protection of Rghti on Divorce) Act, 1986.
8. The ConstHutk)n (Scheduled Tribes) Order (Amendment) A c t ,

1987.
9. The Commission of Sati (Prevention) ail, 1987.

10. The Pars! Marriage and Divorce (Amendn>ent) Act, 1988.
11. The Scheduled Castes and Scheduled Tribes (Prevention of 

Atrocities) Aot, 1989.

XV. Transport
1. The Appropriatkjn (Railways) Act, 1985.*
2. The Appropriation (Railways) H o 2  Act 1985.*
3. The Calcutta Metro-Railways (Operation and Maintenance) 

Temporary Provisions Act, 1985.
4. The Appropriation (Railways) No.3 Act. 1985.* _____

5. The Appropriation (Railways) No.4 Act 1985.*
6. The hdian Railways (Anr>endment) Act, 1985.*
7. The Rillway Protection Force (Amendn>ent) Act, 1985.
8. The Nattonal Airport Authority Act, 198S
9. The Lighthouse (Amendment) Act, 1985.

10. The Appropriation (Railways) No. 5 Act, 1985.
11. The International Airport Authority (Amendment) Act. 1985.
12. The Inland Waterways Authority of India Act. 1985.
13. The Futuwah-lslampur Light Railway Line (Nationalisation) M ,

1985.
14. The Motor Vehicles (Amendment) Act, 1986.
15. The Appropriation (Railways) Act, 1986.*
16. The Approprlatkx) (Railways) No.2 Act 1986 *
17. The Appropriation (Railways) No.3 Act 1986.*
18. The Merchant Shipping (Amendment) Act, 1986.
19. The Appropriation(Railways) No.4 Act, 1986*.
20. The Shipping Development Fund Committee (Abolition) Act,

1986.
21. The Shipping Development Fund Committee (Abolition) 

Miendment Act, 1987.
22. The Metro Railways (Construction of Wbrks) Amendment Act.

1987.
23. The Railways Claims Tribunal Act, 1987.
24. The Appropriation (Railways) Act. 1987.*
25. The /^propriation (Railways) No. 2 Act. 1987.*
26. The Appropriation (Railways) No. 3 Act, 1987 *
27. The Merchant Shipping (Amendnnent) Act, 1987.
28. The Appropriation (Railways) Act, 1988.*
29. The /^propriation (Railways) No. 2 Act, t988.*
30. The Appropriation (Railways) No. 3 Act. 1988 *
31. The Major Port Trust (Amendment) Act, 1988.
32. The Nationd Waterway (Sadiya-Dhubri Stretch of the 

Brahmaputra-River) Act, 1̂ .
33. The Appropriation (Railways) No. 4 Act, 1988.*
34. The Merchant Shipping (Amendment) Act, 1988.
35. The Dock Wbrkers (Regulation of Employment) Amendment 

f i c X , 1988.
36. The Motor Vehicles Act, 1988.
37. The National Highway Authority of India Act. 198a
38. The Appropriation (Railways) Act. 1989.*
39. The Appropriation (Railways) No. 2 Act, 1989.*
40. The Appropriation (Railways) No. 3 Act. 1989.*
41. The Railway Act. 1989 *
42. The Delhi Motor Vehicle Taxation (Amendment) Act, 

1989.*

XVI. Olhere Including Petroletfln, Energy, linee and Mineral
1. The Requisltionrng and Acquisltioning of Immovable Property 

(Amendment) Act, 1985.
2. The National Capital Region Banning Board Act. 1985.
3. The Coal Mines (Conservation and Development) Annendment 

M ,  1985.
4. The Wild Life (Proteclk)n) Amendment Act. 1966.
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5. The’Environment (Protection) Anriendment Act, 1986.
6. The IndiMi Electricity (Anriendment) Act 1d86.
7. The Mines and Minerals (Regulations and Development) 

Amendment Act. 1986.
8. The Delhi Rre Prevention and Fire Safety Act. 1986.
9. The Coal Mines Nationalization Laws (Amendment) Act,

1986.
10. The Delhi Apartment Ownership Act 1986.

11. The Atomic Energy (Amendment) Act, 1986.

12. The Indian Post Office (Second Amendment) Act. 1986.*
13. The M \ m  Post Office (Amendment) Bill, 1986 @

©Awaiting Presictont's assent

14. The Goa, Daman and DIu Mining Concession (Abolition and 
Declaration as Mining Lsases) Act. 1987.

15. The Atomic Energy (Amendment) Act, 1987.
16. The Air (Prevention and Control of Pollution) Amendnnent Act.

1987.
17. The Riighat Samadhi (Amendment) Act, 1988.
18. The Bharat Petroleum Corporation Ltd. ( Determination 

of Conditions of Service of Employees) Act. 1987.
19. The Benami Transactions (Prohibition) Act. 1988.
20. The Water (Prevention and Oxitrol of Pollution) Amendment 

Act. 1988.
21. The Delhi Rant Control (Anriendment) Act 1988.
22. The Forest (Conservation) Amendment Act 1988.

STATEMENT 31 

Bllle referred to Joint Conwnmee/Seleet Commltlee

S.KIO Dateo^
Introduction

Date of
nBTViwncv

to Joint 
Committee

Date Of 
Reference to 

Select 
Committee

bate of 
Presentation 

of Report

batio^
Consideratior

1 2 3 4 5 6 7

(A) Government Bflls

1. The Lokpal BiN. 1985 26.8.1985 26.8.1985 6.12.1988 Withdrawn
2. The Railway Bill. 1986 25.4.1986 5.11.1986

(B) Private Members' BlHs
Nil

21.2.1989 3.5.1989

STATEMENT 32 
BHIe eirculaled for public opinion

S.No. Name of Bill Mover of the
Bill

Date of 
Introduction

Date(s)of
Cofttideration

Date v ^ n  amendment 
adopted to send 

for circulation

Date when 
opinions laid 
on theTable 
of the House

1 2 3 4 5 6 7

(A) Government Bills 
Nil

(B) Private Members'Bills 
Nit

Ml

STATEMENT 33 

L Financial Bueineee diecueeed during the Eighth l o k  Sabtwi
Subject Date of Date (s) of Remarits

presentation Discussion

i 2 3 4

34

A Budget (GeneraO
1 9 fe ^  16.3.1985

1986-87 28.2.1986

21.3.19851 General tDiscussion
22.3.1985 and Vote on Account
23.3.1985 '
25.3.1985,
7.3.1986 i

10.3.1986 1
11.3.1986 -Do-
12.3.1986
133.1986

1987-88 28.2.1987

1 9 8 8 «  29.2.1988

1989-90 28.2.1989

9.3.19871 
10.3,1967,
12.3.1987
13.3.1987!
14.3.1988]
15.3.1988'
163.1988
17.3.1988
183.1988.
13.3.1989 ■
153.1989. 
16.3-1989 f
173.1989 i

General Discussion 
and Vote on Account

-Do-

-Do-
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1 2 3 4 1 2 3 4

a  Budgsl (RalKMiyt)
1 9 6 5 ^  14.3.1986 18.3.19861 Qenerat discussion

D. Damandafor avoaaa Qranta inraapaot of thaBudgat 
(Qanaral) fo r :

19.3.1985 }' and voting on Dem 1982-83 18.1.1985 24.1.1985 Discussion and
20.3.1985J ands fa  Grants 1983-84 10.3.1986 14.3.19861. Voting

196&67 26.2.1986 4.3.1986'» 17.3.1986 J -Do-
5.3.1986 -Do- 1984-85 3.12.1986 9.3.1987"'
6.3.1986 10.3.1987 > -Do-

12.3.198713.3.1986.
1 9 8 7 ^ 25.2.1987 3.3.1987' 

4 3 1987 1985-86 22.3.1988
133.1987 -J 
2.5.1988 -Do-

5.3.1987 ► -Do- 1986-87 2.5.1989 10.5.1989 -Do-
9.3.1987 

18.3.1987.
E. Supplamantary Damanda for Grania In raapact of Budgat 

(Rallmaya) fo r;
1 9 6 8 ^ 24.2.1988 8.3.1988' 1984-85 18.1.1985 24.1.1985 -Do-

10.3.1988 L -Do 1984-85 14.3.1985 20.3.1985 -Do-

l l . 3.1988 1985-86 9.12. 1985 12.12.1985
14.3.1988 13.12.1985^ ' -Do-
21.3.1988. 7.3.1986 13.3.1986

1989-90 23.2.1989 3.3.1989 1 1986-87 7.11.1986 12.11.1986
7.3.1989 13.11.1986  ̂ -Do-
8.3.1989 ^  -Do- 17.11.1986
9.3.1989 1 1986-87 6.3.1987 18.3.1987 -Do-

10.3.1989 J 1987-88 11.3.1987 21.3.1987 -Do-

C, Supptoirm tary Demands for Grants in raapact of Budgal 
( S S ^ ) f o r :

1988-89 10.8.1988 23.8.1988'
31.8.1988  ̂ -Do-

1984-85 18.1.1985 24.1.1985 Discussion and 1988-89 14.3.1989
1.9.1988,

17.3.1989 -Do-
1984-85 14.3.1985 21.3.1985“ Voting

223.1985 F. Damanda for Exeaaa Granta in raapact of Budgat (Railwaya) fo r:
233.1985 1[ -Do- 1982-83 18.1.1985 24.1.1985 -Do-
24.3.1985 j1 1983-84 7.3.1986 13.3.1985 -Do-

1985-86 30.7.1985 5.8.1985 1984-85 6.3.1987 18.3.1987 -Do-
6.8.1985  ̂ -Do- 1985-86 11.3.1^-" 21.3.1987 -Do-
7.8.1985, 1986-87 24.4.1989 3.5.1989 -Do-

1985-86 26.11.1985 2.12.1985^
3.12.1985 [  -Do- a  Budgata in raapact or SlalaaundarPraaidant'aRula (Pur^ab)

4.12.1985J1 1985-86 19.3.1985 25.3.19851  ̂ -DO-
1 9 8 5 ^ 10.3.1986 14.3.1986’' 26.3.1985 J

17.3.1986. ' -Do- 1988-89 21.3.1988 24.3.198811
1986^7 28.7.1986 4.8.1986“

6.8.1986 . -Do-

17.8.1988 ' 
18.8.1988.

r  -Do-

7.8.1986- 1989-90 17.3.1989 27.3.1989 |> -Do-
1986^7 11.11.1986 19.11.1986' 26.7.1989,

20.11.1986 , -Do- ntary Damanda for Granta in raapact of x h m  Budgat
21.11.1986 (Punlab)
24.11.1986, 1984-85 18.1.1985 24.1.1985 -Do-

1986-87 9.3.1987 13.3.1987 ' -Do- 1 9 8 5 ^ 19.3.1985 253.1985 ‘ - -Do-
1987-88 21.8.1987 25.8.1987 -Do- 26.3.1985.

1987-88 30.11.1987 2.12.1987* 1987-88 10.8.1987 24.8.1987 -Do-
3.12.1987 , -Do- 1987-88 21.3.1988 24.3.1988 -Do-
4.12.1987 1988-89 30.11.1988 5.12.1988 -Do-
7.12.1987. 1988-89 17.3.1989 27.3.1989 -Do-

1987-88 11.3.1988 21.3.1988 -Do-
(ttO Damanda for Granta on Account in raapact of Budgat

1988-89 17.8.1988 22.8.1988 (Puniab)
23.8.1988 " -Do- 1985-86 19.3.1985 253.1985

1 9 8 8 « 2.12.1988 6.12.1988 -Do- 263.1985
. -Do-

1988-89 16.3.1989 27.3.1989 -Oo- 24.7.1985
25.7.1985

1989-90 25.7.1989 31.7.1989 -Do- 26.7.1985
1989-90 11.10.1989 12.10.1989 -Do- 29.7.1985.
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1 1

TamH Nadu 
Budget for 17^.1968 284.1968
1 9 8 8 ^  184.1988
Suppl«n*n-17.3.ig88 284.19881
U(y Otmanda for Qrantt 2.12.1988 >
1 9 8 8 ^  29.11.1988 8.12.1988

Karnataka
1989-90 31.7.1969 34.1989

44.1989
74.1989

OlMuMlon and 
Voting

•Oo-

•Do

ll. Olaouaalon and Voting on DMMndator Qianta
Name of th« ■■ BitelsTcJT Time taken Remarks

Ministry/ Discussion Hrs. Mts.
Department

1 2 3 4 5

1. Agrioulture 30.4.1985"1
 ̂ 8 

4.

' 6

Rural Devel
2.5.1985

23.4.1986
27.4.1987' 

'  28.4.1987.

30
23

51

opment also

7.4.19881
8.4.1988 , 11 38

11.4.1988
12.4.1988 j
12.4.1989'
19.4.1989 . 12 49
20.4.1989
21.4.1989.

2. Commerce 26.4.1985]
29.4.1985.

. 5 01 Commerce 
& Q vl Supply

31.3.19861
f » 14

1.4.1986 J
28.4.1987 - QuIHotlned
26.4.1988 . . Guillotined
24.4.1989 - - QujUoUn^

3. Communi
cations

23.4.1985 3 03

23.4.1986 - . Quillotinad
28.4.1987 . . QuHloUnad
26.4.1988 - - Quillotlnad
26.4.1989 - - Quillotinad

4. Defence 23.4.1985
24.4.1985 ' 6 47
25.4.1985 j

7.4.19861
8.4.1986. 7 42

23.4.1987'
24.4.1987  ̂ 7 32
27.4.1987 J
21.4.19881
22.4.1988 " 8 32
25.4.1988 J
26.4.1989 - - GuWotinad

5. Energy 16.419851
T’ 8 5417.4.1985

18.4.1985 J
3.4.1986'

024.4.1966  ̂ 6
7.4.1986

23.3.1987"
24.3.1987  ̂ 8 52
253.1987.

5.4.1986
6.4.1988.
5.4.1989

 ̂ 7 24

6.4.1989
7.4.1989 

10.4.1989.

. 10 18

ExtamalMMr* 9.4.1985*
10.4.1965.
2 U .1 98 6 ’

. 9

1

55

243.1986.
22.4.1987'

t  6 20

23.4.1987,  ̂ 6 26
19.4.19861 
20.4.1988 J

. 8 13

21.4.19891 
26.4.1989 Ĵ  *

37

Food and 
Civil Suppliaa

19.4.19861 
22.4.1985 J

14

16.4.1986
17.4.1986 
21.4.1986.

8 52

28.4.1987 - •
25.4.1986'
26.4.1988.

. 3 52

26.4.1969 • -
Haalthft 
Family WaVara

15.4.1965"
16.4.1985.

, 5 29

23.4.1986 - -
28.4.1987 - -
26.4.1988 - -
26.4.1989 - -

IJnm an o m v
Affairs

1.4.19851
2.4.1985.

10.4.1986'

9 29

11.4.1986
15.4.1986 
16.4.1986.
31.3.1967

. 13 25

1.4.1987
2.4.1987 
3.4.1987.

12.4.1988'

 ̂ 12 51

18.4.1988
19.4.1988.

• 9 41

264.1989 - -

Human * 8.4.1985 7 22
f̂ eeouroe 243.1986 - -
Development 253.1987'

263.1967
273.1967.
293.1968'

41

303.1988
4A t96 8 .

■ 7 06

M uelry
264.1989
18.4.19651

■

19.4.1965 Jf 6 38
234.1986 • .
28.4.1987 - -
26.4.1988 3 40
264. (969 - -

Infonnation 73.1965 . -

ABmdcaHinQ 214.1066 
234.1986 ^

6 46

QuUkNinad

QuWoUnad

Quillotinad
QuiUoUnad
QtoHoUnad
Quillotinad

QuHlolinad

Quillotinad

Quillotinad

Quillotinad
QuUlotinad

QuiHotlnKl
Quillotinad
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1 2 3 4 5 1 2 3 4 5

20.4.1987 8 15 4.4.19881
21.4.1987 5.4.1988 J’ 6 21
22.4.1987 26.4.1989 _ Guillotined
26.4.1988
26.4.1989

‘ - Guillotined
Guillotined 19. Watei 16.4.19851 Ministry of

13. Labour 3.5.1985' 
7.5.1985.

38 Resources 17.4.1985 
ia 4 .1 9 8 5 .

 ̂ 8 54 Irrigation and 
Power

23.4.1986 - GuilloUned
8.4.1986
9.4.1986 J

. 6 51

27.3.19871
[  ® 35 6.4.1987

30.3.1987JI 8.4.1987 ' 10 22
26.4.1988 - - Guillotined 9.4.1987.
26.4.1989 - - Guillotined 26.4.1988 _ Guillotined

14. Petroleum 75.1985 • - Guillotined 26.4.1989 _ Guillotined
& Natural Gas 19.3.1986^

20.3.1986 
9.4.1987

10.4.1987 
20.4.1987.
26.4.1988

, 7

1

r 5

44

01

GuUlotined

20. Others
a) Qvil Aviation
b) Culture
c) Environment 

& Forests

n
!

15. Sctenoe& 
Technology, 
Atomic Energy,

Electronic, 
Ocean Develop- 
nr̂ ent, Space

16. Social and 
vyomen^ 
Welfare

17. Steel & Mines 
&Coal

18. Textiles

26.4.1989
7.5.1985
9.4.1986

10.4.1986
28.4.1987
26.4.1988
26.4.1989

2.5.19851
3.5.1985 j

23.4.1986
28.4.1987
26.4.1988
26.4.1989 
11.4.19851,
12.4.1985 J

1.4.1986^
2.4.1986 >

3.4.1986 j
28.4.1987
20.4.19881
21.4.1988 J
26.4.1989
23.4.1986
28.4.1987

17

7

6

25

27

22

03

Guillotined
Guillotined

Guillotined
Guillotined
Guillotined

Guillotined
Guillotined
Guillotined
Guillotined

Guillotined

Guillotined
Guillotined
Guillotined

d)
•)
n
Q)
h)

i)
J)

k)
I)

m)
n)

o)
P)
Q)

maustnes 
Rnance ,

and Justice 
^rljamentary

Personnel and
Administrative 
Reforms
Ranning 
Programme 
Implementation
Science and 
Technology 
Surface 
Transport 
Tourism 
Urban
Development ;
Youth Affairs and 
Sports
Welfare

President's i
S«cratariat j

7.5.1985 o' 03 Guillotined

23.6.1986 0 03 Guillotined

28.4.1987 0 02 Guillotined

26.4.1988 0 05 Guillotined
26.4.1989 0 04 Guillotined

STATEMENT 34
I. Ofdinane** promulg«t*d by PrasidMtt during th* BgMh Lok Sabtia

S. No. Title of the Ordinance Date of Publication Date of intro- Corresponding 
in the Gazette duction as Bill Act Passed

1 2 3 4 5

1985
1. The Bhopal Gas Leak Disaster (Processing of claims) Ordinance. 1985 (No. 1 of 1985) 20-2-1985 15-3-1985 21 Of 1985

2. The Requisitioning and Acquisition of Immovable Property (Amendment) Ordinance, 
1985 (No. 2 of 1985)

8^1985 19-3-1985 20 Of 1985

3. The Tea Companies (Acquisition and Transfer of Sick Tea Units ) Ordinance, 1985 
(No. 3 of 1985)

8^1985 7-5-1985 37 of 1985

4. The Terrorist and Disruptive Activities (Prevention) Amendment Ordinance, 1985 
(No. 4 of 1985)

&6-1985 1-8-1985 46 Of 1985

5. The Rspresentation of the People (Amendment) Ordinance, 1985 (No. 5 of 1985) 8^1985 - Lapsed

6. The Payment of Bonus (Amendment) Ordinance 1985 (No. 6 of 1985) 27-9-1985 • Lapsed

(Cootf.)
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STATEMENT 34 -  ConH

1 2 3 4 5

7. The Aircraft (Amendment) Ordlnanoe. 1985 (No. 7 of 1965) 16-10-1985 25-11-1985 69 Of 1985

a  The Payment of Bonua (Second Amendment) of 1965 Ordinance. 1986. (No. 6 of 1985) 7-11-1985 25-11-1985 67 of 1985
1986

9. The Administrative Tribunals (Amendment) Ordinance. 1986 (No. 1 of 1986) 22-1-1986 10-3-1986 19of 1986

10. The Ravi and Beas Waters Tribunal Ordinance. 1986* (No. 2 of 1986) 24-1-1986 19-3-1986 20of1986

11. The Contract Labour (Rigulatlon and Abolition) Amendment Ordinance 1986 
(No. 3 of 1986)

28-1-1986 25-2-1986 14of 1986

12 The Motor Vehicles (Amendment) Ordinance. 1986 (No. 4 of 1986) 28-1-1986 26>2-1986 9 Of 1986

ia  The Swadeshi Cotton Mills Company Limited (Acquisilion and Transfer of Undertakings) 
Ordinance. 1986 (t^ . 5 of 1986)

m -1 9 8 6 5-5-1986 30 of 1986

14. The Commission of Inquiry (Amendment) Ordinance,1986 (No. 6 of 1986) 14^1986 18-7-1986 36 of 1986

15. The Coal Mines Nationalisation I m t s  (Amendment) Ordinance, 1986 (No. 7 of 1966) 7-10-1986 17-11-1986 57 of 1986

16. The State of Mizoram (Amendment) adinance, 1986 (No. 8 of 1986) 30-12-1986 Lapsed

1967
17. The Delhi Municipal Corporation (Amendment) Ordinance. 1987 (No. 1 of 1987) 5-2-1987 17-3-1987 8 Of 1987

ia The Terrorist and Dismptive Activities (Prevention) Ordinance. 1987 (No. 2 of 1987) 23^-1987 19^-1987 28 of 1987

19. The National Security (Amendment) Ordinance, 1987 (No. 3 of 1987) 9-6-1987 31-7-1987 27 of 1987

2a The Conservation of Foreign Exchange and Prevention of Smuggling Activities 
(Amendment) Ordinance, 1987 (No 4 of 1987.)

2-7-1987 30-7-1987 23 of 1987

21. The Constitutions (Scheduled Tribes) Order (Amendment) Ordinance, 1987 (No. 
5 of 1987)

19^-1987 10-11-1987 43 of 1987

2 Z  The Rnance (Amendment) Ordinance. 1987 (No 6 of 1987) 19^1987 7-12-1987 46 of 1987

23. The Rspresentation of the People (Amendment) Ordinance, 1967 (No. 7 of 1987) 22-9-1987 9-11-1987 40 Of 1987

24. The Auroville (Emergency Provisions) Amendment Ofdinance, 1967 (No. 8 of 1987) 28-10-1987 9-11-1987 44 of 19b7

25. The Delhi Municipal Corporation (Second Amendmen)t Ordinance, 1987 (No. 9 of 1967) 24-12-1987 23-2-1988 11 Of 1988

26. The Delhi Administration (Amendment) Ordinance, 1987 (No. 10 of 1987) 24-12-1987 23-2-1988 lOof 1988

1988
27. The Major Port Trusts (Amendment) Ordinance. 1988 (No. 1 of 1988) 28-1-1988 23-2-1908 12of 1988

2a The Benami Transactions (Prohibition of the Rghtto Recover Property) Ordinance, 1988 
(No. 2 of 1988)

19^1988 31-8-1988 45 of 1988

29. The Rsllglous Institutions (Prevention of Misuse) Ordinance, 1988 (No. 3 of 1988) 286-1988 1-8-1988 41 of 1988

30. The National Security (Amendment) Ordinance, 1988 (No. 4 of 19818) 26^1988 1-8-1988 43 of 1988

31. The Arms (Amendment) Ordinance, 1988 (No. 5 of 1988) 27-5-1988 1-8-1988 42 of 1988

3Z The Bharat Petroleum Corporation Limited (Determination of Conditions of Service of 
Employees) Ordinance, 1988 (No. 6 of 1988)

2-7-1988 31-8-1988 44 of 1988

33. The Prevention of Illicit Traffic in Narcotic Drugs and Psychotropic Substances 
Ordinance. 1988 (No. 7 of 1988)

4-7-1988 19-8-1988 46 of 1988

1989
34. The Income Tax (Amendment) Ordinance (No. 1 of 1989) 24-1-1989 13-3-1989 11 of 1989

35. The Represenlatlon of the People’s (Amendment) Ordlnanoe, 1989 (No 2 of 1989) 2M 0-1989**

•This Ordlnano* was repaaltd by tha tntar-Stata water Disputaa (Amandmant) Act. 1986. 
Promulgatad after tha Fourteenth Session (Part I).

(ConU.)
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STATEMENT 3 4 . OoiM.

H. OrdirancM promulBalwialtorllMdiMolulionofttMSavarthLokteblwMMleomspQndlng Bill* paaMd by 1h« Eighth LokSabha

S.No. TIte of th* Ordinano* Date of Publication Data of intro- Corresponding 
In tha Qazatta ducHon as Bil Act Passed

1 2 3 4 5

1. The General Ineuranoe Business (NationalizaHon) Amendment Ordinance, 17-9-1984 18-M 985* 3of 1985
1984 (No. 10 of 1984)

2. The National Capital ReQion Ranning Boaid Ordinanoe, 1984 (No. 11 of 1984) 19-10-1984 18-1-1985* 2 of 19B5
3. The Fbreign Contribution (Regulation) Amendment Ordinance. 1984 (No. 12 of 1984) 20-10-1984 21-1-1985 lo f 1985
4. The Calcutta Metro RiUlway (Operation and Maintenance) Temporary Provision 22-10-1984 18-1-1985 10 of 1985

Ordinance, 1984(No. 13 of 1984)
5. The Sugar Undertakings (Taking over of Management) Anruindment Ordinanoe, 1984 20-11-1984 18-1-1985 11 of 1985

(No. 14 of 1984)
6. The Rspresenlation of the People (Anr>endnr)ent) Ordinance, 1984 15 of 1984) 20-11-1984 18-1-1985 9of 1965
7. The Gangtok Municipal Coiporatton (Amendment) Ordinanoe, 1984 (No, 1 of 1984) 10-12-1984 18-1-1985 12of 1985

(Published in Sikkim 
Qoverrwnent Gazette 

Extraordinary)

' Bill introduced in Rajya Sabha and laid on the Table of Lok Sabha.



Motions, Resolutions, etc.

President’s Address and the Motion of Thanics
In tetms of article 87(1) at the commencement of the 

first session after each general elections to the House 
of People and at the commencement of the first ses
sion of each year the President shall address both the 
Houses of Parliament assembled together and inform 
Parliament of the causes of its summons.

In the first session after each General Election to 
the Lok Sabha, the President ' addresses both the 
Houses of Parliament assembled together after the 
members have made and subscribed the oath or 
affirmation and the Speaker of Lok Sabha has been 
elected. No other business is transacted till the 
President's address. In the case of the first session of 
each year, the President addresses both the Houses 
of Parliament at the time and date notified for the 
commencement of the session of the two Houses. 
Half-an-hour after the conclusion of the Address, both 
the Houses meet separately in their respective Cham
bers when a copy of the President's Address is laid on 
the Table of both the Houses.

Discussion on matters- referred to in the 
President's Address takes place on a Motion of 
Thanks moved by a member and seconded by 
another member. According to established practrce, 
the mover and the seconder of the Motion of Thanks 
are selected by the Prime Minister.

During the span of the Eighth Lok Sabha, the 
President addressed both the Houses of Parliament, 
assembled together five times, viz, at the commence
ment of the Rrst, Fifth, Bghth, Tenth and Thirteenth 
Sessions. The matters referred to in these addresses 
were discussed in detail on each occasion on a Motkxi 
of Thanks. Ttie total time involved in these discus
sions was 77 hours and 6 minutes.

Statement 35 shews the dates of President's 
address and the time involved in the discussk>n on the 
Motion of Thanks.

Adjournment Motions
The primary object of an adjournment motion is-to 

set aside the normal business of tlie House and take 
up for discussk>n an urgent matter of pubik: impor

tance. A motion for an adjournment of the business of 
the House for the purpose of discussing a definite 
matter of urgent public importance can by moved with 
the consent of the Speaker and by leave of the House. 
Normally, no business not Included in the list of busi
ness, can be taken up in the House. The adjournment 
mrtion is an extraordinary procedure. The Speaker 
gives his consent to the moving of an adjournment if he 
is satisfied that the matter sought to be raised is definite, 
urgent and of public importance. The motion has to be 
disposed of before the House is adjourned. The ques
tion of puWte importance and urgency is decided on 
merits of each notice by tiie Speaker in his discretbn.

After leave of the House to the moving of an ad
journment motk)n has been granted and time fixed for 
its discussion, the Speaker allows the motion to be 
moved at the appointed hour wh’ch is usually at 1600 
hours. The time allotted for discussion is not less 
tfian 2^ hours, unless the debate concludes earlier

When the motion "tiiat the House do now adjourn" 
is being discussed, the Speaker has no power to ad
journ the House for the day because during that time 
tiie power vests in the House to take a decision on Its 
adjournment The motion has to be disposed of before 
the House is adjourned, in case the motion is adopted, 
tiie House automatk^ly stands adjourned in pursuance 
of tiie adoption of the motton. If the motion is negatived, 
discussion on the business which had been interrupted 
by tiie adjournment motk>n is resumed or the next item 
on the Agenda taken up for a shortwhile and then tiie 
House is adjourned by tiie Speaker for the day. When 
tiie motkjn is withdrawn by leave of the House, the 
House may be adjoumed without resuming further busi
ness if it is. time for the House othenivise to adjourn in 
tfie normal course.

During the span of the Eighth Lok Sabha, notk:es of 
1805 adjournment motions were received. Of these 80 
no tk^ on 4 sut̂ ects were admitted and discussed, 
taking a total time of 18 hours and 32 minutes.

The matters discussed through these adjournment 
nxitions related to the steep rise in prk:es of fertilizers 
and petroleum products, fedlure of tiie Government 
to ensure strict security anangements at Rajghat oTi
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October 2. 1986, serious situation arising out of the 
recent accident involving Indian Air lines aircraft, 
situation arising out of increasing terrorist activities in 
Punjab and Delhi.

Two notices to which the Speaker gave his 
consent could not be proceeded with as leave was not 
granted by the House. The Speaker withheld his con
sent to the moving of one Adjournment Motion, 
brought before the House, as the Minister concerned 
had given the notice of making Suo Motu statement 
and had also requested for a discussion thereon im
mediately. The Minister of Home Affairs accordingly 
made a statement which was immediately followed by 
a discussion under rule 193.

The Speaker wlthheW his consent to the moving of 
the remaining 1725 notices of motions for adjournment.

Statement 36 shows the total number of notices of 
adjournment motions received, brought before the 
House and time taken thereon in various sessions of 
the Eighth Lok Sabha.

Statement 37 gives the subject matter of adjourn
ment motions admitted and discussed in the House.

Statement 38 indicates the number of adjourn
ment rtHDtions for which consent was withheld by the 
Speaker after mentioning them in the House.

No-Confidence Motions
During the span of Eighth Lok Sabha notices of 

two motions of No-Confidence in the Council of 
Ministers were received. In the first instance the 
Members who tabled the motion of No-confidence was 
not present to seek the leave of the House. In the 
second instance three identical notices were received at 
the same point of time and the first signatory of all the 
three notices was Shri C. Madhav Reddy and three 
notices were treated as a single notice. Leave having 
been granted, this motion was discussed and nega
tived. Total time taken was 12 hrs. and 45 minutes.

' Statement 39 gives details about these No-Con
fidence Motions.

Calling Attention
A Member may, with the prtor permission of the 

Speaker, call the attention of a Minister to any matter 
of urgent public importance and the Minister may 
make a brief statement immediately or ask for time to 
' a statement at a later date. No debate is per- 
■mitfeiJ on the statement made t>y the Minister but 
'# 1̂  i^^mber who called the attention may ask a 
specific brief clarificatory question. Urgency and 
'̂ d|bti6 tnVportahce are the main tests of admls^bility 
of a b^ng  Attention notice. Not more tfian two 
c^liri^ atteri^^^ Wiatters can t>e taken up at any one 
i^ ih g  tsf 'ihe Hdusej.’ tf notices on more than one

matter are received for the same day, the Speaker 
generally selects one matter which in his opinion is 
more urgent and important.

The concept of calling attention notices is of 
Indian origin. It Is an innovation in the modern 
parliamentary procedure.

A total number of 24,037 calling attention notices 
on matters of urgent public importance were 
received during the Eighth Lok Sabha. Of these, 
1252 notices on varbus subjects were admitted 
representing 5.17 per cent of total received. In 
response to the notices admitted, 110 statements 
were made before the House by the Ministers con
cerned fSee Statement 40).

Short Duration Discussions
In order to provide opportunities to Members to 

discuss matters of urgent public importance, a con
vention was established in Lok Sabha in March, 1953 
whereby members could raise discussion for short 
duration without a fomial motion or vote thereon. This 
procedure was later incorporated in the Rules of Pro
cedure of the House (rule 193).

There is no formal motion before the House nor 
voting in respect of such a discussion. The member 
wfio gives notice may make a short statement and any 
other member, who has previously intimated the 
Speaker, may be permitted to take part in the discus
sion. The member who raises the discussion has no 
right of reply. At the end of the discussion, the Mini
ster concerned gives a brief reply.

During the term of the Eighth Lok Sabha, 96 short 
duration discussions were raised by members. Some 
of the important discussions raised were on the 
subjects: National Transport Policy, Judicial reforms in 
the country. New Textile Policy, Communal disturban
ces in various parts of the country, Situation in Punjab, 
Economic situation in the country, Dismal perfor
mance of the Indian Sportsmen at Seoul, Need to 
preserve sanctity and dignity of tiie National symbols. 
Drought situation in the country. Continuing price rise. 
Atrocities on Harijans, Adivasis & Women, Report of 
the Joint Committee to enquire into Bofors contract. 
Flood situation in the country-and relief measures un
dertaken by the Government, Successful testing of 
Agni & Jawahar Rozgar Yojana.

Motions
Save insofar as is otherwise provided in the 

Constitution or in the Rules of Procedure and Conduct 
of Business in Lok Sabha, no discussion on a matter of 
general public irrterest can take place in the House ex
cept on a motion made with the consent of the 
Speaker.
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Although no particular form has been prescribed, 
motions for raising discussion on matters of general 
public interest are usually tabled in two forms. Under 
the first form, the House takes note of a docunrrant laid 
on the Table, while under the second, the position 
regarding a specific matter is taken into consideration 
by the IHouse.

The first form is generally used in respect of a mo
tion which seeks to discuss a report or a statement 
etc.. laid on the Table of the House. The motion in 
this form is a non-committal substantive motion and is 
submitted to the vote of the House at the end of the 
discussion. Such motions are discussed under rule 
191 of the Rules of Procedure and Conduct of Busi
ness in Lok Sabtia.

The second form of ndotion is generally used 
when a pdby or a situatton or a statement or any 
other matter is to be taken into consideration. Such 
motions are discussed under mie 342 of the Rules of 
Procedure and Conduct of Business in Lok Sabha. 
The motion in this form is not submitted to the vote of 
the House and at the close of the debate, no further 
question is put. However, if a member moves a 
substantive motion in substitution of the original mo
tion, the vote of the House is taken thereon.

Among the important matters raised during the 
Eighth Lok Sabha through motions under rules 191 and 
342, mention nnay be made of Six nation summit on 
Nuclear Disarmament, Uncovering of a plot by tlie 
American Federal Bureau of investigation to assassinate 
the Prime Minister during his impending visit to the 
United States, Third and Fourth Reports of the Commis
sion for Scheduled Castes and Scheduled Tribes (1960
81) and (1981-82), Seventh Five Year Plan (1985-90), 
Economic situation. Environmental movement. Appoint
ment of a sitting judge of the Supreme Court to enquire 
into the utilisation of the Fairfax Group of the U.S.A. 
Appointment of a Joint Committee to enquire into the 
issues arising from the Report of the Swedish National 
Audit Bureau on the Bofors Contract. Extension of the 
time for presentation of the Report of Joint Committee 
to enquire into Bofors Contract, Commission on Centre 
State relations, Interim and Rnal Reports of the Thakkar 
Commission.

Statement 41 indicates discussions under rule 193 
and Statement 42 shows the motions moved under 
rules 191 and 342 during the tenure of the Eighth Lok 
Sabha.

Half-an-Hour Discussions
Half-an-hour discussion may be raised by a 

memtjer on a matter of sufficient public importance 
which has been the subject of a recent question, 
starred, unstarred or short notice, and the answer to

whch needs elucidation of facts, f̂ lormally notrce to 
raise half-an-hour discussion should be given immedi
ately after or within three days of the date on which 
the questk>n, in respect of whrch facts are sought to 
be elucidated, has been answered in the House. The 
discussion is limited to half-an-hour and is hekl in the 
last thirty minutes of a sitting of the House. Half-an- 
hour discussions in sesstons other than Budget ses
sion are usually hekJ on three days in a.week. During 
the Budget session, normally not more than one 
half-an-hour discussion, discussion under rule 193 or 
discussion on No-Day-Yet-Named Motion is put down 
in a week till the disposal of financial business. But 
during the last few days of a sesston. more than one 
such discussion may be allowed. There is no voting 
on a half-an-hour discussion as there is no formal mo
tion before the House.

Statement 43 gives details of the half-an-hour 
discussions raised during the term of the Eighth Lok 
Sabha.

Resolutions
A member or a Miriister may, subject to the Rules 

of Procedure, move a resoiutton relating to a matter of 
general public Interest. Resolutions may be broadly 
divided into three categories;

0) resolutions which are mere expressions of 
opinion by the House;

(ii) resolutions which have a statutory effect; and
(iii) resolutions which the House passes in the 

matter of control over its own proceedings.

Resolutions may also be categorised as:

(i) Private Members’ resolutions:
(ii) Government resolutions; and
(iii) Statutory resolutions.

A resolution may be in the form of a declaration of 
opinion, or a recommendation, or it may be in the 
form so as to record either approval or disapproval by 
the House of an act or policy of the Government or 
convey a message, or commend, urge or request an 
action or call attention to a matter or situation for con
sideration by the Government, or in such other fonn 
as the Speaker may consider appropriate. .

A resolution must purport to convey the opinbn of 
the House as a whole and not only of a section there
of. Moreover, the subject-matter of a resolution 
should relate to a matter of general public interest and 
only those nnatters whrch are primarily the concern of 
the Government of India can form the subject matter 
of a resolution.

The last two and a half hours of a sitting on every 
alternate Friday of a sessbn are usually allotted for the 
discussion of Private Members' Resolutions.
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Government resolutions are subject to the same 
rules as the Private Members’ resolutions. The three 
t)road categories under which Government resolutions 
may be classified are;

(i) resolutions approving international treaties, 
conventions or agreements to which the 
Government is a party;

(ii) resolutions declaring or approving certain 
policies of the Government; and

(Hi) resoluttons approving recommendations of 
certain committees.

Statutory resolutions are those which are moved 
in pursuance of a provision in the Constitution or an 
Act of Parliament. Such resolutions can be moved 
both by Government and Private Members. Certain 
enactments expressly require the Government to 
bring forward a resolution within a specified period 
of time.

In all 83 resolutions were discussed during the 
Eighth Lok Sabha as against 110 in the Seventh Lok 
Sabha, 36 in the Sixth. 140 in the Fifth, 79 in the 
Fourth, 84 in the Third, 83 in the Second and 67 in the 
First Lok Sabha. Of the 83 resolutbns discussed 
during the Eighth Lok Sabha, 11 were Government 
resolutions all of which were adopted ; 48 were 
statutory resolutions out of which 20 were adopted; 
and 15 were Private Members’ resolutions out of 
which none was adopted and 8 were resolutk^ns 
proposed by the Speaker; all of them were adopted. 
A resolutton regarding removal of the Speaker from 
office was negatived.

Statement 44 shows the resolutkjns-Government, 
Private Members and Statutory-moved during the 
term of the Eighth Lok Sabha and the resolutkjns 
proposed by the Speaker.

Statement 45 indicates matters under Rule 377 
raised during the various sessions of the Eighth Lok 
Sabha.

Points of Order
Any member can invite the Speaker's immediate 

attention to any instance of a breach of rule or law of 
th j House. A point of order should relate to the inter
pretation or enforcement of the rules of procedure and 
conduct of business in the House or conventkwis or 
such artteles of the Constitution as regulate the 
business of the House and must raise a question 
which is within the cognizance of the Speaker. It can 
be raised only in relation to the business t>efore the 
House at a particular rrwment. A point of order is not 
a point of privilege and it is not permissible for a 
member to raise a point of order to ask for information

or to explain his position. A point of order cannot 
be raised against the decisbn of the Speaker in regard 
to the admissibility of nottees. 194 points of order were 
raised during the Eighth Lok Sabha and 11 hours and 
14 minutes were spent on them. Of these, only 34 
points of order were upheld by the Speaker.

Statement 46 shows the details about the Points 
of Order raised during the Eighth Lok Sabha.

STATEMENT 35 
D«tMOfth« Pmldent'* AddrMS and the time involved In 

discussion on Motion of Thanlcs during tiie Eighth Lolc Sabha

Session Date of President’s Date (s) of Total time
Address Discussion on taken

Motion of Thanks Mrs. Mts.

1 2 3 4

First 17.1.85

Fifth 20.2.86

Eighth (Part-1) 23.2.87

Tenth 22.2.88

Thirteenth 21.2.89

18.1.85
21.1.85
22.1.85

25.2.861 
26.2.86 j> 
27.2.86 J

25.2.87*^
27.2.87

2.3.87
3.3.87

24.2.88
25.2.88
26.2.88 
29.2.88

1.3.88
2.3.88

23.2.89
24.2.89
27.2.89
28.2.89

1.3.89
2.3.89
3.3.89

9 35

13 20

13 23

16 56

23 52
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AcqournnMiit Molioiw in tlw ElgMh Lek Sabha. Numbsr af imMom r«Mivad, brougM bafarath* Houm, adinltlad and tha total
tlm« taken tharaon

STATEMENT 36

Years and 
Sessions

Total Number of 
Notices received

Notices brought 
k>efore the House

fskjmber of notices 
admitted

Total
Hrs.

time taken 
Mts.

Number % Of total

1 2 3 4 5 6
1985

Rrst
Second
Third
Fourth

38
101
59
93

11 10.89 0 10

1986
Fifth
Sixth
Seventh

194
150
102

40

17

20.06

16.66

1

1

6

3

45

55
1987

Eighth (Part-1) 
Eighth (Part-ll) 
Ninth

142
107
149

1 0.93 0 05

1988
Tenth
Seventh
Twelfth

174
181
129

7

1

4.02

0.77 1

0

3

02

44
1989

Thirteenth 
Fourteenth (Part-1)

139
43 6.97 1 4 08

Fourteenth Part-ll)

1805 80 4.44 4 18 49

STATEMENT 37 
Adjournment Motions admitted and dlecusaed

S.No. Subject Name of Date when 
Memt)er discussed

Decision of 
the House

Time taken 
H. M.

1. Failure of the Government and intelligence 
Agency to prevent terrorist activities which took 
a neavy toirof human life in Delhi, Haryana, UP, 
Punjab and Rajasthan in a wave of bomb ex
plosions on the 10th and 11th May, 1985 which 
created panic and a sense of insecurity among 
the people paralysing the normal life.

2. The steep rise in prices of Fertilizers and Petroleum 
Products announced on the eve of the Budget Ses
sion of Parliament thereby destroying the sanctity 
of the budgetary processes and causing grave 
hardships to the common man.

3. The failure of the Government to ensure strict 
security arrangements at the Rajghat on 2nd 
October, 1986 leading to the unsuccessful at> 
tempt to assassinate the President, the Prime 
Minister and others.

4. Continuous killings of innocent people by 
terrorists and increasing terrorist activities in 
Punjab.

Shrl C. 
Madhav Reddy

Prof Madhu 
Dandavate

Prof Madhu 
Dandavate

Shrl Basudeb 
Achariah

13.5.1985

21.2.1986

4.11.1986

The Speaker gave his consent. As less 
than 50 Members rose, the Speaker 
declared that leave was not granted

Negatived

0 10

Negatived

6 45

3 55

7.8.1987 The Deputy Speaker gave his consent, 0 05 
to the moving of Adjournment Motion.
Shri Basudeb Achariah then asked for 
lea^e of the House to the moving of 
the motion and on objection being 
taken, the Deputy Speaker asked those 
members ^ o  were in favour of 
leave fc>elnQ granted to rise in their 
places. As less than fifty Members 
rose, the Deputy Speaker informed the 
House that the leave was not granted.

5. Serious situation arising out of the recent acci
dents involving Indian Ainines aircraft.

6. Situation arising out of increasing terrorist »  

tivities in Punjab and Delhi.___________________

Dr DattaSamant 30.1.1988

Shrl Suresh Kurup 18.7.1989

The motion was 
leave of the House.

withdrawn by the 4 44

Negatived 4 08
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STATEMENT 38
Adjournment Motions brouotit boforo tho Houm but oonMNit withheld

S.No. Subject Name of the Members 
who Tabled Notices

Dale on which 
brought before 

the House

Ground on which consent 
withheld by the Speaker

1 2 3 4 5

1. Dissolution of Punjab 
Legislative Assembly

Shri Suresh Kurup 
Shri Basudeb Achariah 
Shri Saifuddin Chowdhary 
Shri Amal Datts 
Shri Bcyu Ban Rihan 
Shri Hannan Mollah 
Shri Indrajit Gupta 
Shri Narayan Choubey 
Shri Vijay Kumar Yadav 
Shri IRamashray Prasad Singh

7.3.1988 The Speaker withheld his consent to 
the moving of Adjournment Motion 
as the Minister of Home Affairs had 
given notice to make a statennent on 
the subject S u o  M o t u  and had also 
requested for a discussion thereon 
immediately. The Minister of Home 
Affairs accordingly made a state
ment on the subject on 7.3.1988 
which was immediately followed by 
discussion under rule 193. The dis- 
cusston concluded on the same day.

STATEMENT 39
Motion of No-Confidence In the Council of Ministers under rule 198 during the Eighth Lok Sabha

S.No. Member in charge Subject Date (s) of 
Discussion

Time taken Remarks 
“Hrs. "Mts. •

1 2 3 4 5 6

1. Shri K. P. Unnikrishnan Want of Confidence in 
the Council of Ministers

- - - Member was not 
present in the 
House on 8.12.87 
to ask for leave.

2. Shri C. Madhav Reddy Want of Confidence in 
the Council of Ministers

10.12.1987 12 45 Negatived

STATEMENT 40
Notlcee of Calling Attention of Ministers to matters of urgent public Importance under rule 197 during the Eighth Lok Sabha

Session No. of notices 
received

No. of notices 
admitted

Cd. 3 as 
percentage 

of Col.2

No. of statements 
by Ministers

Col . 5 as 
percentage 

of Col.3

Total
taken (approx) 
Hrs. Mts.

1 2 3 4 5 6 7

First 197 18* 9.13 1 5.55 0 42
Second 3.145 172* 5.46 21 12.20 33 35
Third 2,202 155* 7.03 10 6.45 12 27
Fourth 1.149 80* 6.96 7 9.75 6 53
Rfth 2.401 91* 3.79 10 10.98 10 11
Sixth 2,065 150* 7.29 10 6.66 10 44
Seventh 2,656 144* 5.4?. 12 8.33
Bghth (Part-1) 1,493 31* 2.07 2 6.45 11 36
Bghth (Part-ll) 1.478 73* 4.94 4 5.47 2 47
Ninth 1,464 42* 2.86 3 7.14 2 42
Tenth 2.193 77* 3.51 5 6.49 4 04
Beventh 1.181 62* 5.25 4 6.45 4 25
Twelfth 681 64* 9.39 7 10.93 8 46
Thirteenth 1,081 63* 5.82 9 14.28 5 36
R^urteenth (Part 1) 601 18 2.99 4 22.22 4 59
Fourteenth (Part II) 60 12 20.00 1 8.23 1 34

24,037 1252 5.20 110 8.78 121 01

* More than one notice was received on the same subject and a single statement made/laid in response to alt such notices.
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STATEMENT 41
Discussion on matters of urgent public impoitanca for short duration under rula 193 hald during tha Eigtith Lok Sabha

S. No. Subject Nama of 
the Member

Date of 
Discussion

1

F i r s t  S e s s i o n

1. Statement made by the Minister of Chemicals and Fertilizers in the 
House on 18.1.85 regarding the tragic accident in the Union Carbide 
factory at Bhopal resulting in leakage cn poisonous gas

S e c o n d  S e s s t o n

2. Report of the National Transport Policy Committee, laid on the Table of 
the House on 12.8.80

3. Urgent need to ensure remunerative prices for agricultural produce to the 
farmers

4. Briefing held in US Congress annexe under the auspices of the Congres
sional Human Rights caucus on the so called human rights issue in 
Punjab thereby interfering in the internal affairs of India

6. Progress of Indian women In social, educational, political and economic 
fielas in the international women's decade

6. Statement made by the Minister of State in the Ministry of External Affairs 
in the House on 29.4.85 regarding the present situation in Sri Lanka

7. Situation arising out of the series of bomb explosions in Delhi and*other 
parts of northern India and the failure of intelligence agencies in the 
country

8. Urgent need for judicial reforms in the country

9. Alleged frauds in the branches of Nationalised Banks in India and abroad, 
leading to loss of hundreds of crores of rupees

T h i r d  S e s s i o n

10. Reported training in arms, explosives etc. given to Indian terrorists in a 
mercenary school in Albama in United States of America and the action 
taken by the Govt, in the matter.

11. Natural calamities in various parts of the country

12. New Textile Policy announced by the Government on 6.6.85

13. Steep rise in prices and the urgent steps needed to check inflation

*14. Situation arising out of the reported atrocities on the members of the 
Scheduled Castes and Scheduled Tribes in Uttar Pradesh, Andhra 
Pradesh. Bihar, Madhya Pradesh and some other parts of the country 
resulting in several deaths and injuries to many persons and the action 
taken by the Government in regard thereto

15. Racial riots in South Africa affecting the people of Indian origin
16 Statement made by the Minister of Finance in the House on 23.7.85 

regarding Ry>ort of the National Institute of Publte finance and Poltey on 
“Aspects of Black Economy in India"

F o u r t h  S e s s i o n

17. Situation arising out of floods, drought and other natural calamities in 
various parts of country

18. Crash in prices of agricultural commodities like cotton, paddy, sugar
cane jute, coconut etc.

F i f t h  S e s s i o n

19. Situation arising out of drought and other natural calamities in various 
parts of the country

Prof. Madhu Dandavate

Prof. Madhu Dandavale

Prof. Madhu Dandavate 

Shri Saifuddin Chowdhary

Smt. Geeta Mukherjee 

Shri P. Selvendran 

Shri Suresh Kump

Prof. Madhu Dandavale 

Shri K.P. Unnikrishnan

Shri Shanti Dhariwal

Prof. K.V. Thomas 

Prof. Madhu Dandavate

Prof. Madhu Dandavate 

Shri Amar Roypradhan

Shri Pratap Bhanu Sharma 

Smt. Geeta Mukherjee

Shri B.V. Desai

Shri V. Sobhanadreeewara Rao

Shri C. Janga Reddy

21.1.85

14.3.85 
15.3.66
27.3.85

21.3.85

18.4.85 

r
24.4.88

29.4.85

13.5.85

14.5.85
15.5.85
17.5.85

24.7.85 !> 
29.7.85J

25.7.85

30.7.85
1.8.85
8.8.85

1.8.85 1
2.8.85 [

13.8.85
14.8.85

193.85
22.8.851
23.8.85J

18.11.85 
19 .11.85 j
21.11.85 1
25.11.85 [

6.3.86 . 
10.3.86 j

* As decided by the House, Calling Attention converted into discussion under rule 193. i C o n l d . )
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1 2 . 3 4

20. Situation in Nicaragua Shrl AJay Mushran 7.3.86

21. Statament mada by the Ministar of Stata in lha Ministry of Homa Affairs 
in tha Houaa on tha 17th March, 1986 ragarding ascapa of prisonars from 
TiharJail on 16th March. 1986

Prof. Madhu Dandavata 19.3.86

22. Growing thraat of tarrorism and its innplications Shri V. Sobhanadraeswara Rao 2.4.86

23. Statamant mada by tha Ministar of Extamal Affairs in tha IHousa on tha 
15th April 1986 ragarding tha raoant bombing of Tripoli and Banghazi 
by US aircraft

Prof. Madhu Dandavate 16.4.86

24. Incraasing and racurring lossas in Coal India Umitad Shri Bhattam Sriramamurthy 30.4.86

26. Statamant mada by tha Ministar of Homa Affairs in tha Hbusa on tha 30th 
April, 1986 regarding davalopmant In Punjab.

Shri Indrajit Gupta 30.4.86

S i x t h  S e s s i o n

26. Communal situation in various parts of tha country Prof. Madhu Dandavate 21.7.86^
22.7.86 .
23.7.86 ;
24.7.86 1

27. Situation In Punjab Prof. Madhu Dandavate 28.7.86 ;
29.7.86 ;

28. Economic situation in tha country in tha context of the new fiscal policy Shrl C. Madhav Reddy 4.8.86 1
6.8.86 i

29. Recent Railway accidents Prof. Madhu Dandavate 8.8.86

S e ^ ^ n t h  S e s s i o n

30. Situation arising out of the reported explosion of nuclear device by Pakis
tan and the supply of AWACS and other sophistioated arms by USA to 
Pakistan

Shri Balwant Singh Ramoowaiia 6.11.86

31. Bhnic problem of the Tamilians in Sri Lanka Shri Bhattam Sriramamurthy 11.11.86
32. Recent spurt in terrorist activilies in Punjab and other parts of the country Shri Bhattam Sriramamurthy 18.11.86

33. Statement made by the Prime Minister in the House on 19.11.86 regard
ing second conference of the South Asian Association for Regional 
CMperatbn (SAARC) held at Bangalore on November 16 and 17,1986

Shrl Dinesh Qoswami 20.11.86

34. Situation arising out of floods and drought in various parts of the country Shri C. Madhav Reddy 25.11.86

35. Performance of the Indian sportsmen at the 10th Aslan Games held at 
Seoul

Shri Dinesh Goswami 27.11.86
28.11.86

36. Need to preser\« sanctity and dignity of the national symbols Shri C. Madhav Reddy 28.11.86] 
2.12.86 
3.12.86 j

37. ment made by the Minister of Home Affairs in the House on 1.12.86 
regarding situation arising out of the killings by terrorists in Pur^ab on 
30.11.86

Prof. Madhu Dandavate 1.12.86 1 
2.12.86 j

E i g h t h  S e s s b n  ( P a t f ^ l )

38. Statement made by the Minister of Home Affairs In the House on 24.2.87 
regarding situation in Punjab

Shri Braja Mohan Mohanty 24.2.87

39. Bhnic problem of Tamlians in Sri Lanka Shri Balwant Singh Ramoowala 18.3.87

40. Engaging of the US economic intelligence agency Fairfax group by the 
Ministry of Rnance for investigation of cases of Indians having huge 
illegal funds abroad.

Prof. Madhu Dandavate 31.3.87

41. inquiry ordered by the former Minister of Defence into payment of 
Commission by the supplier to an Indian agent in a defence deal.

Shri Suresh Kurup 15.4.87
16.4.87

(Contrf.)
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42. Reported announcement on the Swedish State Radio concerning the 
acquisition of guns by the Indian Army from Bofors of Sweden

43. Need for framing guidelines to prevent blackmailing and character assas
sination of elected representatives of the people to ensure smooth 
functioning of democratic institutions in the country and amend the elec
toral laws accordingly

44. Indo-US relations

*45. Situation arising out of the escalation of violence in Sri Lanka resulting In 
statement in the negotiated settlement of the ethnic problem and the 
steps taken by the Qovemnnent in this regard

E i g h t h  S e s s i o n  ( P a r t  H )

46. Statement made by the Minister of Agriculture in the House on 30.7.67 
regarding drought situation in the country.

47. Statement made by the Prime Minister in the House on 30.7.87 regarding 
the Indo-Sri Lanka Agreement to establish peace and normalcy in Sri 
Lanka

*48. Situation arising out of the devastating fbods in Assam, Bihar, West Ben
gal and other parts of the country resulting in immense losses of life and 
property and the remedial measures taken by the Government in that 
regard

49. Communal disturbances in various parts of the country

50. Continuing price rise In the country

51. Announcement by the Chief Public Prosecutor of ^ ed en  regarding in
quiry into the alleged brik>es paid by Bofors in the Howitzer deal

N i n t h  S e s s i o n

52. Statenr̂ ent made by Ihe Prime Minister in the House on 9.11.1d87 regard
ing situation in Sri Lanka

53. Situation arising out of the incident of Sati at Deorala village in Rajasthan 
and the steps proposed by the Union Government to prevent such 
deplorable incidents In future

Shri C. Madhav Reddy 

Shri Bhagwat Jha Azad

Shri SalfUddin Chowdhray 

Shri Brî a Mohan MohanV

Shri Indrajit Gupta

Shri K.P. UnnikrIshnan 

Smt. Kishori Sinha

Shri Balwant Singh Ramoowalla

Shri Balwant Singh RamoowaKa 

Prof. Madhu Dandavate

Shri Dinesh Goswami 

Or. Chinta Mohan

20.437

27.4,87 
7.537 J

5.5.87 1 
6.537 r

11.5.87 1
12.5.87 I

10.8.87 ]
11.8.87 !
12.8.87 .
13.8.87 1
14.8.87 i
173.87 I

11.8.87
18.887

173.87 1
253.87

183.87 
20337 r 
213 87 I

263.87 1
283.87 !

263.87

10.11.87 L
11.11.87 j

12.11.87'
13.11.87 
16.1137

**54. Reported negotiations between the Government of India and the Union 
Carbide Corporation for an out-of«ourt settlement In regard to payment 
of compensation for victirm of Bhopal Gas tragedy

Shri I. Rama Rai 18.1137; 
23.1137 J

55. Situation arising out of the natural calamities with particular refsrence to 
drought, floods and cyclone

56. Rise in prices of essential commodHies

57. Statement made by the Minister of State for Extemal Affairs in the House 
on 7.1287 regarding the recent deliberations in the U.S. Congress on 
South Asia

58. Closure of a numt>er of industrial units

Shri Dinesh Goswami

Dr. Chinta Mohan 

Shri S. Jaipal Reddy

Shri Amal Oatu

24.11.87
1.12.87
2.12.87 j

26.11.87  ̂
3.1237 J

7.12.87
8.12.87

8,1237

* As decided by tt>e House, CalKng Attention conv^rtad into discussion under rule 193.
** As decided by the Business Advisory Committee, Calling Attention converted into disoussion under rule 193. iPonfd.)
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STATEMENT 41 -Co/iftf.
1 2 3 4

59. Reotnt caMS of a llege violation of the foreign axchanga Ragulation Act 
by oartaln indivldualB and companiaa and the acHon taKen by the Qovern> 
ment In this n^atter

Prof. Madhu Dandavate 9.12.87

60. Report of Inquiry Into events and drcumstancee leading to the arrange- 
nientt enter into with Fairfax Group Inc., laid on the TA le of the House 
on 9.12.1987

Shri Indrajit Gupta 14.12.87

U n t h  S e s s i o n

61. Statement made by the Minister of State for Home Affairs in the House 
on 7.a88 regarding dissolution of Punjab Legislative Assembly

Shri Indrajit Gupta 7.3.88

62. Reoent hike in administered prices of petrol, coal, steel, edible oils, sugar 
etc.

Prof. Madhu Dandavate 8.3.88 \
9.3.88 1

63. Mass killings of innocent people and rocket attack on Para-military camp 
by terrorist in Puniab

Shri Saifuddin Chowdhary 7.4.88 1
8.4.88 J

*64, Large scale loss of ammunition due to fire at the Central Ordnance 
Depot. Jabalpur on 23.3.88 and the steps taken by the Govt, to prevent 
recurrence of such mishaps

Shri Purna Chandra Malik 12.4.88

66. Report of the Joint Committee to enquire into Bofors contract, presented 
to Ihe House on 26.4.88

Shri S. Jaipal Reddy 4.538 \  
5.5.88 i

66. Statement made by the Minister of Defence in the House on 21.4.88 
regarding the allegation of payment of Commission to Indian agents in 
the purchase of submarines from M/s HDW of Federal Republic of 
Germany

Shri Dinesh Goswami 9.5.88 s 
10.5.88 i

67. Continued growth of Population Shri Digvijay Singh 11.5.88

E l 9 V 9 n t h  Session

68. Situation arising out of the recent publication of certain documents in a 
national daily in regard to the alleged payments of Commission in con- 
nectbn with the Bofors contract

Shri Narayan Choubey 28.7.88 1 
29.7.86 i

69. Statement made by the Minister of Health and Family Welfare in the 
House on 27.7.88 regarding incidence of gastro-enteritis cholera in the 
Union Territory of Delhi

$hri Indrajit GupU 1.8.88

70. Statement made by the Minister of State in the Department of Expend!- 
ture in the Mnistry of Rnance in the House on 1.8.1988 regarding 
reported inconr>e of Jyotsna Holding Private Limited received f̂ om 
Sumitoma Corporation

Shri S. Jaipal Reddy 2.8.88 1 
3.8.88 !

71. Atrocities on Harijans ar>d Adivasis in different parts of the country Shri Balwant Singh Ramoowalia 2.8^  
12.8M  r 
16.8.88 I

*72. Devastating floods in various oarts of the country resulting In immense 
loss of life and property and the relief measures taken by the Govern
ment.

Shri Kamla Prasad Sinph 34.88
8.8.88 :

73. Statement made by the Minister of State of the Ministry of Railways in the 
House on 27.7.1988 regarding the accident to 26 DN Bangalore- 
Trivandoim Express between Sasthankotts and Perlnad stations of 
Southern Railway on 8.7.88 ,

Shri Indmjit Gupta 11.8.88

74. Statement made by the Minister of Home Affairs in the House on 
12.8.1988 regarding Memorandum of Settlement on Tripura

Shri C. Madhav Reddy 30.8.88

T m t W i  S e s s i o n

75. Demand of farmers and agrlcultuFal labour Shri C. Janga Rsddy 3 .11.88 ' 
4.11.88 

17.11J8 
18.11.88

76. Commission reported to have been paid by M/s. Bofors in the Howitzer 
gun deal

Prof. Madhu Dandavate 15.11.88 I  
16 .1148 i

* As decided by the House. Calling Attention converted Into discussion under rule 193. (Contt.)
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1 2 3 4

77. Rise in the p rim  of MMnHal commoditiM tO r. ChinU Mohan 24.11M
25.11.88

78. Dismal pafformanoe of Indian Sportsman in tha Saoul Olympic Qamas Shri C. Janga Reddy 1.12M
13.12.88
18.12.88

79. Statamant mada by t>a Miniatar of Stata in tha Ministry of Agricultura in 
tha Housa on tha 7th Daoambar, 1988 ragarding tha damaga dua to 
cydm a in tha Statas of W M  Bangai and Orissa arxl tha Union Tarrttory 
of Andaman and Mcobar Islands

Kumari Mamata Banarjaa 16.12.88

T h l f l a e n l h  S e s s b n

80. Situation arising out of tha sattlamant l>atwaan tha Qovarnmant of India 
and tha Multinational Company Union Cart>lda for paymant of oompansa- 
tion to tha victims of tha Bhopal gas tragady

Prof Madhu Dandavate 22.2B9

81. Situation arising out of tha raportad naxus t>atwaan Afghan rabals and 
terrorists in Punjab

Shri B.R. Bhagat 5.4 J9  
6.4.89

*82. Situation arising out of tha agitation for a saparata stata launohad by tha 
All BodoStudants Union and tha acHon takan by tha Qo\«rnmant in that 
regard

Shri ChinU Mani Jana 19.4J9
20.4.89

83. Communal situation in various parts of tha country Shri Balwant Singh Ramoowa«a 2 4 .4 ^
2.5M
3.5.89 
4.5M
5.5.89
8.5.89

84. Statement mada by the Minister of Slate in the Ministry of Personnel, 
Public Grievances m d  Pensions in the House on the 19th April, 1989 
regarding liberalisation of Orders with a view to Improving the repre
sentation of Scheduled Castas and Scheduled Tribes communHles in 
Central Qovamment Rosts/Servioes

Shri E. Ayyapu Reddy 4.539
11.5.89
12.5.89

85. Statement made by the Prime Minister in the House on the 28th April, 
1989 regarding Jawahar Rozgar Yojana

Shri V. Sobhanadreeswara Rao 8.5.89

86. Atrocities on Women Shri Balwant Singh Ramoowala 12.5.89

*87. Situation arising out of acute shortage of drinking water in various parts 
of Ihe country and the steps taken by the Government in that regard

Shri Harish Rawat 12.5.89

F o u r t a e r r t h  S 9 $ 8 i o n  (Part’t)
88. Paragraphs 11 and 12 of the Report of the Coniptroller and Auditor 

General of India for tha year ended 31 March, 1988 2 of 1989)-Union 
Government Defence Services (Army and Ordnance Factories), laki on the 
Table of the House on the 18th July, 1989..

Kum. MamaU Banarjee 24.7.89 
25.7M
26.7.89

89. Statement made by the Prime Minister in the House on the 28th April. 
1989 regarding Jawshar Rozgar Yojana

 ̂^Shri V. Sobhanadreeswara Rao 8.5.89
27.7.89
31.7.89 i

1.889
2.889

90. Statement mada by tha Minister of Agriculture in the House on the 28th 
July, 1989 regarding the current flood situation in the country and the 
relief measures undertaken by the Government.

a

Shri Harish Rawat 1.8B9
2.8M
18.89

91. Successful tisting of ‘AGNr on the 22nd Msy. 1989. Shri Harish Ravi^ 7.8.89

92. Demands for waiving of agricultural loans Shri Harish Rawat 11BJ9 1 
188.89 ;

* As dackM  by liw BuakMM AtMaory CommKlM, CallinB MtMiiion oonvvrtad into ■ dlwuMion under rU* 103. 
t  Ratignad Mvd« 2 .196S. 
t t  FMgrwd w«.f. July 24,1900.

(CwiW.)
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1 2 3 4

93. Fourth. Fifth a n d  Sixth Inttrim FteporU and the Final Report of Kudal 
Commtasion of Inquiry appolntad to Inquire into the workir^ and activities 
including publications a n d  sources and misuse of funds of Gandhi Peace 
Foundation. Gandhi Smarak Nidhi, All India Serva Seva Sangh. Associa
tion of Voluntary Agencies for Rural Development and other organisatbns 
closely connected with them, laid on the Tattle of the House on 7th 
August. 1989

Shri T. Basheer 14.8.89
18.8.89

94. Atrocities on Women *Shri Balwant Singh Ramoowalia 12.5.89
18.8.89

F o u r t a e n t h  S e s s i o n  ( P a r t  i t )

95. Communal situatton in the country Prof Saif-ud-Din Soz 11.10.89
12.10.89
13.10.89

96. Statement made by the Minister of State in the Department of Economic 
Affairs in the Ministry of Rnance In the House on 12th October, 1989 
regarding maintenance of a Bank Account in St. Kitts.

Shri T. Basheer 13.10.89

* Resigned w.e.f. August 8.1989

STATEMENT 42
Dtocussiona on Motions under rules 191 and 342 held during the Eighth Lok Sabha

S.No. Brief Subject Under Rule Name of the 
Member

Date (8) of 
Discussion

Decision of 
the House

1 2 3 4 5 6

F i r s t  S e s s i o n

1. Six natbn Summit on Nuclear Disarmament held in 
New Delhi on January 28,1985

191 Proposed by 
the Speaker

30.1.85 Adopted

S e c o n d  S e s s b n

2. 32nd and 33rd Rsports of the Union Public Service 
Commission, laid on the Table of the House on 
2.3.1983 and 2.5.1984 respectively.

191 Shri K.P. Singh Deo 28.3.85] 
29.3.85 '

Discussion 
not conc> 
luded

3. Statement made by the Minister of Home Affairs in 
the House on 23.4.1985 regarding Ahmedabad situa
tion.

342 Shri S.B. Chavan 24.4.85 Negatived

4. Reported uncovering of a plot by the Amercan 
FMeral Bureau of hvestigation to assassinate the 
Prime Minister during his impending visit to the 
United States.

191 Shri G.G. Swell 15.5.85 Adopted

T h i r d  S e s s i o n

5. 32nd and 33rd Rsports of the Union Public Service 
Commission laid on the Table of the House on 
2.3.1983 and 2.5.1984 respectively.

191 Shri K.P. 
Singh Deo

28.3.85 Adopted
29.3.85 

(Second Session)
29.7.85*
30.7.85*

(Third Session)

6. 34th Report of the Union Public Service Commis
sion. laid on the Table of the House on 8.5.1985.

191 Shri K.P. Singh Deo 29.7.85*
30.7.85*

Adopted

F o u r t h  S e s s b n

7. Third and Fourth Reports of the Commisson for 
Scheduled Castes and Scheduled Tribes for the 
year 198M1 and 1981-82. laid on the Table on 
10.8.84 and 23.1.85 respectively.

342 Dr. (Smt.) Rajendra 
Kumari Ba|pai

2611.85
28.11.85
29.11.85

* 32nd and 34th Reports of UPSC disousMd together. (Cortrf.)
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STATEMENT 4 2 -CoiMtf.

1 2 3 4 5 6

8. Removal of Shri Jagmohan from the office of 
Governor of Jammu & Kashmir

191 Prof Madhu 
Dandavats

26.11.85 Negatived

9. IntematiormI situation and the policy of the Qovern- 
ment of India in relation thereto.

342 Shri B.R. Bhagat 9.12.85 -

10. Status paper entitled Chalenge of Education - a 
policy perspective' laid on the Table on 20^.85.

191 Shri P.V. N tf asimha 
Rao

10.12.85
11.12.85 
1212.85.

^ _

i'

11. Seventh Five Year Plan, 1985-90. laid on the Table on 
4.12.85

F i l t h  S e s s i o n  - N i l -

342 Shri ^ t  Panja ia  12.85
18.12.85
19.12.85
20.12.85

1 -
1

J
S i x t h  S e s s i o n

12. Present situation in South Africa 342 Shri Eduardo Faleiro 7.8.86 -

S e v s n t h  S e s s i o n

13. General economic situation in the country 342 Shri Vlshwanath 
Pratap Singh

a i2.86 '
4.12.86
5.12.86

>

14. Environmental movement 191 Shri Digvijay Singh 4.12.86 Adopted as 
amended

E i g h t h  S e s s b n  ( P a r t - I )

15. Statement made by the Prime Minister in the House 
on 3.4.87 regardino appointment of a sitting Judge 
of the Supreme Court to enquire into the issues 
connected with the question of utilising the Fairfax 
Group of

342 Shri Somnath 
Chatterjee

6.4.1987 Negatived

E i g h t h  S e s s b n  ( P a r t ^ l )

16. Appointment of a Joint Committee to enquire into the 
Issues arising from the Report of the ^ed ish  Na
tional Audit Bureau on the Bofors contract

191 Shri K.C. Pant 29.7.87
30.7.87
3.8.87
4.8.87 
6.8.87.

Adopted as 
amended

17. Welcoming of the efforts made by the Government of 
India in cooperation with the ^ed ish  Government to 
ascertain the facts relating to payments mentioned in 
the report of the Swedish National Audit Bureau

191 Shri Bhagwat 
Jha Azad

18.8.87 Adopted

N i n t h  S e s s i o n

18. Extension o f  the time for presentation of the Report 
of the Joint Committee to enquire into Botors 
Contract uplo last day of the first week of the 
Budget Session. 1988

191 Shri B.
Shankaranand

6.11.87 Adopted

T e n t h  S e s s i o n

19. Reference of alegation made by Shri K.P. Unnikrish- 
nan against Shri P.R. Das Munshi. Minister of State 
in the Ministry of Commerce of having made an un
true statement on the floor of the House regaiding 
'cornering of licences by Bachchan Brothers in 
Kandia Free Trade Zbne’ to Committee of Privileges 
for investigation and report

191 Shri Shantaram Naik 5.538 Adopted as 
amended

E l e v e n t h  S e s s i o n  - N i l -

T w e l f t h  S e s s i o n  - N i h

T h i r t e e n t h  S e s s b n

20. Condemning an M.P.. Shri Ahf Mohd. Khan, for at
tempting to assault Minister of State for Par
liamentary Affairs

191 Shri H.K.L. 
Bhigat

15.339 Adopted

(Pont/.)
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STATEMENT 4 2 -ConW.

21. lt»pert «f1heCommlsaionon C*ntra-Sltt* n*l«tion« 342 SM  Buta Singh 30.3.88 1 
31.aS9 ; 

4.4.80 
5.4.89

22. IfwWno ttw Attonwy^narat to ttw Houm to giv« his 
flontkMrad opinion m  to wh»th*r or not th« Thakkar 
Commiasion dooumanM laid on the Table consUtutad 
#ia1ull Raport «a etalmad by tha Govammant

23. kiMORi and Hnal Raports of tha Thakkar Comntia- 
akin on tha aaaaaaination of Smt. Indira Gandhi, tw  
Ma Rrlma Minialar and tha Manwrandum of Action 
tahan thamon, laid on tha Tabla of tha Houaa on tha 
27mMaroh, 198B.

*24. Condamnafon Of tha bMamiy partisan attltuda of tha 
Qovamor of Karnataka in initlaang aoton against tha 
SMa Qowamnwrt without giving opportunity to tha 
CNaf Mlrtiator of tha Stota to damonstrata minority 
aupport to his MMany in tha Aaaambly ar>d demand 
for rantoval of Qovarnor of Karnataka from his offloa 
forthwith.

ftw rM rtft SMstan ( P m i t I ) - H U -

fourtt^rHh Smsnw (Put tt)- N i l -

1S1 Shrl mdrajlt Gupta 4.4.89 Nagativad

342

191

Shri Buta Singh

Sfwi Oinash 
Ooawami

10.4.89 . 
11.4.00 /

24.4.S9 ^
25.4.09 ^
26.4.09 i

Negatived

_ elonawMh the Statutory Reaolution approving the proclamation Istued under artlde 356 of the Constttution In relation to 
the Slate cf Karnataka.

Ha1f-«i-hoi

STATEMENT 43
heM during the Elfl̂ th Lok Sabha

S.NO. fOrimeofthelHember who Subject Date on
rirteed the dleoueeion which raised

1 2 3 4

F/#9f Seaefcv? - N i l  • 

S e c o n d  S e s s i o n

1. Shfi Jitendra Praaad Educated unemployed benefited under Self Employment Guarantee 
Scheme

26.4.65

2/  Smt. Jayanti Patnalk LDcation of Industries in ‘No Industry' Districts in Orissa 3.5.65

3. ShrlJItondraPraead Eduoaled unemployed registered with Employment Exchanges 10.5.05

4. Shri Mool Chand Daga Funds for M ^ P  to States 13.5.65
5. Shri Digvyay Singh Special charter and return fare facility to the cities outside In India 15.5.65
€. Prof. Narain Chand Parashar Streamlining of Qramin Banl<8 17.5.65

T h M S m M o n

7. Shri Mod Chand Daga Rise in Sugar price 5.6.65
6. Shri Priya Ranian Das Munshi Increase In sick Industrial Units 12.6.65
9. Prof. P.J.Kurien Ricommendations of Expert Committee on Tyre Industry 14.635

10. Dr. Chinta Mohin Price of Colouf TV. sets 16.6.65

11. Dr. Q.S. Balhans Sub-standard drugs manufactured in Government Factories 20.6.65

F o u r t h  S e s a l o n

12. Shri Mool Chand Daga Per capita income 29.11.65

(Conk/,)
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STATEMENT 43 -  CoDld.

1 2 3 4

13. Shri Viidhl Chandtr Jain Allocation o( funda for axtanakm of T.V. nalwofk 11.12M
14. Shri Moot Chand 0*ga Madical Schama for O.T.C. amptoyaaa
16. Shri Surath Kurup Maaauraa to atop diabaaa aala of cotton 18;1249
16. Shri E. Ayyappu Raddy Talagu-Qanga Piojaot

F U t h  S e s s i o n

17. Shri Mool Chand Oaga Powar raquiramant of R^jaathan 9 M M

18. Kumari Mamta Banarjaa Managamant of Foodgralna by F.C.I. V T A M

19. Or. Q.S. Rajhana Guldalinaa to Stataa on Runlly Planning 23 A M
20. Shri C.P. Thakur Irrigation nojaota awaiting daaranoa 28 t4« l
21. Shri VIrdhi Chandar Jain Tachnology Miaaion for drinking watar Z S J »

S i x t h

2 2 .  Dr Q.S. Rajhana Oaflolt In tha Dalhl Davalopmant Authority 2 A . 7 M

23. Shri Moot Chand Oaga Raport of Unltad Nations Envlronmant Programma
on Watar shortagaa e s m

24. Kumari Mamta Banarjaa Rahabilitation of parsons displaoad from PaWatan a s m

2S. Shri K.N. Singh Shifting of NTPC Unit from Muradnagar to DadrI 2 0 A 9 9

S e y a n t h  S a s s i o n

26. Shri Sharad Digho Lagislation on Pntaction of Consumars 10.11J9
27. Shri Suresh Kurup Loss Incurrad by Hindustan Papar Corporation Ud. 12.1
28. Shri Somnath Chattarjaa Paokaga daal for satting up of varioua Projaota in Wkat Bengal 17.11J»

29. Or G.S. Rajhans China’s upgrading of Karakoram Highway 19.11 M
30. Shri Sharad Oigha Modamlsation of TaxtHas Mills 21.1140
31. Shri K.P. Singh Oao Trial Production by NALCO 24.1148
32. Shri Piyus Tiraky Low wagaa for tea plantation wort<ers S K iim
33. Shri Moot Chand Oaga Disbursamant of Incoma Tax fraa cash awards 28.^148
34. Kumari Mamta Banarjaa Qosura of Govarnmant of India Presses at Calcutta 3-1240
35. Shri Oinash Goawami Implementation of Aasam accord ».1«49

E i g h t h  S e s s i o n  ( P a r t i }

36. Or. Manoj Panday Rehabilitation plan for tha Indian Drug and Pharmaoau#oals Limitad 18Jy87
37. Shri VirdhI Chandar Jain Technotogical Mission for drinking water 28447

38. Shri Shyam U i Yadaw Cleaning of Ganga Watar 2?‘.3 4 r

39. Shri V.& Krishnalyar Allotment of land to CoH>peralive Housing Societies 10.447

40. ShriT. Baahaar Policy on Urban Land Ceiling V M M

41. Shri Ollaap Singh Bhuria Loana for purchaae of animals 29.447

42. Shri Shantaram Naik New Drug Policy 4>.S47

E i g h t h  S e s s i o n  ( P a r t  1 )

43. Shri Dal Chandar Jain Beedi Workers 12447

44. Dr. Datta Samant Sick Industrial Units 14447

45. Shri Shantaram Naik Inlensive Monitoring System for 20-Pokit Programma

N i n t h  S a s s i o n

46. Shri Shantaram Naik Hve Star Hotels 1 « .tU 7

47. Dr.G.S. Rajhans Training of Senior Offoers abroad 2S.1147

48. Dr. Q.S. Rî hana Rate of Inflatton by 1988 3Q.1147
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STATEMENT 43 -  Contd.

1

49. Shri Virdhi Chander Jain
50. Prof. Salf-Ud-Din Soz

51. Dr. Datta Samant 

T B f i t h  S m a i o n

52. Shri Ram Nagina Mishra
53. Shri Balasaheb Vikho Patll

54. Shri Narayan Choubey
55. Kumari Mamata Banarjea 

E l e v m l h  S e s s i o n

56. Shri Thampan Thomas

57. Shri Sharad Dighe
58. Shri Suraah Kurup

T w s H I h  S e s s i o n

59. Shri Virdhi CharKler Jain

60. Dr. Q.S. Rajhans 

T h i m e n t h  S e s s b n

61. Shri Sharad Dighe

62. Shri Chandra Pratap Narain Singh
63. Shri Janak Riy Gupta

64. Shri Sharad Dighe

66. Shri Virdhi Chander Jain 

F o u r t o e M h  S e s s i o n  ( P a r t  t )

66. Kumari Mamata Banerjee 

F o u r t e e n t h  S e s s i o n  ( P e r t  I I )  -  N i h

Functioning of Kota Atomic Pov^r Station 

Payment of Wages t >  beneficiaries of NREP 

Guidelines on Wage Poficy of Public Enterprises

Price fixatbn of sugarcane In U.P.
National Seed Policy 

Railway Schools 

Problem of Unenrployment

Unemployment

Qosure of Chembur Unit of Union Carbide India Limited

Rspresentation against Import Policy regarding Cash Crops and 
spices

Implementation*of Desert Devebpment Programme 

Ban on Communal Organlsattons

Recommendations of rational Commission on Ufbanisatlon 

Strike by Resevch scholars of All India hstlhite of Medioal Sciences 

Rnancial Assistance to Refugees from Pak occupied areas of 
Jammu and Kashmir 
Short Supply of Fbodgrains 

Devebpment of Education in Border Areas

Import of Books

2.12.87
4.12.87

9.12.87

2.3.88
16.3.88

30.3.88

6.5.88

103.88

17.8.88

31.8.88

28.11.88

5.12.88

1.3.89

8.3.89

15.3.89

29.3.89

12.4.89

7.8.89

STATEMENT 44 
Resolutions Dieeussed In the Eighth Lok Sabha

S.No. Dates on whbh 
the Resolution 
was discussed

Subject-matter of the Resolution Name of the Minister 
who moved

Time taken 
in debate 
Mrs. Mis.

Action Uken 
by the House

F i r s t  S e s s i o n  -N IL>  

S e c o n d  S e s s t o n  

1. 20.3.85

A. GOVERNMENT RESOLUTIONS

Appointment of a Parliamentary Committee consisting 
of 12 members from Lok Sabha to review the rate of 
dividend payable by the Railway undertaking to Central 
Revenues and other ancillary matters in connection with 
Railway Finance v i s - a - v I s  General Rnance.

ReconrYnendation to Rajya Sabha t >  associate 6 
members with the Parlianr^entary ConrvDittee to review 
the rate of dividend payable by the Railway Undertaking 
to Central Revenues and other ancillary matters in 
connection with Railway Rnance Ws-a-vifs General 
Rnance.

Shri BansiU I 3 53

Adopted

Adopted

i P o n K i . )
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STATEMENT 4 4 -Confty.

1 2 3 4 5 6

T h M  S e s s i o n

3. 19.8.85 Inhumane policy of apartheid of the racist reginne of 
South Africa.

Shri Khurshid Alam Khan 0 02 Adopted

F o u r t h  S e s s i o n  - M L  -

F i f t h  S e s s i o n

4. 13.3.86 Approval of the recommendations made in certain para
graphs contained in the Third Report of the RaUway 
Convention Committee, 1985. appointed to review the 
rate of dividend payable by the Railway urnjierfaking to 
General Revenues as weN as other ancillary matters in 
connection with the Railway Finance and General 
Finance, presented to the House on 21.2.86.

Shri Bansi Lai 4 31 Adopted

5. 6.5.86 ,
7.5.86 I*
8.5.86 ;

Approval of the Draft National Policy on Education,1986, 
laid on the Table on 2.5.86.

Shrl P.V. 
IMarasimha Rao

11 58 Adopted

S i x t h  S e s s i o n

6. 21.8.86 Approval of the Programme of Action on the National 
Policy of Education. 1986, laid on the Table on 8.836

Shri P.V. 
Narasimha Rao

5 21 Adopted

S e v e n t h  S e s s i o n  - M L -

S e s s b n

7. 18.3.87 Approval of the recommendations made in paragraphs 8 
to 12 of the Seventh Rsport of the Railway Convention 
Committee. 1985 appointed to review the rate of 
dividend payable by the Railway Undertaking to General 
Revenues as well as other ancillary matters in connec
tion with the Railway Finance and General Finance, 
presented to the House on 24.2.87.

Shri Madhavrao Sclndia 2 11 Adopted

S e s s i o n  - A//L -

7enf^ S e s s i o n

8. 21.3.88- Approval of the recommendations made in paras 11 to 
14 contained in the Tenth Report of RalMray Convention 
Committee, 1985, presented on 23.3.88.

Shri Madhavrao 
Sclndia

2 41 Adopted

9. 13.5.88 Road Development Shri Rajesh Pilot 0 13 Adopted

E l e v e n t h  S e s s i o n  - -N I L -

Sess/on - A//L •

T h i / t e e n t h  S e s s i o n

10. 17.3.89 Approval of the recomnrwndations made in paras 9 
to 12 contained in the Thirteenth Report of the 
Railway Convention Committse, 1985, presented on 
22.2.89.

Shri Madhavrao 
Scindia

1 22 Adopted

F o u r t e e n t h  S e s s i o n  ( P a r t  t )  •  M L  -

F o u r t e e n t h  S e s s i o n  ( P a r t  H )

11. 13.10.89 Approval of the proposal of the Govemnr>ent to modify 
the date of implementation from 22.9.1982 as given by 
the Arbitration Board to 1.1.1988 in respect of Award 
dated 12.ai985 in CA. Rsference Nos.9 and 10 of 1983 
laid on the Table of Lok Sabha on 13.10.89 regarding 
grant of higher pay scales to the Senior Scientific As- 
slstanu, Draftsmen. Store-keeping Staff and Qvllian 
Motor Drivers in Defence Establishments, in ternis of 
para 21 of the Scheme for Joint Consultative Machinery 
and Compulsory Arbitration.

Shri D.L. Batha 0 02 Adopted

{pontiX
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1 2 3 4 5 6

B. STATUTORY RESOLUTONS

F i r s t  S e s s i o n

1. 23.1.85 Disapproval of th t Raprowntation of the People (Amend
ment) Ordinance 1984 (Ordinance hto.15 of 1984).

Prof. Saif-ud-Din 1 56 Negatived

2. 23.1.85 Disapproval of the Foreign Contribution (Regulation) 
Amendment Ordinance, 1 (Ordinance No. 12 of 
1984).

Prof. Saif-ud-Din 
Soz

1 22 Negatived

3. 25.1.85 Disapproval of the National Capital Region Ranning 
Board Ordinance, 1984 (Ordinance No. 11 of 1984).

Prof. Saif-ud-Din 
Soz

2 17 Negatived

S e c o n d  S e s s b n

4. 25.335 1 
26.3.85 j

Approval of the continuance in force of the Proclamation 
dated 6.10.1983 in respect of the State of Punjab issued 
under article 356 of the Constitution by the President for 
a further period of six months w.e.f. 6.4.1985.

Shri S.B. Chavan 5 03 Adopted

5. 27.3.85 Disapproval of the Bhopal Gas leak Disaster (Processing 
of Qaims) Ordinance. 1985 (Ordinance No.1 of 1985).

Shri C.Janga Reddy 4 00 Withdrawn

6. 27.3.85\ 
28.3.85 :

Disapproval of the Requisitioning and Acquisition of 
Immovable Property (Amendment) Ordinance 1985 
(Ordinance No.2of 1985).

Prof. Saif-ud-Din Soz 1 24 Negatived

7. 13.5.85] 
14.5.85 J

Disapproval of the Tea Companies (Acquisition Article 
123 and Transfer of Sick Tea Units) Ordinance. 1985 
(Ordinance No.3 of 1985).

Shri Abdul 
Rashid Kabuli

2 39 Negatived

8. 15.5.85 Approval of the notification of the Ministry of Finance 
(Department of Revenue) No.Q.S.R.5 403 (E) dated 
7.5.85 increasing the export duty leviable on black pep
per to Rs.3 per kilogram.

Shri Janardhana 
Poojary

0 03 Adopted

T h i r d  S e s s i o n

9. 7.8.85 Disapproval of the Terrorist and Disruptive Activities 
(Prevention) Amendment Ordinace, 1985 (Ordinance 
No. 4 of 1985).

Shri C. J a r n H  

Reddy
2 05 Negatived

10. 19.835 Approval of notification of Ministry of Home Affairs 
No.SO 595 (E). dated published in Gazette of 
India, Extraordinary, dated 8^&85 dedaring ‘Uranium 
Industry' as an essential service.

Shri Shivraj V. Patil 0 05 Adopted

F o u r t h  S e s s b n

11. 4.1235 Disapproval of the Payment of Bonus (Amendment) 
Ordinance. 1985 (Ordinance No.6 of 1985).

Shri Indrajit Gupta 3 37 Negatived

12. 4.12.85 Disapproval of the Payment of Bonus (Second 
Amendment) Ordinance, 1985 (Ordinance No. 8 of 
1985).

Shri C.Janga 
Reddy

3 37 Withdrawn

13. 5.12.85 Disapproval of the Aircraft (Amendment) Ordinance, 
1985 (Ordinance No.7 of 1985).

Shri C.Janga 
Reddy

2 16 Negatived

F i l t h  S e s s i o n

14. 28.236^  
43.86 J

Disapproval of the Motor Vehicles (Amendment) 
Ordinance. 1986 (Ordinance No. 4 of 1986.)

Shri C.Janga 
Reddy

2 06 Negatived

15. 17.336 Disapproval of the Administrative Tribune (Amend
ment) Ordinance. 1986 (Ordinance No. 1 of 1986).

Shri Ajoy Biswas 4 57 Negatived

16, 24.3.86'
25.3.86
313.86 ,

Disapproval of the Ravi and Beas Waters Tribunal 
Ordinance. 1986 (Ordinance No. 2 of 1986).

Smt. Qeeta Mukher]ee 7 28 Withdrawn

(Contt)
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STATEMENT 4 4 -Contcf.

1 . 2 3 4 5 6

17. 30.4,061 
2.6.861

Approval of the draft Ministers'(Allowance. Medical Treat
ment and other PrIvNeoas) Anr>endment Rules. 1986, 
laid on the Table on 2.4.86.

Shri Ram Nlwas Mirdha 0 39 Adopted

18. 6.5.86 Disapproval of the Swvadeshi Cotton C o m p ly  Limited 
(Acquisition and Transfer of Undertakings) Ordinance, 
1986 (Ordinance No.5 of 1986).

Shri Bhattam 
Sriramamurthy

1 51 Negatived

S i x t h  S e s s i o n

19. 28.7.861
29.7.86 ^
30.7.86 1

Disapproval of the Commissions of Inquiry (An>end- 
ment) Ordinance ,1986 (Ordinance No. 6 of 1986).

Prof. Madhu 
Dandavate

5 35 Negatived

20. 30.7.86 Approval of the Notification of the Government of India 
In the Ministry of Home Affairs No. S .0260 (E) dated 
IS.5.86 by which it has been notified that It Is not ex
pedient in the interest of the security of the State and in 
the public interest to lay before the House of the People 
the reports submitted to the Central Government on 
19.11.85 and 27.2.86 by Justice M.P. Thakkar.

Shri P. ChklamtMuam 0 25 Aoopiea

S e v e n t h  S e s s i o n

21. 24.11.86 '
2511.86 ^
26.11.86 j

Disapproval of the Coal Mines fslationalisation Laws 
(Amendment) Ordinance, 1986 (Ordinance No.7 of 
1986), ‘

Smt. Geeta Mukherjee 3 16 Negatived

22. 9.12.86 Approval of the Notification of the Government of India 
in the Ministry of Finance (Department of Rivenue) 
Q .aR  No. 1235 (E) dated 27.11.1986, increasing the ex
port duty leviable on black pepper from Rs.3 to Rs.5 per 
kilogram from the date of issue of the Notification.

Shri B.K. Gadhvi 0 16 Adopted

E i g h t h  S e s s i o n  ( P a r t  1 )

23. 23.3.87 Approval of the draft Ministers' (Allowances, Medical 
Treatment and other Privileges) Amendment Rules. 
1987. laid on the Table on 27.21987.

Shri Buta Singh 0 40 Adopted

24. 12.5.87 Approval of the Proclamation issued by the President on 
11.5.1987 under arHde 356 in relation to the State of 
Punjab.

Shri Buta Singh 2 49 Adopted

E i g h t h  S e s s i o n  ( P a r t i l )

25. 103.87i 
19.8.87 /

Disapproval of the National Security (Amendment) Or
dinance. 1987 (Ordinance No.3of 1987).

Shri Amal Datta 3 40 Negatived

26. 24.8.87 Disapproval of the Terrorist and Disruptive Activities 
(Prevention) Ordinance. 1987 (Ordinance No. 2 of 1907).

Shri Saifuddin 
Chowdhary

3 40 Negatived

N i n t h  S e s s i o n

27. 6.11.871 
9.11.87/

Approval of the Continuance in force of the prodamation 
dated 11.5.07 in respect of Punjab, issued under artide 
356 of the Constitution by the President, for a further 
periodof six months w.e.f. 11.11.1907.

Shri Buta Sngh 4 54 Adopted

28. 12.11.87] 
18.11.87 \  

19.11.87]

Disapproval of the Constitutton (Scheduled Tribe) Order 
(Amendment) Ordinance. 1907 (Ordinance No.5 of 
1907).

Dr. Chinta Mohan 2 24 Negatived

29. 8.12.87 Disapproval of the Rnance (Amendment) Ordinance, 
1907 (Ordinance No.6 of 1907).

Shri C. Janga Rsddy 1 00 Negatived

T e n t h  S e s s i o n

30. 23.2.88 Approval of the Proclamation issued by the President on 
30.1.00 under artide 356 of the Constitution in relatk)n to 
the State of Tamil Nadu.

Shri Buta Singh 3 00 Adopted

31. 22.3.88 Disapproval of the Major Port Trusts (Amendment) 
Ordinance. I960 (Ordinance No.1 of 1900).

Shri C. Janga Reddy 1 17 Negatived

iPontd.)



182 PARLIAMENT OF INDIA : THE EIGHTH LOK SABHA (1985-89)

STATEMENT 4 4 -CbnM.

3a. 22.3.88

33. 22.3.86

34. Z5.88]
5.5.88
6.5.88

E l e v e n t h  S e s s i o n  

35. 27.7.88

36. 5.8.88 
8.8.88 
9.8.88

Disapproval of ihe Dolhi Municipal Corporation 
(Saoond Amendment) Ordinance, 1987 (Ordinance No.9 
of 1987).

Disapproval of the Delhi Administration (Amendment) 
Ordinance. 1987 (Ordinance No.lO of 1987)
Approval of the Continuance in force of the Prodamation 
dated 11.5.1987 in respect of Punjab issued under ar
ticle 366 of the Constitution by the President for a fur
ther period of six months w.e.f. 11.5.88.

Approval of the continuance in force of the Proclamation 
issued by the President on 30.1.88 under article 356 of 
the Constitution in relation to the State of Tamil Nadu, 
for a further period of six month w.e.f. 30.738

Disapproval of the Arms (Amendment) Ordinance,
1988 (Ordinance No.5of 1988)

Shri C. Janga Raddy

Shri C. Janga Reddy 

Shri Buta Singh

Shri Buta Singh

Smt. Qeeta 
Mulcherjee

2 39 Negatived

2 39 Negatived

2 42 Adopted

4 20 Adopted

3 34 Negatived

37. 8.8.881
9.8.88 1

38. 10.8.88; 
11.8.88 f

39. 16.8.88
17.8.88

40. 29.8.88
31.8.88

Twe/Wv S e s s i o n

41. 2.11.88

42. 2.11.88 
3.11.88;

T h i r t e e n t h  S e s s t o n

43. 27.3.89

44. 28.3.891 
29.3.891

45. 24.4.89 
25 
26.439

4.4.89 “I
5.4.89 Ii A oa \

J

46. 8.5.89.
9.5.89 f

Approval of the Proclamation issued by the President 
on 7.8.88 under aitide 356 of the Constitution in 
relation to the State of Nagaland.

Disapproval of the Religious Institutions (Prevention of 
Misuse) Ordinance, 1988 (Ordinance No.3 of 1868)

Disapproval of the National Security (Amendment) 
Ordinance, 1988 (Ordinance No 4 of 1988)

Disapproval of the Prevention of Illicit Traffic in Narcotic 
Drugs and Psychotropic Substance Ordinance, 1988 
(Ordinance No.7 of 1988)

Approval of the Proclamation issued by the President on 
the 7th September. 1988 under article 356 of the Con
stitution in relation to the State of Mizoram.

Approval of the continuance in force of the Proclama
tion dated 11.5.87 in relation to the State of Punjab Is
sued under article 356 of the Constitution by the Presi
dent for a further period of six months with effect from
11.11.1988.

Approval of the notification of the Government of India in 
the Ministry of Home Affairs No.S.0.223(E) daled the 
23rd March. 1989, by which the notification of the 
Government of India in the Ministry of Home Affairs 
No.S.0. 260 (E) dated the I51h May. 1986 has been res
cinded
Disapproval of the Income-tax (Amendment) Ordinance.
1989 (Ordinance No.1 of 1989).

Approval of the Proclamation issued by the President 
on the 21st April, 1989 under article 356 of the 
Constitution in relation to the State of Karnataka.

Approval of the continuance in force of the Proclama
tion dated 11.5.1987 in relation to the State of Punjab 
issued under article 356 of the Constitution by the Presi
dent for a further period of six months w.e.f. 11.5.1989.

Shri Sontosh 
Mohan Dev

Shri Vijay Kumar 
Yadav

Smt Geeta 
Mul<herjee

Shri C.Medhav 
Reddy

Shri Buta Singh

Shri BuU Singh

2 20 Adopted

7 40 Negatived

5 11 Negatived

4 01 Negatived

3 23 Adopted

4 53 Adopted

Shri Buta Singh 0 01 Adopted

Shri C. Janga Reddy

Shri Sontosh 
Mohan Dev

Shri Buta Singh

2 23 Negatived

10 08 Adopted

4 57 Adopted

iContd.)
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STATEMENT 4 4 -Cbn«/.

1

F o u m e n t h  S e s s i o n  ( P a r t  I )  - N i l  - 

F o u r t e e n t h  S e s s i o n  ( P a r t  i f )

47. 12.10.89 Approval of the oontinuanot in foroe of the Prodamalion
dated 21.4.1989 in relation to the State of Karnataka, 
issued under article 356 of the Constitution by the Presi
dent, for a further period of six months with effect from 
21.10.1989

48. 12.10.89 Approval of the continuance in force of the ProdamaHon
dated 11.5.1987 in relation to the State of Punjab, issued 
under article 356 of the Constitution by the President, for 
a further period of six rnpnths with effect from 
11.11.1989.

Shri P. Chidambaram

Shri P. Chidambaram

0 41 Adopted

2 20 Adopted

C. PRIVATE MEMBERS* RESOLUTIONS

F i r s t  S e s s i o n

1. 18.1.85 
25.1. 85

2. 25.1.85

S e c o n d  S e s s i o n  

22.3.85

Measures to eradicate poverty 

Desert Development Programme

Desert Devebpment Programme

Prof. Madhu Dandavati

ShriVirdhi Chander Jain

Shri Virdhi Chander Jain

4 55 Negatived

0 05 Discussion
not concluded

3 24 Withdrawn

3. 19.4.85 
3.5.85

17.5.85

4. 17.5.85

T h i r d  S e s s i o n

5. 2.8.85
6. 2.8.85

16.8.85
F o u r t h  S e s s b n

7. 29.11.85 
13.12.85

F i f t h  S e s s i o n

8. 29.11.85

9. 28.2.86
14.3.86
25.3.86
11.4.86
25.4.86

Conversion of AIR and Doordarshan into autonomous Shri M. Raghuma Reddy 
corporations

Relief to farmers affected by drought

Relief to farmers affected by drought 
Development of hill area

Development of hill areas

Development of hill areas 

Sectoral Reforms

Shri Janak Raj Gupta

Shri Janak Roy Gupta 

Shd Harish Rawat

Shri Harish Rawat

Shri Harish Rawat

Shri D.N. Reddy

5 46 Negatived

0 45 Discussion
not concluded

2 29 Withdrawn
2 34 Discussion

not conceded

4 06

0 56
by leave of 
the House

9 56 Negatived

not conceded

10. 25.4.86

S i x t h  S e s s i o n

11. 25.7.86

Conferment of same rights as enjoyed by Indian citizens 
on persons of Indian origin living abroad.

Conferment of same rights as e r^ e d  by Indian dtizens 
on persons of Indian origin living abroad.

Shri Balwant Singh 
RanK»walia

Shri Balwant Singh 
Ramoowalia

0 46 Discussion
not
concluded

1 42 Withdrawn
by leave of 
the House

iContd.)
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STATEMENT 4 4 -COnM.

1 2 3 4 5 6

12. 25.7.86 Q ro ^  of rural Monomy Shrl D.N. Raddy 3 11 Ditouaaion 
not oonoludad

S m m n t h  S u a s i o n

13. 8.8.861 
14.11.86 1 
28.11.86^

Growth of rural aoonomy 8hri D.N. RKldy 3 43 Nagatlvad

14. 28.11.86 DDonomio roiiciav Shri Bhattam Srirama- 
nuirthy

1 15 Diacuaaion 
not oonckidad

E i g M i S 9 $ B k > n

15. 63.87] 
20.3.87 

3.4.87 
16.4.87,

Eoonomio Polldas Sbri Bhattam Srirama- 
murthy

7 29 Nagativad

16. 16.4.871 
30.437 J

MaaaufM for upliftmani of tribal paopla Shri Dilaap Singh Bhuria 2 35 Ditouaaion 
not oonoludad

17. 7.8371  
21 .a 8 7 l

Maaauraa for upUftinant of trlt>al paopla ShriDilaap Singh Bhuria 5 08 Disouaaion 
not oonoludad

N i n l h  S e s s i o n

18. 11.12.871 
13.12.87

Maaauraa for upHftmant of tribal paopla Shri Dilaap Singh Bhuria 3 55 Diacuaaion 
not oonoludad

T e n t h  S e s s i o n

19. 18.338 Maaauraa for upliftmant of tribal paopla Shri Dilaap Singh Bhuria 2 19 Withdrawn

20. 183.88'̂ , 
3a338  
29.438 1 
ia5 .88  ]

Cantra-Stita Ralattona Shri H.M. Ratal 7 34 Disouaaion 
not oonoludad

E l e v e n l h  S e s s i o n

21. 53.86  
19.8.88

Cantra-Stida Ralationa Shri H.M. Patal 3 30 Withdrawn 
by laava of 
thaHouaa

22. 19.a88 
2 3 3 8

ImplamantMion of 9#w 20-Point Programma Shri Somnath Rath 2 32 Diacuaaion 
not oonoludad

T w e m  S e s s i o n

23. 18.11.88 
2.1238

Implamantition of Naw,20-Point Programma Shri Somnath Rath 4 59
not oonoludad

T N r l s e n t h  S e s s b n

24. 33.88 Implamantation of Naw 2 0 ^ in t Programma Shri Somnath Ralh 1 18 Nagativad

25. 13.a89 
17.339.

Quidalinaa for appointmant and tranafar of Qovamora Shri S. Jaipal Raddy 3 33 Nagativad

26. 31.3.891
12.4.89
28.4.89

 ̂ Maaauraa to oontiol population axploaion Dr Krupaaindhu Bhoi 7 41 Diacuaaion 
not ooncludad

F o u r t e e n t h  S e s s i o n  ( P e r t  1 )

27. 28.7.89 Maaauraa to control population axploaion Dr Knipaaindhu Bhoi 1 04 Withdrawn 
by laava of 
tha Houaa

28. 28.7.89 
11.a89

Dr Q.S. Rajhana 3 55 Diacuaaion 
not oonoludad

F o u r t e e n t h  S e s s i o n  ( P e r t  H )  -Nil-

(Con«.)
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8TATeMeNT44-Cbnfd.

0
0

0

0

0

0

0

05

01

02

01

01

04

03

02

AdopM

Moopiea
Adopted

AdopM

0. flESOLUTIONS PROPOSH) BY THE SPEAKER
1. 29.8.88 RMOhiUon to oomiTMmorci* ttw 4(Mh AnnlvMMry of

UnIM NMIona
2. 18.11.88 Exaoutlon of Banjamln MoMm

3. 18.11.88 Appeal to laMtora of tha US and USSR to maka avwy
•ftort to raaoh an agraamant on aubatanUal raduetiona In 
tha atock pilaa of nuclaar wattiaada

4. 18.11.85 Qriaf and aoiTOw at tha anoimoua loaa of human Ufa and
pioparty on aooount of oyolonic atomi In TamH Nadu

6. 18.11.85 Symptfhlaa with tha paopla of Columbia who wara vio-
tlma of tha fuiy of natura

e. 18.4.86 Shook and Indignation at tha raoant iMmbIng ralda by
USA on tha tarritoiy of Libya.

7. 7A.86 CondamnMon of tha Inhuman policy of aparthald of tha
raolat ragima of South Africa

8. 11.888 Damand for Immadlata and unoondlttonal lalaaaa of Nal-
aon Mandaia, tha graat and nobta fraadom fighlar of 
South Africa and for IntanaifioatkMi of Intarnattorwl cam
paign agalnat aparthakj in South Africa.

E. RESOLUTION RB3ARDING REMOVAL OF THE SPEMCT 

1. 15.4.87 Removal of tha Spaakar from offica

Adoptad

Adoptad

a rl
urâ Smualy 
on 11.8.88 by 
all mambars 
atanding

4 21 Nagatlvad
by voicavota.

STATEMENT 48 
Matlara raisad undar Riila 377

8. No. Name of the Session No. of matters raised Totiri time taken 
Hrs. Mts.

1 2 3 4

1. First Session 61 1 31

2. Second Session 351 9 10

3. Third Session 158 4 07

4. Fourth Session 150 3 ■31

5. Fifth Session 330 8 18

6. Sixth Session 149 3 41

7. Seventh Session 178 4 31

8. Eighth Session (Part I) 341 8 30

9. Eighth Session (Part II) 147 3 37

10. Ninth Session 178 3 59

11. Tenth Session 362 9 18

12. Eleventh Session 153 3 56

13. Tvvelfth Session 180 4 27

14. Thirteenth Session 298 7 15

15. Fourteenth Session (Part 1) 144 3 14

16. Fourteenth Session (Part II) 25 0 27

Total 3205 79 32
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STATEMENT 46 
Pokits of Ordvr

Sauion No. o( Poinii 
ofOrdarraiM d

Poinu of Order up
held by the Chair

Points of Order not 
upheld by the Chair

Points Of Order on Time Spent 
which no ruling was Hrs. Mts. 

given being no 
Point of Order

1 2 3 4 5 6

Rrst 6 6 0 09
Stcond 14 8 6 0 50
Third 9 1 8 0 26
Fdunh 5 1 4 0 07

ntth 9 2 5 1 04
Sixth 8 2 6 0 07

Seventh 6 - 6 0 16
Bghti (Part I & II) 39 14 25 1 58

Ninth 2 - 2 0 22

Tenth 14 3 11 2 35

Seventh 22 1 1 3 1 16
Twelfth 19 2 3 6 1 22

Thirteenth 40 - 40 - 2 17

Fbuheenlh (Part 1 & II) 1 - 1 - 0 05

Total 194 34 124 11 13 14

17 DiuUowMd by t»w Chair. 
'* 8 DImJIowmI by the Chair.



Privilege IVIatters

In Parliamentary language, the term ‘privilege’ means 
certain rights and immunities enjoyed by each House 
of Parliament and Its Committees collectively, and 
by the members of each House individually 
without which they cannot discharge their func
tions efficiently and effectively. The object of par
liamentary privilege is to safeguard the freedom, the 
authority and the dignity of Parliament. Privileges are 
enjoyed by indivldual members, because the House 
cannot perform its functions without an unimpeded 
use of the services of its members. Each House also 
enjoys these privileges collectively for the protection 
of its members and the vindication of its own 
authority and dignity. While privileges are available to 
individual members only insofar as they are neces
sary for the House to perform its functions freely, 
without any let or hindrance, they do not exempt the 
members from such obligations to the society as 
apply to other citizens. Parliamentary privileges do 
not place a member of Parliament on a footing dif
ferent from that of an ordinary citizen in the matter of 
application of laws, unless there are good and suffi
cient reasons in the interest of Parliament itself 
to do so.

Some of the more important privileges of each 
House of Peirliament and of its members and Commit
tees are: freedom of speech in Parliament; immunity to 
a member from any proceedings in any court in respect 
of anything said or any vote given by him In PailiarDent 
or any Committee thereof; immunity to a person from 
proceedings in any court in respect of the publication 
by or under the authority of either House of Pailiament 
of any report, paper,vote or proceedings; prohibition on 
the courts to inquire into proceedings of Parliament; 
and freedom from arrest of members in civB cases 
during the continuance of the session of the House and 
forty days before its commencement and forty days 
after its conclusion. The privilege of freedom from arrest 
does not, however, extend to preventive arrest or deten
tion under statutory authority by executive order and in 
criminal cases.

When any individual or authority disregards or at
tacks any of the privileges, rights and immunities.

either of the members individually or of the House in 
its collective capacity, the offence is called a breach 
of privilege and Is punishable by the House.Besides 
breaches of specific privileges, actions in the nature 
of offences against the authority or dignity of the 
House, such as disobedience to its legitimate orders 
or libels upon itself, its members or officers, are also 
punishable as contempt of the House.

Contempt of the House may be defined generally 
as "any act or omission which obstructs or impedes 
either House of Pariiament in ttie performance of Its 
functions, or which obstructs or im p ^ s  any member; 
or officer of such House in the discharge of his duty or 
which has a tendency, directly or indirectly, to produce 
such results.” Some of the important types of the con
tempt of Parliament are: Speeches or writings reflecting 
on the House, its Committees or members; reflections 
on the character and impartiality of the Speaker in the 
discharge of his duty; publicatkjn of false or distorted 
report of the proceedings of ttie House; publication of 
expunged proceedings of the House, nfiolestation of 
memt>ers on account of their conduct In thie House or 
obstructing members while in ttie performance of their 
duties as members or while on their way to or from, 
attending the House or a Committee thereof; offering 
bribes to members to influence them in their Par
liamentary conduct and intimidation of members in 
connection with their Pariiamentary conduct.

A question of privilege may either be considered' 
and decided by the House Itself, or it may be referred 
by the House, on a motion made by any member, to 
the Committee of Privileges for examination, inves
tigation and report. The usual practice is. however, to 
refer the matter of complaint to the Committee of 
Privileges, and the House defers its judgement untH 
the Report of the Committee has been presented.

Privilege IMatter* during the Eighth Lol( Sabha
Out of the forty cases raised in the House during 

the Eighth Lok Sabha, six cases were referred by tfie 
House/Speaker to the Committee of Privieges. The 
Committee presented two reports to the House 
and four to the Speaker.
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There were five cases of shouting of slogans and 
throwing of leaflets by the visitors from the Visitors’ 
Gallery on the floor of the House. In one case the 
House sentenced the offender to the custody of the 
Director, Security till the rising of the House and 
thereafter released with a stern warning and in other 
four cases the offenders were let off with a warning. 
There were five cases against the newspapers and 
others, in two cases the House accepted the apology 
tendered by the offenders and dropped the matter.

In two cases the Speaker withheld his consent and 
In one case, with the consent of the House, referred 
the matter to the Committee of Privileges. In one 
case, where a sitting member of Rajya Sablia was 
involved the Speai<er referred the matter to the 
Chairman, Rajya Sabha, in accordance with the well 
established practice.

Statement 47 lists the privilege matters raised 
during the Eighth Lol( Sabha and action taken by the 
House in each case.

STATEMENT 47 
Prtvlag* Matl«r« FtelMd During «w Elghlh LiOk Sabha

SI.
No.

BrteT Subiect Name of tha 
Mambar who 
raised the 

matter

Date on 
which matter 

brought 
before the 

IHouse

Time
tal<an

Decision of 
Ihe l-louse

1 2 3 4 5 6

H M

1, Quaotion of privilege 
•gainst the Indian Ex
press for misraporting lha 
prooaadings of tha IHouaa 
dataddMay. 1986

Prof K.K. 
Tewari

24.7.1985 0 01 The Spealcer informed the House that the Editor of 
the newspaper in his reply had expressed deep regret 
for the inadvertent and unintentional lapse. The 
hlouse agreed that the apology tendered by the 
Editor of the newspaper be accepted and the mattsr 
might be treated as closed.

2. throv^ng of sonna 
papers on tha floor of 
tha Kbuaa m n d  shouting 
from t)a  Visitors’ Qaliary

30.7.1985 0 02 The Deputy Speaker informed the House that a visitor 
who threw some papers on the floor of the House 
arKj shouted from the Visltore* Gallery at about 12 
noon, had been taken into custody immediately by

3.' Quastion of prMlaga Prof Madhu
against tha Mnislar of Oandavata
Food and Q vl SuppHas
for allagadly attrtouting 
motvaa to mambera In 
the Houaa on 29 July,
IfiBS, wMa anavvatlnig 
aupplamanlarlas to S.Q.
No. 85 ra. ‘rise In sugar 
prtea’.

4. Quastion of privilaga for Prof Madfiu
alagadly making policy Dandavata
announoamant l>y tha
Minlstsr of Hnanoa and 
Commaroa outside the 
House on 10 August,
1965, regarding steps to 
t>oost expods.

1.8.1985 0 01

16.8.1985 0 02

tfie Watch and W ird Officer. The visitor had niade 
a statement and expressed regret for his action. 
He had also bagged pardon for the aatm. On a 
motion moved by the Minister of Parliamentary Af
fairs, the House resolved that the visitor had com
mitted a grave offence and vi/as guilty of the con
tempt of the House. The House further resolved that 
In view of the unquallfiad regret expressed by 
him, ha be let off wth a stern warning on the 
rising of the House on that day.

The Minister of Food and Civil Supplies clariflad the 
position and stated that these was no imputation of 
motive to any hon. member but if some hon. 
members stil felt dissatisr»d, he was sorry tor having 
given occasion for it The matter was. thereafter, 
treated as closed.

The Speaker gave his ruling wHhtwlding his consent 
to the raWng of the question of privilege. He, how- 
e\«r, observed that it would fuwe been more ap
propriate If the relevant announcements were first 
made In the House, particularty because these had 
financial Implications. He added that in any case 
earliest opportunity of Informing the House should 
have been taton in regard to these matters.

(Conta.)
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STATEMENT 4 7 -Confc/.

Question of privilsge 
n Q B f d k n g  the an- 
nounoement made by 
the FYime Minister on the 
Assam agreenisnt whUe 
addressing the nation on 
15 August 1986. and 
about tsxt of the 
memorandum of settle
ment on Assam publish
ed in the newspapers, 
before the House was in
formed about it

(i) Question o f  privilege 
against Commissioner of 
PoHoe, Calcutta, for non
intimation of alleged arrest 
of a member in Calcutta.

Gi) Question of privilsge 
against the T e / e g n ^ h  l o r  

publication of a mislead
ing news item about the 
intimation of arrest of a 
member in Calcutta to the 
Speaker, Lok Sabha.
Question of privilege 
against Shri R.N. Qoenka 
for allegediy casting 
reflections on members, 
the House and its 
proceedings of 26th 
November. 1965.

Question of privilege 
against Sarvashri Arif 
Mohd. Khan and Z R  
Ansari, Ministers of State 
in the Department of 
Power and in the Miniŝ  
try of Environment and 
Forests, respectively 
regarding alleged violation 
of provisions of article 75 
(3) of the Constitution by 
expressing diametrically 
opposite views on a 
Private Member's BHi viz.. 
the Code of Criminal 
Procedure (Amendment) 
Bin, 1985, by Shri G.M. 
Banatwalla, M.P.
Question of privilege 
gainst Shri Janardhana 
Poojary. Minister of State 
in the Mkilstry of 
Finance for allegedly an- 
noundng exem^ions 
from customs duty on 
certain luxury goods a 
week before the presenta
tion of the Budget by is
suing certain notifications 
under the Customs Act 
1962.

Prof Madhu 
Dandcvate

16.8.1985 0 03

Smt Qeeta 
Mukhefjee,
Shri S. Jaipal 
Reddy

Sarvashri ^.12.1985
Basudeb Acharia.i
Saifuddin
Chowdhury, Ajit
Kumar Saha
Ananda Pathak
and Anil Basu.

0 03

Shri K. P. 
Unnikrishnan, 
Prof Madhu 
Dandavate

Prof Madhu 
DarJavate

3.12.1985 0 02

25.2.1986 0 03

Prof Madhu 
Dandavate

28.2.1986 0 03

The Speirfcer gave his ruling withholding his 
to the raising of the question of pf̂ vilege.

The Speaker i i m r a l k  obeerved that the whole metier 
Including thM of the identity of the person Involved in 
the IncWent was s u t y j u d i c e ,  and >Â thheld his consent 
to the raising of the question of privilege.

The Speaker observed that in keeping with the best 
traditions of the House, he was of the opink)n that the 
House ¥vould k>est consult its own dignity by taking no 
further notice of the matter and accordingly withheU 
his consent to the raising of the question of privilege.

The Speaker gave his ruling withholding his consent to 
raising of the question of privilege. He, however, ob
served, that alleged violation of any constitutional or 
statutory proviston was a matter to be decided by 
Courts and no parliamentary privilege would arise in 
such cases.

The Speaker gave his mling withholding his consent to 
the raising of the questton of privilege. He observed 
that the Central Govemnr>ent was empowered under 
the Customs Act, 1962 to issue such notifications In 
the public Interest and that the notifioalions in question 
were published in the Gazette of India much before the 
commenoenr>ent of the Budget Session.

iContd.)
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STATEMENT 4 7 -Corner.

6

10.

11.

12.

13.

14.

Ou«8tfon of 
against Shrl \4ahM«nati 
Pratap Singh. Mlnisker of 
Fkianoa tor aNegadly 
raleasing to tha Praas on 
10th Fttjruaiy, 1966, as- 
timataa of tha pipjactad 
ravanua and axpanditura 
of tha Oanlral Gtovamniant 
for 1906^7, while ad
dressing a Press Con- 
fsrence, t>etore presenting 
the Budget to the House.

Question ^  privilaga 
against Shrl S B .  Chavan, 
f^nistar of Home /tffairs 
and Shrl Arun Nehru, Mni> 
ster of State in the Depart
ment of htsmal Security 
regarding references 
made to some members 
of Parliament in the 
charge-sheet IHed by the 
Unon Ga/emnr»nt in con
nection with the espionage 
activities of certain per-

Question of privilege
against Shrl Syed
Shahabuddin. M P., for 
his allegedly deiogatory 
remarks against Shri Arif 
Mohammad Khan, MP, 
as reported in the Hindus
tan Times, dated 4th 
March. 1986.

Question of privilege 
against Shri Rajiv Gandhi, 
Prime N^nister. for alleged
ly misleading the House 
on 2nd March, 1967. 
during discussion on the 
Motion of Thanks on the 
President's Addiess.

Question of privilege 
against Shri Brahm Dutt, 
Minister of State for 
Finanoa for deliberalBly 
misleading the House 
while leplying to the dis- 
cussk>n under rule 193 on 
31st March, 1987, on the 
question of engaging the 
FAIRFAX GROUP of the 
United States by the 
Ministry of Finance.

Shri Bhattam 
Sriramamurthy, 
Prof. Madhu 
Dandavate, Sar- 
vashri V. Sob- 
hanadreesv^ra 
Rao, Thampan 
Thomas and M. 
Raghuma Reddy

28.2.1986 0 02

Sarvashri V 
Sobhanadre- 
eswara, Rao, 
Bhattam 
Sriramamurthy, 
M. Raghuma 
Reddy and 
Prof Madhu 
Dandavats

Shri Bra]a
Mohan
Mohanty

19.3.1986 0 07

17.4.1986 0 23

Prof Madhu 
Dandavate,
Shri Dinesh Goswami 
Shri C.Madhav 
Reddy and 
Shri SaHuddin 
Chowdhury

19.3.1987 0 12

Shn Jaipal 
Reddy, Shri 
C. Madhav 
Reddy. Prof 
Madhu Dand
avate and Shri 
Bhattam Sri
ramamurthy

6.4 1987 0 10

The Speaker gave his ruling withholding his consent to 
the raising of the question of privilege. He, however, 
observed that according to the categorical statement 
of the Rnanoe Minister, the newspaper report had no 
factual basis and there had been no release of the 
revenue estimates for 19 86 ^  to the Press. He also 
observed that leakage of budget proposals could not 
form any basis for a breach of privilege.

The Speaker gave his ruling withholding his consent to 
the raising of the question of privilege. He, however, 
observed that as the members concerned had already 
fuHy clarified their position on the floor of the House 
by way of personal explanation statements, the 
matter should be treated as closed.

The Speaker altowed Shri Braja Mohan Mohanty to 
raise the matter in the House. On objectton taken to 
leave being granted, the Speaker asked those mem- 
t>ers who were in favour of leave being granted to 
rise in their places. As not less than twenty five mem
bers rose, the Speaker informed the House that the 
leave was granted
Shri Braja Mohan Mohanty then moved that the matter 
be referred to the Committee of Privileges for examina
tion and report. On a request made by Shri H.K.L 
Bhagat, Minister of Pariiamentary Affairs, the matter 
was heki over.
The Speaker gave his ruling withholding his consent to 
the raising of the question of privilege. He, however, 
observed that in view of the expressed provisions of 
the Constitution, the Rules, the precedents and the ear
lier rulings, he did not consider that any case had been 
made out requiring him to reconsider the matter. He 
further observed that no member had his consent to 
raise the matter again on the floor of the House as a 
question of privilege or othenwise.
The Speaker gave his rJing wKhholding Ns consent to 
the raising of the question of privilege. He, however. 
I n t B r  a l i a  observed that every Minister was a Member of 
Pariiament, was part of Pariiament and responsible to the 
House. Once he made a statement on the floor o# the 
House, it was presumed that it was made vi/ith full sense 
of responsibility and it was to be accepted as such un
less mcontroverlible evidence to the contrary vt̂ s 
brought before the House. In the instant case, the 
Minister’s statement was sought to be oontroverted 
only on the basis of certain statements made by certain 
individuals as published in the newspapers. In the ab
sence of any authentic infomnation he had to rely on the 
Mnister's statement on the floor of the House.

{Contd.)



PRIVILEGE MATTERS 191

STATEMENT 47 -  Contd.

15.

16.

17 .

18

19.

20.

Question of privilege 
agatnet The Times of 
India, Hkidustan Ttmes, 
Indian E x p f w s  and The 
Statesman for giving
advance publicity to the 
notice of motion for
removal of Speaker in the 
issues of 31st March.
1987

Question of privilege 
against Shri Brahm Ojtt, 
Minister of State for 
Finance for deiiberatoly 
misleading the House 
while replying to the dis> 
cussion on the question of 
engaging the FAIRFAX 
GROUP of United Stales 
t y  tiie Ministry of Finance 
on 31st l^rch, 1987.
Throwing of some papers 
on the floor of the House 
and shouting from the 
Visitors' Galiery.

Question of privilege
against Prof Madhu Dan- 
davate. MP, f o r  allegedly 
wilfully misleading the 
House on 17th November, 
1983. v^ile participating in 
the discussion on Electaal 
Reforms.

Question of privilege
fioainst the then K^nister 
of State in the Depart* 
ment of Defence, Re
search and Development 
in the Ministry of Defence 
(Shri Arun S in^) for al
legedly deliberately and 
knowingly misleadiro the 
House while making a 
Statement In the House on 
15th April, 1987.
Question of privilege
against Shri Amal D a ^  

f o r  allegedly nrmking 
a misleading statement in 
the House on 19th August, 
1987, during Question
Hour.

Sarvashri Ram 
Singh Yadav, 
Pratap Bhanu 
Sharmaand 
Shantaram Naik

15.4.1987 0 05

Prof Madhu 
Dandavate

21.4.1987 0 08

23.4.1987 0 03

Shri H.N 
Nanje Gowda, 
Shrimati 
Basavarajes- 
wari and Dr 
G.S. Rajhans,

Shri Somnath 
Chatterjee

27.4.1987 0 05

17.8.1987 0 06

Shri Shantar
am Nalk

20.8.1987 0 02

6

^he Deputy Speaker gave his ruling withholding his 
consent to the raising of the question of privilege. He 
/ n i e r  a / i a  observed that giving of advance publicity to 
notices for raising matters in the House was in con
travention of rule 334A of tie  Rules of Procedure and 
Conduct of Business. According to weN established 
Parliannentary Praticc, usage and conventions, It was 
improper, although not technictily a breach of 
privilege or contempt of the House to give, for any 
reason premature publicity in the press to notices of 
motions, etc. This might, however, invite the censure 
of the House on a proper motion or displeasure of the 
Speaker but oouM not be allowed to be raised as 
breach of privilege or contempt of the House.
The Speaker gave his ruling withholding his consent to 
the raising of the question of privilege. He. however, 
inter a H a  observed that on pemsal of comnnents of the 
Minister of State for Rnanoe and the records produced 
by him, he had come to the conclusion that the notice 
of question of privilege sought to be raised by the 
nr>ember lacked factual basis. He urged upon the 
members to refrain from raising privilege issues unless 
they were sure of the facts.

The Deputy Speaker infbrmed the House that a visitor 
who threw some papem on the floor of the House and 
shouted from the Visitors' Gallery at about 11.30 hours, 
had been taken into custody immediately by the Watch 
and Ward Officer. The visitor had rrude a statement and 
expressed regret for his action. He had also begged 
pardon for the same. On a motion moved by the Mni- 
ster of State in the Ministry of Parliamentary Affairs, the 
House resolved that the visitor had committed a grave 
offence and was guilty of the contempt of the Houee. 
The House further resdved that in view of the regret ex
pressed by him he be let off with a stem warning on the 
rising of the House on that day.
The Speaker gave his ruling withholding his consent to 
the raising of the question of privilege. He. however, 
informed the House that Prof. Dandavate to whom the 
notice was refenred for comments, had expressed 
regrets for his observations in the House on 17th 
November, 1983 and had assured him that he had no 
intention to mislead tiie House.
The Speaker observed that since the former Minister 
(Shri Arun Singh) was a member of Rajya Sabha, a 
question of privilege against him could be dealt with 
only by that House in accordance with the procedure 
laid down in the Report of the Joint Sitting of the 
Committees of Privileges of Lok Sat>ha and Rî ya 
Sabha /ksoordingly he would refer the matter to th4 
Deputy Chaimnan, Rajya Sabha. for such action as she 
might consider necessary and proper.

fi) The Speaker observed that he had found out from 
the record that the impugned statement was actually 
made t>y Shri Amal Datta and that he should apologize 
to the House for misrepresenting the facts

(Co/ifty.)
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6

21. NoHm n o t i y m i  on 20tti 
Odobtr, 19B7 from the 
AMiMnt Rugittry  ofth« 
S u p m m %  Court of M ia  
ftQflfdifio 1h# sppssfinos 
of t m  S ^ l« r  beibra the 
Oourt on 9th htovember
1987, in o o n r m t i d o n  ¥̂ 1h 
tan8»»r pelttion (Qvl) No. 
461 of 1967 and C M \  Miŝ  
cillaneouB Patilbn No. 
2082S of 1967. seeking to 
transter CmI WHt No. 
2470of 1967 iliedbyS v- 
vsshri Ram Dhan and Sat- 
pal' Maik, MPs. ^jainst 
Union of India. Speaker. 
Lok Sflbha and Chaimiwi. 
Rajya Sabha, challenging 
the validity and con- 
8titutk)nality (Rfty-Seoond 
Amendment) Act. 1965, 
from Ihe High Court of 
Delhi to Ihe Supreme 
Court of India.

22. Petition by Shri Ram 
Pyare Ranika. MP., 
against SN  Lakluhoma, 
M.P.. urKler paragraph 6 
of the Tenth Schediie to 
the Constftutk)n of India 
and rule 6 of the Members 
of Lok Sabha (DiscMHIca- 
IkKi on ground of Defec
tion) Rules. 1986.

23. Questbn of privilege 
regarding aleged non-in
timation of arrest/deton- 
tion of Shri VAdyacharan 
Shukla. MP. at New DeDi 
and givi ng of vMong in- 
formatk>n to the Speaker 
and through him to the 
House on 16th Novem
ber. 1967.

21.8.1987 0 01

6.11.1987 0 01

16.11.1987 0 01

Shri K.P.
Unnikrishnan,
Arif Mohammed 
Khan, S. Jaipal Reddy, 
Vidyacharan Shukla 
and Raj Kumar Rai

17.1.1987 0 04

(ii) Shri Amal Datta expressed Ns regrets in the House 
and the nriattsr was treated as dosed.

The Speaker observed that as per established practtoe 
and convention, he had decided not to respond to the 
notice and had passed on the relevant papers to the 
Minister of Slate in the Ministry of Law and Justice for 
taking such action as he might deem fit to apprise the 
Supreme Court of the Correct constitutional position 
and weH established con\«ntions of the ISouse.

The Speaker observed that aflsr having received the 
comments of Shri Lakjuhoma and the Lsader of the 
Legislature party concerned and having regard to the 
nature and droumstances of the case, he had dedded 
to refer the petition to the Commitlee of Privileges under 
rule 7(4) of the Members of Lok Sabha (Dsqualification 
on ground of Defection) Rules, 1985. for making a 
preliminary enquiry and submitting a report to him.

The Speaker observed that the question of ar- 
rest^etention of Shri Vidyacharan Shukla on 16th 
November, 1987, as aNeged by some rriemtiefs was a 
sertous mattsr involving 11̂  prestige, rights and 
privileges of the House and of its members. The 
questions that arose were-

0) If Shri Vidyacharan Shukla was actually 
detained at 12.30 PM by the Delhi Police, why 
was the Speaker not immediately informed of 
the detention particularly when the House 
was In session and the detention was taking 
place in Delhi itself and there could hardly 
be any difficulty in immediate communication ?

fii) Why wrong infomnation was given to the 
Shaker and through him to the House to the 
effect that Shri Shukla had not been detained 
while actually he was detained for 3.̂  hours?

The Speaker further observed that he was satisfied 
that there was a p r f m a  f a c i e  case needing inquiry. 
He had. therefore, decided to refer the matter to the 
Committee of Privileges to make an early inquiry on 
high priority basis and report to the House.

iConld.)
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2 4 .

25.

26.

27.

28.

29.

Shouting of aioQan 
IheVisitorv' GaN r̂y.

23.11.1987 0 03

Question of 
against . Shri 
»agat. Minister of Par- 
liamantary Aff^rs for al
legedly intimiclating Sar- 
vaahrl Ram Dhan and Raj 
Kumar Rai, MPs. by issu
ing a whip to them on 
171h November 1987, in 
the House and suppress
ing their freedom of 
speech
Question of privilege 
against Shri KP Unnik- 
rishnan, M . P ^  f o r  alleged , 
deliberately misleading the 
House during the discus' 
Sion on ' N o  Confidence 
Motion'against the Council 
of Ministers on 10th 
December. 1987. by 
making aUeoations against 
Shri P R Das Munshi, 
Minister of State in the 
Ministry of Commerce.

Question of privilege 
against Shri Buta Singh, 
the Minister of Home 
Affairs for announdng 
dissolution of the Punjab 
Legislative Assembly out
side the House vvhen the 
House was in session.

Question of privHego 
against Shri A i v n  Shoune, 
Editor. Indian Express and 
the Editors of Financial Ex
press and Jansatta for 
publishing In their issues 
of 14th March. 1988. an 
article wptioned An M.P. 
and two Axounts.’
Motion regarding Rrst 
Rsport of the Commitlee 
of Privileges laid on the 
Table of the House on 
Sth May, 1988
"That tNs House do agree 
v^tii the Rrst Rsport m the 
Committee of Privileges 
laid on the Table of the 
House on SChMay. 198a"

Sarvashri Ram 14.12.1878 
Dhan, Prof Madhu
Dandavate. K.P. 
Unnikrishnan. S.
Jaipd Reddy, and 
Shri Vidyaoharan 
Shukla

0 36

Shri P. R. 
Kumaramangalam

1.3.1988 0 10

Prof Madhu 
Dandavate 
Shri S. Jaipal 
Reddy and 
Shri Basudeb 
Sharia

7.3.988 0 03

Shri Harish 
Rawat, Prof K.V. 
Thomas, Shri Satyendra 
Narayan Sinha, Prof 
N.G.Ranga and 
ShriKamal Nath

23.3.1988 0 06

The Deputy Speaker informed the House that a visHor 
who shoutad from the Visitors' Q a l h r y  at about 11.30 
hours had been taken irrto cualody immediaftely by the 
Director. Seouitty. The visitor had mide a slatsment and 
•cpreaaed regret for hia action. He had also begged par
don for the same. On a nrwtion nrmed by the Minister 
of Slati in the Mlnittry of Rartianiantary Affairs, the 
House leaolved that the vMlor had committed a grave 
offenoe and was guilty of the oontampt cf. the House 
The House further resdvad that in view of the legret ex
pressed by him, he be let olf with a atam waming on the 
riaing of the Houae on that day.
The S i p m l m  gave hia conaent to Shrf Ram Dhan to the 
raising of the question of p f M h o $  in the House under 
rule 222. Shri Rmti Dhan then aought lesMS of the House. 
The t B m m  w m  granted and Shri Ram Dhan raised the 
question of prMege. After the matter was discussed 
the House at length, none of the membeit moved any 
m o t i o n  either for decision by the House or for relerenoe 
of the matter to the Committee of PrMleges under rule 
226.

The Speaker observed that it was wei established that 
the statement made by a Minister was considered final 
and accepted as correct unless proved otiierwise. Untrue 
or incorrect statement or unfounded alegation made by 
a member on the floor of the House did not constitute a 
breach of privilege. In order to constitute a breach of 
privilege or contempt of the House, it had to t>e proy^d 
that the statement was not only wrong or misleading but 
vMis made deliberately, knowirig it to be false and with 
tile intsntk>n of misleading tiie House. The Speaker 
witiiout his consent to the raising of the mattsr in the 
house as a questfon of prMlege as he was satisfied that 
no p r i m a  f e t c i a  caae of breach of privilege had 
made out
The Speaker obaerved that there was nothing in ti>e Corv 
stitutfon which enjoined upon the Preaident to consult 
Parliament it was In saaslon before taking auch 
action. No questk>n of privAege was therefore* in v o ^  
and tiie notices had b m n  disallowed. HowMr, aa a 
matter of propriety it would have b m  more desirable to 
take the Houae Irto oonfidence and infomi it about the 
proposed action. The Speaker expressed the hope ttat 
in future such decisions v ^ ld  be first announced on the 
floor of the House.
The Speaker witii the consent of tiie House refened the 
matter to tiie Committee of RivNeges.

Shri Braja
Mohan
Mohanty

6.5.1988 0 01 The motion waa adopted.

iOontd.)
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30. Two notices reoeivad on 
11th July 1988. f r o m  the 
Deputy Reglstar, high 
Court. Ap^Nate side, 
Bombay requirina ap
pearance of the Speaker 
before the Bombay High 
Court on 19th July, 1988, 
or flingot an affidavit by 
him or the Secretary' 
Geneiai Lok Sabha. within 
three weeks tfom 28th 
June,1988, in oonnedon 
with two writ petitions 
No.6157/87 and 1299/88 
alleging that there was **a 
variance be t̂yeen the BUI 
(The Centriri Excise Tariff 
BH ^ 9 ^ S j  as pasMd and 
gazetled v^h regard to 
t>e rate of the excJae duty 
on the good»cranee-chap^ 
lar sub^ieading No. 842S- 
00**

31. Motion regarding Second 
Report of the Committee 
of Privileges liid on the 
Table of the House on 1st 
Seplsmber, 1988>
**That this House do agree 
with the Second Report of 
the Connmittae of 
Privileges laid on the Table 
of the House on 1st Sep> 
tennber, 1988*’-

32. Notice received from the 
Racjistrar of the Hah Court 
of DeIN on 23nd ^ptern- 
k)er 1988, requiring the 
Spe«^er to a-range to 
show cause in connedion 
with Civil Miscellaneous 
Petition No.4374/88 and 
Ovil W it Ratition 
N O .W 88 Hied by Shri 
Ude Smgh Dalai i«ainst 
the Union of India, the 
Speaker, Lok Sabha and 
Shri Hardwari Lai, M.P

33. CXjestion of privileae 
against Shri Rajendra 
Mathur. Chiet Editor, Shri 
Surendra Ratap &noh. 
Executive Editor, ^ r i 
Ramesh Chandra, Printer 
and Publisher and Shri 
Ramesh Gaur. City Cor
respondent of Nav Bharat 
Times for allegedly 
pubSshing a false news 
item about him under the 
caption shaiab peekar 
gadi chala raha &tfisad 
giraftar riha on the front 
page of its ssue dated 
13th January 1989

27.7.1988 0 02 The Speaker observed that as per established practice 
and convention, he had decided not to respond to the 
notices and had passed on the relevant papers to the 
Minister of Law and Justice for taking such action as he 
might deem fit to apprise the court of the correct con̂  
stitutional position and well established conventions of 
the House.

Shri Jagan 
Nath Kaushal

5.9.1988 0 01 The motion was adopted.

2.11.1988 0 02 The S)peakar observed that he had decided not to 
respond lo th* notice and had passed on the relevant 
papers to the Minlecer of State in the Ministry of Law and 
Justice for taMng such actfon as he might deem fit to 
apprise the Court of the carect Constitutional position 
and the v^ll established practice and convention of the 
House.

Shr; Chiranji 
La I Sharma

1.3.1989 0 05 The Speaker informed the House that the Chief Editor, 
Executive Edita, Printer and Publisher and the Qty 
Correspondent of the newspaper had tendered unccndi- 
tional apotogy for the inadvertant mistake which had 
occurred due to similarity in the names of Hon’ble Mem
ber of Pariiannent and the offender and had also lasued 
necessary clarification in the issue of Nav Bharat Times' 
of 15th January. 1989 and had published apdogy on 
front page of the newspaper on 16th January, 1989.

The Speaker observed that since the newspaper had 
already made adequate amends for the inadvertant 
lapse on its part and had expressed deep regret, he 
was treating the matter as closed. Sharing the agony 
of the member, the Speaicer cautioned the press that 
they should be extcemely careful while publishing 
news reports about the members and should confirm 
the authenticity thereof before doing so.

iConid.)
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34.

35.

36.

37.

Motion regarding Fourth 
Report of the Committee 
of Privileges Presented to 
the House on 7th March, 
1989.

Quesbon of privilege
against Shri Mani Ram 
Bagri, ex-MP, for aHegedfy 
casting reflections on the 
Speaker, the nrwmbers
and the House in a letter 
addressed to the Speaker 
and puk)lished in V & e r  

A f j u n  dated 3rd March,

Question of privilege
£^ainst Shri SB. Chavan, 
N^nister of Rnance for al
leged^ deliberately mis
leading the House on 2Bth 
February. 1989. during his 
Budget speech.

Question of privilege 
iga'nst Shri Buta Singh. 
Mnister of Home AffSrs 
for altegedly deliberately 
misleading the House on 
27th Maroi, 1989. by not 
placing on the Table all 
the volumes of Thakkar 
Commission Reports on 
the assassinatton of Smt 
Indira Gandhi, former 
Prime Mkiister.

Prof. Madhu 
Dandavate

9.3.989 0 30

Shri Dharam 
Pal Singh 
Malik

10.3.1989 0 05

Prof Madhu 
Dandavate

29.3.1989 0 10

Prof Madhu 
Dandavate,
Shri Thampan 
Thomas and 
Shri C. Mad- 
hav Reddy

3.4.1989 4 40

Prof. Madhu Dandavate moved the foltowing motion 
and spoke briefly-

'That this House do consider the Forth Report of the 
Committee of Privileges presented to the House on 
the 7th March. 1989."
After diviston. the motion was negatived.

The Speaker, after taking sense of the House 
referred the matter to the Committee of Privileges for 
investigatton and report.

The Speaker informed the House that the Minister of 
Rnance in his commente had i n W  a k a  stated that the 
pool account of Oil Coordination Committee repre
sented the surplus accruing to ofl companies 
arising from the difference between selfing prices 
of petroleum producte and retention prices allowed 
to the companies.
As the D l Coordination Committee kept their fcjnds in 
deposit with Government since these were surplus to 
their normal requirements, it was decided that Rs. 2300 
crores should be transferred from deposit account as 
contribution to Government. The Minister further stated 
that the overall deficit of Government was connputed 
taking into account the transactions of the Con
solidated Fund as well as Public Account
As the addition to Consolidated Fund had been 
neutralised by the reduction In the Public Account, this 
transfer transaction did not affect the overaN defidt of 
the Central Government.
Withholding his consent to the raising of question of 
privilege the Speaker observed that after careful 
consideration of the matter, he was satisfied that the 
Rnance Minister had not concealed any information 
from the Parliament and had put all the facts on 
record. As such, the question of deliberately mislead
ing the House and thereby committing a breach of ite 
privitege M  not arise.
The Speaker added that while it was true that this 
transfer did not affect the overall deficit, it would h M  

been more appropriate if the surplus in the account 
had not been utilised, even partially, to offset the 
revenue deficit. It was, however, entirely for the Govem- 
ment to decide the manner in which the budget 
proposals were to be prepared and the House had the 
final authority to appro\«. modify or reject them.

The Speaker gave consent to Prof. Madhu Dandavate 
to raise the question of privitege. Rt>f Madhu Dan
davate then asked for the leave of «ie House to raise 
the question of privitege. As no objection was taken, 
the Speaker informed the House that leave had been 
grarited. SeveraT members took part in the debate. 
After discussion, Prof. Madhu Dandavate moved the 
foMowing motion:-

iConki.)
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38. Shoulino of slogans lirom 
thaVititort' Qatory.

21.4.1089 0 02

30. Quattkm of prK/Uagt 
againit Shri Buta Singh 
Minlstir of Homa Affairs 
for allagadly mislaading 
tha Housa on 8th 
May. 1080, wMa raplying 
to tia  discussion regard
ing oommunal situation 
in ^rious parts of tw  
country.

Shri V. Kishora 
Chandra S. 
Dso

15.5.1080 0 03

40- Shouting of slogans from 
tha Visitors'Galary

18J.1080 0 01

‘That tiis  Housa Is of the opinion that the Home Mini
star. Shri Buta Singh has cx)mmitted a txeach of 
prMlege of the House in defiberately misleading the 
House by not laying on the Table of the House com
plete report of the Thakkar Commission regarding as
sassination of Shrimati Indira Gandhi".
The motion was negatived.

The Deputy Speaker informed the House that a visitor 
shouted stogans from the Visitors* Gallery at about, 
14.40 hours, had been Uken into custody by the Direc
tor. Security, immediately and interrogated him. The 
visitor had made a statement but had not expressed 
regret for his action. On a motion moved by the Mini
star of State in the Ministry of Parliamentary Affairs, the 
House resolved that the visitor had committsd a grave 
offence and was guilty of the contempt of the House. 
The House further resolved that he be kept in the cus
tody of the Director. Security, till the rising of the House 
and thereafter released with a stern warning.

Withhokjing his consent to raising the question of 
prK/ilege. the Speaker observed that on going through 
the proceedings of Lx>k Sabha dated the 8th May, 
1980, he did not come across any reference made by 
the Minister of Home Affairs regarding the constitution 
of a Division Bench for hearing tiie Babri Ma^id -  Ram 
Janambhoomi dispute. The Minister had in fact stated 
that the Central Government had disoussions with the 
Government of Uttar Pradesh regarding the said dis
pute and It was suggested that a Division Bench of 
the Aliahak3ad High Court comprising of three judges 
might hear the case.
The Speakei uict instead of Minister of Home
Affairs having mislead the House. K appeared to be a 
caae of misreporting the proceedings of the House by 
the said newspaper w)d Shri Deo placing total reliance 
on the press reporte without verifying the same from 
the records of the House. The Speaker emphasized 
that members shouki before making allegations, verify 
the correctness thereof instead of placing implicit faith 
on press reports.

The Speaker informed the House that two visitors who 
shouted sfogans from the N ŝitora' Gallery at about 
12.55 hours, had been taken into custody by the Direo- 
ta , Security immediately and interrogated. The visitors 
had made stetements and had expressed regret for 
their action. They had also begged pardon for tiie 
same. On a motion moved by the Minister of State in 
the Ministry of Parliamentary Affairs, the House 
resolved that the visitors had committed a grave of
fence and were guilty of the contempt of the House. 
The House further resolved that in view of the regret 
expreased by them, tiiey be let off with a stem warning 
on the rising of the House that day.
The motion was adopted.



8
Suo Motu Statements/Papers Laid on the Table

Suo Motu statements made by Ministers
In orderto keep the House informed about matters of 

putillc importance or to state the Govemment’s 
policy in regard tp a matter of topical interest, Ministers 
make statements In the House, from time to time, 
under rule 372 of the Rules of Procedure, with the 
consent of the Speaker.

As a rule, no questions are permitted after a 
statement is made by a Minister because there is no 
formal motion before the House on which debate 
may take place.

In order that Parliament may come to know at the 
earliest opportunity about all serious occurrences in 
the country, a convention iS’ being followed that 
Ministers make statements in the House regarding 
such occurrences suo motu. As a general convention, 
policy statements are first made on the floor of the 
House, when it is in session, before releasing them to 
the Press or the public.

Statement 48 gives the details of Statements 
made by Ministers during the term of the Eighth Lok 
Sabha. It will be seen that as many as 3C8 such 
statements were made during the term of Eighth 
Lok Sabha.

Papers laid on the Table
In parliamentary parlance. Papers laid on the 

Table’ signify any document, statement, report, rules 
and regulations, Government notifications etc., which 
are laid on the Table of the House in order to bring 
them on record. The purpose is to make available to 
Parliament authoritative facts and Information with a 
view to preparing ground for discussbn on vark)us 
matters in the House.

Lok Sabha Is vested with the power of ordering 
all papers to be laid before It as are necessary for 
its information. Papers are, however, generally laid 
in compliance with specific provisions contained in 
the constitution, various Central Statutes, Rules of 
Procedure of the House. Directions issued by the 
Speaker from time to time and the settled practices 
and conventions in regard thereto and the 
recommendations of Parliamentary Committees.

Papers laid under the Constitution
The following papers are laid on the Table of 

the House in pursuance of various constitutional 
provisions:

(i) Budget and other documents connected 
therewith (article 112);

(ii) Demands for Supplementary and Excesŝ  
Grants (article 115);

(iii) Ordinances promulgated by the President 
(article 123);

.(iv) Reports of the Comptroller and 
Auditor-General (article 151);

(v) Reports of the Finance Commission (article 
281);

(vi) Reports of the Unton Public Servfce 
Commission (article 323);

(vli) Reports of the Special Officer for Scheduled 
Castes and Scheduled Tribes (article 338);

(viii) Reports of the Backward Classes 
Commission (arttole 340);

(ix) Reports of the Special Officer for Linguistic 
Minorities (arttele 350B);

(x) Proclamattons regarding President's rule In a 
State (article 356);

(xi) Presidential Orders issued under arttole 359;
(xii) Proclamattons of Emergency (article 352); 

and
(xiii) Proclamattons regarding Financial 

Emergency (article 360).

Papers laid under Statutes
The following papers are laid under vartous 

Statutes;
(i) Annual reports and audited accounts in 

respect of public undertakings incorporated 
under the Companies Act, 1956, or created 
under speciffc Acts of Parliament;

(ii) Reports of statutory bodies, other than public 
undertakings, created in specific Acts of 
Parliament.

(iii) Rules, sub-rules, reguiattons, bye-laws 
framed by the Government In exercise of the 
power of delegated legislation;



198 PARLIAMENT OF INDIA : THE EIGHTH LOK SABHA (1985-89)

(iv) Government resoluttons. statutory or 
executive orders or any other papers issued 
under various central statutes.

Papers laid under the Rules of Procedure
The following categories of papers are laid on the 

Table under the Rules of Procedure and Conduct of 
Business in Lok Sabha;

0)
(ii)

(Hi)
(iv)
(V)

(Vi)

(vii)

(viii)

Reports of Select and Joint Committee on Bills; 
Reports of standing Parliamentary
Committees:
Petitions;
Statements regarding Ordinances;
Rules, regulations etc.. as modified in 
accordance with amendrhents adopted by 
both Houses;
Bills as passed by Rejya Sabha, including 
BBIs returned by Rajya Sabha with
amendments;
Bills retumed by the President for
reconsideration; and
Replies lb Unstarred Questions or Questions 
not reached for oral answer.

Papers laid under Directions by thd Spealter
In pursuance of the Directions issued by the 

Speaker, the folloi^ing papers are required to be laid on 
the Table; -

0) Statements by Ministers in reply to half-an-hour 
discussions when a full re^y could not be 
given at the allotted time for the purpose;

(ii) Opinions on Bills circulated for the purp>ose of 
eliciting public opinion thereon;

(iii) Bills assented to by the President;
(iv) Statements in response to Calling Attention 

in case more than one notice is admitted 
for a day;

(v) Minutes of standing Parliamentary 
Committees; and

(vi) Documents connected with the report of a 
Select or Joint Committee.

Papers laid on the recomnMndation of a 
Parliamentary Committee

Parliamentary Committee may sometimes make 
recommendations in their reports presented to the 
House requiring certain documents, reports, 
explanatory menroranda etc., to be jslaced before 
the House. In pursuance of suish 
the relevant papers are Idid on 
House.

A Private Member can also lay a paper on the 
Table of the House with the permission of the Speaker. 
Thus, when a Private Member qiiotes from a document, 
he nlay lay if on the Table of the House either of his 
own accord or in pursuance of a demand made in t l^  
House. A Privatd Member may also be required to 
lay on the Table documents to substantiate allegattons 
made by him.

During the Eighth Lok Sabha, a total of 16,146 
papers were laid on the Table of the House as per 
details given in Statement 49 and 50.

recommendations, 
the TaU6 of the

STATEMENT 46 
Suomotu StatMMnts macl«/laki by Mlnlttors under JtuI* ^ 2

Subject. , . W n e  of K^nieter Date . Timetakari

1 , a . 3 4 * 5
f  '

F i r s t  S e s s i o n H M
1.

*
The tragic accident in Uie pesticides plant of Union Cart)ide 
(IndiA) Limited hx Bhopal, which resultê d in large scale disruption 
and injury to human and animal life.

Shri Veerendra Patil 18.1.1985 0 10

2 . Release of two instalments of Dearness Allowance to Cental 
Government employees and relief to the pensioners including 
family pensioners.

Shri Janardhana Poojary 18.1.1985 0 63

3. Government Busmess for the week oommencing the 21st 
January, 1986. **

Shri H.K.L.Bhagat 18.1.1985 0 11

4. Activities dt some persons in the Government detrimental to 
national interest. .

Shri S. B. Chavan ■' 21.1.1985 0 10

.5. Government Business for Tuesday, the 29th and Wednesday, the 
30th January. 1985

Shri Qhulam Nabi Azad 25.1.1965 0 06

, {OonU.)
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1 2 3 4 5

S e c o n d  S e s s i o n

6 Fire accident to 327 Up Nagpur Passenger on 
RajnandagaonOongargarh Section of South-Eastern Railway on 
23.2.1985

Shri Bans! Lai 14.3.1985 0 03

7. Qovemment Business for the week commencing the 18th 
March. 1985.

Shri H.K.L. Bhagat 15.3.1985 0 10

8 Situation in Sri i^nka Shri Khursheed Alam Khan 15.3.1985 0 05
9. Constitution of Third Wage Board for Sugar Industry Shri T. Anjiah 15.3.1985 0 02

10. Situation regarding lran«4raq War. Shri Rajiv Gandhi 21.3.1985 0 02
11. Integrated Policy Measures on Electronics Shri Shivraj V. Patil 21.3.1985 0 17
12. Ahmedabad Communal Riots Shri S. B. Chavan 21.3.1985 0 06
13. Procurement price for wheat and support price for Barley for 

1985<86 marketing season
Shri Buta Singh 21.3.1985 0 04

14. Killing of a member of Staff of USSR, Embassy. Shri S. B. Chavan 22.3.1985 0 02
15. Government Business for the week commencing the 25th March, 

1985.
Shri Ghulam Nabi Azad 23.3.1985 0 03

16. Missing official of Soviet Embassy. Mr. Igor Queja Shri Khursheed Alam Khan 25 3.1985 0 05

17. Constitution of Wage Boards for Working Journalists and 
Non-Journalists Employees of Newspapers Establishments.

Shri T. Anjiah 29.3.1985 0 04

18. Situation in Sri Lanka Shri Khursheed AJam Khan 29.3.1985 0 04
19. Reported Chlorine Gas and Sulphuric Acid fumes leakage in Union 

Carbide India Ltd's plant at Bhopal on 28th March. 1985 and 1st 
April. 1985 which resulted in large scale disruption and injury to 
human and animal life.

Shri Veerendra Patil 8.4.1985 0 02

20. Promulgation of tea Companies (Acquisition and transfer of Sick 
Tea Units. Ordinance. 1985

Shri Vishwanath Pratap Singh 8.4.1985 0 06

21. Permission given to flour mills to purchase wheat in the open 
market.

Shri Rao Birendra Singh 10.41985 0 03

22. Crash of an Indian Air Force Plane near Bareilly on 9th ^ ril. 1985 Shri P.V. Narasimha Rao 104.1985 0 05

23. Regarding certain decision taken by the Government to restore 
normalcy in Punjab.

Shri S B. Chavan 11.4.1985 0 03

24. New Import and Export Policy. Shri Vishwanath Pratap Singh 12.4 1985 0 08

25. Decision on Tripartite Committee’s Report for review of Industrial 
Dearness Allowance formula for employees of the Central Public 
Enterprises

Shri Vishwanath Pratap Singh 12.4.1985 0 08

26. Communal riots in Ahmedabad. Shri S. B. Chavan 18.4.1985 0 03

27. Incident at Amritsar on the 19th April. 1985. Shri S.B. Chavan 22.4.1985 0 05
28. A matter ooncerning the Ministry of Home Affairs raised by Prof. 

K.K. Tewary in Lok Sabha on the 18th April. 1985.
Shri S.B. Chavan 22.1.1985 0 02

29. Ahmedabad situation. Shri S.B. Chavan ^ 23.4.1985 0 09

30. Situation in Sri Lanka. Shri Rajiv Gandhi 25.4.1985 0 01
31. Grant of Interim Relief and an lnstalnr>ent of Dearness Allowance to 

Central Government employees.
Shri Vishwanath Pratap Singh 26.4.1985 0 01

32. Setting up of Commission of Inquiry to inquire into allegations of 
organised violence in Delhi foltowing the assassinalion of late Prime 
Minister Shrimati Indira Gandhi.

Shri Ashoke Kumar Sen 26.4.1985 0 01

33. Present situation in Sri Lanka Shri Khursheed Alam Khan 29.4.1985 0 06

34. Withdrawal of money from the Contingency Fund of kidia for 
meeting the requirements of funds for the C^mission of Inquiry 
for Delhi riots.

Shrimati Ram Duiari Sinha 294,1985 0 03

35. Government Business for the week commencing the Sth May. 1985. Shri Ghulam t 4 a b \  Azad 3.5.1985 0 07

36. Increase in the Swatantrata Sainik Samman Pension Shrimati Ram Dulari Sinha 7.5.1985 0 01

(Conta.)
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STATEMENT 48 -  Conld.

1 2 3 4 15

37. Government Business for the week oommendng the 13th May, 
1985.

Shri H.K.L Bhagat 10.5.1985 0 14

38. Abolition of the Andhra Pradesh LeQistative Council. Shri H.R. Bhardwaj 10.5.1985 0 01
39. Statement on Sri Lanka. Shri Khursheed Aiam Khan 10.5.1985 0 04
40. Additional alkx^ation for Rjral Landless Empk^yment Guarantee 

programme for 1985-86 for construction of rural houses for 
Scheduled Castes and Scheduled Tribes.

Shri Vishwanath Pratap Singh 14.5.1985 0 03

41. Freight rate for salt for human consumptksn. Shri Bansi Lai 15.5.1985 0 02
42. Treatment of Dearness Allowance sanctioned upto Consumer Price 

Index level of 568 for the purpose of retirement benefits for all 
Central Government Employees retiring on or after the 31st March 
1985.

Shri Janardhana Poojari 17.5.1985 0 01

T h i t d  S e s s i o n

43. Regarding fi) collision of 138 Up Amritsar • Bilaspur Chhatisgarh 
Express with Down Tuglakabad goods train at Raja-Ki-Mandi station 
of Central Railway on the 13th June. 1985. and (ii) collision of a 
private bus with a goods train at a manned level crossing gate 
between Dr. Radhakrishnan Nagar and Morwani stations of Wesi,tern 
Railway on the 16th June. 1985.

Shri Bansi Lai 237.1985 0 05

44. Crash of Air India Jumbo jet 'Kanishka' on 23rd June, 1985. Shri Ashok Gehlot 23.7.1985 0 01

45. Report of the National Institute of Public Finance and Policy on 
"Aspects of Black Economy in India. "

Shri Vishwanath Pratap Singh 23.7.1985 0 06

46. Regarding PM's recent visits abroad. Shri Rajiv Gandhi 23.7.1985 0 13
47. Statement about Punjab Shri Rajiv Gandhi 24.7.1985 0 01
48. Government Business for the week commencing the 29th July, 

1985.
Shri H.K.L. Bhagat 26.7.1985 0 04

49. Anti>reservation agitation and communal incidents in Gujarat. Shri S.B. Chavan 29.7.1985 0 09

50. Rood situation in the country Shri B. Shankaranand 30.7.1985 0 04

51. Stock Option Scheme for Employees Shri Janardhana Poojari 1.8.1985 0 02

52. Extension of time for completion of the Inquiry and submission of 
report by the Kudal Commission of Inquiry on Gandhi Peace 
Foundation and other Organisations.

Smt. Ram Dulari Sinha 1.8.1985 0 02

53. Tragic death of Shri Lalit Maken.M.P. Shri S.B. Chavan 1.8.1985 0 06
54. Government business for ttie week commencing the 5th August, 

1985
Shri H.K.L. Bhagat 2.8.1985 0 16

55. Regarding correcting the reply given on 20th March. 1984 to Starred 
Question No. 327 by Shri A.K. Roy regarding machinery purchased 
by C.I.L. for coal companies.

Shri Vasant Sathe 2.8.1985 0 01

56. Significant oil strike in the Cauvery Basin in Tamil Nadu. Shri Nawal Kishore Sharma 6.8.1985 0 02

57. Regarding correcting the reply given on 27th March, 1985 to Starred 
Question No. 216 by Shri Vilas Muttemwar regarding persons 
murdered during Lok Sabha and Assembly elections.

Shri S.B. Chavan • 7.8.1985 0 02

58. Situation in Uganda. Shri Khursheed Alam Khan 8.8.1985 0 03

59. Government Business for the week commencing the 12th August. 
1985.

Shri Ghulam Nabi Azad 9.8.1985 0 06

60. Assam Agreement. Shri S B. Chavan 16.8.1985 0 07

61. Government Business for the week commencing the 19th August. 
1985.

Shri Ghulam Nabi Azad 18.8.1985 0 19

62. Convertible Cumulative Preference shares. Shri Janardhana Poojari 9.8.1985 0 01

63. Apartheid in South Africa. Shri Khursheed Aiam Khan 19.8.1985 0 02

64. Withdrawal of amount from the Contingency Fund of India for 
setting up of Rail Coach Factory, Kapurthala (Pur>jab).

Shri Madhav Rao
Scindia

20.8.1985 0 01

(Contd.)
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2 3 4 5

65. Significant oil strike in Rajgarh atructure of Upper Assann Shri t4awal Kishore Sharma 20J.1985 0 02
66. Constitution of a Commission in terms of paragraph 7.2 of the 

Memorandum of Settlement dated the 24th July. 1985 on Punjab 
Issues.

Shri Arif Mohd. Khan 22.8.1985 0 02

67. Assassination of Sant Harchand Singh LongovMel, Rnesident 
Shiromani Akali Dal and a shooting incident at Jullundur on 
20.8.1985.

Smt Ram Dulari Sinha 22.8.1985 0 04

68. Setting up of the Commission of Inquiry into the incidents relating 
to clashes on Assam-fslagaland Border in June, 1985.

Smt Ram Dulari Sinha 22.8.1985 0 02

69. Government Business for the remaining .part of the Session. Shri H.K.L Bhagat 23.8.1985 0 18

70. Sections in Punjab Shri Rajiv Gandhi 23.8.1965 0 03
71. Review of Fiscal Levies on Textiles. Shri Vlshwanath Pratap Singh 28.8.1985 0 05
72. Launching of a new programme viz. “Approved Programme for 

Production and Supply of Low Priced Blends.”
Shri Chandra Shekhar Singh 28.8.1985 0 04

r
73. Special Rsbate on Sale of Handloom Cloth. Shri Chandra Shekhar Singh 29.8.1985 0 02

F o u r t h  S e s s i o n

74. Government's decision to launch three nrjore schemes to ameliorate 
the lot of weaker and vulnerable sections of the society in the 
context of surplus foodstocks.

Shri Viswanath Pratap Singh 19.11.1985 0 07

75. Issue of Railway passes to freedom fighters. Shri P.A. Sangma 19.11.1985 0 01

76. Government Business for the week commencing the 25th 
November, 1985.

Shri Ghulam Nabi Azad 22.11.1985 0 20

77. Incident of gas leakage near New Ashok Nagar, Delhi on the night 
of 21st November, 1985.

Shri Arun Nehru 22.11.1985 0 01

78. Prime Minister’s visit abroad. Shri Rajiv Gandhi 26.11.1985 0 07

79. Correcting the reply given by Minister in Lok Sabha on 26th 
November, 1985 regarding the taking away of the passport of 
SwamI Agnivesh.

Shri H.R. Bhardwaj 28.11.1985 0 02

80. Attack on the Indian diplomats who were helping the Indian Sikh 
pilgrims Jatha visiting Pakistan for Guru Nanak Brthday 
celebrations.

Shri K.R. Narayanan 29.11.1985 0 02

81. Government business for the week commencing the 2nd 
December, 1985.

Shri H.K.L. Bhagat 29.11.1985 0 14

82. Prime Minister's visit to Vietnam and Japan. Shri B.R. Bhagat 3.12.1985 0 06
83. Regarding "Industry and Environmental Pollution -  Rigorous 

Enforcement of Control Measures”.
Shri Z.R. Ansari 3.12.1985 0 04

84. Gas leakage at the Shriram Foods and Fertilizers Industries Plant In
Delhi.

Shri P.A. Sangma 4.12.1985 0 03

85. Government Business for the week commencing the 9th December, 
1985.

Shri H.K.L Bhagat 5.12.1965 0 16

86. Government business for the week commencing the 16th 
December. 1985.

Shri Gulam Nabi Azad 13.12.1985 0 13

87 Summit meeting between the President of Pakistan and the 
Prime Minister of India in New Delhi held on the 17th 
December, 1985.

Shri B.R. Bhagat 17.12.1985 0 03

88. Long Term Fiscal Policy. Shri Vlshwanath Pratap Singh 19,12.1985 0 01

89. Non-extensior> of the term of the Commission of Inquiry appointed 
by Government of Madhya Pradesh on the Bhopal Gas Leak 
disaster.

Shri R. K. Jachandra Singh 19.12.1985 0 03

90. Amounts outstanding for paddy purchased by the food 
Corporation of kidia from farmers in Punjab and Haryana.

Shri K.P. Singh Deo 20.12.1985 0 05

F i f t h  S e s s i o n

91. Govemmerrt Business for the week commencing the 25th February, 
1986.

Shri H.K.L. Bhagat 21.2.1986 0 14

(ConU.)
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STATEMENT 48 -  Contd.

1 2 3 4 5

92. Statutory minimum pfice for raw jute for 1986^87 Shri Buta Singh 21.2.1986 0 02
93. ReleaM of additional deameas allowance to the Central 

Government employees and also dearness relief to pensioners 
including family pensioners.

Shri Vishwanath Pratap Singh 272.1986 0 02

94. Govemment Business for the week commencing the 3rd March 
1986.

Shri H.K.L. Bhagat 28.2.1986 0 10

95. Railway accident which occurred on 282.1986 between Tellichery 
and Mahe Stations of Southern Railway.

Shri Bansi Lai 28.2.1986 0 02

96. Govemment Business for the week commencing the 10th March, 
1986.

Shri H.K.L. Bhagat 7.3.1986 0 07

97. Failure of Constitutional Machinery in Jammu and Kashmir. Shri P.V. Narasimha Rao 10.3.1986 0 01
96. l=6rmation 'of a Corporation for Bombay and Delhi Telephone 

Systems as well as the overseas Communication Services.
Shri Ram Niwas Mirdha 11.3.1986 0 06

99. Grant of certain concessions to pensk>ners. Shri P. Chidambaram 11.3.1986 0 03
100. Findings of the ‘Court' appointed to investigate into the 

circumstances of the crash of Air India Jumbo Jet *Kanishka' on 
23rd June. 1985.

ShriJagdish Tytler 14.3.1986 0 01

101. Government Business for the week commencing the 17th March, 
1986.

Shri H.K.LBhagat 14.3.1986 0 13

102. Escape of prisoners from Tihar Jail. Shri Ram Niwas Mtrdha 17.3.1986 0 04
103. Withdrawal of the Ravi and Beas Waters Tribunal Bill, 1986 Shri B. Shankaranand 18.3.1986 0 04
104. Clarifying certain remarks made t>y the Minister in the House on 

19th March. 1986.
ShriYogendra Makwana 24.3.1986 0 04

105. Central Excise duty concessions to Small Scale Industries. Shri Janardhana Poojari 31.3.1986 0 02

106. Establishment of an Export Development Fund. Shri Janardhana Poojari 31.31986 0 02
107. Loss of two AN>32 transport Aircraft on 22nd and 25th March, 1986. Shri Arun Singh 31.3.1986 0 05
108. Extension of the scheme for industrialisation of backward areas. Shri M. Arunachalam 1.4.1986 0 01
109. Reported plans of the Union Carbide Corporation for out of 

court settlement of compensation claims of Bhopal gas
victims.

Shri Narayan Dutt Tiwari 2.4.1986 0 03

110. Certain modifications to the budget proposals presented to the 
House on the 28th February. 1986.

Shri Vishwanath Pratap Singh 2.4.1986 0 03

111. Certain further nrx>dification8 to the t>udget proposals presented to 
the House on the 28th February, 1986.

Shri Vishwanath Pratap Singh 3.4.1986 0 06

112. Award of contract for H.B.J. gas pipeline. Shri Chandra Shekhar Singh 7.4.1986 0 04

113. Bombing of Tripoli and Benghazi cities of Libya by U.S. 
aircraft.

Shri B.R. Bhagat 15.4.1986 0 07

114, National Education Policy. 1986. Smt SushUa Rohtagi 21.4.1986 0 02

115. Govemment business for the week commencing the 28th April. 
1986.

Shri H.K.L. Bhagat 25.4.1986 0 13

116. Detection of some cases of AIDS virus infection in Tamil Nadu and 
the slips taken by Govemment to prevent the spread of AIDS 
infection in the country.

Smt Mohsina Kidwai 29.4.1986 0 04

117. Development in Punjab. Shri P.V. Narasimha Rao 30.4.1986 0 01

118. Visit of NAM Ministerial Group to Libya (Tripoli) and U N. Head< 
quarters. New York from April 2C» to April 25. 1986.

Shri B.R. Bhagat 2.5.1986 0 05

119. Government Business for the remaining part of that Session. Shri H.K.L. Bhagat 2.5.1986 0 18

120. G6vemment’s decision on the Report of the Medical Education 
Review Committee.

Smt Mohsina Kidwai 2.5.1986 0 03

121. Incentives for Export Promotion. Shri Janardhana Poojari 5.5.1986 0 01

122. Observance of holiday on account of 125th Birth Annivsrsary of 
Gurudev Rabindra Nath Tagore.

Shri Rajiv Gandhi 7.5.1986 0 01

{Contd.)
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S i x t h  S e s s i o n

123. Chinese intrusion into Indian territory. Shri P. Shiv Shankei 18.7.1986 0 04
124. Collapse of Bridge over river Mandovi near Panaji. Goa. Shri Rajesh Pilot 18.7.1986 0 03
125. Government Business for the vm k commencing the 21st July, 

1986.
Shri H.K.L. Bhagat 18.7.1986 0 21

126. Memorandum of Settlement on Mizoram. Shri Ghulam Nabi Azad 21.7.1986 0 12
127. Collision between 28 Up Gorakhpur Hatia Express vtd BPTQ goods 

train at Gomoh station of Eastern Railway on 21.7.86.
Smt. Mohsina Kidwai 21.7.1986 0 02

128. Commonwealth Games Shri Eduardo Faleiro 21.7.1986 0 02
129. GovernmentBusinessor the week commencing the 28th July. 1986. Shrl H.K.L. Bhagat 25.7.1986 0 01
130. Incident which took place on 2Sth July. 1986 in district Faridkot 

(Punjab).
Shri Ghulam fMabi Azad 25.7.1986 0 21

131. Rad&m and apartheid in South Africa. Shri P. Shiv Shanker 28.7.1986 0 09
132. Further information regarding incidents which took place on 25th 

July, 1986 in District Faridkot (Punjab).
Shrl P. Chidambaram 28.7.1986 0 04

133. Incidents which occurred in some parts of Delhi on 26th July, 
1986.

Shri P. Chidambaram 28.7.1986 0 02

134 Law and order problem in Darjeeling arising out of agitation by 
Gorkha National Liberation Fronton 27 July, 1986.

Shrl P. Chidambaram 28.7.1986 0 04

135. Discovery of oil at Kaikalur in Andhra Pradesh. Shri Narayan Datt Tiwarl 30.7.1986 0 03

136. Extension of time for completion of the inquiry and submission of 
report by the Kudal Commission of Inquiry on Gandhi Peace 
Foundation and other organisations.

Shrl P. Chidambaram 30.7.1986 0 01

137 Scheme for Compounding of offences and settlement of court 
cases relating to Customs & Central Excise Duties.

Shrl Janardhana Poojari 1.8.1986 0 05

138. Government Business for the week commencing the 4th August 
1986.

Shri H.K.LBhagat 1.8.1986 0 17

139. Administered Price Policy. Shri Vishwanath Pratap Singh 4.8.1986 0 01

140. Collision between the parted portion of a goods train and 162 Dn. 
Amritsar-Tatanagar Express between Garwa Road and Tdra 
stations on Ganva Road-Barka Khana section of Eastern Railway on 
6-8-1986.

Shri Rajesh Pilot 6.8.1986 0 01

141. Interim relief to the workers in Sugar Industry. Shrl P.A. Sangma 6.8.1986 0 02

142. Strengthening of the Public Distribution System and Consumer 
Cooperatives in Mizoram

Shri H.K.L Bhagat 7.8.1986 0 01

143. Explosion in Hansalaya building. New Delhi on the evening of 6th 
August, 1986

Shri P. Chidambaram 7.8.1986 0 03

144. Further information regarding collision betvi^n the parted portion 
of a goods train and 162 Dn Amritsar Tatanagar Express between 
Garwa Road and Toira Stations on Garwa Road-Barka Khana 
section of Eastern Railway on 6th August, 1986.

Smt. Mohsina Kidwai 7.8,198b 0 05

145. Chinese intrusion in Sundorong Chu Valley. Shrl K.R. Narayanan 8.8.1986 0 03

146. Government Business for the week commencing the 11 August, 
1986.

Shri H.K.L. Bhagat 8.8.1986 0 17

147. Assassination of General A.S. Vaidya. former Chief of Army Staff 
at Pune on 10th August, 1986.

Shri Ghulam Nabi Azad 12.8.1986 0 05

148. Simplification and Rationalisation of Direct Tax Laws. Shrl Vishwanath Pratap Singh 14.8.1986 0 03

149. Rood situation in various parts of the country. Shri G.S. DhiNon 14.8.1986 0 05

150. Prime Minister’s visit to London and Mexico. Shri Rajiv Gandhi 14.8.1986 0 10

151. Correcting certain infornnation given by the Minister in Lok Sabha 
on 18th July, 1986 during the debate on the Beedi & Ogar Workers 
Conditions of Employment) Amendment Bill, 1985 (Amendment of 
Sectkjn 2 etc.) by Shrl Ajit Kumar Saha.

Shri P.A. Sangma 14.8.1986 0 01

(ConU.)
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152. Government Business for remaining part of the Session. Shri H.K.L. Bhagat 14.8.1986 0 18
153. Pollution Control in Doon Valley. 

S e v e n t h  S e s s i o n

Shri Z.R. Ansari 22^.1986 0 08

154. Scheme of declaration atxHJt foreign interest/assets and holdings 
by Indian Nationals and companies held abroad.

Shri Vishwanath Pratap Singh 6.11.1986 0 04

155. Financial position of the Railways. Shri Madhavrao Scindia 7.11.1986 0 06
156. Government Business for the week commencing the 10th 

November. 1966.
Shri H.K.L Bhagat 7.11.1986 0 17

157. V̂ sit to Moscow by' Minister of External Affairs. Shri Narayan Datt Tiwari 10.11.1966 0 05
158. Visit of the Minister of External Affairs to various countries as 

Member of the Group of Non-aligned Foreign Ministers on 
Comprehensive sanctbns against South Africa.

Shri Narayan Datt Tiwari 10.11.1986 0 06

159. Demands of Junior Doctors' Federation of Delhi Hospitals. Shri P.V. Narasimha Rao 10.11.1986 0 05
160. Prime Minister's recent visits to (i) Harare, and 00 Indonesia, 

Australia, New Zealand and Thailand.
Shri Rajiv Gandhi 13.11.1986 0 09

161. New Institutional Arrangements for Ship Rnandng. Shri Janardhana Poojari 13.11.1986 0 03
162 Newsprint Allocation Policy for the licensing year 1986>87 and 

1987^ .
Shri Ajit Panja 13.11.1986 0 02

163. Further information regarding demands of Junior Doctors' 
Federation of Delhi.

Shri P.V. Narasimha Rao 13.11.1986 0 02

164. Statutory minimum price of sugarcane for 1987-88. Shri H.K.L. Bhagat 13.11.1986 0 02
165. Agreement reached on the demands of Junior Doctors'Federation 

of Delhi.
Shri P.V. Narasimha Rao 14.11.1986 0 02

166. Government Business for the week commencing the 17th 
November. 1986.

Shri H.K.L Bhagat 14.11.1986 0 17

167. Discovery of oil at Namti in Assam Shri P.A. Sangma 17.11.1986 0 01
168. Enforcenrmt of the Environment (Protection) Act, 1986. Shri Bhajan Lai 19.11.1986 0 01
169. Second Conference of the South Asian Association for Regional 

Cooperatton (S.\ARC) held on November 16 and 17. 1986 at 
Bangalore.

Shri Rajiv Gandhi 19.11.1986 0 04

170. Objectionable maps distributed by the Pakistani Pavilion at the 
India International Trade Fair, 1986.

Shri K. Natwar Singh 20.11.1986 0 01

171. Payment of Dearness Allowance to Group B,C, and D of Central 
Government employees in accordance with the formula 
recommended by the Fourth Pay Commission.

Shri Vishwanath Pratap 
Singh

21.11.1986 0 03

172. Government Business for the week commencing the 24th 
November. 1986.

Shrimati Sheila Dikshit 21.11.1986 0 17

173. Bilateral talks with Heads of Govemment/State during Second 
SAARC Summit held in Bangak>re recently.

Shri Narayan Datt Tiwari 24.11.1986 0 05

174. Correcting the reply givan by the Minister on the 5tn 
November, 1986 to a supplementary by Shri Uttam Rathod, 
M.P. on Starred Question No. 26 regarding assassination of General 
Vaidya.

Shri P. Chidambaram 26.11.1986 0 01

175. Govemment Business for the week commencing the 1st Dec.. 
1986.

Smt. Sheila Dikshit 28.11.1986 0 15

176. Revision of Postal and Telecommunication tariffs. Shri Sontosh Mohan Dev 28.11.1986 0 16

177. Situation arising out of killing of several persons in Punjab on 30th 
November. 1986.

Shri Rajiv Gandhi 1.12.1986 0 37

178. Situation arising out of the killings by terrorists In Punjab on 30th 
November. 1986.

Shri Buta Singh 1.12.1986 0 02

179. Visit to India of General Secretary of the Central Committee of the 
Communist Party of the Soviet Union from November 25 to 28, 
1986.

Shri Riyiv Gandhi 2.12.1986 0 05

{Contd.)
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180. Projections of resources for Central Ran 1987-88. 0 07
181. Qovemment Business for the remaining part of the session. Smt Sheila Dikshit 5.12.1086 0 24
182. Senior Officials* Meeting of the AFRICA Fund Committee held in 

Lusaka from November 24 to 26,1986.
Smt SheUa Dikshit 8.12.1086 0 01

183. Incidents that took place in Delhi on 5th December, 1986. Shri But! Singh 8.12.1086 0 05
184. Situation in Karnataka arising out of protest against putilication of a 

short story in the Deccan Herald.

E i g h t h  S e s s i o n  ( P a i t - i )

Shri P. Chidambaram 0.12.1086 0 03

185. Situation in Punjab. Shri BuU Singh 24.2.1087 0 07
186. Winding up of Kudal Commission of Inquiry on Gandhi Peace 

Foundation and other organisations
Shri P. Chidambaram 25.2.1087 0 02

187. Government Business for the week commencing the 2nd March, 
1987.

Smt. Sheila Dikshit 27^.1087 0 05

188. Price policy for raw cotton for 1987-88 season. Shri G.S. Dhilon 3.3.1087 0 04

189. Summit Meeting of the Africa Fund ShriNarayanDattTiwari 5.3.1087 0 05
190. Government Business for the week commencing the 9th March, 

1987.
Smt Sheila Dikshit 6.3.1087 0 14

191. Government’s decisions on the Report of the Pay Commission 
(Part-ll) relating to pensions and other retirement benefits of Central 
Government employees.

Shri P. Chidambaram 13.3.1087 0 02

192. Government Business for the week commencing the 18th March. 
1987.

Smt Sheila Dikshit 13.3.1087 0 10

193. Minimum support prices in respect of Kharif pulses and oilseeds for 
1 9 87 ^  crop.

Shri Yogendra Makwana 18.3.1087 0 03

194. Accident to Madras Egmore Tiruchirapalli Rock fort Express on 15 
March, 1987.

Sari MadhavraoScindia 18.3.1087 0 04

195. Government Business for the week commencing the 23rd March, 
1987.

Smt Sheila Dikshit 20.3.1087 0 14

196. Launching of Augmented Satellite Launch Vehicle D-1. Shri K.R. Nariyanan 25.3.1087 0 02
197. Payment of additional instalment of Dearness Allowance to the 

Central Government employees of Groups 'A', 'B', 'C  and 'D*.
Shri B.K. Gadhvi 25.3.1087 0 04

198. Steps taken by the Government for improving the effectiveness and 
efficiency of Teleconnmunication seivioes.

Shri Arjun Singh 3U .1W 7 0 04

199. Changes in interest rates and related matters. Shri Brahm Dutt 31.3.1087 0 00

200. Appointment of a sitting judge of the Supreme Court to enquire into 
the issues connected with the question of utilising the Fairfax Group 
of the United States of Amerca.

Shri Rajiv Gandhi 3.4.1087 0 18

201. Constitution of a Commission of Inquiry to enquire into the 
arrangements entered into with the Fairfax Group Inc. of the United 
States of America.

Shri Brahm Dutt 6.4.1087 0 04

202. Increase in issue price of wheat through pubik: distribution system 
etc.

Shri H.K.L. Bhagat 0.4.1087 0 02

203. Inquiry ordered by the former Minister of Defence Into payn>ent of 
commission by the supplier to an Indian agent in a defence deal.

Shri Arun Singh 15.4.1087 0 05

204. Purchase of 155 mm guns from the Swedish firm Bofors. Shri K,C. Pant 20.4.1087 0 10

205. Correcting the reply given by the Minister on 30 March, 1087 to 
a supplementary by Shri Chintamani Jena, MP on Starred Queslton 
No. 456 regarding bonded labour.

Shri P A  Sangma 20.4.1087 0 01

206. Rre incident which damaged some of the units of Directorate of 
Extension, Department of Agriculture and Cooperation and a shed 
of the Food Corporation of India on 19 April, 1987.

Shri G.S. Dhilon 21.4.1087 0 01

207. Modification in the existing policy for manufacture and sale of 
digital electronic watches in the Country.

Shri ICR Narayanan 22.4.1087 0 01
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208. Drawal of advance from the Contingency Fund of India for nneeting 
the requirement of Funds for the Commission of Inquiry to inquire 
into the events and circumstances leading to the arrangements 
entered into with the Fairfax Group Inc.

Shri Brahm Dutt 28.4.1987 0 01

209. Press note issued by the Gk>vemment of Sweden afc>out its decision 
to ask the National Audit Board to make an auditing review of 
certain transactions that were made by Bofors in connection with 
the Irtdian contract.

Shri K.C. Pant 29.4.f987 0 03

210. Government Business for the week commencing the 4th May, 1987. Smt Sheila Dikshit 30.4.1987 0 18
211. Enhancement of the rate of interest on the Employees' Provident 

Fund.
Smt Sheila Dikshit 12,5.1987 0 01

E i g h t h  S e s s i o n  ( P a r t - t i )

212. Assault on the Prime Minister in Colombo while inspecting a guard 
of honour before his departure to India.

Shri K.C. Pant 30.7.1987 0 06

213. Incidents which took place in New Delhi on 30 July, 1987. Shri Buta Singh 30.7.1987 0 04
214. Drought situation in the country. Shri G.S. DhiUon 30.7.1987 0 10
215. Accidents to train Nos. 21 Hyderabad-Hazrat Nizamuddin Express 

near Manchiryal station of south Central Railway on 9th July, 1987 
and 316 Barhan^va-Rampurhert Passenger on 27th July, 1986 on the 
Eastem Railway.

Shri Madhavrao Scindia 30.7.1987 0 05

216. Machinery for ensuring safeguards for Scheduled Castes and 
Scheduled Tribes.

Dr Rajendra Kumari Bajpai 30.7.1987 0 02

217. Further information regarding the assault on the Prime Minister in 
Colombo on 30 July. 1987.

Shri P. Chidambaram 30.7.1987 0 03

218. Indo-Sri Lanka Agreement to establish peace and normak^ in Sri 
Lanka

Shri Rajiv Gandhi •30.7.1987 0 12

219. Government Business for the week commencing the 3rd August, 
1987.

Smt Sheila Dikshit 31.7.1987 0 17

220. Progress in the implementation of the Indo-Sri Lanka Agreement to 
establish peace and normalcy in Sri Lanka.

Shri K. Natwar Singh 6.8.1987 0 06

221. Setting up of a National Equity Fund. Shri Narayan Datt Tiwari 7.8.1987 0 02

222. Govemment Business for the week commencing Monday, the 10th 
August. 1987.

Smt Sheila Dikshit 7.8.1987 0 15

223. National policy on Child Labour. Shri P.A. Sangma 12.8.1987 0 04

224 Technology Upgradation Scheme. Shri Narayan Datt Tiwari 13.8.1987 0 02

225. Constitution of a National Commission on rural labour. Shri P.A. Sangma 13.8.1987 0 01

226. Govemment Business for the week commencing the I7th August, 
1987.

Smt Sheila Dikshit 14.8.1987 0 12

227. Government Business for the week commencing the 24th August 
1987.

Shri H.K.L. Bhagat 21.8.1987 0 18

228. Allocation of a mine site to India In the Central Indian Ocean by 
the Preparatory Commission of the International Seabed 
authority.

Shri Rajiv Gandhi 26.8.1987 0 03

229. Procurement Prices for Paddy and Kharif coarse cereals for 1987-88 
season.

Shri G.S. Dhillon 27.8.1987 0 01

230. Findings of Failure Analysis Committee costltuled to enquire into 
the cause of failure of the first Augmented SMIIite Launch Vehicle 
(ASLVDl)on 24 March. 1987.

Shri K.R. Narayanan 28.8.1987 0 02

N i n t h  S e s s i o n

231. Grant of Samman Pension to 7 eminent freedom fighters with effect 
from 2nd October, 1987.

Shri Chlntamani Panigrahi 9.11.1987 0 08

232. Accident to 122 Up New Delhi-Madras, Tamil Nadu Express on 7 
November, 1987.

Shri Madhavrao 
Scindia

9.11.1987 0 02

{Contd.)
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233. Situation io Sri Lanka. Shri Rajiv Gandhi 9.11.1987 0 15
234. Drought and flood situation in the country and tha raliaf measures ShriYogendra Makwana 11.11.1987 0 10

undartaken by the Government
235. Prime Minister's visits abroad Shri Rajiv Gandhi 11.11.1987 0 12
236. Procurement/minimum support prices for Rabiaops of 1987^ . Shri Yogendra Makwana 12.11.1987 0 02
237. Government Business for the week commencing the 16th 

November, 1987.
Smt Sheila Dikshit 13.11.1987 0 10

238. Situation in Fiji. Shri K. Natwar Singh 16.11.1987 0 08
239. Decision of Government to pay an instalment of Deamees 

Allowance to the Central Government Employees w.e.f. 1st 
July. 1987.

Shri Narayan Datt Tiwari 19.11.1987 0 02

240. Fire incident in the Visakh Refinery of Hindustan Petroleum ^ r i  Brahm Dutt 20.11.1987 0 01
Corporation Ltd. (HPCL) on 11 November, 1987.

241. Government Business for the ¥ ^ k  commencing the 23rd Shri H.K.L Bhagat 20.11.1987 0 15
November, 1987.

242. Latest Developments in Sri Lanka Shri K. Natwar Singh 20.11.1987 0 05
243. Minimum support price of Toria Crop of 1987-88 Shri G.S. DhiNon 30.11.1987 8 01
244. Government business for the week commencing the 30th 

November, 1987.
Smt Sheila Dikshit 30.11.1987 0 11

245. Rre accident in a Coach of 14 Dn. Ajmer-Delhi Fast Passenger train 
between Krishangarh and Manadwariya stations of Wsstem Railway 
on 29 November, 1987.

Shri Madhavrao Scindia 1.12.1987 0 02

246. Government business for the week commencing the 7th December, 
1987

Smt Sheila Dikshit 4.12.1987 0 14

247. Recent deliberations in the US Congress on South Asia. Shri K. Natwar Singh 7.12.1987 0 02

248. Correcting the reply given by the Minister on 5 May, 1987 to a 
Supplementary by Shri Ananta Prasad Sethi, MP, on Starred 
Question No. 911 regarding telecommunication facilities in rural 
areas.

Shri Sontosh Mohan Dev 8.12.1987 0 05

249. Agreement concluded on 8 December, 1987 between General 
secretary Gorttachev of USSR and President Rsagan of USA on 
elimination of land based intermediate nuclear missiles.

Shri Rajiv Gandhi 9.12.1987 0 13

250. Change in timings of Sansad Samachar* by Doordarshan. ShriAjIt Panja 19.12.1987 0 04

251. Correcting the reply given by the Minislsr on 25 August 1987 to 
Starred Creation No. 422 by Dr. (Smt) Phulrenu Guha regarding 
telephone connections in West Bengal.

Shri Sontosh Mohan Dev 11.12.1987 0 01

252. Further information regarding agreement concluded on 8 
December, 1987 between General Secretay Gorbachev of USSR 
and President Reagan of USA on elimination of land based 
intermediate nuclear missiles.

Shri K. Natwar Singh 14.12.1987 0 15

T e n t h  S e s s i o n

253. Postal and Telecommunication Rates. Shri Sontosh Mohan Dev 24.2.1988 0 12

254. Successful test firing of *Prithvi' surtace to surface missile on 25 Shri Rajiv Gandhi 25.2.1988 0 03
February 198a

255. Government Business for the week commencing the 29th February 
1988.

Smt. Sheila O k M X 262.1988 0 17

256. Decision of the South African authorities to ban antiapartheid 
groups in South Africa.

Shri K. Natwar Singh 26.2.1988 0 02

257. Government Business for the week commencing the 7th March, 
1988.

Shri H.K.L. Bhagat 2.3.1988 0 15

258. Dissolutton of Punjab Legislative Assembly. Shri P. Chidambaram 7.3.1988 0 07

259. Iran-lraq war-Safety of Indian Nationals in Tehran. Shri K. Natwar Singh 8.3.1988 0 01

(Conm
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260. Qovemmant Buslrwn for the week oommendng the 14th March, 
1988.

Shri H.K.L Bhagat 11.3.1988 0 15

261. Delay in preaentalion of Puri|ab Budget for 1988-89. Shri H.K.L. Bhagat 16.3.1988 0 02
262. Illegal strike by employses of Delhi Transport Corporation. Shri Rajesh Pilot 17.3.1988 0 01
263. Launch of IncNan Remote Sensing Satellite ORŜ IA) from Baikonour 

U.S.S.R.
Shri Rajiv Gandhi 17.3.1988 0 04

264. Recent developments in Sri Lanka. Shri K. Natwar Singh 17.3.1988 0 01

265. B ^ h  on 15 March, 1988. Shri Buta Singh 18.3.1988 0 07

266. Government Business for the week commencing the 21st March, 
1988.

Shri H.K.L Bhagat 18.3.1988 0 13

267. Central issue prices of wheat for the public distribution system and 
other schemes

ShrPSukh Ram 21.3.1988 0 02

268. Introduction of Internal Market Assistance Scheme for marketing of 
diversified and new iute products.

Shr)[Ram Niwas Mirdha 22.3.1988 0 03

269. Rre at the Central Ordnance Depot. Jat>alpur on 23 March. 1988. Shri Shivraj V. Patil 24.3.1988 0 04

270. Statement correcting certain information given on 24 March. 1988 in 
reply to Calling Attention re. Situatton arising out of the strike by 
employees of Delhi Transport Corporation.

Shri Rajesh PUot 28.3.1988 0 03

271. Correcting the reply given on the 1 st March, 1988 to S.Q. No. 117 by 
Shri Pratap Bhanu Sharma regarding plan to connect all Block 
Headquarters with Telex.

Shri Vasant Sathe 29.3.1988 0 01

272. Decision of the Government to bring certain provisions in the Direct 
Tax Laws (Annendment) Act, 1988 into force with effect from 1 April. 
1990 instead of 1 April. 1988.

Shri Ajit Panja 30.3.1988 6 01

273. Import of bus and truck tyres on O.G.L. Shri M. Arunachalam 30.3.1988 0 02

274. Scheme for Maximisatbn of industrial production during the 
Seventh plan pertod.

Shri M. Arunachalam 30.3.1988 0 03

275. Incidents at Aizatwl on 29 and 30 March, 1988. Shri Buta Singh 4.4.1988 0 04

276. Price Policy for raw jute for 1 9 8 8 ^  season. Shri Bhajan Lai 6.4.1988 0 02

277. Press reports about certain payments made to LTTE in connection 
with Indo-Sri Lanka Agreement.

Shri K. Natwar Singh 6.4.1988 0 16

278. Change in the programme of discussion and voting of Demands for 
Grant of Ministries.

Shri H.K.L Bhagat 12.4.1988 0 01

279. Drawal of an advance of Rs 12.72 lakhs out of the Contingency 
Fund of India for payment of rent arrears for the Hired building

Unit. Madras.

Shri Shyam Lai Yadav 12.4.1988 0 03

280. Reconr¥nendatlons made by the Committee consisting of Mr. 
Justice N.N. Goswanrry and Mr. Justice D.P. Wadhava In their 
interim report inquiring into the circumstances leading to Lawyers 
agitation in Delhi.

Shri Buta Singh ie.4.1988 0 04

281. Prime Minister s visit to Japan and Vietnam Shri K. Natwar Singh 19.4.1988 0 05

282. Allegation of paynr^nt of Commission to Indian agents in the 
purchase of submarines from M/s. HDW of Federal Republic of 
Germany.

Shri ICC. Pant 21.4.1988 0 02

283. Liberalisation of the rates of family pension and 
retirement-cum-wHhdrawal benefits under the Empk^yees’ Family 
pension Scheme 1971.

Shri Jagdish Tytler 25.4.1988 0 01

284. Correcting the reply given on 14 March, 1988 to a Supplementary 
by Shri Banwari Lai Purohit on Starred Question No. 262 regarding 
S ^ ia l  Courts for E.P.F. cases.

Shri Jagdish Tytler 25.4.1988 0 02

285. Correcting the reply given on 4 April, 1988 to a Supplementary by 
Shri Thanpan Thomas on Starred Question No. 547 regarding 
bonded labour.

Shri Jagdish Tytler 25.4.1988 0 01

{ConU.)
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286. Qovemment Business for the vveek commencing the 2nd May, 
1988.

Shri H.K.L Bhagat 29.4.1968 0 10

287. Promotion of new indusUies by Khadi and Village Industries 
Commission and increase in the wages of Khadi artisans

Shri M. Arunachalam 2.5.1988 0 02

288. Procurement/minimum support price for paddy, kharif coarse 
cereals, kharif pulses, kharK oilseeds and new cotton for 198M 9  
season.

Shri Harl Krishna Shastrl 4.5.1988 0 04

289. Death of Shri K. Vasudeva Panicker, Member of Partiannent (Rajya 
Sabha) on 3 May. 1988.

Kum Sarcj Khaprade 4.5.1988 0 06

290. Qovemment business for the w e e k  commencing the 9th May. 1988. Smt Sheila Dikshit 6.5.1988 0 19
291. Drawal of an advance of Rs 180 crore out of the Contingency Fund 

of India * to meet Charged Expenditure for creation of 
supernumerary posts and upgradation of posts following Identical 
judgements delivered by the Supreme Court.

Shri KNatwar Singh 9.5.1988 0 03

292. Incident which took place on 7 May. 1988 in Panipat, Haryana. Shri BuU Singh 9.5.1988 0 05
293. Incident of explosion in Jeevan Bharati Building in New Delhi on 10 

May. 198a
Shri P. Chidambaram 10.5.1988 0 02

294. Decision of the Qovemment to pay instalment of Dearness 
Allowance to Central Government employees w.e.f. 1.1.1988.

Shri Narayan Datt Tiwari 10.5.1988 0 02

295. Introduction of changes in the Direct Tax Laws (Miendment) Act. 
1987 and Investment Allowance scheme.

Shri Ajit Panja 11.5.1988 0 07

296. Correcting the answer given on 20 April. 1988 to Starred Question 
No. 735 regarding people aAected due to barbed wire fencing and 
border road by Shri Abdul Hamid and a Supplementary thereon by 
Shri Haren Bhumiji.

Shri Chintamani Panigrahi 11.5.1988 0 02

297. Incidents which took place in Golden Temple Amritsar on 9.5.1988 
and thereafter. m

Shri P. Chidambaram 11.5.1988 0 04

298. Refinance scheme for working capital loan under single window to 
tiny and small scale units.

Shri Eduardo Faleiro 12.5.1988 0 01

299. Extension of the facility of railway passes to freedom fighters. Shri Rajiv Gandhi 13.5.1988 0 01
300. Constitution of a Committee to review the progress of the 

implementation of the Textile policy.

E l e v e n t h  S e s s i o n

Shri Ram Niwas Mirdha 13.5.1988 0 01

301. Accident of 26 Dn Bangalore-Trivandrum Express between 
Sasthankotta and Perinad Stations of Southern Railway on 8 
July. 1988.

Shri Madhav Rso Scindia 27.7.1988 0 04

302.

303.

Launch of Augmented Satellite Launch Vehicle D2 (ASLV-D2) and 
INSAT 1-C.
Incidence of gastro^erltis/cholera in the Union Territory of Delhi,

Shri K.R. Narayanan 

Shri Moti U l Vora

27.7.1988

27.7.1988

0

0

01

05

304. Government Business for the week commencing the 1st August, 198a Shri H.K.L Bhagat 29.7.1988 0 14

305. Prime Minister's visits abroad during June and July, 1988 Shri P.V., Narasimha Rao 29.7.1988 0 05
306. Reported Income of Jyotsna Holding Private Limited received from 

Sumitomo Corporation
Shri B.K. Gadhvi 1.ai988 0 05

307. Alleged pk>t to MR the Prime Minister and the Home Minister. Shri Sontosh Mohan Dev 2.ai988 0 14
308. Government Business for the week commencing the 8th August, 

1988
Shri P. Namgyal 5.ai988 0 12

309. Qovemment Business for the week commencing the 16th August, 
1988

Shri P. Namgyal 12.ai988 0 13

310. Memorandum of Settlement on Tripura Shri Buta Singh 124.1988 0 12

311. Certain additional information relating to tapping of telephones, 
revising the earlier 1st of telephone numbers, names and addresses 
of persons whose telephones were, intercepted at Bangalore laid on 
the Table on 9 August 1988 in pursuance of an assurance given 
during supplementaries on Starred Oue^ion No. 198 on that day.

Shri Bir Bahadur Singh 12.8.1988 0 01

( O o n t H . )
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312.

313.

314.

315.

316.

317. 

316.

319.

320.

321.

322.

323.

T w e l f t h

324.

325.

326.
327.

328.
329.

330.

331.

332.

333.

334.

335.

336.

337.

338.

Incident of eve teasing and nrx)lesling of a college girl by certain 
employees of the Delhi Transport Corporation.

Government Business for 22nd and 23rd August, 1966.

Correcting the reply given on12 May, 1988 to a supplementary by 
Shri Banwari Lai Purohit, M.P. on Starred Question No. 062 
regarding Reorientation of Medical Education (ROME) Scheme.
Government Business for the week commencing 29th August. 
1988.
Loss of life and property caused by the earthquake in North Bihar 
and some parts of the country on 21st August, 1988.

Demands for Gorkha National Liberation Front.
Rood situation in West Bengal and Assam.

Fire at Tank Wagon Loading gantry area of Mathura Refinery.

Alleged gang rape which took place at Mangolpuri, Delhi on 29 
August. 1988.
Incident which took place near Prime Minister’s residence on 1 
September. 1988.

Procurement/minimum support prices of Rabi crops of 
19 68 « ,
Amendments to Direct Tax Laws and the Wealth (inheritance) 
Duty-Bill, 1968.

S e s s i o n

Two accidents involving Indian Airlines and Vbyudoot aircraft near 
Ahmedat>ad and Guwahati Airport respectively on 19 October. 
1988.
Clearance given to the proposal of M/s. Punjab Agro Industries 
Corporation for Setting up a joint venture in Punjab with M/s. Voftas 
and in Collaboration with M/s. PEPSICO.

Developments in Maldives.
Fire incident In the Mahul refinery of the Bharat Petroleum 
Corporation Limited on 9 November, 1968.

Recognitton of the newly formed State of Palestine.

Government Business for the week commencing the 21st 
November, 1988
Allocation of imported edit>le Oils to vanaspati industry

Visit of Mr. Qorisachev, General Secretary of the Central Committee 
of the CPSU and President of the Preskjium of Supreme Soviet 
to India.

Provincial Council elections in the North-Eastern Province of Sri 
Lanka

ShriRajesh Riot 17.8.1968 0 05

Shri P. Namgyal 19.6.1968 0 14

Kum Saroj Khaparde 22.6.1968 0 01

Government Business for the* 
November, 1968.

week commencing the 26th

Espionage activities of two officials of the Pakistan Embassy.

Government Business for the week commencing the 5th 
December. 1966.

Discovery of oil at Nada in Cambay Basin of Gujarat.

Report of the National Commission on Urbanisation submitted to 
Government in August. 1988.

Damages due to cycbne in the States of \M»st Bengal, Orissa and 
the Union Territory of Andaman and Nicobar Islands and the relief 
measures undertaken.

339. National Forest Policy.

Shri H.K.L. Bhagat 23.8.1988 0 11

Shri Bhajan Lai 23B.1988 0 10

Shri BuU Sirtgh 23.8.1968 0 10

Shri Bhi^an Lai 29.8.1968 0 09

Shri Brahm CXitt 30.8.1988 0 02

Shri P. Chidambaram 1.9.1988 0 01

Shri P. Chidambaram 1.9.1988 0 05

Shri Bhajan Lai 5.9.1968 0 02

Shri Ajit Panja 5.9.1968 0 06

Shri Shivraj V. Patii 2.11.1988 0 07

Shri Jagdish Tytlar 3.11.1988 0 15

Shri Rajiv Gandhi 4.11.1988 0 09

Shri Brahm Outt 15.11.1988 0 05

Shri P.V. Narasimha Rao 16.11.1986 0 02

Smt Sheila Dii<shit 18.11.1988 0 12

Shri Sulth Ram 21.11.1988 0 04

Shri Rajiv Gandhi 21.11.1988 0 04

Shri P.V. Narasimha Rao 22.11.1988 0 07

Shri H.K.L.Bhi«at 25.11.1986 0 10

Shri P.V. Narasimha Rao 1.12.1988 0 02

Shri H.K.L. Bhagat 2.12.1988 0 09

Shri Brahm Outt 6.12.1968 0 01

Smt. Mohsina Kidwiv 7.12.1988 0 07

Shri Shyam Lai Yadav 7.12.1968 0 08

ShrlZ.R.Anaari 7.12.1988 0 05

{Conid.)
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1 2 3 4 5

340. Guwahati High Court Order in the writ petition challenging the 
President's Proclamation under article 356 of the Constitution in 
relation to the State of Nagaland.

Shri Buta Singh 13.12.1988 0 04

T h i r t e e n t h  S e s s i o n

341. Correcting the answer given on 1 December, 1966 to Starred 
Question No. 295 regarding animal and bird sacrifice by Shri 
Parasram Bhardwaj.

Shri Shyam Lai Yadav 23.2.1989 0 01

342. Government Business for the week commencing the 27th February, 
1989.

Smt Sheila Dikshit 24.2.1989 0 11

343. Accidents involving:
(i) 3 Up Nainpur-Howbagh-Jabalpur Narrow Gauge Passenger 

train on 26 February, 1989; and 
(N) 413 Up Mokama-Patna Passenger and 328 Down 

Danapur-Howrah Fast Passenger trains on 26 February, 
1989.

Shri Mahabir Prasad 27.2.1989 0 04

344. Clarifying certain remarks made by the Prime Minister during 
Question Hour on 27.2.1989.

Smt Sheila Dikshit 27.2.1989 0 01

345. Clarifying certain remarks made by the Prime Minister during the 
Question Hour on 27 February, 1989.

Shri Rajiv Gandhi 28.2.1989 0 03

346. Fire that took place at Semiconductor Complex Ltd.. Chandigarh Shri K.R. Narayanan 1.3.1989 0 02

347. Government Business for the week commencing the 7th March, 
1989.

Shri H.K.L Bhagat 3.3.1989 0 06

348. Change in Government Business to be transacted in Ljok Sabha. Shri H.K.L. Bhagat 8.3.1989 0 01

349. Government Business for the week commencing Monday, the 13th 
March 1989.

Smt. Sheila Dikshit 10.3.1989 0 13

350. Launching of the Home Loan Account Scheme by the National 
Housing Bank.

Shri Eduardo Faleiro 13.3.1989 0 03

351. Attaining of criticality of Narora Atomic Power Rant. Shri K.R. Nari^anan 13.3.1989 0 01

352. Delay in presentation of Punjab Budget for 1989-90. Shri H.K.L Bhagat 15.3.1989 0 01

353. Price poNcy of raw jute and raw cotton for the 1 9 8 9 ^  season. Shri Bhiyan [ M 16.3.1989 0 03

354. Decision to lay on the Table Report of the Thakkar Commission 
regarding assassination of Smt. Indira Gandhi.

Shri Rajiv Gandhi 17.3.1989 0 02

355. Change in the Programme of discussion and voting of Demands for 
Grants of Ministries.

Shri P. Namgyal 27.3.1989 0 02

356. Government Business for the week commencing the 3rd April, 1989. Shri H.K.L Bhagat 31.3.1989 0 10

357. Withdrawal of money from the Contingency Fund of India for 
depositing In the Delhi High Court in compKanoe of the order dated 
30th January, 1989 in Execution case No. 158/88 *‘Abdul Wahid and 
Others-Vs-Union of India”.

Shri Sontosh Mohan Dev 4.4.1989 0 01

358. Change in the Sugar Licensing Policy for the Seventh Ran period. Shri Sukh Ram 5.4.1989 0 04

359. Implementation of pre-arranged accommodation scheme at 
Makkah and Madinah for Haj 1989.

Prof. K.K.Tewary 5.4.1989 0 02

360. Government Business for the week commencing the 10th April, 
1989.

Shri H.K.L Bhagat 7.4.1989 0 12

361. Government Business for the week commencing the 19th April, 1989 Shri H.K.L. Bhagat 12.4.1989 0 10

362. Strike by Port and Dock workers in major ports. Shri Rajesh Plot 19.4.1989 0 05

(ConU.)
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363. Liberalisation of orders with a view to improving the representation 
of Scheduled Castes and Scheduled Trit>e6 communities in Central 
Government Posts/Services.

Shri P. Chidambaram 19.4.1989 0 03

364. Accident involving No. 927 Down Bangalore New Delhi Karnataka 
Express on 18.4.89

Shri Mahabir Prasad 19.4.1989 0 06

365. Government Business for the Week commencing the 24 April 1989. Shri H.K.LBhsgat 21.4.1989 0 15

366. Dissolutbn of Karnataka Legislative Assembly Shri Buta Singh 21.4.1989 0 06

367. Operation of the National Security (Amendment) Act, 1987. Shri Buta Singh 27.4.1989 0 03

368. Government Business for the week commencing the 2nd May, 
1989.

Shri H.K.L. Bhagat 28.4.1989 0 12

369. Jawahar Rozgar Yojana Shri Rajiv Gandhi 28.4.1989 0 08

370. Government Business for the remaining part of the session. Smt Sheila Dikshit 5.5.1989 0 01

371. Goverrunent's decision to release an instalment of Additional 
Dearness Allowance to the Central Government Employees w.e.f. 
1.1.89.

Shri B.K. Gadhvi 11.5.1989 0 02

F o u r t B e n t h  S e s s i o n  ( P a r t i )

372. Government Business for the week commencing the 24th July, 
1989.

Shri H.K.L. Bhagat 21.7.1989 0 10

373. Minimum support price for Copra for 1989 season. Shri Bhajan Lai 21.7.1989 0 01

374. Rood situation in the country and the relief measures undertaken 
by the Government

Shri Bhajan Lai 26.7.1989 0 08

375. Government Business for the week comnnencing the 31st July, 
1989.

Shri P. Namgyal 28.7.1989 0 15

376. Government Business for the week commencing the 7th August, 
1989

Shri P. Namgyal 4.8.1989 0 01

377. Internatbnal Conference on Combodia. Shri K. Natwar Singh 7.8.1989 0 05

378. Fourth, Rfth, Sixth Interim Reports and Rnal Report of Kudal 
Commission of Inquiry.

Shri P. Chidambaram 8.8.1989 0 10

379. Bodo Agitation Shri Sontosh Mohan Dev 9.8.1989 0 01

380. Enhancement of pension and provision of additional facilities to the 
freedom fighters receiving pension under the Central Swatantrata 
Sainik Samman Pension Scheme.

Shri Rajiv Gandhi 9.8.1989 0 03

381. Government Business for the week commencing the 14th August, 
1989.

Smt Sheila Dikshit 11.8.1989 0 01

382. Removal of difficulties faced in the implementation of the Motor 
Vehicles Act, 1988 and the Motor Vehicles Rules. 1989.

Shri Rajesh PHot 11.8.1989 0 11

383. Intemattonal Convention on Tibet and Peace in South Asia. Shri K. Natwar Singh 11.8.1989 0 01

384. Correcting the reply given by the Minister on 31 July, 1389 to a 
Supplementary by Shri Shantaram Naik on Starred Question No. 
^*84 regarding telephone to every Panchayat in Madhya Pradesh.

Shri Giridhar Gomango 18.8.1989 0 01

385. Violent Incidents in Gohpur area of Assam. Shri Sontosh Mohan Dev 18.8.1989 0 06

F o u r t B e n t h  S e s s i o n  ( P a r i l i )

386. Nehru Rozgar Yojana the Urban counter part of the Jawahar Rozgar 
Yojanai

Shri Rajiv Gandhi 11.10.1989 0 25

387. AoricultUral Packaoe. Shri Rajiv Gandhi 
Shri Eduardo Faleiro

12.10.1989 0 22

388. Maintenance of a bank account in St.Kitts. 12.10.1989 0 03
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as Privala Mam bars
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S.NO. Session Papers laid 
by the 

Gtovemment

Papers 
by Private 
Members

Total S.No. Session Papers laid 
by the 

Qovernnnent

Papers 
by Private 
Members

Total

1. First 948 NIL 948 10. Ninth 984 NIL 984

2. Second 1260 01 1281 11. Tenth 1728 NIL 1728

3. Third 596 NIL 596 12. Eleventh 606 NIL 606

4. Fourth 946 NIL 946 13. Twelfth 1061 03 1064

5. Fifth 1812 NIL 1812 14, Thirteenth 1659 NIL 1659

6. Sixth 673 01 674 15. Fourteenth (Part-1) 555 NIL 555r

7. Seventh 932 NIL 932 16. Fourteenth (Part-ll) 67 NIL 67

8. Eighth (Part-1) 1627 NIL 1627 TOTAL 16138 08 16146

9. Eighth (Part-ll) 664 03 667
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Committees and Conferences

Committees
The work done by the Parliament in nrKxJem times is 

not only varied in nature, but considerable in 
volume. The time . at its disposal is limited. It cannot, 
therefae, give close consideration to all the legislative 
and other matters that come up before It. A good deal 
of its business is, therefore, transacted through Par
liamentary Committees.

Parliamentary Committees are of two kinds; ad hoc 
Committees and the Standing Committees. Ad hoc 
Committees are appointed for a specific purpose 
and they cease to exist when they complete the task 
assigned to them and submit a report. The principal 
ad hoc Committees are the Select and Joint Com
mittees on Bills. Other ad hoc Committees are ap
pointed for a specific purpose and they become 
functus officio as soon as they submit their reports.

Apart from the ad hoc Committees each House of 
Parliament has standing Committees like the Business 
Advisory Committee, the Committee on Petitions, the 
Committee on Privileges and the Committee on the 
Welfare of Scheduled Castes and Scheduled Tribes, 
the Rules Committee etc. Of special importance is yet 
another class of Committees which act as Parliament’s 
"Watch Dogs” over the Government. These are : the 
Committee on Subordinate Legislation, the Committee 
on Government Assurances, the Committee on Es
timates, the Committee on Public Accounts’ and the 
Committee on Public Undertakings. The Estimates 
Committee, the Public Accounts Committee and the 
Committee on Public Undertakings play an important 
role In exercising a check over governmental ex
penditure.

Pursuant to the recommendations of the Rules 
Committee, the Eighth Lok Sabha took a major step 
forward in strengthening Parliamentary control over 
the Government by setting up three Subject Com
mittees-one each on Agriculture. Science and 
Technology and Environment and Forests-with effect 
from 18 August, 1989.

Each of these Committees consists of 22 
Memt>ers-15 from Lok Sabha nominated by the 
Speaker and 7 from Rajya Sabha nominated by

the Chairman. The term of Office of each Committee 
is one year from the date of its constitution.

The main function of the Committee on 
Agriculture is to examine all matters as are dealt with 
by the Ministry of Agriculture and allied Ministries/ 
Organisatbns and suggest inter alia measures for 
modernisation and overall development of agriculture 
and agricultural industries with a view to enhancing 
their contribution to the economic growth of the 
country.The function of the Committee on Science 
and Technology Is to scrutinise all matters as are 
dealt with by the Ministry of Science and Technology 
and allied Ministries/Organisations and to suggest 
inter alia measures for promoting economic 
development through increased use of scientific and 
technological innovations. The function of the Com
mittee on Environment and Forests is to examine 
all matters as are dealt with by the Ministry of 
Environment and Forests and allied Ministries/Or
ganisations and to suggest inter alia measures for 
the survey and conservation of flora, fauna, forests 
and wildlife: prevention and control of pollution; 
afforestation and regeneration of degraded parts of 
the environment in the country etc.

During the Eighth Lok Sabha the standing Par
liamentary Committees held 1385 sittings and presented 
766 reports -the three financial Committees accounted 
for as many as 541 sittings and 406 reports. The 
number of sittings held and reports presented by other 
Standing Committees is 844 and 360 respectively.

The two ad hoc Committees that functioned 
during the term of the Eighth Lok Sabha accounted 
for 55 sittings and presented one report each. These 
Committees were set up to examine and report on 
the Lok Pal Bill 1985 and the Indian Railways Bill. 
1986.

Statement 51 gives an account of the work done 
by the Parliamentary Committees during the term of 
the Eighth Lok Sabha.

Statement 52 provides details of the petitions 
presented during each of the fourteen sessions of the 
Eighth Lok Sabha.
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Conferences
A brief resume regarding the nature and pur

pose of Important Parilamentary Ck>nferences held In 
India and abroad is given below:

(i) Conference of Presiding Officers of Legislative 
Bodies In India

The Conference of Presiding Officers of Legis
lative Bodies In India had its inception In 1921 In 
the wakeoftheMontague-Chelmsford Reforms.

The object of the Conference, as stated In 
resolution adopted at the TNrd Conference held In 
Delhi in December, 1923, Is “to secure the ap
propriate coordination of parilamentary procedure 
throughout India.” As many as 54 Conferences have 
been held so far, the last one having been held at 
Bhopal in Septemt>er, 1989.

The Conference of Presiding Officers is new 
generally convened annually for 2-3 days at different 
State C^ltais by rotation. The agenda for the Con
ference is decided upon by a Committee of 5 or 6 
Presiding Officers appointed by the Chairman of the 
Conference (i e- Speaker, Lok Sabha) -  from out of the 
points suggested for discusston by the Presiding Officers 
of State Legislatures. Besides, the points of Pariiamen- 
tary procedures, other matters of common interest to all 
Legislatures, are also discussed at the Conference.

(ii) Conference of Secretaries of Legislative 
Bodies In India

The Conference of Secretaries of Legislative 
Bodies in India is also held every year usually on 
the day preceding the Presiding Officers Con
ference.

The agenda for the Conference is decided by a 
Committee of̂  Secretaries of Legislative Bodies 
from out of points suggested by the Secretaries of 
State Legislatures. The first such conference vt̂ as held 
in Gvtmlkjr In 1953 and the last one was held at 
Bhopal in September, 1989.

(iii) Conference of Inter-Parliamentary Union
The inter-Pariiamentary Union is an association of 

Parilamentary Groups constituted within the various na
tional Pariiaments for the purpose of promoting per
sonal contacts between members of different Par
liaments (constituted into National Groups) and to unite 
them in common actk>n to secure and maintain the fuN 
participation of their respective countries in the firm 
establishment and development of the demoaatk: 
instlMtons. The activities of the Inter-Pariiamentary 
Union are detemiined and guided by an Inter-Par
liamentary Councl. Each National Group is repre
sented on the Councl by two delegates.

The Inter-Pariiamentary Unton hoWs Conferences 
twice a year. Originally the Inter-Pariiamentary 
Union used to hold its Conference once a year. 
At the 131st session of Inter-Parilanfientary Councl 
heU in Rome (Italy) in September, 1982, it was 
decided that the Union would hokJ two Conferences 
in 9  year, each of them being a self-contained 
meeting.

The nrteetings are generally held in the capital 
of various countries. The National Group hosting 
the Conference Is responsible for organising the 
Conference.

The delegations are generally composed of 
memt>ers from the various Parties or Groups in 
National Pariiaments and thus tx>th Government 
and Opposition members from various countries 
are represented at the Conference. The Indian Par
liamentary Group has been sending delegattons to 
the annual Conference of the intertPariiamentary 
Union since 1949. An 8 member Indian Par
liamentary Delegation was sent to the annual 
Conference held at London (UK) between 4-9 
September, 1989.

(iv) Conference of the Commonwealth Parliamen
tary Association (CPA)

The CPA is an association of Commonwealth Par
liamentarians who, irrespective of race, religion or 
culture, are united by community of interest, respect 
for the rule of law and the rights and freedoms of the 
indivkJual citizen, and by pursuit of the positive kleais of 
Parilamentary Democracy.

These objectives are pursued by means of con- 
fererK:es, plenary and regional, the interchange of 
delegations, holding of seminars. Issue of publica
tions and periodk^ls notably the Parilamentarian and 
through the work of the Parilamentary Information 
and Reference Centre.

The Association, founded in 1911 has evolved with 
the Commonwealth.

The Presiding Officers of Legislative Chambers are 
normally the Branch Presidents. The Clerk of the 
Legislature usually perfonns the duties of Honorary 
Secretary of the Branch.

Pienary-Conferences of the Association are held 
annually and they take place In a different Common
wealth country each year.

These Conferences, normally lasting a week, 
debate matters of immediate concemtothe Convnon- 
wealth.

Statement 53 lists the Parilamentary Conferences 
held in India and abroad during the term of the Eighth 
Lok Sabha.
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STATEMENT 51
Actlvltl«« of Parliamantary CommittMs dialng ItM EigMh Lok Sabha

Items Years

1985-86 1986^7 1987-88 1988-89 1969-90

1 2 3 4 5 6

(i) F i n a n c i a l  C o m m i t t e e s

C o m m i t t e e  o n  E s t i m a i e s

No.of Reports presented 46 32 37 27 8

No. of sittings held 33 15 17 18 8

Duration of sittings (in hours) 82.30 55.55 70.55 56.50 17.15

No. of pages of material studied 1831 1622 5529 5031 NIL

No. of Sub-Committees/Study Groups constituted 8 6 7 8 1r
No. of Establishnfients/Organisatlons visited by the 
Committee during their terms

47 57 57 57 13

C o m m i t t e e  o n  P u b l i c  A c c o u n t s

No.of Reports presented 48 57 33 29 19

No. of sittings held 56 60 46 49 15

Duration of sittings On hrs) 134 111 105 103 20

No. of pages of material studied 6006 6004 10664 7351 4050

No. of Sub-Committees/StudyGroups constituted 11 10 11 11 9

No. of offices visited by the Committee during their 
tours

25 31 32 25 30

C o m m i t t e e  o n  P u t ) l i c  U n d e i t a k i n Q S

No. of Reports presented 11 20 15 12 12

No. of sittings held 67 77 35 37 16

Duration of sittings fm hrs) 157.10 160 62 56 17.25

No. of pages of material studied 3174 10548 5628 5062 2050

No. of Sub-Commitlees/Study Groups constituted 5 6 4 5 5

N q . of Establishments/Organisations /  places visited 
by the Committee/Study Groups during their tours

31 36 23 41 12

fii) C o m m i t t e e  o n  t h e  Wte/fe/e o f  S c h e d u l e d  C a s t e s  & S c h e d u l e d  T r i b e s

N o . o f  Reports presented 17 11 10 11 1

No. of sittings held 35 32 30 24 3

Duration of sittings (in hrs) 60 48.20 46 39.15 3.15

hto. of pages of material studied 5000 5550 5500 6000 6000

No. of Sub'Committees/Study Groups constituted 5 5 5 5 5

No. of Establishnr^ents/Organisations /  places visited 
t>y the Committee/Study Groups during their tours

27 32 29 20 19

(Coott.)
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STATEMENT 51 - C o n t d .

(iii) O t h e r  S t a n d i n g  C o m m l t t & » s

PARLIAMENT OF INDIA : THE EIGHTH LOK SABHA (1985-89)

Name of the Committee No. of No. of
sittings held reporte presented

1 2 3

Committee on Petitions 96 13
Committee on PrivileQes 55 6
Rules Committee 16 4
General Purposes Committee 19 nil
Committee on Subordinate legislation 82 25
Committee on Government Assurances 53 23
Committee on Private Memk>ers Bills 68 68
Committee on Papers laid on the Table of the House 56 28
Committee on AbseY)ce of Members from the sitting of the Ho u m 16 16
Business Advisory Committee 79 74
Library Committee 11 nil
Library Suk>-Committee 15 nil
House Committee 40 nil
Acconrvnodation Sub-Committee 7 nil
A d  h o c  Sub Committee 10 nil
Joint Committee of Chairmen. House Committee of both the Houses of Parlianr>ent 9 nil
Joint Committee on Salaries and Allowances of Members of Parlianr^nt 38 nil
Railway Convention Committee 59 14
Joint Comnr>ittee on Offices of Profit 66 9
Suli^ect Committee on Agriculture 2 nil
Subject Committee on Environment and Forests 1 nil
Subject Committee on Science and Technology 1 nil

8. Ad hoc Commttleee
Joint Committee on the Lok Pal Bil. 1985 19 1
Joint Committee on the Indian RaHways BUI. 36 1

STATEMENT S2 
FetHlens prMMitad during th« Eighth Lok Sabha

S. No. Sessbn No. of MHions pm^ntBd

1. Fir*t (15.1.1985 to 30.1.1985^ nil

2. Second (13.3.1985 to 20.5.1985) 1

3. Third (23.7.1985 to 21.8.1985) 1

4. Fourth (18.11.1985 to 20.12.1985) 1
5. Fifth (20.2.1986 to 8.5.1986) 2
6. Sixth (17.7.198610 22.8.1986) 1
7. Seventh (14.11.1986 to 29.12.1986) 1

8. Eighth (R. 1) (23.2.1987 to 12.5.1987) 1

9. Eighth (R. II) (27.7.1987 to 28.8.1987) 2

10. Ninth (6.11.198710 15.12.1987) • 2
11. Tenth (22.2.1988 to 20.5.1988) 2
12. Eleventh (29.7.1988 to 5.9 1988) 2
13. Twelfth (12.11.198810 16.12.1988) 1
14. Thirteenth (21.2.1989 to 15.5.1989) 4

15. Fourteenth (R. 1) (18.7.1989 to 18.8.1989) nil
16. Fourteenth (R. II) (11.10.198910 13.10.1989) nil

TOTAL 21
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STATEMENT 53 
ParUanMiitwy ConferencM/Meetins*

No. of Conference/Meeting Venue Date Remarks

1 2 3 4

A. Indian
(1) Confervncs of Pr*sidin0 onieers of Legislative Bodlee In India

Lucknow
Delhi
Srinagar
Dispur
Bh<^al

26-27 October, 1985 
21-22 October. 1986 
16-17 September, 1987 
20-21 January. 1989 
20-21 September, 1989

(2) Sympoeia held under the aueplcee of Presiding Officers of Legislative Bodies in India

(i) Symposium on “Legislatofs : their duties, 
conduct and responsibilities"

Lucknow 28 October. 1985

Oi) Symposium on "The Role of Legislatures in 
National Integration"

Delhi 23 October, 1986

(iii) Symposium on "Parliament and the Press in a 
Democratic Society"

Srinagar 18 September. 1987

Civ) Symposium on "Budget Committees in 
Parliament & State Legislatures"

Dispur 22 January. 1989

(V) Symposium on "Erosion of the Parliamentary 
System in India”

Bhopal 22 September, 1989

(3) Conferences of Secretaries of Legislative Bodies in Indie

■»

Lucknow
Delhi
Srinagar
Dispur
Bh^al

25 October. 1985 
20 October, 1986 

15 September. 1987 
19 January, 1989 

19 September. 1989

(4) Conferences of Chairmen of Parliamentary CommKtaat

(0 Conference ot Chairmen of Committees on 
Subordinate Legislation

New Delhi 29-30 November, 1986

(>i) Conference of Chairmen o f Commitlees on 
Government Assurances

New Delhi 1 2  A u g u s t .  1 9 8 7

fiii) Conference of Chairmen of Estimates 
Committees

N e w  D e l h i 1 7 - 1 8  D t f o e m b e r .  1 9 8 6

(.V) Conference of C^airmeg  ̂ of Public ^counts 
Committees

New Delhi 9-10 September. 1986

(V) Conference of Chairmen of Committees on the 
Welfare of Scheduled Castes and Scheduled 
Tribes

New Delhi 3-5 April. 1987

(vi) Conference of Chairmen of Petitions 
Committees

New Delhi 9-10 August. 1986

B. CommonweaHh and Inter-Parliamentary Conforencee which Indian Megatlona atlended

(1) Conference of Inter-Parliamentary union.

Inter-Parliamentary Conference on Health & 
Developnient In South East Asian and Western 
Pacific Regions
73rd Inter-Parliamentary Conference and the 
meetings of the Inter - Parliamentary Council

Bangkok 

Togo (Lome)

18-21 February. 1985 A 4-member Indian Parliamentary 
Delegation attended.

25-30 March. 1985 An 8^ember Indian Parliamentary 
Delegation attended.



220 PARLIAMENT OF INDIA: THE EIGHTH LOK SABHA (1985-89)

STATEMENT 53-Confty.

Symposium on ‘^Conventional Disamiament" Mexico City

74th Inter-Parliamentary Conference and 
the meetings of the Inter-Parliamentary Council

28-31 May. 1985 A 3>member Indian Parliannentary 
Delegation attended.

74th Inter-Parliamentary Conference and Ottawa (Canada) 2-7 September, 1985 A>10 member Indian Parliamentary
Delegation attended.

An 8-nnember Indian Parlia
mentary Delegation attended.
An 8-member Indian Parliamen
tary Delegation attended.

A 2-nnember hdian Parliamentary 
Delegation attended.

75th Inter -Parliamentary Conference and the 
meetings of the Inter - Parliamentary Council
76th Inter-Parliamentary Conference and the 
meetings of the Inter - Parliamentary Council

Ad-hoc Comnnittee to survey progress made in 
implementing the recommendations of the 
Inter-Parliannentary Conference on Environ
ment
77th Inter-Parliamentary Conference and 
the meetings of the Inter-Parliamentary
Council
78th Inter-Parliamentary Conference and the 
meetings of the Inter-Parliamentary Council 
79th Inter-Parliamentary Conference and the 
meetings of the Inter-Parliamentary Council 
80th Inter-Parliamentary Conference and the 
meetings of the Inter-Parliamentary Council 
81st Inter-Parliamentary Conference and 
the meetings of the Inter-Parliamentary Council
82nd Inter-Parnamentary Conference and 
the meetings of the Inter-Parliamentary
Council

Mexico City

Buenos Aires 
(Argentina)

7-12 April, 1986 

6-11 October. 1986

Nairobi (Kenya) 23-25 February. 1987

Managua
(Nicaragua)

27 April to 2 May. 1987 An 8-member Indian Parliannentary 
Delegation attended.

Bangkok (Thailand) 12 to 17 October.
1987

Guatemala City 11 to 16 April, 1988
(Guatemala)
Sofia (Bulgaria) 19 to 24 SeptennlDer

1988
1310 18 March.

1989
Budapest (Hungary)

London (U.K.) 4-9 September. 1989

A 7-member Indian 
Delegation attended
A 9-member Indian 
Delegation attended
A 9-member Indian 
Delegation attended.
A 7-memt)er Indian 
Delegation attended.
A 9-member Indian 
Delegation attended.

Parliamentary

Parliamentary

Parliannentary

ParlianDentary

Parlianrtentary

(2) ConferencM of CommonwMlth Parlia iry Association

31st Saskatechewan 2to 12 October, An 8-member Indian Parliamentary
(Canada) 1985 Delegation attended. ^

32nd London (U.K.) 23 Sept. to 1 Oct.. 1986 An 8-member Indian Parliamentary 
Delegation attended.

33rd Kuala Lampur 28 August to A 7-nnember Indian Parliamentary
(Malaysia) 6 September, 1987 Delegation attended.

34th Canberra 14 to 24 September, 1988 
(Australia)

A 6-memt»r Indian Parliamentary 
Delegation attended.

35th Bridgetown
(Barbados)

6 to 15 October, 1989 No delegate from Parliament 
attended the Conference owing to 
Parliament session.

(3) MMtlngs of the Qenaral Assembly of Commorŵ satth Pariiamentary Association

Saskatchewan 10 October, 1985

London 29 September. 1986

Kuala Lumpur 3 September, 1987

Canberra

Barbados

23 September. 1988

13 October. 1989

Dr. Bal Ram Jhakar, MP, Speaker, 
Lok Sabha represented India 
Branch at the nneeting.
Dr. Bal Ram Jakhar, MP. Speaker. 
Lok Sabha represented Indian 
Branch at the meeting.
Dr. Bal Ram Jakhar. MP. Speaker. 
Lok Sabha represented Indian 
Branch at the nneeting.
Smt Pratibha Devisingh Patil, MP. 
Deputy-Chairman. R̂ yya Sabha 
represented Indian Branch at the 
meeting.
Shri Natwarlal C. Shah Speaker, 
Gujarat LBgistatK/e Assembly 
represented India.

(Con<d.)
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STATEMENT 53-CdntoT.

1

(4) Confm noe of Cor

8th

Mith Spoakor* & Proiiding Offleors

New Delhi 6 to 8 January, 1986 Shri R. NMnkatvamen, 
Vtoe-Pieaklent of India «id  
Chairman, Ri^a Sabha 
inaugurated the Oonferanoe. Or. 
Bal Ram Jakhar, SpMker, Lok 
Sabha weloomed as well as 
thanked the delegates for 
attending the Conference.

9th London 20-22 July. 1988 Dr. Bal Ram Jafchir. Speaker. Lok 
Sabha and Sml Pratibha D»vl 
Singh PaUl, Deputy Chairimn. 
Ri^ya Sabha attended.

Meetinge of the Aeeociation of the Secretariee-Oeneral of Parllamente

Lome (Togo) March. 1985 Joint Secreuify. Lok Sabha 
attended.

Ottawa (Canada) September. 1985 Secretaries General, Lok Sabha 
and Rajya Sabha attended.

Mexico April. 1986 Secretary General, R%a Sabha 
attended.

Buenos Aires 
(Argentina)

October. 1986 Secretary General, Lok Sabha 
attended.

Managua (Nicaragua) April. 1987 Additional Secretary. R i ^  Sabha. 
attended.

Bangkok (Thailand) October, 1987 Secretary General, Lok Sabha 
attended

Guatemala City 
(Guatemala)

April, 1988 Secretary General. Lok SMm^Jmd 
Secretary General, Rt^ya Sabha 
attended.

Sofia (Bulgaria) September, 1988 Secretary General. Lok Sabha 
attended.

Budapest ̂ Hungary) March. 1989 Secretary General, R ĵya Sabha 
attended.

Meeting of CPA Study Group on ‘

Lbndon (UK.) 

'Electoral Law and Practice**

September. 1989 Secretaries General. Lok Sabha 
and Rajya Sabha attended.

Helifax 25 to 28 September. 1985 Shri Somnalh Rath, MP attended.

(7) Fourth Regional Seminar on Pariiamentary Practice and Procedure for Aela, South Eaet AaU and Africa Bfigloiie ^f 
Commonweallh ParHamenlary Aaeoclatlon under the aueplcee of the Indian Branch of CPA (l.e. Indian Parttamentary <k9^)

Bangalore 29>31 December. 1986 Shri R. Venkataraman,
Vioe-Presidant of India « id  
Chairman. Rajya Sabha 
inaugurated the Seminar. 18 
delegates from Parliament end 
State/Union Territory LegialatMm 
in India participated in the 
Seminar.



10
Visitors to Parliament

During the sittings of tlie Lok Sabha, admission of 
strangers to those portions of the House which are not 
reserved for the. exclusive use of the Members is 
regulated in accordance with the orders made by the 
Speaker. All persons other than Memt̂ ers of the House 
are regarded as strangers, with the exception of the 
Officers of the House and staff, on duty. When the 
House is sitting, the Chamber is reserved for the 
exclusive use of Members and strangers are not 
permitted therein. The other portions of the House 
where strangers may be permitted to go under 
specified conditions are Galleries and the Central Hall.

Admissfc)n of strangers to the varfous Galleries of 
Lok Sabha is regulated in accordance with the rules 
made in this behalf under the directions of the 
Speaker. Admission to the Galleries is by cards.

Speaker's Gallery-This gallery is intended for use 
by persons who are Presiding Officers of State 
Legislatures and their wives, Ministers of State 
Governments and their wives and Presidents of All 
India political parties in case they cannot be 
accommodated in the Distinguished Visitor's Gallery.

Distinguished Visitors' Gallery -  This Gallery is 
intended for use by the persons who are
wives/husbands of sitting Members of Parliament,
ex-Members of Parliament, Members and Secretaries 
of State Legislatures, Judges, Vice-Chancellors and 
high officials of the Government of India and State 
Governments, men of standing in public life, such as 
Presidents of All India political parties and
Distinguished visitors from foreign countries.

Special Gallery -  This gallery is meant for sons, 
daughters, father and mother of Members of
Parliament.

Diplomatic Gallery - This gallery is meant for the 
use of the foreign diplomats.

Public Gallery -  This gallery is meant for the use of 
the general public.

Rajya Sabtia Gallery- This gallery is exclusively 
meant for the use of the Members of Rajya Sabha 
who may like to watch the proceedings of Lok 
Sabha.

Official Gallery -This gallery is intended only for 
officials of the Government of India and in certain 
cases, for officials of the Governments of States, 
whose presence Is required in connection with the 
business before the House.

Special Box -  This is reserved for the family and 
guests of the President, Governors of States, Heads of 
States, Prime Ministers and Crown Princes of foreign 
countries. Foreign Parliamentary Delegations and 
other high personages e.g. ex-Presidents and 
ex-Governor Generals, Chief Justice of India, Chief 
Ministers of States etc.

Statement 54 shows the numtter of visitors to the 
different galleries during the term of the Eighth Lok 
Sabha. Session wise break up is given in Statement 55.

Statement 56 indicates the foreign delegations/ 
dignitaries who visited the Parliament House during 
the Eighth Lok Sabha.

During the periods when Lok Sabha is not in 
session arrangements are made to take the visitors 
round the Parliameti: House building. The visitors are 
taken inside in convenient batches. They are taken 
round the building on the authority of a sight-seers 
permit issued by the Reception Office on the 
recommendation of Members of Parliament.

Statement 57 provides the year-wise number of 
sight- seers shown round the Parliament House during 
the period of Eighth Lok Sabha.

STATEMENT 54 
Numbar of Visitor* of dtffarent Oallwtos during ths alttlng 

of the 14 aoMlons of th« Eighth Lok Sabha

SI.
No.

Name of Gallery Number of Visitors 
to the Gallery

Percentage
Total

1. Public QaNery 206712 77.41
2. Official Gallery 26545 9.95
3. Speakers' Gallery 7242 2.71
4. Distinguished 

Visitors Gallery
182B8 6.85

5. Rajya Sabha Gallery 2263 0.84
6. Diplomatic Gallery 9 7 7 0.40
7. Special Box 231 0.08
8. Special Gallery 4552 1.70
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STATEMENT 55
Statement showing the atlendanQe to the different QaUeriet during Eighth Loic Sabha

Session Public
Gallery

DV
Gallery

Speakers'
Gallery

Special
Gallery

RS
Gallery

Official
Gallery

Diplomatic
Box

Special
Box

First 8423 225 643 503 142 442 37 4
Second 16839 583 831 669 163 2724 61 24
Third 13152 621 470 374 56 3575 66 5
Fourth 12831 278 398 177 24 881 39 10
Fifth 21448 1078 802 550 276 2704 63 46
Sixth 9828 563 472 178 48 1111 52 Nil
Seventh 12443 612 182 171 73 1514 42 22
Eighth 
(Part loill)

23016 3257 606 643 565 4071 178 34

Ninth 12305 1348 372 194 87 1296 55 16
Tenth 16614 2306 591 328 258 2671 104 24
Eleventh 10825 1543 282 170 88 1234 30 Nil
Twelfth 11426 1116 287 114 66 981 67 27
Thirteenth 27017 2934 757 323 270 2407 114 15
Fourteenth 
(Part 1)

9262 1528 455 138 138 868 6P 4

Fourteenth 
(Part II)

1283 296 96 20 9 66 9 **

STATEMENT 56
Foreign Delegations/Dignitaries who visited Parliament House during the Bghth Lok Sabha

S.No Delegation/Dignitary Remarks

1 2 3

1985 ^
1. Honourable Mr Harish Boodhoo, Chief Whip of Ruling Alliance of Mauritius and 

Mr Kimkurran, M.P.
2. 9-member Delegation of Finnish Parliament led by H.E. Erkki Pystynen, Speaker of the 

Finnish Parliament.
3. H.E. Mr Lie Miguel Gonzalez Avelar, President of the Chamber of Senators.
4. 7-member Dutch Delegation led by Mr H.J. Tankink, Deputy Director-General, Ministry 

of Agriculture and Fisheries of Netherlands.
5. Mr Charles R. Imbrecht, Chairman, California Energy Commission and party.

6. Lord Reading. Member of UK Branch of CPA.
7. Mr. Alejandro Martinez Cuenca. Minister of Foreign Trade of Nicaragua and a 

Special Envoy of the President of Nicaragua.

8. H.E. Mr Ahmed Osman, Speaker of the Moroccan Parliament.
9. 3-member Venezuelan Parliamentary Delegation led by His Excellency Dr. Leonardo 

Ferrer, President of the Chamber of Deputies of Venezuela.
10. His Excellency Professor Dr Ukrit Mongkolnavin, President of the National Assembly of 

Thailand accompanied by his wife and two officials of the National Assembly Secretariat.
11. Mr J. Barry Turner, MP from Canada.
12. Mr Marenco, Minister of Special Adviser to the President of Nicaragua and ft4rs Maria

Astroga, Deputy Foreign Minister of Nicaragua.
13. 8-member Delegation of the Foreign Affairs Committee of Rnnlsh Parliament led by Mr 

Par Sten Back. MP and Vice-Chairman of the Foreign Affairs Committee.

14. Mr John Dowd. MP from Australia and Mrs Dowd.
15. Mr l.H. Asper Q.C. and a former Member of the Manitoba Legislative Assembly and

Leader of the Liberal Party.
16. 6-member Delegation from Sri Lanka led by Mr H.W. Jayawardhane.

iContd.)
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1

Watched the 
Lok Sabha

proceedings of

Watched Ihe proceedings of 
Lok Sabha

-do-

Watched the proceedings of 
Lok Sabha

17. Mr T.A. Fisher, Member of Australian House of Representatives

18. Mr Langlo ana Mr faremo, Chairnnan and Vice-Chairman of the Norwegian Group of 
inter>Parliamentary Union.

19. Hon. M.S. Amarasiri, Minister of Trade and Shipping of Sri Lanka.

20. Hon't>le Oatuk Samy Vellu, President. Malaysian Indian Congress and Malaysian Minister 
for Works and Public Utilities and Party

21. Mr Kimkurrun, MP from Mauritius.

22. His Excellency Mr Ibrahim Shihab. Speaker of the Qtizens’ Majlis of Maldives and
party.

23. 16-Member Delegation of U.S. House of Representatives Ways and Means
Committee on Trade led by Mr Sam M. Gibbons, Chairman.

24. His Excellency Mr Chhattradhari Daby, Speaker of the Legislative Assembly of
Mauritius accompanied by Mrs Daby and Mr Jagdish Goburdhun, M.L.A.

25. H.E. Dr S.S Ramphal, Secretary-General of Commonwealth.

26. Hon. R. Lawson. MLC an Official & Representative of the Victoria Branch of CPA Australia
and Mrs Lawson.

27. Hon. Peter McMohan. Deputy President of the Industrial Commission of New South Wales 
(Australia) and Mrs. McMohan.

28. 18-Member Delegation of Commission for Industry and Commerce of the Italian
Chamber of Deputies led by Hon. Severino Citaristi, President of Commission.

29. Mrs Gina Hearn, Assistant to Mr John Lee, MP Under Secretary of State for Defence 
Procurement of House of Commons, London and Miss Kernick.

30. Lady and Lord Brookeborough a Conservative in the House of Lords, UK.

31. 11-Member Turkish Parliamentary Delegation led by Mr Recepmercument Konukman.
32. Mr Vijaya Parmanandam, Deputy Speaker of Fji Parliament.

33. H.E. Mr. Liu Shuqing. Vice-Minister of People's Republic of China and Party.

34. 6-Member Parliamentary Delegation from the Federal Republic of Germany led by ;
Excellency Mr Dieter Julius Cronenberg, Vice-President of the Bundestag.

35. H.E. Mr Miguel Descoto Brockman, Minister of External Relations of Nicaragua.

36. Senator Fernado Mauhum, President of the Communications Commission of the
Argentine Senate and Senator Juan Trilia, President of the Commission of Budget and
Finance

37. Senator Femado Henrique Cardoso, Leader of the Government In both the Lower and 
Upper Chambers of the Brazillian Congress.

38. Mrs Irene Jai Narayan. MP from Fiji.
39. Prof M A  Matin. Minister of Works of Bangladesh and Mrs Matin.

40. Rt. Hon. Joe Clark. Secretary of State for External Affairs of Canada and Party.

41. H.E. Mr. Hermann Axen. Member of the Pditbureau and Secretary of the Central 
Committee of Socialist Unity Party of Germany and Party

1986
42. Zimbabwe Parliamentary Delegation led by Hon’ble Mr Oklymus N.E. Mutasa, Speaker of 

the House of Assembly.
43. Mr Joop Den Uyl, Leader of Opposition of the Netherlands.
44. 6-member Delegation of the External Affairs Committee of the French National Assembly 

led by Mr Claude Estier. MP and Chairman of the Committee.

45. hJew Zealand Parliamentary Delegation led by His Excellency Dr G.A. Wall, Speaker of the 
House of Representatives of New Zealand.

46. USSR Supreme Soviet Delegation led by His Excellency Mr V.V. Kuznetsov, first 
Vice-Chairman of the Presidium of the Supreme Soviet of the USSR and alternate 
Member of the Politbureau of the CPSU Central Committee.

Watched the proceedings of 
Lok Sabha &Rajya Sabha

Watched tfie proceedings of 
Lok Sabha and Rajya Sabha

-do-

-do-

Watched the proceedings of 
Lok Sabha
Watched the proceedings of 
Lok Sabha «id Ri^ya Sabha

{Contd.)
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Waloh#d the prooMdngt of 
LokSabha
-do>

-do-

-cb-

47. Hungarian Paiiiamentary Delegation led by His Excellency Mr Istvan Sartos. President of 
the National Assembly of the Hungarian People's Republic.

48. Mr Neil Hamilton, M.P. from House of Commons. UK and Mrs. Hamilton.

49. Mr. Ian Wrigglesworth, M.P. from UK and Mrs Wrigglesworth.

50. Mr. Michael Cummins, Deputy Sergeant at Arms. House of Commons, UK and Mrs
Cummins

51. Mr Donald P. Ravis, M.P. from Canada
52. Lord Lensdowne. Member of the House of Lords, UK.
53. Mr. Pacha. Secretary to the Tunisian Chamber of Deputies.
54. 6-member Delegation of Turkish Parliament headed by H.E. Mr. Turgut Ozal, former 

Prime Minister of Turkey.
55. Hon’ble Mr. Murlidas Dulluo, Minister of External Affairs and Emigration of Mauritius.
56. Mr. Jagdish Qoburdhan, Minister of Health. Mauritius.
57. European Parliamentary Delegation led by Honourable Mr Paul Verges. Chairman of the

Delegation for Relations with the Countries of South Asia.
58. Dr Hans Sterchen, Member of Parliament (Bundestag) of the Federal Republic of 

Germany and Chairman of Foreign Relatkxis Committee.

59. Hon'ble Daniel Wordsworth, MLC, Deputy President and Chairman of the Committees 
of Legislative Council in the Parliament of Western Australia. *

60. 7-member Delegation of Committee of Home Affairs of the Federal Republic of 
Germany.

61. Hon’ble Henry Bernard (^mey) French. MP from Australia.
62. Mr Colin Hollis, MP from Australia.
63. 2-member Delegation of Swedish Parliament.
64. Dr All Akbar Velayati. Minister of Foreign Affairs of the Islamic Republic of Iran.
65. H.E. Mr. G. Mariam Kedete, Vice-Minister of Law and Justice of Ethiopia.

66. 15-member Delegation of Norwegian Parliaments' Standing Committee on Education
and Ecclesiastical Affairs.

67. 7-member Australian Parliamentary Delegation led by Honourable Mrs Elaine 
Elizebeth Darling. M.P.

68. Eight-member Netherlands Parliamentary Delegation led by His Excellency Dr D. 
Dolman. Speaker of the Second Chamber of the States General of the Netherlands.

69. Mr George Schlaga, Member of the German Bundestag.
70. Mr Kostadin Yantchev, Member of Parliament and member of the Standing Committee of

the Bulgarian Agrarian Party.
71. Sir Paul Dean. MP, Deputy Speaker, House of Commons, U.K.

1967
72. 4-member Delegation of the United Peasants Party of Poland led by Mr 

Jozef Kukulka, MP, Vice-Chairman. Foreign Relation Commission of the Sejm of 
Poland.

73. Mr Robert James, MP from House of Commons, U.K.
74. 3-member Delegation of House of Commons, U.K.
75. 15-Member Standing Committee on Foreign and Constitutional Affairs of Norwegian 

Parliament led by former Norwegian Prime Minister, Mr. Kaare Wllloch.
76. Dr Mohd. L.L. Zayyat, ex-Foreign Minister, Egypt and M.P.

77. Senator Blin from France.
78. H.E. Mr. Gerald Goetting. MP Vice-Chairman of the Council of State of the GDR. 

Vice-President of the People's Chamber & President of the International Friendship 
League of GDR.

79. 9-member Panama Parliamentary Delegation led by His Excellency Mr. Ovidio Diaz,
President of the National Assembly accompanied by his w i f e . ______________

iContd.)
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1 2 3

80. Hon. W.R. Baxter. MLC (Victoria Parliament) and Mrs. Baxter. Watched the proceedings of 
Lok Sabha and Rajya Sabha

81. 11-member Polish Parliamentary Delegation led by His Excellency Mr Roman Malinowski. 
Marshal of Sejm of Poland.

82. 70-member Turkish Parliamentary Delegation led by H.E. Mr. Halim Aras, Acting Speaker 
of Turkish Grand National Assembly.

83. 5-member Delegation of Canadian Parliamentarians led by Mr. Beuno Friesen. M.P.
84. 7-member Bulgarian Parliamentary Delegation led by His Excellency Mr Atanas 

Dimitrov, Deputy Chairman of the National Assembly of Bulgaria.
85. H.E. Mr Jean-Jaques Cevey. President of the National Counoil and Mr. Jean-Marc 

Sauvant, Secretary-General of the Federal Assembly of Switzerland.

86. 6-member ParliamenUry Delegation from the Republic of Korea led by His Excellency 
Mr. Joong-Dong Kwon, M.P former Minister of Labour and Head of Delegation of the 
Korean-lndian Parliamentarians* Friendship Association.

87. 7-member Delegation of the Turkish Grand National Assembly led by Honourable Mr. Arif 
Sevke Bilgin, Deputy Speaker.

88. 5-member Mongolian Parlianientary Delegation led by His Excellency Mr Bat-Ochirin 
Altangeral, Chairman of the Great People’s Khural.

89. Mrs Heid Simonis, Member of FRG, Bundestag. Watched the proceedings of 
Lok Sabha

90. 13-member Colombian Parliamentary Delegation led by H.E. Mr. Jorge Cristo Sahium, 
Vice-President of the Senate.

Watched the proceedings of 
Lok Sabha and Rajya Sabha

91. 3-member Parliamentary Delegation from FRG.

92. 8-member delegation of the Committee for the Health Manpower Planning from 
Bangladesh.

93. Mr. Bill Thomas, Member of the Legislative Assembly of the State of Western Australia.

94. 6-member Parliamentary Delegation from Thailand.

95. 10-member Egyptian Parliamentary Delegation led by His Excellency Dr. Rifaat 
El-Mahgoub, Speaker of the Peoples Assembly of the Arab Republic of Egypt.

96. Senator Dr. Sahdeo Basdeo of Trinidad and Tobago and Mrs. Basdeo. Watched the proceedings of 
Lok Sabha

97. Mr. Jean Paul Virapoulle. a member of French Parliament and Mrs. Virapoulle. Watched the proceedings of 
Lok Sabha

98. 6-member Delegation of the Commission on Cultural Family and Social Affairs in the 
National Assembly of France led by Mr Jean Paul Fuchs, President of the Commission.

99. 6-member Delegation of the Public Accounts Committee of Danish Parliament. Watched the proceedings of 
Lok Sabha and Rsjya Sabha

100. Honourable Mr. John. M. Beattie. Deputy Speaker of the House of Assembly of 
Tasmanian Parliament and Mrs. Beattie.

Watched the proceedings of 
Lok Sabha

101. 4-member Soviet Friendship Delegation led by Mrs. V.S. Suevtchenke. President of the 
Ukrarian Supreme Soviet and a Vice-President of the USSR Supreme Soviet.

102. Prof. Frits Eduard Mangal Mitrasing, M.P. from Surinam and Mrs. Mitrasing.

103. 8-member Delegation of American Council of Young Political Leaders.

104. Senator Budeu Teague from Australia.

105. Dr Ali Akbar Vilayati, Foreign Minister of Iran and Party.

106. H.E. Comrade Berhanu Bayih, Minister of Foreign Affairs of the People's Democratic 
Republic of Ethiopia.

107. 15-member Czechoslovak Parliamentary Delegation led by His Excellency Mr. Alois 
Indra, Chairman of the Federal Assembly.

108. H.E. Mr. N.I. Ryzhkov, Prime Minister of USSR and Chairman of the Council of 
Ministers of USSR and Mrs. LS. Ryzhkova and Party.

{Contd.)
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109.

110. 

111.

112.

113.
114.

115.

116.
117.

118.

119.
120.

121.

122.

123.
124.

125

126.

127.
128.

129.
130.
131.

132.
133. 
I34f.

135.

136.

137.

138.
139.

140.

17-member Nepalese Rashtriya Panchayat Delegation led by His Excellency Mr Nava Raj 
Subedl, Chairman, Rashtriya Panchayat.

Mr Wolstramm, a member of Bundestag of the Federal Republic of Germany.

6-member Delegation from Federal Republic of Germany led by Mr Klaus-Dieter- 
Kuhbacker. M.P.

H.E. Mr. B. Nabavi, Minister of Heavy Industries, Islamic Republic of Iran.
1986

Dr. Melba Hernandez, a member of Cuban Parliament*
Mr Kang Hiu Won, Mayor of Pyongyang City (DPHK)

9-member Delegation from the National Assembly of Bhutan, led by Shri Dajho Kunzang 
Tanghi. Chairman. Royal Advisory Council.

Dr. Otto Wulff and Mr. Baron Von Schorlemer, Members of FRG Parliament.

11-members of the Liberal International (British Group), including Mr. Jim Wallace. M.P.
7-member Mauritius Parliamentary Delegation led by H.E. Mr. Chhatradhari Daby, 
Speaker of the Mauritius Legislative Assembly.

H.E. Mr. Marian Orzechowskl, Minister of Foreign Affairs of the Police People's Republic.
8-member Delegation of offiQials from Bhutan.

7-member Parliamentary Delegation from the Palestine National Council led by 
H. E. Sheikh Abdul El-Sayeh, Speaker, Palestine National Council.
Mr. Ruddi Walter and Mr. Karl Deres, Members of FRG Parliament.
7-member Italian Parliamentary Delegation led by Senator Giovanni Berlinguer.
Mr. Horst Gerold. Head of the Section International Youth Exchange Programmes of 
German Bundestag.

8-member Danish Parliamentary Delegation led by H.E. Mr. Svend Jakobsen, Speaker of 
the Danish Parliament.

18-member Parliamentary Delegation from German Democratic Republic ted by H.E. Mr. 
Horst Sindermann, President of the People’s Chamber of GDR.
9-member Argentine Delegation led by Dr. Eduardo Angeioz, Governor of Cordolea.
7-member Iraqi Parliamentary Delegation led by H.E. Dr. Saadoon Hammadi, 
Chairman, National Assembly of the Republic of Iraq.
Ms. Jane Ann Lindley of the US library of Congress.
Mr. John Luxton. MP from New Zealand.
Members of the Public Accounts Committee of Sri Lankan Parliament headed by its 
Chairman, Mr. C.W. Gunawardene.M.P.
Dr. Heather T. Frazer, a Professor from Rorida International University. U.S.A.
Hon. Shri A. Parasuraman, Minister of Education, Arts and Culture of Mauritius.
10-member Parliamentary Delegation led by H.E. Mr. Abdul Oader Oaddoura. Speaker of 
the Syrian People's Assembly.
H.E. Mr. Nizam Mohammed, Speaker of the House of Representatives of Trinidad and 
Tobago.
H.E. Mr. Gerald Goetting, MP, President of the hternationai Friendship Laague of the 
German Denrx>crctc Republic. Vice-Chairman of GDR Council of State and Vioe-President 
(Deputy Speaker) of the People's Chamber of the German Democratic Republic.
H.E. Mr Wm Bong Ju, General Secretary, Supreme People's Assembly of Democratic 
People’s Republic of Korea (North Korea)
H.E. Mr. Marcelino Do Santos, President of the National Assembly of Mozambique.
Mr. Jim Edgar, Secretary of State in the State of Illinois (USA)

26-member European Parliamentary Delegation led by Hon. Mr. Vincenzo Giummarra, 
Chairman. South Asia Delegation of European Parliament.

141. 5-member group of Californian Legislature Mission.

Watched the proceedings of 
Lok Sabha

Watched the proceedings of 
Lok Sabha and Rajya Sabha

Watched the proceedings of 
Lok Sabha

Watched the proceedings of 
Lok Sabha

{Contd.)
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142. 4-member Parliamentary Delegation from People’s Democratic Republic of Yemen (South 
Yemen) led by H.E. Dr. Saeed Abdul Khair Al>Noban, Member of the Presidium and 
Chairman of Social and Cultural Committee of the Supreme People's Council.

143. 74T)emt)er Cyprus Parliamentary Delegation led by H.E. Dr. Vassos Lyssarides. President 
of the House of Representatives of Cyprus.

144. 4*menrrbef Malaysian Parliamentary Delegation led by Hon. Senator Dr. Nordin Bln Ahmad 
Selat.

145. 9-member group of members of Parliament from Federal Republic of Germany ted by Dr. 
(Mrs.) Edith Neihuts.

146. Dr. Donald R. Qerth. President of California State University Sacramento.
1969

147. Three member Austrian Parliamentary Delegation led t>y Her Excellency Dr (Mrs.) Marga 
Hublnek, Second President of the Nationalrat.

146. Mr. Najmuddin Kawyani, Member of Politbureau and Secretaiy of Central Committee of 
People's Dennocratic Party of Afghanistan and Incharge, Foreign Affairs, Department of 
National Assembly of Afghanistan.

149. Two French Members of Parliament, Mr. Warhouver and Mr. Jean Faure.
150. Five memt>er Delegation from Malaysia led by Hon'ble Mr. Datuk Mard Koding, Deputy 

Chief Minister of State of Sabah, Malaysia.
151. Mr. John Terris, MP and Chairman of Committees of fslew Zealand.
152. Lady Young, wife of Lord Young, Secretary of State for Trade and industry of United

Kingdom.
153. Mr. Monte Kwinter, Minister of Industry, Trade and Technology, Government of Ontario

State.
154. Mrs. T A  Evanova, Deputy Chairman, Council of Ministers of USSR.
155. 7-member Spanish Parliamentary Delegation led by His Excellency Mr. Felix Pons

Irazazabal, President of the Congress of Deputies.
156. 10-memt>er Indonesian Parliamentary Delegation led by H.E. Dr. Soeryadi, Deputy

Speaker of the House of Representatives of Indonesia.
157. 8-member Irish Parliamentary Delegation led by H.E. Mr. Sean Treacy, Speaker of the 

Lower House (Dail) of the Parliament of Ireland.
156. His Excellency Mr. Yang Hyong Sop, Chairman of Supreme People’s Assembly of 

Dennocratic People’s Republic of Korea and party.
159. H.E. Mr. Gareth Evans, Minister of Foreign Affairs and Trade of Australia and Mrs. Evans.
160. Mr. ATdre Bertouille, a Memt)er of Belgian Parliament and Former Minister of Education of 

Belgium.
161. 9-member Delegation from China consisting of Parliamentarians, Social Scientists and

Experts led by Mr. Liu Bing, Deputy of NPCC.Vice-Chairman of Education, Science,
Culture, Public Health Committee of the National People’s Congress of China.

162. Dr. Boutros Ghali, Minister of State for Foreign Affairs of Egypt.
163. An all-party Women’s Delegation of Members of Lower House of Federal Republic of 

Germany f^rliament (Bundestag) led by Prof. (Mrs.) Ursula Mannle.
164. A Parlianoentary Delegation from Finland led by Mr. Kalevi Mattila, M.P.

165. Mrs. Margarate Mueller. Alternate Memk>er of Politbureau of the Central Committee of 
the Socialist Unity Party of Germany, Member of the State Council of GDR and Member of 
Parliament and Party.

166. Mr. Altzaz Ahsan, Interior Minister of Pakistan.

Watched the proceedings of 
LokSabha

Watched the proceedings of 
Lok Sabha and Rajya Sabha 
Watched the proceedings of 
Lok Sabha and Rajya Sabha

Watched the proceedings of 
LokSabha

Watched the proceedings of 
LokSabha
Watched the proceedings of 
Lok Sabha and Rajya Sabha

Watched the proceedings of 
LokSabha

167. Mr. Farouk Al-Shara, Foreign Minister of Syria.

STATEMENT 57 
Number of Sight Seers to Pailiamant House

Year Number

1965 6849
1986 7978
1967 8906
1986 89510
1989 (upto 25.10.89) 2897



11
Orientation and Training in Pariiamentary Procedures

Bureau of Parliamentary Studies and Training
With a view to ensuring smooth, efficient and 

prompt services to Parliament and State Legislatures, 
Bureau of Parliamentary Studies and Training was set 
up on January *1, 1976, as an Integral Division of the 
Lok Sabha Secretariat. The Bureau is designed to 
provide Institutionalised opportunities for systematic 
training, orientation and problem and 
practice-oriented studies In the various disciplines of 
parliamentary institutions, processes and procedures, 
to all those responsible for the running of the 
democratic system-the legislators, the policy-mal<ers, 
the administrators and various other functionaries at 
different levels.

Apart from organising Training and Refresher 
Courses for officers of Parliament and State 
Legislature Secretariats and conducting Appreciation 
Courses for senbr and middle level officers of the 
Government of India and Probationers of All India 
and Central Services, the Bureau conducted 
Orientation Programmes for new Members of 
Parliament, to provide them opportunities to (I)
discuss various aspects of parliamentary processes 
and procedures, and (ii) familiarise themselves more 
closely with the operational mechanics of 
parliamentary Institutions.

Six Orientation Programmes were organised for 
the benefit of the new members of Eighth Loi< 
Sabha and new members of ftejya Sabha who 
were elected in the biennial elections. Apart from 
these, eight Orientation Programmes were organised 
for the newly elected Members of State Legislative 
Assemblies. These were Intended to provide 
opportunities to new members to analyse various 
aspects of parliamentary processes and procedures 
and assist them to be more effective in their 
legislative wori(.

In addition, the Bureau also held a seminar on 
“The Worl<lng of Loi( Sabha Secretariat” , which was 
attended by Members of Parliament and Senior 
Officers of the Secretariat.

Hindi and Hindi-Teiugu Classes for Members of 
Parliament were organised during the 1st, 4tti, 5th and

8th Sessions of Eighth Sabha on Tuesdays, 
Wednesdays and Thursdays from 4.00 to 5.00 pm with 
a view to enat)le them to acquire woridng 
i<nowledge of Hindi and Telugu words and phrases 
of common use, elementary grammar and 
conversational vocabulory etc. '

During the life of the Eighth Lok Sabha, the 
Bureau arranged one Seminar, fourteen Orientation 
Programmes for new Members of Lol< Sabha, Rajya 
Sabhia and Himachal Pradesh, Manipur, Arunachal 
Pradesh, Goa, Daman & DIu, Pondicheny, Madhya 
Pradesh, Orissa, Assam, Haryana, Mizoram, 
Meghalaya and Tripura Legislative Assemblies, 
conducted 164 Training Courses and Programmes 
covering 7170 officers and made arrangements for 
study visits of members of State legislatures, 
Officers/Prot>ationers of Aii-lndia/Centrai Services, 
State Governments and State Legislature Secretariats, 
foreign administrators and students of various 
universities/institutions.

The Bureau also looics after the foreign training, 
study visits and deputation of legislative officials from 
India and training in India of foreign legislative 
personnel. Five Parliamentary Internship Programmes 
and four Legislative Drafting Programmes for foreign 
parliamentary/Government officials were organised by 
tiie Bureau. Fifth Training Programme In L^islatlve 
Drafting for foreign participants commenced from 
November 22,1989.

Five Parliamentary Internship Programmes of 
seven weei<s’ duration, for foreign parliamentary 
officials were organised to provide them an 
opportunity to exchange Ideas in the context of their 
own experiences In their legislatures and to 
acquaint themselves with the environment, culture, 
traditions and wori<lng of parliamentary institutions 
In India. Under SCAAP & Colombo Plan, Bureau 
conducted four Legislative Drafting Courses of 
three months' duration for foreign parliamentary/ 
Government officials to equip them with the basic 
concepts, skill & technk|ue required for drafting a 
legislation so that they can render valuable
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assistance to the legislators when called upon to 
do so.

As part of ‘Diamond Jubilee Celebrations’ of 
Lok Sabha Secretariat, Bureau organised an 
‘Essay Competition’ and ‘On-the-Spot painting 
Competition’. To commemorate the birth centenary 
of Shri Q.V. Mavalankar and 99th t>lrth 
anniversary of Shrl Jawaharlal Nehru, Essay and 
Painting Competitions were organised. In order to 
inculcate the spirit of parliamentary democracy in the

studerts, two AH-indla Inter-University Competitions 
on Model Parliament were organised. To 
commemorate the birth centenary of Sh. Jawaharlal 
Nehru four Zonal Declamation Contests on
‘Parliamentary Democracy’ were held at various 
places In the country folliowed by a final
declamation contest at New Delhi.

Statement, 58 details the Seminars. 
Programmes, Courses and Competitions conducted 
by B.P.8.T.

STATEMENT n
(A) OfllaVc of teminars. Court** and Pragramin** *la eonduolod by B^.8.T. during 1h* Eighth Lok S*bh*

S.NO. S«minar/CourM Date of 
Commencement

Date of 
Termination

No. of 
Participants

1 2 3 4 5

(1) $ e m l n a r s  f o r  M e m b ^ n  o f  P a r l i a m e n t

1. Seminar on th« "Working of Lok Sabha Secretariat*' 1.12.1988 - 25

Oi) O r i e n t a t i o n  P r o g r a m m e  f o r  N e w  M e m b e r s  o f  P a r l i a m e n t  a n d  S t a t e  i j e g i s i a t i v e  A a s e m b i i e s

2. Orientation Programme for new Members of Eighth IjDk Sabha 12.1.1985 14.1.1985 120

3. -do- 2.9.1985 6.9.1985 12

4. -do- 23.9.1985 28.9.1985 25

5. -do- 5.11.1985 9.11.1985 39

6. Orientation Programme for new Members of Rajya Sabha 16.9.1986 20.9.1986 38

7. -do- 4.7.1988 8.7.1988 22

8. Orientation Programnne for new Members of Uttar Pradesh Vidhan 
Sabha

10.3.1985 12.3.1985 180

9. Orientation Programme for new Members of Himachal Pradesh, 
Manipur. Arunachal Pradesh. Goa, Daman & Diu and Pondicherry 
Legislatures

2.5.1985 3.5.1985 52

10. Orientation Programnne for new Members of Madhya Pradesh Vidhan 
Sabha

18.5.1985 22.5.1985 130

11. Orientation Programme for new Members of Orissa Legislature 9.6.1985 12.6.1985 139

12. Orientation Programme for new Members of Assam Legislature 11.2.1986 13.2.1986 105

13. Orientation Programme for new Members of Haryana & Mizoram 
Legislatures Meghalaya and Tripura Legislatures

2.12.1987 4.12.1987 20

14. Orientation Programme for new Members of Meghalaya and Tripura 
Legislatures

26.10.1988 28.10.1988 18

(ii-a) C l a s s e s  f o r  M e m b e r s  o f  P a r l i a m e n t

15. Telugu Hindi Classes for Members of Parliament 13.5.1986 17.5.1986 3

16. Hindi-Oasses for Members of Parliament 23.7.1985 29.8.1985 13

17. -do- 20.2.1986 7.5.1986 8

16. -do- 17.7.1986 22.8.1986 25

19. -do- 4.11.1986 9.12.1986 13

20. -do- 10.2.1987 13.2.1987 3

21. •do- 23.2.1987 5.5.1987 5

(Oontd.)
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22. Hindi classes for members of Parliament , 28.7.1987 27.8.1987 10

23 -do- 10.11.1987 15.12.1987 11

(iii) A p p r e c i a t i o n  C o u r s e  f o r  P r o b a t i o r t e r s  o f  A l l  I n d i a  C i v i l  S e r v i c e s

24. Appreciation Course for I.A.S. Probationers
Rfteenth Course 8.2.1985 16.2.1985 72
Sixteenth Course 23.2.1985 2.3.1985 77
Seventeenth Course 17.2.1986 21.2.1986 160
Bghteenth Course 16.2.1987 20.2.1987 132
Nineteenth Course 15.2.1988 19.2.1988 128
Twentieth Course 13.2.1989 17.2.1989 116

25. Appreciation Course for Indian foreign Service Probationers
Ninth Course 29.4.1985 13.5.1985 11
Tenth Course 24.2.1986 4.3.1986 12
Beventh Course 16.2.198'7 20.2.1987 12
Twelfth Course 15.2.1988 19.2.1988 12
Thirteenth Course 3.4.1989 7.4.1989 12

26. Appreciation Course for Indian Police Service Probationers
Third Course 15.7.1985 18.7.1985 79
Fourth Course 12.5.1986 16.5.1986 99
Fifth Course 20.4.1987 24.4.1987 58
Sixth Course 27.4.1987 1.5.1987 54

Seventh Course 2.5.1988 5.5.1988 60
Bghth Course 2.5.1988 5.5.1988 62

Ninth Course 22.5.1989 26.5.1989 71

27. Appreciation Course for Indian Customs & Central Bccise Service
Probationers
Ninth Course 8.8.1985 14.8.1985 30

Tenth Course 4.8.1986 8.8.1986 29

Beventh Course 24.8.1987 28.8.1987 30

Twelfth Course 5.9.1988 9.9.1988 32

Thirteenth Course 21.8.1989 25.8.1989 22

28. Appreciation Course for P&T Accounts & Finance Service & Indian Postal Service Probationers
Officers of P&T Accounts & Finance Service 23.3.1987 27.3.1987 5

Probationers of Indian Postal Service 1.6.1987 5.6.1987 26

Probationers of Indian Postal Service 1.2.1988 5.2.1988 7

P&T Accounts & Finance Service 21.3.1989 25.3.1989 6

Indian Postal Service & P&T Accounts & Finance Service 8.5.1989 12.5.1989 34

29. Appreciation Course for Defence Accounts Service. Indian Civil Accounts Service and Defence Lands & Cantonment Service
Probationers
Seventh Course 18.3.1985 23.3.1985 12

Bghth Course 10.3.1986 14.3.1986 18

Ninth Course 23.3.1987 27.3.1987 14

Tenth Course 21.3.1988 25.3.1988 6

Beventh Course 5.6.1989 9.6.1989 8

30. Appreciation Course for Central information Service Probationers

Rrst Course 1.9.1986 5.9.1986 8

Second Course 21.3.1988 25.3.1988 6

Third Course 25.7.1989 28.7.1989 13
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31. Appredation Course for Probationers of Indian Audit & Accounts Servioe/hdian CMI Accounts Service
Fifth Course 28.1.1985 2.2.1985 26
Sixth Course 3.2.1986 7.2.1986 21
Seventh Course 2.2.1987 6.2.1987 25
Bghth Course 1.2.1988 5.2.1988 26
Ninth Course 6.2.1989 10.2.1989 16
Tenth Course 27.6.1989 29.6.1989 37

32. Appreciation Course for Indian Railway Accounts Service ProtMftioners 

Fifth Course 13.1.1986 17.1.1986 13
Sixth Course 8.12.1986 12.12.1986 15
Seventh Course 12.10.1987 16.10.1987 15
Bghih Course 7.3.1989 13.3.1989 34
Ninth Course 7.8.1989 11.8.1989 96

33. Appreciation Course for Indian RaHway Personnel Sen<ice Probationers 
Rfth Course 13.1.1986 17.1.1986 12
Sixth Course 8.12.1986 12.12.1986 9
Seventh Course 12.10.1987 16.10.1987 6
Bghih Course 4.9.1989 8.9.1989 16

34. Appreciation Course for Indian Railway Traffic Service Probationers 
Second Course 21.1.1985 25.1.1985 33
ThiW Course 13.1.1986 7.1.1986 18
Fourth Course 8.12.1986 12.12.1986 21
Fifth Course 12.10.1987 16.10.1987 15
Sixth Course 23.10.1989 27.10.1989 30

35. Appreciation Course for Audit Officers 
First Course 2.6.1986 6.6.1986 28
Second Course 1.6.1987 5.6.1987 12
Third Course 17.7.1989 21.7.1989 63

36. Appreciation Course for Indian Bcononnic Service Probationers 

Second Course 14.1.1985 19.1.1985 31
Third Course 31.3.1986 4.4.1986 22
Fburtfi Course 24.11.1986 28.11.1986 40
nfth Course 19.5.1987 25.5.1987 29

Sixth Course 16.5.1988 24.5.1988 9

37. Appredation Course for Indian Railway Signal Engineering Sen/ice Probationers 

Rrst Course 16.6.1986 20.6.1986 38
Second Course 8.6.1987 12.6.1987 15
Third Course 12.12.1988 16.12.1988 26

38. Appredation Course for Indian Railway Service of Electrical Engineers Probationers 
Rrst Course 16.6.1986 20.6.1986 10
Second Course 1.12.1986 5.12.19R6 24

Third Course 30.1.1989 3.2.1989 22

39. Appredation Course for Indian RaNway Mechanical Engineering Service Probationers 
First Course 12.12.1988 16.12.1988 8
Second Course 30.1.1989 3.2.1989 6
Third Course 6.2.1989 10.2.1989 6
Founh Course 16.6.1989 23.6.1989 14
Rfth Course 25.9.1989 29.9.1989 14

(Contd.)
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40. Appreciation Courst for ProbatkXMrs of hdian Railway Stores Safvioa 
First Course 21.7.1986 25.7.1986 23
Second Course 28.8.1989 1.9.1989 24

41. Appreciation Course for Probationers of Indian Railway Servioe of Engineers 
First Course 1.12.1986 5.12.1986 18
Second Course 7.12.1987 11.12.1987 14
Third Course 1.8.1988 5.8.1988 25
Fbunh Course 14.11.1988 18.11.1988 28
Rfth Course 25.9.1989 28.9.1989 26

42. Appreciation Course for Probationers of Indian Railway Engineers Servioe 
Rrst Course 21.3.1988 25.3.1988 21

43. Appreciation Course for Probationers of Central Trade Service 
Rrst Course 6.9.1989 9.9.1989 13

44. Appreciation Course for Probationers of Indian Forest Servioe 
Rrst Course 6.7.1987 10.7.1987 150
Second Course 18.7.1988 21.7.1988 62
Third Course 29.5.1989 31.5.1989 24
Fourth Course 31.7.1989 3.8.1989 115

45.

(iv) A p p r e c i a t i o n  C o u n e  f o r  o f f i c e r s  o f  t t m Q o v 0m m e n t  o f  I n d i a  

Appreciation Course for Officers of the rank of Director, Deputy Secretary and Under Secretary to the Government of India
Nineteenth Course 2.1.1985 5.1.1985 27
Twentieth Course 22.7.1985 26.7.^985 24
Twenty-first Course 27.10.1986 31.10.1986 32
Twenty-second Course 5.10.1987 10.10.1987 30
Twenty-third Course 3.10.1988 7.10.1988 22
Twenty-fourth Course 13.6.1989 16.6.1989 13

46. Appreciation Course for Section/Desk Qffk^ers 
Seventh Course 30.7.1985 2.8.1985 45
Eighth Course 30.6.1986 4.7.1986 61
Ninth Course 13.10.1986 17.10.1986 26
Tenth Course 22.6.1987 26.6.1987 36
Seventh Course 26.10.1987 30.10.1987 34
Twelfth Course 20.6.1988 24.6.19M 27
Thirteenth Course 14.11.1988 10.11.1988 21
Fourteenth Course 19.6.1989 23.6.1989 28

47. Appreciation Course for Officers of the rank of Section/Asstt. Civilian Staff Officers 
Second Course 10.9.1985 13.9.1985 48
Third Course 1.5.1986 5.5.1986 26
Fourth Course 17.8.1987 21.8.1987 24

48. Appreciation Course for Officers of Public Enterprises 
Rrst Course 11.3.1985 16.3.1985 35
Second Course 14.4.1986 18.4.1986 23
Third Course 11.5.1987 18.5.1987 60
Fourth Course 9.5.1988 13.5.1988 48
Rfth Course 6.5.1989 9.5.1989 44

49. Appreciation Course for Senior Deputy AG / DGA of the Office of the C&AG of India 
Rrst Course 19.5.1986 26.5.1986 21
Second Course 4.9.1989 8.9.1989 20

{Contd.)
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50. Appreciation Course for Officers of Deptt. of Supply
Rrst Course 6.10.1986 9.10.1986 27
Second Course 14.12.1987 17.12.1987 30

51. Appreciation Course for Professors/Lecturers of Universities/Colleoes for organising Model Parliament
Rrst Course 22.7.1985 25.7.1985 12
Second Course 29.7.1985 1.8.1985 8
Third Course 5.8.1985 8.8.1985 15
Fburih Course 12.8.1985 16.8.1985 18
Rfth Course 22.7.1986 25.7.1986 15
Sixth Course 29.7.1986 1.8.1986 15
Seventh Course 5.8.1986 8.8.1986 13
Bghth Course 27.7.1987 30.7.1987 17
Ninth Course 3.8.1987 7.8.1987 11
Tenth Course 26.7.1988 29.7.1988 35
Seventh Course 2.8.1988 5.8.1988 24
Twelfth Course 25.7.1989 28.7.1989 23

52. Appreciation Course for Youth Coordinators of Nehru Yuvak Kendras for organising Model Parliament
Rrst Course 19.8.1985 22.8.1985 29
Second Course 11.8.1986 14.8.1986 29
Third Course 25.11.1986 28.11.1986 24
Fourth Course 10.8.1987 13.8.1987 11
Rfth Course 9.8.1988 12.8.1988 34
Sixth Course 5.12.1988 9.12.1988 32

53. Appreciation Course for students of Journalism Rrst Course 24.4.1989 28.4.1989 35

(v) C o u r s e B / P r o g r a m m e s  f o r  t h e  O f T t c e r s  o f  S t a t e  L e g i s l a t u r e  Secretariats,. Lok Sabha/Rajya Sabha Secretariats

54. Training Course for Middle Level Officers in the working of Rnancial Committees 10.6.1985 21.6.1985 35

55. Rrst Training Course for Officers of State Legislature Sectt. in the 
working of Branches dealing with Legislative and Non-Legislative 
Business including Committees other than the Rnandal Committees

21.4.1986 2.5.1986 23

56. Training Course for Officers of State Legislature Seaetariats in the 
working of Library, Reference, Research. Documentation and 
Informatton Service of Lok Sabha Secretariat

5.5.1986 16.5.1986 18

57. Training Course for Editors/Assistant Editors of Debates of Stete 
Legislature Secretariats

17.9.1986 29.9.1986 23

58. Training Course for departmental candidates for the examination to the 
grade of Warehouseman

1.9.1986 9.9.1986 28

59. Training Course for Stenographers 23.9.1986 31.10.1986 6

60. Training Course for Reporters of State Legislature Secretariats 22.12.1986 29.12.1986 48

61. Training Course for Group ‘D’ staff 9.2.1987 20.2.1987 23

62. Second Training Course for Officers of Parliament Secretariat working 
in the Branches dealing with Lsgislative/Non-Lsgislative business 
including Committees other than Rnancial Committees

18.11.1987 30.11.1987 17

63. An Orientetion Programme for Dr.(Smt) Shila Sen. Joint Director, Lok 
Sabha Secretariat

17.10.1988 21,10.1988 1

64. Rrst Training Course for Private Secretaries of Lok Sabha and Rajya 
Sabha Secretariats

2.1.1989 6.1.1989 38

(ConM.)
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(vl) l n W r i w t i o n % I P r o g m m m e % f o r  k > m i g n p m 1 i a m 0 M a r y / Q o ^ m m n t o f n c i a l s

66. Parliamentary Interrwhip Programmt for foreign parlianr>antary officiali
Rrst Programme 14.10.1965 6.12.1985 9
Second Programme 17.9.1986 4.11.1986 9
Third Progrannme 14.9.1987 3.11.1987 7
Founh Programme 22.9.1989 11.11.1969 9
Rfth Programme 20.9.1989 9.11.1989 16

66. Training Programme in Legislative Drafting
Rrst Programme 4.11.1985 31.1.1986 5
Second Programme 17.11.1986 15.2.1987 6
Third Programme 16.11.1987 16.2.1988 6
Fbunh Programme 21.11.1988 17.2.1989 6

(vi-a) A M a c h r r m n i  P r o g r a m m e  t o r  f o r a i g n  p a r t i c i p a n t s

67. Attachment of participants attending International Programme on 
'Development Administration* conducted by ISTM, New DeIN

14.3.1985 15.3.1985 17

66. Attachment of participants from Afro-Aeian countries in tie  International 
Programme on 'Audit of Public Enterprises' organised by the Office of 
the C&AG of India

28.3.1985 29.3.1985 32

69. Attachment Programme for participants from Afro-Asian countries In 
the hntemational Programme on "Audit of Public Works" conducted by 
the Office of the C&AQ of India

23.1.1986 24.1.1986 23

70. Attachment Programme for representatives of Supreme Audit 
Institutions from Afro-Aslan countries attached to the Office of C&AQ of

10.11.1986 11.11.1986 30

India

71. Attachment of Regional Language Parliamentary Interpreters of Lok 
Sabha Seaetariat with Branches of I^RRDIS

2.5.1986 15.5.1986 3

72. Attachment Programme for participants of the News Agency 29.1.1987 30.1.1987 15

73. Attachment of participants from Afro-Asian & Pacific countries in the 
International Training Programme on Audit of Receipts organised by 
the OficeofC&AG of India

4.5.1987 5.5.1987 29

74. Attad)ment of fellows under Commonwealth FelbwshIp Scheme 18.5.1987 19.5.1987 12

75. Attachment of participants from Afro-Asian & Pacific countries 
attending training programme at the Office of C&AG of India

8.2.1988 9.2.1986 33

76. Attachment of foreign participants attending News Agency JoumaHsm 
Course at IIMC, New Delhi

28.4.1988 29.4.1988 13

77. Attachment of foreign participants in Intemattonal Training Programme 
conducted by the Office of the C&AG of India

3.6.1988 - 34

78. Attachment Programme for foreign participants in International 
Training Programme conducted by the Office of the C&AQ of India

17.10.1988 21.10.1988 31

79. Attachment Programme for foreign participants in the International 
Training Programme conducted by the Office of the C&AG of India

20.3.1989 23.3.1989 30

80. Attachment of participants of the NorvAligned News Agency 
Journalism Course organised by IIMC

20.3.1989 23.3.1989 16

81. Attachment of participants from Afro-Asian countries attending a 
Course organised by the Office of the C&AG of India

23.5.1989 25.5.1989 35

82. Attachment of participants undergoing training at the office of C&AG of 
India

1.11.1989 3.11.1989 39

(vii) A t t a c h m a n t  P r o g r a m r r t a  f o r  O f f l c a n  o f S t a i a  L a g l a i a t u r a  S a c m t a r i a t s

83. Attachment Programme for officials of Madhya Pradesh Vidhan Sabha 
Secretariat with Lok Sabha Secretariat

18.10.85 18.10.85 2

84. Attachment Programme for Shri M.G. Ghee Vsrghese,Committee Officer, 
Andaman & Nk»bar Islands Pradesh Council with Lok Sabha Secretariat

21.11.85 4.12.85 1

iCotrtd.)
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85. Attachment Programme for a LangMage Interpreter of Andhra Pradesh 
Assembly Secretariat with Lok Sabha Secretariat

19.8.85 23.8.85 1

86. Attachment of Shri John D. Dewan, Editor of Debates. Sikkim 
Legislative Assembly Secretariat with Lok Sabha Secretariat

20.1.86 31.1.1986 1

87. Attachment Programnrte for four officers of Orissa Legislative Assembly 19.5.86 2.6.1986 4

88. Attachment of Shri L.S. Kashyap, Officer on Special Duty, Himachal 
Pradesh Vidhan Sabha Secretariat

13.10.1986 17.10.1986 1

89. Attachment of Shri L.S. Kashyap. Officer on Special Duty. Himachal 
Pradesh Vidhan Sabha Secretariat

16.12.1986 26.12.1986 1

90. Attachment of Officers from Assam Legislative Assembly Secretariat 26.12.1986 2.1.1987 3

91. Attachment of Senior Assistant of Assam Lsgislature Secretariat with 
Lok Sabha Secretariat

31.12.1986 6.1.1987 5

92. Attachment of Shri 1. Manilal, Joint Secretary. Manipur Legislative 
Assembly Secretariat

25.3.1987 31.3.1987 1

93. Attachment of Shri Ajit Singh, Documentation Officer, Himachal 
Pradesh Legislative Assembly Secretariat in the working of LARRDIS

4.5.1987 12.5.1987 1

94. Attachment Programnne for foreign journalists from Afro-Asian Pacific 
Countries attending a training programme at NMC

26.8.87 27.8.1987 15

95. Attachment Programme for participants undergoing training on 'Audit 
of Transport Services' conducted by C&AG Office of India

15.9.1987 17.9.1987 25

96. Attachment Programme for Shri G.B. Reddy. Assistant Direotor(T). 
Legislative Assembly Press. Hyderabad

18.4.1988 - 1

97. Attachment Programme for Shri Mahesh Chandra. Section Officer of 
U.P. Vidhan Sabha Secretariat

21.4.1988 • 1

98. Attachment Programme for Mr. P.C. Pande. Under Secretary. H.P. 
Vidhan Sabha Secretariat

6,5.1988 - 1

99. Attachment of S/Shri Ashok Chaturvedi & Mano) Saxena from M.P. 
Vidhan Sabha Secretariat

21.7.1988 22.7.1988 2

1CX). Attachment of Shri Om Prakash, R.A. from Karnataka Legislature 
Secretariat with LARRDIS

17.10.88 28.10.1988 1

101. Attachment of S/Shri Nilkant Subhedar and Uvraj Naik translators of 
Goa Legislative Department Secretariat

2.11.1988 18.11.1988 2

102. Attachment of S/Shri Th. Babu Singh & W.Bindu Singh of Manipur 
Legislative Assembly

15.11.1988 2.12.1988 2

103. Attachment of S/Shri Bhagmal Sehjramta and B.K. Sharma, Under 
Secretary of Himachal Pradesh Vidhan Sabha Secretariat

5.12.1988 9.12.1988 2

104. Attachment of Shri Sunder Singh, Reporter of H.P. \Adhan Sabha 
Secretariat

5.12.1988 9.12/1988 1

105. Attachment of S/Shri B.N. Sarma & S.K. Das of Assam Legislative 
Assembly Secretariat

22.2.1989 24.2.1989 2

106. Attachment of S/Shri B. Bore Gowde, K.L.N. Prabhakar Rao of 
Karnataka Legislative Assembly Secretariat with LARRDIS

3.4.1989 7.4.1989 2

107. Attachment of Shri R.Sarma, Deputy Secretary of Assam Legislative 
Assembly Secretariat

25.4.1989 27.4.1989 1

108. Attachment of Shri K. Krishnappa, Editor of Debates and Shri S.R. 
Joshi, Assistant Editor of Dsbates from Karnataka Legislature 
Secretariat

5.10.1989 6.10.1989 2

109. Attachment of officials of Karnataka Lsgislature Se^ariat with L^RDIS 11.10.1989 29.10.1989 4

110. Attachment Programme for Reporters of M.P. Vidhan Sabha Secretariat 16.10.1989 20.10.1989 4

111. Attachment of Shri LR. Chauhan. Section Officer from H.P. Vidhan 
Sabha with Parliamentary Museum & Archives.

30.10.1989 31.10.1989 1

(Contt.)
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(viii) T r a i n i n g  C o u r s e  f o r  P a r t i a n m n t w y  O f f i c i a l s

112. Training Course lor the Senior Printing Assistants appearing in 
departmentEil test

4.2.1985 8.2.1985 5

113. Discussion Session on “The Management of Training" for officers of 
Lok SalihaMcretariat

7.2.1985 7.2.1985 20

114. Second Training Progran^me for Sergeants-at-arms, Marshals and 
Watch & Ward Officers of State Legislature Secretariats

19.8.1985 30.8.1985 16

115. Training for Officers in Committee/Legislative/Ouestion Branches of 
Lok Sabha Secretariat & Rajya Sabha Secretariat

1.7.1985 12.7.1985 24

116. Fourth Foundational Course for newly recruited Translators in Lok 
Sabha/Rajya Sabha Secretariats

23.12.1985 2.1.1986 24

117. Training Course for JLAs; Record Sorters; Daftries, Mesaengers, 
Jamadars etc

13.1.1986 31.1.1986 45

118. Training Course for Junior Stenographers (Hindi/English) 19.5.1986 16.7.1986 41

119. Training Course for Senior Stenographers (English) 10.6.1986 16.7.1986 8

120. Training Course for Senior Stenographers (Hindi) 16.6.1986 16.7.1986 4

121. First Management Development Programme tor offtoers of the rank Of 
SLCO/SPCO/SRO/SEC/ SPEO/LCO/FCO/PEO/RO & Editors of Lok 
Sabha and Rajya Sabha Secretariats

18.8.1986 29.8.1986 32

122. Foundational Course for newly recruited/ promoted LCA /  FCA/ P 
& EA and Assistants of Lok Sabha & Rajya Sabha Secretariats

2.9.1986 12.9.1986 41

123. Foundational Course for Research/Reference Assistants 30.9.1986 9.10.1986 15

124. Rrst Foundational Course for newly recruited/pronrx)ted UDCs/LDCs of 
Lok Sabha Secretariat & Rayya Sabha Secretariat

20.10.1986 24.10.1986 39

125. Fifth Foundational Course for newly recruited Tran slaters/Assistants 
(Hindi) of Lok Sabha & Rajya Sabha Secretariats

10.12.1986 19.12.1986 21

126. Training Course for English & Hindi Stenography for LDC’s 15.12.1986 20.1.1987 20

127. Rapid Speed English Shorthand for Stenographers Training Course
for LDC’s .

2.1.1987 20.2.1987 6

128. Training Course for LDC’s 5.1.1987 16.1.1987 41

129. Second Foundational Course for newly recruited/promoted 
LCA's/FCAs/PEA's Assistants of Lok Sabha & Rajya Sabha 
Secretariats

19.1.1987 30.1.1987 11

130. Foundational Course for newly recruited/promoted JLAs in LARRDIS 2.2.1987 13.2.1987 13

131. Second Foundational Course for newly recruited/promoted 
UDCs/LDCs of Lok Sabha and Rs^a Sabha Secreteriats

18.5.1987 22.5.1987 47

132. Training Course for English Parliamentary/ Committee Reporters of 
Lok Sabha & Rajya Sabha Secretariats

8.6.1987 18.6.1987 17

133. Training Course for Watch & Ward Assistants of Lok Sabha and Rajya 
Sabha Secretariats

22.6.1987 2.7.198 25

134. Second Management Development Programme for OfTicers of rank 
of SLCO/SRO/SEO/SPEO/LCO/PCO/PEO/ROi Editors of Lok 
Sabha, Rajya Sabha SecreUriats

25.5.1987 5.6.1987 37

135. Refresher Course for Printing Assistants of Lok Sabha & Rajya Sabha 
Secretariats

6.7.1987 13.7.1987 32

136. Rapid Speed Course in English 29.9.1987 23.10.1987 4

137. Training Course in Hindi Stenography for LDC^ 29.9.1987 29.11.1987 9

138. Third Management Development Programme for Officers of rank 
of > Under Secretary OSD/SLCO/SFCO/SRO/AD/Senio^ Editor/ 
LCO/FCO/RO/Editor/ Asstt. Editor etc. of Lok Sabha & Ri^ya Sabha 
Secretariats

23.5.1988 2.6.1988 39
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139. Training Course for Pariiannentary Reporters Qrade-ll for improving 
speed in Shorthand

6.6.1988 20.7.1988 13

140. Sixth Foundational Course for newly recruited/promoM Assistants 
(Hindi) of Lok Sabha & Rajya Sabha Secretariats

6.6.1988 14.6.1988 24

141. Third Foundational Course for newly reorurtsd/promoled Senior 
Assistants and AssisUnts of Lok Sabha & F^ya Sabha 
Secretariats

27.6.1988 8.7.1988 30

142. Second Foundational Course for newly reauited/promoted 
Senior/Junior Assistants in LARRDIS

12.9.1988 23.9.1988 19

143. Third Foundational Course for newly recruited/promoted Senior/Junior 
Clerks of Lok Sabha & Rajya Sabha Secretsriati

10.10.1988 14.10.1988 30

144. Refresher Course in Research Methodok>gy & Libriry Techniques for 
officers of LARRDIS/Senior Officers of Lok Sabha Secretariat

15.6.1989 19.5.1989 38

145. Fourth Foundational Course for Senior/Junior Clerks of Lok Sabha & 
Rajya Sabha Secretariats

22.5.1989 25.5.1989 24

146. Training Course for Group 'O' staff of Lok Sabha Secretariat 5.6.1989 16.6.1989 15

147. Fourth Management Devebpment Programme for the officers of the 
rank of US/OSD/Asstt.Director/fiditor/Ex.Officer/ABStt. Editor of Lok 
Sabha & Rsjya Sabha Secretariats

26.6.1989 6.7.1989 19

148. Fourth Foundational Course for newly recruited/promotsd Assistants & 
Senior Clerks

3.7.1989 7.7.1989 44

149. Second Foundational Course for newly recruited/promoted 
Research/Reference Assistants of Lok Sabha, Rajya Sabha Secretariats 
and State Legislatures Secretariats

3.7.1969 12.7.1989 31

150. Training Course for newly/recruited SLAs/JLAs from Lok Sabha, Rajya 
Sabha & State Legislature Assembly Secretariats

21.8.1989 1 .9 .im 19

151. Third Foundational Course tor Security Staff of Lok Sabha. Rajya Sabha 
& State Legislature Assemk>ly Secretariats

18.9.1989 25.9.1989 22

152. Rfth Parliamentary Internship Programme for Foreign Parliamentary 
Officials

20.9.1989 9.11.1989 16

153. Training Course in the working of Parliamentary Committees for 
officers of Lok Sabha, Rajya Sabha & State Legislature 
Secretariats

16.10.1989 27.10.1989 38

(ix) A n a c h m e n t s  o f  F e l l o w s  o f l C P S ,  N e w  D e l h i

154. Attachment of Parliamentary Fellows 10.3.1986 14.3.1966 9

155. Attachment of Parliamentary Fellows 29.12.1986 2.1.1987 20

156. Attachment of Parliamentary Fellows 21.12.1987 12.1.1968 11

157. Attachment of Parliamentary Fellows 12.12.1988 30.12.1988 12

(B )D M ille  of Study VielU

0) O f f i c e r s / P r o b a t i o n e r s  o f  A l l  I n d l e / C e n t r a J  S e r v i c e B

1. Study Visit by partk îpants of 48th Advanced Course in Criminotogy 
and Criminologlstics-oonducted by the Institute of Criminology & 
Forensic Science, Delhi

22.1.1985 22

2. Study Visit by participants attending the 74th Section Officers (Ref.) 
Course at ISTM. New DeIN

29.1.1985 • 24

3. Study Visit by participants attending the 74th Assistanu (Ref.) Course 
at ISTM. New Delhi

22.2.1986 - 35

4. Study Visit by a group of Under Secretaries attending^ Management 
Devek^pment Programme at ISTM, New Delhi

1.3.1985 - 20

(Contd.)
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6. Study Visit by Probationers of Indian Statistical Servioa atlsndinQ a 
training programnrw at ISTM, New Delhi

5.3.1985 - 34

6. Study Visit by Assistants (Direct Recruits) attending a Training Course 
at ISTM. New Delhi '

18.3.1985 • 36

7. Study Visit by a group of Employment Officers attending a Course at 
Directorate General of Employment & Training, New Delhi

18.3.1985 - 25

8. Study \4sit by participants of 39th Training Course for Stenographers 
(Direct Recruits) at ISTI^ New Delhi

26.3.1985 • 15

9. Study Visit by participants of 70th Cash & Accounts Course at ISTM, 
New Delhi

27.3.1985 - 35

10. Study Visit by a group of Judicial & Police Officers attending the 3Gth 
Course on Juvenile Delinquency at the Institute of Criminology and 
Forensic Sciences, New Delhi

28.3.1985 - 37

11. Study Visit by participants attending the 75th Assistants Course 
conducted by ISTM, New Delhi

10.4.1985 • 30

12. Study Visit by participants attending the 2nd Course on Orientation to 
Forensic Science & Medicine conducted by the Institute of Criminobgy 
& Forensic Sciences, New Delhj

11.4.1985 - 14

13. Study Visit by Probationers of Central Information Serŝ ice undergoing 
training at the IIMC, New Delhi

11.4.1985 - 21

14. Study Visit by participants of 12th Programme on Training Techniques 
by ISTM, New Delhi

22.4.1985 • 20

15. Study Visit by participants attending the 97th Assistants (D.R.) Course 
conducted by ISTM. New Delhi

6.5.1985 > 29

16. Study Visit by Translators attending a training course conducted by the 
Central Translation Bureau, Ministry of Home Affairs. New Delhi

9.5.1985 • 38

17. Study Visit by participants of 49th Advanced Course in Criminology 
and Criminologistics conducted by the Institute of Criminology & 
Forensic Sciences, New Delhi

13.5.1985 • 32

18. Study \^sit by participants of 75th Section Officers (Ref.) Course 
conducted by ISTM, New Delhi

15.5.1985 . i t

19. Study Visit by participants attending the 76th Assistants (Ref.) Course 
conducted by ISTM, islew Delhi ^

7.6.1985 ^ ’ - 26

20. Study Visit by participants attending 44th Management Developnnent 
Programme for Under Secretaries by ISTM, New Delhi

25.7.1985 - 20

21. Study Visit by participants attending the 50th Advanced Course In 
Criminology & Criminologistics conducted by CPS, New Delhi

26.7.1985 - 14

22. Study Visit by participants attending a training Programme for Distt. 
Education Officer conducted by NCPA, New Delhi

31.7.1985 - 20

23. Study Visit by Section Officers attending a training Course at ISTM, 
New Delhi

2.8.1986 . 27

24. Study Visit by participants attending 77th Assistants (Ref.) Course 
conducted by ISTM, New Delhi

6.8.1985 - 31

25. Study Visit by participants attending an Integrated Training Course for 
Employment Officers conducted by Ministry of Labour, New Delhi

13.8.1985 - 20

26. Study Visit by participants attending the 30th Course on Crime & 
Justice conducted by ICFS, New Delhi

22.8.1905 - 12

27, Study Visit by participants attending the 77th Section Officers (Ref.) 
Course conducted by ISTM, New Delhi

7.10.1985 - 30

28. Study \4sit by participants attending the 78th Assistants (Ref.) Course 
conducted by ISTM. New DeIN '

24.10.1985 - 39
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29. Study Vlait by Oflioeri promottd to lA&AS, attending an Olantation 
Programma In tha Offtoa of C&AQ of India

21.11.1985 38

30. Study Visit by Salat Tax Offfpam aktanding a training oouraa at National 
inatituta of Pubic Hnanoa Policy. Naw Dalhi

13.12.1985 32

31. Study Visit by Employmant Ofloars attending training oouraa at 
DGE&T. Ministry of Labour. H m a  OalN

16.12.1965 27

32. Study Visit by District Educatton Offioars undergoing training at NIEPA, 
New Delhi

18.12.1965 29

33. Study Vlsah by Translators undergoing training at Central Translation 
Bureau. Naw DelN.

20.12.1966 45

34. Study Visit by Participants attending the 99th Aasiakants (DR) Couiie 
conducted by ISTM, New DelN

24.12.1965 40

35. -do- 26.12.1985 29

36. Study Malt by participants attending 51st Advanced Oourss in 
Criminology and Crimlndogistlcs conducted by ICFS. Naw Detil.

20.1.1966 30

37. Study Visit by batch of l.P.S. Offtceis undergoing training at Intelligence 
Bureau. Nsw DsIN

23.1.1986 29

38. Study Visit by Defence Service Officers attsnding a training Programnie 
at ISTM, New Delhi

23.1.1986 17

30. Study Visit by Section Officers attending a training Course conducted 
by ISTM. New DelN

12.2.1986 24

40. Study Visit by Assistants attending 79th Retesher Course conducted 
by ISTM. New DsIN

16.2.1986 33

41. Study Visit by Centrii/State Government officers undergoing tralNng at 
ISTM. New Det)i

14.3.1986 7

42. Study Visit by a group d  translators undergoing training at Central 
Translatbn Bureau, New Delhi

18.3.1966 39

43. Study Visit by probationers of Indian Statistfcal Service undergoing 
training at ISTM, New Detti

24.3.1986 29

44. Study Visit by Stenographers (D.R.) undergoing trainirtg at ISTM, New 
Dslhl

7.4.1986 27

45. Study \Asit by Assistants (D.R.) attending a training programme at 6TM  
New Delhi

21.4.1986 26

46. Study Visit by officers of various Ministries/Departments of Qovsrnment 
of India undergoing training at ISTM, Nsw DelN

24.4.1986 27

47. Study Visit by Under Secretaries undergoing tralNng at ISTM, New 
Delhi

29.4.1986 30

46. Study Visit by D.jyADJ/SP and officers spending a training 
programme at ICFS, New Delhi

6.5.1966 26

49. Study VIeit kiy participants undergoing TralNng at Central Translation 
Biveau, H g m  DalN

7.5.1966 38

SO.
conducted by ISTM, New DelN

6.6.1986 32

51. Study Visit by Stenographers p.R.) undergoing tralNng at ISTM, New 
Dslhl

13.6.1986 24

52. Study Visit byUnder Seaetaries undergoing training at ISTM. New DelN 17.61966 13

53. Study VIsR by Under Secretaries attending a training programme at 
ISTM, New Deltl

30.7.1986 18

54. Study Visit faiy Employment Officers undergoing tralNng at D.Q. E & T, 
Nsw Delhi

8.8.1986 22

56. Study Visit by Section Officers undergoir^g training at ISTM. New DelN 11.8.1986 17

{CoiM.)
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56. Study Visit by TranilatorB undergoing training at Cantral Trantlaion 
Buraau, N»w Delhi

12^.1996 - 40

57. Study Visit by a group of Distt. Education Officars undergoing training 
at NIEPA, Naw Datii

14.8.1986 • 18

56. Study Visit by partioipants attending t^e Cash & Aooounts training 
Course at iSTM. New Delhi

20.8.1986 • 35

59. Study Visit by the Distt. Judges undergoing training at ICFS, Nsw DeIN 24.9.1986 30

60. Studv Visit by Assistants attending Refresher Course at ISTM, New 
Delhi

31.11.1986 - 36

61. Study Visit by SecUon Officers/Msistant Ovilian Staff Officer 
Probationers undergoing training at ISTM. New Delhi

19.11.1986 . 28

62. Study Visit by participants of 103rd Assistants (D.R.) Course at ISTM. 
New Delhi *

27.11.1986 - 33

63. Study Visit by participants attending Advanced Training Course In 
Sales Tax Administration at NIDEP. New Delhi

27.11.1986 - 36

64. Study Visit by participants of 104th Assistants p.R.) Course at ISTM, 
New Delhi

28.11.1986 - 36

65. Study Visit by officers of Deptt. of Supply. New Delhi 1.12.1986 • 51

66. Study Visit by Translators undergoing training si Central Transition 
Bureau, Nsw Delhi

3.12.1986 • 31

67. Study Visit by participants undergoing training at ICFS, New Dehi 13.1.1987 - 24

68. Study Visit by Rrobationers of Indian Statistical Service undergoing 
training at ISTM, New Delhi

12.2.1987 • 20

69. Study Visit by participants attending 83rd Assistants Course 
conducted by ISTM. New Delhi

17.2.1987 - 37

70. Study \4sit by Distt. Education Officers undergoing training at NIEPA. 
New Delhi

27.2.1987 • 20

71. Study Visit by participants in 43rd Stenographers (D.R) Course 
organised by ISTM. New Delhi

18.3.1987 - 33

72. Study V̂ sit by Indian Statistical Service Probationers undergoing 
training at ISTM. New Delhi

18.3.1987 . 22

73. Study Visit by participants undergoing training at Central TranslaHon 
Bureau. New Delhi

20.3.1987 - 42

74. Study Visit by pirticipants from Postal Staff College. New Delhi 25.3.1987 - 15

75. Study Visit by Section Officers undergoing training at ISTM, New Delhi. 30.3.1987 - 29

76. Study Visit by Assistants (D.R.) undergoing training at ISTM. New Delhi 31.3.1987 - 40

77. Study Visit by partidpanu attending training at ICFS, New Delhi 6.5.1987 - 24

78. Study Visit by AssisUnts (D.R) undergoing training at ISTM, New Delhi 7.5.1987 - 32

79. Study Visit by participants undergoing training at NEPA, New Delhi 8.5.1987 - 35

80. Study Visit by Translators undergoing training at Central Translation 
Bureau, Nsw Delhi

8.5.1987 - 39

81. Study Visit by Stenographers attending a training Course at ISTM, New 
Delhi

11.6.1987 - 23

82. Study Visit by Section Officers undergoing training at 6TM, New Delhi 23.7.1987 - 41

83. Study Visit by Translators attached to Central Translation Bursau, New 
Delhi

14.8.1987 - 45

84. Study Visit by Assistants undergoing training at ISTM. Nsw DeIN 19.8.1987 - 34

85. Studty Visit by Assistants undergoing training at ISTM, New Delhi 20.8.1967 • 25
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86. Study Visit by Probationers of Indian Talacommunlcation Sarvica 
attachad to ALT Cantra Qhaziabad

28.8.’1987 - 58

87. Study Visit by Distt. Judgai^Addl. Distt. Judgas attending training at 
ICFS. Naw Daihi

25.9.1987 - 26

88. Study Visit by Saction Officars attending Course at ISTM, New Delhi 3.11.1987 - 39

89. Study Visit by Wbrker Teacher Trainees undergoing taining at the 
Office of the Regional Director of Workers Education, Vijaywada

4.11.1987 - 7

90. Study Visit by Translators undergoing training at Central Translation 
Bureau. Naw Delhi

16.11.1987 - 12

91. Study VWt by Commissioner of Sales Tax/Asstt Oommissioner of 
Salas Tax and Senior Sales Tax Officers, New DeIN

18.11.1987 - 31

92. Study VisH by Officers of teptt. of Supply (DQS&D). New Delhi 20.11.1987 - 36

93. Study Visit by Assistanta (Ref.) attached to ISTM. New Delhi 24.11.1987 - 52

94. Study Visit by Probationers of Indian Telecommunication Service, New 
Delhi

1.12.1987 - 45

95. Study VisH by Distt Educatioi^ Officers undergoing training at NIEPA, 
New Delhi

8.12.1987 - 17

96. Study Visit by Assistants (Ref.) undergoing training at ISTM, New Delhi 8.12.1987 - 35

97. Study Visit by Section Officers undergoing training at ISTM, New Delhi 12.1.1988 - 39

98. Study Visit by Assistants (D.R.) from ISTM, Naw Delhi 24.2.1988 - 19

99. Study Visit by In-Service 87th Assistants (Ref.) Course participants 
from ISTM, Naw Delhi

25.2.1988 - 36

100. Study Visit by Stenographers (D.R) from ISTM. New Delhi 26.2.1988 - 32

101. Study Visit by students of Communication & Journalism, University of 
Pune

9.3.1988 - 10

102. Study Visit by ProbaHoners of Indian Postal Sen^ice/Rnance Sarv ice 16.3.1988 - 24

103. Study Visit by Probationers of Indian Statistical Service 23.3.1988 . 17

104. Study \4sit by Stenographers (D.R.) undergoing training at ISTM New 
M h l

13.5.1988 . 22

105. Study Visit by officers of ICAS attending a training programme at ISTM. 
Naw Delhi

8.6.1988 - 16

^06. Study Visit by Section Officers (Ref.) undergoing training at ISTM. New 
Delhi

29.6.1988 - 49

107. Study Visit by Assistanta attending training at ISTM. New Delhi 30.6.1988 - 25

108. Study Visit by Distt. Session Judges undergoing training at ICFS, New 
Delhi

15.7.1988 - 30

109. Study Viait by I.T.S. Probationers undergoing training at ALT Centre, 
Qhaziabad

19.8.1988 - 53

110. Study Vlait by Assistants (D.R.) undergoing training at ISTM, New Delhi 29.8.1988 . 37

111. Study Viait by Translators attending a Uaining Course at Central 
Translation Bureau, Naw Delhi

1.9.1988 - 46

112. Study VisH by Assistanta (Ref.) attachad to ISTM. New Delhi 29.9.1988 - 37

113. Study Visit by Section Officers (Probs.) of RBSS undergoing training 
at ISTM, New Delhi

19.10.1988 . 17

114. Study N̂ eit by Distt. & Session Judges^ADSJ & SSPs attending, a 
training programme at ICPS. New Delhi

2.12.1988 - 38

115. Study \Asit by Assistants (Ref.) undergoing training at ISTM. Naw Detii 6.12.1988 - 31

116. Study Visit by I.P.S. Officers undergoing training at Intelligence Bureau 6.12.1988 . 8

(ConW.)
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117. Study Vitit Education Offiotn undergoing training at NIEPA 15.12.1988 22

118. Study Visit by Salat Tax Orfican of various Statas 15.12.1988 25

119. Study Visit by Assistants (D.R.) attending a training programma at 
ISTM.NawDalii

8.2.1989 24

120. Study Visit by Assistants (Rafrsshar) attending a training programn^ 
at iSTM, New OeIN

23.2.1989 32

121. Study Visit by Assistants (D.R.) attending a training programme at 
ISTM. New Detii

2.3.1989 21

122. Study Visit by Translators attached to Central Tranalation Bureau. New 
Delhi

2.3.1989 47

123. Study Visit by Lecturers attending an Orientation Programme at Jamia 
Millia Mamia Academic Staff College, New Delhi

3.3.1989 43

124. Study Visit by participants from Academic Staff College. Jamia Millia, 
New Delhi

6.4.1989 46

125. Study Visit by ITS Probationers attending Foundational Course at 
Qhaziabad

10.4.1989 46t

126. -do- 10.4.1989 45

127. Study \4sit by Dy.Comm. of Sales Tax. Asstt. Comm of Sales Tax and 
Sales Tax Officers from various States

24.4.1989 41

128. Study Visit by participants of 114th Assistants (D.R.) Course conducted 
by ISTM. New Delhi '

20.6.1989 27

129. Study Visit by trainees of Tata Consultancy Services, New Delhi 12.5.1989 30

130. Study Visit by District & Session Judges/Addl. Distt & Session Judges 
from ICFS

19.7.1989 31

131. Study Visit by Political Science Teachers attending a training Course at 
Jawaharlirf Nehru University. New Delhi

20.7.1989 46

132. Study \4sit by Officers from Telecommunicalion Deptt. and Indian 
Telecom Service Prot>ationers

26.7.1989 70

133. Study Visit by Lecturers undergoing Orientalton Pvogramnne at Jamia 
MiHia Mamia, Jamia Nagar, New DeIN

28.7.1989 36

134. Study Visit by Judicial Magistrate. Asstt./Deputy Superimsndents of 11.8.1989 
Police from I.C.F.S.

(ii) 0 f r t o M o f S m 9 L $ g i 8 l M m S ^ i w m r i a t B

35

135. Study Visit by Officers of Kerala Legislative Assembly, Trivandrum 10.2.1986 2

136. Study Visit by Officers of Rajasthan Legislative Assembly, Jaipur 30.4.1986 2.5.1986 7

137. Study Visit by Officers of Madhya Pradesh Vidhan Sabha. Bhopal

(III) O f f i c e r s  f r o m  f o n i g n  c o u n t r h a

20.5.1986 22.5.1986 5

138. Study Visit by Prof. George Papadimltriu, Professor of Public Law. 
University of Thrace. Greece

29.1.1985 • 1

139. Study Visit by forsign participants atlsnding tte Fourth International 
Programme on Training of Trainers' in Development Administration at 
ISTM. New Detii

11.11.1985 10

140. Study Visit by participanU from f^ o n a l Institute of Public 
Administration. Karachi. Pakistan

7.5.1986 * 10

141. Study VIsH by Foreign Journalists undergoing training in News Agency 
at IIMC. New Delhi

13.8.1986 “ 19

142. Study Visit by Korean Delegation 7.9.1987 - 16

143. Study Visit by foreign participants attending the InternationsI taining 
programftie at ISTM, Nsw Delhi

30.11.1987 * 26

■ ■ — { C o n t d . )
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144. Study V̂ sit by Afghanistan CMI Servants undargoing training at ISTM, 
New Delhi

7.1.1988 - 19

145. Study Visit by Officers from developing countries attending training 
programnne at ISTM, New Delhi

9.3.1988 - 21

146. Study Visit by foreign participants attending an International training 
programme on Development Administration at ISTM, New Delhi

8.3.1989 ' 26

147. Study Visit by participants attending an Intemational Diploma Course 
at NIEPA, New D e f w

30.3.1989 - 35

148. Study Visit by Dr. Arndt Krause. Associate Professor, Karl Marx 
University, Leipzig

3.5.1989 - 1

148
(•)

Study VisH by foreign Journalists undergoing training at NMC, New 
Delhi

(iv) S t u d e n t s  ( t n d i a n / F o n i g n )

12.10.1989 - 16

149. Study Visit by students of Lady Irwin Higher Secondary School. New 
Delhi

21.1.1985 - 30

150. Study Visit by students of Govt. Girls Senior Secondary School No. 3. 
Kalkiji. New Delhi

23.1.1986 - 19

151. Study Visit by a group of students from Poona University. Poona 18.3.1985 - 25

152. Study Visit by students of Moonlight f̂ ifc)lic School, Janakpuri, New 
Delhi

21.3.1985 - 38

153. Study Visit by students of American Embassy School. New Delhi ^ 24.4.1985 - 32

154. Study Visit by students of Hansraj Model School, Punjabi Bagh, New 
Delhi

9.5.1985 - 50

155. Study Visit by a t>atch of teachers and students of various schools from 
Bahrien

30.7.1985 - 20

156. Study Visit, students of Kulachi Hansraj Model School, Ashok Vihar, 
New Delhi

16.8.1985 ■ 40

157. Study Visit by students of Guru Harkishan Public School, Purana Oila, 
New Delhi

28.8.1985 - 53

158. Study Visit by students of Kulachi Hansriy Model School. New Delhi 22.1.1985 - 37

159. Study Visit fc>y students of Rukmani Devi Jaipuria Public School, New 
Delhi

25.11.1985 - 28

160. Study Visit by students of Guru Harkrishan Public School. New Delhi 25.11.1985 - 41

161, Study Visit by students of ILS Law College. Pune 26.11.1985 - 36

162. Study Visit by students of Govt. Senior Secondary School, Bahadur 
Garh, Haryana

26.11.1985 - 21

163. Study Visit by students of Symbios Society's Law College. Pune 28.11.1985 - 23

164.

165.

Study Visit by students of Delhi Public School. Mathura Road, New 
Delhi

-do-

28.11.1985

29.11.1985

- 42 

.  41

166. -do- 11.12.1985 - 41

167. -do- 12.12.1985 • 42

168. Study Visit by a batch of students from Kulachi Hansraj Model School. 
New Delhi

13.12.1985 - 41

169. Study Visit by students of Delhi Public School, Mathura Road, New 
Delhi

16.12.1985 - 42

170. -do- 17.12.1985 - 40

171. -do- 18.12.1985 - 41

{Contd.)
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172. Study Visit by a batch of studarvts from Daahbandhu Colaga, Kallcaji, 

NawDalhi
19.12.1985 17

173. Study Visit by a batch of students from KulacN Hansraj Modal 
School. Naw Dalhi

20.12.1985 40

174. Study Visit by a t>atch of studants from Poona University. 
Pune

27.1.1986 28

175. Study Visit by a batch of atudanti from Fergusson Colege. Rjne 7.3.1986 52
176. Study Visit by Mr. David Wagner, atudant of University of Met>oume. 

Australia
10.6.1986 1

177. Study Viait by studants of Gum Harikrishwi Public School. New Dalhi 12.8.1986 40
178. Study Visit by students of Desh Bandhu College. Kalki î. New Delti. 13.11.1986 25
179. Study VIsrt by students of Govt. Polytechnic, Kolhapur 14.11.1986 12
180. Study Visit by students of Govt. School. Kurukshetra. Haryana 20.11.1986 14

181. Study Visit by Kulachi Hansraj Model School. New Delhi 26.11.1986 62
182. Study Visit by students of KulacN Hansrif Model School. New Delhi 1.12.1986 62
183. -do> 4.12.1986 96
184. Study Visit by students of Rm}aa Colege, New Dalhi 5.12.1986 12

185. Study Visit by studens of Jeaaua and Mary College, New Delhi 9.12.1986 15
186. Study Visit by students of Deptt. of Communication and Joumaslism, 

Pune
25.2.1987 26

187. Study Visit by students of Deshbandu College, New Deiil 5.3.1987 20
188. Study Visit by students of Shyama Prasad Mookherjee College for 

Women. New Delhi
6.3.1987 17

189. Study Visit by studenu of Maitreyi College. New DeIN 9.3.1987 42

190. Study Visit by students of Desh banJhu College. New Delhi 10.3.1987 20

191. -do- 12.3.1987 9

192. Study Visit by students of R m  Lai Anand Collage, New Delhi 12.3.1987 25
193. Study Visit by students of Deshbandhu Colege. Naw DeIN 13.3.1987 7
194. Study Visit by studens of Satyawati Co-educational College, N.D. 19.3.1987 44
195. Study Visit by students of Indra Prastha College. New Delhi 23.3.1987 32

196. -do- 24.3.1987 30
197. Study Visit by students of Dayal Singh College New Delhi 27.3.1987 18
198. Study Visit by students of Panjab University 27.3.1987 33
199. Study Visit by students of Kulachi Hansri^ Model School, New Delhi 28.7.1987 45
200. Study Visit by students of Guru Harikishan Public School. Vaaant VIhar, 

Naw Delhi
3.8.1967 42

201. Study Visit by students of Kulachi Hansrij Model School, N*w Delhi 4.8.1987 48

202. Study Visit by students of Maitreyi College, New DeIN 25.8.1987 20

203. Study Visit by students of Kulachi Hansrij Model School, New DeIN 26.8.1987 49

204. Study Visit by students of Mater Dei Convent School. New DeIN 27.8.1987 22

205. Study Visit by students and teachers of hiational Hghar Secondary 
School, Mannargudy, Tamilnadu

25.9.1987 30

206. Study Visit by students of Law, Burdwan University, Burdwan 13.10.1987 • 26

207. Study Visit by students of KulacN Hansrij Model School, New DalN 19.11.1967 - 47

(Conti.)
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208. Study Visit by students of Govt. School. Palwal. Haryana 25.11.1987 - 53

209. Study Visit by students of Kulachi Hansrij Model School. New Delhi 26.11.1987 ■ 46

210. -do- 30.11.1987 • 37

211. -do- 3.12.1987 ■ 34

212. Study Visit by students from YMCA (Mass Media), New Delhi 8.12.1987 - 23

213. Study Visit by students of Kulachi Hansriy Model School. New Delhi 4.12.1987 - 47

214. Study Visit by students of Journalism and Communication Science. 26.2.1988 . 22

215. Study Msit by students of Deptt. of Communication and Journalism, 
Jabalpur University, Jabalpur

14.3.1988 - 18

216. Study Visit by students of Shyam Lai Colege, New Delhi 15.3.1988 - 39

217. Study Visit by students undergoing training at IlMC, New Delhi 24.3.1988 - 21

218. Study Visit by trainees of Central Translation Bureau. Nsw Delhi 29.3.1988 • 41

219. Study Visit by University lecturers undergoing training at Jamia MIHia 
Islamia, University, New Delhi

8.4,1988 • 26

220. StudyVisitby students of Kulachi Hansraj Model, School New Delhi 25.4.1988 - 44

221. Study Visit by students of Sardar Patel Vidyalaya, New Delhi 26.4.1988 - 25

222. Study Visit by students of Kulachi Hansraj Model School, New Delhi 2.5.1988 - 46

223. Study \ A s i t  by lecturers undergoing training at Jamia Millia Islamia 
University, New Delhi

4.5.1988 - 24

224. Study Visit by students of Annerican Embassy School, New Delhi 4.5.1988 - 13

225. Study Visit by students of KulacN Hansriy Model School. New Delhi 5.5.1988 - 41

226. -do- 9.5.1988 - 43

227. Study Visit by teachers of Anand Dairy School, Gujarat 24.6.1988 - 10

228. Study Visit by students of Ramjas School, R.K. Puram. New Delhi 10.8.1988 - 44

229. -do- 10.8.1988 • 44

230. Study Visit by Lecturers from Jamia Millia Islamia, Delhi 18.8.1988 • 22

231. Study Visit by students of Deptt. of Humanities, University of Roorkee 31.8.1988 • 42

232. Study Visit by Lecturers attending Orientation Programme at Jamia 
Millia Ulr>iversity. Delhi

21.9.1988 - 31

233. Study Visit by participants of News Agency Journalism Course 
organised by IlMC, New Delhi

25.10.1988 - 15

234. Study Visit by Law students of Burdwan University, Burdwan 26.10.1988 - 35

235. Stuy Visit by teachers of Delhi University to see Videofilm on Model 
Parliament

1.11.1988 - 17

236. Study Visit by Law students from Burdwan University, Burdwan 2.11.1988 - 36

237. Study Visit by participants attending Journalism Course at YMCA, 
New Delhi

16.11.1988 • 28

238. Study Visit by students and staff of College of Architecture, Pune 21.11.1988 - 13

239. Study Visit by students of Kulachi Hansraj Model School. New Delhi 22.11.1988 - 37

240. -do- 25.11.1988 - 36

241. Study Visit by students of Laxmit)ai College, New Delhi 29.11.1988 - 24

242. Study Visit by participants undergoing training at ISTM 30.11.1988 - 36

243. Study Visit by students of Kulachi Hansraj Model School 30.11.1986 - 48

244. Study Visit by students of S.D. Salwan College. Delhi University 5.12.1988 - 32

245. Study Visit by lecturers from Jamia Millia Islamia 5.12.1988 - 24

246. Study Visit by participants undergoing training at tIMC, New Delhi 5.12.1988 • 20

(Pont/.)
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247. Study Visit by students from IHindu VIdyapeeth, Sonipat 7.12.1988 51

248. Study Visit by students of Annerican Embassy School, New Delhi 7.12.1988 9

249. Study Visit by students of Deptt. of Law, Maharshi Oayanand University, 
Rohti^

14.12.1988 50

250. Study Visit by students from Republic of Korea 25.1.1989 18

251. Study Visit by students of Scienoe College. Nasik 20.2.1989 14

252. Study Visit by students of Govt. Degree College for Wonrien, Anantpur, 
Andhra Pradesh

22.2.1989 54

253. Study Visit by students of Deptt. of Communication, University of 
Pune. Pune

1.3.1989 35

254. Study Visit by students of Deptt. of Journalism and Communication, 
Shiviji University

1.3.1989 23

255. Study N̂ sit by students of Journalism from Rani CXirgawati University, 
Jabalpur

8.3.1989 26

256. Study Visit by students of \j b m  faculty, Punjab University, Chandigarh 13.3.1989 23

257. Study Visit by students of Deptt. of Political Science, Punjab 
University, Chandigarh

14.3.1989 49

258. Study Visit by students of Journalism & Communication, Maharshi 
Dayanad Vishwavidyalya. Rohtak

14.3.1989 15

259. Study Visit by students from Bal Bhavan Public School, Laxmi fslagar 
Delhi

7.4.1989 27

260. Study Visit by students of Army Public School, New Delhi 14.8.1989 89

261. Study Visit by students and staff of Nirmal Girls Hr. Sec. School, 
Madurai

(V) O t h e r s

13.9.1989 38

262. Study visit by Shri B.P. Shrivastava, Special Secretary, Madhya 
Pradesh Vidhan Sabha, Bhopal

20.8.1986 22.8.86 1

263. Visit of Shri John Sweetmsan, clerk of the Overseas Office, House of 
Commons, London

6.10.1986 22.10.86 1

264. Discussion on "Printing Technology" by Shri S.N. Banerjee of Lok 
Sabha Secretariat for the staff members

19.12.1986 • 30

265. Seminar on organising Model Parliament for Professors/Lecturers of 
University/College of Delhi

16.1.1087 - 40

266. Training Programme in handling Video equipment

(c) Competition

11.7.88 15.7.88 4

1. First All India University Competition on Model Parliament 19.1.1988 21.1.1988 4

2. Essay Competition held on the occasion of 99th Birth Anniversary of 
Shri Jawaharlal Nehru

4.11.1988 8

3. Painting Competition held on the occasion of 99th Birth Anniversary 
of Shri Jawaharlal Nehru

7.11.1989 5

4. Bocution Contest on “Position of M iam ent in the Indian PoNtical System" 
hekj on the occasion of Birih Centenary of Shri G. V. Mavalankar

21.11.1988 13

5. Essay Competition on “Our Parliament" 26.11.1988 14

6. On-the-spot Painting Competition on the theme *Our Parliament’ 27.12.1988 294

7. Second AN-lndia Inter-University Competition on “Model Parliament" 16.1.1989 19.1.1989 5

8. North and East, South and West Zone, Declamation Contests on 
“Parliamentary Democracy" organised on the Birth Centenary of Shri 
Jawaharal Nehru

11.10.1989 12.10.1989 19

9. All India Declamation Contest on ‘Parliamentary Democracy’ on the 
occasion of Birth Centenary of Shri Jawaharlal Nehru

31.10.1969 - 4

io. On-the-spot painting competition, on the occasion of Birth Centenary 
Celeberation of Shri Jawarharlal Nehru

1.11.1989
■

19
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Parliamentary Archives, Printing and Sale of Publications

(A) Parliamentary Museum and Archives
The basic aim of Parliamentary Museum and 

Archives is to preserve the past and the present for 
the future by protecting from the ravages of time and 
neglect ali the precious records, historic documents 
and articles connected with the Constitution and the 
Parliament and through them to make the history and 
growth of parliamentary institutions and the political 
system better understood.

The Museum seeks to show with the help of 
models, charts, Illustrations, objects, photographs and 
other visual techniques the evolution and functioning 
of parliamentary institutions in India and abroad.

The Photo Archives of Parilamentary Museum and 
Archives preserves autherttic comprehensive, complete 
and up-to-date pictorial record of the history of the 
institution of Pailiament. its activities and of eminent 
parliamentarians and other connected personalities.

The Archives Wing of PMA acquires and preserves 
the records connected with the framing of India’s 
Constitution, the growth and work of parliamentary 
institutions and the private papers of parliamentarians 
irrespective of their political affHiattons.

During the period of Eighth Lok Sabha the 
activities of the Parliamentary Museum and Archives 
gained in momentum. Every effort was made to 
collect important papers from the Members of 
Parliament. Letters were issued to Members of 
Constituent Assembly, Provisional Parliament and 
Memt>ers of First to Eighth Lok Sabha.

In case of those Members who were not alive, 
efforts were made to obtain papers from their temHy 
members. A numt>er of Members were also contacted 
personally and requested to deposit in PMA their 
papers, photographs, correspondence with national 
leaders etc. In this connection officers of the 
Secretariat went, on tours to other places and 
collected papers of parliamentarians. As a result, 
papers of eminent parliamentarians including Shri 
G. V. Mavalankar, Smt. Vijay Lakshmi Pandit and 
Prof. N.G. Ranga, were collected. In all, PMA received 
about 29,500 papers from 56 Members. These papers 
were accessioned, property listed and check lists 
supplied to the donors.

The PMA continued to enrich the collectksn of 
photographs on important Parliamentary events. During 
the period apart from photographs received from the 
Members. PMA collected 1.146 photographs. The present 
coilectnn of PMA is about 5.200 photographs.

From tinf)e to time. Parliamentary Museum and 
Archives in cooperatkxi with offk:ial agencies, orgdfnlses 
for Members of Parlian^nt and the general public, 
exhlbitkxis on varying themes, mostly connected with the 
functioning and achievements of Parliament.

Statement 59 Indicates the exhibitions set up 
during the Eighth Lok Sabha.

During the year the Museum was enriched by 
various types of collections. These Included gifts, 
models, photographs commemorative stamps, films 
and video recordings.

Statement 60 is the list of Items added to the 
Museum during the Eighth Lok Sabha.

Officers from other countries undergoing training 
in BPST were also briefed about aims and functions of 
PMA and shown objects.

The Parliamentary Museum and Archives is presently 
located at First Roor of Parliament i-iouse Annexe.- 
Although not formally opened. It was visited by several 
foreign as weH as Indian dignitaries, whteh Included 
British Speaker Hon’ble Mr Bernard Weatherill and 
Hon’Ue Mr Hyun Wook Wm, Cfiaimran of the Foreign 
Aftairs and Unification Committee of the Nation^ 
Assembly of the Repubik: of Korea PMA will be 
transfen-ed to its new building to tse constructed in the 
Parliament Complex itself where it will t>e in its full shape.

Hall of National Achievements
In the new buHding there is also a proposal to 

establish a Hall of IMatbnal Achievements which would 
seek to present an overall pk:ture of the progress the 
natbn has achieved in diverse fiekls since independence 
It is proposed to present through exhibitions, models, 
photograpfis and other visual material a jsanoramk: view 
of India's achievements since indeisendence. The 
underlying Idea is to project through audkt-vlsual means 
an integral in»ge of the country to members of foreign 
parliamentary delegatkxis, other visiting dignitaries, 
students, tourists and others.
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STATEMENT 59 
Exhibitions organiMd by PMA during the Eighth Lok Siibha

1.

7.

8.

''Parfiament of hdia-ActMtleG and Achiavemanta 198064 ’. 
This Exhbftion wss also sst up at Ooty and Lucknow (1985). 
"Nahru and His lagaoy: Indepandenoa & Democracy" to 
mafk lha 98th Birih Annivsrssry of Pandit Jowaharlal Nahru
(1985).
Partiamant and Commonwaalth (1985).
**Paffiamant & Oommonwealth'* to coindda wKh tha Bghth 
Confersnoa of Commonwealth Speakers & Presiding Officers
(1986).
**Nahru & Parliament" to mark the 22nd Death Anniversary of 
Nshru (1986).
**Par1iamant & Stats Lagialaturas" set up at Qd Secretariat 
Dalhi. to coincide wKh Presiding Officers' Conference (1986). 
“Nehru & Parliament” to mark 97th Birth Anniversary of 
Pandit Jawaharlal Nehru (1986).
**Parliament of India • Growth, Activities & Achiavements” set 
up at Bangalore to coincide with the Fourth CPA Seminar on 
Parliamentary Practice & Procedure, Bangalore (1986).

9. ‘‘Glimpses of Nehru** to mark his 23rd Death Anniversary
(1987).

10. 'Parliament and Stats Lagialatures" set up at 
Srinagar to coincide with the Presiding Officers' 
Conference (198®.

11. "Role of Nehru in the Freedom Struggle" to mark the
98th Anniversary of Pandit Jawahartal Nehru
(1988).

12. "Parliannent and Stats Legislatures" at Dispur to coinckje 
with Presiding Officers' Conference (1988).

13. Exhibitbn on birth centenary celebrafions of Shri (3.V. 
Msvalankar and Diamond Jubilee of Lok Sabha Secretariat
(1988).

14. Exhibitton on Ufa and Wbrk of Dr. Zakir Husain to celebrate 
his 92nd Birth Anniversary (1989).

15. ''Parliament and Slate Lsgislatures" sat up at Bhopal 
to ooindde with Pressing Officers’ Conference
(1989).

STATEMENT 60 

Hems Added to the ParHamentary Museum

1. MODELS
(a) F o r e i g n  P a r l i a m e n t  

(Bahamas, E. Germany. Hungary, 
Indonesia, Malta, U.K. and Austialla)

(b) S t a t e  L e g i s l a t u r e s

(Assam. Andhra Pradesh, Gujarat, 
Himachal Pradesh, Madhya Radesh, 
Maharashtra, Manipur, Orissa, Punjab, 
Rajasthan, Tamil Nadu, Uttar Pradesh 
and West Bengal).

2 PHOTOGRAPHS
(a) ParUament Buildings 

(Foreign)
(b) Legislature Buildings 

(Indian States)

3. PHOTOGRAPHS PERTAINING TO 
PARLIAMENT HOUSE FROM
SIR HERBERT BAKER COLLECTION

4. PHOTOGRAPH OF CENTRAL 
LEGISUTIVE ASSEMBLY CHAMBER 
RECEIVED FROM
COUNTRY UFE MAGAZINE

7

13

61
25

31

5. CORRESPONDENCE OF V.J. PATEL 
RECEIVED FROM INDIA OFFICE 
LIBRARY AND RECORDS

5(a). MATERIAL FROM ROYAL 
INSTITUTE OF BRITISH 
ARCHfTECTS

6. VIDEO CASSETTES 
Regarding P.Os Conference, 
Parliamentary Delegations,
Presidential Elections 
S.G.S interview etc.

7. RLMS
Parliamentary Conference^
Delegations etc.

8. COMMEMORATIVE STAMPS 
Numk>er of countries which have sent 
oomnr>emorative stamps connected with 
Parliament, Constitution etc.

12

Notings, draftings 
made by Sir Herbert 

Baker & Sir Edwin 
Lutyens

19

22

(B) Editorial and Translation Servico and 
RaJBhasha Prabhag

(I) Editorial and Translation Service
Ttie primary function of Editorial and Translation 

Service is to prepare offidal report of the proceedings of 
each sitting of Lol< Sabha in the form of daily IjoI< Sabha 
Debates; to prepare Indexes to Debates; to prepare 
English and Hindi versions of Synopsis of the daily 
proceedings of Lok Sabha; to prepare Hindi version of 
the Reports of various Parliamentary Committees and 
that of the various parliamentary papers lll<e Usts of 
Business, Usts of Questions, Bulletins Part I and Part ii, 
Lists of Amendments, Usts of Cut Motions etc. for 
circulation to Menf4>ers to help them in perfomiance of 
their pailiamentary duties.

Three versions of Lok Sabha Debates are prepared, 
namely, original verston, Hindi version and English 
verskxi. Out of these three versions, only two versions, 
namely, Hindi and English verstons are printed.

inde)(es to English and Hindi versions of Debates 
are prepared with a view to feidlitating reference and 
access to the official records of the business of the 
House, and are printed session-wise.

The Synopsis of Debates Is a gist of important 
suggestions and points made during the debates in 
the sittings of IjOk Sabha.

Statement 61 gives the details of items dealt wHh in 
Editorial and Translation Sen/ice during the Eighth Lok 
Sabha.
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STATEMENT 61

(1) Otbatis (original vtrsion)

(2) DtbatM (Hindi varsion)

(3) DibatM (Englsh vwsion)

(4) SynopttsofDabaM

(5) (*)

(b)

486 issues of Debates comprising 
2,56.429 p ^as edited.

485 issues of OelDalss oomprising 
3,17,424 pages of manuscript ^ r e  
edited and got printed.

485 issues of Oebaiss oomprising 
2,66,166 pages of manuscripts 
were edited and got printsd.

483 issues of daily Synopsis 
oomprising 12,490 printed page$ in 
Englsh and 13,625 printed pages 
in Hindi were brought out

Index to Lok Sabha Indexes pertaining to debatss of
Debates (Hindi version) first, second, third and fourth

sessions were brought out.
Index to Ijok Sabha Indexes to aH the Debatss
Det^ates (English pertaining to first to ninth sessions
version) were brought out.

(8) (a) Number of Reports of
Parliamentary Committees 
translated

(b) Translation of 
other publications 
connected with 
Reports of Pariiamentary 
Committees

606 Reports running into 
79.100 pages

9699 pages

(6) Number of questions translated
(a) From English into Hindi
(b) From Hindi into English
(c) Corrigenda to the Lists 

of questions

(7) Preparation of Hndi Index 
Q u ^ o n s  (Member-wise)

to

1,25,900 
32,755 

2,996 pages

3,180 Pages

9. Translation into Hindi o f;
(a) Number of Private 

Members' Bills 
Number of amendments: 
to Govt, as 
weH as Private 
Members' Bills 
Lists of Business 
Bulletins Part I & II 
Cut Motions 
Number of 
amendments 
to motions etc.
Notices of Adjoumrrtent 
Motions 
Speeches 
Press Releases 
Memoranda etc.
Other Miscel - 
laneous items 
of work

(b)

(c)
(d) 
(e) 

i i )

(g)
(h) 

(i)

0)

621

2767

9733 pages 
13552 pages 
2917 pages 
1584 pages

6,256 pages

912 pages 
46,331 pages

84,790 pages

(ii) Rajbhasha Prabhag
Lok Sabha Seaetariat has been pioneer in the efforts 

for progressive use of Hindi for official purposes. In May, 
1957, it brought out a Glossary of about 26,000 
parliamentary, legal and administrative terms M/lth their 
Hindi equivalents In view of the statutory provisions 
regarding progressive use of Hindi in official wortdng and 
inaeasing demand from Members of Parliament to 
make them avalable varkxjs parliamentary puUk:atk}ns 
and research and reference literature in Hindi also, a 
small nucleus of Hindi Unit under Library, Research & 
Reference Servk:e was created in AprI, 1975 for bringing 
out ‘Sansadiya Patrlka’ originally prepared in Hindi and 
meeting the reference enquiries in Hindi from 
Members. This HirKli Unit was subsequently named as 
‘Rajbhasha Prabhag’ and placed under Editorial and 
Translation Service. Over the years Its functions and 
responsibilities increased manifold in the direction of 
implenf)entation of Constitutional directive for gradueil 
change o^er to Hindi as official language. Presently the 
Prabhag Is engaged in following regular and ad hoc 
items of work-

(a) PuUlcatbn of the following five 
periodteais produced independently based 
on material prepared/contributed in Hindi:

(I) Sansadiya Patrika - Quarterly (Its English
counterpart is ‘Journal of Parliamentary 
Information'). It contains nfiainly original 
contributions on Constlutional and 
Parliamertary subjects and also serves as an 
authentic recorder of Partianientary events and 
activities at home and abroad.

(ii) Saransh Seva - Quarterly (Its counterpart in 
English is ‘Abstract of Books, Reports & 
Artteles*). It contains at)stracts of important 
books, articles and reports published in Hindi.

(iii) Kendriya Adhiniyamsar - Quarteriy (its 
counterpart in English is ‘Digest of Central 
Acts’) -Synopsis of all Bills passed by both the 
Houses of Parliament and assented to by 
the President during the quarter.

(iv) Samachar Manjusha • Monthly - (Its 
counterpart in English is ‘Diary of Political 
Events’). A digest of importart news from 
Hindi newspapers & perkxJteals.

(v) Sarkari Upakram - Samachar Aur Abhirrat 
Sar • MontHy (Its counterpart in English is 
‘News & Views on Pubic Undertakings’). It 
contains summaries of news and comments 
on the performance of putslte undertakings 
appearing In Hindi newspapers & 
perlodkxds.
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(b) Collection of reference material In HincU for 
use of Members.

(c) Supply of reference material in Hindi specifically 
asked for by Members in Hindi.

(d) Promotion of use of Hindi in office worl( and 
nx>nitoring the progress made in this directton.

Statement 62 indicates the wori< done In Hindi 
by Rajbhasha Prabhag during the Eighth. Lok 
Sabha.

(0) Sale of Parliamentary Publtoations
With a view to provide facilities to ttie puUk: to 

purchase Blls, Debates, Reports of the Committees 
and other pariiamentary pubtkattons, Sales Counter 
functtons at the Receptton Offtee of Pariiament 
House. All priced parliamentary publtoations and some 
important publtoations of Government of India can be 
brought at the Sales Counter.

Statement 63 irxJicates details of the sale of 
pariiamentary puUtoatkxis during the Eighth Lok Sabha.

STATEMENT 62 

Summary of Work Don*

(a) Ptriodlcals brought out

(i) SanMdiya Patrika 
ZQusit6l1vl 

00 Saransh Sava (Quarterly)
(iii) Karxjriya Adhiniyam Sar 

(Quarterly)
(iv) Samachar Manjusha* 

(Monthly)
(v) Sarkari Upakram- 

Samachar Aur 
Abhimat Sar

(b) RevieMf of Books

(c) Reference material in Hindi for 
Members

No.

19

20 
20

57

58

4

32

* Earlier it mas known as *Masik Samachar Sar;'

STATEMENT 63
8ta«emefit of sal# prooaada and aala of parilamantary puble«llona/parlodloala/|Mipara 

budget aate during the Eighth Lok Sabha

No. of copies Amount
Rs.P

Total
R i.P

Year rariiamentary ruDiications /  renoaicaii/rapers

1985 P vtim entvy Publications 16839
Parliamentary Periodicals 3466 5 .7 6 ^ .0 9
Parliamentary Papers 50584 $171.64 $ 171.64

Budget Sets 2805 2^4.400.00 8.00,600.09

1986 PtfliamentaryPubHcations 25754
5242 4^ 30 0 .6 6

Parllanrwntary Papers 65442 $ 13.78 $ 13.78

Budget Seti 3166 2^;280.00 7.49.080.66

1987 Parliamentary Publloations 16112
Parliamentary Pertodioals 5212 4.51 W 8 ^
Parliamentary Papers 64544 $62.07 S 6 2 J 0 7

Budget Sets 3210 3.85.200A) 8,37,096.20

1988 P vlim entiry Publications 34991
Parliamentary Periodicals 5948 6.11,134.00
Parliamentary Papers 57561 $551A5 $551.95

Budget Sets 3472 4.16,640.00 10,27,774«)

1989 ** Pariiamentary Publk>atk)ns 27505 5,19,406.60
Parliamentary Periodicals 3855
Parliamenluy Papers 37651

£99.50 9,15,406.60
$636XX> £99.90

Budget sets 3300 3.96.000.00 $636.00

'UploO olober,311989
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